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...... alra at UleIDt ..... of tile Public .I.ccoutI _00IIamiuee lIe14 
on PrJdaY. tile Ith ~upat 1I'Z1, at s.ao ,JIL 

PBESENT : 

(1) The Hon 'hIe Sir Basil Blackett, C/uArt1UJ1f,. 
(2) Mouhi Abdul Matin Chaudhury. 
(3) Mr. A. RaDgaswami Iyengar. 
(4) Maulvi Syyid Murtuza Sahib Bahadur. 
(5) Mr. N. M. Joshi. 
(6) Mr. G. Sarvotham &0. 

(7) Sir Frederic GauntIett, Auditor General. 

Member •. 

(9) Mr. C. W. Carson, Controller of Civil 
Acoounta. . Were aJeo present.. 

(9) :Mr. G. Kaula, Accountant General, 
Central Revenues. 

The Bon 'ble Mr. A.. F. L. Brayne, FiMnmaJ Secretary, WihN-. 

Clai,.."ft.-We propose to begin to-day with th~· DeparbaeDt" 
Beaolutiou on IMt rear's report. .:-, 

1 •• r. BatsgGnHl_ I...,ar.-I should like to 90w whether ~ 
.Auditor General has aay sunestiona to offer on the BeaolutiOD. 

Btr II. G.atlett.-The simplest thing will be to 10 throuP the-
BMoluuon paragraph b7 paragraph with the report of tile PuhDe .Aeecnmf.B. 
Committee itaelf. 

Mr. Brayzae poiDted out tlt.at there was an additioaal list of miDor 
pointa which was beiDg circulated. 

2. Jlr. BcI,.,.,.,..i If/ftgtJr.-A.re you in a position to tell DB what 
)'ou ha'·e dOD~ with reprd to the _ore vigorous application of tbia &yatem. 
of Jump cuts , 

IIr. BrOSltN.-I have not got the exact amounts of all the cuts we ha'Ye 
made, but we have done 80 in the case of all the larger demands, for . 
example, in Publie Works we have made a lump cut of 10 lakhs in • 
budget of about a ClOre, and we have done this more or less in all th~ 
big departments. I can gi"e a list of these cuts to members of the 
Committee. • 

Mr. BGtsgGnHl.... l,,'flgar.-I do not want a list. The system of 
lump cuts is also applied very exteDsively in EDgland. What I should 
Bltf to know is whether 10U can reduce this system of making lump cut. 
to aDY particular principle or RYBtem. At present on what principle do 
10U take 10 lakhs rather thaD 5 lakhs , 

1I1lfFiD 
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• r. B,..,...-'V!e work 01l the estima!- of put;yean, on the ditlereilee 
betwe8ll reviled e&tIlDatea aDd the lUletioned amounta ; wherever ~r. 
apeDdi ... to a certain exteDt haa been noticeable ill past years we &1....,.. :,ot!t on dult ; there is no pereentap like 10 per eent. or 5 per' cent. of tlae 

Sir ,. Ge.".tlell.-Perhaps I may remark here on this very pertineDt 
point that the ACCOUDtaDt General, Central ProviDeee which is a IDlall 
proviDee where a man is' able to rive more individual attention to his 
work-in his last report on the appropriation aceoUDta brought to notiee 
cue after cae ita which duriDg tlle last 3 or .. years there had been 
persistent saviDg UDder the 8lUDe headB. I would aunest that the Local 
GovenImeDt ooght tobave no di1lleulty whatever in detel'lDiDiDg if bunp 
euta eould be made auitahl1 UDder thoae heads. 

8. C,...,....-I would like to bow fl'OlD lIr. Brayae whedaer the 
dON DOt think tbatif ODe can cut doWD the amount UDder a given Bub-
head, ODe ought to be able to reduce the aetuaJ provision UDder tlaat aab-
bead rather thaD .alre a JODIp eat on the whole. 

Mr. B,..,...-lt would be better to do 10. The lwap eat ... Pft 
rile to vel'7 eoaaiderable diIIeulty, .. ia the eue of the JIilita17 aeeouta. 
A ll1Blp eathu to be distributed aDd it ill verr di1llcult to _ ...... 
,PIJ1 partieuIar head is uce.ive. 

Jlr ............ l,..,.,..-But when a lump Cllt ia lOiar OD eYerJ 
~, aarel7 we eaD eat dOWD the _imate. 

Jlr. B~l»iak it is deIirabJe t4 diItribate the eat .. far • 
,...DIe.. ·,·t~ 

Sir P. Qaa""*.-There aft eertaia ... UJIder wIIie1I uper;.. 
abows dial DO meatntft odaer tIaaa • I .. p eat ill ....uy adequate. ne 
PujahOoftl"DlDe'llt 2 or a J'eaft .., laid dowa "" debit. ad IIlriet. 
.... witIl npId te tile ...... wIIie1I appeal' ill hbUe W" ..... " 
The ..w. pNllerihed • stried.1 • .,....,.. what ........ ".,...., ,.",.,. ., 
Publie Wo,*- IIfIcIpfa, ud .,.. tt. dIeN are ahr.,. _for a .leD eir-
ell rt .... ill ... .,... of ~ '1!J1II wIdeIa ........ it tape 111&We to IpIDd 
1IIODe1 OD projeda w1deJa are fIdI7 P ........ ad are .. ...., ... for. 
~Ho •• lDre ..... tIau • I!UDP eat .. naIlY ~:iIJ , .. uen la PaWie Worb. Ia tile __ ..., wida ~ 10 a.tablilL __ -.. )'GO •• 
..... _ tile ... of alati ..... Ud ,. ..., .. t ......... 
• m., or to _ ... dae .... ;. • up euL 

ClMU .... -But ill tUt .. 1O'D ....... _, eat ........ patti • ...................... .,.. ..... .. 
• .... ,. 0...1"" .. -) dabtk daat ..... ' to .. de-. wlaeN pallible. 

, .• ". 1 .... -\$ uu. .,.... of 1.p eutJ to ... parIUIcI at..,. , 
.,. .• ,.,.,.-TIaeft it ... .,.. te.act.q to err _ ...... .... 

Ci. u ... -OI .... It .... to ........... dial ... OM ~ 
~ is 'M1 ,_ 0cmrD0r 0nenJ ia CoaaeiJ ........ obtaia .......... 
cIDt,... .. A.E.'" to ... lUI .,.ditDN. Be ..... 1NIIt 10'" 
mr •••• ,.". IIIPP-... rieL 
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_ "',1~" Jl.,.. 'Br4I1ft.B.-ln~C()nneetion with p~r~h 3 of the BeaelutioD, 
r-aragraph 7 of the report referred to certam partIcular forms of exeeI8eI 
on which the Com~ttee recommended that action should be taken. 

Clullirman.-You mean heads (1)-(5) in paragraph 6 of last year's 
report. 1 think those come in paragraph 4 of the Resolution. Perhaps you 
might just go through them. 

Mr. Brayne.-Taking head (1) first, that excess will disappear now we 
hllvP got the new arrangements working. AB regards head (2), supple-
mentary grants weJ:e put before the Assembly 1ast year. Head (3) deals 
with the difficulties encountered in watching the progress of expenditure. 
The particnlar instances were the Posts and Telegraphs and the Survey 
cf India. No other instances of this sort have been noticed. In the case 
of Posts and Telegraphs it is dUt" to a large debit for Stationery. Now 
these debits are adjusted quarterly, so there is not much risk of this BOrt 
of thing happeDing again. 

Mr. BOflgfJftl1ami IYBtagar.-But 1 think in the Audit Report of the 
Posts and Telegraphs the Audit.or General has drawn attention to the 
fact that there has been insuflicient watch on the progress of expenditure 
in that Department. 

Sir F. Ga.fdutt.-Yes, that is on the part of some junior officers. It 
ought to be remembered that it is hardly fair to judge from the report 
of one year the effect of any action taken on the previous year's report. 

IIr. Bata(/fUtlJtlflli IJletagar.-But this diftleulty 0~i1ag the progress 
of expenditure has been under consideration for th '2 years and we 
dealt with it 2 years ago ; and we find that this tblDg has occurred in 
the Post Office once in 1924-25 and again in 1925-26J ,,,, 

6. Sir F. Ga •• tleft .-1 would like to suggest that this qU~iOD should 
be taken up definitely as an aeeounting question by the Committee and 
that definite recommendations should be made. I do feel myself that 
annual adjustments ought to be avoided if possible. In other words, it 
-ought to be po.nble some time during the COUl'8e of the year.to tl"lplSfer 
an estimated amount, making the atrtual amount transf~ at the ena 
of the year strictly correct by adjustments in the last quarter. We should 
have much I .. troub1e if we eouId make periodical adjustments" in cases 
.bere it is poadble to make a rough estimate of what the amount is likely 
to be. 1 am only suggesting that this question ·of minimising as' far. as 
pnasible the annual adjustments might be taken up for further considera-
pon. . 

Mr. Ra"IIGftOfJttli "etlgar.-To the best of my recollection we did make 
certain reeommenciatioDS and there WM a Government Resolution which 
also laid down elaborate directions as to how the progress of expenditure 
MOuld be watched. 

IIr. BroytN.-Yes in August last year we issued very elaborate 
iDstructiODS : perhaps the Committee would like to see a copy of them. 

CluHrmaft.-Does this cover the question of briDging ~o~ to 
aceount at the end of the year , 

Sir F. Gau .. tlett.-Only indirectly: all that it says is no head of • 
departmeDt can really watch the progress of expenditure unleSs he be .. 
• watch on his liabilities as to what is still to be paid by him. . 



CAai ..... -He should not merely keep a watc1a on lUi liab~tie. but 
actually bring it to charge in the eourse of the year' Mr. Brayne ~ 
that it is desirable to take up this question. 

7. JI r. BraYBe.-Coming to head (4), definite orders were issued in 
1924 to the effect that belated adjustments should be brought to account 
in the year in which the orders were passed and not antedated to a previous 
year just becauSe the accounts of the previous year happen to be open. 

8. Clairmall.-Head (5) deals with the Jtailways. 
Mr. Rallgaswami lYeft{JM".-We can deal with that when we come to 

Railways. 

Mr. Joshi.-Is it not a fact that in the case of the Capital account, 
this is happening every year f 

Mr. BraYBe.-I do not think that excessive figures are put in deliberate-
ly year after year : underspending arises for various reasons for example 
because proper contracts are not available. 

Mr. J osli.-For the last 5 years we are underspending by something 
like 5, 6 or 7 crores. 

Jlr. Frederic Ga."fleft.-Last year in evidence before us Mr. Grindal 
said the average saviDg in the New Capital Works for 10 year.s was 25 per 
eent. a year, and this year (1925-26) it is a good deal more than 25 per 
eeut. 

Jlr. JOMi~ my view is that on the whole it wu a .m!stake on the 
part of the A=.~ to have announeed that they were ~ to spend 
150 erores. 

C1&ainfta.ta.-You are speaking on the Railways : Sir Frederic is apeak-
ing on the New Capital. It is of C01ll'8e a general question but 88 regards 
the Bailways we have put that right ; we have got away from the 30 
eI'Ol'flL .r. BnIfIU.-In paragraph 4: of the report it is stated that steps 
have been taken to cut down the Capital Grant. 

ClairmcMI.-In the eaae of the Bailwaya what we do now is this : 
the total estimates of what the Railways can speDd eome to over 30 erores ; 
w~ have aetually provided only 24 erorea. • 

Mr. BaflgtJItDtJ.fM l,efll/4r.-So far as the Deihl expenditure i. coa· 
. eerned, the Auditor General is perfeetly correct that this thiDA' has gone * 

on without our be .. able to 800 a remedy. So far as the Bailways are 
Cf)Dee~ the position W88 explained that the Railways were allowed to 
8eDd up their full estimates and they were told that there wo.uld be, lump 
reduetions and if they were able to work up to programlll,~ ·aaoney would 
be found. Therefore there was always a lump cut. But it would appear 
from some remarks JDade in the Appropriation Report, I think, that when 
you make these reductions and the estimate is sent. back to the .Agents, 
th.ey distribute these things in a different way from "hat it was intended 
WJt£ the result that there have been excesses in HOme eue&. 

9. Olwirma1l.-These are questions to be raised when we come to them. 
:We now prooeedw paragraph :1. t 
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.f'. BMlgtJItDGmt IflMtgM.-J. want to know at what stage thia,matt;er 
ifi now. • 

8i,. P. Gallntlett.-We have invited the opinion of Local Governments. 
Three or four of the~ Local Governments have sent a final answer and they 
have accepted the scheme without comment. The technical position is 
that so far as it involves merely accounting processes, the Auditor General 
can state under which heads particular items of receipt or expenditure arA 
to appear in the accounts ; so that it is possible for me in another couple 
of months to tell the Local Governments that if they abstain from or delay. 
lending any reply, we shall have to lay down orders without further 
consultation because it is desirable that the scheme should come into effect 
from the 1st April next year. It is very important that the budget estimates 
should be drawn up in the way in which the accounts are to be maintained. 

Mr. Brayne.-We are taking steps to do that in the case of the Budgets 
of the Central Government. 

10. Mr. Brayne.-With regard to paragraph 6, the Finance Departmel!! 
have drawn up a scheme following the recommendations of the Public 
Accounts Committee last year and it is under the consideration of th~ 
departments concerned. We have to send a despatch to the Secretary of 
State and this has been drafted . 

. Mr. Rangaswami lyengar.-May I know unless it is confidential, 
whether there is any proposal in that connection to alter the present 
statutory position . 

. 8i~~. Gauntlett:-That position has not been touohed at-all ; we cannot 
pOSSIbly mterfere With the Act. . ~ i 

11 ... Hr. Rangaswami lyellgar.-As I understood the discussion some· 
time ago though I am not quite clear, the Secretary .of State has preseribed 
a certain form in which the Finance and Revenue accounts are to be 
presented to Parliament, and it is necessary that the accounts that are 
presented to the Assembly should in all respects tally with the accounts 
presented there. There was some difficulty in making them identical 
which I think we discussed. The information I now want is· whethet YOll 
will alter the form of accourits which have to be presented to Parliament. 

Si,· F. Gau'ntlett.-The letter to' the Secretary of -State puts before him 
the proposals ·of the Government of India for the modification efthe form 
of the Finance and Revenue accounts so as to give effect to your wiah~~ 

J.Vr. Brayne.-There are two things-the Finance and Revenue aecounts 
and the Budget est~ates. The proposal seeks . t.o modify the Finance . 
and Revenue accounts with the approval of the SecretaI7 of State and then 
to modify the form of the Budget estimates and various statements that 
are put before the .Assembly in accordance with the modification made in 
those&eCOunts. The result will be that the working expenses of Posts and 
Telegraphs, for instance, will appear on the expenditure side and tltere 
are ,·arious other modificat-ions of that Itind. 

ParagmpA 7 of the Re$Olutiota. 
12. Mr. RMaganoami lye.gar.-Have the lawyers pronounced on this t 
Mr. Bragu.-A despatch has gone to the Secretary of State reeoJD.-

aending that t~ Fund should be established, and that the toktm vote 
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should be accepted. It includes also the· other question of the d-efinitioD 
of new service. All these three questions ha1'e gone forward in one 
despatch to the Secretary of State. 

Clwirmall.-The position is that the Government of India have fA)r-
muJated their proposals. I should like to ask whether all this is possible 
within the framework of the existing Government of India Act f 

Jlr. Brtl1JfIs.-No, Sir. It will require the modification of the Gov-
emment of India Act and the issue of rules thereunder. It is just possible 
the Secretary of State will follow the rule adopted last year, that such 
modification should wait and that we should carry on as at present until the 
DeW constitution is considered. 

Mr. Rafl(/tIItDGfIIi Iystlgar.-You have suggested that the .Act should 
be suitably modified in this respect f 

Jlr. BrtJyu.-Yes. 
13. Mr. JOIli.-With reference to paragraph 8, last line,-" careful 

statistics should be kept of the proportions between actual expenditure 
and estimat.es based on the existing cadres under establishment heads "-
:have you considered that f 

AIr. Brayne.-Yes. . 
Bir F. Ga,u,tlett.-When these statistics have been recorded it will be 

possible to take averages. 
Paragrapl 10, QtuBtiotl of contracts. 

14. Jl r. BrG"tIe~ The }'inanee Department are considering the new 
rules. We have +ted the various rules in the Railway Department 
and the Army DePirtinent, and recently we received a statement for the 
P.lblic Accounts Committee at Home of 1926, setting forth a very elaborate 
Bet of rnles which we have endeavoured to incorporate in our rules as far .. 
p'llSible. 

15. Mr. BatagtmDtlMi IysfI(/ar.-I want the Committee to deal with the 
q1ie8t.ion as to what extent 081001'8 should be permitted to enter into 
eontraets without caning for tendel'lJ. 

Sir P. Gatl.fllleff.-I undentaDd the question is being dealt with in the 
Finanee Department. They have received a copy of the orders i881led 
by the Treasury in England which prescribe the conditions which must 
~ fnl1nled by departments before they could enter into contracts without 
the previous ~etion of the Treasury. It would not perhaps be adminia-
~ratively praetleable to apply the whole set of rules in India, but 8ODl8 
of them could be applied and it wu from that RtandpoiDt that the questioD 
was being considered . . 

C1r.aif"JlU!'fl.-The extent of the control of the Treasury at home .. 
eompared WIth the control exercised here was 80DlethiDg almost incredible. 
-The .rnles would be eirenlated to the Committee after which they could be 
COJJ81dered. . 

16 .. Mr. lltuaguu,ami l,1eft{1ar.-I would next raise the question of how 
~ sa':lI~gs under voted heads could be reappropriated and utilised for 
expendJ~ure UDd~ non-voted heads aDd whether the Govemor Geileral ia 
C0U1Ie11 wu at bberty to do 'so. .. 
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Mr: Bray'lte.-No reappropriation is allowed from voted to non-voted 
and vice versa. . 

Chainn.an.-The a~wer is that we formally approve of a supple-
mentary grant for the non-voted portion in the same way as a supple-
mentary grant under a voted head is approved by the Assembly ; there 
is no question of reappropriation. Usually, unless we are. absolutely driven 
to it and unless we are fairly sure that there ~ a clear prospect of a 
surplus on the budget, we do not easily assent to supplementary grants, 
whether under voted or non-voted heads. 

Mr. K aula.-The answer to that question is that the purse is a joint 
one for both heads and your objection will continue to apply so long as 
the joint purse continues. 

Clwirm.aft.-I do not think that the assumption in Mr. Rangaswami 
Iyengar's argument that the Assembly is seized of certain monies is quite 
the correct way of putting it. Its function is to control expenditure under 
certain heads and any expenditure under those heads is to be out of monies 
voted by the Assembly ; but there is no obligation on the Governor General 
in Council to spend the money voted. He has asked for a grant and 
it has been given to him and it may sometimes be a merit on his part if 
he does not spend it. 

17. M,'. Ra'ltgaswami lyengar.-Therefore, when there are lapses- are 
those lapses specifically ear-marked Y 

Chairman.-No ; the~' :::" ~L.',. " 

Sir F. Gauntlett.-It has been laid down legallY~ a grant cannot be 
redue.cd, ~() that the head of a department unless "he receives exooutive 
orders to the contrary, can go on spending against the grant which has 
heen allotted to him by the Assembly. In so far as the Governor General 
in Council is utilising his powers to make 8 supplementary grant for 
non-voted expenditure, he is only utilising exactly the same powers as he 
has when he makes the original grant. Your objection is really to the 
whole system of non-voted expenditure. You will see in the Appropriation 
Accounts the savings under voted and non-voted heads given separately 
in each ease. 

Mr. Rangaswami lyengar.-You do not think there has beep any case 
in which savings under voted have been t.aken up to cover excesses uneJer 
non-voted ! 

Sir Frederic Gal'"tl-ett.-No ; any saving under 8 voted head goes into . 
the joint purse and it then becomes available for any supplementary grant. 
One comment that I make throughout is that th,e savings under non-voted 
an generally bigger. 

18. Mr. Joshi.-I do not understand you when you say that the 
Governor General in Council cannot reduee a grant ; if he does not spend 
it, he reduees it , • 

Chairman.-He did not say ,e The Governor General in Council " ; 
it is the Assembly that cannot reduce the grant. The Governor General 
in Council can specifically direct that a saving whether under voted or 
DOn-voted shall be ' written off ' from the amount available to the spendinc 
officer Wlder that head to spelld. 



.. 
Sir' .. GtI.ttlull.-Kight it DOt also be said t)1at the executive Govern-

Blent throughout the world can specifically order a diminution in the rate 
of expenditure , 

Claimaaar-Yes, certainly. The question arises where there is a new 
service and it has been ruled in such cases that the Governor General in 
Council must obtain authority from the Assembly for the whole of the 
expenditure for that sen-ice whether there are savings under voted heads 
or not. 

19. Mr. Baft(/tmfHJfJli I"eftgar.-It comes to this : when money has not 
}-Jean spent under a voted head, it lapses or goes into the joint purse or 
the total revenues in the hands of the Governor General in Council, and 
being there he has got the right to use such monies for non-voted items, 
if necessary. 

CAaif"Wllltl.-I do not like the phrase " joint purse " ; it is one single 
cODsolidated fund out of which the Governor General in COUDeil is spend-
ing money on certain services whieh he is authorised to spend without the 
vote of the .Assembly and others which he could only spend with the vote 
of the Aaembly ; it is all one fund whieh is being spent by one authority, 
the Governor General in Council . 

• r. BafllltIftNJfJli IJ/eftgtJr.-Has anything been done with reprd 
to the roles mentioned in paragraph 12 , 

.r. Bra1lfle.-We have got the rules in hand. The Army rules are 
under revision ; poasibly they would broaden the roles somewhat, 88 there 
W8:! too much ~88tion . 

• r. Ba"l1 • fler&gar.-Giving them a blaDk cheque f 



• 
CAatnMra.-It has to. be re~embered that the Army i& the most 

eentrtdised department in India and the powers of re-appropriutioJl whieh 
are now given to spending authorities under the Commander.·in-Chief 
are extremely limited . 

• ~ir F. Gauntlett.-I think it will be found when -the Army rllle~ are 
('~osely studied that it will not necessitate very much revision on the civil 
Side because the main point which was made by the Secretary of State was 
that re-appropria.tions to meet new expenditure should not be made without 
the sanction of the Finance Department and that is practically the same 
aR the procedure for supplementary grants requiring the vote of the 
A~mbly. 

Chairman.-The specific intervention of the Governor General ic; re-
(juired for the appropriation of savings for new services. 

Mr. Rangaswami lyengar.-So far as the Army is concerned" is there 
any such rule T 

Sir F. Gauntlett.-ye..c; ; that is the rule which was laid down by the 
SeC!t"ctsry of State, which is called attention to in this paragraph. 

Mr. Raftgaswa.mi lyengar.-We would like to see how far the rules are 
undell!oing revision.. 

Chairman.-I think there will be no objection to the nvised rules 
being placed before the Public Accounts Committee after they have been 
framed. 

Sir F. Gauntlett.-The main point to notice is~1if t-lis 'luestion is 
still open. !" 

Paragraph 13 of the Resolution. 
20. Chairman.-The report of the Auditor General is not yet ready ! 

Sir F. GaufttZett.-No ; all that I have received up to the present Jlave 
been various reports by Mr. Bhimasena Rau on accounts complet~ shout 
18 l'lonths ago ; I have not got the final reports because the accounts do not 
elosc until .J uly or August. 

Paragraph 14 of the Resolution. 
21. Chairman.-" The outstanding points are now under exaininatioq 

and the views of the Government of India will be placed before the Com-
mittee. " 

Mr. Joshi.-Are they going to be placed this year' 
JI r. Brayfte.-Yes. , 
22. Mr. 10sIM.-You are referring to some rules being framed for 

giving certain powers to officers working in remote corners , 
Jir. Braytae.-The point-of ~ew of the Central Board of Revenue is 

this : they say there is no necessity to frame rules because they are not 
likelY to have many more works of this kind ; we referred the general 
question to the Department of Industries and Labour and they are not in 
favour of having separate rules because they say there already is .,- ont' 
complete set of rules, and if any modifications of th08e rules are required 
in a partic.-ular case those modifications should be· sought by the oftleers 
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" . . 

whe> are carrying out the work. You cannot "have separate, sets of ·rules 
applying to every oflieer who has some special work to do. 

23. Cluairmaft.-Are we not in a position to state finally that the Gov-
frnment of India's opinion is that it is undesirable to frame such a set 
of nues , 

Mr. Bnagfle.-Yes ; the trouble in this ease was that the particular 
(Jfti~r concemed did not apply for any relaxation; it might ha,'e been 
given to him. 

Jlr. Kavl4.-May I suggest that that question be put to the Audit 
officer when he is present when this ease is taken up f I douht jf he 
YTill admit that there are regulations suitable for the Salt Department. 
){y impression is that he is of opinion that there are no definite rnles. 

ChairJl&Cl1l.-The point IJeing that the rules that apply to works in the 
P. W _ D. do not apply to the Salt Department f 

Mr. Kaula.-They do not apply automatically unless they are made 
applicable. 

Sir F. Go.r.tlett.-I think the answer t.o Mr. Kaula's point is that 
though there may not be a set of rules technically applicable to the Northern 
India Salt Department, it was assumed that they were working under 
P. W. D. roles. 

(JluJirtfIMI.-As regards the question whether adequate rules exist in 
the Salt Department or not, we can take that up when the Salt Department 
is before us. .~ 

.. { \ Paragraph 15 0/ the ReBOl.tWA. 
24. Mr. A. Raft{Jt.II'tI1MI&i I"etagar.-This is a matter on which I Khould 

like to raise the general ql\eStion 88 to what extent we ean deal with 
receipts in the Public Aeeounts Committee. The Governor Gcn(l!ral has 
already agreed that it is open to 08 to refer to the accounts of receipts in 
10 far as ,they arise from audit reports ; but I would raise the more general 
question as to whether it is not time for us to state that there should be a 
more systematic audit of receipts than has been in vogue in I'eRpeet of 
UUlDy departments. I understand the matter is engaging the attention of 
the Government and I Bee the Public Accounts Committees in England 
ha,-e gone on systematically dealing with questions of receipts in cases 
·in which there has been failure to recover revenue owing to bad Dumage-
ment of receipts. and 80 forth. The question is whet.\ler it iH not open 
equally to us to deal with them and whether the Audit Department poHBeSSe8 
the requisite machinery for aUditing receipts. 

Sir F. Gautatlett.-Tbe actual position of affairs in regard to this hig 
question iR that the Secretary of State has twice suggested to the Govern-
ment of India that the A.uditor General should be instructed gradually 
to take over the audit of receipts. The question has never been ftnally 
takeL up and considered KO far as I know·; but from time to time the 
andit of receipts which ill entrwrted to the Auditor General by the Governor 
Genenal in Council baa been increued. In practice what happens at the 
present moment is whenever we find large embezzlements in the aoool1ot. 
of & flpeciile institution, I am asked to undertake the audit of that iJlfoo1i-
tntion-espeeia.lly in Bengal where the queation has been very bad indeed. 
In·.faet we have 10 far. Pl'Olt'etUJed in Beugal that the Accouutant Gener.l 
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there has a. separate establishment 'working under him, which is practically 
~nd~r ~he orders of the Local Government, to deal with the receipts of 
l1~ht~hons there, fro~ time to time. If you ask whether I have the 
nJnch)~ery '. I say no and I should not have the machinery to undertake 
allYl.hlng lIke a real audit of receipts for another ten years. I think it is 
pO~tnble that I may have to find within the next four or five years some 30 
~l.i.ore officers for work in connection with expenditure which administratively 
is ill contemplation. I have asked the Government of India to have a 
.conference to determine what administrative measures are likely to be 
adopt.~d which will necessitate increases of my establishments because my 
DWD are all experts and I have to train them for two or three years before 
they (·.an do the work. Any attempt, therefore, to undertake audit of 
re<~eipts generally will have to be 'notified to me and I shall have to be given 
nve years' notice. 

25. ChairmtJ.fl.-Can you tell us roughly to what extent you audit the 
Mail. receipts of the Government of India at present' 

Sir F. Gaufltlett.-I practically audit commercial receipts-Railways, 
Posts and Telegraphs and Customs. 

nhairmaft.-Do you regularly "audit customs receipts' 
Sir J'. Gaufltlett.-I have a test audit department working throughout 

India ; that is of course only a test audit. I audit the receipts of a large 
number of Government institutions, but those are all under specific orders . 
• \ eom plete list of the work that was entrusted to me under rule 12 of the 
Auditor General's rules was prepared in 1924, and if you are interested 
in the matter, a copy might be supplied to you, but I do not think that the 
list is <!uite up-to-date. ' 

26. Mr. A. Rangaswamy lyengar.-You have been ~lditing receipts in 
a consi<1erable number of departments in pursuance of the audit rules. 
I should like to know whether under the present system of audit of 
accounts in this country there is a system of auditing receipts as well as 
p.xI,enditure, and whether when such audit is undertaken it should not 
come L'efore the Public Accounts Committee iu the same way as expendi-
ture is coming before it f For instance, take income-tax. We should like 
to know whether all the tax, that has been assessed has been properly col-
lected. For that you must have a test audit in certain cases to find out 
whether the officers have got all the receipts. My suggestion is, that 
generally in regard to revenue your department must systematically lmder-
take a test audit, at a rate of 10 per cent. of the total number ef cases, 
to see whether the officers had done their duty properly, whether remissions" 
111 .. <1 I.cen too frequently granted and such other things, because those are 
thingK about which this Committee ought to be informed, and there should 
be a mot'hinery for it. 

Si,' Frederic Gauntlett.-It is rather a long question, Sir. The first 
point is with regard to the existing machinery of audit. I think you can say 
that at present what you haye is only an internal check. So far as land 
~'e\'enuc is concerned. the internal check has been very w~ll developed. As 
a matter of history. we did uudertake an in"estigation in Bihar and Orissa 
JURt b~fore retrenchment came into force. Unfortunately we thought we 
would have plenty of time to undertake a systematic survey. We started 
with land revenue but we got nothing out of it, because we found the 
internal system of check of land revenue generally efficient and·by. the 
time we finished with land revenue, retrenchment came into force and we 
had to take all the men away for other work. . 
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The next point that was raised wu a aP!ci4e point with regard to 
mcome-tax. The question whether 1 should hi asked to audit income-tas 
wac; considered by the Central Board of Revenue, and I think they sug-
gested,-I am only speaking from memory-that the actual assessmellt is 
~ intricate that it is impossible really to apply a teh~ audit to the complete 
transactions of the Central Board of Revenue. I think the more important 
point they made was that no test audit would be of real value, unless you 
eould get, as the income-tax authorities themselves get. access to the private 
papers of persons whom they are assessing. and there is no statutory 
machinery at present by which the Auditor General can get access to such 
papers. This questio~ 1 believe, has been very carefully considered in 
great detail in England. It is perfectly true that there is a test audit of 
income-tax in England. But I belie'"e that if there is to be any attempt to 
investigate this question thoroughly we should undoubtedly ha,'e to go to 
England to find out what is being done there. But my impression gained 
from the epitome of that Public Accounts Committee and from other papel'! 
that have come before me is that really the Auditor General undertakes no 
more than to see that the instructions which are issued by the Central 
authority are complied with by the subol'dinate authority. I think those 
are the answers. 

Mr. N. M. JOIli.-What we can do this year is to recommend to the, 
Go,'emor General that this subject deserves careful eumination and we 
Hbould request the Auditor General to give us a note on this subject ... to 
how far it can be done. 

Sir Frederic till""at ktt .-1 am not 8ure that the note originally should 
come from met b&.~ am entirely under the orders of the Public Accounts 
C;ommittee and if I am asked to prepare a note I shall be only tpo glad 
to do so. If you really wish to press this point that receipts ought to 
eome under Government audit just like expenditure, it will nec. 
sit.ate either an alteration of the statutory Auditor General'8 rules or it 
wiU necessitate a speeifie order from the Governor General in Council that 
I am to undertake the audit of receipts. But no such order could be iSfltled 
until the principle has been accepted and until I have the machinery 
ready. 

27. CluJirm.aa.-It is obviously a complicated question as one ~. 
gather from Sir Frederic Gauntlett '. remarks with regard to income-tax .. 

·Now, with regard to the action of the income-tax authorities, have any C8!Iefl 
come before the Auditor General in whieh the income-tax authorities have 
written 011 .. DGn-colleetable 8U1D8 which are due from ••• ees , 

Sir Prederic GtJlllfdZett.-No, Sir. That again is part of the big ques-
tion of the treatment of ICJa1e8 whieh baa been under eouideration for 
the last two or three years. 

28. IIr. A. &fI{JIIftDtJfIlf l1/efIgtW.-I dOD't mnest that you should be 
a 80rt of II11perviiory income-tax authority ~r the ineome-tax department. 
What I am pointing out is that you m11lt conduct a teat audit. For 
iDatance, the auditol"l ill busineM eoneerna don't go into evelT item of 
reeeipts. but they merely conduct & teat audit aDd lee that the boob 1ft 
~pel'!-Y maintained. Now, what I want to uk you i. thia. Don't you 
think It would be weD worth the eoet if you eonduct • teat audit aD4 the 
revenuea will improve by reuon of eoaduetm, a telt audit , 
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Sir' Pr.ederic Gauntlett .-If you ask me that as an Auditor General" 
I emphatically say 'yes ': One has to face the position quite frankly' 
that there is hardly a single deptt. that welcomes an audit, and if a depart-
ment can keep the auditor out, it will, do so. Without expressing any 
innuendoes or insinuations at all, that was the attitude of the income-tax 
authorities. They put forward admirable reasons which I accepted. But 
the pOJrition, I think, is that Government as a Government has to rise supe-
rio,r to individual departments of Government. Individual departments 
will always object to audit, but Government as a Government 
bhould take the view that audit is after all worth while. I think I can 
safely say that the experience that we have had during the last twenty years 
with our test audit does show that it has been of value. I think it is not. 
unfair to say that one of the main reasons why the present Sea Customs 
Act is being radically amended is that audit has pointed out that it is 80 
utterly out of date that it cannot be worked legally. .,. 

Then again the Chairman put to me a question whether I see any state-
ments of losses from the Income-tax department and I said no. But test 
audit in the Customs constantly raises questions in which the Collectors haTe 
f'xercised discretionary powers and have waived recoveries. In many 
cases, test audit has had to say that this contravenes the general orders 
which have been issued by a superio-r authority and that the exercise of 
di~eretioD has been against those orders. 

Mr. Baft{/astDamy lye"'f/ar.-I do feel that as the Finance Member has 
opened up so many new ways by which the finances could be more pro-
perly managed, we ought to st~rt this. ;t)< 

Chairmaft.-There are really two difficulties in the -:way in regard to 
income-tax. The income-tax authorities will tell you freely that they are 
not ~etting anything like the whole of the income-tax due. They think 
that the net is not yet cast wide en~ugh. But I think it is very doubtful 
whether the time is really ripe yet for putting any test audit into the income-
tax department. 

Then the other difficulty which was raised by the Auditor General was 
this. The natural result of the introduction of parliamentary institutioliS 
in this country has been a very great increase in the demands for staff of 
the Auditor General, and I don't think the Auditor General has or wiU 
have the sta1f to undertake such a large work as the examination of income- . 
tllX or other receipts generally for some little time to come. 

29. Mr. N. M. Josli.-But the question of losses is on a different foot-
ing' 

Chainnaft.-I did not speak of losses,-I referred to non-collectioD, 
t.he audit of money not received, and so forth. 

Sir Frederic Ga.atlett.-There are specific orders that in cases of 
frauds occurring -the matter has to be reported to the account authori-
ti~ I 

30. Mr . ..4 .• Rangaswa.my Iyengar.-I quite see that the Income-tax 
dopartment is yet in its infancy. But what I want to know is whether 
the officers shot"ild not always be subject to the control. of the audit autho-
rity in respeet of what they do. At present they are gIven a large amount 
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of diseretion; and we do feel, that hi the ineome.tax department, without 
impinging by any means on the assessee, a good aeal more could be properly 
collected if, the department is kept in trim, not merely by supervision but 
also by a regular system of audit of receipts, because that will probably 
show the defects in the system which an expert Auditor will be able tc 
point out to Commissioners of Income-tax. 

Sir Fre.UrSc Gav.fltlett.-lfight I suggest that a specific question be 
put to the representative of the Central Board of Revenue T 

Chairma •. -I think we may definitely ask the representative '. of the 
Ctmtral Board of Revenue to giye his views on the question of the possi-
bility and desirability of an audit of income-tax receipts. 

, Sir Frederic Gauflllett.-If there is to be an extension, personally, I 
~bould prefer to make an experiment with regard to Forests, because in 
that case our experiment might be fruitful there. 

CluJirmafl.-So far as this Committee is concerned, it is only concerned 
with the audit of the Central forests. 

Mr. A. &ttgaIJtt1tJmll If/BfIg6r.-If the Auditor General does get down 
to any method of dealing with Central forests, certainly it might be applied 
to provinces as well. 

CluJinMfl.-We will also ask the representative of the department eon-
cerned to be ready to auswer the question of exteDSion of audit of reeeipts 
from Forests. J~ 

Mr. Joshi.~ould it not he better if they asked the department con-
cerned to give the Committee a written statement in advanee f , 

Mr. A. ~" Ifle'll{1ar.-I think they will all bring a staro-
ment and read it. 

Paragraph 18 of tke Buoltdioa. 

31 •• r. Brape.-The Finance Department propose to issue general 
rules after the new rules for the Posts and Telegraphs have been in force 
for aome time. 

Parafll"'p1t, 19 of flu Buolwftott. 

32. Mr. Bra,lfle.-A despatch was submitted to the Secretary of State 
in March or April last, and we have not yet heard from him. 

PartJ{Jf"tlpl 20 of the Be.oltdioft. 

33. Sir 'rederic Gau"tuft.-We have-attempted this year to reduee 
the yolnme of' the Report of the Central Revenues, and although the sta-
tistifl,,8 are necessarily larger the lettet press is very much smaller. . . 

Chairma.fl.-We will now take the statement showing the aeUon taken 
or proposed to be taken on the points which have been noticed by the 
Public Accounts Committee in their Report OIl the accounts of 1924-25. 
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APPBNDIX II • 
• 

Item 1 (b). 

34. Si,' Frederic Gauntletf.-The point is when the Secretary of State 
sanctions the classification rules, very large powers will be left to the 
.authorities in India to frame rules. relating to services under their control. 
It is entirely a question of fact, i.e. when powers are given to the authori-
ties in the provinces they can determinE' whether they can Increase or 
decrease the leave. 

Item 1 (c). 

35. Sir Frederic Ga1tntlett.-J am afraid that I am partly responsible 
for this, because as a great deal of information had to be obtained, the 
.A uditor General undertook to bring together a complete statement of the 
position with regard to this inventory. I think the Government of India 
will agree that ·it is not really the duty of the Auditor General to under-
take an inquiry like that. The result is that I have an enormous mass of 
papers which I could not look into. It is a very big question really. The 
question will really arise then as to the extent to which we can take ow' 
inventory, to keep stock of all the chairs, pens and paper throughout India~ 
but it is really a difficult task. But if the Committee thinks that I should 
take it up, then I shall try to do it. 

Item 1 (I). , 
36. Sir Frederic Gauntlett .-This came up beforhe ad 1wc Army 

. Committee, .and the Quarter Master General was asked to expedite matters 
as much as he could. His intervention had to be obtained, because we, 
wanted our new Pay and Accounts Officer in Peshawar to be housed in 
the building occupied by the Military Aecounts Department. They also 
have a scheme for the amalgamation of offices and want to move their office 
from Peshawar to Rawalpindi. When they get to Rawalpindi they will 
have to be housed in the buildings which now belong to the :MIlitary 
. Accounts Department. That will neceSsitate the turning out of the Divi-
sional office at Rawalpindi, 80 that a new building will have to be built 
for the Divisional office. This has been accepted in principle. It is onl~­
a question of getting office ac~modation, and the simplest and quickest 
method is for a small new office to be built at Rawalpindi. The question . 
~V88 hanging fire beQ8U8e of discussions between the Army Department and 
the rest of the Government ~ India whether a really big office should be 
built and who should bear the expenditure and 80 on. 
'-

Item 1 (h). 

37. Jlr. Brayne.-We have considered the question in connection with 
the procedure in England and it has been referred to the Auditor General . 

• 
Cha.irmafl.-I think it was at my suggestion that this Resolution was 

flug~ested. Ellld it was decided to follow the procedure adopted in England 
if we could adopt it here. 

Sir F'rederic GaUf&tZett.-Those figures are exhibited separately in th~ 
Appropriation Accounts in England. 
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I',. 1 (j) • . 
38. Bir Frederic Gall.tlett.-The officer on. special duty has submitted 

his Report to the Central Board of Revenue and they are considering the 
matter. 

118m 1 (k). 

39. Mr. BmJ/tae.-Orders saDctiOlling a fixed percentage of depart-
mental charges have been issued in regard to Madras and United Provinces. 
As regards the other provinces, the question is still under consideration. 

Bir Frederic Gall.tuft.-There are two questioDSlnvolved here. There 
is first the q n~-tiOD where you use other provinces 88 agents. There ia. 
also the question in respect of work that is done directly by the Government 
of India. Some of the provinces have dealt with that difticulty by bri~ 
all the estimates for establishment charges within one grant irurtttad 
of the pro rata distribution. The accounts show the expenditure for 
works and the expenditure on establishments separately. Of course, in 
our own departmental accounts we distribute the departmental charges but, 
so far 88 the appropriation aceounts are concerned, the establishment 
ehatp8 instead of being distributed pro rata under the corresponding 
eharge head in half a dozen di1rerent heads and different grants, are kept 
within one grant 80 that you are able on the faee of the record to compa1"e 
the total expenditure on estabJishment with the total appropriation for 
establjshment. 

Mr. ~ 1,Mgar.-But would it not make the aceoUDt iD 
ft8peet of the ~eular work aeem in the nature of a pro /0f"fII4 acoouDt 
becauae you put'" a 80rt of pereentage. 

'-' 8W lI. o..,YtI.-No. I am DOt referring DOW to our departmental 
aceounts maintained for new works. I am talking about the exhibition of. 
the eXpe1lditure in the appropriatiOD aeeounta. ID theae aeeGUDta, thp 
establishment aDd worb expeuditure .... always been recorded aeparately. 

It.". 2 . 

.0. Jlr. BMgGlllJCMli I,.,.,..-Kay we bow why it ia said that the 
fJU~OD will be taken up for eonsideratioD in eonneetiOD with the next 
Statutory Cnmmj-ion. 

Jlr. Brcr,tN.--8everal ea&e8 have reeeDtl,. ari8eD between the Auditor 
General aDd the Secretary of State where his aetion baa neeeaaitated til., 
revision in minor details of the statute and he has referred them all beek 
"nd said •• I should prefer to keep theee over for the statutory eommiMion". 

lIr. BMgtMtlHJffti 1,Mgar.-I· cumot quite follow that. What I want 
to bow is why there is this anomaly in the poRitjon. Does this refer to 
the status of the Auditor General or is it in referenee to the aceountB , 

8ir F. GfWfl.tlett.-I would refer you to Appendix XII of WIt year'. 
report. It is set there in BODle detail-and the last Publie Aeeol1ntll 
~..nmmittee, I think, accepted generally the views that were there ex .. 
pr~. The Go~·ernment of India is considering it and says it will 
?lece;-ntate alterat.lon of ~e Mtatute, which I myself pointed ont. and that 
m VJew of the attItude which the Secretary of State has eODsiatently takf!D 
of late it was decided to keep it over for the 8tatutol7 Commiaaion. 
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I~m~9. 

41. Mr. N. M. J081t.i.-When are'these war claims going to be se~ , 
Clainrama.-I said last year that a settlement would be reached shortly, 

and I don't think I have anything to add to that. ' , 
Mr. N. M. JOlhi.-Is there any estimate f 
Mr. Bcm.gaBtIJami I1/engar.-The Home Auditor has something in hill 

audit report. 
Mr. N. M. JosAi.-Is there any estimate of how muehwe stand to gaiD 

out of the settlement f 
CAairma".-Did we ever expect to gain anything Y There is a claim of 

40 millions against us. , 
Mr. Bra1/"e.-The total claim was about 68 millions. 
Mr. BafI(JaNami Iyeflgar.-It would appear that that would require 

action by Parliament. 
Chairmafl.-In any case action- is required by Parliament. Certain 

expenditure was incurred in Persia, etc., expenditure which the Indian 
Government of the time expressed its willingness to accept. It is an 
expenditure which requires a resolution in Parliament 1;(r make it a proper 
charge on Indian revenues. That Resolution has never hitherto been put 
before Parliament. It is impossible to determine what is the amount of 
expenditure in question because it has been in dispute. It is expected that 
a settlement will be reached shortly. 

Item 7. 

. 42. Mr. Brayne.-The new rate is 21 per cent.-2j altogether including 
IDSurance. 

Mr. J osli.-Do you take into consideration the cost of the department 
to the Government f Do you make any calculations at this rate f How dfl 
you find out whether the department' is a paying dep~rtment f 

CluHrmafl.-We went into that last year and we recommended that 2 
per cent. was not suftlcient to cover the charges. 

Mr. J olhi.-My point is that the real remedy is not to increase the J'8te . 
but to provide them with more work. 

8ir" F. Gatt"tutt.-This is the Store Department of the India Office. 
43. Mr. Rafl.gGBtDami lyetagar.-I should like te know whether you put 

down the rate of 2 per cent. on an estimate of the probable cost of the 
service done or do you base it on the actual cost t 

Mr. Bra1/fi.e.-It is based on the actual cost • 
• Mr. RaflgGBtDami I!/eftgar.-Is it based on the percentage charged by 

professionals in England for similar services t 
Mr. Bra.Yfle.-I think it is based on the actu.u cost of the High Com-

miMioner's establishment and of course the rent of the office, stores, etc. 
t.,., the whole cost of the establishment. 

Blld'iD. 
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• 
44. Sir 1'. GG • .,Z,U.-It got 80 serious that at one stage I had to 

threaten that I -should have to withdraw my pre-audit because there wat. 
such a rush of work at the end of the year that I simply could not tackle 
it with any honesty. 

lfetl& 19. 

45. 8ir Ji'. Ga •• 'Ult.-This is a general comment which arose out of the 
action of the cadministrative authority of the Posts and Telf'gl'anhs depart-
ment. " 

CAainMta.-1 think that the summary of the Government of India'& 
views there is accepted by the Posts and Telegraphs Department. 

46. )lr. BrGfIu.-There is one item and that was the question of 
divergence of views betweeD the Auditor General and the Government of 
lD:tia. It was recommended that pritna /aci8 there were arguments for 
additional faeilities of communication with the Secretary of State direct 
and that it would appear that the matter was one which should be 
sympathetically examined by the Government of India. The Government 
of India have examined the question. There is nothing to show that the 
onlen relating to his general independence were intended to give him 
direct &eee88 to the Secretary of State ; if you look at the Auditor General's 
rule you will find that when for example he sends his accounts to the 
Secretary of State or when he &ends his reports to the Secretary of State, 
they are sent througl'the Government of India, the Auditor General havmg 
full power to comment in such way as he chooses on any point of detail or 
upon any general question which arises. 

A similar question arose lOme time beek when the Government of 
india recommended to the Secretary of State that to avoid delay copies 
of despatehes from the Secretary of State to the Government of India should 
be sent direet by the India Oftice to the Auditor General. But the See· 
retary of State would not agree to any communication going direct to any 
authority in India other than the Government of India. And of course 
there is the general question of the diftleulties which the Government of 
India felt would arise if there was an authority in India who was able to 
-eomment on the aetion taken by the Government directly to that Govern-
ment's superior. The Government of India felt indeed that the Auditor 
General has already ample powers of comment in his annual report and 
if the Government of India or a Local Government fail to carry out a 
thing in the way the Auditor General thinks it should be carried out, the 
Auditor General could either comment on it in his report or bring it before 
the Public Accounts Committee. 

47. llr. Ha'''3c1·'U'l1mi ll1enga,..-The Audit~r General in tbis (~un1ry is 
1lJlfortunately for the present appointed bi the Secretary of State in 
COllncil and he is certainly technically subject to the ~dministrative control 
?f the Secretary of State. He is not like the Auditor General in England 
for o~ee he is appointed he. is put in a poRition of independeDce of the 
eseeutive gov~ent. He JS not removable except by a vote of Parlia-
lI1ent. Then, 81r, the whole question is whether the Auditor General in 
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this country is merely in tpe position of the head of a department in this 
country and should go through the ordinary routine of sending every-
thing through the Government of India and receiving everything through 
the Government of India. If the object is to secure the independence and 
the efficiency of the functions which are his charge, I do think that he 
should have access to the Secretary of State who after all stands to some 
extent in the position of his direct superior and, however much the Govern-
ment of India may want to know exactly what action the Auditor 
General has taken so that they may be in a position to state their case to 
the Secretary of State, I do not see why it should be made obligatory to the 
A oditor General to go through the Government of India or why the See-
i·etary of State should consider it necessary to send everything through the 
Governor General That is the point. 

Chairman.-I think if 'you will compare the position in England it is 
paJ'ullel. The Auditor General's access to Parliament is through His 
Majesty's Government, through the Treasury. If' you substitute the Sec-
ret.ary of State for Parliament here and the Government of India for the 
Treasury, the Auditor General's access to the Secretary of State and to the 
A£sembly is through the Government of India. The Government of India 
eannotwithhold his report from either the Secretary of State or from the 
Assembly any more than the Government at home can withhold a report 
from the House of Commons. But I think the analogy is fairly close. 

48. Mr. RQIIIgaswami lyengar.-No, Sir. I will put it in this way. 
Suppose it is a case in which the Auditor General differs fropi the Govern-
ment of India and the matter has to go before the ~retary of State or 
to the Assembly. Is it absolutely essential that he shduld place his ease 
first of all before the Government of India and let them have their '38y 
before it goes to the Secretary of State T 

Chairman.-That is exactly the position in England. His :Majesty's 
(}oyernment have their opportunity to say their say before it goes to 
PRrliament. . 

49. Mr. Rangaswami lyengar.-But the real difficulty here is that the 
legislature has to look to the Auditor General for independent audit, 
independent criticism of the Government sccounts and if, as matter of fact, 
he is to be considered as part of the machinery of the executive government. 
his independence is to some extent affected. 

Chairman.-I don't think the Auditor General would say that his 
independence or the independence of his audit is in any way restricted by 
the fact that he has to go through the Government of India to the Secretary 
of State. 

Sir F. Gaufttlett.-May I quote one concrete case, Sir, as you raise this 
point. I was just. this morning looking at a ease in which the Government 
of India sought to interpret ene of the fundamental rules which reserves 
to the Secretary of State the right of passing specific orders. I said that 
the ease came under that rule and that therefore the orders of the Secre-
tary of State were necessary. The Governor General in Council is given 
th~ right of interpreting the fundamental rules. In the exercise of that 
right it stated that this case did not fall under Fundamental Rule 51 and 
that therefore the sanction of the Secretary of State was not necessary. 
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I then said that this case obviously pointed'to a defect in the wording of the 
fundamental rules because one has to assume that the Governor General jn 
Council is not supposed to be the ftnal authority in determining whether 
its own sanction or the sanction of the Secretary of State is necessary. 
The Govemor General in Council has refused to pass that 
comment of mine on to the Secretary of State. It has gone through 
because it is in my letter to the Secretary of State but it is only one of a 
hundred paragraphs. That is my whole point. It is true that through 
the medium of this report I can get access to the Secretary of State but 
that is inadequate unless the Secretary of State takes adequate action on 
every paragraph of my report. 

C1&airmaft.-I don't think that is any evidence that the independence 
of the Auditor General is affected by the present position. 

Mr. N. M. JOBli.-Not as regards audit but the Case mentioned by him 
shows that he has not go~ sufficient access to the Secretary of State. 

CluJinna".-It merely shows that there are two fundamental rules, one 
of which disagrees with another. 

Sir P. Gallfttl~tt .-But when I suggested that this should be pointed 
out to the Secretary· of State the Government of India refused to do it. 

49. Mr. BMaglJltDMlli 11/6ft{Jar.-The point I was driving at is this. 
The audit authority in this country, as he is ~ponsible to the Secretary 
of State in Council, should have the fullest facility for going to him upon 
every matter. You may say that the Government of ' India is a ROrt of Post 
Office for him. I have no quarrel with that but he must in each case have 
the opportunity of going to him upon every point. 

CluJirmafl.-He is in the position of doing, that through his annual 
report. That is the same position as th!' Auditor General at home. 

50. Mr. B. IJ/eftgtW.-Is it open to you to withhold a communication 
from him or to refuse to send up a case to the Seeretary of State if he 
wants to t 

Ir. BragtI6.-m the rules it is laid down that on any question in 
dispute the Auditor General ean ask the Government of India to obtain the 
orders of the Secretary of State. If they don't, then he can bring it for-
ward before the Public Accounts Committee. 
. Bir P. Gavflllett .-That is exactly the action I have taken but the 
fact remains that it has been brought to the notice of Secretary of State 
and he has made no comment on it. 

Ckairmafl.-I think the Secretary of State would say very definitely 
that he did not want to have things going through direct to him. 

~L Jlr. ~tJnDami IflBflglW.-Tben I think, Sir, it becomes the duty 
of thl8 CODlJDlttee to say that the Auditor General should have this power 
and let the Secretary of State state what he WJlDta on that. 

Mr. N. M. To,li.-Let US say the AuditOr General had DO ease before 
but now there is a concrete cue of the .Government of India retnsiJlg. 
. IC~.-:-The ~ eam~ up Jut year, a concrete cue of tee Gov-
ernment of In~ refusi~ to go to the Secretary ot State on a queetioD 
of the general ititerpretatlOll of ~'. 85 (3) of the QoVerimlent of India 
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Act. As ~ matter of fact, we hav~ since then actually put the specific case, 
not the general case, to the Secretary of State and he has rn1ed on it. We 
put the facts before him and he entirely agreed that it was hot a case 
where a general ruling could be given. 

, 
Sir F. GaufI,tlett.-I did ask in the alternative that the Secretary 

of State should be asked to give reasons in the concrete case that went to 
him. 

C hairmafl..-He has given his reasons which he said would not be of 
much use to the Auditor General. 

52. Sir F. Gauntlett.-Might I put the alternative to the case of 
direct access, and that is, if there is a request for a communication to the 
Secretary of State by the Government and it is accepted that there should 
be a communication, it should be sent with reasonable p~mptitude and 
Dot 5 or 6 years afterwards , 

Ckairmafl,.-The whole point there was we declined to put the general 
ease and it was, I think the Auditor General '8 insistence on the general 
question that was partially responsible for the delay. I admitted last 
year that there had been very unreasonable delay over that question, but 
it was mainly owing to a fundamental difference of opinion whether the 
general case or the specific case should be put to the Secretary of State. 

8ir P. Gaufltlett.-That accounted for six months out of the five years 
in that case, and in the other case the delay was six years. 

Ckairmafl,.-No one would dispute that there ought to be reasonable 
promptitude in the matter. ',.. 

53. Mr. Rangaswami Iyengar.-Might I put the position thus: would 
it not be proper for the Government of India itself to agree that in all 
important cases where the Auditor General considers it a fit case to be sent 
to the Secretary of State the Governor General would himself generally 
adopt the policy of forwarding it instead of holding that he would send 
only such cases as in his opinion were fit to be sent to the Secretary of 
State '! 

Chairmafl,.-I do not think the Governor General could very well enter 
into a convention that without question he would always ..... . 

Mr. RaftgtJ8VJtJMfI 11/6f1{/ar.-Not without question' but. generally 
speaking. 

CAai,.,naft.-Generally speaking, he does. The point is, generally 
speaking and without question. 

54. 8ir F. Gau.fttlett.-In the concrete case that I quoted, the Govern-
ment of India set itself out to be its own authority to determine whether a 
reference should go to the Secretary of State. 

Chairma.fI..-Wbich he 'fas entitled to do under the Fundamental Rule 
That was a case in which you eventually pointed out that under another 
Fundamental rule this involved an anomaly. 

Sir 11. Gaafttleff.-Then I suggested that the fundamental principle 
must be that the Government of India ought not to be the flnal authority 
to determine whether it must go to the Secretary of State. 



O~-I think it oertaiDly should-the Ftmdamental Rule 8818 
10. 

Sir P. Ga • .,letf.-My point is where a Fundamental Rule specUlealb" 
:refers ••••.••• 

ClGirmtJta.-AlI vou are doing is that you are interpreting a Funda- \ 
mental Rule. You found that there were two--one which said that the 
final determination of any question arising under these Rules is for the 
Governor General, and the other one was that the Secretary of State'. 
sanction was required in certain events. 

Sir F. GavAllett.-Quite. 
CluJirmaa.-You pointed out that that led to an anomaly. I see no 

reason why the Governor General should not be the final determining 
authority whether or not on a question the sanction of the Secretary of 
State is required. All that you are coneerned with there is to see that 
the Fundamental Rules were obeyed. 

8i,. p. GotHatleff.-The real point put by me was that this particular 
ease pointed out what in my opinion was a defect in the Fundamental 
Rule whereby the Government of India in this particular ease became the 
final authority to determine whether a reference should be made to the 
Secretary of State or not. In all other eases, under the Audit BeBolutiOll8 
the Auditor General is the final authority. 

Ch.airman.-I see no reason why the Auditor Gen~ should always 
be the final authority. 

Sir F. GatwJutt.-My point is that the Fundamental Rule should be 
'\ altered in reeopi~4ln of the fundamental poeition that DO subordinate 

authority ought to be the final judge in determining whether it should 
obtain the sanction of a superior authority or not. To my mind this is a 
very important principle involved in it. 

C1uJinruJ.fI.-That is a special cue and I am not quite sure that I can 
~"'ite agree. The point that arises there is not a question of the independ-
... ee of the Auditor General. It is really his powers vis a vis the Governor 
Gen~, and his power clearly does not extend beyond determining the 
meamDg of rules. 

8i,. P. Ga"fltutt.-I think there is rather more than that. What wa. 
stated jwrt nnw.is, I HUbmit, a fundamental principle o.f audit 
w~ch has been accepted with regard to the formulation of all other rules 

. ,,'hich determine when the sanction of the Secretary of State is neeeB8&ry. 
)11' point is that this fundamental principle was overlooked when Funda-
mental Rule 8 was formulated, because it overlooked that particular aspect 
of . th~ ease. My suggestion was that in pursuance of the fundamental 
pnnCl pIp- which I have enunciated, which I think to be correct, the Secre-
tary of State ought to have been asked 88 to whether it was not desirable 
to amend Fundamental Rule 8. which when considered in relation to 
ee~in other Fundamental Rules seemed to violate this fundamental 
pnnciple of audit. The Government of India refused to make that 
reference. 

Chainnan.-The Government of India in the exercise of their perfectly 
eIear pow:ers chose.to decide it in a certain way. But that does not settle 
theb~r:lOn finally. because you still have the power in your annual report 
.. the questlon before the Secretary of State. 
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Sir F. GauntlBtt.-My difficulty is that if the Secretary of State will 
DOt pay attention to particular paragraphs of my report I am absolutely 
helpless. 

. 55. Mr. Rangaswami 11le"l/ar.-The whole point is, is he or is he not 
entItled to obtain the oI"ders or directions of the Secretary of State on vital 
matters t 

8ir 1'. GauntZett.-It is perfectly true that the answer is that I am 
and do 80 in the annual letter that I send to the Secretary of State. 

56. Mr. Rangaswami lyeftgar.-I think that the Public Accounts Com .. 
mittee should say that it is not sufficient to enable the Auditor General 
to discharge his funetions properly in this respect that he should catalogue 
these in the annual report and they should form part of a bulky document, 
but that where he considers the matter of special importance he must have 
the right to refer it direct and obtain specific orders on the specific case. 

CluJirmafl.-I am perfectly prepared to agree with what you stated just 
now, that as a general rule the Governor General should with reasonable 
promptitude forward to the Secretary of State or obtain the Secretary of 
State's decision on a matter where he was advised in the view of the 
Auditor General that the Secretary of State's decision was required. But, 
of course, that takes us no further. It is the occasional exceptions that 
make him. bring this case at all. 

Sir F. Gauntlett.-Quite. 
57. Mr. Rangaswami lyengar.-That is all that we can deal with as a 

Committee. But the point that arises 80 far as we are coneerned is what 
are the grounds on which the Governor General would consider that a 
matter should not go before the Secretary of State. 

Chairman.-It was a· general case where the Governor General was 
asked by the Auditor General for a general interpretation of a particular 
section. The Governor General consulted their law officers who expressed. 
the view that a general interpretation was not possible but that it must be 
interpreted in the light of each case as it arose. The Governor General 
therefore declined to put the general question. 

Sir F. Gauntlett.-Might I add that I did ask in the alternative that 
the Secretary of State might be addressed for the reasons which led him 
to take the particular decision and that also was refused. 

Chairmafl.-I do not think that it is correct to say that that waS 
refused. The fact is that it got lost in the general question. We did 
insist on declining to put the general question. 

Si,. F. Gauntlett.-And you have refrained from ,utting the particular 
question. 

Chairman at this stage read out extracts from the letter to the Secretary 
of State. 

8-ir F. Ga1tfltleft.-This -is another case with reference to which· you 
diu fulfil your promise that when another case arose you would put this 
question and ask for reasons. But in the discussion on the old case I did 
ask either to get a general interpretation or at least to get the speci1lc 
reasons which had led thp. Secretary cf State t.o take a particular view 
in the previous case 
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CAairtJl.tJtl.-We seem to have ask~ your. q~estion by implication if not 
aetuaIly and we got our reply. 

58. Sir F. Gaufltlett.-I think that despatch raises one more point, 
and that.is that when a Loeal Government has to go to the G~vernment of 
IDdia with reference to a question raised by an audit authority it is a 
deJinite rule with the Government of India that it shall obtain from the 
Local Government euetly what the audit officer has said. The Government 
of 'India has always consistently refused to follow the same rule When it 
refers to the Secretary of State. It always insists on its right to para-
phrase what the audit officer has said. 

Mr. N. )f. losli.-I think the Publie AecoUllts Committee could 
certainly express an opinion that it detracts from the independence of the 
Auditor General that he has not got direct aeeess. 

C~fI.-1 do not think it does ; I disagree and I do not think the 
Auditor General maintains that. 

Jlr. I.li.-He may not maintain that his independence &8 regards 
audit is eurtailed in any way or is inftueneed in any way, but his position 
as regards ~e Government of India on certain matters is a1feeted. 

C~tI.-There, again, you raise a slightly different question-what 
you desire the position of the Auditor General as regards the Governor 
General should be. Obviously he must be in some relation to him. He is 
not an _peri •• ita imperio ..... 

59. )fr. "-olli.-May I ask for information if there is any clliferenee 
between the indeJMmdenee of the Auditor General in England and the 
Auditor General here. 

CluJinnafl.-1 cannot say there is any. It seems to me that the Auditor 
General here is in the same position as the Auditor General at home. He 
has to go through the Government to get to the House of Commons. The 
di1rerenee here is that the Auditor General is reporting to two authorities-
one is the Assembly and the other is the Seeretary of State. 80 far &8 his 
relation to the Allembly is concerned, it is a matter that really intere&tl 
thi& Committee and I am not e1ear that there is any complaint on that aeon 
at all. That being 80, I am DOt quite sure myself that it is desirable that 
we should diseuaa the question of the relationahip between the Auditor 
General, the Govemor General ad the Secretary of State, which does DOt 

. in any way affect our view of the independence of the audit of the Auditor 
General 80 far as the Assembly is concerned. We have got to be a little 
cueful that we do not get beyond our province in this matter. 

Mr. lo.li.-I was tbinkig in view of the fact that the constitution 
is going to be revised that thii Committee should make a reeommeDdatiOD 
that the Auditor General in India should be made completely independent. 

Mr. Ba.tagtJftDtJfJli IftJfl{ler.-80 far as this Committee is eoneemed, it 
Dot only deals with the aeeoun'bJ of expenditure that are voted but alIO 
aeeounta. which are DOD-TOted, and we are eertainly entitled to offer our 
obaervatiODl fol" what they are worth and there ie nothing that GaD 
preveDt ~ from off-:ring obae!yationa or suaestions 01' eritieiaml. I am 
Dot pa!ti~rl~ 8DXJ01J8 to ra_ the ialUe II to .... hether the Government 
or Indl& 18 ~itJed &8 a matter of fact to withhold eOlllDnmieatiem. IeDt 
by the Auditor General. ' 
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CluHrmata.-I do not know whether it will meet ·the Committee if 1t'e 
could get 'out of the d.i1Bculty somewhat on these lines. I think :Mr. Brayne 
might put in a memorandum on this point saying that we note the conclusion 
arrived by the Governor General, that the opinion of the Committee is 
divided, that some of us are not' entirely satisfied that the question of the 
relationship between the Secretary of State, the Government of India and 
the .Auditor General is not directly concerned with the independence of 
audit and we oonfine ourselves to the expression of the view that generally 
speaking we think it desirable that the Governor General should with 
rt?8sonable promptitude forward cases to the Secretary of State. That is 
the sort of solution that I would suggest. 

Mr. Bangaswam{ lyengar.-That could be done, but if in a particular 
rase it is not done properly, then these exceptions will naturally come 
under examination. It would not solve the immediate case. 

CluMman.-I do not think it solves it. No doubt, it raises an interest-
ing controversy but it has very little to do with us. It has a bearing on 
our position, but we will come back to the subject when Mr. Brayne puts 
in a memorandum. We will simply adjourn the discussion now. 

Sir F. Gaumlett.-Would it not be feasible to place the discussion 
before the Secretary of State to show in what matters difficulties have been 
fOllDd. 

Mr. Chairmatl.-Mr. Joshi suggested that we should commend the 
subject to the special officer considering material for the Statutory Com-
mission. We may say we note that the relations between the Auditor 
General and the Home Auditor are being taken up and in this connection 
we suggest that the question has been raised, which we do not pursue, of the 
relations of the Auditor General, the Secretary of State and the Governor 
General and that it should be considered. 

Mr. Brayne.-It is one of the questions at present under considera-
tion. 

Sir F. Gaufttlett.-I have already sent the point to the special officer. 
There is one other point which has to be brought out. If one waits until 
the annual letter goes out-it is sent out 15 months after the accounts 
to which they relate-and if a specific point of audit importance arises 
which cannot be brought to the Secretary of State's notice except through 
ibis, the etBciency of audit does 81l1fer. You have a question left-undecided 
for 15 or 16 months-that is nothing, of course, compared with the lifetime 
of a Government. 

ChairmtJft.-The best thing is to get the whole thing down on paper and 
1't'SUIIle discussion later. . 

The Committee then took up the consolidated letter of the Auditor 
General forwarding the Audit and Appropriation Reports on Central 
Revenues. 

• Pa.ragraph 3 (c) of tlte Auditor Ge'Mra/,', letfer. 

60. Mr. Brayfte.-This question was considered by the Financial re-
presentatives at the conference. 

Jlr. JQ~1ti.--In the provincial Councils they not only sanetion and limit 
a grant aR we do in the Assembly, but they sanetion a grant aeoording to 
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_rtain heads ; they tq to reduce in detail in & bead. If you live the 
power of reappropriation to the High CommiasiODer, it really 1Ile8D8 that 
you take away the power' of the Legislature. 

Mr. A. BtJfI{/tJftDGmi IIIBttgGr.-When neb a reappropriatioo has taken 
place, it must come up before the provincial Legislative Council either by 
means of a supplementary or an exeess grant. 

lIr. Joilt.i.-I think you are curtailing the power of the Legisla~ure 
itaelf. 

Mr. BrallflB.-I shall read from certain correspondence on the wh(lle 
question. Certain tentative rules have been framed by the Finance De-
partment. In the ease of central espenditure the Secretary of State and the 
High Commissioner may in the ease of voted expenditure incurred by them 
anction reappropriations between allotments voted for that expenditure 
wbject to the following conditions : (1) no reappropriation may be made 
from one grant voted by the Legislative AMeJDbly to any other IJUCh grant, 
.and (2) if money is allotted for non-voted items, that money may not be re-
appropriated to voted items and t1iu t1BrIG. (3) without the previous 
approval of the Finance Department of the Government of India no re-
appropriation may be made (a) to mee~ expenditure of a kind for which 
JlO provision has been included in the Budget or (b) increase expenditure 
on aD item provision for which has subsequently been reduced by the 
Legislative A88elDbly or (c) which involves new recurring liability, and so 
forth. . There are simUar rules with regard to the Provincilll Go~ern .. 
menu. 

61. Mr. Bawgqnl7Gtfti fJl,agar.-The whole point is, "here expenditure 
is sought to be incurred OIl a De\\" service, whether we can et!eetively deal 
'With it only by reappropriatioa without bringiDg it to the notice of the 
LegiFlative A 88PJDbly. 

8ir Prederic OtI",alletf.-Thia is always subject to the rule of business 
whieh says that no expenditure may be incurred on a new measure not 
eontemplated in the Budget without the sanction of the Legislative 
Assembly. All these rules will be subject to that. 

62. Mr. Bafl{1tJftIHJmi IJI,ngar_We were sometime ago dealing with 
the question as to what is a new service, and we were diseussing the point 
of a proper definition of ' a new serviee '. 

Mr. Braym.-We have asked for that from the Secretary of State. 

Mr. Ba"l1al'Wtlmi lyetl{lfW.-I think this despatch ought also to include 
• expenditure on a new senice t. 

~3. .ll··. J 0I1i.-My point is quite di1ferent. I t is that in the loc!a1 
Legislatnre they do not vote a lump I111D for a grant. Now if you give power 
to the High Oommissioner in the C8He of expenditure on behalf of Loeal 
Governments to make reappropriations from one major head to another, 
that may go against the wi.~hes of the LegislatUre. 

Mr. Bm'lJfte.-In the ease of provincial expenditure it wiD be keD 
tha: no reapp~C?priation may ~ made to meet expenditure of a kind fer "moo no P~OD has been maae or which will bave the ei!eet of increasing 
the expenditure on an item the provision for which has been reduced by tile 
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Legi~tive Council or which inyolves new recurring ou~y. The same 
ruJe 18 put down for provincial Governments. 

Chairmt.m.-The answer is that a despatch is on the way home. W. 
will now turn to paragraph (d). 

64. 8ir F. Gaufltlett.-This is really a specific case, it is a sixth year 
cast. 

ChairmOln.-We have got the Secretary of State's reply. 

Paragraph, 3 (d) of the Auditor General's letter. 
65. Mr. Ba'lll1aB'UJami l11efI,fJar.-"May we know what the Secretary of 

Sbtte's final' decision is about electric installation. 
Chairma'll.-Tbe Government of India have power to fix a charge on 

the Head of a Province for electric installation. The point raised by the 
Anditor General was whether it might be regarded as a profit or emolu-
ment, and the Secretary of State says that the question was to be de- ". 
cided in each case as a matter of fact. He says, ' in general, I am of 
opinion that such matters should be regarded as falling within the ambit 
of the ordinary financial rules ' . 

• Vr. Ra'llgaS'UJOmi lyeft{}ar.-Did the Government of India or the Sec-
'retary of State take legal opinion upon the interpretation of the wor~ f 

Chairman.-We took legal opinion before we went to the Secretary 
of State. 

Sir F. Ga'Untlett.-I think one at least of the cases referred to the 
Secretary of State was not under the ordinary financial rules. It had 
itp own special rules. 

Chairmafl.-That case has got to be examined; I was merely reading 
what the Secretary of State's reply was. 

Mr. RangfJS'UJami lyengar.-If you are going to give Heads of Pro-. 
vinP.es advantages which are measurable in money, they ought to be 
construed as such.--eo long as they are measurable in money. 

Sir F. Gaufltlett.-The position is that the decision of the Secretary 
of State has to be taken as absolutely final because the Act gives him power 
to sanction profits or advantages if he deems them to be profits. 

Mr. Ra.flgasUJami lyengar.-I can differ from the Secretary 'Of State.' 

Paragraph 4 of the Auditor Gefteral's letter. 

66. Chairman.-Rules have been drawn up and discussed in confer-
ence between the various Departments ; I think at the moment the Heme 
Department are awaiting replies to some inquiries. 

Sir F. Gauntlett.-This again, Sir, is a point where there ought to be 
reasonable promptitude, where a demand is made to fulfil audit require-
m~nts. The technical position is that I am entitled to apply a complete 
audit to all this expenditure, until the Secretary of State imposes restric-
tions upon me. No such restrictions haye yet been imposed. 

Chatrma'll.-I gather that the Home Department are awaiting ceriai. 
iDformatiOll. 



67. Jlr. &t&gtJ8lOGMi 1!16ttgar.-I want "to "imow whether aeeounts of 
the expendiiure on secret service are sholtn separately and where we can 
find them out. We 1iDd no comment of the Auditor GeDeral on secret 
service expenditure and his statement that he is satisfied by the certi-
ficate of the officer who was in charge of the expenditure. I think the 
Auditor General in that repert of his in regard to the improvement of the 
accounts of the Government of India made some remarks in this connec-
tion. 

Sir P. Gauflilett.-Yes, and this is what has initiated this. 
Mr. RaftgtJSVHJfRi lyengar.-And I believe the Public Accounts Com-

mittee endorsed it and the Government of India accepted it, and I want 
to know what has happened to this. 

Clainnatt.-These points requiring settIentent are still under discn1.a-
sioD, the position at the moment being that the Home Department have 
asked for certain information from the India Office but have not yet re-
ceived that. 

Q.-Do we know what is the total secret service expenditure f 
Sir P. Ga.f&tlett.-The answer is that the expenditure is not recorded 

separately in the appropriation accounts. 
Mr. Katda.-That is eorreet except in one or two small eases. 
Mr. BaftgtJftDtJffti Il1mgar.-But generally there is no such paragraph 

about secret service expenditure or your being satisfted by the certi5.-te. 
Sir P. Gau.tlett.-I quite agree there ought to be, I think an thia 

has been initiated. Only it works slowly. 
The Committee then adjourned till 11 A.X. on Saturday, 6th Aupat 

1927. 
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~eDOe taken at the second mee~ of the Public Acccnmts OommitMe· 
held on Saturday, the 8th August 1m, at 11 a.m. 

PRESENT: 

(I) The Hon 'ble Sir Basil Blackett, K.C.B., K.C.S.I., Chairman. 
(2) llr. H. G. Cocke. 
(3) Maulvi Abdul l-1atin Chaudhury. 
(4) Mr. B. Du. 
(5) Mr. A. Rangaswami Iyengar. 
(6) Maulvi Sayid lIurtuza Sahib Bahadur. 
(7) Mr. N. M. Joshi. 
(8) Mr. G. Sarvotham Rao. 
(9) Sir Frederic Gauntlett, Auditor General. 

(10) Mr. A. C. Badenoch, Accountant General, 
Posts and Telegraphs. 

(II) Mr. T. Ryan, C.I.E., Financial Adviser:, 
Posts and Telegraphs. 

(12) lir. M. R. Coburn, Director of Establish-
ment, Posts and Telegraphs. 

Members. 

.. 

Were also present. 

lire H. A. Sams, Director General, Posts and Telegraphs, Witness. 

68. Chairmafl.-Before we go to the Appropriation Report proper, we 
might usefully take up the points that arise on the Resolution of the 5th 
May affecting the Posts and Telegraphs Department. The first is para-
graph 9 with reference to the introduction of commercialised 
accounts ; there are three points that arise on this paragraph, viz., the ques-
tion of the radio system, the question of credits due to the department for 
railway tf:'legraph8 and credit due to the telegraph and telephone portions 
of the account. Ha ve you anything to say, Mr. Bams, on these , 

. 
Mr. Sams.-There is one other point, namely, adjustments with Gov-. 

emment Departments generally. We have taken up the question of what 
the Foreign and Political Department owe us and that is now under dis-
cussion with that Department. We do a certain amount of work for them 
in the Frontier and trans-Frontier. As regards the radio, a scheme for the 
separation of the accounts of the radio telegraphs proper is under 
the consideration of the Finance Department. The question of the credits 
due for railway telegraphs is under the consideration of the Financial 
.A.dviser. About inter-depar~mental adjustments, certain adjustments were 
made in the last budget and recently orders have been issued giving ei!eet 
to those adjustments. That is how matters stand with reference to these 
questions. 

69. M,.. BtMagaswGtlli If/f"fo,..-May I know what the net result Of' 
these adjustments is t 



so' 
.~. 8,..,.-lt has reduced the aurpius pdts of the post, o!lce COil~" 

aiderably and decreased the 1088 on the telegraphs and te1ephoDes. 
70. CAainnatt.-The answer about radio, telegraphs and 80 on is that 

the matter is under consideration ; we are therefore not in a position to 
eome to a conclusion. 

Mr. Byatt.-About radios, the scheme has actually been sent up and has 
just reached the Finance Department; it has been approved by the 
Accountant General and by the Department of Industries and Labour. 1 
have no doubt separation will be completed. 

71. Clait"lllGA.-Perhaps we can leave that for next year. Then .. 
regards the question of railway •.... 

Mr. B,.A.-That is a very complieated question which I am going 
into which involves a number of eounter.cJaims, We have already had some 
disenssion with railways on the subject, and we are pursuing the matter. 

ClGinnatl.-Is the delay due to obstructive taetics of any sort on the 
part of railways f 

Mr. Byatl.-It is entirely due to the fact that the Financial Adviser 
has more work than he can do. 

Mr. BGttgutDaflti I,IrAgar.-Do you think you would require some help 
iD this matter in order to expedite it f 

Mr. Bytlfl.-No. The thing is now practically within sight. The case 
will be dealt with, as far as I am coneerned, within some weeks. 

72. Mr. Batlf1ClltlHJ"" It/etlgtlr.-There are two items mentioned in the 
Home aeeounta in regard to postal and telegraph revenue account, but 
as it relates to eharges leviable in respect of work done for the Foreign 
and Political Department, I do not know if yon will be able to enlighten 
us. On one item, Eastern mail service, a sum of £5,500 is charged every 
year and there is another item, £1,342 due to the Indo-European Telegraph 
Department, which has not yet been recovered. It seems, though they 
thought that the Foreign Oftiee would reco'·er the money from the Turkish 
Government, that the mODey is DOW going to be recovered from the Indo-
European Telegraph Department. 

Mr. Bf/MI.-I am afraid I could not give any information oir-hand. 
There are some political claims iDvolved in connection with Indo-European 
Telegraphs, which have to be fought out through the Foreign Department. 
If the Committee wish it, I can give a supplementary note. 

CAairmafl..-I fancy we shall have to ask the Foreign and Political 
Department. 

73. 11,.. RaagtJIfDGmi lflefl.gar.--Oenerally speakiag I would ask that 
we mould get mueh more information about the working of the Indo-
European Telegraph Department than we have. 

Chairma.t&.-I suggest that we take that up when we come to Indo-
RuroPf:&n Tel~ph Department. We have Dot got as much information 
.. we would like, but we have a great deal aore tlla we bad tw or tbne 
years .0. 



Paragraph, 18. of the BeBolut-ion. 
74. Mr~ 8ams.-The rules were drafted and are DOW under the co. 

sideration of the Finance Department. The main principle is. that an· 
oftlcer should get his railway or ste~er fare and shoul~ get ~n adequa~e 
daily allowance whether he is travelling or whether. he IS halting ; that. lS 
to say, we give up the system of three-fifths fare In favour of the daily 
allowance. 

Mr. JOBhi.-Your Department has got separate rules for travelling 
allowance' 

Mr. 8ams.-These rules are going to be tried in this Department as-
an experiment and if it is successful, other Departments will consider 
the advisability of adopting them. They have been drawn up in consul-
tation with the Finance Department. 

75. Mr. Rangaswami 11/engar.-Am I to take it that the result of your 
revision of the travelling allowance rules would be to increase the total 
amount of travelling allowances' 

Mr. 8a.ma.-It probably will, but we shaII get better value for our 
money, more halting, better work, better supervision. 

76. Mr. Rangastoami lyengar.-Is the old system of passes on railways 
still continuing in the postal department , 

Mr.8ams.-Only in the case of the Engineering Department and the 
sorters of the railway mail service. People who do not work in the van, 
e.g., Superintendent of the Railway Mail Service and Inspecto~ do not 
get passes. 

Mr. Rangaswami lyengar.-You have generally discoDtinued the system. 
of passes' 

Mr. 8ams.-The Railway Board made us diaoontinue the system .. 
77. Mr. Cocke.-Beading the evidence of last year, I got the impres~· 

sion that a good deal of criticism was directed against officers of the Depan-
Dlent who travelled when they wanted to do so and were not very much 
tied down by the period when they should travel. Has anything been done 
to improve that f 

Mr. Bams.-I do not think it is a true statement; I d.o not admit 
it at all. They have a free hand. They have got a certain amount of 
illspection to do and if they do not do it they are taken to task; but the. 
allegation that they travel when they want or go to pleasant places and 
not to other places is generally speaking incorrect. 

Cha·irm4n.-I would refer the Committee to page 38 of this year's; 
.It ppropriation Report where it is said " .. it may perhaps be surmised 
that there was less of the deliberate avoidance of touring that was partially 
admitted by the Director General." . I do not think we need take it any 
further than that. 

There are other points arising, not on the Resolution, but on the state-
ment of action taken on previous reports. 

Appendiz 11, item 18. 
78. Mr. Sa.a.-The question has been very thoroughly gone into. We 

do not think there is any justUication lor increasing the security. Iu 



956 eases out of 485 the present security covered the loes, that is to 8&1, 
in 75 per cent. In the remaining cases Government had a hold On. the pay 
and pension. In the last resort Government could dismiss an oIBcial who 
misappropriated. Considering that the net loss. was Rs. 1 lakh a year, as 
against Rs. 300 crores of money hancUed, I think that shows that the 
standard of honesty in the post oftiee is extraordinarily high. What we 
want is not to increase the security but to increase the supervision 80 as 
to take temptation out of the way. 

C1&ainnatl.-The upshot of the diseU88ion with the Government of India 
is that it is undesirable to take any steps to increase the security either 
generally or in particular eases, but that the existing security rul~ should 
be left as they stand. 

Jir. 8ams.-What we have done is to extend the contract system of 
running our treasuries by contraetors and shroffs. We have done that in 
21 of the biggest head offices and we hope to extend that system which 
throws the responsibility on to contractors. 

Mr. Badeaoc1.-1 was going merely to give the exact ftgures for 1925-
26. My audit report is Dot circulated; it is an exeeutive report. There 
were 504 eases in the year 1925-26 involving a sum of Rs. 1,39,610. 

Mr. JOIli.-The audit reports used to be circulated. 
Cllairmaa.-For our own convenience we decided. that the audit report, 

a departmental document, was to be dealt with by the Department. It was 
not a document we had to deal with. Important cases to which the Auditor 
General desires to draw attention of the Public A.ceounts Committee are 
included in the single Audit and Appropriation Report. That is the ar-
rangement we made. 

79. Mr. BaftgtJBtlXJflli l'eftgar.-I find that in many eases of embezzle-
ments you ask people not t~ make good the whole of it, but you' impose 
a kind of fine, by way of compensation. The total recoveries are very 
short of the actual embezzlements. May I know what is the principle which 
you adopt, 

Mr. 8M1U.-We have never laid down any hard and fast rule. The 
ofticer who decides the case has to take aU the circumstances of the ease 
into account. There are various degrees of culpability and negligence. 
The oftieer goes on common sense and tries t.o fix an amount which he 
thinks is reasonable, considering the man '8 pay, his service and circum-
stances. 

. SO .. Mr. Baft{ltJ.hDami 1,16f1{1tJr.-Don't you think it would lead to 
mequality of treatment in many cases , 

Jlr. 8otu.-That can be moderated OD appeal. 

81. M!. ~a.stoGmi l,lengor.~Therefore it is Decessary to have some 
SC?rt of pnnelple. Do you go by the capacity of the man to pay' If a 
rIch man happens to..... • 

Mr. 8a ••• -There are no rich men in the poet oIIee. 
Jir. Badenoch.-You may have small omi_on negligence which is 

not grave, but it may involve a very large sum. ' You e&nJlOt fix aD1 
PReaatap of the 1088 .. a punishment. 
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Sir F. GauntZett.-1 presume there is difficulty about diseiplinarr 
action. You have not only to take the actual facts of the particular case, 
but the whole of the man'8 past history. 

Ckairman.-His service as a whole. It is a matter on which there is 
a great deal of case law and a 'set of general principles which we take 
into account. I do not think you can easily reduce them to anything in the 
nature of rules. 

82. Mr. Rangaswami Iyengar.-May I take it then that in all these 
cases of recoveries it is more in the nature of punishment than any attempt 
to recoup the amount f . 

Mr. Ryan.-No. It is done primarily with a view to recover the 
amount lost. We have to take the special circumstances of each case. 

Mr. Jo.r;hi.-If it is a question of embezzlement, you are entitled to 
recoup the money. But if the loss is caused by what you consider to be 
negligence, I do not think you are entitled to recoup the loss. If we once 
accept that principle, then certainly the supplementary grant which we 
have to make at the end of the year will have to come all from the pockets 
of the big officers. 

Chairman.-I do not think we can take it very much further than that. 
Money lost is an important factor, but it cannot be the only factor. The 
nature of the punishment depends on a great many other factors apart 
from that. 

ll,.. J oshi.-My view is that the recovery of the loss should not be 
~mphasised at all. If a man is negligent, you have your remedies besides 
making him pay. But to make him pay is a wrong principle. 

Chairman.-We have been talking mainly of embezzlements.- We 
started this discussion on the question of security and security is against 
embezzlement ; it is not against negligence. 

Mr. 8ams.-Against both, loss to the Department. 
IIr. Baflgasu'tlmi Iyengar.-I have come across ca~es in which there 

has been inequality of treatment. In a case where a small sum should 
have been 'recovered a very heavy sum was recouped and vice versa. If 
it were a private man he would refuse and go to the court. You should 
not recover sums because you are in a position of superiority, while in 
point of law he may not be liable. I am only asking whether there are 
any principles by which you are guided in these matters. . 

Mr. Sams.-Any inequality like that can be, and is, adjusted on appeal. 
If a man thinks that he has been unjustly treated or that the order is 
hal'Sh, he can, and always does, appeal. The order is very often moderated. 
I fancy it is extremely difficult to lay down actual principles in writiaa, 
the result of which, I think, would probably lead to more hardships than 
the present system. 

83. Mr. Rangaswami Iyeflgar.-Do you take, for instance, legal advice 
or opinion as to the extent of liability of the man involved , 

Jlr. Badefloch.-Sometimes legal liability has no relation at all to 
eolpability. .. 

84. Mr. B. Das.-Government have one system of recovery for all other 
Departments such as the Railways, and another for the Postal ~ 

BlMI'iD ' 
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~ sometimes go up ~ the Secretary of State, but the Secretary of.Sta~ 
... no power to recover any money from the ofticial concerned, w1ille m 
the postal department, the officers alwIIYS recover money whieh has heeD 
lost through negligence from the small postal sta1f. Government ought 
10 equalise treatment to all Departments. 

Cllainnatl.-It is undesirable to attempt to have an absolutely rigid 
pneral rule applying all round. After all in cases of this sort, the 
efIleiency of the Department, the rights of the public, the interests of the 
tax-payer, considerations .of equity and justice are to be considered, but the 
aetual method of applying those difter from case to case and from depart-
Dlent to department. . 

85. Mr. B. DtJ.S.-The point is that in the Postal Department very 
strict rules are applied, whereas in other Departments no rules exist. 

Cltairmaft.-Does the Auditor General agree with that statement f 
8ir F. Gavfttktt.-No. This question of disciplinary action is one 

which affects every Department of Government and there is generally a 
ecmsensus of disciplinary action. In my letter this year, I have pointed 
out that in Bombay they are rather lenient with regard to Public Works 
and Forests. That comment may apply to many places ; but the general 
teDdeney is that there is an increasing strictness of disciplinary action 
throughout India. I do not think I should at all say that there is more 
diBeiplinary aetion in the Posts and Telegraphs Department than in any 
other Department. A number of cases arise because the number of indi· 
Yidual transactions is so enormous. 

8C. C1lainnaft.-I think we have discussed this subject far enough. 
What conelusion, Mr. Raugaswauii Iyengar, do you desire the Committee 
to arrive at t 

Jlr. Joai.-H these reeoveries are in the nature of a fine, then certain-
17 eertain principles 81 defined in the English Acts can be defined here 
also. If industrial undertakings are regulated by certain rules, then 
eertainly Government servants' fines can also be regulated by certain rales. 

Jir. Batlf/lJftIHim' If/Mlf/or.-I should be content if Mr. Sama will under· 
take to examine and see whether any general rule can be applied. 

Chainnaft.-I 1D1derstand really that the view of the Committee is 
tlIat they desire that the Government should examine more fully and place 
before the next Public Accounts Committee some more detailed statemeDt 
p to the recoveries. 

Jlr. 8a<ms.-Yon mean the Government of India a8 a whole. 
Choinnafl.-The Government of India as a whole. You cannot pouibl, 

-'1 with the post offices only and exclude other Departments. . 

Paragraph, 20 of the Resolution . 

. 87. Jf~. SaN.-By the end of the year. we hope that the eXee18 will 
entaely dl88p~r. We have been restricting the rp.cruitment now and 
the ~ra~c has sbghtly gone up, 80 that by the end of this year we hope 
to 'Wlpe It out altogether. That is the anticipation. 

-.4: 88: Jlofr. Bah tIf/~ IY6t1g4r.-Can you tell WI aDythiftG' about the 
5l ...... '""';ea;;uIJOD . t e combined post ofBeea f .... : ~ 
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Mr. 8ams.-That is gradually being done as opportunity den. It ill 
not much good hurrying with it 80 'long as we have got a surplus. 

-89. Mr. Joski.-This delay in the reduction of the number of tele-
graphists was due to the agreements which were entered into by your 
Department with certain schools. Is it not so , • 

Mr. 8ams.-We have about a half a dozen schools. It was at one tim~ 
thought that we could get a better class of recruits if we got them from 
these sehools and trained them during the course of their career. The 
agreements are still in force. We can terminaw them only by giving 
a year '8 notice. That question is still under consideration. 

Mr. Joski.-So these agreements have prevented you from redueiDg 
the number of the telegraphists T 

Mr. 8ams.-We had to get a certain number of them. I think the 
number came to about 70 from these schools and that rather retarded the 
wiping out of the surplus. 

Mr. Rangaswami Iyengar .-Are you still having under consideration 
the question of putting an end to this practice of terminating the agree-
ment by a year's notice f 

Mr. Sams.-That is still under consideration. I may say that against 
th~e 70 boys recruited from these schools we have wastage of about ISO 
so that obviously the surplus is gradually being wiped out. , 

90. Mr. B. Das.-Has any attempt been made to give postal clerks 
more training in signalling so that you can have more combined post 
Gffices , 

Mr. 8ams.-They have already had very adequate traiDing in tele-
graphyand directly we decide to convert a post office into a combined office 
wc get the equipped staff. . 

91. Ckairman.-Before we come to the Audit and AppropriatioD 
Report, there are one or two Appendices which we might consider. In 
Appendix V there is a question of large outstandings against post offices 
for payment to contractors. 

Mr. Badenock.-This comes up normally in connection with the repOlt 
itself. It h~ only a further explanation of the report. But there is the 
que&tion of how the commercial departments against whose finances 
stationery and printing is debited can check the debit rates. . 

9~. Sir Frederic Gau,ntlett .-It was suggested in the course of the 
discussion that the Accountant General was primarily responsible for 
checking that the receipts that came into his department were correct. I 
have pointed out in the memorandum that I have an officer working 
dirt'ctly under me who is solely concerned with the check of press acoounts. 
1 f the principle is accepted that each Accountant General is responsible 
for seeing that the receipts and the debits are correct, it would mean that 
each Accountant-General would haye to send in to the stationery and 
printing offices the individual clerks who can check the books. That will 
have to be done at the end of the year. There would be very great con-
fUfilion. I have a staff always working in theJ>ress offices which is entirely 
working under me, and it would be a ,"ery mueh simpler plan to impose 

, upon me the duty of seeing that the debits and credits passed on from the 
preueP to the various Departments are correct. 



" II . 
CltclinnGA.-Ia -there 8111 objeetiOll to the proposal as compared with 

the one put forward before the Committee last year' -• Sir Fred6ric Ga"tt:tZ6tt.-I have brought up this proposal in order to 
explain the -practical di1&culties which would ar~ from the a~cept~nce ~f 
the principle that was then suggested ; and seelng that the Committee 18 
inclined to favour that principle, this memorandUm is presented to it for 
e~deration. 

Mr.losAt.-Will the various Departments accept this arrangement' 
93. C ltairmatl.-Does it mean extra expenditure , 
Sir Frederic GaKfttlett .-It would mean much less expenditure than 

if :Mr. Badenoch entertaint"Ci a Reparate staff to cheek it and the Account-
ant Gt'oeral, Railways, had also a 818« to cheek it. This work can be done 
by a small addition to the already existing staff. 

CAairmatl.-The Committee is not eoneern~ "ith the particular way 
in which the results were brought about but that there should be some 
eifeetive means of preventing mistakes of double entry of thi~ sort in the 
future. Yon say that your suggestion is the best to do it. But would it 
involve extra expenditure a.lld, jf 80, would it be a large amount' 

Bir Frederic GSI".tlctt.-I pr~e not. 'fhcre is a check of 10 per 
«not. What we shwld do is that we should cheek the statements of debits 
and credits of the commercial departments and exercise a general cheek 
.over the non-eommercial derartments. It might mean a couple of extra 
elerks. 

94. ClaiNIIIIJl.-Yon ha\"e conviDecd UR that this particular method is 
the best and that there is no possibility of the system being worked without 
extra expenditure 80 as to prevent the recurrence of such mistakes. YOUJ'l 
is a proposal to put an examiner of press accounts to pre,~ent the »fA8ibilitJ 
of mistakes arising. But it might be poIIible to do something inside the 
oftIee of stationery and printing to prevent this 90rt of thing from hap-
pening. 

Mr. ~ROC1t.-I have diseo&sed this question at lengt,h with the Con-
troller of Stationery and Printing and I have made certain suggestions to 
him 80' that it would he qllite siml"le for any department to eheek against 
the job costs or the forms issued or something like that. But I ha"e been 
a!lnlred by him that it means a revolution in his own aeounting system and 
a very much increased expenditure in the presses and in the department 
• j-t ftelf. Personally, after ha~:ing diseu,-.sed the CaHC very thoroughly with a 
~:unber of people I think that Sir Frederic Gauntlett's suggestion is the' 
eheapest one. 

. Sir Preile-ric Gaufltlett.-It would require only a couple of clerks, but 
JlUght I suggest that if one desires to continue this difleU88ion in detail on !:t.1ines you are IJ!tW embarking ou, the Controller is the person to be pre-

Cluainr&tJ.fl.-I would suggest to the Committee that what we are COD-
_~ed with is that we "'ant to prc'-ent theaw. mistakes recurring and it is 
~ really worth our while wasting time OD the actual method br whieh it 
.. II done. 
'L. __ ~'r'!krie Gov_lett.-I thiDk it is 0Dly fair to 1&7 that this 1ubJect. 
.uaa ~II diseuaIed between the Controller and Kr. Baclenoeb. aDd then 
between lIr. Badenoch and myaelf eertaiDly for a dOleD houra. We ba,·. 
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tried to thresh it out as far as we possibly could -without pressing upon the 
Controller revolutionary changes. 

95. Mr. Bangaswa-mi IyenJgar.-Do you think that it is a matter of 
such importance that the Committee itself should say that the necessary 
expenditure may be incnrred or would you prefer to leeve it to be settled 
between yourself and the !t'jnanec Department , . 

Sir Frederic Gauntlctt.-I think it is entirely a question for settlement 
between myself and the Finance Department. 

Clairman.-We sho11ld be content if !';teps are taken to minimise the 
mistakes of the nature that have already crert in. Now, we COme to the 
Audit and Appropriation Report. 

96. Mr. Rangaswami Iyengar.-In paragraph 2 I see the statement 
made: "It has been decided that the mORt suitable place for the exhibi-
tion of the financial results of the working of these departments is the 
Annual Report of the Director General, Posts and Telegraphs, and the 
Administration Report of the Indo-European Telegraph Department." 
Why should it be so, I think the report of the Accountant General is 
the proper place where the financial results of the department should be 
set out. 

Mr. Badenoch.-The reasons were that the Director General's Ad. 
ministration Report purports to give the complete review, financial and 
administrative, of the Posts and Telegraphs Department and it was con-
sidered that the review would not be complete without the exhibition of the 
ftnancial results. In the Director General's report there is no elaborate 
discussion of the results ; there is only the exhibition of them. I have 
made this remark really as a feeler as to whether the Public Accounts Com-
mittee did desire a more elaborate discussion of the financial results in the 
.A ppropriation Report. J 

Mr. Joshi.-I think the Public Accounts Committee is really the only 
place where the finaneial results eould be discussed because the Director 
General's report is not discussed in any committee. 

97. Chairman.-What do you mean by exhibiting the financial results 
more fully' 

Mr. Badeftoch.-I mean by it the balance sheet and the various state-
ments working up to the profit. and l~ account. After all, the only thing 
I give here is a brief summary of the capital, a brief statement of the profit 
and loss account and a very brief discussion of it and an examination--= 
also very brief-of the receipts and expenditure ; but the whole thing is not 

. elaborate. 
Chairman.-It seems to serve the purpose of the Public Accounts Com-

mittee. I am not quite sure what you mean by a more detailed exhibition 
of the financial results , 

Sir Frederic Gaufltlett.-The real question is, as Mr. Badenoch baa 
pointed out, that there is aiready a ~resentation in the Administration. 
Berort. He has thought fit in the exercise of his discretion to include a 
summary in this report and he asks the Public Accounts Committee whether 
it desires that such a summary should be presented. I am sure the opinion 
is emphatically in its favour. 

CAGWmGft.-It seems to me to be just about right. 
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Jlr. Jo.Ai.-l am quite satis1led witl what is given bere. 
Jlr. Bad6ftOC1.-I made that remark merely to get the sanction for the 

-.,stem which I should adopt. 
Ifr. Baflganca.mi IY6f1gor.-If you think th.t the particulars are in-

adequate, you are certainly entitled to elaborate them. 
CJuJirmatl.-The Members of the Committee are not interested in the 

elaborate details of the administration; they are interested in seeing the 
gene1'8l financial results of the poet office and that is what you have done. 

Paragraph 5 of tlte Report. 
98. Mr. Cocke.-I think this is a paragraph which might possibly be 

amplified in the future 80 as to give us a little more idea as to where this 
eapital outlay has come from during the year . 

• r. BadetlOC1.-It is possible. 
CluJinnaft.-We have got the details later. 
99. IIr. Joali.-I would like to get lOme clear idea as to what items are 

eharged to eapitaloutlay and what are charged to revenue. 
Jlr. 8a"".-The capital charged to revenue is the mail vans and postal 

buildings. 
100. Mr. Joilu.-Why should mail V8DO be charged to revenue t They 

&ft not smaIl articles t • 
Claairnaaft.-From the }.'Oint of view of the postal revmue, the whole 

ia eapital. From the point of view of the revenues of the Government of 
mdia, some part of it is borrowed and aome taken from the revenue. That 
ia the distinction. 

Jir. BtJJIf1~,.i I'etttltw.-It is a permanent aaaet just like the 1"'OlliDg 
8toek of the railways. 

Claoirwaatl.-This is an old ataDdiDg division. It is DOt a new thing. 
Jir. BadeftOCA.-I think theee were charged to revenue before. 
Clairmaa.-From the point of view of post oftlee we have introduced 

a distinction. We have simply continued the practice that W88 in existence 
at the time, of borrowing for the purpoae of telegraph and telephone build-
ings and not borrowing for the purposes of postal buildiDgs and other 
things. 

)fr. Badef&OClt.-I think the reason for eharging postal buildings and 
the railway vans to capital met from revenue is that previously 88 far as 
I reeollect there ""81' no capital account for the post office at all ; the whole 
poet oftiee W8, charged t6 revenue. 

. f'hairmtJfI:-I was ~ealing at the moment mainly with the simple qu. 
tion of the r811way mad t'an~. 1 ha,o" a~cd it more than once in the 
Assembly. The important point to remember-is that if fOU want to keep 
a real control over the expenditure that is incurred dunnr the year you 
should keep it inside the budget. ' 

101. Mr. 1laftg~ami .IlI~ftgtJr.-What I desire to know is that if the 
Government of India proVides these funda from ita revenue would it DOt 
~~~ confusion ~ dealing with the capital and rnenue ~t of the VUYerJlIDent of IndJA t 
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Chairma'n .. -It would be perfectly simple, so -far 8s' the G6vemment 
of IndIa are concerned, if they had not to borrow the money . at all. I 
believe that you will find that a large number of Indian States spend their 
capital expenditure or a great deal of it out of revenue. It is quite a com ... 
mon practice. When you have got such an enormous capital programme 
such as is involved in railways, it is quite natural that you should go in 
for borrowing. The question how much you should borrow for a particular 
thing or not borrow at all is a question of general finance. 

102. illr. Rangaswami Iyengar.-What I am saying is that if you are 
going to c.aarry it out you should carry it out logically even in the case of 
general revenues. I think there is a good deal yet to be done in the general 
acCOuntF to separate what is really the capital expenditure from the re-
venue cx~'Cnditure so that we may have a proper view of the position of our 
finances. 

ehail·man.-The answer is quite simple. It is perfectly possible to go 
in for capital expenditure either by means of borrowing or out of 1"8-
Vf'nues. The fact that you treat something from the point of view of the 
commercial department as capital expenditure does not in any way in-
volve the logical consequence that you must borrow for it rather than find 
it out of revenue. That is ent.irely a question of general finance. 'fhe 
question of borrowing does not arise 80 much on the Postal account as it 
does on the general account. 

Bir Frederic Gaufttlett.-'rhe answer to Mr. Rangaswami Iyengar's 
question is that this question of gradually increasing the di1ferentiation 
between capital and revenue within the general account is a question which 
is being answered eyery day, for steps are being taken in that directiOD 
every day, though much more in the case of the Provinces than in the 
Central Government. 

Chairmaft.-The point originally raised was that because a thing is 
eapital you must necessarily borrow for it. 

Mr. Rangaswami Iyengar.-I am not suggesting that. 
Mr. JO$ki.-It is mOore equitable to borrow. 
Chairman.-Not necessarily. At any rate, so far as this particular 

account is concerned, the questio~ does not arise. 
Sir Frederic Gauntlett.-I would only suggest that if the money is 

being found from revenue and not from loan funds it adds a very elaborate 
and almost unnecessary phase t.o the accounts if it is shown as capital 
expenditure met from revenue when in fact it is all so met. 

Paragraph 7-Profit and Loss Account. 
103. Mr. Josli.-The Postal Branch have a saving of 48 lakhs now, 

and on the whole there is 13 lakhs of surplus, why don't you reduce the 
postal rates , . 

Mr. Rangaswami 11Iengar.-So far as this 48 lakhs is concerned, it it 
.lUbject to certain deductions. 

CluJirmaft.-What is your estimated surplus on the Postal account o~ 
for the c:urra.nt year , 



1Ir ...... -8 1ak1& 
C1Gi,.....-The real figure then com~ to about 80 lakhs and you __ 

UIIed that SO laths to a certain extent to Iner~ase the emolumenta Of poetal 
and telet :aph servants everywhere, Mr. Joshi. 

1Ir. Jos".-That is only a small &UID. 

CJaainMta.-No, it is 80methiDg liD 20 lakha. 
Jlr. JOI1i.-Besidea the 48 lakhs there is another 16 lakhs in peDSiou. 

.,ehaqes. 
ClainJIGtI.-We will take that separately. 
11,.. Batu.-Thia figure does not include inter-departmental cIlarPL 

TIle profit on the Post Oftiee is really much less than is shown. 
8ir Preilerit: GtJ.flthtt.-It will be more easy to aMess the result wheD 

all theae adjustments have been 1inally determined. 
CJ&crif"MGtl.-Though Mr. Joshi'8 questiOD is a very interesting one it 

• not a public aeeounts question. 
)lr. lo,li.-I raise it from the point of view of economy. 
104. C~-:Mr. Sams, I see it stated that the Departmental 

Oftieers am best explain the 1088 on telephones f 
1Ir. 8tJmS.-Well, the telephone system is mOTe or less in ita infa.ae1. 

It is a question of putting down plaut and lines in order to reap a beneflt 
~ on. We have opened many new systems and we hope that we shall 
leal' the benefit shortly. 

105. If". BattgfJftDtJflli 1116wgar.-You have noticed, Mr. Sams, the tact 
tIaat there baa been a good deal of laxity in the COllectiOD of telephoDe 
ebuges. 

Jlr. 8atlU.-That is explaiDed in detail later OD. 

. 106. Ir. I.Ai-You refer to the queation of poliey. What iI tb.iI 
policy, is it military poliey, commereial policy or what' 

Mr. BadetlOCl.-I refer to the openiug of two partieuIar tntllk lines-
the Delhi-Bombay and the Delhi-Calcutta lines-which have been opeaed. 
They are not espeeted to pay. They were opened merely for what 1011 
may call pjo~ or experimental purposes. 

. Jlr. 8a", •• -'May I C'Splain that the actual win. were already there 
for . telegraph PUrposl-H. \V e '\\'~re able owing to the Jmowledp of our 
~~ to utilile tb~ linf'R for tf.'lf.'Jlhnn~ by thf" aimrle expedient of 
putting m repeaters and the cost eame to about RB. 25,000. So that we were 
really getting tJ'Ollk telephone enmnmnif'atioD between Delhi aDd Caleutta 
aDd· Delhi and Bombay for a ~onlJlor"ti"ely MIllan outla)'. 

107. Chairman.-Do you endoJ"(Ctl Yr. Badenoch'. statement that thole 
liDes can never pay f 

• 
• M,.. 8tJ.ml.-J ,,:ould Dot like tn "8Y 1hat. Sir. At present J do DOl 

thi~ tb~ are workJDg u they probably will do in the Dear future ; but 
ecm81denl!a: the Rm~1J amount we have spent on them, , think it is a per-
feet1r legitImate thmg to do to tr,- to opt'D thpsf' liue8 for tht' ~nt'flt 01 til. 
pablie ; and &lao IID1I8t admit there is a·certaill amount of adv~eIlt In it. 
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] 08. Chairmaf&.-Do you anywhere publish the commercial results of 
particular lines such as thE." Delhi.Bombay or the Delhi-Calcutta trunk 
line' 

Mr. BadefWCh.-No. 

Cnairman.-W ould it be possible to do 80 f 
Mr. Badenoch.-I think we can if it is required. 
C1uJtrman.-I do not necessarily mean those two particular lines, but 

I mean something that would be illuminating in regard to what the real 
purpose of telephone policy is. 

lOS-A. Mr. Bafl{laB'W4mi I1JefIfJ4r.-I took Mr. Sams to say that the cost 
of setting up these trunk lines between Delhi and Calcutta and Delhi and 
Bombay was Rs. 25,000 each ; and the sole question is whether you derive-
enougb profit over the extra capital or not. 

Mr. Sams.-I wouJ.d not like that taken as an absolutely correct stat& 
ment but I know it is a fairly small sum. 

109. Mr. B. Das.-I would just remind Mr. Sams that a year or twa 
ago I asked in the Assembly some questions as to how much the telephone-
system in the smaller towns in India and how much the trunk system are-
costing. In the small towns it is only for the District Magistrate and the-
Police Officer that the telephone system is installed. Why charge it tb 
the Postal Department when the Postal Department itself is run at a loss , 
I do not refer to Calcutta and Bombay but small towns in the interior. 

Mr. Sams.-We only put. down exchanges in towns where there is a 
reasonable prospect of thE." telephone habit increasing. It generally begins-
with the District Magistrate, the Superintendent of Police and other GoIv-
ernment Officers, and sometimes not eyen they want them. I have had 
myself to write ~rsonally to the District lIagistrate and ask him t~ help· 
us in getting his people to take telephones. 

C1t.tJtrmaf&.-Your policy realy is tG develop the telephone habit f 
M,.. SGfII8.-Yes ; obviously we do not wish to put down telephonee-

where there is no possibility of thE."ir ever paying. 
110. Mr.Cocke.-Do these Departments, like the PGliee, that use th. 

telephone pay , 
M". Sams.-Yes. 
Sir F. Gau.ntlett.-I only wish to make one statement in reply t.o Mr. 

Rangaswami Iyengar's question. The Rs. 25,000 is not the sole cost 
of these trunk lines. The Telephone Department is charged with rental 
paid for the use of the lines in addition to the new cost. 

111. CIuMnnata..-Is it possible within a few days to ~i\"e us a state-
ment of profit and 1088 showing the profit or loss on individual trunk sys-
tems f 

Mr. BadeftOclt..-Not in '"8. few days: it is a very elaborate piece of 
work. 

8ir P. Gau,f&tlett.-It could probably be done in time for the next 
cold weather session when questions might be asked. . 

112. Mr. JOMI,-1 would like to ask one more question. Is it not a 
WI'ODI poliey for the Postal Department to hand over telephone system. 



which are paying to private companies and to retain the losing' lines' In 
Bombay, for example, you have handed it over to a private company where 
k~ • 

Mr. Bya.tal.-That is not quite the case. For instance, in Calcutta 
where we have a ,"ery remunerative exchange, the private company has 
been very anxious to get that, and we have offered to sell it fo.r a commer-

... eial figure which is about three times its capital cost. 
113. Mr. Joshi-Have you not recently renewed the Bombay tele-

phone contract , 
Mr. Byan.-Yes! that is entirely ,. company system. There was a 

small Government system made m,ter a little before my time but certainly 
we have not followed that princiJ:~e in the ease of Calcutta. 

114. CluJi,..,,71.-\Vhat \T'P arc really on now is the question of the 
Government's telephone policy. Has any statement been made in your 
Administration Report or anywhere else generally setting out what is the 
Government's telephone policy ! 

Mr. 8tJ.f1&S.-I do not recollect any definite statement. 
Mr. BadetIocl.-I may POint out that the receipts from telephone 

tnmb are going up by leaps and bounds f!!Very year ; but as to particular 
trDnks like the Delhi-Calcutta tnmk and the Delhi-Bombay trunk, I am. 
doubtful whether they will ever be able to charge a commercial rate. .Jd 
regards the general trunk policy, there is DO doubt at all that it is a pro-
&able policy and there is great development on these trunb ; the reeeipta 
are growing rapidly. 

115. CllGinnatl.-Without going into any elaborate details meh .. uve been suggested just now, would it. be poBSible for you, Mr. Sama, to 
pit up a statement of Government's telephone Wliey , 

Mr. 8tJ.f1&S.-Yes. 
1]6. Mr. Cocb.-With reference to paragraph 8, this profit and lea 

account is still very largely in a transition stage. There are three pointa 
mentioned in this paragraph, bringing down a proit of 48 Iakha to 31 
lakhs. As regards Stamps you will notice in the profit and 1018 aeeouDt 
that fuD credit fOt" stamps sold has DOt been made owing to the fact that 
a very large stock of stamps was taken over 3 years ago. That is a poiut 
which will be set right in future accounts but it does occur to me that it 
might be set right in this account by means of a suspense aeeowat, 80 that 
we might be charged with the cost of stamps uled. 

Mr. BaileftooIt..-I raised the point that Stamp ba1ancea should be 
taken over to Suspense ; but the Finance Department did not agree. 
C~~r point was to avoid further eomjiicationa. 
Jlr. BadeftOCh.-I do nOot thiDk there would be any complications; I 

think it is quite simple. 
Jlr. Cocke.-Might we have that in the nen statement then , 
CI&airmMa.-The position is that this will ultimately, I suppose, after 

a year or two, be worked off and the commercial account will then show 
the exact position. 

Mr. Bodetaocl.-Tbe Department wiD probably have lOIDe reaerve from 
,-ear to year. We can DOt estimate dowa to even the Jut lakh tile ~ 
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of stamps used in the year. It w01lld ·be much simpler to have the whole 
in the Suspense account. 

Sir F. Gauntlett.-When the preliminary investigation was made I 
raised this question of bringing into the account the liabilities at the begin-
ning and the end of the year, and it was recommended that except for 
stamps the figures would be comparatively too small as to make it worth-
while. l\lessrs. Price Waterhouse and Co. did think there should be a 
Suspense account in the case of Stamps. 

Mr. Rangaswami lyenga,r.-These stamps and any stock which will 
be taken on are consumed over a number of years , 

Sir F. Ga1ltfl.tZett.-It is true of course that if there is a reasonably 
level :flow of stampt; into the account it is not necessary, but the incomings 
and outgoings will vary 80 much from year to year that in practice it is 
preferable to show this ..figure separately, if possible, from the accounting 
point of view. 

Mr. Rangaswami Iyefl.gar.-So far as this particular account is con-
cerned, it is much more than can be consumed in a year. 

Mr. Badefl.OCA.-That is an exceptional case and we cannot build a 
general case on it. 

Ckainnata.-I think we may say that the Committee recommend that 
Government should reconsider the question of introducing a Suspense 
account for stamps. 

Mr. Ryaft.-The supply of stamps in India should make this question 
simpler. 

Mr. Badenoch.-There is this consideration also, that we were asked 
last year to print more stamps than were actually required for that year, 
partly to keep the Press going. 

Cltairmaft.-It would be easiest to recommend that the Government 
should reconsider this question. 

117. Mr. Josli.-May I raise one more general question as regards 
profits' At present profits are used to reduce capital or to reduce in-
terest on capital. Would it not be better if the profits were allowed to 
accumulate into a Reserve, so that the rates might be reduced after some 
yean; , 

Mr. 8ams.-We shall have to wait a great number of years to produce' 
enough interest from this Fund . 

. Vr. Joski.-We have this year 48 lakhs from the Post Offic('. Next 
year lDay prove to be as good a year and we may get say after 3 years 150 
lakhs. Then certainly we can make an experiment in the reduction of 
rates. 

Chairmaft.-You mean a Reserve Fund corresponding to the Railway 
Reserve Fund. • 

Mr. Jo,li.-Yes. 
Sir F. Gav.1atlelt.-That is now being used to wipe off an annual. 

payment of interest. 
ChaintlGft.-It may be a comparatively slow process but it has the 

aame e1fect. One question is whether the Post Office can be taken 
• 



separately, but even leaving that question aside, you are not going to get 
an accumulation in the region of a crore for a good many years, and eve1l 
then you cannot thereupon make a reduction ; you are not really juatiled 
in making a reduction unless you foresee that at the end the Post Oftlee 
will be making no loss on the new rates. It is really only the interest on 
the capital that is available for. a permanent current reduction of rates. 

M,.. Jo,M.-H you do not put the surplus into general revenues you 
might have a large enough surplus for a reduction in the rata 

ffluHntUJta.-It will be a very 10D1 time before you have a very larp 
surp!Us. 

M,.. 8tJtIU.-It would be very diftleult to have an experimental rate. 
C1tainllGfl.-You c&JlIlOt reduee rates if you are going to make the 

Post and Telegraphs a concern that pays its way ; you cannot reduee 
ratett unless you have a reasonable prospect of the new rates theJllllel'ftl; 
paling their way in a very reasonably short time. A guarantee fund ]a 
ouly useful for eoveriDg the ftm year's additional 1088. 

~V,.. 8tJ1111.-We shall probably lose a crore in a year, 80 the savinp of 
" ;real'8 would be absorbed in a single year. 

M,.. Cocke.-You are going to ea1l on that crore to spend say 20 lakha 
a year. That would meaD 5 years. 

11,.. Jo.l. referred to the ease of the Railways. 
rhatnna..-Tbe Railways are aiming at the aeeumulation of a 

really large reserve. I do not think it would be desirable that the Post 
01&ce should aim at the aeeumulation of a large reserve of 5 or 10 crores. 

11,.. J 0.1i.-What will it do with its reeerve , 
ClrainMtI.-It is immediately applied in eottiDg down ita capital and 

inct"eaBing the net proftt, if there is one, on exiJJtiDg rates, mating the 
hope of a reduetion of rates, if there is one, nearer. 

M,.. BadetIocA..-We do DOt actually reduce the capital aeeount but 
we get a rebate on the profits we make. 
• ~",.. J OIli.-~ntil somebody else makes any suggestion for the reduc-

tion of rates, I think my propoaal is the only way. 
. CluJirmaa.-.And my suggestion to you is that it is not a way unI_ 
there is a reasonable prospect of the reduced rates paying their ';'ay. 

Mr. 106li.-How can that reaaonable prospect be aaoertained if your 
minimum is going to be a crore t . 

CluJinnatl.-I agree with you u.d the eoae1U1iOD i. that you e&DDOt 
reduce the rates. 

llr. J06ki.-Thia qUeaUon of a Beaerve Fund I thiDk should be eon-
aidered. • 

.118. Mr. Btuaganoa.""i lyengar.-This year, for instanee, we haft 
got ID respeet of this 48 lakhs IOmethm, in the nature of non-reeurriDg 
p~fit aeemed on .account of faulty accounting and fJOme advezatitioDl 
wmdfalla. . 8~p~g you get lOme neb proflta in the eoune of your 
poItal admlD1stration due to -vinp that you make or reeeipta tba 7011 

• 
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pt, DOt in the normal eo11l'8e but ~ething extraordinary, should 70U Dot 
put it iD1'.!>· a separate Fund for various purposes f 

Jtr. BadefWck.-We are opening a head in the Capital accounts for 
extraordinary receipts which we are utilising in exactly the same way, 
that is, to obtain a rebate of interest. 

Chairman.-Practically you are writing down your capital aecount, 
onl)' it does not take that form in accounting because you don't want to 
d~roy your block account from the point of view of depreciation. Th~ 
etrect is that you save interest on the amount in your Reserve Fund 
equivalent to the amount that you pay on the capital. 

Mr. Rangaswami lyengar.-But Mr. Joshi's point I think ought to 
be emphasised. You do reduce the total amount of expenditure and 
liability for the postal revenue by going on year after year in this way; 
but what we say is the first claim upon any saving or profit that accrues 
to the Postal administration should be that of a reduction in postal rates, 
whereas the steps you are now taking masks that. On the other hand, 
,if yeu have a' separate Fund, it will show how much you have made in the 
POcjJt Office and whether as a matter of fact you can reduce the rates. 

Chairmara.-The fact that the Post Office expenditure is reduced leads 
to an increase in the surplus that is shown in the estimate and ultimately 
in the accounts of that year. The question how you should use such a 
surplus is exactly the same whether it is a Reserve Fund or whether it 
appears in that form. If we use it to increase postal facilities, to increase 
the emoluments of some of your low paid officers, or to reduce your rates, 
it n. exactly the same question whether it is in the form of a Reserve Fund 
or whether it is in the form of interest. 

Mr. BadeftOCA.-We keep a pro forma account which I can perfectly 
well give. As a matter of fact I have to, do it. 

119. Mr. Cocke.-We ought to have a balance sheet, ought we not f 
Mr. BadeftOCA.-We have a balance sheet. 
120. Sir F. Gaufttlett.-I think there is a point of general importance, 

aDd that is, if this idea is pressed to its logical conclusion it would mean 
an almost complete separation of telegraphs and telephones and those 
~ have to be regarded as unproductive commercial departments and 
they would have to start their own sinking funds. 

CluJirmoft.-I was speaking all the time of the combined surplus. ... 
Bir F. Gauallett.-I think Mr. Joshi was speaking of the postal sur-

plua oilly. . 
Mr. Da •. -~lay I point out that the telephone and radio telegraph 

are more for the use of the civil administration and the military than 
others f 

ClcMnutl.-It is not quite true. I was inquiring about telephones 
beeauae we have not had aDY statement about the telephone policy ; as 
reprds radio-telegraph we have. 

Mr. BOfM.-A scheme has been put forward to show the accounts 
aeparately. As regards radio-telegraphs, we have to get some credits from 
other departments for the services rendered by the radio-teIearaph 
department. 



CluJinu •. -I think it is pcMBible t.h&t after a eertam number of yeui 
the telephone system will be a paying system and you may then be sorry 
that you have given away the possibility of using telephone reeeipta ill 
reduction of rates (laughter). 

Paragraph 9 01 flu Report. 

121. Mr. Josli.-The charges for Direction under Telegraphs is pro-
portionately more than in the case of the Post Oftlce, though the telegraph 
~venue is much less. Will you kindly explain f 

Mr. 8ams.-There are about the same number of ofBcers-perhapa 
the Post Office has slightly more oftieers ; but they do not get the same 
high pay. 

CluJirmaft.-Why should the eharge for Direction be the same when 
the telegraph revenue is only about one-third of the postal revenue , 

Mr. 8ams.-On the telegraph side you have ihe telegraph trafBc, 
eugineering and the wireless; you have three branches of highly paid 
o8icers. 

Mr. Jodi.-Does it not show ROme room for economy there , 
Mr. BadeflOCla..-I suggest, Sir, that telegraphs always has to carry 

a highly paid engineering std. In every country it is a losing eoneem, 
very largely because of its heavy over-head charges. We have got a 
heavier expert &taft' in proportion to the number. ADother point is that 
the telegraph reeeipta just now are abnormally low owing to a alump ill 
telegrams. 

122. CIuKnna,ft.-Yon regard that 88 an abnormal feature f 
Jlr. BtuktlOCl.-There is a distinct reduction in telegraph revenue 

within the last two or three years. 
CluJirmafl.-W ould not that be continuous , 
Mr. Badt1lOCA.-I think it is temporary ; it is on the up-grade already ; 

this year it is showing a alight improvement. 
123. C1t4irmaft .. - With referenee to the last sentenee in paragraph 

9 (i), is there any special reason for inerease under money orders and 
British postal orders f 

Mr. 8ams.-I think there is no speeial reason except the ordinary 
·teneral expansion of business. 

124. Mr. J 0.hi.-1s it not a fact that compared to the ordinary poItal 
rates your money order rates are smaller and therefore you are reaping 
better revenue T 

Mr. 8ams.--On the contrary, we raised the money order minimum 
from Rs. 5 to Rs. 10. .. 

125. Ckairmaft.-When you apeak of )K!Jt office reVeDue you inelude 
lIloney order receipts, I suppose f· , 

Mr. 8ams.-Yea, rather. 

126. Clairmtm.-Is it a lucrative portion' .r. S.,.-Yee, very. 
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12'7.-CluJinnaft.-It Is th~ mOI:u~yorders' really that are- luerati"f'e , 
Mr. 8ams.-No ; the letter rate pays its way. Parcels probably ao 

Dot ; it is very difticult to say ; but money orders do, pay and insurance' 
also does. 

128. Mr. B. Das.-May I inquire if Government allow anything to 
tbe Savings Bank of the Post Oftice t 

Chairman.-Yes. 
129. 8ir F. GaufI,tlett.-I would like to calI attention to the bottom 

of page 5 where it says " The total profits on exchange amounted to a sum 
of RB. 16 lakhs ....... ~At present these profits on exchange are in tie 
natur~ of a windfall to the Telegraph Branch aAd must be taken into 
account when considering its financial condition." That means that ill 
future the deficit in that Branch will be increased , 

Mr. Sams.-Of course we have had te reduce it from the 1st July thiB 
year. 

130. Chaif'flUJft.-How mueh does tbat amount to , 
Jlr. Badenoch.-It is calculated at 11 lakhs this year~ 
Chairmaft.-Are they real profits , 
Mr. BackftOch.-I tried to isolate them; they are alI real profits; We 

collected at Is. 4d. and when we settled with outside admiwiBtrations we 
did it at Is. 6d. 

8ir F. GaufttZett.-I think really the Post Oftice administration is to 
be eongratulated ; for some two or three years it has been able to get 
Ra. 16 lakhs out of other governments. 

131. CluHrmaft.-What is the fall in telegraph trattic due' to~ , 
Mr. 8aru.-Due really 1& tl'ade dep~on more than &'Dything else ; 

a trade depression a1fects the telegraphs much more than it does the post 
o1Bce because while irJllJl. still eontinue to send oat cireula;rs,. etc.., the 
telegrapb traftie falls ; it is more sell$itive to trade depression. 

JI,.. Badenoch,.-Also to troubles in China ; we lose an our tranSit 
charges for telegrams passing £rem China through India. 

132. Mr. Cocke.-The telephone revenue seems to have bad. a small 
increase in t.hese two years ; I suppose it. has gone up since , 

Mr. Badenock.-Yes ; the forecast for 1927-28 is good too. 
Clwirmafl.-It aetually shows a profit on the telephones , 
M,.. Ryan.-No ; a small loss. 

Paragraph. 10 of the Report. 
133. Mr. Jo.1ti.-Are these C wasting assets' different from other 

aaiJeta , 

M,.. BadeflOc1t..-No ; it is a term used for our assets. 
134. lI,.. JfISki.-You charge 31 Iakhs to the working ~~nses on 

that aceount f 
lI,.. BtUkteoM.-Thia is the- contribution from .. or king expeues bate-

the depreciation fund. . 
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, 135. C~-Berat'ding pe~ry liability in (ti), bve 1011 

anything to add , 
Mr. Ryaft.-That of course is an 88I11IIled figure, Sir. There is some 

doubt whether it h~ been assumed. high enough, but we have initiated 
.n actuarial investigation to see what the real figure ought to be. But I 
am afraid it will be some considerable time before any results are produced ; 
we have not made verY much headway with it yet. 

136. CAairmma.-Your view is that it is on the low side t 
Mr. Ryatl.-It has been soggested 80, but it is very difficult to argue 

with any confidence. 
Mr. Cocke.-Is the actuarial calculation made by the Government of 

India Actuary , 
Mr. RytlJl.-The Government actuary has indicated the particular 

Jrinds of information that he requires in order to make a calculation. We 
are now endeavouring to collect the information he wants. I cannot say 
that we have got very far with it up to date, but we are pushing on as fast 
as '"' can, though I must say I am very doubtful whether it can be done 
in time for the next budget. 

Sir F. Ga •• tult.-The difliculty is in translating the ~eeds of the 
Actuary into words that a clerk on Ba. 50 or 60 can understand. . 

Mr. Byaft.-We have a particularly good man working on this job. 
Sir F. Ga,,,stlett.-It is a matter of exeeeding importance. 

Paf'fJllf"aplt, 11 01 llu &pori. 
137. Jlr. Jo,li.-Why were the billa not recovered t What wu the 

~ty. 

Mr. Ba ... -For one thing, until reeatly the recovery of the billa waa 
doDe by the divisional engineer. Be bad DOt got the proper atd all the 
titae to look after the buaiDe81 at the rate at which it was expandiDI_ 
Recently a telephone aeeoanting ofIIee was opened at Delhi which under-
took the whole of this businel8. It was also a.rra.npd in order to facilitate 
matters that the telephone bills eould be paid into the poet ofllee ; this 
qstem has now been extended and similar oftlees have been OpeDed at 
Calcutta. 

138. Mr. lo,hi.-Are these bills monthly or quarterly f 
Mr. 8tJmB.-Quarterly, I think. 
Jlr. BtJde1lOC1.-It depends on the choice of the particular subleriber; 

10Dletimes they pay annually ; lODletUaee quarterly. 
139. CIuJiM1UJ.ft.-He pays a bed contribution in advance ... 

mbacriber f 
Mr. BadeftOC1.-He has' got to pay a bed quarterly amount 'in 

advance. But in regard to tnmk ealla, there "u DO deposit taken before ; 
but Government have DOW decided that •• depoait should be taken ill 
regard to trunk calla. Formerly people took tnmk calla and DeVer paid. 

140. Mr. Baft(JtJltDGfllj 11lefl{lar.-On th. question of pneral over-
estboating have you been JDakina1ump reduetioDa in the budpt .... teI 
I8plad,., 
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Jlr BlI~.-Not regUlarly; that system was· introduced, I think, twa ,-ears ago on rather a small scale, but it has been gradually extended. 
In the budget for this year, very eonsiderable lump reductions have been· 
made-over &. 25 lakhs under revenue and Rs. 7 lakhs under Capital. 

141. Mr. Rangaswarm lyengar.-What is your explanation that ill 
spite of this you have been over-estimating your requirements , 

Mr. 8ams.-lly explanation is this that the engineers are optimistic 
about getting works done and pessimistic about not having enough money 
to spend ; they over-estimate both. They find that owing to circumstances 
over which they sometimes have control and sometimes not, they are not 
able to work out to the full grant ; some are unduly anxious and do not 
spend enough money in the earlier part of the year-until the first nine 
months of the year are over-and then they hold out in case something 
crops up and they find that it does not. 

142. Mr. A. Rangaswami Iyengar .-We have been noticing this for 
the past three years and commenting upon it ; we want to know what 
Iteps you have taken to scrutinise the estimates and see that this kind of· 
ihiDg does not occur. 

Mr. 8ams.-One very important step is the formation of a budget 
branch in my office under Mr. Coburn, where they carefully scrutinise 
estimates sent in by the circle officers and reduce them in the light of . ~ 

experIence. 
Mr. Rangaswami lyengar.-Still the over-estimating goes ~n , 
Mr. Sams.-It has improved very much ; you will find a great im-

provement this year in this respect ; it has come down from about 50 per 
cent. to about 12 per cent. 

142-A. Mr. Cocke.-W'hat is the explanation about this diiferenee 
between RI. 53 lakhs and RIl. 66 lakhs f 

Mr. 8anu.-Rs. 66 lakhs was calculated on the gross outlay as shown 
in the Finance and Revenue Accounts. Later on in the 1st edition of the. 
budget, the Accountant-General reduced the figure from 66 to 53 lakhs 
based on tht' valuation of the assets certified to be existing on the 31st 
March 1924 less deprf'Ciation on the whole outlay up to this date. But 
as the valuation report had not then been submitted, it was decided by. 
the Finance Department to let the original figure stand: . 

Clwirmaft.-The trouble \'\'as, I suppose, t.hat there was really extra-
ordinarily little to go on , ' 

Mr. 8aml.-Very little, indeed. 
C1uJinnan.-Am I right in. saying that there was an earlier history 

atill, and that 66 lakhs \'\'as accepted after all sorts of other figures had 
been suggested ! 

• 1Ir. Ryaft.-There was a great deal of discussion at the time and the 
Fiaance Department considered whether they would be justified in 
taking the Accountant-General's estimate based on the revaluation or 
rather on the valuation which is based entirely on what exists ; they 
decided ~hat they would not change the figure until they knew where thex 
were. 

Blem. 



alII i "LIM.-The ultima. tWrerace wu 'I I-he 61 waa.. tJ.e 
.. Iipre. The A.udit report says it was partly OWDlg to' the failure 
of the Department to work up to its pregramme of worD f 

Mr. Badetaoch.-There was a very big capital programme in that year. 
aad 53 included the interest on that programme. 

Ptwtl(/f'ap1&B 1.J fo 15 of tu lUport. 

143. Sir P. Gste.tatu,tt.-Theae paragrapha are ooneeraec1 with the 
form of aeeoonts ; and I think all that need be said about it is suggested 
in paragraph 9 of my letter. I think it will be sutlleient if the Public 
Aoeounts Committee endorae the view that the fundamental basis for aU 
tile diifenmt aecounts that have to be prepared and the deman~ should 
be the seheme of organization and control in the Posts and Telegraphs 
Department. 

CMinnan.-After reading this through I am not really quite clear 
what the ACCOOIltant-General was driving at. What is the form of the 
demand for grant in the budget of the current year' Will that be in 
• form which you, Mr. Badenoeh, could audit t Could you present your 
appropriation report following the form of the current year'8 budget t 

Jlr. BadeflOClt.-Yes, proooed Finance Department agree to a eom-
plete alteration in the primary units which has been accepted hitherto. 

C1uJirrAa.A.-Is that a change which YOl1 desire f 

Jlr. Badt'ftOC1.--Certainly ; that has now been provided for. Finance 
Department have aceepted the propoaal for revision. But previoualy, in 
1125-26 there was absolutely DO correspondence between the primary 11Dita 
ad the budget or the &eeOunts. 

144. C'luJirmafl..-That was almost inevitable in the eirenmstaDeea 
Ia which commercial accounts were introduced f 

Jlr. Badetwcl.-Almost inevitable. A~ a matter of fact I think that 
6at partieular fault has always existed in the Posts and Telegraphs 
Department. With the particular primary uni~pay of oftlcer&, paT 

. of establishment, etc., it was very diftleult for the Director General to 
.- the progress of expenditure from the accounts submitted to him with· 
out his oftice completely recasting those accounts in the form of primary 
1lDita. 

145. CIuJiNMfl.-Mr. Ryan, are you in agreement with the Auditor 
GeDeral on this point f 

Jlr. BJ/Ml.-Absolutely, Sir. 

146. Chainnan.-Bave you consulted the orC1J.nary DraDeh of til, 
Jlinanee Department f I 

C Mr. ~Jfan.-Of e()u~e this all. tUrD.(( on what lit". BadPnocb BaYS about 
tIae recastIng of the pnmary UDlts-the ordinary branch has ........ 
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I think we have gone a very long way to meet Mr. 

Sir F. GaUfl.tlett.-I think the real point is that the primary units 
have to be brought within the scheme of organisation and control. 

Paragraph 16 of the Report. 

147. Mr. Badenoch.-I have tried to explain it at length in the Report. 
I may say that in the manufacture of any article you have to get the raw 
material, the labour, the direct cost that can be directly allocated to the 
particular article. In addition to these things we have g~t to calculate 
the cost of the office, the cost of advertising, the cost of management and 
other overhead charges. If you are going to sell your produce in the 
market at cost price, you will obviously lose money. You ought to have a 
system whereby you distribute all the overhead charges on the particular 
article manufactured and in a proper sy~em by the addition of what you 
call the oncost percentage the price of your article will cover the whole of 
your oncost. In the case of stores in workshops, we are not selling our 
articles at all. We try as far as possible to load on the oncost to the manu-
factured articles. The aggregate of the percentages of oncost loaded on to 
any article manufactured may not work out to the total of the overhead 
charges. With experience the unabsorbed oncost should get smaller and 
smaller. 

Paragraph 18 of the Report. 
S'r F. GauntZett.-This is only explanatory of the difficulties of in-

troducing a new system in its first year. 

Paragraph 19 of the Report. 

148. Mr. Badenoch.-I put this in because actually the policy in the· 
department is directly contrary to what has been laid down in the Public 
Aecounts Committee's Report of last year, but I have tried to show that 
it is almost inevitable when you are introducing an entirely new system .. 

Paragraphs 20, 21 and 22 of the Report. 

149. Mr. 8ams.-We took the opportunity at a recent confe~ence of. 
postal and engineering officers to harangue these officers on the point, and 
I think Mr. Ryan and I have between us managed to frighten them. 

JI r. Ryan.-I think they frightened me. I don't think that we can 
bring about any reform by merely haranguing officers. We prescribed 
certain monthly forms and reports to be submitted by each head of circle; 
and these have not been coming in quite satisfactorily. We will have to 
keep them worrying about these . • 

150. Mr. Oocke.-Have you any inspecting officer who puts them 
right' • 

Mr. Ryan.-It is simply a question of these officers pa\'in~ attention 
to questions of expenditure as compared "ith the grants .• But w!th the 
budget branch that has been recently formed in the Director General'a 



ofIee I think it will be possible to briDg much more &cratiny' to bear on them: We have also quite recently harangued them. 
CMinnaft.-You don't think haranguing is sufBcient punishment t 

Do you think really that things can be set right by mere haranguing , 
)lr. Byaft.-We will try, but 1 am not very hopeful. 
Mr. Josh i.-Their attention may be drawn to the remarks of the 

:Aeeountant General. 
151. CltairJROtl.-T_ft is another point in ·the same paragr&J6. 

Have vou introduced a modification f You provide hed charges on 
the baSis of the average f 

Jlr. Byatl.-Yes. 

PartJgfYJp1r. 23 0/ the Report. 

152. Jlr. 80l1li.-1 agree with the Accountant General, Posts and Te1e-
I1'&phs, that the procedure should be followed. 

ParGgra,pl !J6 of 11. Report. 

153. Sir P. aa..tlt'tt.-I have a general comment to make on para-
graphs 26 ro 35. There were 12 C8se6 recorded, and six of these were 
earned out by responsible officials like postmasters and sub-poetmaste1"l, 
while in four cases their negligence contributed indirectly. 

Jl r. SafllS.-There are eases of slackers who do let WI down but I don't 
think you can say it as a gent-ral thing. Usually most of them in charge 
have had some experience and they are very coDleientious too. 

-~··154. Mr. Cocke.-What is the total number of postmasters t 

Jlr. SaflU.-The total number of head postmasters is 250, and moat 
of them have de,Puties under them. If you mean at head ofBees, I could 
Dot say off hand The number of head post offices is o'·er 200 ; we have 
IOmething like 5,000 sub-post offices. At most of the head ofBces there 
are deputies. If there are 220 head offices, there are 220 deputy p0st.-
masters. The number of sub-postmasters it; \"ery great, something in the 

. neighbourhood of 5,000. . 

155. Mr. JOl1r.i.-Have you got a big guarantee fUDd , 
Jlr. 8ams.-It has been abolished altogether . . 
15,6. Mr .. Cocke.-Ma;y I ask what is the system of contract that you 

are gOIng to Introduce , 

.Jlr: 8a"".-Th~ treasury work instead of being done by a poeta1 
ofIie~ 18 usually given to a contractor to -whom 'ft pay a sublidy for 
runnmg t~e t~ea8Ury work. He employ. his own men. He is lOIIlething like 
• Kbazan,)ee ID a Bank. I know it UBed to be done bv the Bank of Bengal. ~ 

Mr. J ow.-Do you take an,. aecurit,r t 
)fr. 8a ... -1t is rather a big amount. 
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Kay I.point out to Sir Frederic Gauntlett that sub-postmasters who 
are on a time-scale varying from Be. 35 t~ Rs. 250 to Bs. 350. 

157. CAairman.-Have you anything to say on the subject of inspec-
tion, :Mr. Sams J 

Mr. 8aMl.-According to the policy that we adopt, there should be 
two inspections. The first is a thorough one in accordance with the long 
list of inspection questions which have to be answered, and the second one 
is 88 far &8 possible, in the nature of surprise visits to see that the orders 
issued as a result of the first inspection are being carried out. It is not 
an easy thing to pay surprise visits. 

Mr. Badenoeh.-My inspection staff found that postcards were sent 
round to sub-postoftices to say that the audit staff would arrive on such and 
such a day. 

Paragraph 27 of the Report. 

158. Mr. Sams.-The importance of the safe cust~dy of receipt 
books of money orders, stamps and keys has always been rubbed into the 
}J08tal officials, especially as regards keys, certainly once a year by drawing 
their special attention to this. But even so we find postmasters who give 
up their keys to menials to open the safe. 

Paragraph, 29 of tke Report. 

159. Chairman.-Has the adjustment of the balance been settled f 

Mr. Badenoch.-Yes. The guarantee fund actually existed in 1925-
26, and the balance was written off to the Guarantee fund. 

Paragraph, 30 of the Report. 

160. Mr. J oski.-The Auditor General suggests that there should be 
rewards o1rered. 

Mr. Sa ms.-In this particular ease reward was given, and recently I 
have asked heads of circles to try and encourage people by recommending 
rewards. 

161. Mr. Josh,i.-This leads me to ask you whether it will not be pro-
fitable if you ask some of the postmasters to give you suggestions as tAl 
how embezzlements could be prevented' Beeause in industrk~ under-
takings sometimes the managers of the concerns ask their workmen to make 
suggestions not only to prevent embezzelement but in several other matters. 
Could you not do something of that kind , 

M '.. Sams.-1 hey do make suggestions very frequently, and they are 
encouraged to make suggestions. 

Mr. Bll.de1loch.-As a matter of experience, I find that the method of 
frauds in the postal and telegraph department is very stereotyped ; in 
most cases the men follow well defined lines. 

The Committee adjourned till 2-45 P.K. 
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PGfl6 24, PtWtJfIfYJpl 81 (fJ ) • 
162. CluJinn4ft.-Does a depositor get a receipt for every deposit, how-

ever ainalI , 
Mr. BadeflOCl.-He gets an acknowledgment. He gets an entry in 

his pass book and an acknowledgment not from the sub-otBce but from the 
head oftice : that is supposed to be a check. 

Poragro.pl 32. 
163. Mr. 8a"...-We have instructed Heads of circles in this connec-

tion. 
Paragraph 34. 

164. Sir r. Ga.,dlett.-I think, Sir, this is inherently the most im-
portant case brought to notice in this Appropriation Report. 

Mf"!* Badenoch.-It brought to light a rather big detect in the Iystem. 
Customs duty On parcels is collected by the Post ()Ika.e. The CUItoIDl 
Department only hand over the parcels to the Post Dmee on the Post 
Oftlee paying the Customs duty. I found that there were 66 lakhs of 
'eu&tmns duty paid over by the Post Oftlee and there wu no real audit .. 
to whether the Post OfBee got the 66 lakhs beck again from the recipient. 
of the parcels. I have taken the matter up and submitted a seheme to 
the Direetor General. He hu agreed to it and I am oppning a new de-
partment o'f audit-an Aceountant and 10 clerk&-to Sf'e that actuanT 
the money that we have paid over to the Customs Department is re-
"vered. But there may have been in the past pretty big pps. We 
don't know. ' 
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165. Ck4if'1'll4n.-The Post Office knew whether it ~ad collected the 
money or not , 

Mr. Badenoch.-In the Post Office there was no check whatever 81 
to whether for every payment we made to the Custom~ Department we 
got something from the recipient of the parcel. . 

166. lIr. Baflgas'Wamt Iyengar. -But the Post Office can at least 813 
whether in each case where a parcel was delivered the customs duty was 
collected' 

Jlr. 8aml.-We simply pay a lump sum to the Customs and then recoup 
ourselves from the collections. 

Mr. Bafl{/4I1Dami I'IIefl{/ar.-The Post Office m1l3t have a list of arti· 
cles which they have delivered and you must have entered therein the 
fact whether you had recovered the amount or not. And where it has 
not been recovered, it should certainly be p088ible to find out if there has 
been a large gap. 

lIr. BadenocA.-The system was such that there wes s great delar 
in finding out. 

167. Mr. Baflg48t1HJ.f1&i I'llengar.-Do you mean to say the inspecting 
ofilcers could not have inspected the registers and found it , 

Mr. Sams.-Certainly they could, but you would ha't'e to wait some 
time. 

168. Mr. Rangaswami I'llengar.-But surely there must be a gap in 
the register. If he had not paid there must be a kind of note to shoW' 
that it is outstanding. 

Ckairmafl.-Was there any Dutstanding account in this particular 
post office f 

Mr. Bams.-Yes, the circle examiner, who is an official of the Post-
master General's Office, gets these assessment memos. and he is supposed 
to watch the receipts from the post office. He has a Ih.t of the articles 
assessed to duty. He watches himself the return of the memos. from the 
Post Office and if he does not get them, he calls for them, so that h(' ean 
lee from that if there are any blanks. 

169. Ckairmafl.-And if there is a blank presumably there would' 
have to be a formal write-off. However, the point is that you have now 
framed a new system which is being introduced., 

Bir F. Gaufttlett.-I think, Sir, an explanation is possible, that iI, 
that there was an officer called the circle examiner who was respomdble 
for watching that these receipts were eventually realised. He did raise 
objections but one might assume he did it rather as a lD.atter of routin. 
because before the objection were thrust home against the man a large 
sum had gone. 

Mr. Sams.-What really happened in this case was that this particular 
man actually got the objections. The others did not get' them. H~ 
,simply tore them up. 

170. Mr. Cocke.-Haven't you got a total aeoount , 
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Mr. Bad..oc1..-There never has. been. The payments to the Cus-
toms Department were never reconciled with the payments' to the PO&t 
Oftiee. That is what I am introducing. 

171. CluJinnaft.-Will that prevent the sort of fr~ud that took place 
. here , 

Jlr. BtJdeflOCl.-It is practically eertain, $ir. Beeallse if my offiee 
hd that there has been no recovery, it will ask for the reason why. It 
1rill bring to notice all failures to recover. 

8ir F. Ga",,'Zetl.-I would only point out, Sir, that this was dOlle 
. but there was 80 much delay that the Dl8D was able to get Be. 17,000 
before it was gone into. 

CluJil"lll(ltl.-However, action has been taken and it win be aatiafae-
torily dealt with in future. 

PtlAYJ{/fYlpl 86. 

.. 172. lIr. 8a"".-The Railway authorities have agreed. They have 
aeeepted Ra. 19,836. 

Mr. BGdetloclt.-I don't think. a case like this win occur agaiD be-
Muse we have just prepared an elaborate scheme for t}le registration of 
the assets of the department. 

173. Chairt'Jl4t1.-You have an inventory taken in all post oliees t 
Mr. BadetlOC1.-It is being done on the telegraph side. I don't think 

there is any definite decision about the postal side. The reason why it ia 
done on the telegraph side is becallle this is our eapital. On the postal 
aide they are aU revenue articles which do not come into the capital account 
atall. 

Paragrapl 97. 
174.. lIr. BGtagClftDG,tfti I"e"l1a.r.-We have got the same question up 

here again about recovery. Would you tell us why you recovered a 
month'. salary and left the balaDce to be recovered' What waa the 
basis of calculation' . 

Jlr. 8a"".-Well, it is very di1Beult to say now. The P01Itmaater 
.General ordered the recovery after taking everything :nto eonsideration. 

Jlr. BangClltDGJlli lyeft{JM.-A month'. pay from each of the oliciala 
coneerned. 

. C1lai~.-He took the disciplinary action that he thought de-
mabIe and It happened to total up to just about half the balance. 

Mr. Baft{JlJ.I'WtJfIK l11enga.r--Or was it the other way about' He 
took half and found it came to a month '. salary. 

Mr. 8anu.-He may have done that. • 
• Mr. BangCJI~i lyengar.-That is the sort of ease on which lome-

thing more definIte ought to be thought out. 

,,_.oJ C1uHrfrUUa_The ~udjt Department have expre88ed th!maelvea aatil-
AK1U 88 regards the aet,i.on taken in this ease. 
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Sir F .. GaufttZBft.-What I mean by that statement is that 1 have 
made a general rule that I will not comment on disciplinary action unless 
it seems obviously inadequate. I don't raise the question if I think a 
thousand: might have been recovered instead of BOO, because that is merely 
my personal opinion against somebody else's. 

Mr. BaftgaBwami Iyeft{/ar.-I think we did record lhat this matter 
requires further examination. 

Sir F. GaufttlBft.-I would only point out, Sir, thet even the stop-
,page of increment is inherently a fine. 

CIuJirrrr.aft..-Oh, certainly. 
8w. F. GtJUft.tlett.-And you cannot get away from the fact that 

moat forms of punishment must take a pecuniary form. 
Mr. 8at'M.-In a recent case that I know of a certain Postmaster's 

promotion was stopped and the ultimate loss to him wa'J about ten times 
the loss to Government. It was a very much severer punishment. He would 
have been much more willing to pay the loss than have tliis very severe 
action taken against him. 

175. Mr. Rangaswami lyengar.-E:x:actly, you must make a sharp 
distinction as to what is a punitiw measure and what is the recovery 
of losaes. 

Mr. 8ams.-It is very difficult to make that disiinction. If a mall 
by his negligence loses a certain amount, the loss is tbere and we want 
to recover a reasonable amount and at the same time let it act as a deter-
rent to the man. 

Mr. Rangaswami lyengar.-Of course in practie~ you have got to 
eombine the two. 

Sir F. Gauntlett.-There is this aspect also to be considered that by 
his gross negligence he may show that he is unfit for higher promotion, 
80 that it is not actually a pecuniary fine. It is merely a judgment upon 
his general capacity for the work he may be called upon to do. 

Jlr. Rangaswami Iyengar.-The stoppage of promotion may be a 
kind of insurance against future losses. 

CAairmaft..-It is not necessarily the most deterrent. 
will come up again. We will add our comment on thic;. 
make the punishment tit the crime. 

Paragraph 39. 

This .question 
You want to . 

176. Mr. N. M. JOBhi.-There is this question of buildings. 
Mr. 8ams.-It seems rather startling at first but I don't think it is 

quite as black as the Accountant General has painted it. The facts are 
these. We had a post office at the headquarters of an Indian State. We 
paid a nominal rent of one -rupee a year. Then it became necessary to 
have a better building and it was ascertained that a rented building 
would cost B.s. 125. The Director General then decided that insteaa 
of having a rented building, he would get the State to build one roughly 
on a rental of Ra. 150. He made out a rough plan on these lines but sub-
sequently additions were made to the plan which could perhaps be put 
down ,t another Rs. 50, briDgiDa it '" to Be. 200. It was also decided 



that it would be better to have a good-looking buildiq in a CODSplCU01l& 
site near His Highness's palace. That I think would account roughly 
for the other Ra. 100. The Ra. 300 which the State originally decided to 
charge was based on the very low percentage of 31 rental on the capital 
eost. Subsequently the State discovered that in British'India the rental 
was based on 8j, that is 6 per cent. on the capital cost, and I think 21 pel' 
cent. for maintenance. On that basis we should have ~id Ra. 536 a 
month for this building. The State however agreed to take Ra. 400 a 
month. These are the facts of the ease. 

177. Cltairmtlft.-Was it a more luxurious building than was Deeee-
saryf 

Mr. 8amr.-In the sense of embellishments f 
Cl&atnnaft.-Well, in the widest seD8e. 

Jlr. 8ams.-As regards embellishments, probably we could have had 
the ordinary plan, four walla and a roof, but we were anxious to have 
• Diee-lookiJlt building. The amo1Ult of accommodation was probably 
50 per cent. more than the actlJal requirements at the time. Our 
experience has always been that we generally under-estimate the expan-
Ilion and we find that in a few years the building is too 'IDlall for us. In 
this ease, I should say that 50 per cent. was a liberal amount for expan-
sion but not out of the way. 

178. Sir P. Go.tltlett.-There is a general point hete, Sir whieh haa 
been raised two or three times reeentlyat home. And that is the desir-
ability of having public buildinp in the most expeasive Itreeta in the 
various towns in which they are situated. I think there baa been a 
marked tendency on the part for iDstaDce of the Labour Exchanpa to 
get off high streets into bye streets. I don't see that that is poaaible in 
the case of a Post -Oftiee. 

Cioinna •. -It is a question which is always arising in every country 
88 regards the Post 08iee. You have got the question of the athetie 
liability of the Government to set a reasonable standard of art in ita archi-
tecture. 

Mr. SarM.-The general line we take, Sir, in these easel iR that in 
the capital of a province or the capital of a State we like to have a nand-
lODle building of which we can be proud. In smaller placea we are OOD-
tent to have something leas. That it the liDe we tat,. For iDataDee. 
in B0l!lbay we have probably got the finest building in the place. Simi-
larly In N'agpur. In Rangoon we want the finest building. .And in 
Luoknow we are going to have it. 

179. Mr. N. M. Jo,ki.-W .. the origiDal buildiq quite unfit for the 
work t 

Jlr. Ba.'.-It must have been. I haven't roue into that but that 
was obviously the cue. It was far too 1Dtal1. . 

Mr. Baft{JtJ.IWami ll1eftf1"r.-It raises the general question as to to what 
extent we ~1. allow the Pos~ O8lee or for that matter fony other depart-
ment to anticIpate prospective explDlions or to anticipate plOlpedive 
profits ~~ we are in the meanwhile facing 10llel, becaUfIC we have 
...... ercia1iaed the department. 
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.r. B.fIU.-You have only to- look at the postal statistics to see 
that the work does steadily go up. Therefore, when ,,, e build an oftlee 
which is going to last for a hundred years or even 7.) yt'ars, we must 
arrange for expansion, otherwise we would find onrse~ves in difficulties. 
As a matter of fact, we do. 

Mr. N. M. Josli.-But here you were not going to have your own 
IJuilding. 

Mr. Bams.-Because in an Indian State we never do. We ahvavs 
either rent it from a private person or the State builds it for us. .. 

Sir F. Gauntlett.-hn't it a very moot point, Sir, whether it is 
cheaper to build a buiJding which may accommodate the post office for 
a period of 40 or 50 years than to put up a building which will only meet 
the needs for the present and build a new building ten years hence f 

180. CluJirt'JlGfl.-I think Mr. Sams has overstated his case. As a 
matter a fact, it is nearly always wise to get a larger site and leave room 
for expansion. I think you are perfectly justified in wnaking room for 
provision for expansion in the case of a new buildmg say for a period 
of ten years. That is a reasonable provision. You wouldn't put up a 
building that is supposed to meet your expansion for 40 years unle. 
700 have got some means of renting off a portion of it. If you cannot do 
that you leave out a wing of the building. 

Mr. Bata.-That is exactly what has happened. Take the case of 
the General Post Oftlee in Calcutta. Originally it housed the Director 
Geaeral, the Postmaster General and the Post Office. l:'irst the Director 
General went into other aceommodation, then the POfoltmaster General 
went. We filled up the big building by putting in other officers who 
were gradually pushed out. 

181. ChairmatJ.-.Are you satisfied that you have not ~ot a tendency 
to be oversanguine in your building and looking too far ahead f 

Mr. 8aml.-No, Sir, our experience is usually the reverse. We are 
under-sanguine. We under-estimate our requiremellts and we find 
in fewer years than we anticipated, that we have to add to the building. 
That has been our experience in the past. 

182. Mr. N. M. Jo,,,,i.-'Is it not possible to devl:'ole some plan of-
building which will be such that you can go on adding to it every five 
years t 

Jlr. 8ams.-Yes, we can sometimes; not only can, but do build 
with a view to being able to extend. 

183. Mr. N. M. lo,,,,t.-Have you got some model iorm of building 
for post office requirements , • 

Jir. Sa,.,.-We have a standard form for the smuUer buildings. not 
for the big ones. Because we are very much tied down by the shape 
of the site. It varies 80 much from place to place. 

C1tJi ....... tl.-Yo1l have. I suppose, some general rule as to the amount 
of cubic apace that you allow for a riven qu&1ltity of "'t'rk t 



lIr. 8GfU.-Wehave a standard but the standard is being,revised : we 
are not satisfied that it is quite correct, and the idea now is that a Post-
master wanting a building should work out his existing requirements and 
then say how much he thinks we ought to allow for expansion, which in 
a go-ahead place like Rangoon would probably be 75 per cent. or som. 
thing like that, but in a quieter place probably 10 or 25 per cent. 

184. Jlr. N. Jl. Jodi.-Is there not a tendency in the department 
as a whole to have ftner buildings and better buildings ; because you ma,. 
remember some time last year there was the ease of a building in Bombay, 
and we found that they had taken a place for higher rent when rentl 
were going down in Bombay because they wanted a better house , 

Mr. RafI{Ja8tlJGllly Ifletl{1tJr.-There is probably a tendeney on your 
part to take a bigger building than you need have' 

AIr. 8aml.--I do not think 80. We know what the staff is and we 
have to have a building big enough for that std, big enough lor a cer. 
tain amount of aeeoulJuodation . .. 

185. Jlr. li.QfI{1G8tDafl&y lyefl{/lW.-What I really want you to face 
is this. Weare DOW dealing with the question of capital expenditure 
aR well as revenu~ from the point of view of the commercial basis of it. 
If we are going to treat the post oftiee administration as a matter of busi-
ness, the actual capital invested must have some relation to the return that 
you get out of it. 

Jlr. 8a ..... -That is 10. But as I have said just DOW, in certain speci-
fied places, like the capital of a province, or the capital of a State, I think 
we are justified in having a building which is aeathetieally good to loot 
at. But as I say, in unimportant plaees we do not mind 80 much, we hue 
our buildings simply on utilitarian methods. 

Jlr. Ba"llG81DtJfflJl1rettgar.-What I am saying is this, that even from 
the point of view of aesthetics it has a business basis. 

Mr. StJfU.-Big firms in Calcutta, B<mbayand elsewhere certainly do 
not neglect the aesthetics point of view. 

CluJinnaft.-They have an advertisement value, but is there any com-
mereial value f 

II r. B,4f1.-Might I mention that in the ease of every buildin~ project 
.of any magnitude we always CODHUlt the CoDSUltiDg Architect of Government 
and thiR question is invariably looked into now-a~ at any rate with • 
view to seeing that they are not doing themselves too well. 

186. Chairmaft.-I suppose it is true that the introduction of commer-
cial system of accounts has put an additional incentive on the poBt. oftlee to 
see that its outlay on buildings is likely to be reuonably remunerative , 

Paragrapl 40. 
lSi. Sir F. Ga1tfttl~tt.-This ahows very big savings on the original 

grant that is, 30 per cent. under non-voted and 9 per cent. under voted. 
Mr. Ba'l1gastDamy I"eagtll.-This question also arisea under the central 

revenues. So far as the post oftiee is concerned, can you put it to this reason 
that whereas in the ease of non-voted expenditure you are 8UI'e that you will 
let supplementary grants in the uaual way, 10 fu .. IUpplementary gra •• 
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1Dlder the vo~ are eoncemed you have to go to the Assembly and it would 
be safer to put a larger figure at the very start , . 

Mr. 8a"".-No. 
Sir F. Ga1l,fttlett.-Is not that the other way round' The savings on 

the non-voted was 30 per cent. more than it need have been . 
• r. Baflgaswa",y lyef&{Jar.-Then I am mistaken. 

Paragraph 41. 
188. Clatnnafl.-These are points to whieh the last year's Committee 

paid a great deal of attention and the fruits of the observations of that Com-
mittee will be found in next year's report. 

Mr. Cocke.--Some of these points were dealt with by the Committee 
before last also. 

8ir F. Gall,fltlett.-Tbe only general conclusion is that the euts on public 
works and establishments have .not yet reached the maximum point possible. 

Mr. BadeflOch.-Tbere were no cuts in 1925-26 at all. There was a cut 
in 1926-27. 

Paragraph 45. 
189. Chairmafl.-Here we come to a case of overestimate. There is a 

point in page 42 at the end of paragraph 45. (Reads). 
Mr. BadeflOck.-The eonstruetion programme of the Posts and Tele-

graphs is conditioned very mueh by the demands of railways. Every year 
the Telegraph branch has to construct lengths of line in connection with 
Railway development. Very· often, previously, rough projects may have 
been only in existence when the budget was framed and it was the custom 
to provide in the budget for construction of lengths of telegraph line in 
connection with projects which eventually might be dropped altogether. 
It has been decided that ·there should be provision in the budget only in 
connection with projects which have reached a fairly advanced stage, or in 
connection witli which there is certainty of completion. But very often, 
some of the projects which were contemplated at the time of the budget 
but not provided for do fructify during the course of the year and the 
Railway Department comes to the Telegraph Department and says, we 
want you to construct these telegraph lines. There is no pro"ision for 
them in the budget. . 

Mr. Sams.-We would welcome a system of budget by which we' 
eouId get funds automatically instead of having to arrange for them by 
more or less guess work, and then haying a lapse. 

100. lIr. Ra1tgG8tDtJmy lyengar.-Would you accept the present policy 
which has been pursued in respect of railway capital expenditure t All 
these railways send up_ their schemes and their cost and they are all 
totalled up and the Railway Board definitely cut down a very large slice 
of it. Suppose they waDt 30 crores the Railway Board put down 23 or 25 

• crores. 
Jlr. B!la.ft.-That is what we have done for 1927-28. 
Mr. Raflg48tDam!l IyeflfJar.-If in the course of the year you are able 

to briDll a project for which additional, money is required you will be 
able to find tlae funds. On that basis the cut- will be fairly drastic. But 
in the meanwhile if you find that the speeding up of your projects or 
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aBe new development makes capital ezpenditure necessary, youean come 
and ask for a grant. That would be tar more satisfactory. 

Mr. BadetlOCl.-It is essential that the Telegraph Department ahould 
comply with the Railway Department's demands, otherwise it will hamper 
the operation of R.ailways. 

Sir F. aa.fltktt.-IB it not rather indicative of the need of co-opera-
tion between the railways and the posts and telegraphs f The railwa)'B 
are now WOI'king very big systematic eonstruction programmes, and as 
was pointed out, telegraJit extension is a necessary aoroDary of the rail-
way eonstrnction. Therefore, whenever there is a railway construction 
going on there ought to be a systematic attempt to get the telegraphs con-
structed for it. 

Mr. 8tJfIU.-We do 88 a matter of fact base our projects on the iDfor 
mation we get from the railways. But the information we get is not alwaya 
reliable. ~ e may find ourselves with a big lapse. 

191. Cluzirmat&..-You have a budget department, and would it not be 
possible for your budget department in consultation with the Financial 
Commissioner of Railways to arrive each year at a very much more accurate 
estimate than now , .r. 8ams.-We are trying to do that, but we want to get some method or 
arrangement by which we shall be able to bow much more definitely than 
at present what the railways want us to do in the ensuing year. 

192. Clainaaft.-Can you DOt frame the budget estimate in close eon-
IDltation with the Railway Department , 

Jlr. 8atJU.-I think we are working fairly well up. We have got our 
programme pretty well ftxed. 

Mr. BadenocA.-I do not think that the Railway Department have very 
much consideration for the posts and telegraphS department. They 1&7, 
we want a certain line, though they have Dot made up their minds whether 
they will actually eoDStroet the particular length. 

193. CluJinruJlI.-Bave you got figures for this year before us showiDg 
the amount that you rro?ided for railway work and the amount that you 
actnally speDt , 

Mr. 8atrU.-I have not got them here. 
. Cltairman.-I think it would be as well if we had theae figures and thea 
we will ask the Financial Commissioner for Railways to aeeount for the larIe 
c1ifterence. 

Mr. Byan.-I think he won't be able to aeeount for the differenee, be-
eause there has been the practice in this department of providing in additiOJl 
to what the railways ask for, for a reserve ..... 

194. ~hainnan.-Do you think that we can, by drawing the attentiOD 
ef the Bailway Commissioner, secure fiOme closer eonsideratioD by the Bail-
way department of your r.ceds 1 • 

Mr. Byan.-If we do so with the backing of the Public Accounts Com-
mittee we may h&pt' for more sympathy from 'them. 

11,.. 8a.m •. -I would certa!nh· like to JrC't down to 8(lme t;VstP.JQ AI) tu_ 
we can get a closer proportion between espenditure and estimate. . 
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8'; F. Gauntlctt.-I h.8ve not 1:Ilade an~T comment because ] have felt 
that co-ordination is the real solution. It Dlay be necessary to provide for 
unforseen emergencies by a small reserve, but it is co-ordinatioll first and 
foremost. 

Mr. Badenoch.-My point really was that you ('ould not provide for a 
very big capital outlay in the budget. If there was some sort of convention 
J11&I'anteeing provision to the posta aDd telegraphs department in. connec-
tion with railway construction ....•• 

Chairman.-Some of these de\ices ~et us bO far away from what budget-
ing ought to be that you ought to be careful that you do not over-sttess the 
danger of over-budgeting. If you come forward with a budget for 20 lakhs 
for construction of railway lines and you actually spend 50 lakbs 
during the whole of the year, that would throw out the whole 
of the budget position. The first thing to do is to get as near 
an estimate as you can. I t is, impossible on a revenUe expendi-
ture to say that you will provide 20 crores, and if you are able to spend 
you will give another five crores-you cannot have a budget on that basis. 

• I wonder if we could have before us tlie amount asked for by the Railways 
this particular year. 1925-26, the amount provided and the amount actually 
spent, if you like with comments, and also what you are doing in 1926-21 
and 1927-28, so that we can then take up the question with the Railway 
Commissioner. 

l'age 50~ 
195. Mr. Joshi.-It would have been better ifthese'comments had been 

given below these statements. 
Mr. Rndenoch.--It is very difficult. I tried to do it, but it would have-

very much oelayed tl!c report. 
8ir "l'. Gauntlett.-T think this question has been considered by nearly 

every province, but Madras is thc only province that has been able to do it .. 
The press there has apparently been able to tackle the problem but not 
elsewhere. Mr. Kaula will be able to tell you. He went into this quemou 
in detail and he will be able to tell you all about it. 

Page 52. 

196. Chairman.-Is this a special complaint T 
Mr. Ryan.-It has been settled now. 
Sir F. Gauntlett.-That is a general difficulty with nearly every· 

aecount. It is very dimcult for the officers at home with the utmost good 
will to follow strictly our system of classifiCation because they are not iD 
close touch with us. 

Page 58. 

197. 8ir F. Gaufltlett.-I have a generat comment. on that. (Reads.) 
Mr. Sams.-The lapse is almost due to' over-budgeting of sterling over .. 

aeas pay the provision for which was made by the Finance Department. 
Sir F. Gatlntlett.-That appears in nearly all the reports. 
Mr. V. K. A.ra1Jamttclha. A.yaftgar:-We had to make tne estimates at 

very short notice. We had,no time' to eheei them but \,e simply consolidat. 
eel them. 



Sir P. Ga • .,lelt.-It does appear'. everywhere, but next year it ought 
to be di«erent. . .1'. 8atlU.-Item 2 has been rectified in subsequent estimates. 

Page 64. 

198. Mr. Cocke.-Whai about that figure of Be. 2,98,000 on the stores , 
Mr. 8tJtIU.-The increased expenditure is due generally to the failure 

to work up to. the issue programme. 
M,.. BGtUta9cl.-The on-cost charges were calculated on a certain issue 

programme and that issue programme we failed to work up to. 
Sir P. Oouat16tt.-So long as the estimates f(jr works programmes are 

DOt worked up to and there is a serious difference it throws out the 6gorea 
aU over the &eeOunts. 

PGf/e 66. 

)II'. BadefWClt..-The second paragraph at the top-the comment is not 
justified. It should be cut out. The deduct entry was not ignored. 

199. CiGinntJtI.-At the bottom of that page. Have you anythiDg to 
.y with regard to maintenance f 

Mr. SafJU.-At present the engineers find it diftieult and there is a 
complaint and that is being looked into. If they WIe their sta1! for projects, 
they have not enough staff to devote to maintenance. 

Claainnoft.-It is a question not of money but of sta« , .1'. 8anu.-So tbey say, but that point is being ~ into. 
200. C1&airmata.-What about the explanation that the money is dia-

tributed at the end of the year' Is that unavoidable' 
M,.. 8afll8.-lf they do not get it in good time it is not much good to 

them. 
Chairma1l.-I quite underHland it. But why \\'as it not distributed tm 

the end of the year f 
Mr. Saml.-It may be that we did not hear of it in time. 
Bi,. P. Gauntlett .-Nearly one lakh was added to the pro"rision OIl re-

. appropriation f . 

Mr. Badenoch.-I think the engiD~J'8 themst'lve8 are mostly reapoDlible. 
8.1' F. GaantUft.-That general question aliout establishment is a very 

u,aportant question beca1l.8e I think the history of the 150 crores on'railwa,. 
shows eonebmively that you cannot ftpend tb; money unless you have estab-
lishments to spend it. 

Mr. 8ams.-We are going'ery carefully inm the question of st&« for 
the ~ring braneh "oit I hope we Mball ~me to some K8tiafaetory eon-
elUSIOn, 80 88 to be able to devote the stat! both to construction and to maine 
tenaDce. 

201. 8ir P. Gaunt.kU.-Latter half of note (4)-the controlling oftlcer 
forgot to allow fGT adJustment. That is the old Question qain indieatiDr 
the neeessity for eontrolliug o8leera watching their liabilities. ' 
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. . 
CAairma-n.-And the general question of making adjustments quarterly 

instead of yearly. Is that being done in the post office , . 
Mr. Badenoch.-In the case of stationery and printing it is being done, 

but the great difficulty is in the case of adjustments in connection with 
buildings. I think 75 per cent. of the adjustments come through either at 
the very end of the year or after the financial year. 

202. Ckaimwln.-Why should that be so f 
Mr. Badenoch.-The Public 'Vorks Department work during the second 

half of the year more than in the first half. 
Sir F. Ga'Untlett.-Wbere adjustments can be made early they are 

being made monthly or quarterly, for instance in the case of stationery and 
printing. . 

203. Chairman.-]s the vast proportion of your adjustments being 
made either monthly or quarterly , 

Mr. Badenock.-I should say 80, a large proportion. 
Sir F. Gauntlett.-This particular case is an illustration. If it is 

a fixed sum of Rs. 60,000, it can easily be allocated, 15,000 per quarter. 
Mr. Sam8.-Provision has been made for this 60,000. 
204. Ohairmaft.-Page 67. Have you any general statement to ~, 

Mr. Sams f 
Mr. BadBftOck.-About English stores, this is a very bad mistake in m'1 

office. Stores were brought on to the ledgers but account adjustment was 
DDt made. Owing to the fudging of a trial balance the oftlcer could not 
see that mistake had been made. It is a case for disciplinary action. 

205. Mr. Sams.-As regards (b), a Standing Committee has been 
cODstituted with powers in the matter of deciding the mode of disposaL 
Stores of the value of Be. 4 lakhs and odd have 80 far been dealt with by 
the Committee. 

Ohaimum.-What is being done with the stores , 
Jlr. 8ams.-Sold to diiferent people in India. 
Ckainnan.-What kind of stores are these , 
Mr. 8ams.-Wires, bolts, obsolete instruments. 
206. Mr. Cocke.-Have you got much more stores like that to j)e dealt 

with' 
Mr. Sams.-The Standing Committee keeps on dealing with stores 

for which we have no use. 
Mr. Rtmga8wami Il1B,,!/ar.-How much more have you to deal with in 

this way' 
Mr. 8ams.-I cann~ say what the balance is. 
Mr. Raft{/a8VXJmi ll1eft{/ar.-I think we did have a huge balance of 

unserviceable stores. 
Mr. Badenoch.-There is considerable balance of stores due to over· 

buying of instruments which are obsolete now. My audit office is going 
through the whole ledger and they bring to the notice of departmental 
authorities cases in which stores are not being used for over a year. 

HlMFin 
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M. eMi •••• a.-'" tbeae 81:l1'pJu IItOreB MiDr ..tded to ., new 

purehaaes now or ~ ateps MeD taken to preftllt ever .. .,., , 
lIr. SaMB.-TIle ~ole system of pureltaae laaahee ...... _. 
lIr. Cocke.-When did this over-buying take p1aee , 
Jl r. Badeftock.-l9iQ.22. 
Mr. Cocke.-Has anybody made all)' am.tiaatiell ill fI8IIIl8etioa with 

&Ilia matter , 
Mr. 8ams.-1 cannot say. I .. lit ,au kuw. 
tIL .,. B ... ...,..; " ... r,-Wllat .. you 111MB by unaemeeable 

Itotes written off' Is that the net Joss en the cl'ispoaal of the stores , 
Mr. 8ams.-Yes. 
Mr. Baft{/tUtOtJ.fIIi lyeft{/ar.-Can you .give me .any iMa as te what iI 

the percentage of recovery , 
Mr. 8Mn.s.-It is all scrap. 
318. Ciai ...... --CouW .7GU put ill a fairly eeaplete IDGlGnrllchHa .011 

the subject of surplus stors , 
JI. r. 8aflU.-Yea. 
8i,. F. GatlflfWt.-Does the question arise as to the ell .. wbiela 

ianow exercised when demands come in for further bqying , 
lIr. BtI8-.-k ill a .,.aest.iGa that otWht to an... I ihiak tlIere ja at 

.. ,atDt toe tneIl POW8l' ill tIIa ~ lIraaeh to iDcleat !or MtoI:eI 
from E,.1ead wi.--~ .. ville • pe~ -elear idea GI. wJ.t daq 
would be 1I8ed for. There is no complete cheek over it at present. 

.IIr ........ a_ 1,. ... 4~ 7- &.hi_, Sir, iIIat tIMn i • .., ... 
-u.tbU is ...,..t to leek iIdo t.Iae ~i8n t 

Mr. Bytlfl.-H they are not competent to decide on surpIu8, I 40 .. 
bow whether We will ... OM tllM ja. 

JI r. Baft{1tUtDflfR' I fletIfJU'.-l .. .... a "ether ,... caD. .. up aom8 
machinery of eheeking f ' 

Jl r. 8a"".-1 think really the Financial Adviser qht to pass these 
indents and specially look into tile itpas. t tIlb* it would 'he • 'ft't'! good 
e· I" __ ... I ...... to .. tile 0 ....... i.cI.t te .... epeei-

. ieally what each kind of store is for. 
IIr . • " ... -fte prel.I' a.ief -..u.r ........ aterM eX'-

penditure very eloaely. 
a---.-We laM w..r ...... tlae ..... to the.atteDtioD of 

the department. r 

Mr. BaiUfUJClr..-We de ~ 110 the Dotiee of the departmeDt &nJ'·eueII 
ill which stores have not been iaaued for a rear. 

Cla~-"'t is after the eftDt. J.. 8DW oa .. quIlleD of 
what the department itaeIf can do to make sure that it t. .. ......., __ 
..taIJ . 

.Itr. &.aa.-1Ddeata of s,peeiat GIleen fer ................ " 
elia1t~. mncl more fleet,. If..,''' .. ...., ....... lSI' .. ... 
... fot, they wou!d'. aote .rat ... 
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8ir Ii QatMttZelt.-The other )J&iBt i« wMt steres already exist which 
Blight be used for that purpose •. There are :many peiBts t& be takMt into 
.(>88ideration in checking new indents. 

Mr. Rangaswami Iyengar.-The question should be examined as to 
whut extent things that are ordered out from hoq.e can be aetually ob.:. 
tained hue. 

Chaif"ftf4tl.-What we want is that the department should COB8ider 
very eal'efully whether existing. arrangements for indenting o.annot be iJa-
provttd. We lriH make a recommendation on this point and leave it thert1. 

Page 68. 
2]0. Mr. B. Das.-About the High Commissioner classifying the llOme 

eharges, I think the High Commissioner it; under the Govermnent of India. 
One of the Accountants General or an account ofticial of India might be 
lent to the High Commissioner who ought to have an officer from India. 

Chairman.-I think it has been stated that these difficulties have been 
met. 

Page 81. 

211. 8·ir F. Gauntl£tt.-There is a comment at page 81, head 5. The 
actllal expenditure was just two-thirds of the appropriation. 

Mr. Bams.-The estimate for repairs to buildings were furnished by 
the Local Government who used to carry out the work. The matter has; 
been taken up with Local Governments with a "iew to prevent recurrence. 
In 1926-27 a large proportion of the work was carried out under tile de-
parhnental supervision of the engineeriQg branch. There is lesser chance-
of a thing like that recurring. 

Clairman.-Your own officers will in future give you estimates t 
.Vr. Batlls.-Yes. 

Page 84. 

212. Si,. 1' .. Gauntletl.-There is &BOther very bir over-estimating on 
repairs. 57 per eent. was saved, nearly RB. 21 lakhs. 

~v,.. S4m8.-That is partly attributable to the abandonmmtoftbe 
-.erk of the DiamOlld Islud radio &tatioa. Owing to a mia1lJld.erst.alMl-
ing and also to the uncertail'tty that em~ at tile time reganling &1 ... -. 
tion of expenditure, double provision seems to have been made onee under 
W. head aDd onee ~ ~der 511 (b) fgr renewals and replact".ntents. 
11 is also alleged by the Divisional Engineers concerned that stores to the 
value of about Rs. 1,34,000 were actually issued to works and aCt~Ollnts 
.. b(l\V~d .. adjust1Dent of OII1y :B.a. t9,i80. Tbe -Dlatter ill still UJlder investi-
gation. 

213. Chairmatl.-The abandonment could not be foreseen at the time 
of the budget , • 

Jfr. 8ams.-Absolutely not. 
Mr •• ....-.i lye.,.,..-Wben dij this intiPl.tJon from the B,.rm.a 

Oovel'QlMllt oome to 70U t 
AI,.. ~fI"".-I eenot say. 

p."pared. 



214. Mr. J 681&i.-lB there no automatic method by which the Finance 
Department can find out this double budgetting , 

Mr. 8aflU.-In this ease the mistake was purely due to the novelty of 
t.he system. 

Mr. Badeftoclt..-I do not think very much blame could be put on bud-
getting officers. The whole idea of charging certain portions of expenditure 
to renewals and replacements which previously had been charged to Reve-
nue (Iuite upset the calculations of the budgetting officers. I do not think 
they can be blamed because the rules were issued when the budget WIUI 
being presented. 

Page 93. 
215. Sir F. Gavatlett.-What I say is that no grant can ever be for-

mally reduced by surrender. 

Page 96. 

216. 01&airtftGft.-The Auditor General has a comment here. It is the 
general question of over-estimating. 

Mr. 8am$.-Excluding stores suspense and the supplementary grant 
of 11,26,000 the pereentage for 1925-26 was 46.8 ; and for 1926-27 ex-
eluding stores snspense it was only 12, which shows that we have made aD 
improvement. 

fJluli,.,runl.-Next year's account will show an improvement f 
Mr. BCJMI.-Yes. 

Page 101. 
217. Jir. Jodi.-The Accountant General is very glad that a larger 

proportion of stores was pu.rehased in India. I should like to bow whether 
the remaining quantity of stores (for 9 lakha) eould Dot be either pur-
ehaaed or manufactured here. Is the department makiag allY effort in 
that direction f 

Mr. BamI.-We get everything we ean in India. One great advaDtap 
of that is that we have not got to keep such large stoeks IS we lI8ed to keep 
previously. We are now pttiDg in India iDSUlatora, copper wire, battery 
jars, mild steel sheets and pig iron. Until quite lately t we ased to pt 

. most of theae from EDgland, beeaUle then there was no wire maDulaetured 
in India at all. . .. 

Jir. Jo,M.-As regards the other stores, can you not attempt to manu-
faeture them here t 

.Hr. 8aml.-We try to get as much as poIIib1e here. We make a lot 
of our own instruments in the worbhops at Alipore sueb 88 all kinds of 
telephone receivers and a good deal of the telephone seta . 

Page 105. • 

218. 8i,. F. Ga."tlett.-The point ()f my comment is that there are 
classes of expenditure which if they were incurred in the Indian Telegrapb 
Depariment could be regarded as Capital outlay and not eharwed to Beve-

·nue, while in the Indo-European Telegraph Department it is capital out-
lay charged to Revenue. 



• 

JVr. Ryan.-I am afraid that is really a question that the Finance De-
partmt'nt will have to answer. It is a fact that th~e is that difference 
of practice but it is really more a matter of general finance. 

Ckairman.-It is simply a continuance of old prutice. 
219. Mr. Rangaswami lyengar.-The accounts of the Indo-European 

'J'elegraph Department do not come into commercialisation f 

Ckairman.-They are separately commercialised. It does not dect 
the profit and loss account of the Posts and Telegraphs Department at all. 
The Indo-European Telegraph system of course has a method of accounts 
of its own. It is generally undesirable to disturb it. 

Paro,grapk 69. 

220. Ohatrmaf&.-The loss is due to the charging of interest on the 
Capital. 

Sir F. Gav,nttett.-There is also a comment which shows that abnormal 
transactions during the year prejudicially a1fected ..... . 

221. 8yyid, Muriua 8akib Bakad,u,r.-Has settlement been brought 
about between the Persian Government and this Government regarding th~ 
clearing of arrears amounting to B.s. 1,87,000. 

Mr. Badenock.-I do not know that they have been settled. W c held 
back this rental in order to pay ourselves the capital outlay that we under-
took on behalf of Persia. It is rather a screw to enforce settlement. 

8ir F. Gauntlett.--It was taken out of Revenue into deposit so as to 
be Il,'ailable when the demand is to be settled. 

lJAairman.-The aDSWer is that no settlement has been arrived at. 

Page 109. 

221. Mr. Josli.-The office has got a Director in Chief in London' 
lIr.8ams.-Yes . 
• Vr. Joski.-Is there any reason why it should be in London' 
Mr. 8ams.-That is a question that has been freely discussed an~ it 

is hein, examined now in the Department of Industries and Labour whether 
it is possible to devise a system for having the control in India. .There is 
a Irrcat deal of difficulty involved, it is a complicated business. But the· 
questioll is at pre~nt being gone into. 

222. Ckairman.-Any comments on paragraph 75. The Committee 
will presumably have to recommend to the Assembly the excess grant voted. 
So we must look into it. . 

Mr. Badenoch.-The supplementary grant was Under-estimated and the 
reason is given in the second sub-paragraph on page 114. 

Sir Frederic GauntZett ._It is really due to the introduction of the new 
system which has been enforced during the year. 

Chairman.-The Committee will, I think, follow it. It is a big ad-
ju~1.ment and does not involve any question of principle. 

Mr. Badef&och.-It is due partly to the fact that they could not work 
up to the h10re8 programme. 
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aDI' questions to P1lt 0Ji 

Afr. Josli.--With reprd to the disposal of Profit or Loss on pqe 
149 of the report, my dif6eulty ia that the ineentive offered there is not 
f!Uile a sVoJlg one for economy .. I. would therefore like to ask the depart-
ment whether they have . got auy other incentive for economy while they 
are ruaking profits year after year. ~ know they are working to bnprove 
u.e _lot of the tmlployees.and that is ODe strong iDcea.tire. Besides this, 
.. there any stnmg iDceative fft the department to make eooaomiea and 
keep tlIeir Orpa_bon quite e8ici_t aad ecODOJaieal aucla as the extasiOll 
of postal facilities or reductioa. of rates t 

Mr. &mu.-We have not got the incentive to economy that a commer-
cial firm has of paying dividends ; but I think we are more or less con-
acientiOOB officers. W 8 tr;y as far 88 we e&D to· make the money 10 88 
fsr as it will in order to give as many facilities 88 we can with the money 
at our disposal and to keep down the expenditure. We have the Financial 
.Ad\'iaer on the one IwftI looking after us, the Aecountant General on the 
othcr and we have you gentlemen here before whom we have to appeal' alid 
aJllWel' to 701Jr critiei8IM on our UD.DeeeI8&I'1 or enravapnt expeDditllr~ • 

• r. Joilti.-I do not deny that the oIIleers are not eonseientiou() but 
it is human nature that when the money is available, you spend it :s little 
more heely. 

CltairmGft.-How ciges it diBer from an.,v other department t 
Mr. Cocke.-~ aJtemative is to hud it over to a Limited Company. 
IIr. Joslti.-I do not wish that it should be done but at the same time 

.. e facilities in the way of low rates 01' extending the facilities faT' and 
wide should be a1forded. 

Jf r. 8ama.-Our estimate of profit at present is only 8 laths And you 
cannot do much with it. POt" inst:anee, we eannot undertake the whole-sale 
reduction of rates. What we are doing at preHent is to extend postal and 
tel~ph faeilities. 

Mr. BaflgtUtDtJrat IfltMgGr.-I do not thiDk anj publie department can 
be properly eoncemed to have an iDOeDtive to economy. 

Cl&atrmaft .. -It has got a whip to eeonomy in the Finance Department. 

APPENDIX IL 
224. Mr. Jos1ri.-With regard to paragraph 4 (2), the diseipliJW")" 

action appears to be inadequate. 

Mr. 8ams.-I man admit that technically the Diviaional EngiDeP.r wu 
-~-n-D8J..n·ble for the irregularities but at the fULlDe time he is also re8pon-
mble for his engineering duties. In thi8 partienlar ease this oftIeer wu 
AetUally holding charge of two divisions at the time. 

Mr. Bade,wch.-Tbe defalcation briefly \Va that a clerk in the ofllce 
of the Divisional Engmeet', Rawalpindi, misappropriated the reeeipta OD 
~UDt of telephone rentR and telephone trunk call feea. Be rave proper 
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~eipte to ~ •. parties and in some cases the Divisional EDgineer hiJDself 
R1pled the receIPts, but the receipts were not taken to the eash aeeOflnt. 
The reason way tlle disciplinary action WaB insuiicieat is that yon enferee 
on the officer responsible the respoosibility for the aeearaey of -is cash 
book and also for bringing to account money which he has duly acknow-
ledgeef. In several cases where the DivisiGDal EugiBeer had aetuall:", signed 
the receipts there was D& eredit at aU in the eash book. 

Jlr. Bmu.--The action takeh was t1tat the Direeter General expPe88ed 
lrie dj@pleanre. • , 

I 

225. Mr. llM&gaBiWloMi lyengar.-Don't 1''' think it is a ease mr ~ 
rucovery of the amount T 

Mr. Bmru.-The Divisional EAl!Ji& iQ lId an aecowntaDt anj it was 
tha! duty of the aecountant to see tltat the thing was gDing right. The 
Divisional Engineer is in charge of two divisions and the whole of W. 
time is taken up by his engineering work. 

Sir Frederic Gau'I&tlett .-1 may point out that the accountant is not 
responsible for cash. 

Mr. C ocke.-Is it usual for officers of this type to check their books 
""itb the receipts they sign , 

Mr. Badenoch.-If they do not, we pull them up. 
Mr. Cocke.-In a commercial firm the accounts are left to internal 

check. 
Mr. Ra,'I&gaswami 1 yengar.-The question is not so much of punish-

ment: is be not liable for the money Y 
Mr. Sa ms.-The Director General held that he was not liable for the 

money : he thought that the accountant should have seen to it. It was the 
duty of the accountant to check the cash book. 

Mr. Badenock.-The accountant is responsible for the accounts: the 
Di visional Engineer is responsible for the cash. 

Mr: Rangaswami Iyengar.-Is it the case that the Engineer himself is 
i u charge of cash Y 

M r. Bad~n(Jck.-Divisional Engineers are always in charge of it. 
Sir Frederic Gaun.tlett.-The accountant cannot be 8.'Ccountable for 

cash and if there is tha.t general impression that ought to be removed. 
Mr. Bade'l&ock.-I admit that the system of making the Divisional . 

Engineer responsible for all receipts was wrong. It did impose heavy 
financial responsibility on him and the work had outgrown the capacity of 
the Divisional Engineer to supervise. 

Chairman.-The pojnt is that a duty was imposed upon him whieh it 
was physically impossible for him to carry out completely. 

Mr. Badenoch.-I do not admit that that absolves him of the respon-
tiibility of seeing that the money that he receives HI brought into the cash 
book. • 

Chairma'll.-Mr. Sams has admitted that the responsibility was there 
and be has censured the officer for what he has done. The question is 
whether the censure is enough or whether something more ought to have 
been done. 1 think it is important that we should in some way draw the 
attention to the unat'.ceptability of the argument that the accountant wu 
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in IIny way respo.nsible. That point has also been reeognised by Mr. Sama. 
I am personally inclined to think that a mere censure was not an i~­
cien.t punishment, if we can clearly realise the position that the aeeountant 
was not responsible for the cash. 

Mr. Bam&.-I think the Engineer might have relied on the accountant 
to see that the accounts were properly maintained. 

8tr l1retlMtc o.uutt.-I can only say that the aeeountant cannot 
poaribly see whether the receipts have p8IIIed into the eash book or not. 
If the money does not 10 into the cub book, the &eeOuntant- does not know 
whether the money has come in. It is a fundamental miseoneeption of 
the positiOil of the accountant. 

C1airwatJll.-We will draw attention to this matter in our report. 
The Committee then adjourned tiD 11 .l..](. on :Monday, the 8th A:qUlt 

1927. 
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BvidenC8 ~n at the 4th meeting of the Public Accounts Committee 
held on Monday, the 8th August 1917, at 11 a.m. 

PREsENT : 
(1) The Hon 'ble Sir Basil Blackett, K.C.B., KC.S.I., Ch,airmaft • 
(2) Mr. H. G. Cocke. 
(3) Maulvi Abdul Matin Chaudhury. 
(4:) Mr. B. Du. 
(5) Mr. A. Rangaswami Iyengar. 
(6) Maulvi Sayid Murtuza Sahib Bahadur. 
(7) Mr. N. M. Joshi. 
(8) Mr. G. Sarvotham Rao. 
(9) Mr. K. C. Neogy. 

(10) Sir Frederic Gauntlett, Auditor General. 
(11) Mr. G. Kaula, Accountant General, 

Central Revenues. 
(12) Mr. C. W. C. Carson, Controller of Civil 

Accounts. 
(13) Mr. T. K. Rajagopalan, Officer on Special 

Duty. 
(14) Mr. D. C. Campbell, Director of Com-

mercial Audit. 

Members. 

Were also present. 

A. H. Lloyd, Member, Central Board of Revenue, Wittl6ll~ 

226. Cltairmatl.-Before we come to the Audit and Appropriation 
accounts there are one or two points for the Central Board of Revenue 
arising out of the Finance Department Resolution. Paragraph 14 of the 
Finance Department Resolution relates to the question of framing a new 
set of rules for giving adequate but carefully defined powers to the ofticer 
who is in charge of a major work in a remote part. That of CQurse is a 
general question to some extent. It also has particular reference to the 
Northern India Salt Department. The Committee decided, I think, thai 
we should ask the Central Board of Revenue whether they had any views 
to express on that point. 

Mr. Lloyd.-We have considered carefully this recommendation with 
reference to the working of the Northern India Salt Department and to 
our experience since that Department came within our control. 'Ve are 
satisfied with the ordinary rules and we have decided that we do not 
want to ask for any speciar rules which would relax the ordinary rules 
on the ground that Khewra and Sambhar or any other place is remote. We 
think just as strict control should be kept over capital works in such cases 
8S over any other capital works. The ordinary rules are primarily those in 
the Civil Account Code and secondly the Public Works Code. On a 
few points the Public Worb Code has needed modification to make it 
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........ to OW' eoaditi.., aDd those .odi6eatieu _VI witbiu the ... 
of last year lIeen diBcu.ed ad settled ill CcmaultaliOll with the Audit 
01licer. I would with your permission suggest that the A.udit Officer who 
is present should indicate the pomts iB regard to which slight modifications 
in t.he Public Works Code have been considered necessary. 

Ir. I.kl&erjee.-As regards the Salt Department there are two kinds 
of expentfiture.-mumfaeturillg ehatpB ad upital _tru.etioa works. .. 
As regards the first the ordinary rules of the Civil Aooounta Code have 
been found suitable and they have been applied aD along and no practical 
difBculty has been experienced 10 ID. .A. reprda _pital ooutrnction 
works, there was a certain amount of misunderstandiQr in the past, and it 
was not quite certain whether the Public Works rules were accepted by 
the I>epattaat. Last year the question was diacmaaed witll the Central 
Board of. Revenue ,and it aeeepted the geunl rules of tile Pu.blie Works 
Department as go.erning the expenditure on construction worb in the 
Department. The modification which has been referred to is practically 
very small-in faet~ there is hardly auy modifteati.... at all, eaept that 
certain di1Iieulties were experienced owing to the fact that the general 
maJlageI" of the salt sources had -not any power for giving sanction to 
original works. We haTe &iDee delegated eertaiD powers of I8DCtion and 

- with that delegation the poIitioB seems, to me at least, to he fluite all 
right. 

227. CluJirmafl.-We sball be coming to the speei1ie cases 1at~r on. As 
regards the general questio~ are there any questions f 

Mr. Ba"l1tJftDflmi ll1efll/ar.-You said that both the Civil AccoUllt Code 
and the Public Works A.ccount Code will be quite sufticienf. What I want 
to know is whether in regard to theR works it is possible to prepare an 
It\!COunt of what may be ealled proftt and lo88. ,find that the Central 
Board of Revenue and the audit people have hoth referred to the fact 
that there may be schemes which have not paid a proper return or ha\"e 
resulted in loss. Do you think the Civil Account Code will permit a state-
ment to be prepared to show profit and loss f 

Sir F. Ga"fltktt.-Whenever a Department is put on a commercial 
basis the actual audit work iJJ oniinariiy split up between two authorities. 
lIr. Mukherjee. under Mr. Kau1a '8 guidance. IS responsible for wbat I 
may can an the non-eommercial accounta. The commercial aceounta are 
directly under the control of Mr. Campbell who is here present. He is 
re&})()Jl8ible for all the cheek on the commercial account. which ftow from 
the ordinary accounts. 

228. Mr. Bafl{1Oft1!Gttti l"ettgaf".-What I want to bow is: ]a the 
Civil Account Code quite &l1fJicient for the oftleers to ret on with in dealiDr 
lrith the business that has got to be done , 

8~r F. Gav'IItlett.-No, and that is why Mr. Campbell checks the work. 
~~t 1& ~hy Mr. Campbell, through his oftleel'8, has spent many months 
m InstallIng a system of commercial account and in traininc an accountaDt 
to keep those accounts. If you wish to Imow any more details Hr. 
C~pben will give them to you. The trained accountants work dii-eetJ,. 
WIth Mr. FergussoD's otBee at DeThi . 

. . • r. BafI(JtJNallt' 1~flg4r.-What I want to bow really ill whether the 
Cn11 Aeeount C-ode as such could be applied to eomaaereial MeOQJ1t1, II tllat 
the Code which eoTel'I eo- erew ..... ta \t 
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t~ir F. Gatlntlett.-No ~Iid that is why Mr. Campbell is here SO as to 
1hIpplement the rules which are laid down in the ordinary Account Oede'. 
Perhaps I might explain how the work is actually conducted. There is a 
~onsiderable amount of expenditure which is incurred in these Departme1lts. 
:rhat expe~diture is accounted for and is audited according to the rnles 
m the ordInary code. For all that braneh of work, Mr. Mukherjee under 
Mr. Kaula is directly responsible; but when it comes to bringing to light 
the actual commercial results, that is done by accountants trained under 
llr. Campbell. 

Cllaif'maft.-For purposes of expenditure control, the Civil AOOO1lI1t, 
Oode works, but you have to supplement that by this commercial audit fDr. 
the purpose of bringing out profit and loss f . 

Sir 1'. Gawntlett.-Yes. 
229. ~{r. Neogy.-~{ay I know if two sets of accounts are kept side 

by side simultaneously, 
Sir F. Gauflitlett.-Mr. K~ula through Mr. Mukherjee maintains the 

actual accounts of the expenditure and the receipts. In addition to t11at 
11:.ertt are accounts maintained by Mr. Fergusson as the COMJDissioner in 
charge of all the operations, which briDg out the eommereial ~ts, and 
those commercial accounts are audited by Mr. Campbell. They were 
init~atedand. installed under lir. Campbell's control and now they are 
~Udlted by .1nm. We do not have two separate sets 'of accounts actually 
1D the audIt and accounts offices. We have the ordinary Government 
.account and in addition to that the head of the Department maintains a 
set of commercial accounts which are audited by lIre Campbell. 

230. Mr. Rangaswami Jyengar.-I am not able to get the hang of it 
yet. From the point of view of civil expenditure the Civil Account Code 
prescribes the powers of officers, but what I want to know is this : 
There are certain items of expenditure which is quite competent to the 
officer to incur under the Civil Account Code : but if it is a commercial 
proposition he ought not to incur that expenditure if it is shown that 
the expenditure Will result in loss. Therefore is there any check on that, 
and bow do you find that out T 

Si,' F. Gauntletf.-Any restriction on expenditure will be imposed by 
llr. Lloyd as the bead of the Central Board of Revenue. 

Mr. Lloyd.-The ordinary powers under which we control the Budget 
and the grant of sanctions and of re-apprqpriations are enough to meet 
Mr. Rangaswami Iyengar's point. 

Chairmafl.-Your point is that this kind of expenditure which Mr. 
1I,angaswami Iyengar has in mind would be sanctioned or refused by t~e 
Central Board of Revenue with reference to the state of the commercial 
Rccount, with reference to whether from a commercial point of view it is 
likely to be profitable or otherwise. 

Mr. Lloyd.--I can safely say that that would be the attitude of the 
Central Board of Revenue. • 

231. Mr. Rangasu'fJmi'lyeftgar.-Therefore so faJ" as .the c:ommercial 
aspect is concerned the man on the spot will have no dIscretIon but to 
go to the Central BOl'rd of Revenue. For instance. he has got to buy 
tlljftle storeR at a certain price or he may have" to employ certain labour 
at a' eertain wage. SUPPoeinghe finds that the wqes are too qh and it 



76 

would not pay to employ that labour-if that is to say, from the com-
mercial point of view it would be a bad proposition, it would be perfectly 
legitimate for him, from the Civil Account point of view, to incur the 
expenditure' What happens in such cases. . 

Jlr. Lloyd.-I see Mr. Iyengar's difticulty but such cases have not 
arisen in my experience. 

Sir F. aa.tllZett.-There are two aspects of the case. The Ci~ 
Aeeount Code does not deal with sanctions, 80 that pa.sses me out '"Of the 
matter and Mr. Lloyd has to answer the point. raised. I think Mr. Lloyd's 
aD8Wer is that he would always, wheu he is asked to sanction a thing, Bee 
whether it is going to pay. 

232. Mr . .llotIgGnoG_i l'etII1Gr.-Therefore I put it whether in aU 
eases where the commercial value of a proposition is involved the Central 
Board of Bevenue en-i,e it and sanction it . 

• r. Llogd.-I do not think I can undertake to say that the Central 
Board of Revenue wiD examine every petty details of expenditure. 

CluJinnGft.-It goes a stage further back. In that stage it is the clear 
duty of the Commi.uoner to consider the question of commercial results 
and jf it is a big expenditure he has to go up for sanction. 

Mr. Lloyd.-Of C0111'8e in regard to small amounts, which are withiD 
the power of the oftleer on the spot, it is not neeeS8.ry for the Central 
Board to cont.rol that ; they .have no commercial importance. But in the 
ease of large expenditure, the Central Board of Revenue would certainly' 
eXlmine it very c1oaely. 

233. Jl.r . .llotIgGnoG_ l"eAgM.-Therefore I take it that 80 far 88 the 
ofBeer's po1Ver&. are eoDeem~ they do not go to the extent of enabling 
him to ineur expenditure whieh will have commercial results . 

• r. LlotJtl.-I think all expenditure have eommereia1 results. 
CUif'WlGft.-He has no diaeretion for undertaking large expenditure 

where it is a questiOD of polley but only comparatively amall expenditure 
for continuing worb which are already authorised, or for carryinc on the 
tIdiDary manufaeturing opera tiona , 

.r. LZo,d.-That is the ease, Sir. We keep our eye on the ordinary 
aanufaeturing operations. If I might illustrate, during the current year 

. the outturn of salt at the Sambhar Lake has been 80 great that we have 
not very much left, I think there is nothing left, in the budget at Sambhar 
for manufacture. We have therefore aaked the Commiaioner, if poaaible, 
to postpone the beginning of operations until after the beginniq of 
the next fuumcial year. At the same time the mere aecident of the 
rainfall or climatic conditions may eompel the CommiMioner to start work 
~fore the end of Mareh 1928 and we cannot prevent his doing tbat if he 
18 compelled to ; but we do interfere to this extent that we say unl .. be is 
eompelled he must not do it. • 

~. Mr. BangtUtD4m' l,engar.-I agree ; I lee the dif6culty. You 
~ve lald d~ the p~position that the Civil Aeeount Code is quite lum. 
elmt and Slr Fredene. ~ Ra.id that 80 far 88 the actual expenditure is 
~rned, Mr. Mukh!1"J8e audIts the eIpeDditure but after the eIpeDditure 
18 lDCUrred our fnend Mr. Campbell refuhiona the account on • 
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commercial basis and reports from time to time exactly what is the com-
mercial value of these operations. What I want to know is whether no 
restriction is imposed on the discretion of the officer, whether you are not 
on the watch always to see that he does not step beyond a certain limit. 
It is out of that that all these difficulties have arisen. 

Sir F. Gauntlett.-Would not the answer be to give Mr. Iyengar a 
copy of the powers delegated to the officer concerned' I think he will 
see that the result is almost negligible. 

Mr. Lloyd.-I think that is a fair statement of the position. 
Chairman.-Mr. Iyengar said the trouble has arisen because of the 

absence of this sort of check. We have got to separate the present condi-
tion from the past. The past position was admittedly that t4ere was no 
commercial account at all until quite recently and the whole ~uestion of 
control has since been overhauled. 

235. Mr. Rangaswami lyengar.-Is the officer on the spot from time 
to time supplied with the results of the commercial audit. Is the com-
mercial audit going on concurrently with the operations and is he able to 
know exactly what is the commercial value of the expenditure he is incur-
ring , 

Mr. Campbell.-It is only an annual audit. 
236. Mr. Rangaswami lyengar.-And therefore till the end of the year 

he will not know whether the expenditure he is incurring is profitable or 
'not' 

Mr. CampbeU.-We collect the statements of the local audit officers, 
the &taft of l\{r. lIukherjee, and also the statements from the Salt Divi-
sion, and draw up proper commercial accounts. 

Sir F. Gaufltlelt.-I think it should also be stated that any attempt to 
show commercial results during the course of the year means su.ch an 
elaborate system that the Finance Department would certainly not pay 
the money needed for the extra statr. 

237. Mr. JOIAi.-I want to ask whether the powers delegated to officers 
at Sambhar Khewra are delegated under all circumstances or only for 
cases of emergency , 

Mr. Lloyd.-The powers to which Mr. Mukherjee referred are delegated 
in all circumstances. . 

Mr. Mv,kkerjee.-The limit is only Rs. 500. 
238. Mr. Joshi.-May I ask one more question' You are talkjng of 

commercial accounts of this Department. Is there much competition in salt 
produced at Sambhar and Khewra with salt produced elsewhere f 

Mr. Lloyd.-Practically speaking, the answer to that is that there is 
little eompetition exeept in one or two markets which are equaUy access-
ible from other sources. Of course the governing condition which plays 
very vitally upon salt is cotnparison with the initial cost. It therefore 
limits to very small zones the areas in which it is possible for Northern India 
salt to compete with salt from Bombay on the one 'hand or imported salt on 
the other. 

239. Mr. Joshi.-It really ~eans that in fixing the price of salt you 
have to see that the eOitt of produetion is -met· f ' ". . -.-. - . . -
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1rr. lMtJ4..-ftat is all we aim at dome. 

, 
2d. .". C...,. Ma, I ask wIl7 it .. if Mr. M.IMt"jee is DOt really 
~ lor the ~ Me01lllts and M'I'. Cana.pbeH ia, tNt 
Mr. Mukherjee's sigDMare appean __ them and Mr. CanpbeU's d ... 
not J And mq I also aUCPBt that it would help very cOBSiderably this. 
Committee if we bew a little more what this commercial audit collSists. 
of f From Mr. Campbell's remarks it would seem to be a question of 
putting together figures and nothing else. For instance, the question of 
stook at tile eIId of ttle year, if that were reported MJ iB these eoJDJDercial 
aeceunta, it woaW. ·be of tile greatest 1II&iataGee. 

Mr. CtlJllpbell.-The report is submitted annually. It is quite a lengthy 
report tb:awing attention to sueb matters as accumulation of ~ 
but from the commercial audit point of view we cannot be respoDSible for 
the actual stoeks.. We accept the certificates of stoek-taking from the 
Divisional 0fIeera. 

241. Ir. Coe1u.-As regards voucbiD , for expenditure an. 80 OD, that 
is aD done by tile other Departmeats , 

JI r. LZo,d.-Yes. 
242. Jlr. Neog!l.-It woaltt appMP tltat tile Director of Commercial 

A.oeountt is & COIIlpi1er of aeeounta and t.JIat the baam... 881IBCieace is l'eally 
supplied by llr. Mukherjee's .... Tile report oftbe Director ef 
Commercial Audit enables the Central Board of Revenue only to eRNie 
a sort of post-morteQl control and the real day to.y eontrol can only he 
eurei8ed em the report whieh Mr. MUkherjee'. men submit. 

Jlr. CGfllpbell.-That ia _~ tile ~ 
Bir F. Ga"'-It.--Jkeept fA) tlUa sleDt, iiI', dial Itlaiak that the Com--ufae is abo ... aD iadieatiQa to ..... that the -'Y ~. uereieed is 

audit ooatral. 
CMi"...-That was the very peiat I". ~ to make. I tldak 

]h. NeGI7aidtJaat lIr .• ""'. au.upply 6e bMitaeaa eoD8llence. 
I hope they do DOt au.pply the ~nee, but daey poIIIihJT jog the b ___ 
conaeience of the business mauager-that would be a little IJit .......... ; 
but of coone the businea respomPbiIity is with the .I.eger .. 4 .. with 
tile ..tite ... 

243. Jlr. Neogy.-And the &ard of Devaue is iJ) til. peaiti_ of 8 
~rd of Directors to review the DepaltmeDt from the eommercial point or-'VIa.' 

"p~ Ue,di-V ... 
244 .• r. Jl. Du.-From last year', report it a})lPe&l8 tlaere was DO' 

eo ••• reilll 88e01IIIt esiItiq> in tile Salt DepartlDeDt and the report ..,a: 
... &Ii ... IIoaft1 of ltevemae iDteDd to take atepI to eommereiUile-
... at ; aut ".. the A.eeo~ General:_ report tlUa ,ear I &ad t.Ut' 
e.a' ... ,roper ~ hal bot taka place. 
G~ .... tIIe eta.TI'·" •••• _ iatNd1lGld f 
Ir. CGfn.pbeU.-The lat of April 1924. 
er..w. ... ~-'IhIe t""" .. Qt . ........,.,. &0 ......... ,. that. 
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• .,.. B~.--Ihy I ask Mr. Llf)yd whether the eommercia:1isiDg of 
accounts is complete by this time , 

11 r. LlO1l4.-1 think: it is entirely complete 
Sir F. Ga'Untlett.-You wouJd aeree with tM sugestioll that t~ coa-

mercialisation is now complete, Mr. Campbell , 

Mr. CQ.mpbeU.-Yes, Sir, it is now complete. The books are still in 
arrears of course but the system is complete. 

The next question taken up was the question of the audit of Income-tax 
and other rooeiptB 1lIlder the oonin>l of the Central Boar. of Revenue. 

245. Mr. Lloyd (in 8,J,lSWer to Chairman).-The subject is one whicla 
hu been discussed amongst Dl8Jly others by a special &tail killdly placed 
at the disposal of the Finance Department by the Auditor General whose 
report was placed in our hands on Saturday afternoon last and it would be 
very UDdeairable for IDe to attempt at this very short notice to express any 
final opinion on that. 

246. Mr. Rangaswami ~ar.-ShaB we ,take it that the matter will 
be put before us when you have dealt with it T 

J/. r. Lltlyd.-It will be put before the GO-v.ernmentof hella. 
CluJirmafl.-Tms Committee might U8efully ask for a report next year. 

I dollbt whether we can have it out this year under these eircumstances. 
247. Mr. Rangaswami lyengar.-I do not want to hustle the Govern-

ment ill tltis matter at all em I cie tbiDk it is 1leeei98tY f.Ql"lltJ to state in 
Gur "POrt .. t we ooDSider this fllle8tioa important. 

248. .,.. Llo1ld.-As regards check of custQms receipts it is very cJose~ 
connected with Mr. Rajagopalan '8 enquiry. After discussion with the 
Aliditer GeMr.al we Pllt forwpi the QUtlinea of a system for improving 
the check on the work of apprail_ Wore iihe eolleeton of eut.oB:I.8,and 
called for their proposals. Their proposaIs naturally took some tiIne to 
compile and haTe req11ired a c0D8iderable amount of detailed .examination. 
We are still at the ~ of not haTing reached the point when we can put 
the proposals before the Government of India ; but so far as my office is 
COllce.r.lled the w.or,k is finiUMKl. 

249. ClaimwlfL-In the mea.nwhile has there been.an improvement ill 
the check' 

Mof'. ~-Ia ibe aeanwJrile we bve been .oarryine. OIl as before, 
beeauIe ao ~.'"e;yemeJ&t U p861ihle. OD u.e li.aes ~ witJMut iM\v-
I'iq CGUidenble exp.elld.itlUe for waieh we lta.ve te aake oo.t.a very geoQ 
case. Apart from that, the subject has a1se ~ Malt with at eenaiderable 
length in this report which we have just received from the special stail 
and we mall now require to co-ordinate the views from the executiye side 
and from the special staft' and. make our final proposals to the &vernment 
of India. 11_""'" We·aWl we .. 1_,. ..... er ..... peeseM toe. We 
tut."l! nM\'. die Ay i~_d .P ......... -.,oft, ,.. J5, ~nf¢'4as, praa-
.....,1& •• I d_,* •• .- H *e .c.rittee"aM to __ tM ...,r •. __ 
aervatiODs first o. die .,. .. .-.... baek. 



Mr. Cocke.-If we take the report it will cover IIl&IlY of the· general 
observations. 

250. Choinnaft.-Yes, perhaps that is best. It is PBlle 98 of the 
Audit and Appropriation Report. . What is the chief explanation of the 
saving of 3 lakhs on the voted. expenditure , 

Mr. Lloyd.-Do you mean on pay of establishments f 
Chairmaft.-I mean the grant as a whole ; on page 101 there is a saving 

01' 3 lakhs. 
Mr. Lloyd.-It will be seen from page 98 that there was a saving of 

3 lakhs on the pay of establishment. That is the old trouble which we had 
in the previous year and which we are attempting to meet by careful mea-
sures when the budget is prepared to make all due allowance for the 
savings resulting from various C80ses which always do occur. 

CMinntJ .. -Then I think perhaps we had best take it by going through 
it sub-head by sub-head. 

PogtJ 98 of 1M lUporl. 

251. )fr. CocktJ.-Begarding this question of "additional appraisers, 
which you said is likely to be held up for two or three years, is it pG88ible 
for ~ou to do aomethiDg pendiDg these flnal decisions to get some more 
eheek, seeiDg you have such a large amount available under pay of eatab-
liahment!l t 

Mr. LlorId.-1 for ODe am not aatided fllat we have a ease lor incurring 
expenditure without having obtaiDed the approval of the Standing FiDanee 
Committee and having the fUDds voted. As reprda the aaving under 
A.-2 we hope to elimiDate it with more careful budgeting. 

252. Jlr. Cocb.-Would it have been -within your powers to have 
dODe aomething in the direetion I iDdieate t 

1Ir. Llorci--I think it would have been within the powers of the Gov-
ernment of India, but I do DOt thiDk the Oovermneat of India would have 
been williDg to do it. 

Cuw.a • .-That would plfAlD&bly depeDd on the IOrt of cue you 
put up for them : eould you have put up a propoul for a temporary estab-

. lisbment for the purpoae of additional check, which would in your opinion 
bave hE-en of value f 

)fr. LZo,d.-In my opinion it is no Q8e touehing this thing unl_ we 
organise the Appraising Department in the maDner we have in eontempla-
tion and I do not think it is poaaible to do that UDl_ it aBn be done with 
a certain amount of permanency. 

253. Sir P. GotI.tlett .-Can you at a moment '. notice get temporary 
staff for eheek t 

• 
Jl r. Lloyd.-We could Dot. 
245. Mr. BtmgtJI'IDtJIIK fJletlf1a.r.-I ftnd that all these .. viDgl are due 

to the fact that you bave heeD able to employ cheaper men-does it not 
show that you have been over-budpting your eatimates aU alODg and 
what steps have you taken to briDe it more UDder control , 
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_ JI.,. LloJId.-It does aho,," that till last year,-and I think this is 
common to most departments--there has been a tendency to frame esti-
mates upon the actual personnel without making allowance for the sort of 
savings which inevitably occur in every department every year. It is only 
possible by guess work to cut down these estimates 80 as to produce a 
figure which will approximate to the actual final expenditure, and that 
sort of guess work we are doing for the last two or three years. Weare 
putting down more lump cuts ; this budget was drafted in October 1924, 
and you will find that we have made very much larger lump cuts in the 
budget we prepared last year. 

255. Mr. Neog1l.-With reference to the observation that .!\fr. Lloyd 
made :,ll8t now that more guess work is needed to keep down the expendi-
tnrt', iN it really so much of guess work' I find vacancies arp. caused by 
transferN, promotions and retirements. So far as transfers are concerned 
one ennnot be quite certain; but as regards promotions and retirements, is 
it merf'ly guess work' Cannot the department with some amount of 
accuracy foresee the number of vacancies likely to be caused by promotions 
and retirements in the cadres ! 

Mr. L!oyd.-We can foresee the operation of the age limit under the 
Civil Service Regulations or the Fundamental Rules but we cannot foresee 
the operations of providence or the number of casualties. 

Chairman.-We discussed this a good deal on Friday and Saturday 
and I think we then came to the conclusion that there was a great deal more 
to be done in the way of finding what is the average expenditure as against 
the ~imctioned staff year after year and basing what Mr. Lloyrl has called 
guess work on some estimates based on the law of averages. I think 
Mr. Lloyd's guess work is rather an understatement. 
~ 256. Mr. Neogy.-I hope it does not connote a distrust of the Assembly. 

Mr. Lloyd.-I think the Central Board of Revenue can b<»lst that it 
haR a clean record in that respect. We have not taken advantage of savings 
to introduce new expenditure. 

Explanation A-3 (page 98). 

257. Si,. P. Gav/ntlett.-There is one general point that arises on A.-3. 
I have in paragraph 50 of my comment named about 20 cases-in which the 
provision for expenditure has been made under other heads. -It is a 
general c(\mment which simply has to be bome in mind in baming budgets, . 
that the entry in the budget ought to be under the same head in which the 
expenditure will eventually be recorded. 

Mr. Rajagopalan.-May I explain as regards A.-3 and A.-II' In the 
conrse llf the year the original budget provision was split up into two, 
hut the orders did not specify exactly the primary units for the purpose 
of according sanction to re-appropriation, with the result that the 
authorities thought that no re-appropriation was necessary. That has been 
set at rrst from 1926-27. • 

, Sir F. t'l\mntlett.-I only mention it at this stage generally because the 
same thing occurs in about a dozen places. 

258. Mr. Jos1t,i.-May I ask, as regards A.-3, whether there are no 
receipts for over .. time and holiday allowances , 

BIMFiD 



Mr. ~-yea, there are receipts. ~ is a groaa igure-not the net 
Igure. 

Mr. JtMli.--Can you give me an idea of what you received , 
Mr. lJ,oyd.-We received slightly more than the amount we disbursed. 

There is a small excess on the receipt side because some of th~ fees which 
we charge are for services rendered by officers in their working hours and 
therefore Government is entitled to that money. 

8ir F. Ga.,dz"ft.-You will remember that this question of gross and 
net grants has been under diseussion for the last three or four years ; the 
981De problem occurs throughout and 88 I said on Friday or Saturday, we 
propose to introduce the final rules from 1st April 1928. Till then this 
question may arise and it is quite impossible to lay down an aTbitrary rule 
in the matter. 

259. Jlr. KOMl4.-If the Committee desire, the eorrespond!ng receipts 
could be shown in the appropriation reports in the foot-notes. 

CllJinnota.-I think it would be useful. 
260. Mr. J_li.-In A.-9 I would like to ask whether this expenditure 

OD the cleetrie tabulating and sorting machine eould not have Lcen pos~ 
ponedf 

Mr. Llof/d.-If we had postponed that we should also have postponed 
a ccmsiderable saving in establishment because the adoption of this machiDe 
has enabled UI to reduce the elerical staff ; and of COUl'le we had the 88De-
tion of the Standing Finanee Committee for ineurring this espeDditure. 

CiGi-.ata.-The answer is that it .. u Dot economical to po&tpone it 
nd the StaDdiDg FiDanee Committee was eoDmlted and agreed to it. 

261. 8tr. 1'. G .. _WI.-Mr. Kaula, may we take it thronghout these" 
DOteI that if you do Dot mention the faet, all ace_ are co,·ereci t 

Jlr. KGtIl&-Yea. 
8ir F. G_"'lett.-If they are not covered, we comment on the lut; 

if they are, we do not. The queatiOD whether it is a new service is a point 
of pneral importance. 

282. Mr. JoM..i-If you spend Ba. 50,000 UPOD a new machiDe aDd if 
you have DOt been using it, is it Dot a new aerviee t 

ClulirtJl4tl.-1s this ita tnt iDtroduetiOD in Customs , 
Jlr. J~d."":"Y ea. 
Sir P. GClufttlett.-There is this to be aid about it-tbe machine 

merely takes the place of the e1erb already there. 
Mr. Jo,li.-Jl..y main point is that this is a .mee for which you eould 

have waitt-d till the budget. 
ChoimuJtI.-The Standing Finanee Committee were satilllfled that there 

"ere fm.ient re880D8 for not doing 80 ; I thiQ-k that is a 8ufti~ient RDner. 
Mr. Lloyd.·-And may I add, Sir, that the Standing FinanCE' Commit~ 

are alW,.ys very eareful to question the propriety of any expenditure during 
the year f 

Chai'rmatl.-I think there is no question that the Government (,f India 
Dave under their powers authority to effect this re·approlJriation under 
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the convention with the sanction of the Standing Financ~ Committee-
which is a convenient form of combining a certain amount of Assembly 
respon~iblljty with the GovernmeDt's powers. 

Explanation A.-ll (page 99). 

263. Mr. Neogy.-So far as the charges aggregating Rs. 50,000 in 
Bengal are concerned, the foot-note says there was no formal re-appropria-
tion f 

Mr. Lloyd.-The omission to obtain formal re-appropriation in respect 
of this stUn was due to the confusion of which Mr. RajagopaIan has just 
spoken, }'etween the head A.-3 and the head A.-II, which pre,iously.had 
Dot been separated. The amount had been provided under A.-3 ; t.here 
'vas sir&lply a failure to transfer it to A.-II. 

264. Mr. Joski.-I see here some institutions which cannot have any 
connection with the department at all : for instance the Maternity 'Velfare 
Centre at Keamari : I do not think any children of the employees take 
advantage of it , 

Mr. Lloyd.-Undoubtedly they do. That is why they get a grant-in-
aid. There is a sort of little colony at Keamari of customs men. 

265. Jf,'. Joski..-I am quite sure the District Charitable Society, Bengal, 
does not have anything to do with the department-it is meant for vaga-
bonds and people like that. . 

Mr. Lloyd.,-I am entirely of that opinion; but we used to give 
more in The past and the Central Board of Revenue told the Charitable 
Society that we were going to discontinue this contribution altogether. The: 
Society ~id all their plans were very badly dislocated by thlS iJ!formation 
and they asked us to give them a little ; we cut down' the contribution very.-
largely and this year we gave them nothing. 

266. Mr. Neogy.-What about (g) , 
Mr. l.,/oyd.-That, I think, is the sort of fund which Mr .• Joshi eonsideJ'lJ 

we should support. 
Mr. Neogy.-Is there no corresponding fund in the oth€l' provinces' 
Mr. Lloyd.-The figures in item 11 are incomplete because we have 

not got the Burma figures here. The penalties and fines from lfhich this 
expenditure is met in the Bombay Presidency were credited to Governmen't 
and in :Madras there were DO such fees ; I think to a great extent that 
explains 1 he apparently greater generosity to Calcutta. But you will see 
under Bombay one of the items is Charitable Institutions. and speaking 
from memory, that includes a contribution to a service Cund of a some-
what tumilar nature. Naturally the funds in the different presidencies 
cannot Le of the same nature-they must vary slightly, Under (d) you 
will find em·toms Benefit Fund which is of a somewhat similar nature. I 
do not think we can impose cast-iron regulations allover India to say 
how (>X8Ctly the money contributed by Government is to be best. used for 
the benefit of officers in each port. 

267. Mr. Neogy.-How is the amount under (h) arrived at ! 
Mr. Lloyd.·-This is a small payment that we make to the Chal"itable 

Dispensary at Chittagong. 



M,·. Raf&(1tJBttHJ.mi ll1et1{1Gr.-It is stated "Provision for the above 
~harges, ~xeepting Rs. 3,000 in Madras, existed· under sub-head' A.-3. " I 
want to know whether these items were SJ>eclfically mentiont~ in the budget 
estimateg 6nd whether they are merely re-appropriations of c~rtain amounts 
that had been sanctioned for expenditure in the y.,.r , 

Mr. I .. loyd.-In 1925-26 I think there was a foot-note but I do not 
think it sho.ed the charitable institutions and funds in detail 

CAainnaa.-That will be excessive information in the estimates. 
Mr. RaagtJBtDGmi 11letlfJM..-I am not merely asking for the informa-

tion : has it been shown in the estimates that there have been grants-in-aid 
to the extent of Ra. 78,000 under head A.-3 f 

Mr. lloyd.-It has certainly been shown during the last two or three 

Claairmatl.-I may add that in the Demand for Grant for the current 
year this sub-head A.-It is shown separately under e~ch province, 80 that 
we are n6W giving "eery full information in the budget. 

268. Mr. Raftgaswami lyeftga.,..-Would it not be better to show, in 
regard to eX)lt'nditure of this kind, that the money really come; out of a 
fund which does not represent the taxpayer's money at alL and that it 
.comes out of penalties, etc. , Would it not be better to maintain a sepal'Rte 
pro /0f'fII(J. aCCOUDt , 

Jlr. Lloyd.-I think that is really a oorollary to what Mr. Kaula jUllt 
undertook. 

Clatainnatl.-As the money comes into the hands of the Government 
the authority of the Assembly is required for s~nding it ; 80 it bas to 
appear on one side as receipts and 6n the other as expenditure. 

Sir J'. Qa.""tl6fl.-. I think another answer is that for many years this 
money was conected and spent without proper cheek and it led to many 
irregolarities and 80 it had to come baek to Government. 

269. JlGvlvi Abdul Mati" CJunulA..",.-May I know if there is 8D7 
iDBtitutiOil for the benefit of Indiana included in item (6) , 

Jlr. Lw"d.-Yea ; the Seamen'. Welfare Committee does DOt eon8ne 
ita attention to non-Indian 8£'8Dlen alone. I think I am correct in aayiDg 
that some of the institutiODB wOork for Indian aeamen ; but this eommittee 
is in the bauds of the Marine Department of the Bengal Govenament and we 
have divested ounelvea of a elo.Je interest in the details of the administra-tiOn. . 

Jltlvlvi Abdul Mati" Clunulkury.-Can you name any institution which 
works for Indian seamen , 

Jlr. LlOJld.-I caDDot because 88 I said just now we have divested our-
selves of close interest in the matter and left it to the Bengal Government. 

CIuJinna,.,.-I think the answer is in the aftlrmative. I had lOme-
tlrlng to do with these funda. I 

• Ezplanatio" B. (page 100). 
270. CMinna".-That was a refund, was it not , 
Mr. Lloyd.-It is not t«hnically a refund because it W8B noc 80 much 

IDOney that we recovered from. them .. money which we ought to have allow-
ed them to reeover. , 
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271. Mr. B. DaB referred to " C. Land Customs Charges " and gaid 
he had seen 80methting in the papers recently about laJid frontiers and ports 
in Indian States. The Chairman explained the situation. 

272. Chairman.-We will now come back to page 25, paragraph 29. 
Have you anything to say, Mr. Lloyd, about the general question f 

Mr. Lloyd.-Generally~peaking, we entirely agree with the Account-
ant General, Central Revenues, that the Sea Customs Act requires amend-
ment, and the fact that it has not been amended f()or nearly 50 years has 
made the examination of the requirements a very difficult and complicated 
matter. We have, however, at last got all our pro~ into shape, and 
the present position is that an amending Bill is being drafted. 

Mr .Cocke.-When is it likely to be ready T 
Mr. Lloyd.-It all depends upon the programme of the Legislative 

Department. 
""," 

ChOlirman.-1 have not thought it worth while to sanction extra staff 
to expedite this matter. In fact I have refused extra staff to the Legisla-
tive Department for the special purpose of expediting the Sea Customs 
Act on the ground that it matters little whether the Bill is introduced in 
the September sessiOlDS or in January next. 

273. Mr. B. Das.-May I know if this Act imposes any penalty on a 
person who diverts sugar that is intended for British India into an Indian 
State port T· 

Mr. Lloyd.-The Act imposes no penalties upon anyone for committing 
what is nat an offence. It is not an offence to divert sugar to an Indian 
State port. 

Chairm,an.-The Act does give power to prohibit tra~pment. 
274. Mr. Cocke.-May I ask if the delay that will ensue by putting 

off this legislation till January next would mean any loss of revenue to 
Government during the next six months , 

Mr. Lloyd.-The answer to that question, Sir, is in the negative. I 
don't think the Government will be losing anything very appreciably. 
What is primarily wanted is to regularise the existing practice by which 
we have relaxed the provisions of the Act as it stands in order to make it 
workable. It would be impossible to enforce rigidly the law as it stands with-
out making it both very· diffienlt and certainl~· q:nnecesarily onerous to 
the tax-payer. .. 

275. Mr. Joshi-May I ask what is the effect of the orders which the 
Government seem to have issued f Was it to increase or reduce the re-
venue T 

Mr. Lloyd.-The effect is neither, Sir. But possibly in some cases 
it would have been found quite impossible for the merchant to comply 
strictly with the letter of -the law without incurring a liability, and to 
that extent these conventions and arrangements involved a loss of revenue, 
but it is a 1038 wh:c.b the Government of India are anxious not to recover. 

Chai,.man.-The effect of these orders is to forego certain techniea1 
rights of the Government of India to colleet revenue, the collection of 
which will inflict injury on trade. 
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276. Mr. BcnlgastNtni l'lleft(/ar.-Do YGU mean to say that the present 
amendment of the Sea Customs Act is not going t& be any kind of over-
hauling of the whole scheme f .. 

Jl,.. LlofId.-It is to be aD amending Act . 
• ". BaRga.nDOmi 11/6"11ar.-Therefore, I take it, that no proposals are 

under eontem~tion which involve a revW.OIl M the whole Act. 
Jlr. Lloyd.-We have a few other proposals. 
Q.-Have you Dot OOD&idered the general question of revising the 

Sea Customs Act altogether having regard to the present poeitiOD of the 
Customs duties in the Budget f 

Jlr. Lloyd.-The Government of India have decided to be content with 
an amending Act. They have gIven up the idea uf a complete revision at 
present. 

Cloinnatl.-'V e merely rorO}.'08e to amend the clauses which have 
proved t.o be inconvenient. 

Mr. N eot1l1.-Is it not likely to be done in connection with the recom-
mendations of the Taxation Inquiry Committee f 

Mr. Lloyd.-I don't think there is anything in the Taxation Inquiry 
Committee which has much bearing upon our proposals. 

Mr. Joil&i.-May I ask if the Government of India have power to 
i8SUe orders ! 

Mr. Lloyd.-That is a weakness which has largely contributed to our 
anxiety to amend the Act. Our action is not likely to be challenged beeauae 
a certain amount of equity and good conscience must be imported into the 
administration of the Act. Moreover, we are always very careful to do 
nothing which in our view oversteps the provisiotl of the law in our own 
favour. 

8ir P. Ga .. trllett.-one aDSWer to Kr. Joshi's question is that even 
though it is admitted that it is only a relaxation in favour of the mer-
chant, I belie\'f~ there are legislative doubts as to the legality of even sueb 
a relaxation. 

Mr. JOIli.-It iH for the tax-payer to oomplain about. 
PtJrGgrapl30 of flu Report. 

. 277. Jlr. JOIhi.-I WaDt to bow the explanation of item (.) in this 
~ph. • 

Jlr. Llogd.-The Collector said that he misinterpreted out" instructions 
although we ourselves tIl6ugbt that they were su1Jieiently clear. The 
Accountant General, Central Revenues, thinb those iDStructions were un-
ambiguous. There is no doubt whatever that he acted in good faith, and 
we put the whole C8Ie before the Standing Finance Committee in order to 
get retrospective approval, and the Finance Committee gave their approval. 

Jlr. JOIM.-Were the orders framed in m~h a way &8 to be misunder-
stood by the Collector f His action might have been deliberate t 

Mr. Lloyd.-His action wa!; not deliberate: he merely misunder-
stood our orders. We told him that if the orders aeemed auibiguoUi the 
proper course for him was to refer the matter for further orders. To 
that extent he went wrong. 
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Mr. Kaula.-The orders were quite clear. That is the opinion held 
by the Accountant General, Bombay, too. 

Mr. Jo.shi.-My opinion is that the Collector did set aside the order 
of the Government feeling that he might not be allowed to do what he did. 

278. Mr. Rangaswami Iyengar.-May I know if the Collector stated 
anything as to the n~essity of having 6 appraisers in place of 3 , 

Mr. Lloyd.-His proposals were accepted by the Finance Committee. 
Chairmafll-The Collector probably misinterpreted the rules, in the 

light ().f what he had asked for. 
279. Mr. B. Das.-Do you consider that your present staff of apprai 

sera is sufficiently qualified, and do you get proper men to do the appraising 
work' 

Mr. Lloyd.-Broadly speaking, the answer is in the affirmative. We 
don't admit that the staff is overpaid. But since 1923 there have been a 
few adjustments, but there has been no increase in the level of salaries. 

Mr. B. Das.-You think that your present staff is quite capable and 
of sufficient merit and it is of such status that there will be no recurrence 
of such mistakes as those which occurred in Calcutta, and that there will 
be no chances of their being tempted to take bribes Y 

Mr. Lloyd.-It is very difficult to say unless you take a service as the 
one to which I have the honour to belong and it is paid on the same scale as 
our service is paid, that one can be certainly above temptation. 

Mr. Rangoswami Iyengar.-It is a v~ great compliment to your 
servIce. 

280. Mr. B. Das.-Will it not be possible for you to'appoint Assistant 
Collectors to check Appraiser's work' 

Mr. Lloyd.-That is a point which we are taking into consideration. 

Taxes on I'ncome-page 102. 
281. Mr. Baft{Jaswami Iyengar.-It seems to me that the whole of this 

budget has been prepared on the basis of the existing staff and no attempt 
has been made to find out whether it "ill not be possible to make redue. 
tions. 

CAairman.-There was a lump sum reduction this year. 
Mr. Lloyd.-I am afraid we cannot take credit for that. We find that 

in two provinces the estimates were framed not upon a consideration of 
the actual staff employed at the time but on the average cost of establish-
ments as shown by: the ordina~ methods of calculation, and this was a 
very young department. Broadly speaking, the average cost was naturally 
considerably in exc_ of the cost based upon the actual service of the 
men, and those same provinces put in the item of savings to balance their 
mistakes. I think on the wilOle it will be found that our results in later 
years will be better. 

Sir P. Ga1t",tlett.-I think we might suggest that that method of esti-
mating is quite incorrect. 

Mr. Cocke.-I should have thought that in a young growing depart-
ment the average cost would be less than that. 
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Jlr. Lloyd.-No. Might I explain t If you sanction a post on 
Bs. 100 to Bs. 500 by annual increments, ~e average cost is roughly 
Ba. 350. 

8ub-lt,ead A-3. 

282. Mr. N eotIy.-I saw a reference to the fact that there was a tend-
eney to undertake less touring on account of the f~ that the travelliDg 
allowaneea were DOt considered suftieiently attractive. 

Mr. Llot/d.-I have no reason to believe 80. It baa not come to my 
knowledge that any sueh suggestion has been made in the Income-tu 
Department. 

Ir. Neogy.-Do you think that the efIlciency of the department does 
-not suffer on aeeount of less inspection f 

Mr. IJo,d.-From the information that we have, that is not our ex-
perience. 

283. Jlr. BatlfltutDaD4j I!'cftgar.-There i~ a ,·ery appreciable saviDl 
1Ulder A-5-Contingeneies· especially in Bombay f 

Jlr. IJo,d.-There is an explanation for it in the footnote, but it is 
very di1Iieult to say how much economy could have been anticipated. 

E:r.plaJUJlion A-6 (2). 

284. IIr. JOIIli.-Conld you not foresee it , 
Mr. Lloyd.-It is a curious thing that happened. It was not a ques-

tion of over budgeting. The position is due to the fact that for the first 
time the AceoUDtant General adjusted the chargeR fGr the year 1925-26 
in the accounts of the year 19"25-26 wlle~ in previous years he had ad-
justed the charges in the accounts of the year 8ucceeding that in which the 
work was done. 

CluJirmafl.-W 88 that position taken after the budget had been pre-
pared! 

Jlr. Lloyd.-To the best of my ability it was more or less aecidenta1: 
It was adjusted after the budget had been prepared. 

2M-A. 8ir F. Gawatlett .-Are there payments still to be made to 
Bombay no,,- ! 

Mr. Lloyd.-Speaking' from memory, we have diseontinued them. 
C1&ainMn.-The fact is that there are now DO payments to Bombay 

under this head. 
• 285. Jlr. Neof/tl.-I do not understand what is meant by commiarion 

to planters in explanation A-7 , 

Mr. Lloyd.-We don't pay any eommiJaion. Commission is ODe of 
the elements of the income which were tuable. 

p~ 28---ptWtJgraplt 31. 

286: Jlr. Coc~.-Ia this the only cue of importanee to be brought to 
our DotJee under Income-tax f 
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Mr. Lloyd.-The Government of India condoned the irregularitiftl in 
the sense of waiving the recoveries, but they did express disapproval Gf the 
action. 

M,.. N eogy.-How much does this excess amount to, What is the 
di1ference between the two sca1ftl , 

Mr. Kama.-The di1!erence is about BiI. 170. 

Page 105. 
287. Chairman.-There is a saving of something like 33 per cent. 

which is explained in A-I (2) 88 due to the transfer of clerks to other 
branches. Is that a real saving , 

Mr. Neogy.-Will not the transfer of clerks prejudice the work of the 
department , 
t 

Sir F. Gaufltlett.-If it has any meaning at all it probably means that 
a clerk drawing high pay was transferred to another department and a 
clcrk on lower pay was brought on to that branch. 

Mr. Mukherji.-Clerks are borne on one scale and they are frequently 
transferred from que office to another and from one branch to another. 

288 .• Vr. Lloyd.-I should like to take explanations A.-2 (4) and 
.£\.-3 (4) together. Both deal with excesses and they are intimately con-
nected because obviously weighment and manufacture must go together. 
If a larger quantity is manufactured a larger quantity has to be weighed. 
J must first admit that the Northern Indian Salt Revenue Department 
has had 8 tendency to oyer-budget very seriously the manufacture and 
desp:ttch expenses, the particular reason being that there has been a tend-
encr At ('ertaln sources to take the maximum output obtainable regardless of 
whether our market requirements made it desirable that we should have so 
large an output. 'Ve have tackled that question very seriously and we ~re 
trying to introduce arrangements under which the output should be 
limited to the amounts which we conl&ider sufficient to meet the probable 
demand with a reasonable reserve. The old practice of working out the 
maximum output meant that the department was inclined to budget for 
a possible maximum output. Of course, it is not possible when the budget 
is prepared t.o foresee what output from a source such as the eambhar 
lak(' there will be next year. So much depends on the rainfalJ. and so forth 
The maximum output that is possible is usually considerabl~? more than' 
the actual output of the year. And that I believe to be really the explana-
tion of what we do admit was serious over-budgeting in these matters of 
supplies and services in manufacture and weighment. '"'' c are doing our 
yery utmost to rectify this irregularity, as it might really be called, which 
'.:t:' ha\'(~ inherited. I ha,Te looked at the accounts for 1926-27 and I find 
We Jtaye succeeded in these two heads together, with one or two minor 
.he:tds, in reducing the excess trom one of 8 lakhs of rupees to one of under 
3 lakhs of rupees. So far as the figures for 1927-28 are concerned~ the 
yellr which is now in progress, we are inclined to think that we shlf 11 pro-. . . 
bably find we hHve actually under-estimated expenditure on mallufacture 
dnd despatch and may have to come up for supplementary grants. After 
my experience of the past year, I should prefer to have to 1aee the possi-
bility of having to ask for a small supplementary grant. 
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Clurinnata.-I should like to draw attention to some rather signifieant 
figures for this year. The actual expenditure for 1925-26 is 90 lakhaiJ 84 
thousand, budget estimate for 1926-27 99 lakhs, revised estimate for 1926-27 
86 lakhs. So we are going to have a saving of nearly 13 1akhs to ask Mr. 
Lloyd about next year. But the really significant figure is this. Budget 
estimate for 1927-28 is 87 lakhs. It looks merely on statistical evid"oee 
tbat in the current year's budget we have put right this irregularity. 

289. Jlr. Neogy.-Do I understand Mr. Lloyd to say that for all prac-
tical purposes the quantity manufactured will in future be laid down by 
the Central Board of Revenue t 

Mr. LlD,d.-Not absolutely literally to the last maund, but we are 
bepmg a very close watch over output and stocks and we are giving the 
POUfte8 direction as to the extent to which the crop should be obtained in 
eaeb year. But of course we cannot absolutely lay down a specific quan-
n\y because of the vagaries of the climate which may make it impoasible 
:cr that quantity even to be reached. Or it may be neCessary, owing to 
weather conditions, to start earlier in the season than we should like to. 

Mr. Neogy.-But the difference seems to be that whereas 80 far it 
ha 'been the subordinate department, the local ofticers in the Salt Depart-
ment who determined the quantity of output. in future it will be more 
the Central Board of Revenue who will determine it. 

Mr. L10fJd.-Yes, we are taking that responsibility. 
290. Mr. Cocke.-I take it, Sir, that the statement on page 115 has 

a very direct bearing on the point that is raised now. We find there that 
ve ry exceanve stocks were held at the end of the year in comparison with 
the opinion. 58 lakhs opening balance, closing balance 92 lakhs of maunds. 
It would appear that very much more salt is taken over than is necessary. 

Mr. Lloyd.-Well, I told the committee last year we have been 
seriously exereUted over this question of stocks and an ofticer on special 
duty who has been working with us has devoted a very great deal of attfl.n-
tion to it. I can 888ure the committee we are doing our utmost to PUt the 
matter on a aound footing. 

291. Mr. N eog,.-So far as the year UDder review is concerned, ian't 
it the position that the restricted output is due not 80 much to the control 
exercised from the Board of Revenue as fl'Olll failure on the part of those 
,~ery oftieel'B "'who made their estimates to realise their eatimate about the 
output, 

Mr. Lloyd.-I think, Sir, 88 I said before, it is really owing to the 
tendency of the ofticel'B to provide too large a sum in the budget on the 
oi}..,.bance that climatic eonditiOlUJ might make them desire to spend that 
amount. 

Mr. Neogy.-It was their failure that was responsible for the nOD· 
realisation of the output , fI 

Mr~ Lloyd.-At that time the,. were gattiDa' all the salt they could. 
The point is not 80 much that they failed to spend the money 88 that they 
esimated too highly. 

292. Mr: Jo.hi.-In a cue like this what does the Finance Department 
do t Ian't it their responsibility to 801De extent to watch the budget t • 
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Mr. Lloyd.-The Central Board of Revenue is part of the Finance 
Department. 

Ohairman.-My answer to that is that what the Finance Department 
hHYC done is that in the current year '8 budget with the help of the Central 
Board of Revenue they have arrived at a net figure which I hope is very 
much nearer the true facts. 

~Mr. Joshi.-That is afterwards. But when making the budgei. of 
192t:l-26 could not the budget officer have pointed out that it was over-
budgeted' 

Chairman.-You must remember that these facts have eome to light 
to some extent since the budget for 1925-26 was prepared. We have been 
at the question of over-budgeting all the time and we have been, we hope, 
getting nearer the truth year by year. 

293. Mr. Neogy.-But was the past practice to allow whatever the local 
officers wanted , 

Mr. Lloyd.-I think for all practical purposes that is so. 
294. Mr. Rangaswami lyengar.-Isn't it also the Finance Depatt-

ment's duty to examine the operations of the department and the expendi.-
ture with reference to the stocks T 

Chairman.-It is a duty that is performed by the Central Board of 
Re,'enue on behalf of. the Finance Department surely. But if the point 
is th&.t this is a serious case of over-budgeting in which all the departments 
eoncerned, of whom the Finance Department is one of the most important, 
were at fault, I agree entirely. 

Mr. Rangaswam.·i lyengar.-I only want to put it that when the 
Finance Department scrutinise the proposals it should also scrutinise the 
stock on hand before it accepts the figures of the Central Board of Revenue. 

lflr. Lloyd.-That would only be effective if such a scrutiny was 
coupled, as it now is coupled, with instructions to the subordinate ofticen; 
hew much they should manufacture. In the past unfortunately there has 
bot heen the same restriction upon output as we have very urgently insisted 
upon since we took control of the department. 

295. Bir F. Gav,ntlett.-I would like to say something on a small ques-
tion. You will see how very largely manufacture and excavation ~harges 
loom in A.-2 (4) and despatch charges in A.-3 (4). Wouldn't the f!om-
mittee like these figures shown separately seeing how big they arc' I 
think this is one of the cases where separate exhibition of very important 
fl~ureN might be desirable. 

Chairman.-Mr. Kaula will take a note of that. 

EzplMaatioftS B.-3 and B.-6. Page 108. 
296. Mr. Neogy.-Saving .nder item B.-3 is said to be due to small 

expenditure on travelling allowance and excess under N.-6 to larger ex-
penditure on the tour charges. How do they reconcile' 

Mr. Mukhcr.ii.-Trayellin~ allowances are amounts paid personally 
to Government servants and tou 1" charges are incidental charges incurred 
bY Oovernm~nt in the course of the tour . • 



EzpltJtt4Iw. D~. Page 109. 

297. Mr .. Jo..li.-Didn't you foresee this , 
Mr. Lloyd.-If we had foreseen it we should not have put it in the 

budget. . 

Mr. BaflgtUlDGlni lyef&gar.-What happened then to make you Dot 
foresee it' Apparently these sums were put down because you intended 
to pllrchase and they were subsequently abandoned. 

298. CluJirmaft.-Was it a question of a decision Dot to purchase or 
aimply of postponement f . 

Mr. Jldlerji.-It was a ease of DOD-purehaae, Sir. When the budget 
provision was made the idea was to purehase but afterwards I raised this 
qu~tion aDd inquired whether it would be a profitable bWJiDeas ~ purchase 
these thiDp rather than. to hire them from the B. B. aDd C. L Railway. 
And it was deeided not to purehase them. 

299. Mr. Joahi.-If the Audit officer could at a later stage make a aug-
ge&t:on, why could he Dot make a suggestiOD earlier f At what st. were 
the suggestions made f 

Mr. Muklterji.-A! soon as I found the provision in the budget, Sir. 
300. Mr. Neog".-Isn't it 8 better plan to consider such matte1'8 before 

the budget is prepared f 

Mr. MllkMrji.-It was when the item was inquired into that I raised 
the q~e8tion. 

Mr. Ll.oyd.-I think the Audit Oftleer has beeD eoDsulted on the hudget 
for 1926-2i aDd 1927 -28 but I don ~t know whether the practice will be 
maint.ained. 

301. Mr. Joshi.-Would it Dot be better if in such cases you go through 
th~ circumstances earlier , 

Chairmafl.-You cannot ot eourse at the time of the budget consider 
e,oery detail. The provision of the budget does not mean that you wiD 
ne:!essari1.v spend. You try not to incJude things in the budget unlestt you 
a~ likely to spend them. What happened in thia ease was that a scheme of 
Jntl"eha8e W8I ehanged to one of hire. I don't think that Mr. Muldlerji ~8 

. position is such that he is necessarily consulted as to the preparatioD of the 
bud,:et. 

Jlr. Lloyd.-No, Sir. In this particular cue, here is an item of expendi-
ture whicm had been approved by the Standing Finance Committee and 
which has been provided for in the budget. Then afterwards Mr. Mttkherji 
in the course of certain other inquiries found considerations which led him 
to suggest that we should reconsider that decision. I don't think you C!&D 
assume that that is likely to happen in evety ease. 

CAairmaft.-It is after all a cue in which we have presumably wisely 
thauged from purchase to hire with advantage to the tax-payer. I don't 
think theft is very much in this that can be brought to blame anybody 
eoneemed. 

Mr. Katd&-It only i11uatratea the adft.Dtap of .1dPer .uc1It~ 
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D. 4.--GeMral qU6'8tilm of over-estimating. 
302. Mr. Lloya.-I should like to assure the Public Accounts Committee 

that we have taken the matter very seriously in hand and that a certain 
item which has appeared for some years past in the demands for grants we 
have now definitely declined to allow in the demands. 

303. Mr. Joshi.-It is stated in explanation D.-4 that some work was 
commenced without the sanction of the detailed estimates. Is that the 
.ordinary practice in the department ! 

Mr. LZoyd.-No, Sir. At least not now. The work was commenoed 
-on the sanction that was given to and the project estimate prepared by the 
Commissioner of Salt. There was a misunderstanding. The Salt 
Department thought the Chief Controller of Stores would put the estimate 
and it was no part of the Chief Controller's duty to do that. The conse-
quence is expenditure was incurred on the project estimate without detailed 
-estimates having been prepared. We have now made a definite rule that no 
expenditure shall be incurred until the detailed estimates have been sanc-
tioned by the proper authority. 

Page 110, 1 Ca,) 2.-Developmenf of Salt Mines at Kkewra. 
304. Mr. Rang(J$Wami lyengar.-Wasn 't it possible to anticipate this f 
Mr. Lloyd.-This is the item I spoke just now which we have declined 

to allow to appear in the demands for grants. 
Jlr. Rangaswami lyengar.-You mean to say that this item has been 

regularly appearjng ill your demands and never been used. 
Mr. Lloyd.-Yes, in 1926-27 we allowed it to appear once more on the 

-strict unde1'8t&nding that we should not agree to reappropriation from it ; 
this year we made it absolutely reappropriation proof by dec1ining to put 
it in. 

305. Clt.airman.-Explana,tion 4.-Purchase of sidings-Does this mean 
that the sidings were actually purchased and taken delivery of in 1925-26 
but could not be paid for till 1926-27 , 

Sir P. Gatlfltlett.-I imagine, Sir, that the Bombay Baroda Railway 
eould Dot work out the amount that had to be paid and therefore did not 
raise the exact debit. 

Jir. Jlvk1t.erji.-They said they were waiting for sanction of the.homc 
authorities to the sale of the sidings and that is why they could not raise 
the debit. The sidiDgR were there all along, and have been used. 

306. Mr. Neogy.-Explanation 7. Purchase of the Gudha Society'S 
Light Railway (Sambhar )-When was the Society allowed to construct this 
line and when was it purchased' Isn't the Society presided over by a 
retired oiBcer of Government , 

lIr. Lloyd.-He is now on foreign service wit.h them. 

307. Mr. Neogy.-C()uldn'teGovernment do it themselves instead. of 
allowing somebody else to do it' Who made the valuation t 

M,.. M.tlterji.-There is a particular Kyar at Sambhar at which 
extraotion is done bv contract as in t.he case of other Kyars. And this con-
tractor suggested that it would be better both for the ~ntraet~r and the 
-department if the oontraetor was allowed to lay down a light railwill which 



would euble a saving of labour and other things. ADd permission was 
aceordiDgly aeeorded. to the contractor to lay down the line. And there was 
DO question of Government taking the line or purchasing it from the COD-
tractor. This decisioD was afterwards arrived at, I think the next year. 
The valuation was made by an officer deputed by the Railway Board and 
according to his valuation the amount was Rs. 82,695 which was sanctioned 
for the projeet. 

CAainnatl.-It was a question of revision, of making a new cowaat 
for the near year and it was found on the whole to be more economical. 

308. 8ir Fretkric OaVf&tlett.-Was valuation larger than the original 
eost price , 

Mr. Alt&kl6rjee.-The cost price as reported by the Director was a little-
IfBB than this amount. 

CAainnatl.-It was very close to the figure as far as I remember. This. 
went before the Standing Finance Committee. 

309. Jlr. Neog".-Why was not the provision made in the budret' 
Where was the hurry about it f Is it not considered to be a new service 
by the Auditor General , 

Sir Frederic Ga.,.,Wt.-That particular question was not raised before 
me. 

CUinRatl.-It was not a new service. 
Jlr. N6OI/1I.-80 far as the purchase of the land is concerned, it might 

be interpreted. as a new aerviee. 
8ir Predsric Ga.tI'ktt.-I do not like to give auythiDg like a deeiaion 

on the question beeaue it has never eome before me at aU. There is the 
view that the contractor was extraetiDg salt with the UIe of this railway and 
there was for that extraetion, I presume, a contraet for a lump rate. So, 
that is not a new service. 
~.-That wu a new COIltraet on revised terma. This • 

obviou..~ly one of thOfe eases whieh come near the border line. The purebue 
of that IOrt of thin, is quite a common occurrence at Sambhr.. 

Ir. LZo,d.-It ia rllther tJae laying down of lines. 
The ~AmlJDittee then adjOUJ'Ded for lunch till 3 P .K. 
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Profit a.nd Loss Act.DVnt, page 112. 

} Wit ...... u. 

310. M.r. Cocke.-I notice that the closing stock on page 113 works out 
at Ra. 7,11,000 but on page 115 'it works out at 22 lakbs. I understand 
the difference is due to the fact that the 22 1akhs represent the selliDJ1 
rates t ' 

Mr. Kaula.-That is so. 

Mr. Campbell.-The cost at Sambhar works out at about less than an 
anna and the selling rate is about 4 annas. This is exclusive of the duty. 

311. Mr. Cocke.-How is t!e wastage of 8,538 in relation to the large 
stock of 99 lakhs of maunds arrh'ed at' Is it not very much bigger than 
thst f 

. Sir P. Ga1l'ntlttt.-It is qualifit'fl 11," th(' l)hrasc ' written off by compe-
tent authority'. 



Mr • .£lord.-It is the amount deteeted or rather caleulated. In former 
years there were no very satisfactory arrangements for attempting to secure 
a ,"erification of stooke We now arrange wherever possible that a definite 
programme of clearance should be worked out 80 that various heaps would 
within a reasonable time be cleared 80 that in future the stocks would be 
verified by the actual proeess of their removal except in the one case of tile 
central stock at Sambhar. Here we considered the pouibility of surveying 
and measurement, but we found it impracticable and consequently in order 
to relieve our minds of suspicion, we took special measures for control by 
responsible supervising oftlcera of the transfer of the salt to that ~k. 

312. CltairMatl.-Perhaps Mr. Lloyd ean give us a graphical picture of 
Sambhar in this eonneetion. 

Mr • .£lord.-I would draw attention to the fact that if you travel in a 
trolle,p yon will find that everything beneath you is salt. 

Mr. Cocke.-In view of the fact that thE' wastage is fairly hea,'Y, it 
Ol"'iJI'S to me that this account next year might be thrown out very largely , 

Jlr. Lloyd.-That is always possible in the cue of other factories; the 
accounts have been considerably dislocated by the need to write-off very 
iarge wastages. 

Jlr. Jl1Jklerji.-There has been a verification recently as a result of 
which 4 lakhs of maunds have been found deficient out of a total stock of 
92 lakhs. 

2]3. Jlr. Josh-i.-Would yon explain the 4lakhs annual wastage , 

Mr. Jlv.kurji.-It eame to about 41 per cent. This stock. was not 
touehed for years. It was of course added to and subtracted from. This 
was the first attempt at a veri1leation. 

Mr. BatlfltlltDtJflli Ifletlf10r.-Is not the salt 'regularly measured' 1D 
:Madras they are put in deftnite aws 80 that the measurement is easy. 

Jlr. ~d.-The eoaditiODS in Sambbar are verJ di1rerent from thoee 
in a single factory in Mad1'88 producing only a IIDall fraetion of what 
the fermer produces. 

314. lIr. JOIli.-Do yon aeeept the ftgures 88 correct,--88 to these 
Gocks being not more than they ought to be f 

. Jlr. Lloyd.-We1l, that is one of the points we _ve very carefully 
and anxiously gone into, aDd we have utilised to the full the services of the 
officer on special duty, who was given to us. We have drawn up a 80rt of 
policy which aims at avoiding the holding of eseetllive stoeks. In our 
view the closing balanee in the aeeomrta of the year UDder review DOW WII 
exeessive and we are working to a policy which will prevent our holding 
such large balances in future . 

• 
. 315. Mr. lo.hi.--Can you I&y that this wastage W88 due to the aooumu-

latlon of '&toeks more than to anything else , 

Mr. Lloyd.-Everything else being ~aal, I presume 80. 

Clainnatl.-Do yon think it would have been a leas 41__ if there . less stocks f U8""', were 
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JI,.. LlofId.-I don't think it would have;been "". less ftgure but • -less 
percentage. 

316. Mr. Rangaswami Iyetagar.-What does this figure 99 lakhs of 
maundR represent,-how many years' consumption , 

Mr. LZoyd.-It represents slightly over one year's consumption. 
317. Mr. Cocke.-What were the stocks down to at the end of March 

1927 , • 
Mr. Lloyd.-I am afraid I cannot remember. I think I am correct in 

.saying that the stock now is about 93 lakhs of maunds and that is well 
towards the end of the manufacturing season, so that that probably repre-
sent~ 30 or 40 la1ms of maunds next March ; those are of course very 
rough figures. 

318. Mr. Cocke.-You take the stocks here at varying rates, 4 annas, 
3 annas, etc. : are you in a position to put up your prices to m~et that 
loss , 

Mr. Lloyd.-We have done so, Sir. When the results of this account 
were considered and the final orders referred to in the Auditor General's 
letter on this report had been received or possibly in anticipation of that, 
,Ire fixed revised prices sufficient to cover for the future on those calculations 
the eost of production. The increase was a matter of pies. 

Mr. Mukkerji.-In the salt range we raised prices half an anna a maUDd 
and in the Rajputana sources, except for Didwana, we raised prices 3 pies 
8 maund on our calculations and that will prevent us working at a loss in 
the future; but of course that will not provide for recovering the past 
loss. 

319. Mr. JOBki.-With regard to the statement of liabilities and 
assets, is the amount put against land the present price or the price paid 
for th(l land sometime ago , 

Sir F. Gavfltlett.-The land would be at cost price with depreciated. 
vahle for the building. Was this figure, Mr. Campbell, taken at the 
original CORt price , 

J!r. CampbeZZ.-A portion of it is the original figure. 
320. Mr. Neogy.-Which is the figure for loss that you take into . 

aecount in raising the price of salt t " 
Mr. Llot/d.-The figure which appears in the Auditor General's letter. < 

Mr. B. Das.-May I ask whether it is the original book value or 
depreciation t 

Jlr. Jlvlclerji.-In all these cases the ligures represent cost price 
and not the depreciated value. because we have got ~ depreciation fund 
to which contributions are made every year ever sInce the commercial 
accounts were introduced. 

Chalrmafl.-If you started with the original cost for the machinery 
some of which might be a good many years old, did you put a corresponding 
itGl into the Depreciation F1Ulcl , 

BllDia 
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Mr . .T.Jo,d .. -There was a valuation on "the 1st April 1921 ud we .tarted 
with that. 

321. Mr. ~ lye.gar.-With regard to the interest on capital 
(p&gf' 112), what is the total capital upon which you have calculated t 

Mr. M1Iklerji.-The eapi~ as estimated on the 1st April 1924 pl., 
Rt b6equent expenditure of a capital nature. 

322. Mr. Ba.gtutDtJ",i l11et1gar.-What is the rate of interest charged , • Jlr. JIulerji.-The average rate of interest for all expenditure since 
1St April 1924 and .j per cent. on the old expenditure. , 

Jlr. Bafl{ltlltlJGfai lyetagar.-You kept a capital account for all the 
expenditure incurred before , 

A .-Formerly there was none. 
323. Mr. Joilti.-Is it neeessary to pay interest to general revenues 

l«suse all the capital was paid out of general revenues t 
ChainftGA.-H you want to get an estimate of what it costs you so 

that you may sell it. at exactly cost price, you must allow for interest on 
your capital expenditure. 

324. Mr. Raflganoami lyeftgar.-It had been said that the improve-
ment of Sambhar led to an increase in the output by 66 per cent. in a 
~artieu1ar year. What is the position T 

Mr. LlOfId.-Of course against that we had to set the fact I have had 
just now to explain that we have had to curtail production because AS 
M)()Jl as these improvements were carried out, the production was in excess 
of our immediate requirements. The proper way to look at the Sambhar 
LItke scheme is Dot that it was designed to bring in a greatly increased 
quantity of salt but it was designed to make sure that, if an emergency 
ar~, we should be in a position to produce an increased quantity of salt 
uC! also to secure greater stability. 

325. Jlr. BatagtutoG_i lyetagGr.-And therefore I take it that when the 
Sttl!lbhar Lake aeheme WII& decided upo~ you really had no idea of what it 
was that 1'011 wanted this improvement for,-whether to increase your 
produetion on a eommne.ial basis, to get it eheaper or to aeeuft a paranteed 
supply t 

Ir. Llortl.-I am quite eertain that at tile time the primaryJDOtive 
.... to inereaae the paraateed supply, not to make it ebeaper. The aoheme 
toot bato aeeount the pa.1Dllity of • WVeft lIhortap of salt in NortherD 
IDdia: at a time when fQIIm1lJlieatioDa with the outaide world were very 
mum dislocated owiDg to the war. 'l'he tat let ".. to relieve the GoverD-
mens. of the fear of a disuter in 1917. 

326 .• ,.. ~ ZJ-,tw.-Tbe Det nIUlt of the whole of this 
teheme was tbat you are DOW iD ·a very mueh better pGIIition t 

Mr. LZoyd.-In the matter of MeCurity and of being in a position to 
inl:rease our output if neeea&ity arose. 

327. lIr. BaflptUtDami ',,'flgar.-Not because it was a eommereial 
proposition f 
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Mr. Lloyd.-I do not think that was a primary motive of the original 
undertaking of the work. 

Clw,irman.-You do not mean that it was not a sound proposition f 
The point was that it was really absolutely necessary if we were to continue 
the self-imposed task of providing Northern India with salt at" reasonable 
rates. 

328. Mr. Rangaswami lyengar.-A:re we really to treat this 8ambhar 
improvement scheme as an emergency measure or as a measure adopted 
with due regard for the security of the salt production, or are we to treat 
it 8S a business development , 

Mr. Lloyd.-I think I would myself like to say that the primary 
consideration was not the last one. 

Mr. Rangaswami lyengar.-Do you expect it would be a business pro-
position in due course ? 

Mr. Lloyd.-That depends upon the demand. Supposing the demand 
for Sambhar salt were increased by 50 per cent., we should increase our 
production but not the initial overhead charges and the price would be 
lower. 

Sir F. Gauntlett.-If the administration had been in the hands of an 
ordinary blL~iness firm and they found that they were relying very largely 
on a very precarious source of supply, it would be an ordinary business 
proposition , 

Mr. Lloyd.-It would put up the price of the salt to cover the excess. 
329. ilfr. Neogy.-To what extent has stability been achieved' 
Mr. Lloyd.-I am afraid I am not prepared off-hand to give the figures 

but we are satisfied that we are in a much better position to face unusual 
climatic conditions than ever before. 

330. Ckatrman.-I take it under pre-1917 conditions you might have 
hAd a very serious shortage had it not been for the works , 

A.-That is so. 
331. Mr. Neogy:-There is a definite relation between rainfall and 

production , 
Jir. Lloyd.-Rainfall is not the only thing ; exeessiv~ rainfall may be . 

u t..d. 
332. Q .-So that the factor of uncertainty has been minimised by 

the new devices , 

A..--To the best of our belief, that is the case. 
333. M,.. JOlhi.-Have yop had any scientific investigation undel'taken 

80 that you might get more salt f 
Mr. Iloyd.-:-I think that was a great part of the work done in the yea1'8 

1921-23. I think that the officer who carned out the work is entitled to 
claim that he tackled the problem in a scientific manner and his 'Wot'ks 
were designed to get suitable brine in suitable quantities at the pro~ 
time of the ye'lr. . 
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334. Mr. XeDg,.-You thiDk the eIeetriiIeation of Khewra w. also 
t"onsidered from the commercial aspeet,~ to how far it would lead to 
economy in working t To what extent do you think the expectations have 
been realillld , 

Mr. L/.ord.-We are DOt convinced that it baa been commereially a 
particularly profitable investment. 

335. CltcrintlGA.-What exactly is the meaning of the word ' eleetriilca-
tiOll " here f 

Mr. N eogy.-IB it merely for power purposes or is it in proeesaes in 
the manufacture f 

Mr. Muklterji Mainly to supply power in connection with exeavatioD 
.with the help of drills, and this is done by electrical plant.. 

336. Q.-This has I believe supplanted mannallabour to !lOme extent , 

, Jlr. IJo,ti.--One reaaon which moved Government to approve the 
-aeheme on....malq was that there was a eousiderable di1Iicolty with labour 
then, and it was felt that the introduetion of labour-aaving devices would 
not perhaps so much provide aetual cash economies as ~rd against the 
dano~~ r~ulting from the existence of these labour diftieulties. . 

337. Mr. Neog,.-H power is utiliaed in driving dri1lR, I want to 
know what euetly was the substitute for it-band laboor or steam lllant , 

A.-Between the two. It wu to iDereaIIe the amount of work dODe 
Ly machinery ; previously the amount of driIIiDg by machinery was limited 
because therE' was not the l8Dle amolUlt of power. Some part of the 
drilliDg was actually done by hand ; BODle of the e~OD was done by 
haDd and some by drill ; e1eetrification has therefore 1'eleMed Iteam power 
for other operations and in certain &ea8OD8 of the year that ha.. led to 
complaint of unemployment. 

338 .. Vr. NeoW .. -Without being UDduly cri~ po8')ibly it wa~ aD 
unduly optimistic idea that the introduction of labour-.,ing devices mUBt 
naturally be economical, WUD't it , 

1Ir. B. DGI.-One reMOIl .... that o8Ieen in lDaewra might have 
electrieity supplied free f 

L-That miPt be an iDdueeJDat to tile oIleen ill ehup, but after 
all the sebeme W88 pot through by the Cnmm;'liou.er uad by the Ge ...... · 
aent of India, nODe of whom have oecaeion to enjoy the electrie uptiag 
tlJere. 

339. Jlr. Nsog,.-TIUs atlJeme of eleetriflcatioD at Kb~ .IS sOught 
to be justified before the 8taDd ;ng l'iDanee Coarmittee, I think, not 10 
~ueh.on the around of labour .'ring &8 on the grouud of eventual eeGDODl1 , 

• 
Jl r. Lloyd.-I am afraid my memory is short, but I am iDe1ined to 

think that we shall have to admit 80 far as the BeeODd part is eoneerned that 
there DUly have been URdue optimism. ., 

340. Mr. NeogJl.-Who is l"MpOIl8ible for DaMiDl' the bad estimate 
that it would lead to eeoJl0Dl7 t 
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II f'. Lloyd.-The responsibility rests upon the. aovel'lUllent cd· ladil 
ultiwately. 

341. Mr. Neogy.-Who initiated the proposal f 
M f'. Lloyd.-We had an expert adviser who made the proposal. He 

is not a Government servant. He was a mining expert. 
342. Q.-Surely he could not have reported o-n the financial aspects' 

That was a matter to be decided on by the departmental officers f V{hc 
are the departmental officers who initiated this proposal , 

Mr. Lloyd.-I suppose the Commissioner at the time. 
343. Q .-Y ou have not got the facts before you f 
Mr. Lloyd.-No. 
344. Q.-I think the Standing Finance Committee were told when the 

thing was installed that the whole basis of the scheme rested on the financial 
rock f '\Yhat are we to think. of the estimates of those officers f 

Chairmon.-When you say that it has not led to economy are you 
speaking fl'om ascertained facts f 

Ah-. Lloyd.-I suppose there is a certain amount of theory even in 
that. 

Chotrman.-My impression is that this is the first time I remember 
hearing of a statement that it had not led to economy. I should have 
thought fl'om a recollection of the case that our experience cannot be 
particularly long enough to say what its final results would be. 

S'i,. F. Gattfttlett.-I was asking Mr. Campbell whether he ,\vo1l1d com-
pare the results of this year with the previous years. He said that this is 
the first ~·ea!' of the commereial accounts and unless you completely re-(!ast 
the whole of the accounts it was quite impossible to say. 

3-15 .. lft". Rangaswami Iyeftgar.-This scheme of electrification was 
pnt before the Standing Finance Committee on the ground that it con-
dnef'd to eeonomy and on that representation they sanetioned it. The 
question 18 whether it has produced that result. 

6~r. Neogy.-This must have led to raising the price of sal~ and salt 
being a prime necessity of life, you must not stick to this, and if necessar;y 
you might rE'vert to the old order of things. 

Chai, maft.-I cannot admit it led to a raising of prices. I do not 
know wbE'tber it led to a reduction. 

Mr. Neogy.-H it has proved uneconomical., to that extent it may 
have contributed towards the raising of the price. 

Mr. Lloyd.-I have cQJllmitted myself too readily to the suggestion 
that it has not been economical. 

Ohatrmaft.-I have never heard of it before. 

346. Mr. KtJultJ..-It will be seen on a referene~ to note (1) that 
the work has not been completed during the year under review. If it w. 
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dOIIlP)eted it Blast have been CODlpleted iD the fol1.owiDl year 19-J6·27 and it 
may be too early to judp. 

ClGinIw.lft.-We are all proeeediDg on Mr. Lloyd's statement that it 
was not economical. On what did you base that, Have you got figures 
with you at the moment , 

Mr. LlO1Jd.-I was basing it upon a very faulty memory. 1 had the 
imprcmon that aomewhere we had th~ statement put before us that it had 
not been economical. I must have been thinking of something else, I am 
afraid. I wonder if I may be permitted to ask Mr. Sundaram. 

CluJirmatl.--Certainly . 
Mr. Lloyd.-(After consulting Mr. Sundaram.) 1 would ask per· 

mission to withdraw the statement that I made before. J am afraid I had 
a faulty memory and Mr. Sundaram has now reminded me that I was 
thinking of another matter altogether and that is the proposal for intro-
ducing t'lectrieal tnmsport in the mines which we have thro,,'n out not on 
the ground that it baa proved unprofitable but we eame to the conclusion 
that it woold not be profitable and the scheme has not been adopted, I 
must apologiSt' to the Committee for having got so confused. As the 
Aecountant General has pointed out, the scheme has only recently been 
completed and it is only a few months sinee it has been in operation.' There 
is nothing to show that it is not a paying proposition. 

347. Mr. ~ ',esga.r.-Why, then, did you start the electri-
fication , 

Jl r. Lloyd.-It wu pU't of a bil eeJwne. 
, 

Mr. 114agt.&ttlH.a, ',Mlgar.-'Why did you want to electrify in place 
of the manual labour that you had before' W 86 it on aeeflUDt of -cheap-
ness , 

Mr. Lloyd.-It was the idea when the scheme wa, formed both to 
save tronble with labour and for economy. 

Chai,.",a •• -I have the Standing Finance Committ~ proceedings of 
the 28th ,r anuary 1922. (Beads). This may not be the particular cue. 

Mr. 1\·60",--1 am afraid that all the improvement !ltChemea in connee-
~ion with salt smpply, whether in connection with Sambhar or with Khewra, 
originated with the idea of increasing the .pply. That wu the original 
justifteaticm put forward and I am afraid that the Central Board of 
'Revenue is goiDg baek upon that. 

Mr. llvtldanJtft..-W e wanted to inereaae the outpnt there. At that 
time there was a ahOl"tage of salt in India immediately After the war. 

Jlr. LlOfld--And it W88 also believed that the electrifieation acsbeme 
'would be eeonomieal. • 

• Mr.. ~'1)?f111--lIr. Lloyd a few miDutes ago observed that the juatitlca-
tion pnmanly put forwat'd wu the DeCel8ity for increasing the supply and 
although that was the jut.ification put forward before tbe Committee 
Jut year, that position baa been given up. Now it is not 80 much to in-
8ftI88e the supply u for stability of mpply. 
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Ch~nnafl.-There was 'no question that the work done has enablefl 
us to produce a larger amount from Sambhar, but the question is what 
was the primary purpose of the expenditure. The primary purpose war 
stabilisation. 

348. M,.. N eogy.-When these proposals were put ~orward, so far as 
I am concerned-I do not know about my colleagues--we always thought 
that by enabling us to increase the output this Department would in the 
end enable us to be self-sufficient or self-reliant so far as the supply of salt 
was concerned, that is to say, that we would be able to do away altogethe.r 
with foreign salt. That was the idea in our minds-I aDl speaking for 
myself-that the manufacture of salt would be so cheap as to enable the 
Department to compete successfully with foreign salt in the markets in 
which they cannot at present compete. Far from achieving that object we 
find that thp. price of salt has gone up. 

Mr. I,loyd.~The price of our salt is still exceedingly cheap. The con-
trolling factor more than anything else is still the railway freights. 

349. Mr. Neogy.-You have not been able to pu.cm out foreign salt f 
Mr. Lloyd.-Because of the railway freights and long lead~. 
Mr. Neogy.-That ought tOo have been taken into consideration. 

Chairm,aft.-So far as I am concerned, I do not remember of any 
ooc38ion when Government came with a statement that the object (.if any 
particular sslt expenditure was to make India self-supporting in the matter 
of sult bllpply. 

M,·. Neogy.-When you referred to salt shortage in a particular year 
as the primary justification for coming in for this large expenditure, the 
non-official Indians, at any rate, came to the conclusion that in the course 
of a few years they would be in a poSition to be self-sufticient. 

Chairmafl.-I do not think that by an increase of salt supply in 
Sambhar and Khewra you would touch the question of supply of salt 
to Bengal. 

Mr. Nt:ogy.-That was certainly the idea put forward before the 
.Assembly. 

Ch.ai,··mafl.-If the Assembly had that idea they were mistakf!n. The 
question of salt supply to Bengal must depend on salt snpplies near the' 
sea therr: that is, Orissa. It cannot possibly depend on any sour<'es like 
Khewra. 

35n. Mr. Neogy.-There might be sufficient economy in the manu-
facturing costs to enable it to compete successfully with foreign salt. 

Mr. Lloyd.-Might I just give a figure' Just now the price of salt 
at Sam bhar i~ under four annas. There is nothing in that price for 
economy to make up for freight which is about one rupee a malmd for 
Calcutta. 

C1U1irm.aft.· -We had never in mind at all that Khewra and Sambhar 
,,·ere Jlossib]p, sources of supply to Bengal. 



351. Sir 11. s..n.".-Ie it aot leritiM-te eomwent that it iI "17 
iffIcmIt to say whether the real eOet of prOduetiOD of aalt hu iDenuecl or 
ieereased lJDleas you have aeeounts in the relevant years whieh are eom-
patible with each other. 

Clultnnatl.-The reason for the· increase in the price of salt which 
we have been considering in this Committee to-day is the fact that for 
the first time we have got commercial accounts. It has nothing to do with 
the extra cost of schemes at S&Qlbhar or Khewra. We have got a littlc· wide 
or the Subject. 

Mr. R(J.flgG8tIXJfJI!l Iye"lltJr.-The whole point is that you embarked on 
this big scheme of electrification under the impression that it was a business 
pl"oposition, and you now find that it is not a business proposition. 

Chainn.aft.-So far as the electrification is concerned, we had the 
original answer withdrawn and we have not yet any idea as to how it has 
worked out. • 

352. Mr. BaflgtJftIHJmflI"efl/lor.-Me we then clear that it was under-
taken with a view to economy f 

JI r. no,d.-It W88 partly for the purpose of ecoDomy and partly to 
eD81lI'e supplies. 

353.1Ir. Bcnag ....... l".,cw.-How would you eD8D!'e supplies hr 
electrification t 

Jlr. Uor/d.-Becauae it met the labour diftlculties of which I have 
spoken. 

354. Jlr. Neogfl.-What was the euet nature of the labour dif6-
\!alties , 

Mr. Llord.-We had very aerious strikes at Khewra. 
Claatnnaft..-We miPt make a DOte that next year we would like to 

know what the Department caD tell us on the subject of the results of the 
outlay-whether it baa been economical or otherwise. 

355. Jlr. B. Da.-Would you tell us why the oftlce1'8 there should have 
free e1eetrical supply f 

Mr. LZo"d.-It wu given them .. a small compensation for the very 
unpleasant conditions in whieh they have to live. Also it costa nothing to 
Government as they have to have a certain load on the e1eetriea1 worb. 

356. Jlr. Neogg.-Suppoee a eharp is made, what would be. the 
approximate amount that Government would pt , 

Mr. Llot/d.-It most be very 8II18ll. On)y a very small number of 
oflieen are eon(')!rned. 

357. C1&ainn.at&.-Can you put in a statement' 
Mr. LlotId.-1f required. We eannot be eerta.in that they would use 

the fn;U amount of electrieity if we made a 'lharge. We can give some IIOrt 
of estlJl1~te. There are not manT . ofBeen and it most be very small com-
pared WIth the amount of eleetrictty that is eOD8WDed on the worb. 
. 358. Mr. Jo.ki.-Ia electrical power aupplied to labour liDeS for lirht. 
lDg f 

Jlr. Llovd.-It is not supplied to the labour boo. in Khewra. 
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• t. Mr. Jolhi.-A. store aeeo1lDt of salt is appended whieh is Ilot·au. 
jee+, to audit. Why is it not subject to audit , . 

Mr. Lloyd.-Perhaps the Auditor General will be able to explain it. 
Sir F. Ga'Untlett.-There is a rule in the Auditor General's rules which 

saYN that the Auditor General will audit receipts and store accounts at 
the request of the Goyernment of India. So far I have received no request 
to audit these and it does not corne within my jurisdiction until I get a 
requf.'st. 

Mr. Joshi.-Is it not desirable? 

lYr. Rajagopalan.-I have suggested that and it is under the considera-
tion of the Central Board. 

Chairman.-The whole matter is the subject of a memorandum which 
has just reached the Government of India and it is under consideration.. 
The thing will come before the Committee next year. 

360. Chairman.-Does the Department undertake major works of any 
sort in the Salt Department against lump provision without goiilg to the 
Standing Finance Committee , 

Mr. Lloyd.-No. I may say also that we have given up this lump 
provision. 

Mr. Neogy.-I think it is one of the specific functions of the Standing 
F'inance Committee to scrutinise all the details of the lump grants. 

Chairman.-We have come to an arrangement. by which all major 
works beyond a certain figure should come before the Standing Finance 
Committee. 

361. JI r. J oshi.-I wanted to know whether this particular lump sum 
was approved of , 

Mr. Lloyd.-The lump provision was in the budget ~ such. I do not 
think the lump sum was placed before the Standing Finance Committee. 

Page 119 of the Report. 
362. Mr. JosM.-I think the quantity of stores in Madras is large com-

pared to the annual sale. 
Sir F. Gollfltle1t.·-In Madras it is only two-thirds of the anDual sale 

whereas in Sorthern India they had a whole year's supply. In Bl1rubay 
the position is radically different-2i times. 

11 r. J os1l.i.-l was thinking of Bombay. 
Mr. LZolld.-1 told the Public Accounts Committee we have been yery 

seriously exercised by what we consider to be the excessive stocks in the 
Bombay stores and we have taken drastic steps to reduce the provision in 
the last two years at Khar&glhoda. 

363. Mr. Cocke.-Have you had any amount written off in Bombay t 
Mr. Lloyd.-You find the figure of waste is 94,000· in that particular 

year's account. 
Mr. Cocke.-I meatl subsequent to that' 
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Mr. LLo,d.-Of eoune, there is a mereaoe in -the Awli~r General'. 
letter to very much larger quantity written off in the pre,oious year, the 
reasons for which we have been eumining. 

364 •• r. NHgfI.-What is the exact nature of the understanding with 
the Freneh Government that requires -duty free issue t 

Mr. Lloyd.-One condition is that they abstain from making wt in 
French territory. They have agreed not to make salt in their territory 
which, of course, is a measure very suitable to us. One other condition is 
that we should supply them with a certain amount free . 

• r. Bang(J8VJQfftJ/ lyetagor.-The result is that they are selling it 
cheaper in their own territory. 

Poragroplt 32 of t1&e Bsport. PGg6 28. 
365. Mr. Neog,.--One of the remedies which has been mentioned here 

for over-hud~etjng is that Parts II-A and II-B of th~ budget estimates 
should be scrutinised by the Audit Oftleer. If this is likely to prove 
effective, why should it not extend to other departments 88 well t 

• r. Katdo.-This arrangement baa since been diaeontinued. 
366 .• r. Neog,.-How long was it in operation t .r. KatllG.-Two years. 
367 .• r. NetJfIJ.-Why t .r. Lloyd.-After these two yean' experience we feel OuraelveR in • 

much stronger position to deal with the departmental budgets than we were 
before. 

368 .• r. Jodi.-You have a1ready gamed by their aerutiny and why 
did you diaeontinue it f .r. Llo"d.-Beeauae the delay oeeasioned counterbalances the benefit. 
NOlF we feel that our own o8Iee has gained mfBeient experience to be able 
to do it without this ofIleer '. 888istanee. 

8i,. 11. Ga • .t16tt.-I think you would agree that it is not his primary 
function. , 

CIuJinr&cHa.-If satisfaetory results eould be achieved without taking up 
the time of the Audit Oft1eer, 10 much the better. -

Mr. Neogll.-Tbe thing is that the Audit OfBcer has been asked by 
·the Government of India. If 80, baa that order been since rescinded t 

Mr. Lloyd.-That is 10. 

CJuMf'MGtI.-811l"ely we want to make the department itself responsible 
for its budget. 

!I". Lloyd.-~e still.eont~nue. if there are any diftleu1ties, to ask the 
Audit Officer to gIve us hIS assIstance on speei.fle points. 

Sir F. Ga."llett .-There is a real point of importance in making ODe 
authority tinally responsible for the budget. 

~h4irmaft.--Oh, !~. When we are examining an oftleer be might say 
that 1t has been SCnttlnlRed by the Audit OfBeer ! 

Jlr. Lloy~.-Aa ~rds the next year'" budget: and the tuture bndtrets 
we hope to be m a POSItion to stand on our own lep. . 
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Paragraph 33.0/ the Report. 

369. Olairmaft.-Have no final orders been issued' 
Mr. LlofJd.-No. 
Mr. Lloyd.-Paragraphs 34 and 35 deal ultimately with the issue price 

of salt and the cost of production. We have already discussed that. 
370. Mr. Neogy.-Paragraph 35 refers to some suggestions made to the 

Government of India indicating the directions in which economies might be 
e1f~cted. It would interest the Committee to know what these suggestions 
are. 

Mr. Lloyd.-The primary suggestion was that certain economies in 
establishment might be e1fected. As a matter of fact that was the policy 
which the Board itself had adopted and orders have been issued for making 
certain economies in establishment and more are under consideration. .And 
then we have also been applying a strict scrutiny to capital expenditure. 

Mr. Neogy.-Including the'improvement scheme, I hope' 
Mr. Lloyd.-Including the scheme for the mechanisation of transport 

at Khewra which we have decided not to proceed with although it had been 
accepted before. 

371. Mr. B. Das.-In paragraph 35 the Accountant General says the 
net loss to the Department on the whole will be 16 lakhs ; and the Auditor 
General makes certain observations. 

Sir P. GaufdZett.-Might I explain' If you refer to the statement at 
the bottom of page 30 you will see there is a long list of what are called 
treaty payments. Ever since 1880 and in fact. before that, questions have 
been raised as to the extent to which these treaty payments should enter 
into the manufacturing accounts as part of the cost of manufacturing. 
My views on the subject are expressed in that statement at the bottom of 
paragraph 34. The final orders of Government you will see set out .in my 
paragraph 21, whereby the royalties and compensations debitable to manu-
facture amount to 9 lakhs 22 thousand. With that adjustment the figures 
which are shown in paragraph 35 of the main report are revised to the 
extent set out in my letter, so that the net loss is now about 911akhs. The 
Government of India did not accept fully my views as to the items of the 
treaty payments which should be regarded as properly debitable to manu-
facture. 

372. Mr. Neogy.-In what respects do they diftel" , 
Sir 1'. Gall.ntZett.-I am afraid it is very di1Bcult to say. Tbey differ 

to the extent that my suggestion was 14.87 as against 9.22 lakhs. It is 
a very difficult problem. It means the interpretation of the treaties. In 
each case the treaty itself shows in respect of what rights these payments 
are being made and many rights are set out in such general terms that it ic; 
(JUite impossible to say exactly how much ought to be regarded as the charge 
properly debitable to manufacture and one can only guess. As to the big 
parment of 3 lakhs I suggested the terms ought to be half and half. Gov-
ernment preferred the decision come to in 1911 after a great deal of discus-
sion. Exactly how much of that particular 3 lakhs they admitted to be 
debitable is not set out hut personally I was prepared to accept this d~ision 
bNoause there was nothinp: a~tually in the treaty on which I can definitely 
base an opinion that the Government of India are definitely Wl"Ong. 
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373. ClGif'lllH.-What is the explanation of the saviDg in lI'OII 
eKpellditure of 20 lakbs , 

Sir 1". Oaufltutt.-I5 lakhs for special cultivation it, Malwa. 
Claainna •. -In respect of that we presented a supplementary estimate 

of 20 lakhs , 
Mr. Lloyd.-That was for Benares opium, Sir. The Central Board 

of Reyenue must admit a failure, when the supplementary demand for 
51 lakhs was presented, to ascertain whether a saYing on the Malwa opium 
was likely to be realised or not. The only excuse I can offer is that we 
hf'ard of the necessity for this supplementary provision of 51 lakhs when 
we ltad only two or three days before we. had to put it before the Standing 
Finance Committee and the .Assembly, and we could not before putting 
forward the proposal ascertain whether there was likely t(\ be a 'J8.ving 
onder a diseoDDeeted sub-head under the same major head. The saving in 
Malwa was due to outtu.rn and also to a failure to realise the e1feet on the 
aeeounts of the part payment which is made in the shape of an advanee for 
the nen year's cultivation. 

Cl&atnnGfI.-There was a di1ference in price f 
Mr. LlotId.-Yea, an~ certainly a dift'erence in quantity. 
374. Mr. Da.-Are you eommereialising the accounts of this Depart. 

lDeat' 
Mr. Llord.-They have been C01IIJDercjaliseci. 
Mr. CCltI&pbeU.--Only 80 far as the costing section is concerned. W. 

eaunot say the whole Department has yet been commercialised. 
Sir I'. OallfltIBtt.-That is at Gbazipur, tile eoet baa btaen work~ eat 

on commercial lines 80 88 to arrive at a true cost to be eharpd to Loeal 
Governments. 

375. Cbil"lfl4f1.-Is the questiOD of further eommereialisatiOD UDder 
eoasideration , 

Sir F. O'!flfdl~tt.-No, Sir, not for the moment. We are awaiting the 
eommenbt of Government on the aeeounts based on eosti.ng statemGt~ 
Pcaibly they are Dot 88 accurate as they would be if we could get a 80.-
p1ete system of commercial aeeount&. 

CluJtnnaft.-Thole aeeounta are 81IfBeieu.tly aceurate f01" the pttrpOlle of 
ascertaining ecJ8t f 

Sir P. (:atlufltH.-'rhat is 80. We prepare our annual &eeOUnUl f!'OlD 
the ordinary Government cash reeeipt and expenditure aecounta. 

M,.. Neogg.-Lut year there was lOJDe referenee to a speeial 0'" 
with a view to eommercia1iaing the &eeount,. of this Department. 

Jlr. ClltI&pbB1l.-That referred to the coati. seetiOD only • 
• ,.. NBDgy.-There is something further about commercialisation 01 

faetol'1 aeeounta and tIOIIle proposals were made at tbe time which 1_ 
year's Audit Report said were UDder tbe eonaideration of the Government, 
or lOIDe neb thing. 
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Mr. Campbell.-8ince then we have presented our costing report, and 
we are waiting for the orders of the Government of India on the form of 
the accounts presented. 

Stamps. 
376. Mr. Neogy.-Explanation B. 2 (2) at page 128 says" The question 

of adjustment of the cost of stamps supplied from Provincial Stores to 
Central Departments is still under the consideration of the Government 
of India ". What is the position exactly f 

Mr. Lloyd.-That file I think is in the Finance Department. 
Mr. AratJam1Ulka Ayangar.-If this relates to the question of adjust-

ments against minor Local Governments, there was a misapprehension of 
the orders by the Audit Office, and the officers concerned were told that the 
orders of the Government of India all along were that such adjustments 
should be made against all Governments. That file has been sent back. 

Mr. Kaula.-Apparently the orders have been communicated after the 
accounts for this year were closed. 

377. Mr. Rangaswami Iyengnr.-\Vhat is this G.2 at page 129 which 
refers to 8 short recovery to the extent of 3 lakhs due, it is explained, to 
a lower percentage of overhead charges adopted for issues in 1924-25 ! 
Why was this done ? 

Mr. Lloyd.-I am afraid I do not recollect the details of that. 
Sir F. Gauntlett.-The papers which are not directly relevant but 

which affect the accounts of the Controller of Printing have just been cir-
culated. 

Mr. Lloyd.-When I read this sentence I inferred it meant a lower i 

proportion of the overhead charges was debited to Stamps in a division 
between Stamps and Printing and Stationery; but I may be wrong. 

Sir F. Gaun.t/.ett.-I think one possible explanation is that it was 'just 
about this time that a semi-colllDlt:rcialisation was effected of the Printing 
accounts ; though whether this affects this question of Stamps or not I do 
not know. But the semi-commercialisation did provide for the distribu-
tion of the overhead charges in the various branches of work, and this may 
merely represent a more accurate distribution. 

C1r.airma1l.-U we wish to pursue the matter we can ask the Depart-
ment concerned, but I do not think it is a big enough point. 

378. Mr. Joshi.-I want to know the meaning of "non-judicial 
stamps" f 

Mr. Llof/d.-Non-judicial 'stamps are stamps under the Stamp Act 
(not stamps used for court fees). 

Page 134 of the Report. 
379. Sir P. Gau1ltlett.-The figures circulated in Appendix XVI are 

really supplementary. Weare now dealing with Stationery and Printing. 
They are really supplementary t.o the figures gh'en here. They only state 
the results of the audit of the various accounts which have been put in 
without audit. 

Chaimwn.-Doeb any point arise f 
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Sir ,. Gatmf16ff.-The Central' Stationery Oftlee shows a 1088 of 2 
1akhs on yearly transaction of about 60 lakhs. 

Mr. Batagaatoa.r lyettgal".-That eome& more properly under the 
PrintiDg Department. 

380. Mr. Coc1ce.-At page 133 there is a reference to the overprintiDg 
of stamps with the words " C. E. It""'!. " and " I. E. F.". How long are 
these going to be retained t Some of the C. E. F. stamps are very old. 

Mr. Lloyd.-I ahall be very glad to take up that point and eoDSider 
the desirability of keeping the stock at all. 
C~ •. -Very well, the Board of Revenue will take up that matter. 

Let us go back DOW to page 32. 
I'radB au EMbea~.-PartJgrGpl 99. 

381. Sir 1'. Ga..t16ft.-I have a general oomment to make on thia 
Sir, becall8e J have been rather impreaaed this year by the very rapid 
growth in embezzlements in respect of St&m.pt;. It may be brought to the 
notice of the Government of India that th~re haa been an increasing teD-
dency all over India for irregularities antI embezzlements in regard to 
stamps to oeeur. Treasury officers are inclined to forget that stamps are 
equivalent to cash. 

Mr. Ll~d.-With regard to that I should like t{) Hay we have put the 
matter before the Finance Department, who haye preferred to deal with 
this matter as part of a larger general question of frauds and em-
bezzlements whieh the Government of India h8"e undertaken to look into 
at the i~ I think, of the Secretary of State. 

Mr. R6ftgastlHJ.m, lye"!1ar.-That is true but I think this raises a 
special point 88 the Auditor General points out, because the idea in the ease 
of other embezzlements is the idea of actual money being stolen or defraud-
ed, while here the idea 8eeJD6 to be that stamps are 80 much paper and one 
need not be 80 earefu1 to see that people do not embezzle and make money 
over them. That I thin]; is 8 special point. 

Jlr. Llot1d.-It does seem. to me and I can hardly understand any rea-
sonable pel'8OD put in charge of 8tamps not realising their cub value. 

Claainnatl.-We can endone'the remarks of the Auditor General. 
Mr. Llot1d.-I do not wish to nggeat for a 1D0aent that the Central 

. Board of Bevenue has any reluetanee to take aetioD in this matter. W. 
have put the matter before the Finance DepamneDt ounelv .. 

JU/f"_ Page 846. 
382.CIwIit ...... -1 would draw the. atteuti_ of the Committee that 

this is a cue of an exeeI8 vote being required. 
Sir 1'. Ga •• tletl.-1',he grand tota1,ou win Ind at the bottom of page 

347. 
Jlr. lJorId.-That of eo1U'lle men to· all Departmentl of Govem-

mente 
Sir P. Ga.,dlett.-Yes, but _ far _ the Committee ia ecmeerDed it is 

one Grant. 
Chairt1UJfI..-We want to make a leCGmmcndation to the A.lIIembly in 

regard to the exce88 grant ; it all arises on A. 
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383. Mr. Neogy.-What is the ohange in procedure on the adj1l8tment 
of refunds to Provincial Governm'entB of Customs duty on Government 
stores f ' 

Sir F. Gauntlett.-I have a note on this point. that I am asking the 
Accountant General, Bengal and the Examiner of Customs Accounts to 
clear up the matter. 

383. Chairman.-What is the real explanation of the excess f I sup-
pose it is chiefty under Miscellaneous Refunds f 

Mr. Kaula.-Thst is different, Sir. 

384. Chairman.-The explanation on page 345 is " Due to eXcefI8e8 
in the estimates of Bengal, Bombay and :l\Iadras counterbalanced by saving 
in Burma ". Can you explain that, Mr. Lloyd f 

Mr. Lloyd.-In 1924-25 there was a certain degree of uncertainty and 
difficulty as to which refunds in the Customs Departments should be 
voted and which should be non-voted-a question which has not yet been 
finally set at rest. But when the estimate was originally framed there 
was a misunderstanding as to the point in Bengal that refunds granted 
without application from the merchants should be put down as non-
voted because they were not strictly payments made under the law. 
Then by the time the accounts were made out they were classified as voted, . 
although in the budget they were shown as non-voted. 

Chairman.-Are the refunds granted in the course of the adminis-
tration in accordance with powers under the law? 

Mr. Lloyd.-No, Sir; that was one of the points to meet which we 
propose to amend the Sea Customs Act-that whenever our audit. officers 
or other checking officers detect in time that there has been an excess 
recovery of duty, in order to save trouble and without waiting for an 
application from the merchant, tbey should pay him the money that has 
been eollpcted in excess 'voluntaril:y. There is nothing in the Sea Customs 
Act to proviae for a refund heing made except on application being .made 
by the meJ"('hant. 

Sir F. Gaufltlett.-Technically, if it is made under a statutory pro-
vision it is non-voted but owing to the faet that the Act is considerably 
out of date you have 'to make many refunds which are not strictly statu- . 
tory. 

385. Chairma •. -The explanation of this partieular exc,!BJ is that 
during the year there was an excess of ref1mds of this 'elaaraeter made 
votable' ' 

Sir F. Ga.ftlleff.-It is quite poasible that that portion of it can be 
justifiably ~t of!. against savipgs under non-voted. 

The Chairman referred to Refunds of Freight ;ax (G.,2) and 
quoted last year's report. ' 

386. Mr. J08",i.-ls there any explanation why a supplementary esti-
mate was not obtained to cover this T 



Mr. Lloyd.-The explanation is given in the next sentence in the 
footnote. According to our lights we ·thought we had enouP funds to 
reappropriate from the Bombay appropriation of 47 lakbs and therefore 
we reappropriated 5,32,873 in the last month of the year. But we found 
that owing to the occurrence of a large debit in the exchange accounts-
over which we bye no control-our expectations had been frustrated and 
the consequence was that we actually were short of funds. 

387. C~.-That raises the question of what stepa you take to 
foHow these adjustments from month to month. 

.r. LloJId.-Of Col11'lle it is an extremely diftlcult matter to follow the 
course of these refunds debited from the exchange accounts ; these re-
present refunds paid at 8eistan or on the North-West Frontier on goods 
which had been passed in transit through India to Persia or Afghani .. 
tan ; it is not very easy to make accurate forecasts. 

388. C1uJv....-Was the whole of this 9 laths refund to Persia and 
Afghanistan ! 

Mr. LlorId.-I think I can say 80 with certainty; 80 far as I recollect 
these are the only refunds which go through the exchange accounts. 

389. CIIGirma •. -But were you aware that these refunds would be 
made f 
. Mr. Lloyd.-Traosit trade is not very steady; nor can "~e follow with 
great accuracy the rapidity with wbich tbe adjustments will come to.us 
through the books of the Accountant General, Punjab. 

390. Clairmaft.-Could you not for~e before March 1926 that there 
were adjustments in respect of refunds for which money would have to 
be provided , .r. LlOlld.-It is exeeedingly difllcult bceause we do not know bow 
long it will take for the aceoUJita to J"f-ach ""'. 

391. 8ir P. GOH,,~I~tt.-Is it certain that the goods pASsed through 
the customs will pass through eventually .mto Afghanistan or Central 
Asia , 

Mr. Llolld.-Unfortunat.ely not. 
Mr. Raja!JopowfI.-Thia very point "u diacuIIed in eonneetioD with 

CUBtOJllll and 1VP have amggested a system. of cheque payments by which 
. claims .. .an be sent in to Collectors of Customs who will iatme cheques, and 
any cheques iMUed after the ht April would be brougllt into the aeeounta 
of the next year. 

Mr. LlOfld.-That IRIWgeation haa not been coneidered, but I muat BOW 
enter an emphatie warniDg that I am not at dl 811N that it would be 
poasib1e under the Anglo-Mghan Convention. 

CAainntlfl.-These are not adjuatmentB between the Central Govern-
ment and the provincial governments, but are refunds to merehallta who 
have paid duty on goods entering British lDdia and recOver it when the 
goods leave Bri_h India. 

Mr. Lloyd.-Inatead of paaing the goods through free in trUllit, 
we aaf~d ourselves by col1eet~ the dulT and refunding it. 

CluHrmGft.-Thia refund of 9,75,000 is DOt for the whole year' 
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Mr. Lloyd.-No, Sir. 
Mr. Kaula.-It is the last bat~h of debits. 

. 89,2. Mr. Das.-Is it pO!olsihle for a merchRnt to send goods that a~ 
m In(ha to n foreign government anti ask for rebate Y 

Chairman.-He could not get any rebate unless his intention to re-
export has been stated at the time. 

Mr. Lloyd.-Before the goods a.rrive at the port of destination. The 
position is a little complicated in the case of Persia ; it is not really a 
through transit system. In the' case of Persia, it is permissible for a 
merchant to buy goods in India and by proving identity and subsequently 
re-exporting them to obtain a refund, not of the full duty but of 15116ths. 

393. Chairrnan.-He has to prove the identity of the goods' 
Mr. Lloyd.-That is so, but it is not necessary at the time of importa-

tion to declare intention to re-export. On the other hand in the case of 
Afghanistan under the terms of the Treaty, the arrangement is definitely 
one of providing facilities of free transit of goods imported for re-export 
to Afghanistan, and the easiest way of effecting this is to collect duty and 
refund it on proof of re-export. ' 

394. Chairman.-What is the position as regards Kashmir' . 
Mr. Lloyd.-As regards Kashmir, the position is entirely di1ferent~ 

In the case of Kashmir we allow goods to be subsequently identified and 
transmitted to Kashmir, but the rebate is not given to the merchant but to 
the. Kashmir Government in consideration 'of their admitting the goodJt 
duty free to their territories. 

395. Chairman.-To come back to the question of why there was an 
excess vote, I think we have a fairly good explanation of how it took place. 
What we want to know is whether arrangements have been made which 
would prevent an excess vote occurring as customs refunds. 

Mr. Lloyd.---Of course customs refunds are a matter entirely outside 
our control. 

Chairman.-The question is whether in future you will be able ta 
come up for a supplementary grant in time , 

Mr. Lloyd.-We shall make every effort to do so. 
Sir F. Gauntlett.-May I suggest that this again is a problem o( 

watching liabilities, and that if the Bombay Collector of Customs ascer': 
tained, say for the last three or four years, what he paid through the March 
final accounts, it would be possible to arrive at a rough estimate of what 
he is likely to pay through the last March final secount again, having due 
regard to what ,knowledge he may have as to goods which' are· passing 
through Bombay to other foreign states. . 

ltlr. Lloyd.-That brings to my mind one fact that so far as the cus-
toms of Karachi is concerned we found that number of goods are de-
clared at the time of importation to be for Afghanistan which actually 
never go there and the occasion for paying refunds never arises. Weare 
doing our best to rem~r the defect i~ th.e arrangements ~~ch ~as p~ 
duced this result. but It IS a matter WhIch Involves the admInIstratIon. of a 
Treaty and is not a very simple one. I can assure the Committee that 
the Central Board of Revenu~ are doing their best to watch this just 8IJ 
any other item of expenditure .'and to apply for supplementary grant ill 
good time if we foresee neceSSIty. . 

396. Sir F. Gauntlrft.-I presume the Collector would hsve mform'll-
tion that there must be something going in through the ~Iarch final 
accounts f 

HUUFin 



Mr. Llofd.-I should like to look at the recorda-and see exactly when 
these exchange aceoonts come in and in what months from year to year 
the debits have been raised. 

Cltainnoft.-I think in recommending this excess vote to the House we 
ahall have to recommend that this question of watching liabilities in thja 
particular inBtanee be examined by the Central Board of Revenue. 

Grant No. 86-B.-Capital Outlay on Security Printing. 
397. Mr. Cocke.-Is the Preas working now f 
Mr. Lloyd-.-Yes ; we are supplying all the stamps in India now. 
Mr. BattgGltDafJ&i lyettgar.-Is there an excess vote here , 
Mr. Lloyd.-No ; a saving. 
Mr. Jodi.-Are you now importing any stamps , 
Mr. Lloyd-.-No ; we make everything ; we haTe even found ourselves 

in a position to eoDSider applieations from Indian States to make stampa 
for them alao. We are not printing any currency notes now ; it is still 
under eon.sideration, I think. 

ClaainlUlft.-From July 1928 we hope to begin printing currency 
DOtes. 

PGrtJf/rapA 111 (p. 83) 0/ the Repor!. 
398. 8ir P. 6G_tlett.-In para. 47 of my letter I have brought out 

the points in this paragraph which have not been reproduced or raised 
again in the current year'8 report and which are still unsettled. 
. Bab-parograpl (10) detJlifIfJ tDitl paragrap1& 55 0/148' J/«Ir'. Report. 

399. Mr. Cocie.-Ia it still sub-judice f 
Mr. Lloyd.-The case has been to the High Court and although I have 

Jaeard that judgment has been pronounced we have not yet received a copy 
of the orders ; we will take action as lOOn as the orders are received by -Mr. JlGagIJl1DtJ_ Il/stagM.-What was the judgment' 

Jlr. LlotId.-A reference wu made 1.0 the High Court ; I think the 
eonviction was upheld. J)ut the point with which we are principally con-
cerned is what the High Court bad to say about the conduct of our ofBeers. 
I am informed that the High Court directed that. ~rtain remarks of the 
magistrate impugning the honesty of the otJlcers should be expunged from 
the records; however, we are not in a position to take any action until we 

. have the actual judgment. • 
400. Mr. K aula.-X 0 orders ha\'e yet been pa.cv;ed with reference to 

au:l-paragraph (11). 
Mr. Lloyd.-That case will be placed before tbe Standing Finance 

eom..nittee next week ; we are proposing to form a local fund which will 
be 888isted by government which will collect what it can for the cost of 
vegetables supplied ana the balance will be met out of the subvention from 
government. As regards sub-paragraph (12) we do not quite undenrtand 
what further orders the Auditor General oontemplat~ "bould J,~ iMued. 
The responsihility for preventing a repetition of the passing of extra. 
Tllpnt plam for quarters of such otlicers retitH upon tI,,; Centrul Board of 
Revenue and we are aware of that responsibility ; it hardly seems neeea • 
.. ry that W~ should isme orden to ourselves. '"' 

Sir P. Go.mletl.-No. 
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401. Mr. Kaula..-(15) to (24} are for information only. (25). 
outstanding still. 

M.,.. l~loyd.-My own information in connection with (25), dealt 
with i~ -l)aragraph 78 of last year's Audit Report, is that 1JIe Government 
of Inclia have decided to remit the recovery of the hire chargcs in question. 

402. Mr. J oshi.-Why t 
Mr. Lloyd.-It was found that the contract rate was insufficient to 

give the labourers a fair return, and if we had insisted upon recovery of 
the hire for these locomotives and trucks, we should have left them working 
at a loss. Instead therefore of making good that loss and recovering hire, 
we have taken a short cut and remitted recovery of the hire ; further we 
have put arrangements on a somewhat better footing in future. 

Mr. Neogy.-I hope the fact that the hirer was an officer of the depart-
ment did not help him to get this contract' 

Mr. Lloyd.-I do not think that would affect the Central Board of 
Revenue and the Government of India who decided this matter. 

403. Mr. Joshi.-Do you think it quite desirable that the President of 
the Society should still be in Government service , 

Mr. Lloyd.-He is now on foreign service. 
Chairman.-We took that case pretty fully into consideration last year 

and, I think, arrived at a settlement. 
M r J oski.-That is true ; still I have my doubts. 
Sir P. Gauntlett.-He has now returned to the Department, I under-

atand. 
Mr. Lloyd.-I am not quite sure about that, Sir. 
Mr. Mukkerjee.-He has come back to the department from foreign 

-service. 
Mr. Lloyd.-I think he has got no financial interest in the matter now ; 

80 I am informed. 
404. Mr. J oski.-But another officer has been placed on 'foreign ser-

vice for the purpose ; you are retaining the interest of the government offi-
cers in the society ; how long is this to go on t -

Mr. Lloyd.-This is a co-operative society of illiterate labourers who 
find it very difficult without some assistance to go on. 

Chairman.-We went into it fully last year and we came to the con-
clusion that as a Committee we were not concerned with it ; it was fully 
explained that the .government were of opinion that this co-operative society . 
was doing useful work and that a loan of a government officer to it, pro-
vided he was on foreign service, was desirable. 

Mr. Joslli.-I think it would be much better if the society had the ser-
vices of a regular officer from the co-operative department. 

405. Chairman.-The neXl is (27) ; have any orders been issued 1 
M,'. Lloyd.-Orders are under issue in regard to (27). As regards-

(28) we are lixing the scale sa~ng that in such and such a type of quartc::.s 
80 many electric lights and fan points are permitted. 

Mr. Neogy.-I hope we will have a statement showing the financial 
results. 

Mr. Lloyd.-We do not intend to take any action as regards water 
supply because it is not a very expensive commodity. It is very difficult 
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to Ix the seale, and there is no evidence. of waste .. To the best of my bow-
ledge, there is no sanitary insta1lation.· 

8ti6-ptJrGgraplt 31. High eost 01 geftBratiotl 01 c"rreftt at8ambliGr. 
406. Mr. Lloyd.-That is really a criticism of the original work under-

taken at 8ambbar. 
Mr. Mukherjee.-The Central Board of }\evenue is investigating the 

question of the high cost of installation in consultation with the Commis-
sloner and the possibility of effecting economy. . 

f07. Mr. Neogy.-I find that the main reason for the installation of 
this plaut is t.o pump out water for about six weeks in a year when there 
iI searcitv of rainfall. But I would like to know whether t.hese operatioD8 
for six l\:eel:.~ in tbe yt'.&r justify the heavy cost , 

.r. Uoyd.-It is really part of the big Sambhar Improvement Scheme, 
but I would suggest that it is in years of scanty rainfall we are most josti-
led in going to almost any expense to make sure of producing salt. 

408. CluJirma,..-The only question before the Committee is what 
Dps, if auy, have been taken by the C.entral Board of Revenue to reduce 

_ the high eost of generation , 
Mr. Lloyd.-I don't think we can say anything more just now. We 

are still examining the question. 
Jlr. N eogfl.-I should like to have a statement showing the 1lDita .many eonsumed for the purpose of driving the pumping set and the 

1IJlita consumed by o8ieers. That statement would give us an indicatioD 
of the reasons for the high cost. 

C1&airmaa.-The position at the moment is that the matter is under 
iIlTestigation by the Central Board of Revenue, and they ha,·e not yet come 
to any conelusion. 

Jlr. Jo,li.-Last year we were told that a special report was submit-
ted to Government. 

Mr. Jluk1&erjee.-The Commissioner is still investigating the matter. 
409. CluJinflatl.-WiIl you be in a position to put in a statemeDt ia 

tilDe for this Committee to eonaider it t 
11 r. Lloyd.-To the best of my belief, we shall not be able to do 10, 

bat I will loek into the matter. At any rate, I will put in a stata1ent 
ecmfirming what Mr. Mukherjee baa said. 

410. Mr. Neogy.-How i. it that the current is BOld at such a low eoet , 
Jlr. Llor/d.-The real UlSWer is we want 88 a matter of teeImieaI 

. eIeetrieal working an extra load whieh does not really ecJ8t US much, to keep 
tile thing going. 

Mr. B. Da,.-You could eaaily have got the extra load with any other 
~ of mechanical pumping instead of employing lOCh aD expenaive elee-
trieal plant, because you require it only for six weeb in a year. 

411. Jir. RaIlfl(J$flJQ.JIU l~e"l1ar.-The point is this. You have set up aD 
electrical installation whieb is required for only 6 weeks in a year if there 
II eearelt>: of rain.fa11,. and you want a pat1ieular ~d to work it. Yon 
tad that In ,!r~er to gIve that load to the electrical plant you have lOt to 
.apply e1ectnclty free to these people. IJJ it therefo~ worth while aettiDg 
"!IP .such an expensive plant f Can you not find your way to dillDutle 
it and P~ iiOme oth~r cheaper plant in its I)lace f 

Clunrmaft.-:-I thi~ we can take up that quelltion aext year. 
The COJDDUttee adjourned till Tueaday the 9th Aupat 1928 at 11 .... 
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~eDoe taken at the 8th· meeting of the Public A.cc011Dts Oomn'w. 
held on Tuesday, the 9th August 1927 at 11 a.m. 

1. The Hon 'ble Sir Basil Blackett, K.C.B." K.C.S.I., Chairman_ 
2. Mr. H. G. Cocke. . 
3. Maulvi Abdul Matin Chaudhury. 
4. Mr. B. Das. 
5. Mr. A. Rangaswami Iyengar. 
6. Maulvi Sayid Murtaza Sahib Bahadur. 
7. Mr. N. M. Joshi. 
8. Mr. G. Sarvotham Rao. 
9. Mr. K. C. Neogy. 

10. Sir Frederic Gauntlett, Auditor General. 
II. llr. T. K. Rajagopalan, Officer on Special Duty 
12. llr. J. W. Ebden, Director of Army Audit. 

lIr. A. M. Rouse, Chief Engineer, Delhi. 

)fro J. L. Sale, Superintending Engineer, Delhi. 

ApPENDIX XIII. 

Jlembers .. 

1 Were alao 
J>- present. 

} W,,_ 
412. Mr. N eogy .-Before we begin with the case itself. may I make 

a suggestion that we might have a general statement with regard to the 
4lrlanisation of the Delhi New Capital executive' I know very little 
about. it and as to what are its powers and relatioDB to the Government 
of India in the Public Works Department. We find reference to the faet 
that certain account rules do not apply to this branch of the administ~ 
tion. Then again. I should also like to have a generRl statement with 
regard to ~he nat.ure of the accounts organisation and the nature of the 
audit control exercised. 

Mr. llr Watters.-With regard t.o the first point relating to general 
governmental control, there is a body which is called the New Capital Com-
mittee which consists of the Honourable Sir Bhupendra, Nath Mitra, the' 
member in charge of the Industries and Labour Department, myself 81 
Secretary of the Department, the Consulting Engineer to Government, 
the Chief Commissioner of Delhi, a Financial Officer, Mr. Rajagopalan 
and· Mr. Rouse. t.he Chief Engineer. That body has the powers of a 
Department. of the Government of India. All questions c{)nnected with 
New Delhi come up before that body and are dealt with in resolutions. 
The Chief Engineer of Delhi in his capacity as Chief Engineer is sub-
ordinate to that body. That' is what I might describe aC3 the executive 
organisation. As regards the Accounts part, Mr. Rajagopalan might 
deal with it. 

Jlr. Rajagopalaft.-There. used to be an oftlcer called the Deputy Ae-
eoulltallt General, Central Revenues, who was respollNible for tbe eo .. 

-I 
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bbaed duti. of Audit and Accounts, upto September, 1924. The '])e.; 
puty Accountant General.was also the hanclal adviser of the New Cl&pital 
Committee. In connection with the separation of aceolmts, we establish-
ed a separate ofBee called the aoeounts oilee, P. W D .. Delhi, and the 
audit is entrusted to an audit oftleer who works under the guidance of 
the Accountant General, Central RevenueL 

413. Jlr. N. JI. Jo8li.-lB it teat audit or a full audit' IIr. Baja-
gepalG .. -It is practically a full audit at present, but the percentage will 
be redueed. 

Sir 1'. 6otaII"".-1 don't think it would be quite correct to say it iI 
a complete audit which is supplied by the audit officer. 

Jlr. Ka.la.-It is not eomplete audit. It is test audit. Roughly 50 
per cent. But we don't propose to adhere to 50 per cent. 

Jlr. JlcWtJIf .... -The Finance Kember of the Committee, I should add 
is on that committee as representing the Finanee Department. He is ac-
tually subordinate in that respect direct to Sir Basil Blackett or rather 

<to the Secretary in the Finanee Department. 
Mr. DGB.-I find the accounting of the Delhi Capital Committee was not 

kept in aecordance with the ordinary Public Works Accounts. 
Sir F. Gt.JfI,fI'ktt.-That is a statement which appears in the memoran-

dum on the investigation into the stores question. The position there 
was .that Sir Hugh Keeling was very anxious to ha,,"e prHctically his own 
system of aeeollDts in New Delhi. He didn't want to h~ trammelled b1 
the ordinary restrictions of the Public Works eode and the aeheme of 
check did depart materially in many respects from thf' rules laid down 
in the Public Works Accounts code. The explanation given at the time 
"as that there was a very highly centralised organisation and that much 
more eontrol eould be exercised on the lpot than could be exerei8ed 
in respect of any ordinary executive engineer working under ordinar7 
conditions and that for that reason it was not Deeel8&ry always to folloW' 
Itrietly the public works rules and in faet Sir Hugh Keeling frankl, 
thought in many respects he could improve upon them. 

There WaB always the accounting and audit ofBee which up to 1924 
was a homogeneous oftlce, a cODlOUdated oftlce. The one oftlce did ac-
counting and audit and then in 1924 it was split up into the pay and 
aecounts oftlce working directly under the Government of India Finanee 

. Department but attached to the ~ftlce of the Chief Engineer and outside 
that there was an audit organisation under myself to aurlit the aee011DtL 

414. Mr. Da •. -What I am trying to ascertain is how far are we to 
blame the former Chief Engineer for the ayatem of aceounting. 

C~NJlQft.-.Aren 't you assuming rather a good deal when you begin 
by saymg that you have got to blame 8Omebody ! 

Mr. DtU.-I mean, how far can we hold the Chief Engineer responsible 
for t~e work and what eontrol did the Finance Department or the ac-
eoUD~ng .department have on his work, lupposing an ""gineer goel .. -
tray m hIS system of accounting t 

Sir 11. Gav.fttktt.-I think the real answer to that is that the IJ)"IteIIl 
.actually foUowed in the aeeounta ollee itself "tVa in accordanee with tile 
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provisions of the Public. Works Department Code. I pcrmitted DO d.,. 
parture from that, but when it came to the question of the accounts ac-
tually maintained by the executive·engineers themselve9, 3nd the control 
over those accounts we did allow the Chief Engineer a very large 
measure of independence. That is, we allowed him to do what he 
thought to be best. I think that would be a correct statement. 

Mr. Kaula.-I have no personal knowledge, but I think that is right 
roughly. . 

Mr. McWatters.-Might I ask one question: it may arise very point. 
edly in this stone-yard ease. Suppose this committee camE' to the opi-
nion that a better system of accounts as regards the ptone-yard should 
have been kept, I think you will agree that as the Deputy Accountant 
General, Central Revenues, was the Audit officer and also the Financial 
Adviser of the New Delhi Capital Committee, he at ;my rate had Borne 
responsibility for suggesting a better method of accounts. A method 
for instance of cost accounting from which this wastage system woull 
never have arisen at all. 

Sir F. Gauntlett.-Quite. But the combined audit office dates back 
to 1912 and the system of cost accounting was then practically unknown. 

Mr. McWatters.-I think the committee will probably form the opinion 
that if there had been a proper system of cost account~ng at any time 
when the stone·yard was working at full speed, we should not now be 
sitting round this table. 

Chairm.aft.-I think we had better sit round the table and discuss 
the question. 

Sir F. Gauntlett.-Might I give one answer to that' That a system of 
cost accounting is an executive matter, not merely an a~eounting matter. 
It is relevant to say that t.his very question was raised i'lv me in connec-
tion with the Backbay Reclamation scheme. I suggested the introduc-
tion of a system of cost accounting and Sir Lawless HeJlper said on that 
it might ~e suitable but he would not have it done by the accounting 
people and he made his own arrangements. 

Chairmaft .. -If I may comment on that, that seelllS a very natural 
attitude so long as the accounts and audit are not separated. 

415. Mr. N. M. Joshi.--Just for informa:tion, I want to know what were 
the powers of the New Delhi Committee. 

Mr. Mcllra.tiers.-It has the powers of a departmen~· .. which are defi-
nite and limited powers. The Governor General in Council is a very 
diiferent body from any single department. 

416. Mr. N. M. Joshi.-Did they have the powers of the Finance Depart-
ment 7 

Mr. McWatters.-No. • 

C1t,a.ir",afl.-The finance member of the Capital Committee had the 
right of access to the Finance Department and he could get guidance from 
them~ But at the same time, he had the right to commit the Finance De-
partment. 



· .• r .. lfoW.u .... --Oa veq iaportant ftDaJieia1 questioas he would.,.... 
hably not venture to commit the Finan~e Department. He frequently doel, 
naerve financial points. 
' .. 4:17. )lr. Bafl{lG8tCtUf&i IyetlgGl".-But to what extent did the New Delhi 

Capital Committee have powers of reappropriation , . 
)lr. MeW atter,.-The SJUDe powers 88 any ordinary department. 

8ir F. aavtdleft.-Would it not be a supplement to that 8Il8Wer to· 
lay' that in the person of Mr. BajagopaJan, the Finance representative, 
they would have the powers of the Government of India, subject to the 
faet that Mr. Rajagopalan has aeeea& to the member. 

GS. Mr. Cocke.~May I take the question of accounts' I see from 
last year's proceedings of this committee that Sir Hugh Keeling atroaclY 
resisted the adoption of an ordinary system of public accounts and lIr. Sale 
said we had no system of accounts for commercial transaetioDl of thia 
nature. In view of what Mr. lIeWatte1'8 has aaid, I should like to bow 
whether any definite scheme was put up and if 80 who turned it do ... 
That I think is the mcMJt important thiDg we have really got to decide iD 
tile first in,...nee. Who is re&poIUIlDle for Dot converting these accounts 
iJ,ato a proper system f Did anyone make a definite suggestion , .r .• cWoIlera.-Not 80 far 88 I bow. 

BV ,. o.tdWl.-I tIaiDk the Depu9 Accountant GeDeral, Central 
RevenuE"', \l'bo we!' ealled audit oftleer in thoae dqa, is more aubjeet to 
eriticilun as financial oftleer than as accounting ofBeer. .As aeeountiDl 
ofIleer, be \Vas reapcmsible for rettiDI out tile QoYel'll1lleDt aeooUldl. Aa 
lDaneial ad"j8t-r it might even be desirable that he should give detai .. 
qpstions ~o the Publie Works Department &I to the accounts maiDtained 
.tua11y in the stoneyard itaelf. I can prescribe the form. tbo~rh they 
are primarily the reapcmsibility of the Chief :hgiDeer himself. 

Mr. )feWatler,.--Jly only poiDt was that thia auaestioD "18 not mad.-, 
tlJat it was not turned doWD by anybody. 

Bir ,. OouIlett.-This system atarted in 1912 and the idea of the 
eommereialjaation of Government aeeounts might have been very mUM 
at the back of my mind. It eertainly ,..18 not anywhere ebe. 

CluJirmaft,.-I think the best thing we can do i.e; to take the Appendix 
e1ause by elaUle. Paragraphs 1 to 6 are simply a statement of the poIition. 

419 .. 4fr. BaflgtUtDtJfJ&. Iysftg4r.-I should bae paragraph 5 esplaiDecl. 
What was to physical verification , 

Jlr. JlcWatter,.-This W88 a Dote to the appropriation aeeounta. The, 
=cal verification is given in Annexure V, the fliost part of Mr. Croad'. 

420. )lr. BaflgtUtDtJmi Iyt"!14r.-h it in the nature of a cheek t 
Mr. MeW att',.,.-It Via in the nature 0' an Mtimate. It wiD be re-

membered that an aetual cheek in the IeD8e of mAJII_,,·i ..... e~e" a40 __ J', • phyaieal imJ)Ollibility. ---- -t!t .~. _"Vuc 

421. )fr. JlelVatI,,.,.-There are 80IIle renerat COlIlJDellta , a1aoald lib 
to make on paragraplaa 7 and 8. I aplaiDed to the eoaunittee • few 
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momenta ago the penonnel of the New Capital Committee. I think it is 
~ut right to l~t t~e commi!tee know the amount of work that has gone 
IOto ~e exa~tl0n of thiS case. We sat for 8 days from 11 in the -
J!l0~lng to 6 m the afternoon going into this case, after having had a pre-
hmlnary report by 3 memb,ers, the Chief Engineer, the Consulting Engineer 
to Government and our FInance officer of the committee. I suggest that 
the committee were. perfectly entitled to select those three officers. They 
were the best selection that could be made from their number to go into 
a technical matter of this kind. 

422. Mr. Neogy.-Wasn't there a memorandum of evidence' 
Mr. McWatters.-We did keep a fairly full memorandum of all the 

important points that came out ; but it is not eyidence, it is merely for our 
own guidance. 

CluAnnaft,.-What is the complaint' 
S.,. F. GaufI,tlett.-There is no complaint. It was intended to indicate 

that what I have said afterwards cannot be taken as final, because I have 
not had the same facilities as the committee itself had in coming to a con-
clusion. I think I may say almost naturally that I have not had the same 
facilities as the committee had : it is merely a statement of fact, so that if 
I had made any suggestions in the concluding portions of the note, the--
eolllJllittee should have an opportunity of ascertaining from the New Delhi 
C .. pital Committee what were the reasons which led them to come to a 
particular conclusion. 

CltKnnatl.-I have read this as an unfavourable comment. 
Si,. F. Gauntlett.-It is merely a statement of fact. 
M,.. McWatters.-You suggest that it was wrong to put the Chief 

Bngineer on !the committee because the Committee would be likely to be 
unduly inlluenced by his technical advice. Now I contest that. I COD-
sider it was the best committee we could have put up. 

423. M,.. Rangaswami Iyenga,..-Is it correct, Sir, that the Chief 
Engineer had very strong views and expressed them on the matter , 

M,.. McWatters.-He no doubt had them. I suggest that the technical 
officer in charge-after all he was the Chief Engineer-was not on his 
trial in this case. It was mainly the officers working under him and he was 
best able to explain t~hnicalities to the other members of the committee. . 

Mr. Rangaswami Iye1&-f/a,..-That is a matter of,giving evidence. 
Sir F. Ga-u-fttlett.-I ,think the crucial point is that the Chief Engineer 

had been generally in charge of that partioo.lar work at the time. 
424. Mr. Neogy.-May Wp take it that this statement in the note of the. 

Auditor General is correct' That the Superintending Engineer's own 
rcsponsibility in certain matters was one of the subjects of the investigation. 

M,.. McWatters.-That is ql1ite true and I might. say that when the new 
Capital Committee considered the responsibility of the C~ief Engineer. he 
was not allowed to be in the room: we came to our conclusIOns after askIng 
him to remain outside. . 

425. M,.. Joshi.-Isn't it a disadvantage that he should be a member t. 



1. 
Mr. JlcWaUer,.-He is a member ~-oficio of the main Comaittee. We'" 

pat on our own CoDSUltiDg Engineer, the man who understands about atone 
wort and the Finance oftlcer on the sub-eommittee. We thought they would 
be able to produce the beat report. 

Jlr. li4t1ganocltni l~ar.-Anyhow, the facts are there. 

PartJflfWPl 9. 
CIUMnllGtI.-Paragraph 9 is important. It 1iDb with parltrraph 21, 

of COUl'8e. . 

4.26. Mr. Neow.-It requires aD explanation as to why Mr. Cro.d'. 
report was withheld at the beginning. 

Mr. JlcWatfen.-That can be easily explained. I sh011ld like 1irat of all 
to explain what Mr. Croad's report was. This question of the suitability of 
the wastage factor had been called to the attention of and had been taken 
up by the authorities of New Delhi from about September 1923. Tbey 
found the original amount that was allowed for wastage was much too 
amaH ; they put Mr. Croad on special duty to make a personal count of stock 
and they also instructed him verbally to examine the best method of cal-
eulating wastage. But the latter was not the main object of the report. 
The only reason I mention this is because there is an apparent discrepancy 
in what Mr. Sale described as the main object of Mr. Croad'a report and 
what Mr. Ro1l8e aetoally directed him to do. He did both. He made thia 
actual count of balances and his figures were incorporated in the report by 
Mr. Grindal whieh was subsequently ordered. We accepted his flgurea as 
regards balanees but did not agree with the remainder of his report as 
regards the caleulation of the wastage. We put Mr. Orinda! the A.ccounts 
Oftleer on to look into the matter further. At that time this report was Dot 
given to audit. It was given a month after it had been asked for, but 
the part that was aeeepted 11'88 incorporated by 1Ir. Grindal in his 
inquiry. The fact. of the matter is that Mr. Croad'a report. is in a IeD88 
prelimjnary : it was not a flDal report ; it was one that indicated that fur-
ther examination was necessary of this particular faetor. 

427. M,.. Neow.-What is thia that lIr. Rajagopalan deaeribed 88 a 
few pencil figures' 

Jl,.. Bojogopo14rt.-I probably misunderstood Mr. Sale. I thought be 
Raid pencil. It is a rough note, at all events. ' 

Jlr4 .lfcWatten.-The main point is that it wu not eoD&idered 811 a ibl&l 
:report. It was COD&ide~ as a report obviously indieatiDg a further inquiry. 
J think if you will look a little way down Mr. Croad'8 Report, on pap 21, 
you wiD see that report was dlearly a note to the Superintending Engineer 
because he asks a rhetorical question" Bow eBn you get 18 lakhs of cobic 
feet of stone out of 12 laths f " 

< 428. Mr. Neogy.-What W81 lI1". Rajagopalan'. intention in belittlinr 
the value of this report t 

• 
Jlr. Ba.jagopal6f1.-lt W88 a rough document. It was really in the 

zaature of an ofBee note. It,..... aetually placed in the banda of audit, oae 
.... ofter I wrote my demi-oflleial Jetter of the 15th June 1926. 
'. Sir F. Gaufltutt.-We didn't get it till July 1926. The report wu 
aetualIy made in Ka~h 1925. 
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Chairmaft.-But at the same time this is explained as a departmental 

dOC'UDlent and I think you will agree that there are very good reasons why 
internal office documents should not as a rule be placed before audit.' 

S,.,. F. GatJ,.tlett.-IBn't it a fact, Sir, that the Chief Commissioner had 
ordered it to be sent , 

Clairmatl.-I am not dealing with that but we have got to be careful. 
It is lUggested here that the committee should emphasise that documents 
should be' made freely available. There are special rules in' the Govern-
ment of India as regards the placing of o16ce notes and memoranda in the 
hands of audit because the free working of both departments may some-
times be hampered. 

Sir F. Gaufttlett.-I have not seen thopc nues yet. There are no rules 
which have been drawn up to my knowledge, no ~es since I was given 
statutory power. 

Chairman.-There are rules of business surely. 
Sir P. Gauntle.tt.-They were drafted before I was given statutory 

power. 
Chairma16.-But they still remain in force. The statutory power is not 

to see these memoranda but to see the decisions, departmental decisions. 
Bir F. Gaunllett.-\Vcll books, papers and writings are rather wide. 

Perhaps we had better not raise the question at this particular moment. It 
is a very big question which I should prefer to leave to separate discussion 
altogether. 

429. Mr. Neogy.-What accounts for the delay' The documents after 
all came to the audit department. 

Mr. McWatters.-The delay was because the document was a pr~ 
liminary document whim led up to Mr. Grindal's report. His inquiry 
took about six months and was completed in November 1925 and as. a result 
of his inquiry Mr. Rouse asked for a further independent inquiry. 

430. M,·. Rangaswami lyeft{Jar.-Why did Mr. Rouse ask for a fur-
ther inquiry' He was not satisfied with it , 

Mr. McWatters.-He was not satisfied that the actual wastage figures 
had been accurately got out. We did not know that the wastage ~imated 
was correct. 

431. Mr. Rangaswami lyengar.-I take it Sir, that when you received . 
Mr. Croad's report that the wastage allowed was so small that there had 
been a great deal of loss in transit in the reccipt of the total quantity 
originally sent. 

Mr. Rouse.-No. It WftS a question of wrong calculation. One of 
the main figures of doubt was the opening balance which Mr. Croad took 
in his report and I could not satisfy myself that we had arrived at· a 
eorrect figure of the cost of the stone which of course involves the question 
of wastage. 

Chairman.-We now come to paragraph 10. 
Mr. JlcWalter,.-That is a merely formal comment. The real que. 

tiOD comes later. 
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Mr. JfeW.tter •. -It is a book balance. 
432. Mr. Neog!l.-If t.he engineers arrived at any figure of reasonable 

wast.age apart from the details of the present case, cannot you have an 
idea as to what would be the wastage in a similar case f 

Mr. McWatters.-It is rather difficult to get a close comparison 
because there are 80 few works of this kind and none of this magiUtude 
1JOiDg on in India. The Audit report mentions only one example for 
~mparison, viz., Portland stone ; but the conditions are entirely different 
.as regards Portland stone. It is a kind of stone that you can cut out 
much mo~ easily from the quarry and can make it into the shape you 
'W8llt. The only other comparisoD I can suggest is one obtained from 
Martin'8 who are building the Nizam's house in Delhi. They 1lrst of 
all, I believe, took 60 per cent. for wastage but found that is too high 
and they are DOW taking 40 to 45 per cent. 

433. CAGtnJlGtl.-:Are they using the same kind of stone' 
Ir. JlcWGtters.-Yes, but they are building a far less complicated 

building, and they have actually found by experience that they are work-
ing on a ~ which is practically the same as we have worked out. 

434. ClainRGtL-It is less eomplieatedbecaU8e they have 0Bly one 
building f .r. JfcWGlfen.-Yes, and also the shape of the stonel. 

4.35. Mr. Cocb.-Does it eon 1lrm this fipre , 
Jlr. JlcWotten.-Kr. Croad'. figure is practically the 8&IH if 7011 

.. rreet it by the later tlgures for receipts of rough atone .. adopted in 
'lIr. Grindal's report. It works out to the figure we have in the report. 

Mr. Josli.-The Auditor GeDera1's note.."s that the wastage oUlht to 
lMve been suitably adjusted in the accounta of the past. 

436. Mr. NtKIgtI.-Whcee funetion was it to adjust it t Was it tile 
ftmetiOD of the 1i'iDanee Member t 

Clurinncua.-It was the function strietiyof the executive, namely, i.o 
this case, broadly, the New Capital Committee. I auppoae it wu rather 
the function of the Finance Member of that Capital Committee. 

437. JI r. lodi.-lIay I uk who ftrat discovered the de6eit t The 
audit or the accounts T 

Mr. JlcWatter •. -I am Dot quite sure. 
Mr. Ka-w.-The new aeeou.nting ofBeer DOtieed the defteit and that 

W~~~~ • 
Mr. Boue.-We had a Financial Aariat4nt to go into the aeeounts in 

1923. Just before I went on leave, I had to get out an e8timate for this. 
We used to do it year after year in thOlJe daya. 

Mr. JlcWatters.-We have actually " note by Sir Bugh Keeli. 
iu 1923 in which he said. that the matter ought to be gone into, aDd .. 
a rt'81l1t of t.hat thiR enquiry was taken up. 

Clwinnatl.-It wu flnt taken up diligeDtly by the new Pay and 
Aeeouata ome., ........ it _sma & --haa ,P_. tn. • time 
.of his action. 
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Mr. Kaula.-Even after that annual certi1ieates 6f: correctness of' 
aecounts were given. 

. Jl~. D~s.-One i~fer~nce I am inclined to draw at this stage of the 
d~~\u;s].on JS t~at whIle In other Departments of the' Government the 
F'~n:lDc~al Adv~ser controls the action of the Department, here I find the' 
Fmanmal AdvIser could not control the aetion of the Chief Engineer. 

Ckainnan.-J am not quite sure that the Financial AdviSer can control 
th~ action of the Department. That is rather a big statement. 

JlIr. Das.-He could influence their decision. 
Sir F. Gau'Iltlett.-}light I also state that up to the time of the 

t-eparation ?f acc~un~s and audit, the o~cer in charge of this work was 
8 comparatIvely JUDlor officer in the sec-ond elass--a man with 10 or 12 
years service. There ought to have been a more responsible officer in 
charge. The status of the post was fixed long before I took over charge. 
If you get an officer of 10 or 12 years service working as Financial Adviser 
to !J nUIll with Sir Hugh Keeling's independence, he does not, carry much 
1\·elght. 

438. Mr. JosAi.-The Auditor General has also suggested that the-. 
enquiry should have indicated how the difference was caused. Was it &. 
fa('1: that that. was not enquired into , 

Sir F. Gauntlett.-You are 10 paragraphs ahead of us. That is only 
a Ntatement of what the enquiry should have done. 

439. Mr. Rangaswami lyengar.-Paragraph 12 says' that the accounts. 
officer had not been able to examine the difference in quantities and. accounts' 
for it. 

Mr. McWatters.-May I read one paragraph from Mr. Grindal's report .. 
(Heads). "While it should be bome in mind that a large number of 
tIle factors adopted in arriving at what should have been the actual balance, 
pnrticularly those marked" A " above~ are problematical, it may, never-
th~)ess be concluded that the stone paid for has been actually received in· 
Deihl. " 

440. Mr. Rangu,sv}ami lyengar.-That is a question of fact. I am 
ask ing the question of accounts. 

Mr. Rajagopalan.-Might I say exactly what was done and why it waC} 
co~idered unnecessary to do more. The transactions from April 1923 
onwards were reconciled, the quantity accounts being checked with the- . 
,.orks account, both for the receipts of rough stone and issues of dressed 
stone. The works accounts were posted from the bills in the Accounts Office-
&D(l the quantity accounts were posted in the stoneyard from the chalans 
or invoices. From 1923 onwards there has been a reconciliation. .As' a 
result of the Accounts Officer '8 check Mr. Croad's opening balance was 
increased by nearly 9 lakhs of cubit! feet. That is the whole snag. Even 
e,n'1ier, the Deputy Accountant General, Central Revenues, used to carry 
ont a test check of the quantity accounts ; and in addition the ' carry-
forward t figures were completely examined from month to .month by 
Mr. GrindaI, 80 that for all practical purposes we may take it that it is not 
D~p.es.qry to go back 'and check "ery old accountl. 

441. Mr. Cocke.-Did it oecur fer anyone' to add anything fo •• 
wa&tap , 

• 



Jlr. Bajagopt.llGfI.-They toot 10 -per cent. to start with, Afterwards 
th~y found that 20 per cent. was neceaaary and it is only recently· that 
we have made it 41 per cent. 

Jlr. Bajagopl1.lo,fa.-For the purposes of reference we have also given 
eopies of the full report of the Sub-Committee. 

442. Jlr. JOlli.-Do you admit the statement ...• (reads). 
Mr. Bajagopt.llGfI.-Theae were the conclusions of the Sub-Committee. 

I was a member of the Sub-Committee. 
443. Jlr. BaragOftD4f11t 111., ... -14 (0) (1). (Beads). Have you 

beeD able to traee the aetual loss on aoeount of that , 
Mr. McWtJttBN.-No. 
Jfr. Katda.-Was any investigation made to find it , 
444. Jlr. BaflfJ4ftOGfAi 1116fllJar.-Why was not this point taken up 

that the sta1f was DOt suf1lciently responsible , 
Jlr. AlcWatt6ra.-It is certainly important that the people who are 

both making initial measurements and cheek measurements should be 
responsible and it is important that you should be satisfied that the people 
th~re were suitable. Both the New Capital Committee and their Sub-
Committee did not think that the proeedure at the quarries was the be8t 
Ij(Jl18lole. 

445. Jlr. BatagatDami l!1efI(Jar.-Are you satis6ed that the measure-
JIlents were accurate , 

Jlr. JfcWatlen.-We eonsidered that there was DO evidence of J.o. to 
QoverDDlent although the actual procedure at the quarries was one which 
we thought could have been improved. 

Jlr. Kotlla.-Was any investiption made 80 that if there was a u-
it could have been discovered f 

Jlr. Jlc Watfen.-It eould have been ODly diaeovered iDdirectly I tbink 
b)- the fact that you had not got your stone. There is no other method, 
llr. Bouse, is there by which you could trace the 1088 t 

Mr. Bouu.-We actually trace every bit of stone. 
Mr. Kaula.-Beeause you found the total quantity roughly has been 

eorreetly accounted for, therefore you think that there W88 no 1088 , 
Mr. McWatters.-May I read what the New Capital Committee wrote 

on that T (Reads). 
446. Mr. Bangcuwami lyefl(Jar.-Jday I put it to you that this attempt 

at working backwards from the actual quantity that you have got is not 
a fair way of finding out as to whether there was any actual 1081 in 
connection with measurements owing to the employment of a sta1f which 
was not stUliciently responsible ! 

Mr. J{cWatter,.-We are prepared to admit that the system could have 
beeD improved. In faet we have ordered DOW that the headman at the 
quarries should be made to record all the measurements hi.m8elf. In thOle 
thys work at the quam.- was very much biager than it is now and therefore 

.hey did deliberately at that time adopt the ayatem of record by work 
mun.\hiL 
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4.47. Jlr. RanUtJ8tfHJmi Iyengar.-. Was this fact before you that the 
men were not sufficiently responsible and as such they exposed Government 
to serious riHk.~ of loss f Is it not necessary for us to scrutinise even morc; 
aecurately than apparently has been done the actual stocks that have been 
received here, because we have got the admission of the accounts officer 
himself that there has not been a really exhaustive check? 

Jlr. McWatters.-This is the full statement of the Sub-Committee. In 
the Auditor Heneral's note it is not stated in full. (Reads). "It is true 
that the munahis employed were men with quarry experience and, subject 
tc adequate ~pervision, were, by tradition and experience, more suitable 
for the work than Public Works Department subordinates but the two 
membcrs of the Sub-Committee referred to consider that the system adopted 
exposed Government to undue risk of loss and, in their view, the fact 
that such 1031; has not resulted does not eondone the deficiencies of the 
system. " 

Jlr. Baagaswami lyenga,..-you state here that there was no IOHS 
because the total quantity of dressed stone, rough stone, etc., came to the 
proper figure. 

Jl,.. McWatte,.s.-We have accounted for all the stone received in one 
form or another. 

448. Mr. Jo,li.-It is quite possible there may have been a loss, because 
if you get less of dressed stones and more of ballast, then there is certainly 
a 1088 although the quantity may be the same' 

Jl~. Rajagopalan.-The contract is only for the supply of rough stone. 
449. M,.. Rangaswami lyengar.-Here we have certain facts that the 

~ple were not sufficiently responsible, the accounts were not kept pro-
perly, there has not been an efficient verification of stock, and there has 
lKaen di1ference of opinion between two officers as to the wastage that ought 
to be allowed. Do you not think that these point to an uncertainty or 
suspicion that everything was not all right and was it not your duty to 
ftDd out the true facts , . 

Jl,.. McWatters.-1 do not think that there is any uncertainty that the 
stone that had been paid for was not received. I admit that the system 
was one which might have been improved. 

Clairmofl.-I think the Committee will recognise that this question 
W8b brought up before this Committee last year, and since then it has 
been more fully examined first of all by a Sub-Committee and then the 
New Capital Committee itself for 8 days and we have its conclusions 
before us. We must give some weight to the hard work that the New 
Capital Committee and the Sub-Committee have done and I think the first 
thing to do ia to elicit quite clearly what are the views of the Committee 
and why T 

450. Mr. Neogy.-Are we not entitled to "know as to why it is, now 
thnt we have the advantage of ~lr. Rajagopalan '8 presence on this CODl-
mittee-why it is that }lr. Rajagopalan took a different view from what is 
being put forward on behalf o( .t~e. Committee wit~ regard to this. clause 
about the insufficiency of I'(lSponsIbIbty and undue risks of loss. BeIng the 
Finance :Member I want to attach a little more weight to the opinion of 
Mr. Rajagopalan on this subject. 

Ill'. J:c.j'lpopal4f1.-1 have not expressed any difference of opinion 
e\"entllaHy. 'J'he Sub-Committee had certain facts to go upon and came 
to certnin concJusions. 



Mr. JlcWatt.r,.-In the New Capital Committee we went further thaD 
the Sub-Committee did. We sent for the actual ofllcerwho was lDak" 
the measurements at the quarries and he appeared oofore us for a whole 
day and we went through the actual books with him to see how he made 
.the measurements. After examining him and seeing the supervision which. 
he exercised at the quarries we came to the conclusion that though the 
system might have been impro\?e«L yet looking upon it at this distant date, 
the cheek may reasonably be considered to have been on the whole adequate. 

451. Clainnata.-Did Mr. Rajagopalan differ from that conclusion t 
lIr. Bajagopalafl.-Not at all, Sir. I fully accept it. 
1I r. N eogy.-It looks as if llr. Rajagopalan has since changed his 

opinion. 
Jir. BajagopaUJfI.-We bad the advantage of hearing the people who 

actually did the work. 
452. Mr. Du.-May I know what the views of Mr. Rouse &reo 
Mr. Boue.-Might I explain the natUre of this supervision. These 

quarry men-not only did they measure, but they had to reject the 
quarried. &tone. The ordinary Public Works Department suboriliDa1ie 
knows nothing on earth about stone and the nature of stone. These men 
have worked in the quarries all their livea-all their fami!~es have done it. 
The ordjnary l-ule is that the measurements must be made by a subordinatt! 
of the Public Works Department. If we had him there we should have 
thought that he would be working, bot it is a moat inclem~nt spot,. aDd he 
would have become sick or got tired of it and gone away. 80 WP. employed 
men with tile knowledge and experience necessary for dealing with this 
atone. It would have been poBble for us to do what WI! ha ve done with 
the whole of our std in Delhi. Our stair is tempona.ry and we could 
have appointed these people as Public Works DepartJll¥nt llUboniiDatea, 
and brought them on to the establishment instead of having them as work-
eharged m(lD End that would have really satisfied the rulp.. At the 88JDf1 
time, wh~t t hp Sub-Committee felt was' Dot that these penple were not the 
best people to do the wor~ but that there should have been a more superior 
supervwion. tbat is to say, you should have either had an 8B8istant ttngineer 
or an t'xceutiTe engineer at the quarry. 

453. CluJirmatl.-Eventually you ita the New Capital COIDJIlittee did 
8!I'ef' with that ooncloaion , 

lIr. Bouae.-Yes. It would have been a good thing it we had dODe it. 
454. Jlr. Coc1u.-I understand this oftieer who appeared befon 701l 

for a. whole day is responsible for meaauring stone in Delhi •.••.• 
Hr. Bouu.-At the quarry. 
455. Jlr. Coc1ce.-You were .tisfled that there were DO diserepanei. 

between the quarry and the stoneyard , 
Mr. NeogY.-Are you flO .tided with the preaent arrangemeuts that 

)"Ou 11ft prepared to reeommend ita continUance in future , 
Mr. JlcWatter,.-We were aatisfted that he W88 doing hiB work pr0-

perly. 
Mr. Bajagopala1l.-The 8ub .. Committee themselves visited the StoM 

Yat"d and Mr. Barris personaUy meuured a number of lrtODe8 and wt 
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fouad that the invoieed me.-urement. WeJe lower thaa tJte aetul BleMlUJle-
JDfata. That wu what influenced the Sub-Com.mittee. 

456. Bir F. GaufttZett.-There was a surprise cheek by members of die 
Committee f 

Mr. Bajagopalan.-Yes. Mr. Harris hfmself measured and he spent a 
lot of time over it. 

457. Mr: Kavla.-Is it not the case that in 1926 the Chief Engint!er 
had to make an experiment peraonally to find out what was the correct 
method f 

Mr. Bajagopalan.-It WI8 only for a statistical purpose as Mr. Sale 
pu~ it. 

458. Chairman.-We have done (a) (1), (2) and (3). 

459. Mr. Neogy.-May I ask again my question as to whether the Com-
mittee consider the present arrangement so very satisfactory that they 
art' prepared to recommend its continuance Y 

Mr. McWatters.-That is rather a difficult question to answer. The 
pl"P..sent arrangements are now entirely different because the work is prac-
tically closing down. If the work were starting again on the same scale, my 
answer would be that we would put in a more senior officer at the quarries. 

Chatnnaft.-Your conclusion is that no loss has resulted, but that 
dOPS not in any way condone the deficiency. We now come to (b). 

Mr. McWatters.-AIl these points are dealt with in a later paragraph. 
May we take up paragraph 21. The most important snggdstion made in 
paragraph 21 is at the end. That is a very technical matter which 
Mr. Rou.~ ,,·ill explain. The Sub-Committee of the New Capital Com-
mittee did eonsider the best method of arriving at the wastage figure and 
they rejeet.erl this method as being completely impracticable. I could 
almost explain it myself although I am only a layman. Yon take a stone, 
say, 7 inches high, and you want to get a 6-inch block. You have a 1088 
of 16 per Cf!nt. straightaway. Suppose you have a stone 6l inches bigh, 
the loSb win be 10 per cent. It is quite clear from that that the lWtuai 
'tRshge will vary almost in every class of stone. It would not be '"correct 
to say that there would be 200 or 300 classes of stone but probably 
thouHIlndlii f.howing a different amount of wastage. This method of M.r. 
Croad's is an impossible method of arriving at the wastage figure. 

Mr. Bouse.-A number of th6$e prints I have had brought up for the 
use of the Committee. This is a working drawing made out from the stone-
yard. There are 5,000 drawings which have been received from the archi-
tects and they are still being received from them. Of these 5,000 draw-
inrs about 50 per cent. have !feen revised once, twice or even three times. 
At any rate, they have been revised. When we get these drawings from 
the architects they go into the stone-yard and these working drawings are 
I.repared. from which we layout on the ft.oor the actual size of the stones 
and cut templatea (& template is a thin sheet of iron cut to a certain ahape). 
A stone like this will have a template there. I have had drawn on these 

BIMPiD. 
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jatIt for the purpose of the Committee sketches, I do DOt sa,., of all but 
• great m.any of the ~erent stones th&t . there are in Wa particular draw-
big. .As I sa,., there are 1,800 of these dra'WiDp in the stoneyard and 
they are still coming on. 

Mr. Jle WatfeN.-I may say that Mr. Croad is absolutely in agreement 
with this view. • 

Mr. Boue.-I do not know how IIl&DY th011l8Dds of templates we 
have mad&-IO,OOO or 20,000 at the least. . 

CIMaif"JRaL-What then is your 8D8Wer to the suaeation of the Audi-
tor General regarding Mr. Croad's method , 

Jlr. Boue.-His figure from the books did not tall,. at all with what 
the accounts people had got, and I said to him that we must try and see 
what the wastage is. There is the record of the mistris who actually CLlt 
the stone. That book is an internal book designed to make the contractors' 
mistries make the most out of the stone. We issued them stone not as it 
came b"traight from the stone quarry but mostl,. as it oomeg from the fiaWS, 
when a large percentage of wastage has already occurred and then we 
rive him that stone and it is entered in his book. This is an internal thing, 
and the fact is that the actual amount entered in his books is less than what 
he got. His whole interest is to try and show that he has done a good. job 
of work; it was really only introduced to try and make the mistries make 
the best out of the stone, but you eaDDot arrive from this at a wastage 
faetor by mere calculation. 

460. Ciainu •. -m view of this explanation, have memben anythin, 
to sa,. t 

Sir P. Oa •• ,lett.-)fy idea is not that you should take 1,800 different 
tJ'pN of atone and tab the measurement of each individual atone ; what 
I had at the back of my mind was that you ahould get a rough idea of 
wastage on the more elaborate stones t 

Jlr. Boue.-Of eoune the wastap with ashlar ia fairly coaatant. 
8tr 11. GGatalletf.-It WM reaJly a question which I raiIJed in order to 

pt this diae11I8ed in front of this Ccam.ittee. Would ,.ou aoeept as a fOUlb 
fi«ure that there ma,. be 35 to 40 per eent. of the total atoDe in the form of 
.blar .... 

461. Cluzirm4tl.-I think from the point of view of this questiOD. we 
have had a fairly full explanation. 

Mr. BatagtJftHJ"" I,ettga,..-Would it not have been poaible under a 
PftJper system to measure the atone when you received them, after the issue 
of these stones , . 

• 
Mr. Bmut.-It is a very diftieult thing to follow eaeb stone through 

all these pl'OCe88e8. I will show you a sample, this model of a rough fttcne. 
You nee into how many pieces it is cut. W ~ were working day and niA'ht 
and dealing with hundreds of sto.nes flvery day. It WaA perfectly im-
pOStrible to keep an account of each individual stone. 

4£2. Sir F. Gaumlett.-Now if you were doing all this stone work 
again, would you at the outset make a very elaborate attempt to esti".ate 
what a reasonable wastage should be t 
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A.-I should accept what we have arrived at now. H I wu 
slarting all over again, my difficulty would have been to find the data, 
which we do not possess. We might have gone home and arrived at a 
tcrtain amount of useful information but it does not apply in the same 
way. 

463. Q.-Does not that point to the fact that these estimates mwr:; be 
made on the spot after a very elaborate· experiment , 

A.-Yes. 
Mr. Neogy.-Supposing you had a private firm of contractors f 
Mr. McWatters.-They would not be in a better position than you 

are. They have of course experience of small buildings; but the wastage 
yaries enormously with the class of building. 

4()4. Chai'l-ma,n.-Wit.h reference to the last sentence of paragraph 22 
flf the ,Auditor General's suggestion that ' the Public Accounts Committee 
may well ask why 14 per cent. of the stone in the yard, 
which presumably has all been paid for, should be so bad as to be unfit for 
dressing " what would you say' 

Mr. Rome.-Well this wa& 'Ill chips, it was not rejected stone. 
Mr. McWatters.-The next point in paragraph 21 is that Mr. Croad'e 

fieaure has got to be compared with our higher figure for wastage. Of course 
Mr. Croad's 23 per cent. has got to be considered in the light of later 
figures of stone received. There is no discrepancy between the two reportl 
at all, really. Mr. Croad was w()orking on figures which were not accurate. 
Mr. Grinda! obtained later figures, and if you substitute the figures Mr .. 
Grindal had for the earlier 1igures, you get the same result. 

465. Mr. B. Das.-Both these gentlemen were servants of the State , 
A.-Mr. Grindal is an accounts officer and the other is an Executive-

Engineer. They are both here now if the committee wishes to see them. The 
figures which Mr. Croad worked ()on were incorrect ; but the conclusions. 
are identical, given the correct figures. It is only a question here of what 
were the correct figures to calculate on. 

Chairman.-I think the Auditor General is satisfied with the answer f' 
The result of Mr. Croad's figures was such that it was obvious that a further 
investigation was required to see what the actual facts were and it was-
found that Mr. Croad had been given incorrect figures to wo~k on and 
that explains the difference between 23 per cent. and 41 fer cent. That 
is the only cause of the difference, otherwise the wastage percentage is the· 
same. 

466. Mr. Rangaswami Iyengar.-Did :Mr. Grindal arrive at the wastage 
independently , 

Mr. Rajagopalan.-Yes. He went through all the books. He took the 
actual physical balance, as verified by Mr. Croad. 

C1ta~·,·mcm.-We cannot rfally do the whole investigation over again. 
I understand from you that Mr. Croad is in entire agreement with the 
corrooted results of his own investigation. We will now pass on to para-
graph 23. 

Mr . .iJ~cWatters.-When they started at the very beginning, people 
had vcry lIttle idea as to what was practicable in regard to t.he conditions 
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lhq eou1cl atoree on contractors, and .the actual terms is stated heN were 
Dever enforced because they were DOt practical. Kt. Bouse ean uplaia the 
matter. and prove to you quite conclusively that you C&IlI1ot do more in the 
quarries than get out quarry-equared stone, and if yon attempted to Itt 
anything more out of the contractors, they would have asked for very much 
IUgllerrates. 

467. Mr. Neogy.-The real point is that although there was a difference 
in the speci1ieatio!l8, there was no di1rerenee in the rates t 

Mr. Boue.-If you had attempted to get from the eontraetora more, 
they would haw simply thrown up their eontract, it would have been im-
praetieable, they would have doubled their rates. 

468. lIr. BGfIgtlnDtlflli IJ/.gar.-Was any attempt made by the autho-
rities to get any reduced rates accepted by the eontraetors, and did they 
refuse t 

Mr. JlcWatt .... -We have a record on our file which shows that two 
months after this first contract was entered into, the various Engineen 
were themselves asking in what form the atones should be obtained from 
the eontraetor ; they did not really realize what this memorandum implied. 
Mr. Sykes, now a Member of the Assembly, W88 Exeeutive Engineer at the 
time and he did not know what this memonmdum meaot. 

469. Mr. Jo,1U.-When it was found that the original speeitleatiou could 
DOt be observed, did you attempt to regularize thE' whoko thing by impoaiDg 
DeW conditions , .r. Roue.-In the DeW agreemeDt we have got a'-lutel,. tight COD-
~tiOD8. 

Mr. BHg"""'" IflBtlfCll".-WheD. were thq made f 
Mr. BajagoptJlo.w.-They were made in 1925 or 1928 I believe. 
Afr. Bous.-It is very di1Bcalt to say whether tile on,uuft memOraD-

dum was given to the eontraetors. 
Jlr. Ba",GIIf1ami IJ/t'fIgM.-h there any record to ehow that the COIl-

traetors O_"ed all tllat the Government expected of them : the questioD 
is what the Government barpined with the eontraetor aDd whether the 
eontraetor made good the bargain , 

"r. Boue.-There wu this memonmdum for the guidaDee of COD-
. iIutors. There are only two importaDt poiDta in this memorandum. I 

had not seeD this memorandum till it turned up the other day. 

470. Q.-In what respeet is it different in the new 8)"IItem , 

Mr. Boue.-We now call for tenders for large bloeka of stone in 
drums. We now pay for thOle drums on the ftniahed mealUrement pl .. 
10 per cent. and we pay for the squared bloek, pi'" 10 per ceDt. 

471. llr. BM&gtJltD4_ l"etlglJr.-With regard to the 8~fteatiOllJ) 
which you expected fl'OJD the contraetora, when you found that these claaRl 
were unworkable what steps did you take to flnd out that they confot"llled 
to these e1a118e8" 
. J(,.. Bowe.-I eaDllOt undertake to lay what happened in 1915. From 

6e time 1 tnok O'f'er, the '1IIIle .,-stem hII heeD in fOfte. 
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Clwinnan.-The point is that you actually did not insist on the condi. 
tions that you had ~pecified to th~ contractors as regards dimensions and 
that you did not, in consequence, alter the rates that you were paying for the 
stones that you received , 

Mr. Rouse.-That is what must have happened in 1915. 
472. Chairman.-Then, if you had strictly stuck to your contract the 

contract would probably have been thrown in , ' 
A.-Yes. 
Chairman.-Are you satisfied that there was no case for making a new 

contract at slightly different rates , 
Mr. House.--I think we are perfectly satisfied on that r<lint. They were 

following the ordinary procedure for the sale of stone to the public, and I 
do not think the contractors ever thought that ther.e was any difference 
from what they were ordinarily supplying to the public. 

473. Chairma·n.-"'''as this ever regularized in the New Capital Com-
mittee or hy the Chief Engineer T 

Mr. RO'.l,se.-Assuming i14 was an irregularity, no. That is I think 
dealt with in paragraph 14 of the Sub-Committee's RepGrt. 

Mr. Rangaswami Iyengar.-The point here is this. You have been 
at pains to etX:plain tG lIS that the words' stone will be squared but not 
drc~sed ' do not reany mean that the contractor should be put to the ex-
pense of supplying squared stones and therefore the word' squared •. must 
have referred to something which is not actually understood by the word. 

Mr .. llrlliatters.-The people who framed it did not really know its 
implication. 

474. Mr. Rangaswami lyengnr.·-Did you make any conditions as 
to the fonn in which these stones should be delivered to you, or was there 
any expense which you incurred in putting them into shape before it was 
delivered' Y 011 made no cJtarge whatever, and you merely 
measured the stone as rleliverC'd-whethcr it was rough, square or in any 
shape T There must be some meaning attached to it, and what was that 
meaning f 

Mr. ~e.-More or less square blocks but not dressed, there is 
DO specific meaning attached to the word' square '-it meant' roughly 
squared '. 

475. Mr. Joshi.-Was any stone ever rejected on account of. size' . 
Mr. Rouse.-I think there were occasions when they were on account 

of quality but not I think on aCCGunt of size. We lived from hand to 
mouth to get F;tone practically of any size. Now we are getting t() the end 
of the job and we have not got the same number of different varieties of 
stones. We enforce all srecifications in the special co·ntracts for 
the supplv of large stones. The rate of supply of stone has been the key 
to the pr~gress of the N"ew Capital Works and our tendency has been to 
accept any stone that we cOllld possibly accept for economical use. 

476. Mt·. Neogy.-Does not that follow that when blocks of irregular 
shapes and sizes began to come in this system was no longer applicable, the 
whole arrangement broke down and you took whatever you could get , 

Mr. Rouse.-I was rather differently inclined from th€' view of the 
other members of the Sub-Committee that there were indiClltions of tJJ.iJ 



atteapt to produee square blocks in the earlier stages. My own imprea-
sion is that in practice there was no difterenee in how they m~88ured. 

4:77. IIr. BmtgtJl1l1Mtli Iysft{/ar.-In other words, you do not agree 
with the Auditor General when he says that loss may have been caused 
on account of this , 

Mr. Bous.-No. 
478. CAatf"tllGtl..-Paragraph 25. Have you any remarks, lIr. 

1leWatten , 
Jlr. McWGttsrs.-The only comment I have to make is on the word 

" merely " in the last but one line. We relied more on the general pro-
eedure at the quarries. These stones cannot be man-handled ; they are 
put by machinery straight from the quarry into the trucks on the rails 
and the rails run right into the quarries. There was a separate rail branch-
ing into two branch lines, one going into the contractor'8 quarry and the 
other inu-- the Government quarry. In these two quarries the big stones 
were put by machinery in the trucks and then they came down the line 
and were checked and measured by the man in charge. The first point 
that I .waut to make is that it would really be impossible to substitute any 
one individual stone for another. The only possibility of loss would be 
the substitution of a whole tru~ but this would have meant practically 
the eonnivanee of everybody concerned at the quarrieH. The stones were 
alao aerially numbered, cheeked and measured. We thought, as a result 
of a detailed examination of the procedure at these two quarries, that 
there was DO real poIBibility of substitution. The Sub-Committee did 
mention that there also a subsidiary check from the fact that the State 
was interested in seeing that substitution did not take place. 

479. Mr. B. DOI.-Mr. MeWatters baa explained that every atone 
is labelled and BeIlt by clerks. If that be 80, the balance of the stone at 
the stone yard ought to be correct. 

Mr. MeWatter6.-There is no suggestion that the amount of stone 
which was paid for was not reeeived. The only point We are t.rying to 
deal with is whether partieular atones whieh could be paid for at a lower 
rate were paid for at a higher rate. If there is any 8uggestion that all 
the stones were not received, that certainly is Dot the ease. 

4:80. CluJinnMa.-That is not the point that &riees. Weare aaking 
·Mr. }leWatters this question. Are yoo aati8fted, and if 80 OD what 
grounds, that the stone put on the tmeb at the quarries was euet1y 
received at the stone yard. 

Mr. JleWattsr6.-Yes. Record is sent in triplicate and ODe copy 
.~ to. the stone yard. Every stone whieh comes from the stone yard 
11 Identified and cheeked. 

~81. Mr. B. Da.-I do Dot understand this lltatement of tbe Chief 
EngIneer that the stock registers showed an. entirely fictitious balance. 

C1uJ.irmaft.-That. is quite a difterent queation. The ofticer'H estimate 
was ~ on a certaIn figure and it is a physical miracle tt. have more 
stone m the yard than ever can be there. That led to further enquiry. 
~.a_~Jlr. MeWatter •. -:-The document which the ofticer signed really eer-
wucu that stone was m the .Yard when it was Dot. 
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Mr. Rouse showed photographs:of-the stone yard and explained hoW' 
there was plenty of stacking space for any quantity of remnants, while 
his statement only referred to the rough stone stacks in the centre of the 
yard. 

Chairman.-Your point is quite a different one, Mr. Das, and I think 
that there is no question now as to the actual delivery in the yard of all 
the stone sent from the quarry. That does not arise. , 

482. Mr. Kaula.-What is the cost of your stone from Government 
quarry f 

Mr. Rajagopalan.-Rs. 1-3-0 a c. ft. 
483. Mr. Kaula.-What is the contractor's rate 'I 
Mr. Rajagopalan.-Re. 0-14-0. 
484. Mr. Kaula.-The difference is 5 annas. May not part of the 

ditference be due to wrong delivery, that is, stone received from Govern-
ment quarry being paid for as contractor's stone' .. 

Mr. McWatters.-You cannot eliminate entirely the risk of fraud; 
you can minimize it by supervision; and the answer is that you would 
have had to employ a very highly paid officer at the quarry. The Ne1V 
Capital Committee went into the question very carefully and recorded 
their view on this point in their Resolution. 

485. Mr. Kaula.-Has the difference of 5 ann as been satisfactorily 
accounted for otherwise ? 

Mr. Rousc.-Yes. 

486. Mr. Rangaswami lyengar.-The point still remains if there has 
been loss to Government. 

Chairman.-We have definite answer that there is not only no evid-
ence of that, but that they have satisfied themselves that it is extremely 
improbable that it took place. We cannot come back to hypotheses of 
that sort. 

Mr. McWatters.-I suggest to the Committee that what the New 
Capital Committee decided in their resolution is substantially correct. . 

Chairman.-We are really on conclusions now. We have been through 
the questions raised. 

Mr. McWatters.-As I said, we have gone into the question very 
carefully. It is dealt with in the resolution; the exact wording was 
carefully weighed and I do not want to alter it. in the leas~. . 

Ckairman.-Do you agree with the Auditor General that it has not 
been proved that there has been no lOBS , 

Mr. McWatters.-I do not think it is possible to disprove it absolu-
tely. The question seems to me to be how far the system was faulty and 
whether improvements of so important a character as to safeguard com-
pletely from loss were possible at a reasonable co.qt. 



.r. Du.-I would ollly point. out that I am ine1ined to aaree wi1h 
tile views of the Auditor GeDeral that -there has beeR monetary 108B. 

.r. ~ l,etlgtJr.-Let us dise1l88 our eonclUlioDS aeparateJJ. 

PtJIYIIIf'GPIt, fl'/. 

Jlr . • cW.n ..... -There is just one preJjminarypoint. The situati. 
DOW is very diffeftDt tr.a. what it .... when the P'8Iter part of theM 
tid. were oeeurriDg, in that the work is now drawiDg to its close. The 
eoDDDittee in their report did not th.iBk it n~ to deal with the 
aeuores they were taking to improve the system. The Finance MeaNt 
of the Committee in eonaultation with tile Chief EuriDeer haa, however, 
batroduced eertain cJuinps which he will state . 

• r. IlGjagoptJlGa.-Aa regards pangraph ?:1 (a), the anaugement 
!lOW is that the oveneer OD the spot in the quarries 8houId take all the 
~a hiJnaelf and should not trust work munabia to .. it for him. 

Mr. MeWClffers.-That is physiea1ly poasible now because the wort 
is on a smaller scale . 

• r. BajtJgopJjatt..-Be is arespousible subordinate. .As regards (b) 
the bulk of the stolle is DOW supplied on 8pecial eontracts in which detailed 
eonditioDs and penalties have been attached. , 

Mr. Boue.-As regards the method of measurement for payment, 
under the new contract large size stones are paid for, practic.ally Ilt the 
finished frizei . 

• r. &jtJgopalafl.-In addition to the 8pecial contracts we have the 
old contract still going on. But the method of tight measurement is well 
understood by contractors aDd we do not. want to make a change for the 
very sma1I residual delivery. Stones are being iDspeeted and rejected 
at the quarries in respeet of the deliveries under the old agreement. 

487 •• r. lieogy.-The old system still continue&. 
.r. IlG~.-Yea, beeauae we hope to eIoee up shortly. 
8ir 1'. Goatllutt.-Have the aetual 811'eementa been tightened up 

in respect of these matters t 
.r. BGjagopa14ft.-It was Dot thought advisable to eloee dOWD the 

. old agreement at this stage. Supplies under the old AfteeIIleut are V8I7 
limited. '""e 

CIuJInna.ta.-Then (c). What cheek is DOW esercieed over the degree 
of compliance with thOle portions of the agreement indicated ill (b) above , 

~r. &~OfJtIUJtt..-The subordinates at the aume yard cheek 50 per 
... t. m additlOD to the full cheek at the quarries. There is auother eheok 
of 10 per ceJlt. over tbaft by the &toile yard oftleer. We have now •• W 
for records of these checks to be maintained 

~ 

488. CluMnnGtl.-(d). What measures are tabu to enmre that etOJI8 
taken from a Government quarry iJi not paid for as stone takeD from • 
IOIltftetor '. quarry , 
. te!r. B4itlflOfJtlUJtt..-I understand that the Govel'DJDeJlt quarry iaaon 
or c1efaDet ; 10 the queltiou doe. DOt &rile. . 
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489. Mr. JOIM.-Is the differepce in rate between Govenunent 
quarry and contractor's quarry due only to thc proprietory rights of ~ 
Government quarry , 

Mr. Bajagopalan.-There was a big rock which had to be cut away. 
As & matter of fact we had to keep the Government quarry going in order 
-to ensure our supplies. 

Mr. Rouse explained by means of a drawing the amount of over 
burden in the Government quarry they removed ; in the other the con-
tl'&6tor had to do it. They could not tell what stone was underneath. 
In the one case, the contractor took the risk of finding out what he had got 
there. 

490. Clfa;,·maff.-(e). Are proper stone store aecounts maintaiu8d t 
What urrullgements have been made for a periodical check, etc. 1 

Jlr. Ba.jagopalafl.-Stock is now taken by the accounts officer. He 
has got stock yerifiers who check the stoeks. As regards accounts, we 
are still working out some details and we would probably have to consult 
the audit officer as to their exact form. We do not want to introduce a 
full fledged costing system, because we are practically winding up. We 
propose to see what can be done in the direction of improvements. 

491. Chairmafl.- (f) about wastage. Have you anything to say f 
Mr. Rajagopalan.-The Chief Engineer claims that a very thorough. 

attempt has always been made to keep down wastage. Feats of utilisa-
tion have been attempted. In a few cases a much bigger length than shows 
itself on the outside is obtained by cutting diagonally and so forth. 

Sir F. Gauntlett.-My point is this. If there is any marked differ-
ence between the shape of the s~one that you get out of one quarry and out of 
another, the general figure of wastage that you might attain from these 
transactions would not be of very great valu~. 

492. Chairfnan.-What is the effect of incorrect figures of wastage 
that were used at an earlier date , 

Mr. McWatterl.-There would have been serious effects if the stones 
had been sold to the public at reduced rates which only made allowance 
for an incorrect rate of wastage but this did not take place. 

493. Sir F. Ga.untlett.-Would it make a difference in the estimated 
OO8t of stone in the buildings , 

Mr. Rajagopalan.-The estimates have been exceeded and revised on 
this account. 

Chail'mon.-That means the capital cost of Governmen1 House, Secre-
tariat and the Council Chamber had to be increased. 

Mr. Rajagopalan.-Yes. We have had to put on extra debits to those 
works. 

494.M,.. N eogy .-That means a larger commission to the architect 
and others , 

Mr. Rajagopalan.-No, because the architect is paid & lump SUlll ilt-
respective of the cost of work done on the original estimates. 

495. CIuHmt.lJ.W.-If a private buildiDg is coDStructed with these 
stones, the man would have to pay more for it f 



Mr. BajagoptJlaw.-I am afraid so: But the Chief Engineer has 
assured us that stone work even with 'this additional cost is cheaper than 
",tone work elsewhere in the world . 

. CluJirmaA..-The Committee will have to come to conclusions by dis-
eUBSmg among themselves, but before the witnesses go I would like t4 
be sure that there are no more questions to be asked. ' 

496. Mr. Jo,li.-Why W88 not the whole of the ditferenee due to 
wastage adjusted , 

. Mr. MeWatten.-Beca118e the earlier wastage figure had '\0 be re-
'\"]eed. 

497. Mr. Jodli.-Paragraph 10 of the Memorandum. Did any other 
eauaes contribute to the larpneas of the di1rerenee and did such cauaea 
indicate mere book el'l"Ol'8 or lOJDethiDg more , 

Sir P. 6ft.tklt.-It is a mere statement. Mr. Kaula who dralted 
it merely meuat it to be ecmsidered. 

Mr. KG1Ila.-80 that you can judge for younelf. 
498. Jlr. N«JfIfI.-Paragraph 18 deals with diseiplinary action. 

I want to know if the Committee has got anything to say t 
; 

Mr. McWtJtt"...-The New Capital Committee recorded their view 
that this action was adequate ; they went into these matters very carefully 
and considered that it was necessary to make the censures which they have 
made. If any member wishes to criticise any of these decisions, I will 0:-
JJIain in more detail. 

499. Mr. N eogy.-Why was it that an admittedly unqualified ofBeial 
\V88 employed in that particular position at stone yard oftlees f 

Mr. )fcWQtfer,.-We eoD8idered it a miatab tba, a man with hitrh 
teehniea1 quali1ieaticma, wh~ is an authority however 0Dly on atoDe aad ita 
applieation to buildings, sliOuld have had imposed upon his work which 
really would have been much better done by a aeparate accounts ofBcer or 
executive eDJrineer.We thought it was not quite fair. In apportioning 
the blame which we did on this oftleer we did take into account the fact 
1hat he w~ in our opiniolly put in a position which was scarcely fair to 
him. H he had had a very competent accountant to guide him or bad ID. 
oflieer above him who was dealing with account&, he would have been 
guided on the right liDes. We were aatiatled that when signing the docu-
ment he thought he was signing a formal document. He did not '!'e8lI7 
pretend to have checked the ,-arious thinp which he had not cheeked. After 
examining the matter "ery carefully, we thought this waa the &lDOUDt 
of ~ we could legitimately impose upon him. 

500. Mr. Baft{lQ.lVHImi IrengCJr.-About this stone yard ofBcer. you 
lay that he is certainly to blame f 

Jlr. McWatter,.-We qualified our apportionment of the blame. I 
have explained why we considered the cireumstances extenuating, We had 
to record eensure certainly. • 

501. Mr .• TQ,hi.-So he got more than what he would have got II 
B mere technician. 

Mr. Bmue.-I think he got Rs. 900 to Ba. 1,100. He is now em 
Rs. 1.100 from 199.4 onwardR. His pay wa railed with the inereued 
duties. 
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M ,·.Hajogopalan.-He started on Rs. 600 and got aI4nuai increments 
4'Jf Rs. 50 

502. Mr. Joshi.-As a mere technical officer he would have got the 
same thing ? ' 

Mr. Bajagopalan.-. Not quite. 

503. Mr. Joshi.-But you made him Superintendent of the stone yard 
and he happened to get more , 

. !tIr. Bajf!'1Jl!Pala1l.-Slig~tly more.. Some slight addition was given 
m VIew of his Increased duties as an Independent sub-divisional officer. 

Mr. Rouse.-w,e found him a most capable officer, and this is the 
largest stone yard m the world. He was put in charge of the qua.rries 
and the trum:port work, and he was one of the most efficient of our officers. 
The New Capital· Committee in apportioning any blame felt that he had 
Dot been properly supported in the matter of his accounts work, which after 
all was a thing of which he had no experience. 

504. Chairman.-That it was the fault of his superiors and not his 
rault , 

Mr. RO'llSe.-As far as the officer himself is concerned, he has done 
the Government extraordinarily well in the execution of his work. No 
fll'lD. at home would ever have put one man in charge of the job or was 
likely to have got a man who could do it. 

505. Chairman.-In so far as he made a mistake that was censurable 
In signing a document of which he knew little, it was a duty which ought 
to have been purely formal or which some one in higher authority ought 
to have undertaken' 

Mr. Rouse.-Or he should have received sufficient support. 
Mr. ]Jr l~(!tters.-The other case is that of the Quarry Superinten-

dent. He recorded on the chalans that the measurements were made by 
him. As a matter of fact in some cases he did not do the complete measure-
ments himself but they were recorded by his work-munsi under his supervi-. 
sion. They were however cert.ified as made by him, which certainly to the 
ordinary person would indicate that he had measured them himself, which 
he had not done. It was however the practice before he came there, and 
we took that into account in apportioning our censure. He was doing it 
we considered without any intention of misleading anybody, because Mr. 
Cairns and everybody knew what the procenure at the quarry actually 
• as. 

506. Chairntan.-What. about the question of whether any superior 
uuthority should be beld responsible for employing this man f 

Mr. ·McWatters.-We had evidence before us that this particular 
question of the employment of Mr. Cairns and the exact nature of his 
duties bad been before the New Capital Committee and that therefore if any 
one was responsible. it was done with the cognizance of the Government 
of India as represented by the New Capital Committee. Therefore we 
did not think it fair to censure any of the staff. 

507. Chairman.-That it was a deliberate decision taken by the Gov-
ernment of India , 



Mr. J/.cW:GtI.,.,.-A decision in oomb'g to which the Pi •• nee Mem.ber 
of that particular Committee definitely made speeial enquiriea .. to 
exactly what W88 intended. 

, 
J/.r Roue.-He was put in charge in 1920 by Sir Hugh Keeling but 

the Government had eognizanee of the faets subsequently-abollt 2 years 
1a~l'-when ~ pay. was to be raised. . At this time it was carefully ez-
plained what his duties were and why hll pay should be raised, 80 that the 
PiDanee Member knew speeifieally what thOle duties were. . 

508. Cllaif'WMS.-It was Sir Hugh Keeling, the Chief Engineer, who 
was respoDBible ultimately for employing him in this eapaeity, from 19lOt 
but the faet.s came before the New Capital Committee only on his appliea-
tion for mOle pay and no question was thn raiaed , 

Mr. McWGlten.-It is e1ear from the reeords that they did 10 into 
the questioD of his duties. . 

509. ClGtnnot&.-But not whether it was suitable to employ this par-
ticular man , 

Mr. BajagoptJl6f1.-There was only a question o~inereased pay and 
instead of giving the increase asked for they agreed to a smaller increase. 
The cue eame before the New Capital Committee purely on a queation 
of increased pay, and the Finance Member could not posaibly have goae 
into all the aspeets of the organisation. 

Mr. BaragtJftlHJllli lyeragar.-Mr. Roose'told 118 that all the facts were 
put before the New Capital Committee and the Committee lmew euetly 
what Mr. Cairns W88 expected to do. 

CluJinn4fl.-Under th08e circumstances the Committee felt there was 
no particular superior oftleer on whom they could lay blame or censure 
and that if there WIUi auybody at all it was the Chief Engineer. 

510. Mr. h~eogll.-1n his application for more pay did Mr. Cairns 
lay st1'elB on the fact that he was required to do some work for whieb 
he was not quite fitted and for which he had DO qualification f 

Sir P. (Jallfltl.etl.-I think 1 can speak on the point because I remem-
ber the ease coming up before me for audit. There W88 a technical ques-
tion raised 88 to the increue pf pay when he was ~y &erving under 
a eontraet. I remember holding quite clearly that as additional duties 

. were being imposed on him which did not enter into the terms of the 
original contract it was perfeetly legitimate for him to ask for more pay. 

511. Mr. Neogy.·--How was it the Finance Member's attention wu 
not drawn to this fact T It W8.8 not merely a question of bargain-he ask-
ing for 80 much and the Committee gi,~ing him a little lea. 

CluJirmaft.-The Finance Member you are ~king of is of course 
the Finance Member of the New Capital CODlDUttee. 

Sir F. Gatt.tlett.-The only que&tion· I bad to deal with waa DOt to 
critieille the administrative arrangementfl but merely &8 to whether a new 
oontract could hf. entered intA>. 

Mr. Dcu.-But if the man receives a higher salary for doiug eertaiD 
WOIk, he mut be held reIIpOD8ib1e for that work. 
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5~2. Mr. N eOIl1l.-~ by agreeing to the inerement you must have 
practIcally. endotsed the VIew that he .was giving efticient service, not merely 
as a technical man but also as a man in charge of that depot. 

Mr. Me Watters.-I think the New Capital Committee of the day did 
endorse the executive arrangements when they agreed to the increased rate 
of pay. 

Sir. F. Gauntlett.-I presume it would be fair to the New Capital 
-Committee to say that Sir 'Hugh Keeling evidently thought the man was 
fitted to undertake thest' duties and the New Capital Commjttee accepted 
that view. 

Mr. MeWatters.-1 think there is on record a statement about Mr. 
Cairns by Sir Sydney Crookshank in which he expressed in the strongest 
terms his opinion about Mr. Cairns and his suitability for doing the work. 

513. Mr. Neogy.-And if this officer based his claim to an increase 
vi pay on the ground that he was doing something which normally he is 
not expected to do, certainly he cannot be allowed to say in the same 
hreath that while he was signing these certificates he was thinking it was 
purely formal work. 

Si,r F. Gauntlett.-I think you are again making an assumption, Mr. 
Neogy. As far as I remember the papers-it was of course 4 years ago-
there was no suggestion by Mr. Cairns that he was being asked to under-
take work for which he was not suited. The only point that was put up 
was that the Government were asking him to undertake new duties and 
therefore un additional rate of pay was justifiable. 

Mr. Neogy.-I mean that; that is exactly what I said. 
Si,r F. Gauntlett.-You were presuming that he admitted that he 

was not fit for the work. -Mr. Neogy.-No. What I mean is if he bases his claim to increase 
of pay on the ground that he was given additional duties he cannot be 
allowed to say now that he took the performance of those duties as a mere 
fonnalitv, signing documents without looking into them. 

Mr. MrWatters.-He has not actually ever said that. 
Chairmaft.-I do not think he has said anything of the sort. 
Mr. McWatters.-He did not pay as much attention to that document 

as he ought to have done. We censured him for it and we pointed out 
the circumstances which in. our opinion have a bearing upon the gravity 
of th~ censure. We have dealt with the question of the Superintending 
Engine~r separately. 

ChoirmQ.1I.-As regards the question of the responsibility for appoint-
ing this particular officer as Sub-~ivisional ~fficer it was t.he New Capi~a1 
Committee itself that was respoDSlble, that IS, the Government of India, 
for this particular appointment. 

Any more questions , 
Then I think we must come to our conclusions on this when we dis-

·cuss our report. 
The Committee adjourned till 2-45 P.M. 
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1. The Hon'ble Sir Basil Blackett, X.C.B., X.C.S.I., ChainMft. 
2. Mr. B. G. Cocke. I 
3. Yawvi Abdul Matin Chaudhury. 

\ 
5. Mr. A .. RaDgu'Wami lyeD~ar. ~ Jletnbc,.. .. 

4. lIr. B. Du. 

6. Yaulvi Sayid Murtuza Sahib Bah::!dnr. 
7 .. Mr. N. M. Joshi. 
8. M' r. G. Sarvotham RaG. 
9. Mr. K. C. Neogy. 

10. Sir Frederic Gauntlett, Auditor General. 
11. Mr. A. F. L. Brayne, Financial Secretary. 
12. Mr. G. M. YoUDg, Army Secretary. 

I 
I 
J 

13. :Mr. T. X. Rajagopalan, Officer on Special 
Duty. 

14. Mr. J. W. Ebden, Direetor of Army Audit. 

Were u l!tu }Jresent-

:Mr. A. :M. Bouse, Chief Engineer, Delhi. } 
If r. J. L. Sale, SupermteD4iDg Bngineer, W it ftC .... 

Delhi.' . 
514. ChairtllGfL-We take DOW Appeadix XIV with the aJlIlGUJ'e 

thereto-the memorandum of :Mr. Boehe. This is ill pa.eral the q1llltiOD 
of the ~haae of storeB for New Delhi. It is a little difBeult to maktt 
thm-tlise1l8Bion very releYant and I do not bow whether there is any 
Blfthod of abortenmg the di8eUlBiOD. 

Mr. B. Da.-I would sogest )fr. Bajagopalan making a statement 
and we ~ di8emII it. 

515. CltaiNlUJfl.-Are you prepared to do it, Mr. Bajagopalt..Jl f 
Jlr. Bajagopalo. • .-Very well, Sir. An inquiry "'u pror'liHed to the 

last Public Accounts Committee and an inquiry was ~ed out with rerard 
to store! transactious brol1l'ht to notice in the last year'. arpropriatioD 
aceounta. The terms of reference are let out ill paragrapb ::l of this' 
memorand11m. They were settled in June 1926. I eommunieatcd them 
to the Accountant General, Central Revenues and be was ~ enough to 
draft another set of terms of referenee. I mentioned that at a subsequent 
meeting ,,! tbe New Capital Committee '\l'ho considered that 88 an inc,uil-y 
on these restricted lines would itself cost Wl a lot of money-an officer was 
on ~ial duty for more than three week1i-an extended inqniry would 
cost more. Moreover we had certain refOnDH in "band by which Ktock 
accounts were being tightened up. That- being 80 we thought that aD 
in~uiry into the specific matterH mentioned in the Audit and Appropria-
tion Rep011 would be quite sufficient to gi ve a lead to the Acconnts and 
other ofti(~ers a.t; to the course to be adopted. That was how the tenn~ of 
reference ~s originally ftxed were not eDlarged 8$ a reault of the Ac(*ol1Dtant. 
General, Central Revenues' IUggestion. 
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SU' F. (Jalu/ntlett.-May I make one comment on that general question 
before we pass on to the details of the report' It has always to he 
rcmembered that when an audit officer conducts a test audit he necessarily 
cannot take up all the transactions during the period to which his test 
relute8. 'rhe action which the auditor took led to certain comments in 
the last y~ar's report, and this committee then decided that there should 
be an inquiry into the administration of the stores. I suggest as a general 
principle that when an inquiry is being held like that, it is not correct 
in principle to restrict it merely to what was found out by the audit 
officer ; of course the audit officer is not there to audit the whole transac.-
tion but to ascertain whether there are evidences of inefficient administra-
tion. 'rhat i"1 all that I wish to say at the present moment with regard to 
the scope d the inquiry. 

Mr. ]lajagopalaon.-The inquiry, though restricted in scope, was one 
in wl)j~h tht, audit officer and his assistant were both present and in fact 
it was not confined to individual cases but questions of principle were 
fully allowed to be ventilated. The findings of Mr. Roche are contained 
in paragraph~ 8 and 9 of this memorandum. The main finding was that 
the qUt'.stion of economy played too important a part as regards the staff 
entrusted ,,~,-ith the eustody and purchase of stores in the past and that there 
were no ~erious losses to Government disclosed except those detailed in 
paragraph 9 ; he also found that the system of audit and accounts had 
some responsibility in the matter because the officer responsible for b1:ores 
and traffic had sub-divided his orders in order to be within his san{'tioni~g 
powers. It is mainly on that matter, I think, that Mr. Roche held that the 
audit officer was to blame. In paragraph 9 the cases in which excessive 
prices had been paid are specified. The amount of these purchases comes 
to al)()Ut RH. 20,000 in a total of operations running to crores, though, of 
course it is admitted that there was only a test check and if a fnllcr check 
had been made probably greater losses might have been diocovered. 
In paragraph 9 the defects of the system are set out fully. The New 
Capital Committee were not quite satisfied with Mr. Roo!!€- 's report ; they 
thought--that the controlling officer could not divest himself of all re-
sponsibility in the matter of the purchases at excessive rates and so they 
asked me to make another investigation as to the extent of that officer's 
responsibility. The conclusion at which I arrived is given in paragraph 
10-·that the ('ontrolling officer possessed the data necessary for the proper 
scrutiny of rat~ and that he did not scrutinise the ratcs of the purchases 
made b~' thc divisional officer. As against these, itl must be t!lsid that the 
controlling officer had a lot of other duties to do ; h,~ w&'s !lot 'Dcrely in 
ehurge of 8tort's. 

Mr. ll"lI.se.-He was the superintending engineer of the electrical and 
mechanical ('jrcle. He was responsible for the electrical and other original 
works still going on, for the erection of the power house, the construction 
of the distribution schemes and of all electrical work. 

Mr. Rct}a.gopalan.-Supervision of stores formed only a small part 
of his (lutip.~ ~ but all the same the New Capital Committee deeitled that 
they wonJd express a certain amount of displeasure. The finding of the 
Committee is given in the next paragraph. (Here the findings were locad 
out). As regards the responsibility of audit the Committee felt that their 
conclusion could only })e provisional till they were in posses.~ion of the 
Auditor General's views. 
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518. OIGi ...... -Aa rept'da the ,rest of the IMDlOI'&Ild1DD, what does 
't tam • 1 COD • . 

Mr. If.,,,gGftDGrM I!lngGr.-You have not read the Auditor General'. 
1"81Il&l"ka and ilndiDp from paragraph 13 • 

• r. &;o,,..,...-lt is repeated in the Audit and Appropriation 
Aeeomatti of this year. . 

ClGtnnatl.-Kr. Bajagopalan has taken us up as far as elawse 13 ; he 
has told us facts 88 regards the aeope of the Committee and the results of 
t~ C-ommittee'a investigation and the ilndiDp thereon. The rest or the 
memorandum, I think, is comment by the Auditor General on the tlndinga 
of the CODllDittee. I should think the easiest way would be for us to 
take the Au,litor General's comments now. 

517. lIr. BatlgG8tl1atJ&i Iyetagar.-Exeept on this first point which the 
Auditor C.eneral bas raised I do not want to put any question on the scope 
of the inquiry . You will find by reference to the Public Accounts Com-
mittee's UerJOrt last year that the words used are :-" Weare informed 
that a depnrtmental inquiry is being insijtnted to inquire into the general 
questions raiPed by these paragraphs in regard to the collection of materiala 
in ad \'anee or in excess of requirements and the position of the store 
accountS. We trust that the inquiry will result in improved control. " Did 
it not suggest itself to you that your inquiry should not be circumHCribed 
in the way in which you thought fit to do f 

Jlr. Rojagopola • .-It was not circumaeribed in the sense tbat you 
imply, Sir. We started with certain instances given in the Audit and 
Appropriation Report and we invited the audit otBeers to be present at 
the inquiry ; any general comments arising out of thoae instuleea which 
they made have been duly taken into aeeount by lIr. Roche in bia findinp. 
It aeema tn me that the individual iDstaDCM uatnra11y led to. eonsideration 
of the general principles. 

Mr. &fIII~ I;,ettgar.-I think-this panpapb goes moch further 
than a mere inquiry into partieu1ar iDstaDCM : we aay there c, ••• aDd the 
position of the store aeeounta ". That includes the general principles upon 
which you maintain your store aeeounta. 

Jlr. Bajagopal,Gft.-If you will Jrindly go through the tenns of re- • 
ference 88 Ret out in paragraph 3 you will And that it W88 resolved " that 
a similar inquiry be iDatituted in regard to· any other irreplariti. that 
have been brought to notice by the Audit OfIlee in reapeet to stone 
generally ". We did not in fact want the inquiry to be confined to 
partieuIar instances, without a consideration of the general principles 
emerging fyom them. 

518 .. Vr. BattgtJ.l1l1fJmi lyeft(JtJI'_-My point is this : it is not mere17 
the questions that arise out of the irregularities that you detf!ct. but the 
questions stilling upon the position of the stores aeeounta ; that is wbat 
we wanted y"U to examine, whether the &tere accounts as DOW maintained 
are in dup form and whether they would lead to the irregularitirs which 
"'ere detf!eted by the aceounte offteer. . 

Mr. Bajagopal,Gft.-These questions have been !lpeeitlcally aDswered by 
}'Ir. Roehe aDd he aaid that the account. now introduced are quite .. tis-
fac!tory. 



519. t·h"'f"M(JfI~Wh&t· is the euential d~erenee between the. bl,uil'1' 
that aetually took plaee and the presumably wider inquiry that you did nDt 
UDdertake; 

Jlr. Bajagopalan.-It would have involved Mr. Roche, actually IOU. 
and taking out fresh instances of orders plaeed and finding out the rates; 
we thought we had enough to go upon and that it ~ould give us su1li· 
cient results, especially in view of the fact that we were tightening up 
the whole system. 

520. Mr. RangastDmM lyeflgar.-Has Mr. Roche made any recommenda-
tions in regard to the position of store accounts , 

Jir. Rajagopalan.-I think he was generally sa:tisfifd with the new 
system of accounts and the new system of control that we have introduced. 

Chairman.-I cannot see that there is really very much in principle 
between the inquiry that did take place and the poteu~jal in«J.Uiry that 
did not. 

JI r. Rajagopalan.-I submit, Sir, there is really no difference ; the 
audit offieers were given full opportunities to express th~ir views. 

521. Sir F. Gav,fltlett.-I want to put it in this way: that if the 
auditor in the limited inquiry he had made had found numerous instanees 
in which prices had been paid whieh were much above the market value, 
would it not have been desirable that that inquiry should have been ex-
tended over other periods and commodities also ! 

Mr. Rajagopalan.-We thought thl'.t a.~ we were tightening up the sys-
tem in other ways the lessons that we could derive from the particular 
instances would be quite sufficient to guide us. Even c:;upposing there 
were losses in other directions, there was no use in pursning the matter. 

522. Sir F. GauntLett.-The men really responsibic~ had already left 
the service' 

Mr. Ra.jagopa:lafl.-Yes. 
523. Chairmafl.-Is it not a question of what w~s the object of the 

inquiry, It was with a view to remove defects and suggest improve-
ments ; it was not a roving inquiry into possible errors that might have 
taken plaee ; the object was to effect improvements ; antI the view taken 
by the New Capital Committee was that they had a ~nfflciently large 
number of cases without their instituting anything like a loving inquiry 
and possibly encountering other difficulties. 

11 r. Rajagopalan.-· Exactly 80, Sir. 
524. Mr. B. Das.-One point that ijle Auditor General "anted, to de-

termine the extent of responsibility of officers, the New Capital Com-
mittee entirely avoided; this inquiry did not touch it lit al1. 

But the Accountant General rlid SU!!'2est it : his terms of reference 
were not aecepted ; and I eonfeas that looking at that ..•..••• 

CAairmaa-I should have taken the same view as i~e New Capital 
Committee ; the shorter terms of reference were sutH.ciently ample to 
achieve the purpose ; it was not a roving inquiry ; nor was it an iJiquiry 
to fix responsibility on particular people for possible errors. It was 
with a view to suggest improvements and remove defects. 
IMPin 
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. 525. Jlr. Bo,.,.,.,...u ',...,ar.-TW' is primarily the idea ; and in 
order to do that you- must know all what happened. 

Mr. BajGgopalGfI.-We had • very fair specimen l'f what happened. 
The Chief Engineer tellame tl1at the audit oftieerhad spent three or four 
weeks on . his particular inspection of the store yard. 

Mr. KatllG.-As the Auditor General has pointed out It is a teat audit ; 
only a very small percentage of the transactions was eumined. 

Ir. BajagopalGA.-As compared with the previous ,)verhauls, it was 
a phenomenally exhaustive inquiry. 

>8w .F. GaJatutt.-Yes ; we had a very useful report. 
CUinut&.-We come now to the Auditor Genen&l's comments in muse 13 on tJae findings of the New Capital Committee. 
526. Mr. BattgaltDa",i IllfJtIf1ar.-Thia raises the general question. Have 

you anything to say on that, Mr. Bouse f . 
Mr. Boue.-This was an accumulation of ye&l"B lD thE', course of tile 

~nstruction of the new capital. The greater part of this was incurred 
at a time when the markets were fluctuating violently and there was 
eonsiderable di1Iiculty in obtaining stores ; and we had to look to the 
point of getting the job done. We had to look pretty far ahead and get 
more stores in than would be required on an ordinary job ; it was Dot 
very easy to foreeast exactly what your requirements in -rtores would be 
duriug the nC3't twelve months only ; a good deal depended un what plans 
were got ready and what buildings could be proceedetl with. Another 
point was the question of economical purchasing. In tile case of pipes 
for example we purchased ,"ery largely in 1919 before the rise took place 
and on that partieular item. we saved the government a very large sum 
of money ; it is just like a business firm going to the market and purchas-
ing early in anticipation of a rise in prices. 

527. CkainnafJ.-One of the difficulties here is tj~ ~.t we are dealing 
with transactions a large proportion of which took place during and 
just after the war ; but .. regards what is said by the New Capital Com-
mittee-"· In such a Ilrojeet, it was in the public intcr~st that stores 
should be stocked lvithout strict reference to a time lintit within wbich 
they could be utilized ' '-that is a general statement, quite independent 
of war and post-war years. Is it not rather a leas cautious statement than 
you would be inclined to make f 

Mr. RtJ'lf.8C.-}t certainly is not in a project. like this, 8S I said a good 
deal depends on the preparation of the plaDa ; you do not know really 
from month to month or rather from six months to six months what 
buildings you would be working OD. 

528. Chairmaft.-But you 'would in that ease be working without re-
ference to the time limit f 

Jlr. Boue.-A larger time limit than the ordinary time limit. 
- , • > • 

529. Mr. Neogy.-What proportion of the stores ttre proeu.red in 
IDdia and what proportion outaide India, roughly t 

Jir., Boue.-I cannot -answer that question oft 'haDd. 
530. JEr. N eogy.-The neeeaeit,' for Btori"; materia1a ill advance might 

IIOt be 80 peat in the cue of Itorea obtaiDable in Indla .. in the cue of 
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stores from England, and the question of violent fluptuatioDS in the 
market rate also would not arise in·connection with Indian stores to the, 
same extent as stores from England , 

Mr. Rouse.-I think they did ; the stores in India fluctuated quite' 
as violently in response to prices in Europe. 

Chairman.-More at that time proba.bly. 
Mr. Rajagopalan.-May I suggest that Mr. Sale be (OaUed in because 

he was actually in charge as Chief Engineer last year , 
(Mr. Sale came in and took his seat.) 
531. Mr. Rangaswami Iyengar.-I should like to have a little further 

information. The Auditor General says in paragrap~ 13 " It may b.s 
pointed out that the figure of 35.37 lakhs referred to is under reserve 
stock only, that is, it is exclusive of manufacture accounts of stone, 
bricks, marble, water supply materials and of ballast, etc. " Can JOu 
tell us approximately how much stock ahead you have under those 
heads T 

Mr. Rouse.-Stores in excess of 12 months' requirements are 13.69 
lacs : that (tS H matter of fact includes about 7 lakhs of rupees of electric 
fans which were being used every day; they are not, really stock but 
they are still borne on stock accounts. 

Chairman.-With a view to shortening the discussion, so far as the 
particular point is concerned, I think the Public Accounts Committee 
would agree that the existing Public W orks Departme~t Code rule is a 
very good one and we cannot do very much more in thic;; particular case 
than to express our views strongly that it is one that cannot be follow-
ed too strictly in the interests of the State. 

532. Mr. Rangaswami Iyengar.-That is why I want to put it to you 
that we must dissent from the view of the New Capital Committee. I 
want to know'whether nothing guides you in regard to purchase of 
stores, except what you think at the moment to be the right thing to do., 
You may think it is cheaper to buy a thing now than five years hence ; 
what is the principle upon which you would buy forw~rd T 

Mr. Rouse.-The principle that we know definitely that it would be 
required this year or even next year; if we found that we were getting 
a cheap quotation in our opinion, we would probably go beyond the year. 

533. Mr. Rangaswami Iyengar.-Shall I say you will not go beyond 
two years Y I want to have some limit to this kind of thing. What is 
the limit you have in your own mind T What are the principles that 
guide you in making these purchases' 

Chairman.-We want to get away to some extent from the time of war 
and get along to general principles ; what troubles me in this memoran-
dum'is the general statement tltat it was in the public interest that stores 
should be stocked without strict reference to a time limit. I should 
not like to endorse this and I think the Committee has that feeling too ; 
of course we are willing to recognise that during the ,\Far and post-war 
years there was some justification p08sibly for departure frem the rule--
but Dot as a general proposi~ion. 
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.~. ~.~ I_w.. aat DO onter .. be~ ttithost 

ltdlng ipi-e\.fobsj Tetted 'b~ tlie A~ts Officer, aDa in cases -of dodt. 
referenee is made to the Finance dlBcer of the l~ ew. C8])ital Committee 
and the cue is taken up in the Committee. 

. . . 
534. JEr. ~- If,.,.. .-But the New Capital Committee has a 

very extended opinion of what to purchase and what not to purchase • 
• r. Boue.-Nowadays one would not p to the lame extent u one 

did tllen ''beeaue prices and thiDp have beeome more .ttled If 1 wu 
BtartiDg again and if It iii a ease of a ve." large q1Wltity of rolled .eel 
beams, I would probably go beyond the year, seeing that a very larp 
Etit! is requir«:d !lDd I shou!d get n better tender for a larger quantity 

fOr 'a more limlted q1Udltity . 
• r. &ajGgopcdtJta.-8uppCJ8iug two years instead of one year were 

fSed 8i ftae time limit ; it woUld perhaps meet the caM. 
CidinnGw.-Two yeara would be a ridiculously long period. At the 

181Il~ time I think that a role that in no eire11lD8tances should you go b. 
yond a year, would be unduly restrietive. One is ob'ioosly up againr. 
a diffieulty. 

Jlr. Bajagopolafl.-As a matter of faet, the bulk of the purehases 
are now made through the Indian Stores Department. 

Jlr. Baflgtu1D4"''' lye"llar.-I am eoncerned with the question of 
purchasing in advance of requirements, and I say there must be lOme 
principle. It ought not to be left to the discretion of either the Chief 
Jlngineer or the New Capital Committee. 

Sir P. Ga.tatleH.-First of all, there mult be sulliciency of lrtock to 
eD811re the progress of construction and subject to that conaideration, 
economy should be the main principle. In determining whether a parti. 
cular purchase is economical or Dot, one has to take into account, on the 
One band, the interest which accrues on the capital expenditure from the 
aomeDt that it is incurre(l and on the other hand, thf! ~ibilities, as 
.,. Bo11le haa pointed out, of being able tn get a better tender. If you 
uk for supply of a large amount in one order. that does not necessarily 
toBo. that the whole payment must be made at one time. The delivery 
might be progressive and payment made on delivery. 

Jlr. J o61i.-Violent iluctuation in my judgment is not a good re8son 
for stocking larger quantities of material than are actually required. 
It is a good reason for stocking leas, because Government is not a specula. 
tor nor is it in the position of a merehant. 

CluJinnGtl.-lt mayor may not be, but the eoneltllion that I am 
mclined ~ draw is that if we could only get to a system of letting out 
to a ecmtraetor the whole of the thing I tbink we should be much better 
off. 

.r. Boue.-It "88 not poIBible to do 80. 
536. Jlr . .10."'.-1 mould like to Imow the DaIIle8 of BOIDe items which 

~.thO_ht should have Men purehaaed in larger quantities in thOle 

Jtr.~e.-one of the items was pipes which coat a cODsiderable 
ItIDl <it money . 

• r. :Coe1te.-I have had a good deal of experience in checking Itores, 
and the ordiDary consideration which guides the storekeeper in orderiD, 
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additional stores is, you have got. to set an ide~ of your nC)~ COlIanmp-
tion and when you find that your stock would last for 3 or 4 months 
!OU shoul~ orde~ for a ~esh supply. But th~ ordinary rule does not apply 
In a case like thIS. It IS very difficult, I think, to lay down any rule for 
ordering stores in big works of this sort. For certain articles you might 
have to call for tenders and in such a case you have got to look 6 or 9 
months ahead, because the stuff might have to be got from Calcutta" or 
outside India. 

Chainnata.-In a case of this sort, the Public Accounts Com .. 
mittee is not so much to conduct an inquisition into the past 88 to lay 
down in suitable language one or more general principles which are 
going to be useful hereafter in securing economy in the building of New 
Delhi. 

Mr. Ro'Use.-I may mention that when an officer sends his application 
for purchases now, he has to show the balance as well 88 the actual con-
sumption as also the annual consumption. All these things have to be 
entered in the application before asking for permission to purchase. So 
we keep control over that always, and if he wants to purchase more th8Jl 
what is necessary, he has to justify the demand. 

Clause .).4. 
536. Mr. Ranyas-wami Iyengar.-Have you anything to say on this, 

Mr. Rouse' 
Mr. Rouse.-This is rather a special ca.4OJe. When these articles were 

purchased, our electric light were concelled on the walls, and the con-
duits fixed to those lights wp.re of porcelain manufactured in Delhi. At 
the time when we wanted to make these, the price of steel conduits was 
very excessiye. Sir Hugh Keeling very right and with great foresight 
said, we will try the others, and there were two reasons for it. One 
was cheapness and the other was the development of the porcelain in-
dustry in Delhi. As n matter of fact, the porcelain conduit has proved 
un..~atisfactory in that it was not sufficiently water tight, and there was. 
condensation inside. So they went bad. The sequel to this is this, that 
we have now replaced these by steel conduits, and the cost of doing so 
has actually produced a saving of about Rs. 40,OOO~ after allowing for 
writing off the value of the whole of the porcelain conduits. 

Chainnan.-It is rather a strong justification. 
537. Jir. A. Rangaswami lyengar.-Your case is that the failure of the 

experiment far from resulting in loss has resulted in a saving. 
Mr. Rouse.-That is so. 

ClaVS6 15. 
538. Mr. Das.-What sort of disciplinary action was taken against 

this Ofticer , 
Mr. Bouse.-The matter was brought to our notice by the Audit. 

We took some t.ime to consider it and in the meantime the officer went 
on leave. 

539. Chairmafl.-Was his departure in some sense a punishment 
or was it after the discovery of this irregularit.y f 

Jl r. R0UI6.-He was reverted to the military ; he did not retum.. 
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MO .. Mr. NMJIW.-Why was he .,no')Ved 4:1 months' leave t 
llr. Botu~.-Let me tf>U you brie1ly tbe history of this ease. This 

08leer first came to us in the last Delhi Durbar. He did very good Work 
for 118. He belonged ori,inally to the Ordnance Department as a ~r­
geant. I most say that he did extremely good work, and he was a very 
hard worker. Then he was put in charge of stores and traffic, and he 
had to run all the traftic. that is to say, delhoery of stores to the works 
and 80 on. On the whole, he did extr8ordinaril~· well. But I think the 
gentleman was in many ways somewhat stupid. His chief fault was 
that he was thoroughly in the hands of his storekeeper, who was directly 
under him. Be had no bad intentions, but as I said, he was thoroughly 
in the hands of his storekeeper who used to put up papers for his signa-
ture. and these papers this officer used to sign without proper inquiry. 
It was a question of getting his job done, and I don't think he realised 
that his action might be considered as tantamount to hiding the prices he 
WM paying. The storekeeper was dismissed. 

54l. Mr. Jla.rtgt.uttJa.i If/f.11lgar.-The position 80 far as the Committee 
is concerned., is this. You say you are perfectly satisfied with his honesty 
and with his work. What I should like to know is whether you think 
that a man who signed the indents without inquiry as they were produced 
by the storekeeper is really a good worker f Don't you think that his 11eg-
ligence or indifference is 8 serions indication of bis incapacity or 8111-
pieion 88 to his character' 

CkinRaft.-I think, in view of what the Chief Engineer bas 
said, it was stupidity rat.her than a ease of mal4 fidu. 

542. Mr. N eogy.-.Bow is it that you allowed him to go on leave at 
• time when the iuquiry was pendiDg and when you were not in possessiOll 
of all the faeta to enable you to eomp to a deeision as to his complieity 
.. bOllO fidu or .alo fidu' Did you anticipate the diaelosures of the 
inquiry that was pending aud exonerate him in advance of the findings , 

Jlr. Bou~.-I should like to look up the flle before I could aD8Wer . 
that question. 

CiatnaaA.-The position is this, that as a result of the inquiries 
that were going on you had brought home to this oilleer before the fur-
ther inquinies that were to be made, his retlponaibility for signing the 
orden. You younelf reaehed eoneluaioas reprdiDg this partieular oiBcer's 
NfIpOnsibility, and OD the 8treD.gth of that you allowed him to go on 
~ve 88 ~ aort of punishment. But the queation i.e, W88 it reasonable 
m such etre1lJD8taDees t 

Jlr. Boue.-He was being reverted to his previous employment. 
• 543. CiGi""~The qUeatiOD is why was that otBeer in sueh 

are1l1D8tanees allowed 4i months' leave , 

Mr. NetJf/fI.-Was it not to enable him to eaeape tbe flD..t;...- of the 
~t "UoAMtI-

Mr. Bou~.~ost certaiDly not . 

• CluJif"fllGft,.--W. e bad a lltatement that the ofIleer was reverted 
to .~ former ap~tmeDt on the·· grcnmd tha~ he had DOt MOW'll ntleient 
abilitJ to be retaiDecL It W8I probablr a ..,., poclreucm for ...aiD, ~ 
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away the ~ sooner .becauSepro.bably at some later date he might have 
"made some bIgger mIstakes. . . 

Mr. Bo!ngaswami lyengar.-The ordinal'Y procedure in such cases is 
to suspend the man pending inquiry. That is what you ought to have 
done. 

C~airmam.-As a matter of fact, I had to take exception to the 
retentIon of such a man, because it is not after all an economical thing 
to keep such officers. 

Mr. Rajagopalan.-A departmental inquiry was made and he had 
submitted his written explanation. 

544. Mr. Rangaswami lyengfJ,r.-'Vhat was his explanation? 
. Mr. Rouse.-His explanation was that he signed about 3,000 orders 
in a year and he was only condemned for a bout 30 orders, and that he 
got no credit for the good work he had done. 

545. Chairman.-The position is, when action was taken in 
r~verting this officer, the authorities in charge had come to a certain COD-
elusion in regard to his work. They were not aware that there was 
neceHHarily going to be a further inquiry. The question whether they 
ought to have granted him leave or not is a subsidiary question and 
besides it is a separate question. But what sort of disciplinary action, 
.Mr. Rouse, would you have taken against him had he been retained , 

Mr. Rout.-We might have reduced him to a more subordinate 
position. 

546. Chairman.-But he would still have had an opportunity 
of reverting to his former employment. 

Mr. Roust.-Yes, but his reversion was a kind of punishment, because 
his former employers did not take him on. His was rather a curiOU8 
case. They had promoted him to the rank of an Honorary Lieutenant 
in advance of his tum. So they could not quite fit him at that time 
into their cadres. They practically refused to have him as an Honorar, 
Lieutenant. He was cleared out. They said they did not want hlDl 
because he was out of turn. 

547. Mr. RangtJWXJmi 11ltngaf'.-In other words, in reverting him 
you practically deprived him of his job f 

Mr. Roust.-That is 80. 

548. Chairman.-As regards leave, he was entitled to more but 
you only ga,'e him 4i months' 

Mr. Roue.-That was so. It was a very complicated case between 
the military authorities and ourselves. 

549. Mr .. Joshi.-My question is this. Since this morning we have 
had cases of two persons who were placed in positions of respoDosibility 
for which they WE:re not reany fitted. In one case it was said that the 
cfticer signed certain state:ftlent.s without realising his responsibility. 
Here again we find that this officer signed certain orders brought be-
tore him by his subordinate wi thout looking into the documents. I want 
to know whether this system of promoting officers to responsible positions 
when they are not really fit to discharge those responsibilities is eom-
mon in the New Delhi organization , 
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• r. Boue.-The &DBWer to that.is, eapeeially after -the war .. e Ilad 
the createst difticulty in obtaining suitable oftlcera, and if 1 may say 10, 
we were never ellOouraged to DlC1'e&8e our establialameni8, and therefore 
,.:e did our best with the men available. 

550. IIr. JoMi.-Did the New Capital Committee eoDSider the rei-
ponsibility of those higher o8leara who made these appointJllents t 
Beeauae here it is a eleareaae that the oftleer did not know his "rom at 
all, because uhe signed orders that were placed before him by his sub-
ordina~ without looking into them, it u certainly wrong to punish the 
subordinate, who was as a matter of fact punished, simply hecaw.e he 
was placed under an oftlcer who did not know his duty. 

C_,..,...-1 think we have had suftlcient information Crom the 
witness under this head. Let us now get on to clause 16. 

cz-.16. 

551. Ir. Neow.-What was the diseipliDary aetie taken against the 
Superintend.ing EDgineer f . 

lIr. RaJOgopalaa.-The Committee while recognising that there were 
extenuating emmmstaneeB, recorded that they did not regard, the explana-
tion 88 wholly satia£aetory in regard to the supervision exereiaed by bia 
over certain pUl'eh'PBB made by his subordinate ofticer. 

)lr. Da.-In diBeussiDg a similar question, Sir, in connection with the 
P~"'.s and Tclf'gI"Bphs Department. we found that certain I1UD!I of money 
eould not be recovered either from the Engineers or from the storekeepel'8, 
and the diaeipliDary action taken was only a alight censure. But 1 think 
this Committee will have to point out in their Report that they thiDlt that 
the Government have not got adequate meaDS of pUDiahiDg respcmsible 
oftlcera when they fail in their duty and show a 1088 to the 8tate. I think 
the Committee should make lOme sueh reeommenciatioD in their Report. 

CAai"...-We can take that when we come to the Report. In to 
ease the Committee reeorded their diapleuure. 

552. M,.. J odi.-Will it stand in the way of his promotion , 
Mr. Ba;agopGlafl.-1 suppoae 10. 

553. 8ir P. Oftfllktt.-Before we proceed further. miPt we aaeertaiD 
what o16een are DOW reBpOD8ib1e for purehaaea' Does the practioe of 
purchasing storea by the storekeeper • in the put obtain eVeD now , 

.r. Boue.-No. Before any purehuea are made by them, eaDCtion 
bas to be obtained. We do not allow the storekeeper to do aD)" pureb ••• 
DOW. Be baa to put them up for sanction before the 810,. and Trame 
Oftleer for signature when he 6ncJs that his stores are I"UDDiq low. 

Sir ,1. Goutlett.-Tbe only alleption against the oftIee .. is that he 
tiped the orden mechanically without 1~ into the ecmtents of the 
papers. 

ClGtue 17. 
5M. Sir fI'. G.ntleft.-Here'-apm weare faced with the ctiMealty *at 

tile IJ8tem of aeeounta obtaining In the New Delhi ia •• owedIy 80& .... 
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pletely ·baaed on the Publie Works. Department Code. In the first place, I 
might say that the audit is criticised, I think, for not calling attention to 
the fact that the prices paid were excessive. If that is SQ, I think it is onJ1 
fair to state that the Assistant Audit Officer acting under my orders spent 
quite a considerable time in obtaining the concrete price list on which he 
eould base his arguments which have been practically accepted by Mr. Rocho 
in the course of his inquiry. For a long time we had no right to scrutin.We 
these so that it is a little difficult to know how we could have checked those 
'figures. 

ClwArman.-I suppose your audit here means really the Deputy 
Accountant General who was the Financial Adviser T 

Sir F. Gaun:tlett .-Yea. It is true that we did not scrutinise the. actual 
prices paid until we had the opportunity of doing so after separating the 
accounts from audit. I may point out here that in the statement on the 
~oncluding page you will find innovations were made in the procedure in 
New Delhi which made it difficult for audit to ascertain facts which they 
'Would have ascertained if the ordinary procedure had been followed. 

Mr. Raflgaswami lyengar.-All the cases cited in that tabulated state~ 
ment shows that if the ordinary Public Works Department Account Code 
had been applied, they would have come to light much. p-arlie}-. 

555. Sir F. Gau.ntlett.-There·is reallY.a concrete suggestion, the second 
.one, namely copies of orders placed by the Stores and Traffic Officer were 
never sent to audit, and it raises a question whether we should introduce 
the same system as a rule for future guidance. 

Mr. Rou.se.-Sir Hugh Keeling used to obtain catalogues. It was not a 
question of getting hold of a catalogue and buying things at a certain rate. 
He first wrote and got quotations for the things. Ordinarily, catalogues 
give little assistance. 

Sir F. Ga'Untlett .-Where we asked for information, we eventually got 
it ; we then produced last year '8 report, which has been practically accept~d 
by Mr. Roche as correct. 

Chmrman.-I gather from what you said just now that you do not 
personally desire to follow this up. 

8ir F. Gavntlett.-No. . 
556. Mr. Joshi.-May I ask one question whether the .New Delhi 

Administration now realise the desirability of maintaining a more helpful 
attitude towards audit f 

Mr. RO'Use.-We always desire to help and be helped. 
Mr. Das.-But at one time the Engineer did not want interference. 
Mr. Rajagopalan.-I think I can explain that. What Sir Hugh K;eelin, 

had in mind was that he had to 'V'ork to very close specifications and he conla 
not ordpr lIlt}rely from catalogues. He had to work to the exact r.oD.ditions 
of New Delhi and apparently feared that aD auditor, a layman. might raise 
needless queries based upon Bome quotation in a catalogue. 

8ir F. Oauntlett .-That is why every specific ease brough~ to notice is a 
If!DU-raw material. 



114 

, 557. CNJinRatl.-l want to follow up the question of helpful atRtude. 
I would like to know whether the rel&tiODB between audit and acoounts and 
the Delhi admjnistration are reaaonably satisfactory • 

Mr. Bojagopol4w.-I thiDk the &D8\Ver is contaiDed in paragraph 4 af 
lIr. Kaula'8 l'eport. "The smaller number of cases of 6naneial irregularity 
in the Delhi Publie Works Department is due, in part, also to the introduC-
tion of closer control over fresh purchases of stores and over contraets, both 
by the executive authorities of the Department and by the internal-eheck 
authorities. This has contributed substantially to the reduction of the 
bulk of this ~port. " As a matter of fact, we grind thinp very small now, 
Sir. 

558. Mr. Cocke.-I should like to ask whether this was not due partly 
to your desire for economy. You refer to the fact that yon were not able 
to get all the oftiee std you required. Was there an additional strengthen-
ing of the staff of the department at any time f 

Mr. Roue.-I don't know that I ean point to anything in writing on 
that subject. 

CIuKNll(JtI.-The general position was that you were eontinually askiu. 
for mol'e sta1I' than you got. 

• 
JI~ BOU6.-Yes. The general poBition now ill that we are always beiDa 

asked to redUd- our sta1f. My own opinion W88 that we should haTe ha(I. 
aD oftk-er of not less standing than an exeeutive engineer in anle charge of 
stores. A5 a matter of fact, we had a comparatively junior promoted 
oftirer who not only had to look after but to deliver the stores, besides 
hav!nt; ebaqr; of the trame OD the lines and the loeom~. 

559. CNJinRatl.-We come down to the same poiDt. As. Mr. Joshi 
pointed out the New Capital Committee employiDa' an oiIlcer to do thinp 
that were rather beyond him. Or we were DOt empJoyiDa a sdieieJJtly 
leDior ofIleer for rather responsible duties. 1Ir. Cocke aab whether tlus 
was speeifteaU,. brought to the attention of the FiDanee Department and a 
requeat made for m oM. OD highn pa,.. 

M,.. Boue.-I am UDable toI8Y at this stage. But I may be permitted 
to say that the general attitude baa not been ODe of sympathy in the matter 
of increasing the artaft • 

. 560. JI,.. Coeie.-Is there any eauae to think that you are Ideriq 
from too mueh eeonomy of std t 

M,.. Roue.-WeD, I have an order to ftduee one eseeutive engineer in 
Oeto~. I· don't know if I UIl permitted to -7 what has happened in 
COJDJDlttee but I am told it ha rot to be eut whether Ilia it or not, whether 
lay it is DeeeI8ary or DOt. 

I 

561. JI,.. N 6Of1f1.-When do you expect to lDieb New Delhi r 
JI,.. Bou6.-I espeet to ihtillh GovertlJlNDt Boue in November 192!" 

II,.. Cocb.-Proba~ly the ltd Ihould be more hiPl7 paid thaa tb~ 
have been in this eue. . 
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, Jir. BOtUe.-The percentage of establishment in New Delhi is lower 
than in other Public W orb Depart~ent establishments in India. 

Chatrmatl.-Before we let Mr. Rouse go, I think we might conveni-
ently take the Delhi Capital Outlay Appropriation Accounts and the note. 
I think it raises the general question of over-budgeting. 

562. Mr. Noogy.-I want to ask a question on A.-3. Voted.. With 
reference to the extra expenditure on account of the Lee Commission con-
cessions ~1"anted to specialist officers, were specialist officers covered by 
th~ Lee Commission's Report at all f . 

Mr. Rajagopalan.--Orders were subsequently received from the India 
Office applying some of these concessions to them. 

Mr. Rouse.-It was mentioned in the report that the question of specia-
list officers would be subsequently considered. 

563. Mr. J oshi.-Who are these specialist officers ? 
Mr. Rajagopalan.-Electrical and Mechanical Engineers and other 

officers. 
Mr. "Keogy.-They were treated on the same foot~ as officers in 

Government employ for the purposes of the Lee concessions. 
Mr. Rajagopalan.--Only they came out on agreements. 
Chairman.-The Lee Commission suggested that their recommenda-

tions should be applied to European specialist officers and others muta.tis 
1nutandis. They did not make detailed recommendations for them. 

Page 486. 
564. Mr. Neogy.-I should like to take F. short supply of stone. and 

again G. share of loss on stone operations. Was this writing off quite 
regular' Were orders taken for this T 

Mr. Rouse.-I don't quite follow, I am afraid. 
565. Mr. Neogy.-Under G, we find 5,77,618 shOwn as more than 

granted. Who sanctioned this excess T 
Mr. Rajagopalan.-The proper competent authority. In some cases 

it is the Chief Engineer, in other cases the Chief Commissioner, and in 
others the New Capital Committee, and the fact that no irregularity bas 
been pointed out in this Report shows that it has been covered by regular 
reappropriaions. 

Page 487. 
566. Mr. Joshi.-Under M. there is a remark that the reappropriation 

was not justified to a certain extent. I want to know from the Accountant 
General which was the reappropriation which was not justified. 

CluUrmaft.-There was an unnecessarily large reappropriation. If 
you look at the whole of this page, they are all audited. It was an attempt 
and quite a laudable attempt by the accounts officer at the time to keep a 
check on these various transactions. In that case he over-estimated the 
ltmount that would be required to be reappropriated. 

Mr. Rajagopalan.-79 lakhs came in as adjustments after the close of 
the year and upset his calculations to some extent. 

Jl r. Rouse.-It is a very different thing our budgeting from working 
eut our figures at the end of March. Nearly every division, for instance~ 



tile stone-yard doee work lor 3 or 4diviBioaa. The 8th- diTiaion lIl8kee 
. bri~ks for all the divisioDS. The EleCtrieal has a lot of work Uld tIt.e 

mechanical has a lot of work for. other diviaiODL In fact, there are only 2 
dhisi0D8 which are purely spending diviaioD8. The result is that we 
aeeount for about three times our actual cash expeDditure. In the Karch 
supplementary, we aeeounted for about 79 lakha. 

Mr. Neog,.-Thia appears OIl pap 488. 
Sir ,. 6G •• ,uU.-The reappropriation was not justified to a certain 

extent--ei.mply means that the reappropriation wu slightly hiPer than waa 
Derusary. It does not mean that the reappropriation was irregular. 

Page 490. 

567. CAat,...a.-The only big thing is this enormous aavUag in Det 
GpeDditure. Have you anything to say about that, Mr. Rouse f How 
was it 80 very mueh shorter than the grant , 

lIr. Boue.-WelL it is very hard to know exaetly what ODe is going 
to spend. This budget was made by my predeeesaor not by myself. He 
didD't eons01t his aecounts oftleer nor the ftnanee otlieer of the New· Capital 
eommittee. We have altered the procedure DOW. 

CliainRall.-His estimate of 50 lakhs for Govemment Bouae is alto-
gether too sanguine. 

lIr. Roue.-It is a \"ery useful thing if you say to the exeeutive ~­
Deer under you that you have got 151akhs to spend. If you say 10, he wll1 
probably speDd 8. If you say 15 he will probably spend 12. It hustles 
him. 

Mr. BajagoptJl4 •. -We quite recognise that there should be 8 big 
lump eut. 

PG{/e 492. 

568. Mr. Neog".-Manuf&eture Aecooll't8, which refers to a hea\-y 
deaeit of 27 lakba for the eoUeetion of stone for the Central Building. 
Thea again, eolleet:ion of marble for Central BuildiDp. Then the wastage 
on eertaiD items of GpeDditure baa been tmder-estimated. 

Jlr. Raiaf1optJl4 •. -Marb1e is slightly di«enmt but it is the eame ltone-
yard. 

569. Sir G""'fltktl.-I have a note on the store aocoQDt, Sir. 

P4rtJgrap1& 121 of tlte Atulitor O • .,rtJl', Wt.r, pag' 19. 

Mr. BtljagoptJi,Ml.-Weare adoptiDa all theee auaeatiODJl. Sir. A • 
• matter of faet, items of 1lDIIerVieeab1e stoek whieh are capable of beiDe 
diapoIed of are beiDg cImpo.d of &lid a .,...tar cheek and valuatioa .. 
being UDdertakeD by the aeeoontaJ ofBeer whe baa a IItd of Itoek-ftrile ... 
'mder him. We also write off 10Mea .. they oeettr. ..frorte aft ahIo beinI 
mad .. to dispole of ItoreI liable to deterioration. 

)fr. BO'II.I~ __ We have diHpoRed of a rreat deal duriq the 1at year. 
570. Mr. Cocb.-With reference to DOte 1 on pap 492, that delei' 

of 2? lakhI adjusted ineludfll the waatap of 1toDe, of ~ aDd aeotller 
ten 1Uhs for what t . 
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"r •• 0000~NO, it is the other. waytbout. Out 'of the '27 lakhs .. 
!fad T.Omeet; to IsJdts within our estimates. What Sir HUgh Keeling &aid 
'W8!4 we 8hould require 17 lakhs more. 

'Sir 'po l1ftftlltlett.-I think I should draw the attention of the C{)m ... 
mlt~ to the :f.aet that these observations were made before the final report 
on the stOnt~-,ard. This is covered by all we heard this morning. 

Jlr. NeDt/lI.-But this wastage refers to marble. 
Chainnatl.-It is being investigated. 
Page 62, 1JOragrapk 86-AdminutratiOf& of Residential BfI,ildiftgs. 

'571. Mr. Bajagopalaft.-' The rules are still before the Secretary of 
8tateand we thought if we compiled the capital and revenue aceounta now 
we would have to calculate all over again as from the 1st April 1924; it 
would be unnecessary work and we are working as near to the rule 88 possi-
bit': the whole matter will be regularised by the end of the year when we 
expect the sanction. 

572. Mr. Raftga8tDllmi ll1eftgar.-Has this new rule been seen by the 
Auditor General' 

Sir F. Gauntlett.-I think y()U can take it as a general propositioD 
that no set of rules goes home unless I have vetted it closely and the de-
partments are particularly good in. this respect. 

Chairmafl.-Sometimes I complain that they hand over their job to 
the Auditor General. 

573. Mr. Rangaswami lyengar.-Don't you think, Sir, that these neW 
rul~ might have been seen by us before they were sent up to the Secre-
tarv of State' . . 

Sir F. Gau·1&tlett.-The difficulty, if I may say so, Sir, is that we only 
meet once a year and as these rules did not go home till the end of March 
the'- would have been delayed another 6 months. 

~ . 
Ckairman.-I don't think it would be convenient. After all the duty 

of the Committee is not pre-audit but post-audit. You don't take any 
responsibility.' I don't think it would be ultimately helpful. 

Sir F. Gauntlett.-I think the general convention at home, Sir, is that 
no important· ("hange in the budget system is introduced withou~ obtaining 
the prior vie'wR of the Accounts committee but rules of administration do 
not come hefore the Public Accounts Committee for prior scrutiny. 

574. Mr. B. Du.-What percentage on the capital does this represent' 
Mr. Rajagopalafl.-6 per cent. We can eharge only for the period of 

occupation. We cannot recover rent over the whole year. 

Paragraph 87. 

575. Mr. Rajagopalan.-1.'his matter was fully considered by Sir 
Hugh Keeling when the question w.as put up to him that eert&in est!m~tes 
had been exceeded but the completion reports had not come out. Till ttle 
eompJetiotl I'P.POrts came out, there would be plus or ,n.fltts adjustments 
and we could not revising the rent for every ~djust.ment ; 80 he Mid, 
takt= "We .imate 'amount and charce the assessed rent on it. 'When tile , 
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eompletion report is 1'8cehed we oha.rp tile, proper rUe from ,the follow-
big season. And it really euts both ways- beeauae we have pl., adjustmate 
as well as .nita .. , adjustments. . 

IIr. Btl."...... Ifletlgor.-When these peop1ehave a l"8D.tal baaia, 
you tell-them that wheD the eomp1etiQll accounts CODle you will have the 
rent inereued. 

Jlr. BajGgopolG •• -The nmtals are fixed year by year. It is not sub-
ject to alteration ret~vely. 

Ir. BMagG8IIHJ"'. Iyngtw.-That is ",hy the Auditor General hal 
railed the queation." 

lIr. BGjtJgopal4w.-As a matte!' of fact, there were oertaiD items in 
which we were well under the estimate, 80 that we have on the whole gained 
rather than lost. 

Ir. Boue.-We have been eharging on half the eoat of the sanitar)' 
equipment, which ineluded the putting in of a water-borne 8)'Item sanitary 
fittings and 80 on aDd as a matter of fact we have oBly given the water 
supply. People have been paying rent without getting the benetlt of theae 
things. 

8ir F. OG."klt.-1 think the aDBWer to Mr. Iyengar is that the lettiDr 
of a house Iluring this preliminary period has been a matter of eon tract. 
between the Publie Works Department and the oftleer. An individual 
ofticer is told that the rental fGr this bunllB10w will be 160 a month. The 
Publie Works llepartment regard it as • contract. 

576. Mr. Bafl{/tJBV1Qfhi 1,UlgGr.-But the point is when it beeame per-
feetly clear that the rent which was actually charged for the h01l8e was 
certainly very mueb Ie. than that due on the actual cost, surely you ought 
not to say that it is 8 eont~-it should not be altered. 

Sir F. Ga" ... tlett.-It was altered from subsequent years. But the 
previous contract was not broken. 

577. Mr. Bafl{/ol1DtJtJli ll1engar.-You mean to say that in every eue 
where there has be<an 8 eompletion report th- rents have been revised t 

Sir F. GtJafltlel1.-Yes. I think I pay a difterent bOUle rent on my 
hOll8e every year. 

Paragraph 90. 
578. Mr. BajagopalaA.-Thia givM the result of the test audit of the 

work of the new aeeo1lD18 oftlce by the audit staff. 
PMYJgf'tIph 90 (,,) MId (b) • 

579. 1Ir. BattgtlftlJlMi l'6ft(ltJr.-I want to bow what is the pereent· 
age "f def~ deteeted to the total peroeatap tested. Cu 7ot1 tell me 
that Mr. Kania f How many eaIeI did you deteet &1ld how ma~ __ 
did you find d~feeta in , 

Jlr. Katda.--Only in ive iD8taneea. • 
580. Jir. BGtIrIGnOa.t I.6tlfClf".-And what i8 the total number of ... 

you tested f 
. Sir': Gawatlett.-I think J can aDKW8r that by .. yiDA' that .iDee 

thia year, mDee the year to whieh tJt.e aeeotmtI refer we ha"fl iImed orden 
that the objeetioaa railed b7 audit I1aoald he -..17 neorde4 fna , 
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those railed by the accounts officer· so that we should be able to answer in 
future (juestioDs such as these. We eannot give you an answ~r now. 

Chairmata.-These are the more important cases. They shew a very 
small perct.mtngr. of errors. 

Mr. Kaula.-The Point here is not the failure of the accounts 'office but 
the fact that the existence of the accounts 'office seems to make the cxecutive 
officer careless, because there is a pre-chcck. It seems that the executive 
ofiieers who ure really responsible for the rates do not scrutinise' their 
bills properly. 

Mr. Rouse.-Well, Sir, the fact that only 5 instanees have been found 
is significant. I got Mr. Grlndal to work out.all the cases in which they 
could find a di1l'erence and it amounts to something extraordinarilv small 
.0003, I think, of the outlay. '" 

581. CAairmaft.-That seems t.o me to a fairly strong answer as far 
88 it gooes. What would you lIDY to the charge that Mr. Grindal makes yOll 
and your officers a little less careful ! 

Mr. R01tsc.-No, I don't think so. They scrutinise the bills when they 
go back from the accounts officer and a certain number of 
errors have remained undetected in both places; which is so very 
small that ~he extra expense of handing the bills back for preparation in 
the executive office would cost infinitely more than the very small number 
of errors which we have detected. And, mind you, all these arrears have 
been recovered; they have caused no loss. 

582. Chairman.-What is the importance of your comment , 
MI'. Ka.1l1a.-In this case the scrutiny of the executive officer should 

have brought 10 light the over-payment. Apparently the first scrutiny 
is not applied pruperly. That is the feeling of the audit people~ and the 
chief object of this paragraph is to bring to notice the necessity of paying 
~rea1el' &tte:ntion. 

Sir F. Ga·lt'lttlett.-The ordinary practice is for the Executive Engi-
neer to prepare his bill and then that is subsequently subjected to check. 
In Xew Delhi the Executive Engineer sends to the Pay and Accounts Offi-
cer the materials necessary to enable the Pay and Accounts Officer to pre-
pare the bill and he determines how much has to be paid on a particular 
transaction, 8()0 that he pays it be-fore the Executive Engineer who is the 
responsible officer has hud a chnncf' of seeil1~ that all the statements in that 
bill were correct. Theoretically the bill ghould be prepared 
by the Executive En~ineer \-;·ho should satisfy himself as to 
itf) correctness and then he should send it to the Aceounts Officer who 
should check it before payment is made. Mr. Rouse points out that on 
the whole they think it is cheaper to do away with the accountants in the 
Executive Engineers' oftices and put the whole of that work in the hands of 
the Pay llnd Accounts Oftleer: 

Mr. Rov,e.-They see it before it goes to the Pay and Accounts Officer. 
Sir P. o.tIIZ,tt.-The bills are prepared and sent to the Executive 

EngiDp.er lor aigDature t 
Jlr. Boue.-Y •. 



.r. ........i I,.., ... -The. point is that the .... which fa 
eited show that the initial preparatien of billa has DOt been BCl'Utiniaecl 
by the Bxeeutive Engineers who should have found out. 

dlsirMt.atl.-Five eases out of 10,000 eases I 
583. Mr. Cocb.-Is not the inference poadble that if five of those billa. 

Ud pile bact to the executive engineer ad had DOt been cheeked there 
aay be many others pOlllibly that they may not have checked , .r. Bou,.-They have cheeked them, but after all they are h11JD81lp 
there is the human ~]ement. You c.annot fret B\\"Byfrc,m the faet that you 
may miss 8Ometlrlng. 

Mr. Coca.-Two people make thfllUlle mistake I 
CioirMtJ .. -Fh·~ out of 10,000. It does Dot strike me that the ease 

lias been provea. 
Mr. Boue.-W~ have not got the stair in the Executive Engineer'. 

o8iee to completeiy cheek them. He seru.tinise& the billa, but he does not 
ro through the ealculatioDS or anything of that sort, but he looks through 
the whole, and looking at it jf he sees 80 much for brickwork he might 1&7 
it is very high and he will see that it is 80 much per hundred not 80 much 
per thousand. 

8ir P. Ga_"'ktt.-The theoretieal proeedure entails two independent 
eheeb of e~ery point in the bill. This system gives up one of those eheeb 
but it entails iDStead jUBt a general 8CI'11tiny by the exeeutift oftleer to 
8IIIU1"e himself that on the whole the biD seems to be eorreet. 

CAairmotl.-But there does not aeem to be any defect diacloeed. 
Jlr. Da.-Looking at it separately it may not look to be a great deleet. 

but eonsidering it in the light of the laxity of eontrol in other departmeata, 
the Aecountant General, Central Revelluea, might have viewed that there 
I1aould have been more eODtroI by tM Eueutive BDgineer. 

ClaimuJ".--I do not think that eonclasiOD can be drawD. 

P~98. 
584. CiainnGtl.-That iI the O11tstaDdiDg of 8 I.k .... 
Jlr. KnlG.-A part of that sum has siDee been adjusted beeaWJe they 

have aeeepted a debit against the Dew ea~tal project, bat more than • 
lakh of rupees is still outstanding. 

C1&Girmaw.-That dependa on the propoeed esteDIIiOD "eat! , 
Jlr. Boue.-Y 8. 
8ir F. a."'leIt.-What will happen if the ateD8ioa is not 1tartec1 , 
Jir. Btlue.-They will have to be debited to '1 Civil Worb. Strictl7 

apeaJring this work flu reaI1y not.biDg to do with the New Capital ana 
itaelf. If it is not taken UPt we ahall lulve to put up aD emmate UDder G 
Civil Works to eover it. 

Partll/rGp1& 9~. 

585. C,.,.......-The Publie Aeeoaatl Committee did not tIdak it 
DeCeIIJaI'y to eomment on it laIt year. 

Sir 11. lhv1llett.-Is this II118J)eD8e aeeount atDl 01ItItaII4bII , 
)fr. KCMIlG.-It ia 10. 

. ... 
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Mr. Baj4f/opala,n.-We are t~ing special steps to try and clear it. 
We are adoptmg a new procedure m consultation with the audit officer 80 
as to avoid such outstandings in the future. 

Sir 1'. Gaura.tlett.-Now that you have got Is. 6d. exchange the time has 
come when this ought to be settled. 

Mr. Bajagopalan.-The old adjustment had to be made at 28. 
Mr. Bouse.-It will involve an enormou~ amount of labour in adjust-

ing it and the question i9 whether it is really worth while. 
Sir P. Gauntlett.-It may not be worth while to give under different 

heafls the loss, but you might say net loss on exchange or net gain on 
exchange. 

Mr. Bouse.-I personally think that it would involve a tremendous 
amount of labour on a matter of very little value. We could divide it 
arbitrarily among the various items like residential buildings, etc. 

Sir P. Gauft.tlBtt.-I have only called attention to it because it is a 
thing which will have to be taken up now. 

The Chairman thanked the witness, after which he withdrew. 
)Ir. G. M. Young was called in and examined. 
Chai,oman.-The documents we have before us are the Appropriation 

~\ccoun,s of th(· Anny, llarine and lIilitary Engineer Services and the 
minutes of the meetings of the Special Committee which examined these 
8(!C()unts at the end of J une. We take the special Committee's report. 
Paragraph 3 of the Auditor General '8 letter. 

586. Mr. BG"11aBv:ami IYBngar.-It is said Jere, " It is suggested that 
the Financial Adviser, Military Finance, might deal wilth the proceedings 
of the ad hoc committtec on the accounts of the Army by a resolution on 
the same lines as the Finance Department Resolution on the proceedings 
of the Public Accounts Committee ' '. 

Mr. Young.-This refers to the suggestion made by the Director of 
Army Audit at the top of page 2 where he says that the Financial Adviser 
might deal with the proceedings of this Committee by publishing a reso-
lution. 

Chainnan.-The view of the Committee was that a resolution might 
not be appropriate but that a full statement might be prepared for t~ use 
of the next ad hoc committ(:'cs. 

Mr. Brayu.-There is one resolution which covers the main point 
and we are not going to have another Government resolution. 

)fr. BtmgtJl1D(lmi lyengar.-If we had a synopsis of the last years' 
reports &ad what the Government did on them it would be ~ful. 

Mr. Yo.ng.-It is going to be done. 
OluMnnatl.-A note may be taken that the Financial Adviser agrees 

to pr(lpare statements showing the action tah~Tl by Goyernment on all the 
points up to date and we endorse the desirability of that course of action. 

SA7. Ohairma,ft.-Paragraph 2 of the Committee's report of last year. 
There is nothing in that. Then there is preparation of office mauual. 
There are DO remarks until paragraph 18. 

HlIO'bl 



162 

Sir 1'. 6G_tIINU.-With referenee.·to that I wish to draw attention to 
paragraph 60 of AppeDdix XX. 

CloinJltlta.-Then we come to the Audit Report. Weare really bere 
fellowiDg the Auditor General's letter, the points raised therein amd the 
Committee '8 remarks OIl them. " 

588. Mr. Jo.... The Audit Report of 1925-26, Part nl, paragraph 
4. Has the report of the secoDd .bmes Committee been received' That 
is about the reduction of the staff of the headquarte1'8 , 

Jlr. Yoa.,.-Yes. 
589. )lr. J OIli.-Has reduction been done , 
Mr. y".",.-Some reduCtiOD has been deeted, and there is goiDg 

to be an expert enquiry this autumn with a view to seeing "'hat 51" .... 
590. Claif"DUJA.-So fal" as oftlcers are concerned, certain reductioDS 

'Were reeommended aDd I think all of them were agreed to f 
)lr. ¥ollng.-Not all of them, but the larger ones have been. 
591. CJ&a.innatl.-That Committee reoommended that the question of 

the clerks should be examiDed by a special oftleer aDd he is to start his 
examination next month f 

JI r. Y ovng.-Yes. 
592. Mr. JOlli.-The whole report of the Innes Committee WaaI not 

aeeepted by Government f 
Mr. ¥o.".g.-This i~ the report of the second Innes Committee. There 

are one or two posts that have not been reduced as recommended by them. 
Sir P. Gaawtlett.-I think the general statement before the ad Me 

eommittee was that if due allowance be made for new post.M that ba'\-e heeD 
created and posts that have been trausferred from plains stationa to Simla-
if you made aDowa~ for those two factors, the number of ofllcers was 
almost equal to the minimum prescribed by the Innes Committee t 

Mr. ¥OUflg.-Yes, by the 8rst lDDee Committee. 
C1IGirma1l.-Paragraph 14. This was the general queation of ato .... 

Annexlln" A &bows the action taken. 

Paragropl 17 of flu Awlit Beporl. 
593. Jlr. BaflgtlftDtJm' lyefl{/ar.-Do you think you are in • position 

to extend the I)1Item further f 
.r. ¥ouftg.-l believe it is beiDg applied wherever poMible. You 

cannot do this with Tegetable, milk, etc. Y (In can do it with thin,. like 
PeeIlDd~ 

Cha;l·ml1'f't.-We come to the Appropriation Aceonntlll. 1925.26 WAI 
the tint .year ~n ,,·hieh there were not large ... vinlS in eXIHmdiltlre atl C01U-
pared w.th tht army budget. •. 

594. 1!r. JO,1t.1..-D it DOt due to the faet that you now ~ppropri&te 
all the saV1Dp for some DeW aenieeI t 
• CluMnnatl.-I think it ia due .-.mtially to the teet that the budpt 
.M very much eloeer. . 
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. . Mr. J081r,i.-~ remember to have .read somewhere that you are estab-
bshing a conventIon....... . 

/ . 
Cl&airman.-Weare coming to that a little later. 
595. Chairman.-Paragraph 36 of the Appropriation Accoun1B. 

Mr. ,Joshi, the point that you are on comes in this paragraph. 

~r. Br.ay~e.-This is divided into three heads .Army proper, lfilitary 
EngIneer 8el"Vlces and the Royal Indian Navy. It is treated under these 
three main heads, but still with the approval of the Finance Department, 
sa'Yi~gs :n the Royal ~~dian Marine (now Royal Indian Navy) ean be 
utIlised for, say, the Military Worb or Army expenditure. 
I C Il.atrman.-The point is that owing to the fact that the armv is ·con-
tinually hsking for improvements as regards equipment to bl-ing "it up to 
8 state of efficiency on its existing numbers which it claims it has 
not elltirely reached at present, the tendency at present is for the Finance 
Department tf) use its powers on behalf of the Government of India of re-
appropriation very generously in the sense that if there is a clear evidence 
that a saving of half a crore is available out of say a grant of 55 crores 
and they w&nt stores or a certain kind of usually non-recurrent expen-
diture to hring the army up to the state of efficiency required, the Finance 
Department would be inclined thereupon to allow the remaining 50 lakhs 
to be used as a supplementary grant in that year. 

596. Mr. Ranga,s'U'ami Iyengar.-May I know why you came t.o that 
kind of lU1derstanding ? 

Mr. Bt·u1me.-Partly it encourages the Army Department to be econo-
mical because they realise that if they can save a certain amount, under this· 
b'Yt;tem they may be allowed to use it on other things. 

Olwirillan,-At the present moment it is carefully stated that· it is 
intended only to be temporary. If there were not some such understanding 
betweE:n thp Finance Department and the Army Department it would be 
very difficult to arrive at a budget figure of 55 and we may have had to 
provide for 55! or 56. 

597. Mr. Neogy.-Are they of a non-recurring character-these new 
items of exnenditure Y 

rh.a'lrman.-We do not usually allow re--appropriations which do not 
represent p~rmanent savings for recurring expenditure. They are mainly 
all of a non-recurring nature. . 

f,9R. M,'. Neogy.-Could not some of these items conceivably lead to 
an addition to recurring charges in future ! 

Ch.a'rman.-That is very strictly guarded against. The }'inance 
Department makes a very clear distinction in questions of re-appropriation 
of this sort between re-appropriation that is fo~ a non-recurrent purpose 
&nd re-appropriation that in any way involves recurrent expenditure. 

599 .. lfr. Rangaswamy I~engar.-May I take it that so f~Lr as the 
treatment of the army expenditure under one net grant is concerned it has 
been Jnore in the nature of a temporary understanding and t.hr.t it' may be 
necessary to deal with the army expenditure under a number of grants f 

Mr. Brallne.-Yes, that is what we are working up to. At present as 
the Chairman has said, the arrangement is only a temporary one while' 
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the A.rmy is more or Ie. in & ate of ~u. III future it will ptobabq be 
possible .more strictly to regulate savings between various heads. 

CluJinna".-It was not 80 much a question of saviDp between various 
heads as it is & question of savings on the whole budget accruing for the 
benefit of the central revenue. 

600. Mr. Ba"lltlftlXlfAi 1,16ft(/ar.-You feel in the present circumstances 
tbat it is far better .to let them 1lIe the saviDp UDder the various sub-
headB with a view to improve the e8lcieney of the army because you get 
COMtantly demuds for expenditure for that purpoee and the bcI1t way of 
meeting it is to ask them to economise u much 88 they can , 

Mr. Brape.-We feel that in Pre&eDt eireumstanees it is far better to 
.aDm .. them to save under the various 8Ub-beads 80 as to 1l8e the savings. 
fur the e;ftieieney of the army, as there are constantly demands for expen-
·ditlU'e with • view to the improvement of the eftleieney of the army. The 
idea is to have grants UDder the variooa big eontrolling heads like the 
·Qllartermnter General, etc., 80 that they become responsible f·)r a certain 
.amount of money. 

('hatrmafl.-Yes, in England they have found it Deeessary in practice. 
601. Mr. Neogfl.-May I know the details of the practice to which 

refm'ence has been made of devoting savings for new items f 
Clwirm!J".-I should find it diIIeult to aDSWer that. But certainly 

re-appropriation within the army vote is remrted to mueb more freely 
1han it it; WIder the civil votes in England; for instaDee theJ:e 1Q8 • cue 
recently under the Navy Votes where savings OD staff at headquarters were 
~evoted to !he construction of additional ships. 

:Kl'l. lIr. Neogfl.-But there is nothiDg like a eotlveDtiOB there of the 
nature whieh is contemplated here , 

Cilairmafl.-This is not eontemplatecJ as a penaa1lent eonv~ntlon ; it 
is merely ~ statement of what is the present position. 

Sir F. 6Rfl.tlett.-You will find in the Life of Lord Fisher that he 
spoke of being able to have new ships successfully concealed "ithin the 
Btadget I 

603. Mr. Jo""i..-May I uk how much was th1l8 utiliaed in this Budpt 
for improvements in this way , 

Cliairmatl.-Mr. Maeworth Yotmg, is it DOt the ease that tbil year 01' 
the following year I had to agree to 80 1akhs of additioaal upeDditul'e ~n 
IItores , 

_'tIr. Mar.tDOrll YOKtIg.-For the foUowiDg year. 
81,. P. OOtlfllktt.-If you will look at Appeadis A.. to "he Audit U-epGrt 

yOll ".,0 see • list of the important re-app1'Opriaticme-I will Dot aay ADY-
thing like a eomp1ete ~nd that Is a list of re-appropriatiODl which 
from the audit point of view raised questions ; they estelld over sis pagea 
of the Audit Report. • 

Jlr. Bnr,..-Th.ey are only ROme indication of the type of re-appro-
priati0D8. 

604. Mr. Boflgtll'tDGfR,j I"e"l1Gf".-I should like t,(; bow exactly to what 
'!Uent In''.provements have been flffeeted, in the Anlr br "MOD of th .. re-
IJ)peOpriatioDA. 
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.. v.r. Brallfl.e.-I can only say, to a very eonsiderable exteni, bot I 
cannot say how much. 

8ir F. GQN,tatlett.-I think you can . take it that the list on pages 63 
and 64 of re-appropriations to meet new allotments of expenditure are the 
more important ones. ' 

Chairman.-Those are the important ones. As a matter of fact the 
remark which was made here about this temporary convention would bf' 
much more .Jbvious in the following year when there ".Va~ a big re-appro-
priation for the purchase of new stores, owing probably to fires in the 
Rawalpindi arsenals: but nearly always the purposes for which l'/H1Ppro-
priation il!. allowed is, broadly speaking, the purchase of equipmeni 

605. Mr. Neogy.-Referring to items Nos. 2 and 3 on page 6!l of the 
Appropriation Account (acquisition of property and repairs, additions 
and alterations) these, so far as the year under review is concerncd: have 
been I believe sanctioned as they are considered to be of a non-recurring 
character, but certainly the maintenance of these buildings will involve a 
recurring ch&rge , 

Mr. Jlacworlh Young.-As a matter of fact we save the rent; they are 
already o(!~upied, and there is a very considerable saving in rent. 

606. Mr. Neogy..-On page 62, the auditor seems to think, ' it will be 
seen that there is practically no connection between these two heads and it 
iR felt that there would be a real advantage to the Army in having correct 
estimat~s made of its requirements and to the finance of India as a whole 
in being eWl bled to insist on adherence to estimated requirements. departure 
from estimates having to be justified by the occurrence of cin-~tances 
which definitely could not be foreseen ',-that is not the present posi-
twn ~ 

A.·-~o. 

Chainnan.-These accounts were in the days of cost accounting, and 
the abolition of cost accounting will make a very great improvement in this 
rel~ped. 

Sit· P. lJauntlett.-If you could give the Adjutant UenerfJ a grant, the 
Quartermns· f!r General a grant and the l\lilitary Secretary a grant., it might 
f6Cilibtt(' contr01, but it would cut across every scheme of ac.~unting we 
ha,'e at present T . 

. Clwi,·-mutl.-It would. As regards this general qUestiOT1, :Mr. AraYIr 
mudhll .Ayan~ar draws my attention to parag-raph 51 of ..lPJ1end~x XX,-
, as regards the class of re-appropriation mentioned in 99 (i) (4 L it WaR 
explained by the Military Accountant General that sucll simultaneous 
operatioTl" arose out of the fact that a grant was distributed among various 
officers and ",·a8 operated on by them. The Committee also d~ired that 
the FimmciaJ Adviser should examine the suggestion in 99 (iii.) of the 
Allllit Report '. 

• Mr. Brayne.-When you budget in a particular year for 55 ct'ore.q of 
l:Iilitary expenditure, supposing owing to various changes the actual ex-
penc1it ure is going to be 54 crores for the things actually provi;ied for, it 
is almost certain that if you save that crore that year. you will have to 
provide 56 instead of 55 in the following year, because it is Dp.8rly alw&yw 
postnonin.r 8Omethin~ that they expected to buy ; it is very seldom a saviu 
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the point of view of the Budget it is much better that you should spend 
such a lup saving and not have to nUse your Budget by a crore. the 
year after. For iDstance, there are CODSiderable 81lDlS budgeted for 
mechanical transport ; for some reasqn or other they are not able to get 
arupplies at home and there is a considerable S8\;ng : it is much better to 
use that MvUag in buying supplies say of ghee next year. 

607. IIr. Neogy.-Does that not lead to luity in budgeting t 
Mr. lfnlyu.-I do not think we budget high, but there may be savings 

to re-appropriate,-we budget in the hope that there may he savings. 
Mr. Ncogy.-But there may not. be that incentive for scrutinising every 

item closely 88 there may bta under the past system f 
Mr. Bnlf"6.-There is a lump eut under Army. Until tIle cut is 

filled up, jt is a rule that savings are not allowed to be gh't?D to ne\\" ex-
penditure. 

CAairtMfI.-Aa a permanent arranpment, I think every hody from 
the accounting and Finance Department point of .view woule l"eeOgnize 
"ilat is t Itogether an undesirable form, but I do not think thta diftlculty 
arises at present. The military budget is very very carefully semtiniaed, 
in some W8yt\ more carefully than the others. At the present time there 
is DO teDdeney to luity in allowiDg auythiDg to go into the military budget 
that is not likely to be spent. 

608 .• r. B. Du.-Does the Finance Department take advantage of this 
~ppropriation in the next year's Budget f 

C ..... -Very de8Dite1y. 
609 .• r. BaflllGltlHJflli 1,ewgar.-That may bta just now when you are 

aerutinising as you say the Budget closely. but let us, I suggest. as a Com-
mittee say whether we would like that you should allow such large re-
appropriations. Would it not rather !e.ad to wide over-estimates with a 
view to reappropriatioDS , 

Mr. BrtJf/fU.-I do not think there is atlY dan,er. ETerything is 
worked according to seale. A certain amount is allowed for Kupplies. and a 
eertain amount is allowed for entirel)' DeW IIl8U1l!e8 and a certain amount 
for the improvement of the army. For one reason or other there are alwnys 
funds available. 

Claainnota.-I should agree to lOme such comment to the effeet that 
from the point of view of strict aeeounting it is mO'it desirable fbnt 
there should be as ~ departure 88 poIIib1e from the 8OUJ1d theory that 
aerriees ahould be pnrrided for in the Budget and at the time of the Budget 
and _vinp should aeerne to general revenues aDd not to the Departmentl 
eoneerned. 

8ir 11. G_tl6ff.-There is, Sir, 80IIle practical distinction drawn at 
pre.aent between I&l'inp which theoretically shoulel aeerue to general 
~enuea and therefore should be made available to the Army throngh the 
Finance Department and the savina. which are held to aecrue to the A1"ID'" itself , --e- " 

Claainnatt.-I do not think Fiune8 Department have ever admitted 
that any I&vings accrue to the Army. It all com. to the Finance Depart-
me~t, and it rests with that Department whether tb..v caD ...... to thOfle savmp being utDjaed. ..." -e-""" 
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610. Mr. Neog1J.--Only this, that Financ e Department has given in that 
ease an assurance in advance to the ·Army Department that ' if you come up 
for such reappropriations, you will have them ' f . 

Chairman.-There is no such assurance; Mr. Macworth Young would 
say he wished he had. But if the general Budget is not likely to show a 
deficit, and if there is a saving on the Army, and if that money can be 
utilised in the current year for a purpose which the Army has been pressing 
for, and which the Finance Department knows will have to be given next 
year, if not this, then that Department does as a matter of fact grant it. 

Mr. Rangaswami lyengar.-We should state as the finding of this Com-
mittee that on principle we consider that this reappropriation system could 
not be allowed indefinitely, and we may also explain the reasons for the 
continuance of it just now in the report. 

Mr. Neogy.-Our fear is that this may lead to the present expenditure 
being standardised. 

Chairman.-I can say freely that it is with a view to prevent it from 
being exceeded that I have acceded to the proposal, so that to that extent 
I have been trying to standardise. 

611. Mr. B. Das.-In paragraph 99 (ii) of the Audit Report it is sai~ 
• it is observed that the bulk of reappropriations are sanctioned in the last 
week of the financial year, so that they do not represent any form of control 
of expenditure, but a patching up of grants to fit actuals '. Can that be 
explained' 

Chairma.n.-Those are ex post facto reappropriations of small amounts, 
not big things ; it is really a different kind of reappropriation to which 
almost a different word applies. That is not new expenditure ; but it is 
regularizing by formal act the expenditure' of an extra sum, say on ghee, 
owing to the fact that there have been a larger number of sol~ers. 

Sir P. Gauntlett.-It can hardly be said, Sir. that they are small. 
CAairman.-They are not optional as a mle. 
Mr. Brayne.-When we estimate, we take a lump cut for a shortage in 

f'Stablishment, something like a thousand in the Indian Army. It eventually 
proves that there are only 600 less, and naturally the estimate for their pay 
is exceeded. It is not optional expenditure at all ; you have to find the 
money, you have to pay the men. . 

Chairma.n.-Take the 15 lakhs on the top of page 64, the big item there 
is ghee : that was a definite decision to purchase ghee because it was found 
to be cheaper. 

612. Mr. Neogy.-Referring to it~m 3-passage concessions to the 
civI1ian personnel in the Dhision of the }Iaster General of Supply ~ 
Ra. 50.000-probably this is the first time that these concessions wer~ giyen 
to the civilian personnel , 

• 
C1wArman.-They follow bn the Lee Commission. 

Mr. Neogy.-Are they of a recurring character' 

Mr. Brayne.-This is the first year. No provision had been made 
before because the Lee concessions had not been given to soldiers. 
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• r. N ..",....Bere at leut "e ftnd Ul item of a neurriDtr ehan.eter 
ftieIl has been met by nappropriatiOIl UDder this CODvelltiOD , 

C~.-That is a small sum comparatively, and that decision was 
taken not under any convention but in the ordinary course of the applica-
tion of the Lee coneessions. 

Mr. JlGCtDorll Yovtag.-This was separately sanctioned afterwards by 
the Secretary of State and we had to find the money somewhere. 

The Committee then adjourned till 11 .A..lI., on Wednesday, 10th August 
1927. 
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Were also present .. 

Page 4 of the Report of the Special Committee. 
613. Mr. Neogy.-With regard to lump sum provision, so far as voted 

expenditure in other Departments is concerned, when an amount is voted 
in Jump it is left to the Finance Committee to see to the details of the 
expenditure. I do not know whether there is any corresponding practice 
h('rc which makes for some control with regard to details in such cases. 

Mr. Brayne.-A lump sum is generally for such things as revision of 
pay and in this part.icular case a lump sum had to be put under this 
pHrticular head, because it was not koown how it could be distributed 
w.der the heads. 

614. Chaimu;ft.-·l\fr. Neogy's point is : when there is a lump sum 
provision in the budget is it spent without any further control by the 
Finance Department , • 

Mr. Brayne.-No. I do not know of any instance in which lump sum. 
iH given except for expenditure like revision of pay which practically 
controls itself. 

Chairmaft.-I think you can make a more general statement that in all 
eircumstances in which lump sum provision is included, the detailed 
eXDenditure is subject to the special sanction of the Finance Department. . . 

Mr. Bra1lne.-Yes, Sir. • 
615. Mr. Raftga.lfwami Iyeftgar.-There are a number of paragraphs 

dealing with losses. 

Ch.airman.-When there is anything not mentioned by the Committee,. 
it means that the Committee after examining wish to say nothing about it. 
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P.,...,..,. • 01 fleA.., .porI. 
616 .• r. Bra!/tN.-There.has heM.. 'adouble pa,-ment of a cheque of 

Bs. 70,000 at Mhow. It is a war ease. I do not think it can happen 
IlO,W, because there is a revised system of cheek. 

Mr. Neogy.-The amount involved is very large. There is one other 
thing which I have not been able to understand, w., the statement that 
the Oftlcer Commanding the Unit could not even be called upon to explain 
his action as this double payment remained 80 long undetected. 

Mr. BrayM.-I think he wa.4J a temporary oftleer and he was 
d.mlobilised. 

Mr. NeotnJ.-It was not physically poasible to get at him. 
Sir F. Ga •• tleft.-It is stated in paragraph 5 that he was disbanded 

after October 1920 and the diaeovery was in February 1922. 
PtJrGgrtJpl30 of llu AtUlit Report. 

617. Mr. Bra,tte.-It will be seen from page 19 that a number of those 
eoncerned were convicted ; one pe1'lOJ1 was eonvieted, another was acquitted 
ar:d another sentenced to six months rigorous imprisonment. OwiDg to the 
81Il8lpmation .. of 8IDaJJer depots there was eoDSiderable confusion in the 
MeOunta. 

Mr. Ba"lltJhDtJai l~r.-The Auditor General comments that the 
Committee may desire to know what safeguards ha,·e DOW been taken . 

• 1'. Brapt.-I do not think you will have a recurrence. 
Sir P. Ga •• tkH.-Thel'e is a statement that the change in system 

whieh baa been iDtroduced proWiea snfBeieDt safeguards. 
618. Claai""'ft.-Do you remember what the change of system was, 

1lr. Bray:ne , 
Mr. Brar-.-I cannot :remember the detailM of it. 
619 .• r. Ba"lltJItDGfII' IJleJIgGr.-How will you prevent double entries , .1'. BrtJ!I'IU.-.~neh 80rt of thing will·come out in the local audit. 
620 .• r. Cocke.-Have you JlODe in for increased cheek f 
Mr. BraflfU?-Tbe staff of the local audit has heen dOUbled. It has 

been poIIIible withont extTa expenditllft to GO"emmElnt on account of the 
abolition of the cost aeeounting system. 

621. Mr. BaagaltCGmt Iflettgar.-I want to bow whether the Com· 
mittee went into the matter thorolllh17 t 

C1uJtrmtJtl.-We did go into it. 
Jl r. Brtlf/fI.t.-There baa been a very eouiderable n.'CUting of the 

fY&tem. 
PMagrop1f 48 of flu Auit Report. 

622. Mr. Jo,hi.-Are the accollntM of the factories eommereialised' • 
Mr. Braytae.-Y e8. The factories are inspected by the Director of 

C-ommereial Audit. 
8ir P. Gav.tlett.-I think one section of )11'. Campbell'8 office wOl'b 

.Ie]y in the military factorieR. 
623. 11,.. J'.1i.-Are commereia1ilcd aecouta ahowa ha aDY book t 

• 
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. Mr. Brallne.-They are show:p ~n the estimates and are also reported 
m thp Army Factory Accounts. I believe there is an estimate in the 
Bndget given more or less on a commercial basis. There is also a published 
8(,'Count attached to the report of the Army Factory showing the working 
of each factory. 

Sir P. Gauntlett.-I might remind the Committee that it did accord 
general approval to the idea that where Government undertakings are run 
on eommerciallines commercial accounts would be included in the Appro-
priation Account. If that were specially endorsed with reference to Army 
accounts, I imagine thal would meet the wishes of the Committee. 

~llr. Joshi.-Yes. 
Sir F. Gauntlett.-I do not think the matter has been overlooked. 

They have merely not been able yet to get the accounts in a shape to be 
preRented in the Appropriation Accounts. A reference to that might be 
l'ladp. Mr. Ebden tells me that thp exact form is now under discussion 
w; t h the Military Accountant General. 

624. Mr. Cocke.-Do the staff under the Director of Army Audit get 
lL'lfoIitrrance from the staff of the factories f 

Sir F. Gauntlett.-I think Mr. Campbell will tell you that he has 
not.hing to complain. Things are gradually shaping as he desires. 

Paragraph 41 of the Audit Report. 
625. Mr. Rangaswami lyenga,..-This is a case of drawing an amount 

long in advance of requirement. 
Chairmafl.-We examined the Military Accountant General pretty 

severely on this point. There has been no loss, but it is due to an obvious 
error of judgment. 

Paragraph 43 of the Report. 
626. Mr. Neogy.-Some statement promised to us has not been sent 

to us. 
Mr. Brayne.-I asked l-Ir. Ross to prepare the statement and I 

re"Y1inded him also. I think he was misled by what he said on page 9. 
He thought the matter was disposed of. He has not submitted the state-
I:lent. 

Chairman.-As a matter of fact he explained that the question was 
really still open. That was the reason. 

M,.. Macworth Young.-The Adjutant General is sending a note. 
CkaiNnan.-It looks as if it would not be ready for the Public Ac-

counts Committee. 
Sir P. Gavfltlett.~I referred to this case specially in my letter tc the 

Secretary of State. 
Chainnan.-It was a very. big case, a very big fraud. 
Mr. Rangaswami lyengar.-My attention was drawn to this regard-

ing dried fruits, " 9ut of this a board f~und in July. 1923, ~,~:4 maunds 
unfit for issue and .1 maunds of stones Instead of drIed frUIt. 

Chairmafl.-It was a thoroughly bad case which was examined very 
fullY by a SDecial Committee of which Mr. Br8YI1e was a member. 
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.r. BNyu.-'l'he whole diftleulty was partly due to dia-orpDiaatiOD 
on the Frontier in war time and partly because Chitral is about·800 milea 
from the nearest railway station and everything has to go by mule, and the 
passes are dosed for something like 7 months in the year. A great deal 
of the stores has got to be sent up in advance. We started off by thinking 
that it was a very bad ease and ended by realising that a great deal was 
dlle to unfore&eeD circumstanCes. For example they gave an order for 
the formation, owing to war scare, of 4,000 levies, and they had to send in 
advance supplies to feed those 4,000 men. Shortly afterwards the &Care 
disappeared and the 4,000 men were disbanded. . We had to supply to a 
distance of 300 miles from the p8&~ and it was not worth while bringing 
flown the supplies. That accounts for at least 5 out of the 8 lakhs. 

627. Jlr. N60f1!1.-Does that explain the fact that 32 years' supply of 
bacon was carried by a particular depot , 

Jlr. BrtllIu.-I think there was an explanation for it; I cannot 
rtamember it at the moment. 

628. 8ir F. GtJ.tat16It.-Is it not a fact that the Chitra1ese were dis-
banded and no information was given to the Quarter Master General, who 
sent out stores for ~OOO men for over a year after they had been dis-
banded. 

JI r. Bf'tJ1IU.-Yes, Sir. 
Cltainnatl.-I am lOrry we have not got this statement. Unfortunate-

ly the Financial Adviser has gone on tour. ~ , 
Mr. Ba.fl(JlJftI16",i Iflngcrr.-I think. Mr. Cbairman, our lIoticing __ 

like this would have some e1feet on the general spending Departments 
and it is not DeeeSlarily with a, view to recovery in every case. 

Clainna •. -What we really want is a short statement. There .hould 
be referenee to it in our repo~ that the matter baa been thoroughly investi-
gated and we drew attention to it. We had better have that statement. 
We might instruct aomebody in Mr. 1Iaeleod'. o8lee to prepare that state-
mt!Dt. There is one point arising out of that. There is a certain differenee 
of opinion between the Auditor General'. Department and the Military 
.s to the adequaey of the disciplinary action taken. 

Bir Ji'. GtJ.tallfit.-m my letter to the &eretary of State-it i. the 
fim time 1 have done it-I defiDitely Rtate that the action taken is quite 
inadequate. 

629. Mr. B. Dcu.-It is aaid in the report pap 34 that the OfBeer 
CommaDding Supply Depot was tried by a Civil Court. Why was he not 
tried by court-martial , 

CMinnn __ The cue is very badly eomplieated. The OfIleer .... 
tried by a civil court and acquitted. That made diseiplinary aetion atra-
ordiDarily c1iftleult. 

Sir P. Ga".tlett.-He may have been acquitted, but he was di-.illed 
from the Army. 

CIuJirwaa"".-The Civil Court acquitted the chief culprit and it w. 
diftieult to follow it up. 

Jlr. Brall",--One great di1Beul17 wu the delayeaused by the Civil 
Court. • 

Clainnan.-Let us have the story before us. As reprds diac~ 
action, I imagine that thia being a military cue IDd the Auditol' 
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1I!l~Dg. drawn t~e attention of. the· ~retary of State that in his view the 
dllelplinary action taken was InsuffiCient, it is not for this Committee to 
examine the adequacy or otherwise of that disciplinary action. We can 
draw attention to it. 

M,.. Rangaswami lyengar.-The impression that is formed by going 
through these reports is that there are still innumerable cases of fraud. 
. qhairman.-Th~ cases are spe~ia1, being due to the war. My imp res-

1D0n ISo-and the AudItor General WIll confirm it-that there are very few 
frauds relating· to a period after 1922. 

Sir P. Gauntlett.-The big army cases are practically war and post-
war cases. 

Mr. Rangaswami lyengar.-We had better say that these are all post-
"'ur cases and that things are improY'ing now. 

630. Mr. Das.-The Director of Army Audit in page 36 says that thQ 
!;election of inexperienced officials has led to heavy loss to Government. 
W·hat steps have Government taken now to prevent this Y 

Chairman.-The step we have taken is to go further away from war. 
That was one of the features that was inevitable in war time. 

Mr. Das.-I am asking whether we are doing everything to get a 
better class of officials. 

Chairma'n.-I imagine that the Army would tell you that they get 
t he best officers they could and the best officers are not good enough and 
there are not enough of them. These people, during war time, were 
obviously unsuitable for their jobs. 

Sir P. Gauntlett.-The difficulty was very much greater in India due 
to the continuance of the war on the Frontier. During the war and for 
two or three years after the war the Army in India was Vf!rY depleted. 

Chairmafl.-We shall get the statement and make suitable observations 
on the lines of our discussion. 

Paragraph 65 of the Audit Report. 
631. Chairman.-The Committee noted that there had been a con-

siderable 1088 in this case, but such case are not likely to recur under the 
present system. 

Mr. Neogy.-In this case audit seems to have been at fault. We"have 
not been given an idea as to what the amount of loss is or is likely to be. 
It is an unascertained loss. All that we are told is there had been con-
siderable loss. 

Sir Prederic Gatlfltlett.-I might explain that it is almost impossible 
to 8tate the figure of loss because it is a recurring figure. If a man'8 ini-
tial pay is fixed much higher than it ought to have been fixed, he get8 
that benefit for the whole time that he is on that scale or pay, £'0 that- rou 
will have to work out in the ca,e of each individual c'eL"k how much h~ 
has gained 

Mr. Neogy.-It will continue till they cease to enjoy their pensions 
in 80me cases. 

CAcMrmaa.-It is not quite so. It was revised in 1925. 
Sir I'r6dAnc Gaatdleff.-That was with regard to temporary clerks. 
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Mr. Brtlf/ft&-A deflDite rule has now been laid down governiDg the me-
thod by which whenever a revision is brought into dect the existing olerIra 
are brought on to the new scale. This rule also lays down what kind of 
service should be allowed to count on the Dew seale. 

CI&cJinnIMI.-In that oue w~ can safely say that euea of this kind ~ 
not Hkely to recur in the future. 

Poragf'GJ1l 66 0/ tlu Atidit Beporl. 
632. Cl&airtJltla.-Theae are the cues in which the Kilitary Aceounta 

Oftlcer had put some items into 8118peIl88 entirely owing to the misunder-
standing of the position. The view recorded is importan+; but the actual 
case was not particularly important. It is merely a question of 
endorsing it. 

PGragra.plu 68-71 0/ lle AtUliIIUpori. 
633. CiGinnata.~Theae paragraphs relate to variations. It transpires 

that this policy has aetually been approved by the Secretary of State. 
PGrGgrtJp1& 69. (vi) 0/ flu Atulit Report. 

634. CJuNnna. •. -We had this as a general question. A statement of 
the praetiee in England as regards the Treasury control (,f works is being 
eireulated and we will diseU88 it. That is one of the points whieh we 
are go~ to diacU88 in our general report. 

POrtJ{JfYJpII 99 01 tlu Awl" Reporl. 
635. )fr. Neog!l.-Bere again a reference is made to a memorandum 

,;, briDging forth all the points diBeussed for approval by the Committee 
and for inclusion iD the report to the Public Aceounts Committee '.'. I 
suppose this memorandum haa Dot been circulated. 

Sir Prederic GGtttatktt .-Mr. lIaeleod diseuaaed the matter with me 
very fully and brought up all the papers that he could find in his office 
on the subject and it was e1ear from thoee papera that the Secretary of State 
had sanetioneci the speeifie 8I'I'8Dg'eIIleDta that were referred to at the 
top of page 6 and I understood that lIr. Macleod wp going to draw 
up a memonmdum. 

CluKrJlUl.fI.-The fact is that since the publication of this report most of 
us have been OD tour or something of that eon. Kr. Macleod ia on tour 
now. He seems to have gone OD tour without drawin, up the report. 

Sir Prederick Ga.Wlllett.-Perhaps Mr. Maeworth YOUDg eould help 08. 
I remember I was shown shortly after that the lat"t re--draft. of the 
orden regardiag reappropriation. Ia it in the OftIee K&Dual , 

Sir ll'rederic Gau,ntlelt.-Kr. Maeleod had a d.iacu8BioD with me and I 
prepared a full Dote for his UIe. Aa stated lere, Mr. Kaeleod has not 
yet prepa~4 a }Demorandum but I do bow that th' rul. reprdi, 
reappropnatJOD ID the Army have been put into draft form bee8uae 
have seeD a eopY of the draft in print. 

<::1uJ.ir~.-We must aee that we do get thi8 memorandum in time for 
the d~ of the question of reappropriation. It will he U1lIatW .. 
tory if we eaDDot get it. 

• 
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636. Mr. B. Das.-I am a littltf hazy ab9ut the Military Accountant 
General. I would like to know whether he is under the Auditor General 
or he is controlled by the Financial Adviser. 

Mr. Brayne.-He is controlled by the Financial Adviser. 
Chairman.-The Accounts and audit are separate as regards the mili-

tary. 
Page 8 of the Report of the Special Committee. 

637. Mr. Neogy.-The latter portion of this paragraph deals with the 
principle by which the form of punishment is based in any particular case. 
It is rather a curious proposition that action should be taken while the 
case was fresh in the memory of the officers concerned and a time-bar 
was therefore generally imposed on the investigation of such cases and 
the in1liction of disciplinary punishment. Therefore there is a time-bar 
not merely for the purpose of in1liction of punishment but also for the 
purpose of carrying on investigation into cases of fra\ld of this descrip-
tion. This 'Seems to be very' strange. 

Mr. B. Das.-I find that the Military Department have got a certain 
code for inflicting punishment for loss of money, whereas in many de-
partments of Government there are no such rules. 

Mr. Joshi.-The question is whether the principle is a sound one. 
Mr. N eogy.-There are two principles involved. Firstly, whether the 

lapse of time should be taken into account when determining whether an 
investigation should be held into a particular case or not, and, secondly, 
whether the form of punishment should be determined by the l~pse of 
time. 

Cka·irman.-I think the statement there' investigation of such cases' 
does not refer to the investigation of the fraud but to the investigation 
of the disciplinary action to be taken against indh'idual officers. 

638. Mr. Neogy.-The question is whether it is a sound principle Y 

Mr. Macworth r oung.-If an investigation takes time, it is very much 
harder for the officer to defend himself. In the particular cases, the 
officer had retired and it w'as not possible to find out the officer who was 
responsible for a particular thing and therefore there \Vas really nothing 
to be gained by investigating his case. 

Mr. Rangaswami lyengar.-That does not mean that you should have a 
rule that should absolve an officer of his responsibility by lapse of time. 
I have known cases in the Civil departments where the pension of a man 
who has been on pension for 15 years has been cut off ~ n account of de-
falcation. 

Mr. Brayne.-I rather think that the time-bar generally imposed on 
the investigation of cases must mean that the Adjutant General emphasised 
that thev must be investigated within a certain time. w • 

(Jhairma".-I think the phraseology certainly does not convey what the 
.Adjutant General said at the time. What he said was that he 'insisted on 
the investigation being finished within a particular time. 

639. Mr. Rqngaswami lyengar.-That is certainly a very proper thing 
to do. It is l'Ilentioned in the report that " the form of punishment was 
discretionary, th~ main principle kept in mind being that it should aet .. a 
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deterrent. The amount recovered from· the o8lce1'8 depended on the eir-
eumstances of each individu&l ease. It was recognised in dealing with 
eases of this category that if any e1fect was to be produced by the d iaCi-
pliDary action taken, it was neceasary that such action should be taken while 
the case was fresh in the memory of the o1Ileers concerned and a time-bar 
\\-u therefore generally imposed on the investigation 0' 9Deh cases and the 
inftietion of diseipJ.inaJo;y punishment." What I want to know is whether 
in dealing with the disciplinary action you seek to do anything to recover 
the money lOld T 

Mr. JiaC111Orl1l Yovttg.-Fir&t of all every attempt is made to rt!eC)ver 
the money. 

Clai,..mart.-The answer that the Adjutant General gave was that 
e'\-ery endeavour is made to recover the money and the pnniBhment t.,kes 
the form of infliction of fine. But it is its deterrent eRect rather thaa 
the actual amount of the 1088 incurred that is taken into aecount. 

64fl. .Vr. Jo,1i.-1 ODly wanted to make fI11I'e whether this principle 
which has been enunciated by the Adjutant General is Dot I1eeepted by 
either the iinuncial authorities or the Auditor General or the Army Secre-
tary_ 

Chainllufi.--On page 8 the whole of the paragrapb is a statement of 
the vie\\"S expressed by the Adjutant General. I do not think the Com-
mittee have commented on it. I do not think the Committee bave either 
endorsed or eritiei&ed the paeral apt.Dation of the .\.djutant General. 

64-1. Mr. Ncogg.-The thing is rather su.seeptible of misinterpretation. 
They say • it ,,"IsS reeogniaed '. Was it reeopised by the Committee f 

CI.uim.aft.-The whole of that statemeut is the view of the Adjutaat 
General. 

642. 8ir Frederie Gaa.tuH .-1 6.nd ODe diftleulty in dealing with this 
and that is that the statement made by the Adjutant General which I 
regarded to be ahe most important has not been recorded in the evidence. 
Be had stated with regard to this case that aeeiDg that the man had been 
aCflRitted. 80 long as he was the AdjutaDt General he f!Ould not take an 
action against the junior oilicer. 

CI&4innma.-I do not think be meant it. After all in this partieular 
ease, the man lUIIy have been teehnically acquitted, he was diamilsed from 
the Anny at ont>e. We thought it W88 DOt worth our while to pursue the 
matter ; it WWoi a question of worda. But I am quite mre the Adjutant 
General did not mean thinp euetly in the form he said them. AI we 
have ignored i~ it does not appear on the reeord anywhere. 

8ir Preckm OovrttleH.-The Direetor ot .Army audit bad stated that 
the respoDNibjJjty of certain oftleers seemed to need oolWideration. The 
Adjutant Gene1'8J said that 10 far as he remembered the oftleera bad heen 
asked for an explanation and certain diJJeipliury action had been taken. 
The Financial Adviser bas pointed out that the cue ot three oftlcen is stiU 
open. The AdJutant Gene1'81 promised to look into the qnetJtion. 

Chairmall.--1 am sure that is not entirely the way in which he would 
have 1'lade tb8t statement it be were cl"CB)ooeDJllineci upon it. The question 
that we are still on is whether we waut to make general eommentJJ on the 
views of the AdJutant General on puni'lhmeut in general. 

JI. r. llaftgtUtDa",i 1 JlBtagGf'.-1d thiI ia a matter of pneral priDelple, 
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we might draft a paragraph on it and take it into consideration. . . 
ClIail'ma'1l.--W e will do that. 
Sir Frederic Gauntlett.-I might remind the Committee that you have 

already agreed that some enunciation of principle in regard to disciplinary 
actioIl shou1d he drawn up. 

Chairman .. -This will all come under the same question. We can bring" 
the Army and thp Civil together under the general question. 

Paragraph 46 of the Audit Repm·t. 
643. Chairrnon.-The machinery has been utilised or Bold. But the 

Master General did not attempt to defend the action taken which took 
place befofr h]Fl department existed. It was certainly an unfortunate 
experiment at best. 

Mr. Neogy.-This shows the unreliable character of the estimates 
generally. 

Chllirman.-Yes, of experts. (Laughter.) 
System of Central purchase. 

6#. Ab·. Neogy.-I want to know how far the Stores Department is" 
utiIis('d, the nature and extent of the assistance which the Stores Depart-
ment at present gives to the Army Department. 

Cliairrnan.-We were told that the Master General of Supplie~was 
working very d(lsely with the Stores Department. 

645. Mr. Ranga.swami lyengar.-Have you had any kind of general, 
instrnctions issued to the Quartermaster General or Master General of. 
Supply asking him to go to the Stores Department whenever possible. 

Mr. MaCUHlrth. Young.-There are general instruetiolld to that effect. 
646 .. 1[,. . .l\7~!ogy.-Does the Stores Department act merely as a consult-

ing body or do they undertake purchases also in certain cases for the Army. 
Chait"tnan.--Tbey purchase all the textiles for the .A.rmy. 
ltl r. N eogy.- -We find that the Stores Department ha':i not got sufficient" 

'Work to do and it has yet to justify its existence. It is after all a very 
useful depart ment and we are anxious that every assistance should be 
given to it. 

Chairman.-My impression is that the military have been very ·often 
plaf'ing their (\rrler<) with the Stores Department. A large part of their 
storeH are stores which cannot be supplied by the Stores Department. Still 
th('y havc heen one of the departments which have helped the Indian Stores 
Department most. 

647. Mr. Ntogy.-May I draw attention to page 1 or the .Appropriation 
.AcC'~ounts f Hefprence is made in paragraph 2 to an ~X"l.."Css of Rs. 2,82,000 ; 
it is said that " the modified grant over the original grant was not sanc-
tioned hy th(~ Fimmce Departm~nt, ordinary branch". I do not under-
stnnd this dh,tirJp.1ion between the ordinary branch Rnd non-ordinary branch 
of f he }4'inance Department. 

Mr. R1'U,lj"1e. -The difference is that the ordinary bran('h is the Finance 
Derurhnc'nt of the Go\'ernment of India and the Fimnwinl .Adviser js one 
of the outpo<;1~. 

HltuFin 
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Chai,..III".--The distinction is pne for practical convenience; it is 
really an inter-ciepartmental questiOlll 

MS. Mr. JNAi-I am not quite Bure because on page 7 of this report 
there is 8 somewhat doubtful sentence in the first paragraph that shows 
the attitude of th.! Army towards the' Finance De~rtDlent : ,. The question 
of how far the Army authorities as a whole would feel bound to act by any 
general ordeJ1l fir a resolution issued by the Financ~ De})artment and 
,,"hether it is ll&.lt8Mry that sueb general orders should he reaffirmed by the 
F'inancial .Advi~." It seems that the Financial Advjser is a Bu}.-erior 
authority to the FiDanee Department. 

Mr. Y"..,.-The question is hov." far the Army Department would 
act on them without their beiDg brought to their notiee by the Financial 
Adviser. 

CMinu .. -The question really was whether it was automatic. The 
QUestion was not whether they would feel bound-I think that is a eurioQ 
phrase. The question really was whether it would be brought to their 
attention automatically or whether it was neeS88&ry that the FiDaneial 
Adviser should speeial1y circulate it to the particular authorities coneerned. 
Is that not 80 , .r. O. JI. Y 011.,.-1 think that is the idea . 

• r. Neog,.-Perhaps they are not accustomed to get orders from the 
Finanee Department . 

• r. BraJltae.-A nsolution iaued by the Finance Department on the 
civil side might not nece rily be applicable to the military side ; and 
tJaat is why we aend it through the FinaDeia1 Advhler ill order that he 
•• ht specially draw their attention to the relevant portions of it. 

Str 11. Gaata1kft.-It is very much a question of ollee procedure. 
G'iGinR4A.-But I think the phrase is an unfortunate one ; we might 

alter that ; it should he ., would automati.uy act upon." 
649 .• r. N eon.-Do I take it, then, that the observation made in the 

appropriation accounts to which I just referred does Dot al80 set forth the 
pG8ition aeeurate1y , 

Cltainna".-H the Financial Adviser has agreed to a reappropriation, 
lie has done 80 as a member of the FiDanee Department exereisiDg tbe powen 
of the FiD8Dee Department. 

Sir F. Galllltutt.-b there not a bigger qUMtion involved in this' In 
thi:; ease there W88 an increase to a grant which bad been sanctioned by 
the GO"emor General in Couneil ; the addition wa!l made by the Army 
Department with the coneurrenee of the Financial Adviser. Is that the 
authority which is competent to make aD addition to a grant aanetioned bv 
the Governor General In Council f .. 
. Jlr. BraJlne.-The Finance Department ought to have gh·en this addi-

tional grant. 
l!lairmall.-Tbis ought to have been -authorised over the 8iifDature of 

tile ':manee Department and not over the signature of the Armv SecretarY ; 
that 18 the point. • • 

Pi Mr. Brayne.-I know the Financial AdviHer did not refer this to 
... :~nee Department as the grant was a net grant and he had Dot exceeded 
ani net grant. 



17g 

Chairman.-There is nothing in. it which was objectionable ; but I 
think it is right and we might commenl; on it, that the orders of reappropria~ 
tion ought to be issued under the authority of the Finance Department, 
not under the authority of the Army Department. 

Sir F. Gauntlett.-Ths Army Department is a department of the 
Government of India and as such has certain powers of reappropriation. 
When it exercises those powers ..... . 

Ckairman.-But the concurrence of the Financial Adviser is not the 
right form ; it ought to be the authority of the Finance Department. I do 
not know what form the orders are issued in. 

Mr. Brayne.-They are definite orders of the Army Department saying 
such and -such reappropriations have been sanctioned. 

Chairman.-It is not the Army Department who can do it for ~ 
Finance Department ; it is the Finance Department who do it at the request 
of the Army Department. I suppose what really happened is that there 
was simply a note on a file , 

Mr. Brayne.-As a matter of fact, the Finanoial Adviser put up a 
draft note in this particular case sanctioning the reappropriation to the 
Army Department and tile order was issued by the Army Department. 
Otherwise it would have to be issued by the Finance Department proper. 

Sir F. Gauntlett.-Should not the order be issued by the authoritf 
which hu power to issue that order , 

Ckairman.-The authority which has the power to issue that order is 
the Government of India ; that is what is puzzling me. 

650. Jl r. N eogy.-If it is interpreted to mean the Army Department 
then certainly the other departments of the Govemment might try to 
exercise that power without going up to the Finance Department' 

C1airman.-There is no question that it cannot be done without the 
concurrence of the Finance Department; it simply is a question of form. 

Mr. Brayne.-I think it will be found that in any case where a re-
appropriation by a department for specific expenditure from specific sav-
ings is made orders are issued by the department concerned. 

Ckairman.-I believe the actual form is that the approval of the 
Finance Department is obtained and then the order authorising the re-
appropriation is issued by the department concerned. 

Mr. Young.-The Government of India in the Finance Department 
cannot address branches of the Army Department nor can the Govern-
ment of India, Finance Department address the Government of India. 
Army Department. The only person who can issue the order is the Sec-
retary in the Army Department; it is the orders of the Governor General 
in Council in the Army Department. 

Ckairman.-Under the Hople procedure where the departments are 
separate, a department cannot act until it has got the written authority 
from the Finance Department authorising reappropriation; then it acts 
upon it and takes the necessary consequential steps. Here that authorisa-
tion of the Finance Department takes the form of a previous approval over 
the initials or si~nature of the finaneia 1 officer concerned exercisiuO' the-
authority of the ~Finance Department. . . . . . 0 
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.r. N-eotnl.-Which is the ~~ Adviler. 
CAainnclJL-It may be the Financial Adviser, or it may be the Seeretarr 

ia tile Finance Department. 
651. Mr. NeQfl1l.-But who is the actual authority in this particulat --, 
ClairMGft.-I do not think there is any distinction; the Fina.nee 

Department, ordiJUU"Y branch, is under Mr. Brayne as much as the other ; 
1Ir. Brayne is responsible for anything that Mr. Macleod does. 

Mr. Br4!1f1e.-Mr. Macleod sits 4 on the military council and wbaa 
various things are diseusaed he merely gives advice prima facie; he caD 
aay there is nothing fundamentally wrong with this or that proposal or he 
"7 suggest something to make it more acceptable to the financial autho-
rities ; he merely adviaes the Commander-in-Chief. But when a scheme 
~ up before him regularly from the Quarter Master General'8 bnmch 
.. the Army Department aDd is pressed for the eoDSideration of the Fi".nee 
Department, he deals with it with the full powers of the Finance Depart. 
aent, as a member of. the Finance Department. 

ClairJllGfl.-ADd takes the ordel'8 of the Finance Member in importaat --. 
Mr. Br6Yfle.-I have myself had to take an entirely opposite view oD 

pIOposals which prima facie. I had thought good. 
Jlr. Neogy.-Does that happen very often f 
Mr. Bray_e.-Not very often ; but when one goes into a cue more 

fully and discovers there are certain objections or that lunda were not avall-
able, or in eases in which the Finance Member takes a different lin, then 
.aeh eases occur. . 

652. Bir F. 6a •• tlett.-There is one important point in audit whicb 
ariIes in eonneetion with this very complicated quetltion aDd that i.e, when 
the concurrence of a dijferent department is required to an order which is 
iImed by the Secretary in another department. the leUer iuelf ought to 
... te that the concurrence has been obtained ; it does facilitate audit eon • 
.uterably. 

Clairtru:Ha.-yes ; you reaDy ought to have for audit purpoaea an aetaal 
formal Jetter whieh can be forwarded to the A.udit Department from the 
Pbumee Department. 

Mr. BraYfte.-This was diacUMed with the Army Department. or Home 
~t ~d they said it was entirely wrong beeaw.e the GoveJ"DJDent of 
indIa spoke WIth one voice. 

Chainna .. -But the Auditor General requirea evidenee of the fact. 
Mr. Brayne.-He ought to 8.8IUme that, I think. 
Sir !. Gauntlett.-The point is an important one, and that it! whether 

the A. u~]tor General baH any responsibilit, at all for auditing aeeordiDtr 
to the lDternal rules of bDIJineM of the Government of India. If it is 
aeeepted that. he has no respoDfcihilrty for that Rnd that he haH to accept 
ay order l8S0ed by. a. Secretary aM repreHenting aU I8DctiODl 
.. ~. al"! Dt;eel88J'Y WIthin the Government of India, then my ,.."hOD 18 qUlte clear. 
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Ohairman.-I think that ·is the constitutional poSition, that ·the Audit-
or General has to assume that the.' Finance Department's sanction has 
been obtained for any expenditure which is duly authorised by an order of 
the Government of India. . 

Sir F. GauntZett.-The difficulty, Sir, is that a book of financial powers 
has been issued in which specific powers are given to a department of the 
Government of India. So you get the same person speaking with two 
voices ; you get him voicing the order of that particular department under 
powers which have been given to that department, and you also get the 
Secretary speaking with the voice of the Governor General in Council, 
and it is impossible for audit to differentiate between the two voices. 

Ohairman.-I think failure on the part of a secretary to a departI..'1ent 
to obtain Finance Department's authority for something is not a matter 
for the Auditor General; it is a matter very much of the Government of 
India's internal discipline. . 

Mr. Brayne.-As regards provincial Governments the powers of the 
}"'inance Department are definitely laid down ; in the case of the central 
Government these powers are only laid down by orders issued by the 
Governor General in Council as purely departmental orders. 

Bir F. Gau'IItlett.-The only thing that I can say is that any eo.try ill 
the Book of Financial powers giving powers to any department ought to 
be erased from the book alt.ogether. 

Mr. BraY'IIe.-That is really a matter of arrangement between the 
FiDance Department and other departments. 

Bir F. GauAtlett.-But my officers are told they have to apply thOle 
rnles and it is quite impossible for them to do so. 

653. Mr. N eogy .-Who compiled these rules' 
Ohairman.-The Finance Department. The only question is wbether 

they should appear as financial rules or whether they should be merely in-
ternal rules. 

Sir F. Gauntlett.-I think that this question should come in in the 
neport. I suggest a recommendation that, if· it is accepted that a letter 
issupd by a ~ecretary to the Government of India must be taken as carry-
ing the full authority of the Governor General in Council, then those rules 
which are now found in the Book of Financial powers which give de--
partments of the Government of India specific powers should be -erRsed 
lherefrom and brought into the confidential rules of business of the 
Government of India. I lim perfectly certain that it will save my officers 
a tremendous amount of very conscientious trouble. 

Ohairman.-I think it is a point we may follow up ; of course one 
gets into very deep water once you begin to differentiate between different 
dnpartments of the Government of India. 

(;54. Mr. Cocke.-Could not the difficulty be overcome by some sort of 
convention under 'which the Secretary, Amy Department would refer 
ca~e8 to the Finance Department , 

Ohairman.-I do not think there is any difficulty except from the audit 
point of view. The Auditor General '8 point is whether the Audit omen 
uould go behind the statement of Mr. Young and find out whether the 
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J'iDanee Department had given __ tioD or whether he should be liven • 
itatement to that effect. 

Mr. Y'*tIg.-We always put in our letters that we have obtained the 
I18Dction of the Financial Adviser and of the Seeretary of State in e8Sf8 
where that is neee.ary. 

ClttJinnatl.-I ean understand the Finance Department as a matter 
of upeclieDq make it a rule of busiDeaa that when the Army Departmeut 
do send thiDp to the Audit Department authorising additional expendi-
ture they should put there that the sanction had been obtained. That 
would be an extra proteetion on the part of the FiDaDce Department. 

8ir 1'. Go.tuft.-That does not meet the ease which was quoted by 
lIr. Brayne when he said there were other departments of the Government 
"f India whieh raiaed the constitutional issue. 

655. 1Ir. Ba.fI{/fJItIHI,," lyetlflGr.-I would put it this way : the ques-
tion is whether the rules of business now in foree in the Government of 
India Bee1ll'e8 this that in every ease the sanction of the Finance Depart-
ment has been taken, or whether you require a revision of the rules of 
bnsiness or whether you require a revision of the Book of Financial powen. 

Mr. BraYfle.-It very seldom happens that the department concemed 
does Dot go to the Finance Department: I can remember very few instances 
indeed. 

8ir P. GO"'fltlett.-I agree. but it is a question of theory. 
CluJirmafl.-I think it would be quite reasonable that the ordinary 

arrangement should be that it should be required by the Finance Depart-
ment that there should be a statement that the sanction of the Finance 
Department has been obtained. The whole matter will have to be COIl-
Ridered by the Committee. 

656. Mr. Neogy.-Are we not going through the Appropriation 
aceounts! I wish to refer to paragraph 35. I want to understand thia.. 
On page 8 for instanee it is said " Occasionally, saviup in the High Com· 
JJrlssiODer's estimates are thus utilised against exeeaa expenditure in India 
and vice ver8CJ, as a matter of practical convenience. It is immaterial after 
the total budget grant is bed and sanctioned whether savings to meet new 
expenditure are indicated in IDdia or in England." In theBe cues, is the 
.. nction of the Finance Department required , 

Mr. BrtJflfle.-I think the di1ferenee is here between the military ad 
the civil budget ; on the Civil aide there is a separate account for the See-
retary of State and the High Commiaaioner which are separately voted OD 
by the A.88embly where it is votable. On the military side there is nothin. 
of the kind ,; it is all one budget; there is DO question of reappropriating 
money from one grant to another which you get on the civil aide. 

657. Clainnafl.-Will not all this come out in the general memora.n-
d~ on the powel'8 of appropriation and reappropriation that the Com-
1DIttee have asked for , 

Mr. Braf/fte.-Praetically the same ruie.. apply. 
Sir P. Gaufltlett.-l do not think, Sir, that Mr. Kaeleod UDdentood it 

tn th~ ~~ ; the onlf question which wall then under consideration waI 
the distinction that 11'88 drawn between the powe1'8 of the PiDanee l)e.. 
partment and the powen of the Army Department to uttu. .vi .. , aad 
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the distinction was drawn between different kinds of savings and also 
between whether those savings were.·to be used for actual new expendi-
ture. I do not think that Mr. Macleod contemplated reproducing or dis-
cussing what is put here in paragraph 35. 

658. Mr. Neogy.-Sub-clause (6). It is stated that" in cases in which 
savings in India are available to meet new expenditure in India by 
administrative authorities, the necessary reappropriation orders are ifliJued, 
because the total of the Indian grant remains unaJfected by such transfers "-
Is it under the new convention or has it been the practice all along t 

Chairman.-If savings are available and if reappropriations are duly 
sanctioned, the necessary orders are issued. 

Mr. Neopy.-Does it mean that the necessary reappropriation orders 
are issued as a matter of course , 

Chairman.-No, certainly not. 
659. Mr. Neogy.-Then later on, it is stated that when expenditure 

in India is incurred against sayings in England the probability of which 
is ascertained beforehand and vice versa,-such occasions are comparatively 
few,-no formal orders of reappropriation are issued. What do you mean 
by formal orders ? 

Chairman.-I suppose sanction is given for additional expenditure in 
England or in India as the case may be, but there is not reappropriation 
between English and Indian grant. 

Sir F. Gauntlett.-I think it further involves the corollary that if at 
the close of the year reappropriations are found necessary in England, 
and if savings are not found aTiailable in England, then under sub-clause 
(9) reappropriations are obtained from India. ' 

660. Mr. Neogy.-My point is why a reappropriation order is needed 
in a particular case and why it is not needed in a similar case , 

Sir F. Gauntlett.-I think it is merely an incomplete statement of 
what actually takes place. I think what I said before is correct, that 
eventually towards the close of the year the authorities in England watch 
the progress of expenditure against reappropriations under individual 
heads, and when they find that reappropriations are necessary, they do carry 
them out towards the close of the year. There is no reappropria'tion in 
detail betwt>.en India or England early in the year. Late in the year 
they take up the que8tion of the sums available in England and in India, 
and if they find that the total amount set aside for expenditure in England 
is not sufficient. then they transfer the same from India to England,-but the 
authorities in England are at the close of the year putting their own house 
.in order by issuing their own orders of reappropriation. 

Chm·rman.-I think it will be desirable if l\Ir. Macleod includes this in 
the general reappropriation note. 
Section 1 of the Report of the Auditor upon the accounts of the Secretary 

of State in respect of M ilita.ry services. 
'Paragraph 3. 

661. Mr . ....4.. Ranga.swamy Iyengar.-Are there any further receipts on 
account of British officers remaining at the Staff College at Quetta f 

Chairman.-I think that came up last year. Steps were taken to see 
that in future the Accounting officer should be informed of sueh cases. 



Mr. BnJt1u.---Orde1'8 were iamed .that ihese cases should be reported 
because I think that such cases had not ~ reported. 

662. Mr. A. BaftgtJS1DtJ"'Y lye"llar.-Have we been able to get all the 
particulars from the Home authorities , 

Clairmaft.-The fact is that we have not been able to identify the 
particular eases and their details, but the matter has been followed up. 

Pamgrap18 
663. Mr. A. RaftgtUtDamy lyefllJar.-I should like to know what is 

meant by the " allowanees were recoverable." The figure is not given. 
Mr. JlactDOrll Yow"ll.--Som.e officers were allowed to have their 

gratuities on final confirmation in the civil departments. • 
Sir F. Gml.ftfktt.-We have no information beyond what the Auditor 

has chosen to tell us. 
Partl.l/rtlpl 9. 

6M. Ir. A. ~ I,etIf1CW.-This ease a1ao came up bl eon ... 
'lion with the Bmma ease. 

Btr'o Gouttletl.-But these recoveries are now beiDg made. 
PGrtJIIf"GplI9. 

665. CIcM ....... - We only bow what ia atat.ed here. 
Ir. A . .......... 1.,.,...-8urely the Army Departaeat caa 

iDfIujft into this ad Bee if they eumot _prove upoa it. 
CIacJinut&.-We do not bow if the .tter baa heea railed. We ha_ 

DOt heard the result. That is the poaitiOlL 
Ir. B,.,....-That is a matter which is beiDg dealt with by die ladia 

Ot&ee. 
Ir. A. Bag ..... , It/ngtW.-Do you suaest that Y011 have DO 

partieula1'l to say what euetly is the position t 
Chairmatt.-All the particulars are in the hands of the India Oftlee. 

We have not got more information than what is given here. 
ltlr. A. BattgtUtDamy lyengar.-Don't yoo think yOO eaD call for infor-

mation on that , 
CluJirmatl.-We might say that the Committee would be interested to 

have partien1ara of this and to know the reHUlta. 
Mr. B. Da.t.-Kight I inquire if the money that will come will go to the 

Anny Department or to the general revenuea , 
CluJinnaft.-It will go to the general revenues. 

Paragra-pl 11. 
666. Jlr. NeOfly.-I flnd we are undertakin« a liability to the extent 

of about £15,300 for 61 y~a1'R. I Hhonld Jik .. tok'now whether the Indian 
a.ut~~ties had any h.and or voice in detnmining tbis particular share or 
bablhty' The contnbutions were originally flxed upon the number of 
rraves belonging to ditrerent nationalities and then an endowment fund "11 
so~uently created. I should like to know whetber the autboritiea ill 
~la. have !'8tided thelD8elves that this is our proper liability on tho 
pnDClples laid down by the War Qral'eI eOmm_OD , 
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Mr. ¥o·ung.-It is certaiDIy pr.op~rtionate to the number of graves. 
Chairman.-I don't remember the details of the case, but it certainly 

came to us. 
667. Mr. Neogy.-Did any body represent India at the Commission 7 
Mr. Y ou.ng .-The India Office represented this country. I was deputed 

for about a year for the Military Secretary. The l\iilitary Secretary at the 
India Office is normally the official representative. 

668. Mr. Neogy.-Who will administer the funds of the endowment' 
Cka4rman.-The Commission itself. 
669. Mr. Neogy.-Is India represented on the Commission' 
Mr. You.ng.-It was the Secretary of State for India and the Military 

Secretary used to be deputed, but as a matter of fact I used to attend all 
meetings for the Military Secretary. 

Mr. N eogy .-Are only the graves of fighters of Indian nationality taken 
into account for determining the liability or the total number of troops 
that was sent out of India irrespective of nationality that is taken into 
account for fixing our contribution' 

CluDrrntJft.-The Indian Army graves are taken into account. I think 
this is perfectly straight and clear, and nothing has been done over our 
heads. 

8ir F. (Jauntlett.-With regard to the second point raised by Mr. Neogy 
whether the amount of claim from India is correct, I think that will be 
.udoubtedly watched by the Auditor, Indian Home Accounts. 

Paragraph 15. 
670. Mr. B. Das.-I want to know whether Government realise every 

bit of the money spent when any army leaves the Indian shores , 
Jl r. Brayne.-There is a regular arrangement between India and 

Hongkong or Singapore, and the recoveries are made by capitation rates. 
In cases where the forces are sent, the actual cost is chaIged. 

671. Mr. B. Das.-Do you mean to say that when, an army is in AfriCa 
or China, the War Office will pay its expenses , 

Ckairman.-That is so. 
Paragraph 17. 

672. Mr. Neogy.-Have you got a copy of the India Office rules avail· 
able in India' Because we find that the provisions of India Office rules 
are more liberal than the English Small Pensions Increase Act, but so far 
as the particular point is concerned, our interests do not suffer because 
a less liberal scale has been given effect to. But I am sure that in the other 
Departments more liberal scales have been fixed by the India Office rules. 
This has nothing to do with the Army Department, but I will put this to 
the Chairman and I want to d9lw his attention to this fact. So far as the 
Civil Departments are concerned, they might be guided by the India Office 
rules and they might be treated on a more liberal scale than the English 
Act allows' 

Chairman.-I don't think the India Office rules atreet the rulell in 
India. 
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lIr. N«JfW.-They might apply to people employed ill BDglaDd.OD 
1MbaIf of IDdia f . . 

lIr. A. Bafllltl8tlHJfllJl IfletlgGr.-The Point is, we find that the India 
Oftiee rules provide for peuaion on a much more liberal scale and it milht 
lead to claims being raised in this country to briDg up the pension rules to 
the level of the India O!lce rules. 

Sir 1'. Oa.,.,'-If.-What ClaM of o8Icen or servants are contemplated 
by lIr. Neogy and lIr. Banpswamy lyeup!' t 

Mr. BnIpe.-There are e a )) peDBion81'8, and I thiDk it appli. to 
than. 

673. lIr. Neon.-Do the India 08lee rules apply to men in cim em-
ployment, e.g., do they apply to men who are employed in the India 0fIlce 
in KDgIand or in the High Commissioner'. ofBee , 

Mr. A. BowgGftOGlftJl IJletlgar.-Our point is that attention has beea 
drawn to the fact that the pensions drawn under the India Oftlee rules are 
more liberal than those under the Small PensioDl Aet, and we would like 
to know whether really this is 80 f 

Mr. Neog".-'M.,y suggestion is that this matter may be looked into. 
Cltmnnaft.-I am not still quite clear about the point. It is 80methiDtr 

Tery minute, and if lIr. Neogy wishes me to look into the matter, I aha1l 
do 80 ; but. there is really nothing in this small matter. 

Paragraph 23. 
674. Sir F. Gauatutl.-I have suggested to my Director of Audit t1aa& 

he should repreaent the matter to the Military Accountant GeneraL TIle 
main aetion to be taken is to ueertain how the defeets arose and to put them 
right. 

PartJf/f'G.pl 30. 
675. JI r. B. DtII.-Bep.rdi.ng the payment for e«ective service, was it 

0Dly started for the ftrst time that year f 
Jlr. BrGf1l6.-It is the same thiDtr as the capitation rates in respect of 

the Army. 
Poragraph 33. 

676. IIr. 1lMtgtU1Dami l,eflgar.-The Auditor saye :-
" The amount, however, seemed exeesaive, Binee after allowing for 

th .. . " e rue m pnees, etc.,. . . . . . . .. . 
What I want to know is : is this merely a ease of accepting what the War 
Oftlee asks us to pay f 

Mr. Brayfte.-No, I think the India OfBee eontend aD)' payment. It 
has to be p88led on certain prineiples. Onee those principles are aeeeptecl, 
of eonrae, the thing is passed. 

Mr. RaftgtutlHJmi Iyengar.-Then the Auditor General .7. :-
" I suggested that the claim ought in these respects to be reduced 

by about £25,000." 
JI f'. Brat/fte.-I am afraid I have forgotten the details of it. 
677. Mr. BattgallDami l'Mf1a-r.-Af'e you going to hold up tbe8e e.-

M against the 40 million elaim , 
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CluMrmaa.-That is the real position in this case. 
Mr. Brayae.-There is a consid.6rable claim for sea transport during 

the war. India has only paid a proportion of it. 
Mr. Bang48wami lyengar.-You mean because you are disputing this, 

they are raising all these claims. 
Clwirman.-No, there are a whole lot of theSe claims. We have gra-

dually brought the whole of this together into a single discussion ; we have 
brought them down to a figure to balance on either side and tried to get rid 
of them all at one fell swoop. 

Mr. Rang48Wami lyengar.-Has it been settled , 
CluHrma •. -No, it has not. 
678. Mr. Rangaswami ll1engar.-What is the prospect , 
Chairman.-I have expected an announcement any day last year. We 

are simply waiting for the final acceptance of the agreement that some we~ 
willing to accept but some people on the other side are not willing to 
accept. 

Chairman.-Then there is the Report of the Auditor on the accounts of 
the High Commissioner. 

Paragraph 2. 
679. Mr. Rangaswami Iyengar.-This matter was commented upon 

in the last report and here again in Noyember 1926 we are told by the War 
Office that endeavours are still in progress to dispose of the ribbon. 

Mr. l"oung.-The thing can't be disposed of. Unless somebody wants 
to wear it. 

Mr. Ranga...~wanti Iyengar.-What is the meaning of endea~ours are still 
being made. liave they really done anything' "" 

Chairman.-There is obviously no demand for it. 
Mr. Brayne.-They are really waiting for a demand in some other 

quarter where they will be able to get rid of it. 
Mr. Rangaswami Iyengar.-Until it becomes a nuisance to keep it. 
680. Mr. Neogy.-May we turn to the High Commissioners Accounts, 

lIilitary Services. Page 11. I have only one small point and that is in 
connection with explanation 5 about the causes of variations. ,« Recruit-
ment to ordnance factories have exceeded the average of the past year 
...... ". Does this indicate an increased amount of activity of the 
ordnance factories f 

Sir F. Gauntlett.-I presume it means they sent out rather mOle th81l 
the average. Whether it is due to increase or to more people having 
retired in that particular year. 

Cha,irman.-Probably due to the fact that they had difficulty in recruit-
ing to the extent required for some years after the war. . 

Mr. Neogy.-What is the exact class of people recruited , 
Mr. Brayne.-Foremen, overseers, etc. 
Mr. Neogy.-I thought attempts were being made to train Indians. 

Is any progress being made in that direction' That naturally ought to 
leHd to a reduction in the recruitment. 

ChiJirman.-We shall have to ask: for a statement from the Master 
General and we will ask if he has any explanation of the extra number 
recruited here and anything he can say on the general subject of Indianisa-
tion. 

The Committee adjourned for lunch. 
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JI embers. 

(10) Sir Frederic GaUDt1ett, Auditor General } 
(11) G. Kaula, Accountant General Central Were also preaent. 

Revenue .. 
1Ir. A. C. Lothin, DeputJ' Secretary, Fereip 

aad Politieal Depu~ 
Kr. A. F. Emmer, ........ Secretary, 

Foreign ~d Politiea1 Department. 
Bai Sahib Chuni La!. Foreip ... Political 

Department. • 68L CIaoinnGtI.-Let us take the North-Weal Frontier Province Int. 
I think it is better t6 take the eommeata 011 page 350. What is the re&8OD 
~f the saving under Aceount I T 

Bai 8alib Cl.,,; LGl.-These .. vinp come under two heads, one under 
establishment and the second under the -charges which are incurred by the 
Survey Department of the GoverDJDent of Iudi.. It was thought in the 
first instance that we would be able to ret lOme men from the Punjab but 
they were UDable to give them, and &110 the part of the work to be done by 
the Survey Department of the Government of India W88 Dot carried out 
4uring 1925-26 to the extent anticipated. It is reported by the Director 
General of the Frontier Circle that the programme of 1925-26 W88 divided 
iDto two. seuon.". 1925-26 and 1926-27. The estimates under this head are 
prepared by the' Survey Department. 

Chairmaft.-All that relates to direct demands OD the revenue. 
Bai Sahib C •• m LGl.-Yes. 
682. C1uJimuJ.,..-H~re again I gather t.hat the exeesR provision itt due 

to nver-estimate of the amount required for eostabUahment under land re-
venue! mainlr due to vacancies among KanuDgOl and Tahai1dars. Is that 
.a saVIng whIch you eould not foresee t f 

. Bat 8ahib Chuf&i. La!.-No. The settlement operations are Dot aoine 
.. m the Peshawar diatnet. It is not a bed settlement. • 

Jlr. BattgtUtDtlmi 1f/6ft(Jar.-Theae kanUDg08 and tahsildan are nota 
permanent establiahment t 
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Rai Sahib Chufl.t. Lal.-In the settlement they are not permanent estab--
lishment. . .. 

683. Chairman.-We come to No. VIII, pooce. 
Rai Sahib Clwni Lal.-That was made in accordance with the past 

practice, but now we are making provision for actual pay, fr6m 1926-27" 
AccoutLt X.-Sub-head B.-l (4). 

Mr. Joshi.-I want to know why the installation Gf water supply and' 
electric plant could not be postponed till the next budget, and why was 
not due provision made in the present budget f 

Ra. Saltib Chum Lal.-Provision was; made in the budget. 
You are now talking of this Political account f 

Mr. Joshi..-Yes. 
Rai Sahib Chu",,;, Lal.-Undcr Political tllere were savings, there was 

no excess on the Political. 
684. Mr. Joshi.-Against the appropriation of 3 lakhs you have spent 

5 lakhs and the explanation of this is that you have spent money on the-
installation and upkeep of the water-supply and electric plant. When 
there was no actual provision in the budget why did you spend the money , 

Rai Bahto Chuni Lal.-That explanation is not quite correct. Page' 
367, B.-1 (!4), there is an exceRS of 2 Iakh.Q. There is a difference of 58,000 
in the expenditure recorded in the books of the controlling officer and those 
of the Accountant General, Punjab. The balance of' the excess of 
RB. 1,42,000 is nominal. It represents the cost of wireless sets, water-
supply and telephones for wItich provision had been made under B.-(6). 
Yon will find on the same page that there is a saving of RB. 1,82,000. It 
is sh()l\\'D against a lump provision. It is not a 1umr' provision. It i& 
wrongly shown in this appropriation account. 

685. Chairman.-On page 36i-B.-l (4) and B.-l (6)-if you take the' 
two together there is an exeess of Rs. 18,000. 

Rai Sahib Ch'Un1~ Lal.-Rut there is R'!i. 88,000 in the books of the con-
trolling officers and Accountant General. 

Chairmuta.-What do you mean by that t 
Rai Sahib Chu,ni Lal.-According ~o the controlling officer~ books the-

expenditure is less. 
Chairman.-Is that still in d:spu~e ? 
Rai Sa,hib Ch1lni Lal.-Yes. 'Ve have referred the matter. 
Mr. Carso'n.-The account officer's figure is ~lways accepted. The 

controlling officer's explanation is that so far from being- an excess there' 
is really a saving on this sub-head. 

Rai Sah·ib Chuni Lal.-Yes. That may be true. 1 think some articles 
might have been supplied by )he :Military Department and they may be-
long to some other department. It may have been adjusted under this 
head, because in the case of Tochi scouts B.-5 (5) on page 369 against 
contingencies you will find that there is a large saving. 

686. Chairman.-Your contention: is' that fhis charge ought to have' 
been made there' and not here f' 



Bat Bol .. o Clum Lal.-I am not quite sure. 
Mr. Carsota.-There are many of 'these regiments, scouts, militia, etc., 

and many of the supplies come from military arsenals and other plaoea 
and they get mixed up and sometimes ~ey are shown under S. W. aeouts, 
1ID.der Toehi 8C00Uts and under Khurram militia. 

ChGirmaft.-So far as we are concerned, if we take the two together, 
there has been very littlta of exeess over the provision. Any exeess that 
oeeurs here is due to different el&lIJification. 

8ir P. Oa •• flett.-It is very much more di1Beu1t to reconcile theee 
diflieulties when the ot1ieers are 300 miles away. 

CluJinnatl.-So far 88 Mr. Joshi'8 original question is concerned, the 
excess is not due to having spent something for which sanction had DOt 
been given~ but it is provided under ODe head rather than UDder another. 
There has been a corresponding saviug under ,another head. 

687. Mr. Da$.-This installation of wirele.-why is it charged to 
Politieal t After 2 01' 3 or 5 years will that be debited to the Poet and 
'l'elegraphs t 

Claatrtlttls.-I do not think that that question ariaea here. 
688. IIr. Canotl.-B.-1 (6)-page 387.-There is lump proWdon for 

the initial eharges of 16 additional ~panies. 
Boi 8aAib CII"tli Lal.-The head ia wnmgly printed. Theee are iDitia1 

eharges for S. W. 8C011ts. They are similar to thOle shown under head 
B.-5 on page 369, for Toehi leOuts. . 

689. Ir. JoMi.-Why have they put it under two different heada' 
Rai BMib Cl"si LcIl.--One is the question of 8. W. eeouta and the 

ether is Toehi scouts. 
690. IIr. BattgCIftJG.i "etlgtrr.-It baa DOthiDg to do with water. 

mpply or electric plant to J aDdola , 
Boi 8a1r.ib CltuM Lal.-Jandola is iD eonnection with 8. W. aoouta. 
891. Mr. Bafl11U1lHJ",i IlIBagar.-It is part of the expenaea of the 

eeouts T 
Bai 8ahib Clt1lni Lal.-These are two ditrerent bodies 8. W. &eonta 

aDd Tochi seouts. 
692. CluJirrru",.-& regards lIr. Daa '. question what eha.... OIl 

wireless are incurred b,· YOU' . . 
Rai Sahib Chuni Lal.-These wireleas &eta were purchaaed and the 

establishments are also paid hy tIle Polit.ical Departmeut,-they are COD-
trolled by the Politieal Department . 

.-
693. Cluzirmaft.-Does the »OIIt oftlee have anything to do with this , 
Bai Salt." C1t.llfti Lal.-No. 
In answer to Mr. nas the Chail'll18Jl llltid that the 8COUta were eharpd 

to Political Department and tbe troops to the )fiJitary Department. It 
waa a perfectly clear distinction "hieh did not apply to wireless only. 

Mr. Banguwami Iyengar raised the general question of expenditun 
being accounted for under different head" from thOle they were estimated 
UDder. 
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694. Chairman.-Have steps beep taken to secure in future that the 
estimate in the demand for gra~t is 11llder the head under which expendi-
ture will be accounted for f 

Bai 80Aib Chum Lal.--No'W r·ro,1sion has been made. 
695. CkairflUln.-A change has heen made , 
Bai 8ahib Chum Lal.-Ye8. 
696. C1&airman.-As a result of the recommendation by the Public Ac-

counts Committee the general principle that provision should be made under 
the same head as it is account(..'<i under has been acrepted f 

Bat Sahib Chuni Lal.-Yes. 
Page 356. 

8ir F. Gaufttlett.-I have a comment under B (4). 
697. Ckairman.-What is this Indian News Agency' Why was not 

provision made in the budget f 
Bat, 8ah,ib Chunt Lal.-This provision was not made under some mis-

apprehension, as no demand on account of the News Agency had been re-
ceived since March 1922 and it was assumed that no claim would be pre-

. !erred against this administration. 
Page 357. 

698. Mr. Das.-E.-7 and E.-ll.-Some of these allo-wances have been 
exceeded. 

Rai 8ahto Ch.Ufli Lal.-Under head J41.-7 the excess is due to payment 
of grain compensation allOWAnce for which no provision was made in the 
budget. 

699. Chairman.-Why was no provision made' 
Bat, 8ahib Ch,Ufli Lal.-At the time the estimates for 1925-26 were 

prepared the prices ~ food grains were cheaper than those for which grain 
compensation allowance is granted and therefore no provision was made. 
In March it was found that the prices had gone ur. 

700. Mr. Rangaswami Iyengar.-Graln compensation is generally given 
when the prices are 80 high as to warrant it. 

701. Ckairman.-At the time the estimates were framed the prices 
were at 8 level at which it looked as if nOo grain compensation would have 
to be paid f 

Bai Sahib Chufli Lal.-Y PS. 

702.-Chairman.-E.-l1.-What is the explanation , 
Sir F. Gauntlett.-I think that merely means that in the demand they 

are all grouped together as contingencies. 
Bai Sahib Chuni Lal.-There have been some changes in the descrip-

tion. . 
~..... 703. Chairman.-It is time we got rid of these continued changes in 

the estimates , 
Bai Sahib Chum LaZ.-This change was introduced after these esti-

mates were prepared. 
704. Chairman.-This is the last time that it occurs , 



BGi- 8tMib Cl ... . LGl.-I think 80 •. 

706 .• r . .B4.....". .. 1.~"fItI'I'.-We have been told that it is due to 
e10ser aerutiny of travelling allowance bills and exercise of strict eeenOlll)'J 
o'ftr -expenditure. and also better supervision of Deputy Commisaionera. 
Can you tell us to what extent this has improved the position t Why 
did you think it necessary to secure this better scrutiny , Was it your 
experience that the state of thinp previously waa not satisfactory t 

Rai 8a.M1J CA". Lal.-Beea1l8e prevision is generally made OR the 
,.. aetua1s nnder eGntmgeneies and the controlliDg oftlcers did not allow 
large expenditure in that year. 

Mr. -Lotlia,..-CODt1"01 has been tightened up very considerably. . 
706. Mr. Rafl(JaftlNlmi 1116f1/10,..-Do lOU think there are poardbiliti. 

of further serotiny in the matter , 

'\ .r. Lot1iIJ".-I should think there are always possibilities of further 
IChttiny. 

Mr. BGagcIItI1Gai 1,6f11JGf".-We mould like to uk the acJm;nistratioB 
coneemed to do better next year. 

Rai 8alib C1 .... Lal.-IDStruetioDS on tbis poillt were iImed in 1m 
and then again in 1926. 

Sir P. Gmmtlett.-It is partly doe to pirons which have been made 
both up bere in the Government of India and the various LoeaI Govern-
JDeDts putting oftleel"8 on speeial duty to go through all the eontiDgeDt 
8X}JeD8e8 and allowances and the extravagances whieh have been diaeovered 
by this detailed investigation ha\·e formed tlf mbjeet of letters 1'OUDCl 
through the administrative authorities to indiVIdual oftlcers 88 to the wa7 
in which savings can be eft'eeted. There has been a general ~niDg up 
of contingent expenditure all over 1Ddia. As you go through Appro-
priation reports you will find gent'ral Mvinp under eontingencies. 

Mr. &#{/tJBtDtJmi lye"'IMo-We should like to get at the circular be. 
cause we can be more speci6e in our recommendations. 

BtJi Salib Ck.. Lal.-We have already issued instrue.tiODlS fa. heada 
of departments. 

Mr. BtJtagfJItDGftli I,tttgar.-There has been a acrutiuy of eOntiDpD-
.. and allowanees and we would like to know what is ~iDg exactly dODe. 

Sir P. Ga •• tlell.-The Goyemment of India were invited to plaee aD 
ofBeer on sr«ial duty to go through each department in the GovertUDeDt 
of IJ;ldia and those reports were eooaidered in detail by eaeh department 
and orden issued within the department. Th~n in .lOme provinces we have 
had otBcers on special duty and any general conclnaions that can be drawn 
from these reports ha,oe been brought to the notiee of the Loeal Govern-
ments. 

ChaiNnan.-Thit; gen(!ral action w'a'l taken partly on account of the 
lDehcape Committee and partly following it up. 

Sir P. Gauntlett.-Ye •. 
Pagp. lJ58.-No comment,. 

707. Mr. Neogy.-Page 359.-Who are these readen to cert.ain Bono-
rary Magistrates f It does not mean that they are illiterate. / (LaUlhter.) 
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708. C~.-p. 361.-W88 tMt .. tea deiiIw.ate 6rt to 

reduce expenditure-B.-2, 3, and 4".' 
BM Sahib Ckvni Lal.-That is OD acC011Dt of abort vaoancies and aao 

on account of the fact that provision was made for averap pay iD8t.d.f 
.". actual pay. 

• 

T09. Ir. Neog1/.-Pare 364:.-F.-5, Secret Service Cbarge&.-We have 
got a aimilar entry at page 367 under Political. I should like to 'lmo*w 
whether the audit gets any sort of certificate from any responsible executive 
officer. 

Sir F. Gauntlett.-I visited Peshawar some 3 or 4 years ago in order 
to discuss more thoroughly this question of secret expenditure with the 
Chief Commissioner. We drew up then a set ~f rules whieh would govern 
the relation of audit to ~.er~t expenditure. Very ti~exF6ldi~e is 
audited by a senior officer who visits Peshawar for the purpose. We cut 
as much as possible out or the heads under S8er@t expenditure and for the 
rest, we arranged that a special officer should be sent to Peshawar in order to 
audit books. The Chief Commissioner accepted that scheme and it has 
been in operation ever sinet'o I t is not under those heads tbat diflicmlties 
arise-not in Peshawar . 

710. Mr. Jor1&i.--You see th~ account~ but they are not published any-
where' 

Sir F. getJn.fkJtt.-No. Bverybook is &.bown ro me. I went .ysel! 
uwi another oftieer with me and we went through the whole of the boob oae 
year. 

711. Mr. Baragaswami Iyengar.-Do you require a certificate as you. 
do in tire 'CMe of other secret expenditure ! 

Sir F. Gau.ntlett .-For a portieD of it. 
712. Mr. Rangaswami Iyengar.-Is there any prescribed form of eer-

tifiCB~ , 
Bir F: lht.£tttktt.-Thewbole questiOll 88 regards secret eemce UpeIIdi-

tuft is under general diseussion. There is laid down ill the AadiIto~ 
General's rules a rule which enables the Secretary of State to lay daWn 
rules limiting the extent of my audit. That was introduced S()o that he may 
iaae erd.ra with retard tA seeret service ~Kpcnditure and. I 111m p~ng 
dle Goverllment of India tit obtain t1I~ wdC1"8 from the SecMtal"y-of StII;e-., 
Those orders aave been followed, kt they &l"e not itt ~a1 exiltenee 8IId 
I require official notice of Government. I did take up this question with 
the North-West Frontier Provillee some three yea!'S ago and ~ arri.ed at 
• vet'y aatisfaemry woIting arrangement. 

ChainMta.-So far as the Nortlt-West ~ti~r Province is oonceraed, 
nothing arises, and we have already made a note of the general ques-
tion. • 

713. Mr. Jos1r,i.-Page 368.-What is the meaning of .. aliki allow-
ance' 

Rat SaAib Chum Lal.-These allowances are given to certain maliks, 
that is, heads of tribes 

Bl64Fin 
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Sir ,. o...'k'l..-Page 370.--:1 ~ve a remark OD that. 

Jlr. CA"", Lol.-The aavinp were 'due ehie1Jy to the p6litical situation. 
We -have now reduced this provision; we have made a provision of 
Be. 33,000 against one lakh made in 1925-26. 

714. Clainuta.-Beferring to page 370 and the Auditor GeneraPI 
sugesticms, have the Nortll-Weat. Frontier authorities taken Dote of aU 
thoae }.'Oint&, and have you made a reduetioo of 66 per cent. in your pro-
vision' 

A.-Yes. 

715. Jlr. Jodi.-Referring to page 370, I woold like to know why 
expenditure D was DOt debited to the Railway Bodpt iDatead of to the 
politieal budget, as it was due partly to increased expenditure in OODDeCti01l 
with the opettiug of the Khyber Railway. 

JEr. Cl". Lal.-This expenditure was in eonneetion with the enter-
taimnent of theee tribes on the oceaaion of the opening. 

CMinM •. -The &1I8Wer is' this was politieai and not railway expen-
.ditore. 

JEr. Lofliata.-BntertaimDeDt eharpa are a COD8tant item incurred on 
AeCOUDt of the tribes,-they have n.othing t~ do with 8DDlptuary allow· 
.anee&. 

JEr. C __ LaZ.-It was a miseJ .. ifleation. It is explained here that 
part of the expenditure whieh was really debitable to head (I) (2) other 
-charges, was taken UDder BntertaiD-euta., 

Sir p. Gtatdutl.-It is a fundamental rule of e1aMiileation that the' 
i\l'-ifleation depends opon the authority ineurrinr expenditure. It Dl&7 
hve been incurred on the openiDg of the Khyber Railway but .u DOt iD-
'81ll'I'ed by the railway authorities, it was ineorred by the ].'OUtical authon· 
tieL 

716. Jlr. BatagGItIItJfM 1,ngor . .-TurDiDg to 875 (c), thia bas beeD 
due m.in]y to a payment to t.~ pe.mawar IIlUDieipality for the main-
_"mee of the ZooIogieal garden. W .. it aD urpat matter , 

Mr. Cit •• LaI.--Thia grant baa aI"a,. heeD made in the put, but 
formerly it W88 debited to Political It is DOt. DeW' pqmem &lid we aft 
now including t.hiB item in our propoaals for new expenditure, ill the nut 
year. It will be placed before the Standing FiDanee CollllllittM. 

ClainnGft.-Are you sure there i, no increase in the grant , 
• 

A.-Yes. 

717. Q.-Where was it provided for in the year , 

A.-It was not provided in this year but met from the political Budpt. 
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718. Mr. Rangaswami Iyeftgar.-you paid this Ra. 10,000 for the 
Zoological Department for the. tirst time this year f 

~ir F. Ga~fttlett.-~he witness is endeavoul"ing to show' that in 
pl"e~lOUS year It was paid out of other beads, recorded in the political 
section of the accounts. It was held tbat this Zoological garden was 
made on a larger scale simply lor the sakc of these tribes who come to 
Peshawar. So in the past this grcmt was given from political funds. 

. Chairmaft.-There is no doubt that this is an extraordinarily attrae-
b~·e part of Peshawar to those who come from the Frontier, and it is 
really educational expenditure and not political 

719. Q.-The maintenance of this Department has been going on,-
only it was met from othcr flInds and now you have put it down under 
Botanical Research' 

A.-Ye8. I am not sure that it was always paid, but we have made 
inquiries from the Deputy Commissioner. 

Chainrum.-My recollection is that I was specially appealed to by the 
Chief Commissioner to make this grant. 

Mr. Chuni Loll.-As a matter of fact the municipality cannot bear 
the entire expenditure. 

720. Q.-Who pays the balance Y 
A.-It is a grant by the Government to the municipality for upkeep. 

The municipality pays the balance. 
721. M,.. Rangaswami Iye"'f/a,..-Therefore you say Government 

have been paying this municipality year after year even before this, at 
least five years before this, e,Ter since it was constructed' 

Chainnaft.-I did specially agree, to this grant,-it was agreed on poli. 
tical grounds. 

Mr. CAu.n' LaU.-Now we are coming up to the Government of India 
to regularize it because so far it has not hcen sanctioned as a recurrent 
charge. 

722. M,.. Rangaswami 11Ieft(Ja,..-Is it or is it not a fact that it was 
being paid by the Frontier Administration to the municipality year after 
year' 

M,.. Lothiaft.-We can find that out. 
Chainnaft.-Ky impression is that if. it was not a new charge this 

year, it was a new charge the year before. 
723. Mr. (Jor.ke.-On the next page you will find an increase by 50 per 

cent. What is the reason fof this excess' 
8.,. F. Gaufdletf.-The actual explanation you will find in (tI) to 

(e). •. 
Mr. C1r.ufli Loll.-There was a net excess of Rs. 35,000. 
The actual excess under this head was Ra. 44,000. 



TIle .... natiun .. aiqp ill < e) .. ~ thea ... ." .. 1I,l1)0 OIl 
account of the eontribatiQll """"We fr .... P ..... war K1lJIiIitaliiJ 
was wrongly credited under this head instead of to the head 12, Medical ; 
tIl • .JOu will and apiut (j) on ... SM. 80 t*e nal exeeBII was 
.. ",Til; it oc.u,eci _iel, un«er the heM ~li11lental JVms, Otbeio 
~ue ... 38.880. The HeelS WM partly du.e te the fa. tlaat t1le 80.-. w.. .. t.e .... t.. -ad partly to.. cpeacfitwe f1f alteut 
Bs. w..eoo -u.g ....... ....t as a re.alt of duaage doae b,- atoftIlL 
Then in order to make it self-aupportinC larger expellditure had alao to 
.. iBeoPPed _ Pe'ft1t1Ie predueing crops with the result that the ineome 
.uaoUJlMd • IlL 35,010 apiast an estimated figure of Re. 25,000 and the 
exeess under the latter head was due to this grant to the Peshawar 
Jrlunieipality. The total excess \Vas covered by savings under other 
heads. 

724. Mr. Neogll.-Who is this Bukhtiar Khan (page 377) t 

Mr. Clttati l.a.-As far .. I kDew he WM deported, aDd these are 
lris maintenance charges. The am.ollDt is only Ra. 21f)' 

Claai ..... .-y OIl do aet WAlut _ adver .... _ Hen ill Appropriation 
..\eeouuts sueh individuals more th_ is _0881&17. 

725. Mr. Jo.li-Even thougll you had a Oovemment press (page 
377), you wish to get your work done in private pr..ea t 

A.-Yea. 
726. Q.-And you find that printing iD Government presaes is ehea-

JIIIP t 
A.-Yeti. 
~-We 1riIl DOW take paae .. ,........... n or the Beport-

Praads and ~eata. 
m. Jlr. B. Du.-Jlay I uk whether .... eee frau. are still praetiaed 

... tiler .. ppc .. enf7 Ill.. ,.. t 1taft.,. beea 81l1laqllel1U, 
taken' Were there meh cues afterwanU , 

Jrr. ea..i lAIl. --fte ,.r.. .IM were at ....... beea eon-_'.d. 
728. Q.-M:y queation is whether these fnuda only happened tlis 

paror*Q' ....... , 
Cki~.-'fbia partieulu kind or fraud it ia hoped to pre •• t by 

the action mentioned at the top of page 53. 
729. Jlr. Jo.M.-There is a statement (page 12) that the Oftleer 

~ •• "'tt, Iaad. aa oW 81aDdiDa peneMl I ........ at • 1Ub-
treaaury. Are these oftieers aDo ... to keep tAeir pen_al aeeoQDta at 
treasuries! 

Jlr. C. W. C. Canoft.-They keep ~tal ......... 
Sir F., Q.a ... u,t&.-It is .,.rate ~J'OIIl .. o6!ial aooeuat ; • ~r­

sona! ledger account is technically in the nlJm~ of a particular oJDe., 
maintained at a treasury outside the a~tual Government accounts. That 
really ought to have been in italics. It dd~ not mean his own pel'8Onal 
account but a regialUal ~t. 
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730. Ckairman.-Was any action taken on the case mentioned iD 

paragraph 78 T 

. ..4..-~he explanations of the officers were called for and they are under 
consIderatIOn. Those orders have been issued. 

731. Ckairman.-Paragraph 74. The Auditor General has a eom-
mente 

Jir. Cluuni LaU.-I may say that the safeguards suggested 'by the 
Accountant cGe&eral were duly adopted and an intimation to this effect· 
was &eat to hiln. The Civil Surgeon, Peshawar, repoJ'ted that steps bad 
been taken to comply with the rules of the Civil Account Code aDd tturt 
in his opinion such irregularities would not oceur in the Dear future. 
As regards explanation, no explanation was called for from the Civil 
8tl1'geon in whose time this OCCUlTed as the total amount had been nearly 
recovered and he had been transferred to another place. 

Sir ]1'. GaUfltlelt.-That lack of action is likely to help or rather not 
to prevent that officer doing the RaDle sort of thing in, another province' 

732. Chairman.-As a g~neral rulc it is obviously desirable ihat & 
Civil Surgcon or anybody else who has contributed through his negIi-
gelllee t& a fraud should at least be commnnicated with and asked to give 
an explanation. The mere fact that he has gone to another province iI 
not sufficient. 

Mr. Chuni Lall.-It was because the amount had been recovered 
and the head clerk was chiefly at fawt. 

Chairma,n.-I think we may make a comment that we do not think 
that it is rig-ht that in such a case you should not follow him up. 

Mr. Kaula,.-These did not occur all in the year under review. Some 
of them occurred in 1923 and 1924. 

Sir F. Gauntlett .-It is rather curious that the voting charges of 
men and animals Rbowed a saving of Rs. 48,000 owing to favourable rates, 
when we contrast them with the explan.'1tions we have just had whY 
grain compensation allowance had to be paid in the Peshawar district t 

Cltairmafl.-Of course prices in Baluchistan and Peshawar were 
inftuenced by very cillferent causes. 

733. Mr. Neogy.-I see no provision made in the Budget for build-
ing grants for schools [page 389 (b)]. How is that' 

Sir F. Gau-ntlett.-Posli'ibly it is a general comment that in thebe 
political areas, if they are able to save money on what you might call com-
pulsory heads like Political and Pollee, then the C~mmissioners would 
probably utilize those savings in the nation-building Departlllents T 

Cha,irman.-If they can save on the reserved services, we encourage 
them to spend on the transferred (laughtcr). 

734. Mr. RangGSwami Iyrengar.-You do not quite agree with the 
.Auditor General's suggestion that the Chief Commissioner himself is 
empowered to mllke use of the savings itl the manner indicat.ed t 

Sir P. GG...ttett.-I meant of course that it was ineurred under pro-
per sanction. 
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Mr. LotliGt&.-The question under diaeU88ion is that of the ftDaDcw 
powers of the various Local Administrations in regard to these grama-
in-aid. . 

Cw--a..-There is JIOthiDB more bn pare 390. Pap 391. 
735. Jlr. BafllGnlJOtM IfItJf'IItw.-I think your explanation, Kr. 

Lothiap, about these grants is 'that theae new rules have c\U'tai1eci the 
pcnrers that you previollllly exerciaed and the result is that you have got 
.. obtain reappropriation orden in each case from the Depa.rtlaJmt, 
altbough it W88 within the powen you have been all along exercising t 

Sir P. ao-tJ.".-There is some CODfasicm between orden of 
IUMStion Uld orden of reapPlQJ)riation. 

Cw--a..-We go back to page 55, parapLph 76. 
730. Paragropl 77.-J/.r. ~i I,efllar.-What about lut 

pal'llW"8ph 'Where it is said aa No diaciplinary action can be takeD 
apiDst ODe of ~ ofticen in fault as he baa already retired from aerviee, 
while the other o8ieer has been reverted to the cleriCal line.' t . 

Mr. Lotlia •. --.BnersioD is a eoDSiderable punishment and it is DOt a 
"fer7 big ease. 

737. C""'f"fIIIJf&.-Ptllle 404, AjaM-J/.ef"llHlf"tJ.-The Auditor GeDen1 
has a general comment on the saving of 10 per cent. 

J/.r. LotliG •. -Steps ha.ve been taken by the local adminiatratioD to 
improve matters in future. 

738. ClulirrraMl.-The whole question of over-budgetiDc has been tatea 
up in respect of Ajmer-Merwara. 

Mr. Lotkimt.-The attention of the Chief CommiasiODer W88 drawn to 
the eonsiderable over-budgeting. Be stated Uaat regrettably the budpt 
had not heeD scrutinised a aeeond time and that particular care would be 
tIIken in this regud in future. 

739. Ir .• .",.."..i I"MlgtJr.-PtI{Ie 406.-With rep1'd to the 
avinp of Bs. 4,000 and odd UDder Service POIItage aDd Telegram eharpI, 
WIll there anything un1l8U81 , 

Mr. l .. -6thiaa.-No. If you eould iIIolate )J08taIe from telegram 
e1Iarps, you oould estimate the ftl'llt fairly euet1y, but telegram chargel 
are very :fluctuating. 

740. Jlr. ~ l"tfllar.--Can you 8&1 that anything pard. 
cuJar happened , 

Jlr. LotkitM.-No. 

Sir 1'. 6tJvatZeft.-Page 4O?-There is a raaark OD tbia pap "Due 
to DOD-UtiJiaation of the provision for leave aaJ.ar:y." It really aD eom. 
UDder the head of pay. Our experience in J'UDDm, a big department it 
that ~arate provision for leave sa1a.ry is very seldom required. There 
are BaV1DgB under the general head of pay 1,0 meet UIY JM*ible ~ 
UDder leave sa1a.ry. 

CluJinnGfl.-lt is aU a geDeral question. 
7'I. Bir ': .G._Utt'-PGfI, 410.-1 have a eoauaeDt. It II .. 

elear why prcmmOD for the contribution wu DOt foreeeen. 
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Mr. Lothian.-It was only deeided in 1925-26 that this should be 
eha~ against the Central (j()ve~ent and it was accepted with retros-
pectIve effect. 

742. Mr. RangtUWami ll1engar.-Wbat about K.-2 f 

Mr. Lothtan.-That was an omission. The grant was met from the 
FiDance Department '8 reserve. 

743. Mr. Rangaswami ll1engar.-Page 423.-What about Bs. 10,000 
paid to Abu Municipality , 

Jlr. Lothian.-It is a special grant in aid to the Abu Municipality, 
the need for which was accepted by the Standing Finance Committee. 

744. Mr. Rangaswami ll1engar.-Page 428.-There has been a lot of 
payment ont of reserves under this head. Does that mean it will go to 
the ,Standing Finance Committee , 

ChaWman.-No. The total expenditure was 80 near the total amount 
ijlat it looked as if in the absence of provision from the reserve we would 
be incurring excess. 

M r. Lot1Uan.-Pag~ 432.-Tbe provision for leave salaries has been 
.greatly reduced in subsequent years. 

745. Mr. Neogy.-What is this excise compensation to Indore 
Darbar' There is a saving' 

Chairmafl.-Probably on account of excise compensation. 
Mr. Lothiafl.-I regret, I have no infonnation. 
746. Chairma,fl.-It is non-voted. I think probably it. is Political ; 

it is a "arying payment under a treaty. I do not think we need pUl'Sue 
i~ 

Page 434.-There is R curious foot-note, J.-l. "The saving re-
presents unallotted balance of the fixed Contract Grant that remained 
at the disposal of the local Administration. 

Mr. uthian.-The unspent balance of the Agent to the Governor 
General can be carried forward to another year. 

Mr. Rangaswami I gengar.-What is this contract grant ! 
Mr. LotJrian.-It is a grant which was instituted in 1907, when the 

Indore Abkari Fund and certain excluded local funds were abolished and 
their tl"ansactions transferred to Central Revenues. The contract grant 
is intended to cover expenditure formerly met from the above funds as 
also expenditure on supplies, services and contingencies under the dead 
Political and e~rtain other local expenditure in the form of grants in 
aid for education, medical service, etc. It is shown separately in the budget 
but is distributpd among the different heads of account concerned. 

Sir F. Gauntlett.-Most of these have been absorbed in the general 
revenues long ago. 

• 747. Cka.irm(lfl.-Conld we rajse the question whether it is necessary 
to continue this contract grant' 

Mr. Lothian.-The question has previously been argued. It might 
however, be re-examined. 

Chairman.-We will have this question re-examined. 



JEr. .E""8f" .-The question of tile reaewal of the eontraet ,rant • c.emea up "err 5 yean ; it will eome . up agam iR 1928. 

CAairmata.-No harm will be done by saying that the continuance 
of this grant in this form might be examined. Very likely there are good 
l'888OD8 for it. 

748. Mr. BaflgantHJmt· Ifl6ft(Jar.-Page 438.-Nula like 1:'-3 be-
qaently OIeem. I want to know what ·it is. 

s;, F. B.Al16U.-That is a pue point of teehnieal &ceOlBltmg. It 
iI· aiJapliAeati.on of the aeooUilt procedure and there is DO eMDge • 

• r. Lot1tAo. •• -Nofe H. Page 439.-It was Dot aDtiei~ that the 
medieal at.ores indent for 1926-27 'Would be supplied the previous yeu 
and no budget provision W88 made in the previ01l8 year. Storea were 
IIII]Jptied .ucIa quieker .. was antieipated 

749. Cltatnnafl.-Were they received earlier than required' 

Mr. Lef .... -yea. aDd also earlier than they had bargaiued. 

Mr. Efltmer.-We expected them to come in April, but they came in 
February or March, when the debit was received. 

750.Jlr. N €OfIfI.-Is not medieine purebaaed loeally in India, 

Sir F. Ga •• Uett.-If they had been purchased from home, they 
would have come ill the Home account. 

'}hdlr"w.".-I think it was all purchased in India. 

751. Jlr. Neog".-I want to know whether there is any dHr~nee 
between the various ela88M of financial powers of the Government of India 
with ~rd to the various States. 

Mr. Lothiafl.-I think the speeifte point you are referring to 81'OIe 
recently in an AdenPublie Works ease where the Bombay Government 
pointed out that it was anoma10118 that when aeting for the Government 
of btdia they eould not sanction the very small amount that WII8 involved 
iD the partieu1ar ease and therefore they asked for extra powe .... 

• 

752. CluJirmata.-They were spending money from the Central revenu. 
and were subject to the 88IIle rules as the other Agents. 

Sir Prederk Gav.tlett.-Tbere iR a &eparate aeetion in the Book of 
Financial Powers dealing with the powen of the Loeat Governments wheD 
&ding as Agents for the Governor-General in Couneil. That book is really 
iJle Gospel for all theae Publie Aecount8 Committees . 

. 753. Jlr. Neogy.-Do these powers flitter in any way froID the PO"" 
enJoyed by the Agents to the Qo.vernor-General in Central India and Raj-
patana, or are they of the same nature f 

8i,. Frederic GatU"lett.-They are higher powel'8. 

CluJirmata.-Broadly spea1r:ing. tile difrereaee is • lIDall ODe. 
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754. Ckai.rmtJ.ft.-Page 459.-:--.. seems to &.how that supplementary 
grants were not necessary. . . 

~r. Lotkian.-That ~he supplementary grants were not necessary is 
~~tted, .b~t the grant 18 scattered throughout India and beyond it and 
It 18 administered by many ditJerent local officers and eOllle8 under the 
audit of nearly every Audit Officer in India. 

755. Clat,.,ncJt&.-Your answer is that the nature of grant·is such 
that your .powers of following expenditure closely are not as great as you 
would de81re. , .r. Lotliaf&.-Y ea. The new rules whieh were instituted last year 
may, however, help somewhat. 

756. ClatmuJ.ft.-What is the nature of the new rules f 

Jlr. Katlla.-These are the Government of India's general rules about 
the control of expenditure. 

757. C1t.airmaft.-Page 460. 

Mr. LotAtaft.-The excess here is due to an adjustment of charges °in 
eonnection with the Gyantse telegraph lines. The excess was uncovered as 
the debits were reeeh-ed at the close of the year. These charges though 
debitable to civil and political estimates are incurred by the Posts and 
Telegraphs Department. Budget pro,-ision is made by th~ political officer 
on the basis of the past actuals which are really satisfactory guides. The 
AcoountaDt General. Posts and Telegraphs, has been in the habit of 
furnishing the Accountant General. Central Reyenues, with an estimate 
but not until after the budget has been paSsed. At present the scheme is 
being considered whereby the Aecountant General of Posts and Telegraphs 
can furnish us more eorrect estimates in time for inclusion in the budget. 

CluJirmafl.-Endeavours are being made to correct this diffieulty. 
Sir Prede,v Ga.fttlett.-"~ e h~ve the same question of eo-ordination 

here. 
758. AIr. Baft{JastDtJrni lyeft.gar.-Ma~- I take you back to page 458, 

c. 4. You bave referred to a large number of items in regard to furniture. 
For instant'e. there is an excess in Mysore of Rs. 8.000 odd, which is-counter* 
balanced by· a saving in other Resideneies. Is this item for the provision 
of furnitul'e' and maintenance a yery large one , 

Mr. Lotl.tafl.-In the ease of Gwalior it is a very large item because 
it was a new Residency and this was the initial furnishing grant. 

759. Jlr. Ba.fl(JaBVHJmi lyeft{/or.-Is the Mysore item of Rs. 8,000 odd 
an &DDual item' f 

IIr. Lotlian.-Tbe maiatenance and renewal charges are presumably 
an annual itt'm , 

Sir J'redtnc Gautl.tlelt.-That is simply due to a provision under an 
iDeorreot heading. 

780. CIuJirMo".-Pap 461. 



Sir ,~ o.tIIZ.".-There is a J.arp aaviDg under the Public 
Works of BurmL . . 

C~.-I think the Political Department will agree that the esti-
mates for works expenditure are 1I8U&lly due to exceaaive optimism on the 
part of th8 eugineen. 

Mr. Lot1to.ta.-The conditiODl on the Burmese Frontier, where I believe 
JIlO8t of this public works expenditure was intended to be incurred are 
WJr7 far from settled. You can acarcely apply the ordinary rules of 
British India to the frontier truta. 
C~.-But you ean apply the general priDeiple that engineers 

are optimistic in their estimat. with the Frontier. However, there is 
DothiDg important in this and we need not pursue the matter further. 

'161. 'Mr. Neon.-Pap 463. There is an eueas expenditure on State 
prisoners in Bengal and Burma. 

Mr. Lot .... -We have addressed both the Burma and the Bengal 
Governments. We have not yet got the reply from Burma but the Bengal 
Government have replied. The excess is due to their surrender early in 
the year of a sum of Bs. 28,000 as no expenditure was anticipated . 

• r. Neogy.-Evidently they wanted to let off the prisoners much 
earlier than they were allowed to. 

Sir 'rederic GGt".tlett.-That is an old question of not taking liabi-
lities into account . . 

762. .r. NeOfl1l.-I want to know something more about Lighting and 
Buoying of the Persian Gnlf (Item I). Why is it that we are required to 
pay more than befOft t 

Sir Frf&m Oa •• tlett.-I think that it would be more appropriate 
to put questions about Lighting when Sir 0e01rrey Corbett eomea before u 
u he must know considerably about it. Tee1mieally, of course, it relat. 
to the Politieal Department. 

CluJinnatl.-8ir Geoftrey C'..orbett will be able to tell ua. 
763 .• r .. NfJOgJI.-Page 466. What is thia Military Commu.ion to 

Penial 
Mr. LotlitJft.-I !'eIret I have DO information in reprd to thie matter. 

It is old charge. ' 

764. CluJinnatl.-W 88 this a war or post-war charge' I am pretty 
~rtain i! is a war charge or a po8t-war charge. It is not a thinr which 
will eontmue. 

Jlr. Lothia.-The aeeounts of Penia stiD contain a 1arp number of 
items relating to war. 

765. Mr. B. DtUJ-llay I inquire whether India payI aDY eharpl 
towards the CousuJatt' in Persia f • 

CJuainMta.-They are divided-half IDd half . 
. 766. Jir. B. DtII.-Pap 46'7. Regarding the Penaiona to Beida of 

bearTri~i! Aden, may I inquire if even after the Dew Treaty IDdia !au to 
expenditure f 
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767. CI&airtnGta.-Does it came under the fixed Aden figure .f 
Mr. Lof1tiaft.-That is a point ,I 1riJllook mto. 
C~.-The question is whether it is included in the lump sum 

I8ttled for Aden or Dot. 
768. Mr. Bataganoami l11eftgGf'.-Page 475-F. Why were large number 

of granta made this year under this heading , 
Mr. Lof1t.itm.-There was a grant of Ra. 1,15,000 for a pumping station 

which could not be utilised and it was utilised for items (2) and (3). It 
is not out of the Government of India revenues. 

ClaGinntJft.-This expenditure is not really out of the Government of 
India revenues ; it is really out of the revenues of Bangalore. I think the 
reason is to reduce the surplus. Three quarters of the surplus go to the 
Durbar and one quarter is retained by the Government. A part of it has 
to be spent loea1ly. 

Mr. Ba-tlgGItDGmi ll1etagGf'.-SO that the revenues of Bangalore are more 
or leas held in trust by the Government of India. 

Page 60, paragraplt 83. 
• 169. IIr. BatlgtJItDami l11efl{lar.-Is this expenditure complete or are 
you still going on with it , 

lIr. Lothitm.-It is not complete; at least it was not complete in the 
year to which this account refers. 

CluMnnaft.-There was a further expedition in the following year. 
711). Mr. Baft{1tUtoomi 11lengar.-Is this work still going on-the libera-

tion of slaves , 
Mr. uf1&ia".-It was almost completed by a recent expedition, but 

there is atill IOmething to be done. 
Paragraph 84. 

171. Mr. Bafl{/tUVHJmi l"etagar.-Don·t you think this is a glaring 
ease ; it cannot merely be a ease of conforming to the rules ! 

Jlr. Lotlta...-As a matter of fact, it is due to an unusually favourable 
oontraet. They got it as a result of ad,~ertjsing. Such a favourable con-
tract might not again be obtained. 

)lr •• jogopalafl.-The prices fluctuate \"iolently from year to ye&:J. 
ClcJinRa •• -Aa regards the last sentence of paragraph 84, that is a 

pneral question of contracts. 
Page 154. 

ClGinn.a •. -There is a large saving under Contingencies. 
Sir J'rethric Oa"tilldt.-It is nearly 50 per cent . 
• r. CoeI,.-It is due to strict eeonomy. . 
CAotrrnGtl.-It is a satisfactorY result of the labour of. th~ ne~ Assist-

ant Secretary but the trouble of the satisfactory results IS the light ther 
tJurow OD the put. 

Pag,209. 
Sir :rrefU"w, Qo •• ,,,,,,.-This quellltion of the Aitchison Co~ege ~ 

been before ua practically every year. It is very di1lleult to pt rId of it. 



Jlr. Lollin.-It has beeb setti«l DeW. 
172. Jlr. NUJfJlI.-Me there .. arrears .1Itat.aatIiug t 
JIr. LoflriG •. -The arrears haft recently been wriUen off tty the Gov-

ernment of IndiL 
m. C ........ -Ullfol'tuDately this ia tAle result of an GCeIII- vote 

once again. nave you now salved the problem of lto. to avoid eBell .... , 
.r. 1MIa.... Baeh eon. is now pa,.. ita OWD ltd. 
CAtKnnatl.-So we have solved this problem and from next year tIliI 

will net NeU. We haft had this eoDep befOft the Conuaittee .udng 
-.e lMt 5 yeaa. 

774. CicaiIwG •• -Pap 91 (88). , 
Mr. LotliGa.-It is a question of cJaim8 against the ))orban .-de hF 

tile Kilitary Departmeat ill eoDDeetiOil with the war. The elaim 8IaiDSt 
the Jaipur Durbar up to 1924-25 has been settled except a few items 
amounting to Rs. 4,000 odd and this will be aetJtled shortly. The Gwalior 
Dorbar aeeount np to 1921-22 bas been settled except one item of 
11& 11,000. Aetion is beiDa' taken to eDSUl'e its speedy settlemeDt and_ 
alao of subeequent eJaims. 

PGfe 91 (89) .-Claiws have beeD raised by the Briti8ll Govermnent 
against the Polish, Esthonian, German, Russian and Italian Goverumenta 
for expenditure on aecoUDt of the internees at Ahmednagar dnriDg the 
war. The Polish Government has rejeded its elaim and it is understood 
tllat it will be Ihared between the Imperial and Indian Governments but 
no official intimation has yet been received. Certain of the other elaimJc have 
1teen accepted by the foreign Governments concerned, and the remainder 
are still under negotiation. 

775. Mr. Kania referred to paragraph 7 on page 2 of the Home 
Auditor's Report on the High Commiaioner'. Aeeount&. 

Jlr. LotitM.-The Poreip and Political Depart.aent ean seareeq 
accept this deaeription of the cue as correct. T~ ofBcer applied to be 
taken into the Foreign &Dd Political Department from the military in 
accordance with the usual procedure and while his application was being 
considered he was taken by nis Excellency the \Ticeroy as his Surgeon. 
The officer asked after this that his applieation for the Foreign and Poll-
tieal Department should still 8taBd and he was aeeordiDgiy shown as on 
deputation OD their list from the date he took OTer eharge &~ Surgeon to 
the Viceroy. These are the faet& and there-i. .. nothing erroneous in that. 

776. ChCJinJsml.-When this leave wu origiD&lly granted what proce-
dure was followed to see that eorreet leave was given f 

JI r. Lothiaft.-The Aeeountant General Central Beven..-, waa eon. 
ruted in the ordinary course and he regardPd the ofBcer 88 on choU employ 
and gave him the leave. • 

Mr. Ka.t&la.-That is flO. 

C1uJ.inr&Ml.-The responsibility, in 10 far .. there was a mistake, if it 
was a DIiatake, W88 in a ee.e with tlae .A.eeouataat Qeaeftl. Ceatnl 
BeYeD1IIIII. 



... • 

Mr. & .... ~T .... lOr;' ukPaetel,. ii ..... Wed." the,Fi .. aee De-
partataot that it abGurld ••• bee. etierwi-. 

Ch,.".....-Tlie _ era of &lie jMIIitiDa ja that he never joined 
appointment and therefore technically was never actuaDy in civil employ. 
It was a purely technical erPOl' ; there was every reason to mppose 
that he was in civil employ, except the absolute compliance with all the 
tle8hnieal form. If the otBeer hed pat in aft appllaation there wouW have 
been • transfer from military t9 mil 

• 

Sir F. Gauntlett.-I think the wllole difficulty uises from the fact 
that he was aotificd for the Foreign and Political Department but never 
joined it ; and on that it was assumed that he was in civil employ whereas 
h. QOuld not be regarded 80 techaically. 

After some discussion the Chairman remarked that he did not think 
it was a caae really worth pursuing. 

Mr. KavJa.-ln any case from the audit point of view the general rule 
is clear that. in a. case like this hereafter the Accountant General, Central 
Revenues, will 110t certify leave under the civil ruls. 

The Chairman thanked the witness who then withdrew . 

The Committee then pl'OCeeded to discuss the Home Accounts. 
777. Mr. Neogy waated to know whether tilere was any farther i.BfOml~ 

tion with reprci to panpaph 16 of the Auditor's Report repnting the 
t!erm of the eeftifieUe gi..,. for secret service expendit1l.re. He read out 
the form used in England &l'Ml sugrested it 1IwuW. be adopt.ed iD tile ~ 
of the certificates givea by tlIe Seeretaq ef State for India.~ 

The Chairman said that the infOlWlatimr w.- being obkiDal ..,. tAe 
Home Depa.rtmeDt. 

778. Mr. Neogy inquired wbM the position was with regard to para-
.... Il 21 wure tlle Auditw baa ...... the flue&iiou. of excllaqp. 

C .......... -\Ve h.we _ ittfonnaiioD on tIIat ; it is a matter lar,ely 
for the Beparati01ll Cemm_iOJl. 

8ir F. Gamrtlett remarked he had a eomment OIl peragraph 23. 
CluJlnnaft.-I think the' Auditor General'8 statement is rather an 

over-statement ; and agreemeBt has heeD eoBle to or rather an otfer. has 
beea ... WhiM .. aot Mea fiuJl1 aeoepte.d. j it reaUy 8IIl0lUlts to 
.. tit ... , I am atr.i4. 

m. )(r. ~ami ~ referred tG paragraph 30 wtieh dealt 
with th~ form of submitting supplemelltary thmands fer greIs to the 
Assembly. 

IJ'r P. GG.,,,,tutt.-It is ortiinarily the pt'Ild.iee in India to distribute 
the grant oVer iadividllal heads. 

Mr. KavUJ.-Two years ago.details were not given; now they are. 
CAairmafl,.-We are always up against the difficulty of the token vote; 

I do not rtJ'member this case particularly, I am afraid. 
780. Mr. Neogv.-1tem ~ page 7. A~p~priation Account of ~~reta.ry 

of State. In connection WIth the colonlsatlon scheme, no proVlSlon wu 
made for it. How were the eharges met t 



CUtnna •• -Thia was the year·jD.·which the question of British Gwana 
was aettled and eventually it was decided to send a man to British Gwana. 

781. 11,.. N eow.-The decision was taken in the Aalembly , 
C~-Yea, KUDwar )laharaj Singh wu the oftlcer who was de-

puted. • 
782. Mr. Neorg.-Why was not any provision made for it in the 

Budget, because it was we who made the suaestion for the deputation , 
C~-He drew the money in England. 
783. Jlr. Neon.-What are the eofaaideratioD8 that determine. as to 

whether an oftleer should draw money from the Secretary of State or from 
the High CommiRSioner t What is the distinction' Because the High 
Commiasioner acts as the Agent of the Government of India, and this de-
putation was undertaken at the instance of the Government of India. 

Cl&airmGfl.-We can find out if you like why this was drawn from the 
Secretary of State and not from the High Commissioner. P088ibly we 
can get an explanation from the Education, Health and Lands Department. 

II,. 15, ,Did. 
784. Mr. N6OIJ1I.-What are the considerations that generally deter-

mine such grants in aid as the one given for the publication of the work 
" Dome of the Hoek, J erosalem "f The amount is not very small. I 
don 'tknow whether it is in our proviDee to question the propriety of this 
expenditure. I think we will find out from what department we can get 
the informatiOD about the Dome of the Bock. 

ClulinnGtl.-We will DOW take the Auditor's Report on the aecounta 
"f the High CommMODer for badiL 

PGlYJllrGpl 3, Horae Atadtlor', Report 011 tit, Hit/It, C~', 
AcoouI,. 

785. Jlr. JOIM.-Is the napoasibility of the shipping com.paniee taken 
away DOW for what is caned neglirent naviption. I don't UDdel'lltUld 
whether the respoll8ibility is takcm away now or it is impoeed. 

)lr. N eog,.-80 far .. the amendment of the Act pea, it won't 
afteet our position. 

PtIf'G(1rtJp15 ibtd. 
8ir P. o..tlett.-I had ueertaiued the mattet uad fOODd that it 

related to Burma and I pa.-d it to Burma. I have .lkeel the Auditor 
to include speei6e eaaea in the Annual Beport. The paeral questiOD 
is however, beyond our provinee beeauae it doea not ecmcern the Central 
Government. 

786. )lr. A. Bafl{/tJI1DGfIVg l,ettgar.-I ~ this item is far tooim-
portant for us to p888 over, beeauae I know that in eertaiD other provin. 
ces the same trouble has arileD. 

CluJirmtlfl.-We cannot take up queAtiona relatm, to Provincial Gov-
ernments. 

787. Mr. A. BGftgtJl'tlJt.laf/ If/efl{/M.-I want to know whether it it open 
to a Department under Central Government to I&y that UDJ. you lupply 
the ~ of a ~artieular form we are Dot lOiDr to take reapoDlibibty. 
That 18 the qlleatioD. 



• 
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CMtrtnGtI.-I thiDk you had .~r raise it ~ a specific ease. 
Sir F'. GaHtlett.-Might I. suggest that the High Commisaioner is the 

Agent of the Government of India and of the Provincial Governments, 
and that if any action is taken it must be taken by the Government and 
not by the Government's Agent who is there merely to carry out orders. 

CluWmafl.-I would strongly recommend to keep this specific case 
aside. It is extraordinarily di1Bcult to take up a case with which we arc 
not concerned. 

Sir P. Oovfl.ltett.-Might I BUggeat that if the question is going to Oe 
put up, it should be put to the deptrtment that deals with stores. 

Mr. A. BaflgaBW~my Iyengar.-I am not taking the particular C&"1e. 

Str P. Gaufltlett.-The position is that the High Commissioner has 
bef!n ordered to send a detailed list of every single case in which the lowest 
t~nder is not accepted. That list is received here, and I presume it is 
acrntinised carefully. 

Ch~rmafl,.-I would suggest that this should be taken ,up by the Burma 
Public Accounts Committee, and we will have plenty of opportunity to raise 
a specific case. But I would rather not take up the general question on 
a specific case like this . 

Mr. A. Bangarwamy lye'l&{/ar.-My point is that matters of this sort 
are bound to occur in connection with large development works in this 
country. 

Mr. Jo.li.-My point is that had the total value of these 75 cases been 
given, it would have given us a clearer idea. 

Jlr. Neogy.-So far 8.8 the Central Government is concem~ the 
amount can be easily ascertained from the statement placed on the table of 
the A 88eIIlbly . 

CAainJItJII.-There are considerable opportunities for the Assembly for 
raising this point. 

Mr. JOIli-H the Home Auditor gives these cases every year, we may 
suneat to him that he should also give in his Reports the total value. 
C~.-I think the statement that is laid on the table of the 

Aaaembly every six months ought to be sufticient, because all the informa-
tinn is available there. 

Paro,grapl 17 ibid. 
788. Mr. Neogy.-I want to draw attention to one point. It is stated 

here " While it is reoognised that in the absence of definite information re-
garding the leave programme the estimate for Leave Salaries, etc., must 
to a eonsiderable degree be conjectural. . . . .. ". . 

Sir 1'. Ga,,,,Il,tt.-This is rather an important case, because leave 
lUllaries paid in England come to quite a large figure, and now that they 
have been consolidated, it ougbt to be possible to make quite a large lump 
cut out of the estimate to estimate much more accurately. 

CII.tJirma".-We will draw attention to that. 
789. )fr. 10.11. .. -1 want to know what is meant by cc moditlcations in 

voted grants 8&Dctioned by other authorities ". What are the other autho-
l'itiea' I waDt to know the meaning of the heading. 



eltaid ••.• 'AU .. wbaa we ...... do ill ... ~ --'ifloa.... 
tions . beiDa • sub8titu~ for reappropriat~oDS within the grant. 

ilir 1'. 96.......,.-1 t.IIid it ja abaeat imp ...... diacU8e tMse ... 
tiona of mediiieatioas en~," doeumeat, w8ieh is aD u.eemplete stateJMDt 
"If tile gnmt. In --117 cases tile gI'8llt is 1M apellCii.tun both in EagWMi 
and in India, aDd the extent to which the grant 11as been spent for proper 
purposes aad tIae extent to which the reappropriatiOllS within the grant had 
:·cen properly made can only be studied from the consolidated statemeilt ill 
the big volume. 

ClairtJl(JA.-AD this really meaDS that the excess of expenditure com· 
pared with the original grant has been covered by reappropriation. 

The Committee adjourned tiD 11 A.Jl. on Thursday the 11th August 
1927. 
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-.tdaoe taka at the 10th meetiJIr of the PttbJic &cco1lJdi ~ 
held on T1iuradar, t1ie 11th August 1817, a& Ua.m. . ~: 

(1) The Hon 'ble Sir Basil Blackett, K.C.B., K.C.S.L, C1IcHnntJtt. 
(2) Mr. H. G. Cocke. 
(3) Maulvi Abdul llatin Chowdhury. 
(4) Mr. B. Das. 
(5) Mr. A. Rangaswami Iyengar. 
(6) Mr. N. M. Joshi. 

11. 6fl&bBf"l. 

(7) Mr. G. Sarvotham Rao. 
(8) Mr. K. C. Neogy. 
(9) Sir Frederic Gauntlett, Auditor General. 

(10) Mr. C. W. C. Carson, Controller of Civil 
Accounts. 

(11) Mr. G. Kaula, Accountant General 
Central Revenues. ' 

(12) Mr. T. K. Rajagopalan, Officer on Special 
Duty. 

(13) Mr. D. C. Campbell, Director of Com-
mercial Audit. 

Were also present. 

Mr. J. D. V. Hodge. Deputy Secretary, HOme} 
Department. 

Mr. A. G. Clow, Deputy Secretary, Depart- Wiftleau. 
ment of Industries and Labour. 

790. CAainnma.-We will begin with Grant No. 31-Home Department-
pap 155. What was the reason for the excess vote in this case t 

Jlr. Bodg~.-The leave of one of the Honourable Members of Conneil, 
Sir )fnh.mmad Habibul1ah, who took leave in India. • 

• r. ~ 1,,.,or.-Even then, I thjnk, Sir, Kr. Hodp hu 
lot to splain why it was not covered by supplementary estimates 8UlCe 
cicmed by the FiDaDce Department . 

• r. Cock~.-When did the Honourable Member go on leave t 
Jlr. Bodge.-Be took three months' leave in the C01ll'Be of the year. 

I have not got the exact date. 
CMinnatl.-He went OD leave from the end of August to the end of 

Det-.ember. I suggest, Mr. Hodge, if you can't give us these facts, you 
might get them for us. There is an exc~ of Rs. ~l,~ ODe the Don-voted 
pay head which was not covered by speela1 sanction m SPIte of the fact 
that you did act.ually for some reason obtain a supplementary grant of 
Ba. 6 600 seeing that there would be an excess on this particular sub-head. 
You ~ht perhaps be able to gh'e us a note on that afterward&. 

BllmD 
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.... !Ol .. But ~w we come to what is still more important from our point 

cd Vlew-there 18 an ueeas of Bs. 11,539· under tour expeD8e8 which we 
have to ~mend' to the Assembly for the purposes of exce88 vote. Can 
you explain first of all, why the expenditure was in excess of the provision 
11ld secondly why no supplementary grant was obtained , 

Mr. Hodge.-In the first place one of the rea80DS for the exceB8 wiU 
he the haulage of the WOODS used by the Honourable Kembers in going 
011 leave. That COUles under the head " tour exp8DSe8 ". 

CluJinnatl.-Is that unusual , 
llr. Hodge.-Two Honourable Members went on leave. 
8ir F. Ga."'lett.-Kight I remark, Sir, that this trouble has arisen 

under this head both in regard to the Council and the Viceroy every year 
for the last three years. The trouble is that there has always been an 
excess and it has always been explained by the debit coming in after the 
close of the year. It rather looks as if no estimate is formed of what each 
particular journey is going to cost. . 

Mr. Hodge.-The figure of Bs. 60,000 was simply taken on the average 
«)f the previous years. 

792. CluJif'fftafl.-I suppose it is a fact that Members do not t01ll' with 
:.reference to the amount of the tour grant but with reference to what they 
1;bink is desirable for touring purposes. 

Mr. Hodge.-That is so, and we base our estimates on previous 
averages. 

Mr. BatagtJftDtJfllt Iyetagar.-You mean to say every average bas been 
exCf'eded for the past three or four years. 

Bir F. Gavtltlett.-Every year under this head, both for the V':teeroy 
a1'ld for the Couneil, there has been an excess. 

Mr. BatlgtUtD4mi l1/etagar.-Can you frame an average which eannot 
be exceeded in this way t 

Bit- F. Gavtltktt.-I think one might say that it is impOSBible to frame 
a Tery accurate estimate but it ought not to be impoaaible to form some 
idea during the coune of the year what each particular tour is going to 
eost. 

CIuJWma.n.-What happens is that tours are arranged duriDg the 
COtmJe of the year with reference to requirements. For iDstaDce, I had to 
;go down to Calcutta and Bombay in eonneetion with the Be.rve Bank 
. Bill this year, quite irrespeetive of any provision in the tour grant&, without 
asking what effect it would have on the tour grant and I think quite 
rightly. And I don't think one ought to take this into account. 

Mr. Neogy.-But we could expect a supplementary grant to be brought 
in during the autumn session f 

Clainnafl.-Quite. It would be undesirable to lay down any strict 
rules that the tours of Honourable Memlten ought to be arranged care-
fully with reference to the provision in the budget. The money ought to 
be arranged with reference to the tour. An exceIB over the provision merely 
MOWR that there was an underestimate. I see that in the following year 
in respect of this expenditure we still provide Bs. 80,000 for tour expenses. 
It may be that we could improve on the estimating. That is the first point. 
TIle &eeond question is whI was there no aupplementaq demand , 
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Mr. Hod~.-Well, Sir, 'we get monthly statements of expenditure 
uDder this head from the Accountant General and for this year the· state-
ment of expenditure up to the' end of February which we got in April 
showed that the expenditure under these heads of salaries and tour 
expenditure was well within the sanctioned grant ; we got a statement up 
to the end of March towards the end of May and then we found out that 
these demands had been exceeded. 

Mr. BaftgtJ81Dami Iyeft{Jar.-You mean to say that this tour tOok place 
between February and March. I think this brings up the whole question 
of large debits being adjusted at the last minute. 

Mr. Hodge.-What happened in this case, was that the figures up to 
the end of February showed that expenditure under each of the two heads 
under salaries and tour expenses was well within the sanctioned grant but 
tIle statement that we got later disclosed the fact for the first time that 
thOSt figures were exceeded. 

Chairmaft.-That is to say, the statement of expenditure covering the 
pcriod of March only that you received in April or May must have amounted 
to more than Rs. 22,000. Of course, obviously it relates not to the actual 
expenditure incurred in March but to the expenditure incurred in the 
previous month. 

Mr. BaftgtJ81Dami lyeftgar.-I fancied Honourable Members did not 
do much touring in February. 

Chairmaft.-This Bill which came in May was obviously in respect of 
the December-J anuary touring at latest. 

Mr. Bajagopalan.-The same problem has arisen in connection With 
His Excellency the Viceroy's tour grant and we are just now making 
arrangements for getting quarterly statements of all journeys and getting 
them valued 80 as to take them under the liabilities. 

Chainnan.-The quarterly statements won't help you much. 

Mr. Bajagopalan.-Yes, Sir, the last quarterly statement would come 
in in December and we could apply for a supplementary grant. . The 
Military Secretary has kindly agreed to give us a quarterly statement of 
His Excellency's tours. 

793. OluArmaft.-You are, in reference to the Viceroy, getting .the tour 
programme quarterly ill' a~vance and trying to value the journe~ in 
advance t Do you do anythIng of' that sort for Members and SecretarIes , 

Mr. Hodge.-Well, we have a system of watching but not necessarily of 
quarterly returns. They are rare in the first part of the year but towards 
the end of the year they become more ·frequent. I remember last cold 
weather fixing when these returns should come to us. 

Ohairmaft.-Would it invvlve a great deal of trouble if you took 
something like a rough valuation of the cost of these tours. 

Mr. Hodge.-We will try, Sir. 

Mr. Cocke.-I don't. think it has been explained as to why this 
particular figure was exceeded. 



G1t.tJl .... ".-As reg~ this year which-we are dealiug· with DOW,"you 
say you didn't get these final figures till 'the end of :May. Was'tha;t before 
you had iDstituted this system of closer control , 

Mr. Hodge.-I think it was, Sir. 
Clatri""""'.-And do you know why the figures came in 80 late , 
Mr. Katda.-The Accountant General gets the debits from the railwaya 

for the tours of Honourable Members all over India and the distant rail-
ways' aecounts take a long time to reach the Accountant General. This, is 
bound to be the ease 80 long as this credit lJystem obtains. 

Mr. Cocke.-Why not get the Honourable Members to pay eaah , 
Cl&Girmata.-As a matter of fact, I always do. 
IIr. KtJt&lG.-N~w that we have a pay and aeeounts ofIlee, the railway 

people could send it to the Pay and Accounts Ofticer and he could pay by 
cheque to the railway people. 

IIr. Bajagopalafl.-It is easily done 80 far as the Pay and Accounts 
Officer is concerned, but I am not sure about the railways. 

Mr. BGttgtJftlHlfl&i Iyetagar.-Is it because the railway people delay 
'JeDtllng in their bills , 

Mr. KmUa.-Eaeh railway iD India has to send an account. The 
aeeounts have to pass through other accounts oftlcers. That is ODe of the 
reasons for the delay. 

CluJinntJft.-Also, it is not entirely a simple ealculation. The railway 
people have got to work out the bill according to mileage, and to reeover 
the haulage and 80 on and any extra fares that may be paid for persons 
taken inside. It is not entirely a simple bill. 

Mr. Neogfl.-And more than ODe railway may be concerned in a singJe 
tour, and it takes a long time for them to ealculate their charges. 

Cltairmaft.-! imagine we shall get more out of trying to get the 
estimate in advance than trying to get the aeeount in in good time. Even 
if the account is rendered in good time towards the end of March, it won't 
Ilelp. 

Sir P. Gavtalktt.-The whole question is that the preparation of this 
bill is treated as a matter of routine. The preparation is taken up during 
~he course of the month after that in which the tour haabeen made. It is 
then put into the euhange account, which reechea the aeeount oIIoe IOID8 
time after the end of that month. That eubaDp aeeount IGeII to another 
ofBee through which it has to pass and eventually in the aeeond or third 
-:nonth it trielt). into the ofIlee of the AeeountaDt General of Beven1U!l8. 

CluJinuft.-I doubt if it is important enough to upset that machinery 
m order to meet it, if we ean meet it, by the system of estimating in advance. 
Do you think it is going to be reasonably simple to make eaeh ea1eu1ation. 

• 7M.llr.!JMtgtll'flJGfAi. Ir6ftg4r.-You were saying we should not go 
mto the qu~on of fixing any limit or trying to control the Honourable 
Member'8 actIon. Without trying to control it very much, would it Dot 
be best to see whether we might not well have ROme kind of maximum with 
regard to these tours and if there are savings, 80 much the better. 
~.-That meeDS over-eatjmati"l. . 



Mr. Btmgaswarni Il1tmgar.-It would probably be an under-estima.te 
because once it comes under our c~n1\"ol we shall know what to do. 

Ch,~irmtm.-Yes, but then we shall have to restore it. 
. Mr. Rangaswami lyengar.-No, Sir, but this excess grant has to be 

disallowed on account of tour expenses because unless we clearly explain 
what the position is to the Assembly we will :find ourselves in troubls 
there. 

Chllirman.-Yes, we shall :find your support useful. 
I think we have got the explanation fairly fully. I will try and sum 

it up because we have got to get this down eventually. 
Mr. Rangaswami lyengar.-I should want particulars more fully· so 

that the House may not be in doubt. I would like to say that really the 
trouble was due to the railways. 

Ckairman.-We will set oqt the whole case at considerable length. 
Mr. Rangaswami lyengar.-We are now only guessing. 
795. Ckairman.-I think it is more than guessing. The bills coming 

in late from the railways are facts and not guesses. The position is this 
as regards tour expenses. First of all, the figure is an estimate based OIJ 
past actuals which are necessarily very little guide to what may happen 
in any particular year. Secondly, we do not think that it is desirable that 
the tours should be arranged strictly with reference to provision; rather 
the provision ought to be arranged with reference to the tours as a matter 
of principle. So that there is no inherent evil in exceeding an estimate 
except that you want to try and avoid excess vote. As regards the actual 
excess it was not foreseen by the Home Department who were quite reason-
ably misled· by the fact that their bills up to the end of February did not 
show any signs of excess. The Bill in May showed a large excess and on 
exploring the reas<?ns they found that it takes many months for bills to 
trickle through from the railways to the Accountant General. In order to 
avoid such an excess vote in the future we are informed that arrangements 
can be made and will be made to evaluate the probable cost of the tour in 
advance in good time so as to enable a supplementary estimate to be pre-
sented. 

Mr. Corke.-There is one point that occurs to me. The Home Depart-
ment knew perfectly well that these things were coming in three or four 
months' time. Some estimate might have been made. 

Chairman.-May I add that this relates to 1925-26 before the arrange-
ments for watching expenditure were as complete as they are now. 

Mr. KtJ1I,la.-And further that there is a Pay and Accounts officer nm,. 
who will help them to watch. 

Sir F. Gauft.tlett.-I think there is one point that Mr. Rangaswami 
is suggesting throughout and that is the budget estimate ought to be pre-
pared with some reference to the probable tours during the following 
years. • 

Ckairman.-It is practically impossible to prepare the estima~ wit!:! 
reference to probable tours. 

Sir F. Gauntlett.-That I think is Mr. Rangaswami '8 point. 
Chairman.-I don't think that any Member has any reasonable idea 

of what sort of touring he is going to do. 



796. Ir. BtJttgGItDGtM 1'"'I1",..-Do you iDeaD to 8&1 that the A_mb17 
should be absolutely powerleaa in reprd to &IQ' amount of touriDc that 
Honourable :Members should undertake ,. Suppose you undertake three 
times the tour that you did in the previous year&, do you think 'that the 
Assembly should be acquiescent. 

Mr. Neogy.-I don't see how the power is tak~ away from the 
A88embly 80 long 88 we can eritieise the exeess. 

Mr. BtJ.tagtJ8tDami I"'''I1ar.-The trouble is if it is an exeeIB vote, the 
expenses have been ineurred. 

Jlr. Neog".-But we are not bound to sanetion any excess vote. 
Mr. Ba"l1GftH1mi lyengar.-Still, the money has been. spent. 
Clairmaft.-If it eomes as a supplementary vote you are quite reason-

ably entitled to ask what is the extra touring whieh took plaee. 
Mr. Bafl{/Gltl1Glfti Iyetagar.-That is why I think that in all eases you 

mWlt make an estimate and give a reason for the extra toUring. 
Clainutl.-An estimate may be baaed on past aetuals but this touring 

eannot be foreseen in advance. The supplementary grant can be reasonably 
expJained and the A88eJDbly will probably not feel any partieular di1lleulty 
in sanetioning it. But it ought not to eome as an exee8S. I think this 
is all on the Exeeutive Connell. I take it that the Committee will recom-
mend this excess vote. We might have a statement of the re880na why 
there was an extra amount of touring this year. I don't think your 
explanation that two Members went on leave ean have much significance 
~use the faet certainly of my going on leave was that I did less touring 
m a sense. 

lIr. Bodge.-Two other Members took their plaees and they had to be 
brought and they may have done 80Dle touring. The Members are named 
asllian FazIi Husain and Mr. Ley. 

ClaainRa· •. -To explain the exeesaes it will probably be ~ry to 
get the whole of the tour list and compare it with the previous year. 

797. Mr. J olhi.-I want to know about the appointment of the apeeial 
oftieer, how it was urgent and wby it eould not be foreseen. 

Mr. Bodge.-We~ Sir, the special oftleer in question was Sir Frederick 
Whyte. 

Jl r. J olli.-What was the nature of the speeial dUty , 
1!r. ¥odge.-He waa put on speeial duty to prepare a note on Federol 

ConstItutions, I think. The decision was taken, I should say, in August 
about the time that his SUeee8lOr was appointed. 

Mr. J oali.-But eouId not a supplementary vote be taken , 
C~ft.-It was m.a~e up out of the savings within the vote by re-

appropnabon. The eondltion of the graD~waa that it should be made out 
of the saving within the vote. 

Mr. NeogY.-What was the amount paid to him for this apeeial dutr , 
C1uJirmaft.-About two months' pay, I think. An amount agreeatine 

B.. 9.000 was aanetioned by the Finanee Department. 
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Jir. Neogll.-1 suppose the Bome Department is aatisfted that they 
have got the proper value for the money , 

Jir. Hodge.-It is a matter of opinion. 
C~.-We got what we paid for,.,. book on Federal ConStitutio~ 

and that is available to the public. . 
Mr. Neogy.-Was thai the result of the special duty , 
Chairman.-Yes. 

Page 155. 
798. Mr. Neogy.-There is an excess under theSta1f Selection Board 

and the explanation is that the necessity could not be foreseen that they 
would have to hold an examination for the recruitment of candidates for 
the Government of India offices. I want to know how many people were 
actually recruited as a result of that examination. 

Mr. H odge.-I will have to find out. 
Mr. Neogy.-The amount is rather heavy. 
Mr. H od,ge.-W e took it to the Standing Finance Committee. 
Mr. Neogy.-I want to know what is the cost of recruitment per 

head f 
Chairman.-Mr. Hodge will get us this information, the number of 

candidates and the number actually recruited. 
Sir F. Gauntlett.-Is it not the case that the Staff Selection Board had 

to remain in operation until the Public Service Commission began to 
function' 

Chairrttan.-The Public Service Commission came in much later than 
was originally anticipated in the budget. 

799. Mr. Joshi.-C-Bureau of Public Information-there is a saving. 
I think thlt saving ought to have been foreseen. 

J.Vr. Hodge.-To start with, the Director went on leave or rather on 
deputation. An assistant officiated for him and got a lower rate of pay. 
No assistant was appointed in his place, but an officer on special duty on 
Rs. 450 a month. That meant a considerable saving of Rs. 8,000 and odd. 
There was also a saving under pay of establishment. The full provision for 
leave salary was not utilised. The permanent stenographer went to anotller 
office and a man on cheaper pay was employed in his place, and as assistant 
resigned and in each case the new man drew lower pay and in tllat way 
&. 2,500 was saved on expenditure. A third source of saving was on (,OD-
veyance allowance, that is conveyance allowance between Raisina and Old 
Delhi, and as some of the men lived in Old Delhi it was not necessary. 
There was also a saving of about B.s. 1,000 on supplies and services. Then 
there was a saving of over Ra. 7,000 in purchase of publications from Local 
Governments. As a matter of fact, a very large provision was made tor 
this amount provisionally because it was a new arrangement and it was 
not known at the time what th~ Local Governments were going to charge for 
those publications. The Government of India themselves cut down the 
provision by a considerable sum. of Rs. 8,000 but even so the full amount 
was not necessary. But let me emphasise that we were budgeting for a 
new charge and we had no means at the time of saying what it was goina 
to come to. 
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. CWII .... -The 0DJy ODe which eould be foreeeen at the time the bud-
Bet was prepared was the question of publications, but that wsa a cbup 
of which they were not in posselllion of data necessary to make an accurate 
estimate. .. 

BOO. Jlr. Josli-Wu the Director given latitude to p111'Chase such pub-
lieationa .. he wanted. . 

Jlr. Hodge.-These publications had always been taken in by him, but 
the system of payment was introduced for the 1irst time. 

SOl. Jlr. NtIOfW.-All the provineial publications are taken in or are 
they selected , 

Jlr. Hodg~.-I do not I&y all, but a large number were taken in. I 
cannot give you a definite answer, but I can say by far a greater number 
of them. 

CIuJinnata.-I suppoae the position is that all publications on certain 
subjects are neeeIII8rily taken in. 

Jlr. Hodge.-Yea. I thiDk by 'far the greater number of provincial 
reporta-I dliDk it is probably a safe guess to say, all of them. 

Clait'WItJ •. -It would be an exceptional report OD a particular aubjeet 
probably that would not be taken in , 

Jlr. Hodge.-Yea. 
. 802. Jlr. N6Of/1J.-Do the cllifenmt depaltments of the Govemment of 

Ipdia get the reporta of the VariOUl provincial Governments in the depart-
menta correspcmdiug to theil'8 , 

AI r. H odge.-We do in the Bome Department, as for instance, jaiJa 
ad police. 

Jlr. Neogll.-Are you charged for that by the Provincial Govern-
ments! 

Mr. Hodg~.-I expect 80. I eannot say oirband. There ill a general 
system of payment. -

AIr. NeDfI1I.-Newly iDtrodueed t 
Jlr. Hodge.-Introdueed about the time of the accounts that we are 

now considering. 
803. Mr. Joali.-Do the Gol"el'DlD.ent of India charge the provincial 

Governments for the reporta which they aend to them , 
)lr. Hodge.-I do not know. 
C1Iatf'lJlGtl.-I think they do now. We are tryiDg to get our re1atioDi 

oommerejaliaed. 
8tr p. GtJuIleft.-In l'eIpeet of r~ aubjeeta over which the Gov-

ernment of India st.ill has powers of auperinteDdenee, direction and oontrol 
it is a question whether a proYineial Government is entitled to ehal'le for 
documents which it is boUDd to aend. 

. C1t.otnnaft.-I gather that they do not. charge in regard to naerm 
aubjeet8. , 

!'fro Neofl1l.-Why mould you make a difference iD the cue 'of this 
particu1al" branch of your departmeJ t, the Bureau of Public Inform&-tioa , 
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Mr. Hodge .. -These people whose only work is public information 

exercise no superintendence or control. . . 
Mr. N eog1l,-They are very much'in the same position as an outsider 1 
Mr. Hodge.-They are a subordinate or attached office. 
Mr. Neog1l.-So far as the provincial Governments are concerned, thev 

are like an outsider Y If ~ 

Mr. Hodge.-Yes . 
. 804. Mr. Joshi.-I want to know why the creation of a new indexing 

geCtlOn could not be foreseen. 
Mr. H odge,-It was a matter of considerable urgency and we covered 

the expenditure by re-appropriation. I think probably the view taken at 
the time was the sooner we introduced it the better, It was an ur-
gently needed reform. 

805. Mr. Bangaswamy lyengar.'-Could you not have foreseen it ~ 
Wht:n did you discover it, after or before the budget f 

Mr. Hodge.-I cannot tell yoo offhand. We did, not foresee it. 
Whether we could not have foreseen that-I do not know. 

~ Chainnan.-Mr. Hodge would not dispute the general principl~ 
whether money is voted or non-voted it is desirable not in any way to incur 
new expenditure, except when very urgently needed, in the course of the 
year? 

Mr. Hudge.-Yes. 
806. Mr. J oshi.-W as the sanction of the Standing Finance Committee 

obtained for this expenditure ! 
Chairman.-No. It is non-voted. 
807. M, .. Neogy.-D. 5.-Secret Service contingencies. Do I take it 

that the whole of the amount is not subject to audit f 
Mr. Hodge.-As a matter of fact, we are drawing up special rules. I 

think the Auditor General knows the position more thoroughly than I do 
h~t.!ause I have not dealt with the file. 

Mr. Neogy.-Does the a.udit draw distinction between secret expendi-
ture under the Political Head and under the Home Department, because 
the Auditor General said yesterday that so far as the Political department 
expenditure is concerned the secret service expenditure is subject to audit. 

Sir P. Gauntlett.-It was the success in Peshawar which led me to 
take up the general question and to a.ttempt to get the other departments 
to accept a scheme somewhat similar to that which had been introduced in 
Peshawar. 

M,.. Neogy.-And you have not yet succeeded with the Home Depa?t-
ment, I take it , 

Sir F. Gavntlett.-No. • 
Chairman.-The matter is under reference with the India Office fnr 

further information at the moment. 
808. Mr. Neogy.-I find that these expenses are described under 

various tenns. Here it is called secret service contingencies. In 8OID~ 
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other place it is deaeribed as ..ret expenditure ad in some other place 
again it is called secret expenses and thue is a fourth Jl&1De given, secret 
service fund. Does this clliference ill DOJ;D.enclature indicate any ditference 
ill the kind of charges or is it all of the same character by whichever name 
you call it. 

ClatJinJIGtI.-The word secret is COlQDlon to all and that is probably the 
most important word. I imagine it will be perfectly possible to introduce 
a single term, 8eCl'et serviee, for them all. I think they di1rer in kind--
thee; various payments, but the essence of them all is that they are secret 
SCl'Vlce. 

809. Jir. RatI(J0,JtD4ft&' IytmgtJr.-Is it possible for the Finance De-
partment generally to say what the total of the secret service expenses 
cornell to f 

Mr. Neogy.-In India as also in England. 
Clainnaft.-Before we can do that, one has to reach a definition of 

what is a secret service "and the whole question is under consideration. 
Bir P. o.ftfZetl.-Perhaps Mr. Kaula may &D8Wer another question 

whether any expenditure which is not subjected to audit is exhibited sepa.-
rately in these accounts. • 

Jlr. Kavla.-Wherever poaible, we have tried to distinguish betweeD 
audited and unaudited aerrices. It will be noticed here it is said ., lID-
audi~ " which means that the expenditure is not subject to audit. 

C1t.alnnatl.-Y ou do get a certiJlcate , 
Mr. KavJ.(J.~We get a certificate only that 80 much baa been spent 

under this grant. The certificate is not in any preecribed form yet. 
810. Jlr. BMagtJftlHJfftf/ 1116f1111W.-May I know whether the certificate 

is merely that the expenditure has heftn incurred or that in your opinion 
it has been properly ineurred , 

Jlr. Hodge.-I do not know what the form of certificate is. 
C1aairMGft.-As a matter of fact, the whole question of secret aerviees 

is a single qUestion and we have the position that it is under refeftnce 
and we are going to have a full statement on the subject next year. 

811. Mr. Nt.Dgf/.-8upposing the Home Department comes np to the 
Finance 1JeT,artment for sanction of any particulal' expenditure in the 
oTrunary way and supposing that sanction is refused1 is it open to the Home 
Department in the existing eire1l1ll8taDces to undertake that very expen-
diture and charge it to the Reeret service fund f 

MI'. Hodge.-It is highly improper. 
Cltairmafl.-l think that under the BuIes of Bulljne&a the 8eeretary 

in the Home Department would eertaiDly regard it ~ to obtain the 
I8llrtion of the Government of India before iDeurrinr exJ,'leDditure wbieh 
the Finance Department had refused to aeeept in any form. The ease 
would not arise. 

Mr. Nt"IJlI.-But there is nothing to prevent such a thiDg happening f 
llr. Hodge.-It is unthinkable. 
Mr. Neogy.-There is nothing to Prevent it theoretieally f 

• Mr. BtJd"~.-If ~he Pinanee Department is eoncemed, DO department 
lDe1D'8 expenditure without their ecmeurreaee, &DcJ .wi mON, it their ... 
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currence has been withheld, it. is inConceivable that any department SllOU1d 
makf! any expenditure in such circ\lJlllltances. . . 

Mr. Rangaswami lyeftgar.-"It is a possibility in present . circum-
stances 1 

Cltai,.mat,.-I do not think that the question is put in the right form, 
Mr. Neogy, b~1l11se it has no reference. to the question whether it is audited 
or not, or the kind of certificate. Mr. Rangaswami Iyengar says it is a 
theoretical possibility in the case of secret service. If the essence of a 
secret senice arrangement is that some responsible officer is entrusted 
with the duty of certifying in some form or other that this was necessary 
expenditure, I tcappose in theory you cannot ultimately get away from the 
possibility, the theoretical possibility if you have any secret service money 
at all ; in practice it is unthinkable. 

Mr. Neogy.--Who operates on this fund at the present moment? 
M r. Hodge .-'rhe Director of Intelligence Bureau. 
Mr. Neogy.-And is any subordinate officer allowed to operate on it f 
812. M,.. Joshi.-May I ask whether the Finance Department approves 

of this secret tten'ice money f • 
Chainnaft.-The Finance Department approves of the total grant and 

it is not coneerned with individual cases. 
Mr. JOlhi.-And if it has to be increased, can it be increased by re-

appr&priation f 
O1acIirMG .. -Only with the approval of the Finance Department. 
8ir F. Ga.ulilr.tt.-I think the Ilnswer is that as the general rules 

governing re.apropriation do not mention secret service at all, the rules 
pertaining to re-appropriation to or from secret service expenditure are 
uactly the same as the rules pertaining to re-appropriation to or from any 
other head. 

Chairmafl.-I think we shall really deal with the subject better next 
year when we have got the full statement. 

813. Mr. Ne.ogy.-I want to ask something under G. Why is &is 
shown under Home' Why was this journey undertaken , 

8ir P. GauRflrtt.--That comes under grant 70, page 335. 
Mr. Hodge.--They are entitled to a free compartment and accommoda-

tion for servants when travelling in India. • 
Mr. Neogy.-If they are on duty' 
Mr. Hodge.-They would Dot be if they were not. Returning from 

duty or on leave I think they are entitled to it. 
Mr. Kaula.-This particular item was sanctioned by the Secretary of 

State. 
GraRt 41. 

814. Chairmaft.-There is tn .. excess of Ra. 108. 
Mr. Hodge.-I have no explanation to give. 
Ohairmaf&.-ls this the Advocate General, Bengal f 
J(r. Hodge.-We pay them an annual contribution of Bs. 46,000 in-

elusive ol tees for ('ounsel and contingent expenses which roughly amount 



to B.s. 3,000 a year on aocount of work done by their law oIlcera for the 
eentraJ dePartments. This arrangement terminated on the 31st Karch 
l~. . .r. Neogy.-Only Bengal , 

Mr. Hodge.·-On)y Bengal because I suppose the Advocate General is 
our law oftleer as well as the Local Qo.vernment'8. 

Mr. NetJgJl.--Does he continue in that position even now' 
1Ir. Hodge.-I tlUnk so . 
• ,.. Ra"ll.utfHJlfti lyewgar.-You are referring to the termination of 

the a~rantrement in 1926. 'Vhat is the present arrangement , 
)f!'. Rndgt.-I do not know. I do not deal with that subject. 
CItGinuta.-We must lurve BODle explaDation of the excess, because 

that has to be recommended to the Asaembly and voted. An excess vote is 
a thing whieh we always enquire into and the depa.rtmenta ahould know in 
advance that they will be asked to explain the excesa. We will come back 
to that when we have got the iDformatiOlL ... Gra., No. 42. 

815 .• r. Joa1&i.·-WtJy is Baroda Cantonment Police only mentioned , 
Mr. Boilge.-I eaDDot tell you. 
Clairmatl.-There is an exeess grant here too. Have you any explanA-

tion for the exeess grant , .r. Hodge.-TaJring it ODe by one, we had an exeelll grant of· Ra. 2,4dl 
from tI.e Finance Department to cover the eDeI8 in the eaae of Bombay. 
In the ease of Beupl we had a similar ~nt of &. 8,000. In the C88e 
of the United Provinees there was a considerable saving. 

816. Cltairmnfl.-There was a supplementary vote by the Assembly in 
1926, the reaHOD for the excess 8UJD we required being that the Finance 
Department ClIme to an agreement with the prOlrinees in the eoUI'8e of this 
year as regards the charge for special guards in p1aees where there was 
treuu.1"e. W P. presented a supplementary estimate and that was KUfBcient 
to cover the additional 8UJD8 required, if you treated the IUID that was 
appropriated out of the re8en"e of the Finance Department as doing away 
with the neceMity of a SIlpplementary vote. The esCMJ was due to an 
agreement arrived at during the eourae of the year by the FinaDee J>e. 
partment on this sehemtf of the provineea for apecial C: for theee 
speeial aernees. That went to the Standing Finanee . . ad ..... 
voted by the Aaaembly, but it was 8MUJDed that a grant from the reeerve 
need not be taken ink) aeeount. 

Grant No. 60. 
817. Chairmatl.-Thla excess is 800 due to the same (reneralre88Oll .. 

regards grant out: of the reserve of the Finance Department. 
Graftt No. 75. 

818. Mr. Jo . ."i.-A.-l.-There is an· exeet18 due to entertainment of 
extra etCt&blishment (page 395). I want to know whether this escetIR could 
not be forPfo:f'en . 

• r. Hodge.-J have no information on tile point that 1 can give you 
at the moment. I e&D aeeure it from the Chief CommiIIiODer. . 
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819, Chairman.-li is really difficult to know all the details' about a 

thing which happened two years ~o.: We recognize the difficulties, and 
We do not intend by our remarlts any reflection on your knowledge. 
But I think the simplest way is to have a member of the Department j>re-
sent when we ar(' going through these things. 

Mr. Hodge.--We have taken a lot of trouble in getting ~eady antlt all 
tht'SC notes have been collected in the office and prepared but my ex~rience 
of t b~ last two or three years is that what is asked is always something that 
is not foreseen. 

Mr. l,'flnyasu'ami lyengar.-Would it not be possible to follow the pro-
cedure wlJich was ado.pted with regard to the North-West Frontier Pro. 
vince antI have an officer of the Delhi Administration here , 

Yr. Hodge.-All this is ancient history and he will have to look up the 
point. 

Mr. Rangaswami lyengar.--Our difficulty is that when we go through 
a e:.ase where there has been extra expenditure we should want to be satis-
fied in each em:e why it was incurred. 

Mr. Hodge.-We should be prepared to work as urgently and as much 
• as ('an be ; but it is very difficult to do so under these circumstances. 

Mr. Joshi.--Wben Departments receive the Appropriation Report and 
these notes and comments of the Accountant General, do they generally 
ma..l(e a report to the Government of India on all these remarks ! 

Mr. Hodge.-Speaking of my own Department, we take them one by 
one, missing out what is considered negligible. We do our best to get 
ready. I have been telegraphing round to Delhi and to the Andamans and 
trying to collect information, and that is summed up in these notes but it is 
not really satisfactory. 

820. Chairman.-It is quite impMrlble to concentrate on questions 
likely to come along. I have mentioned to Mr. Hodge that an excess vote, 
however small, is a thing which has got to be asked about. My colleagues 
will recognize that we are not in any way blaming Mr. Hodge, and we 
might consider as a result of our experience this year whether it would 
not be a very good thing that we should discuss a little amongst ourselves as 
to what is the best procedure. But at present when Mr. Hodge cannot 
give the answer, if any member wishes to press it, what Mr. Hodge could 
I think do is to take a note of this and bring us this information as we will 
have kim before us again. 

8ir P. GGu.tletf.-I might mention that is very common in England. 
Of course they sit once & week and there it is really much easier. They do 
diseuss points somewhat amongst themse1ves--I do not know the extent 
but 1 am only quoting now from the actual record in the presence 
of the Treasury Ofticer and the Auditor General what sort of general points 
th"Y are going to take, but when they come to the detailed estimates, they 
go through them sub-head by 8~-head. But of course there is also this 
further difticulty that the departmental officer is probably 20 years in the 
Department at home, and it is a different system. 

Mr. J oshi.-May I ask the Accountant General when making this report 
to inquire into the urgency of these cases and also why the matter was not 
foreseen t 



cuw.....-!1'WI ii- a matter for- the Finanee Department and the 
Department concemed. . - . - -. 

8tr P. 6cN"~".-Kight we DOt put to the witneas, Sir, that the Com-
mittee does apparentJy view with jeal0U87 any DeW charp incurrec1, 
especially when it leads to an exa.s under & head, not merely the grant. ' 

CltRnntItI.-I think we might say an item which W88 not foreseen at 
the time is pri ... lam. one on which questi0D8 are likely to be .. ked. JIe 
willfiDd out the facta as to what happeDed in that case. 

821. ClainIIGta.-(b). (1) and (2) : what about the excess , 
Mr. Bajagopalaa.-The Treasury Oftlce~ stocks opium. He used to pay 

for it in arreus. Now he has to pay on stocks .. he receives them. It is 
due to the commercialization of the opium accounts. 

822. C1aGinJIGA.-P. 397 : any speeial explanation on (g) , 
Mr. Hodg6.-There has been a steady increase in these charges which 

are baaed on average for the last two or three yean before this. The 
difference between the year under coDSideration and the previous year was 
no less than B.a. 15,245. This is due to an increase in the number of wit-
DeSBeS examined, an increase in the number of eases committed to the 
seaDons and an increase in the number of witnesaes summoned from long 
distances. The same increase for the previous year fa1ai1ied the provision 
which was made on avenps,-and of courae the matter is not in the hands 
of the Local Government, it depends on the prerogative of the Crown and 
the orders of the Lahore High Court. 

823. Clainnata.-Aeeount No.5, page 398 (d)-Railway Police. 
Mr. N609J1.-There is & note which .18 that the contribution from 

the railways could not be reaHred because these two railways had been 
taken over by the State. How is that , Was the matter taken up with the 
Railway Department , 
• 

CIuJinnats.-This is the general case of watch and ward. There was 
an arrangement under the old railway contracts with these Railway Com· 
panies for division of the charges for poliee into Watch and Ward and 
Crime and Order. In the contracts drawn up they were liable to pay 7110 
or 80IIle such figure. Then the matter W88 revised and the division between 
Watch and Ward and Crime and Order was altered and the amount that 
was aetua1ly payable by the railways for the watch and ward portion was 
1818 than the sum they were liable to pay under their contract 80 that 
there was an extra payment which was credited to Local Government. in 
those eases, Delhi being one of the Local Governments. When the Bailwa,.. 
were taken over by the State theybeeame liable to pay on the watch and 
ward portion and no more, 10 that the extra payment eeaaed to be received 
and had t~ be met by the Local Government. Bvel"7one of the Local 
Gov~mments protested against the withdrawal of what was really a cuual 
receIpt. 

Jlr. BaftgtJIVJ4mi 1116ftfJM.-Are ~ Dot separate arrangements for 
watch and ward in lOIDe of the railways , 

Mr. Hodge.-I have never heard of such a thing. 
lion ~Mr· Jo,IH.-Pap 402, head (d) (1) : why "88 no budget provl. 
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Jlr. Bodge.-I am afraid I eqn~ aDSWer for apicmlture; . 
825. CMinnafl.-Mr. Joshi, this is one of those ' Chiet CommissioDer j 

eases where a little more latitude is required. We will note to ask the 
Department of Agriculture. If under the head of Delhi a sum is required 
·for veterinary charges or payment to a local body for the management of & 
garden, does that become an Education, Health and Lands question from 
the point of view of the Government of India f 

Mr. Bodge.-I have never seen such cases in my DeParbnent. 
Jlr. Bajagopalafl.-I think the Chief Commilllrioner addresses the 

Department concerned. 
Mr. Hodge.-We do not see such cases in the Home Department. -Mr. Bcmgaswami Iyengar.-Would it not be better as in the case of 

the Frontier Province to have somebody from the Chief CommiS8ioner'~ 
Qftice up to simplify the position of Mr. Hodge Y 

Chairman.-It would be very desirable, if it can be arranged in future 
years, that an officer should come and assist you about the Delhi expenditure 
as a whole . 

Mr. Cocke.-If this expenditure is all under the Home Department but 
actually dealt with in detail by various Departments, who watches the 
expenditure , 

Mr. H odge.-I do not think we watch it as a whole, we watch what we 
are concerned with. 

Mr. Bajagopalan.-The Chief Commissioner administers the whole 
grant; he has got powers of reappropriation. Supposing there is an 
excefJ1, the Chief Commissioner is the officer you would hold responsible. 
He is under the Home Department generally, but if for instance he wants 
to increase the pay of the Surgeon, he goes to another Department. 

Chairmafl.-Under the arrangements that were made for closely watch· 
ing the progress of expenditure, who is the officer for closely watching the 
progress of expenditure , 

Mr. Bajagopo,laft.-The Pay and Accounts Oftic~r for the Delhi 
Administration and he advises the Chief Commissioner month after month 
and not the Home Department. 

CluJinnan.-Of course as a Committee we have to rely in the first 
instance on one or other of the Departments of the Government of India, 
and the Home Department is the Department that is responsible for this 
vote in the Assembly. 

Mr. Kaula.-Under the instructions that I have received, I look to the 
Home Department to control the whole of the expenditure. 

ChaArman.-That is the position we have to insist on. It is the Home 
Department of the Government of India to whom we look primarily for 
control of the whole of the expt!nditure under any given vote. 

Mr. Cocke.-Should not this statement come to the Home Department 
also f 

C~.-I doubt very much if we get any monthly statement of 
~xpenditure on education, for instance. 
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Sir p. ,Ga."lGt.:-In other words" if there' waa &II excess 1lD.der I this 

gr&1lt, it is the Home Department' ~t will have to defend it in the 
Assembly. 

826. Jlr:. Neog".-Is this practice in respect of Delhi in these matters 
di1rerent in auy way from the practice in regard to the North-West Frontier 
Province , 

CAaintlGtI.-It is not in essence but in e«eet it is, beeause for a part 
of the year at any ra1;(l the Departments of the Government of India are OD 
the spot and tile Chief Commissioner gets ~ aeeess to the EducatioD 
Member or Secretary, whereas in the cue of Baluchistan and the North-
West Frontier Province the Foreign Department almost jealowdy guards 
the gate of entry. 

8ir P. Ga.lllletl.-In practice, don't the Foreign Department say that 
all conespoDdenee should be through them , 

C~-Jlight it not be adyantageou'i from the Public Accounts 
point of view if for instance all correspondence regarding Delhi came 
through the BODle Department f 

Mr. N6OfIJI.-And if for instance the Educational Commjfllioner were 
to be addressed by the Chief Commissioner, would he be addressed through 
the Home Department , 

CltJinaatl.-He would be addressed in his capacity as Educational 
Commj88joner for Delhi, but I think we might suggest that the Government 
should consider whether as we believe is the fact in the case of the North-
West Frontier Province and Baluch.istan, all correspondence relating to 
expenditure in Delhi should be concentrated in one Department. 

Mr. Cockt.-And that the Home Department will have this progreBl 
report watched in fut1lre , 

Jl r. H odge.-I will consider the question. 
ClcJirMatl.-You caDDOt tell us de8nitely whether you do that at 

present! 
Jlr. Hodge.-I am quite sure we do not keep any watch on education. 
CIuJinnatI.-U that is your deftnite evidence, then clearly I think we 

should have to make BUCh a reeGDIDleDdatiOD, if you will confirm what you 
have said. 1 

AtadtJtu .. ated Niuibar I,14f1tJ1. pag. '1'1. 
lIr. Hodge.-WeIl, Sir, I am flDrry to say there ia the eame difIleult7 

with me about forest&. 
Em. Jlr. loW.-W. thiI grant-in-aid for a hoIpital (pap 414) for a 

private hospital f 
Mr. Hodge.-It is eertaiDIy a Govemmeat hospital 
Jlr. lOlli-What do you mean by a AftDt-in-aid f 
CluJit"'IRtMI.-8ir Prederie, is there a coDventiOD U regards the ue 

of the word ' gran~in-aid ' , , 
8ir 11. Ga • .,Zett.-Where there is a head Medical 1 cannot underatand 

why. expenditure on a graDt-m-aid to a hospital ahmdd not appear under 
MedIcal rather than under My other head. That is my diftleulty. 

Cha..inJaaft.-I think we might uk the Accountant General to look into 
this question both in this particular case aDd a1ao in pneral. 
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• Ohairmatl.-Going back to th~ q~estion of Delhi, I see that the Chief 
Commissioner is definitely one of the authorities responsible for controlliDg 
expenditure. He in this statement is the authority responsible for the 
progress of expenditure. The same of course is the position in 
Baluchistan, it is the Chief Commissioner and not the Foreign Depart-
ment. 

a 

Ohairman.-(d) (4). Marine supply. 
Mr. Hodge.-The saving was due to the purchase of coal. Under 

(I) (2), I think we are spending rather more now. 
828. Mr. Neogy.-What is the large saving under (k) due to ! 

Mr. Hodge.-It is due to a new contract on fresh terms. The terms 
were previously expressed in sterling which worked out at a considerably 
higher rate than our new contract which was made in September 1925. 

Okairman.-The whole question was frequently and at length before 
the Standing Finance Committee . 

. 829. Mr. Joshi.-There is the Marine Department. What is the 
business of this Marine Department. 

Mr. H odge.-Looking after the port ; ships are going to and fro. 
We have launches there and there are several launches belonging to the 
Government in the Islands. 

830. Mr. Oocke.-The works were rendered possible due to savings 
under H. 2. 

Mr. Hodge.-Yes. Money was found by re-appropriation. 
Ohairman.-In addition to that there was a definite undertaking given 

by the Chief Commissioner to the effect that savings would be e1fected to 
the best of his ability under other heads during that year. 

Page 419.--Accoufl.t IV. 

831. Mr. B. Das.-There is'a voted expenditure of Ra. 2,023. 
Chairman.-We find this heading in nearly all the Local Administra-

tion Accounts and we got an explanation from the Central Board of 
Revenue. 

Sir F. Gauntlett.-It may be that it was only recently.taken on the 
expenditure side of the account. In any case, it is a lit~le difficult to estI-
mate when the amount is so small. Refund is always very difficult to 
estimate, and if it is a very small amount, as in the Andamans, it might 
get overlooked in the preparation of the estimate. 

Sir F. Gauntlett.-One ought to estimate that every year there will be 
some amount of refund. Mr. Lloyd did explain how extremely difticult 
it wa, to know how much revenue was going to be refunded. 

Ohairman.-I think we calf leave it at that. 
832. Mr. Neogy.-In connection with" the Maharaja ", a statement of 

aooounts was promised but has not been forthcoming. 
Sir P. Gatln.tZett.-I am afraid that caIe has been badly held. up. It 

celtaiDly has not been allowed to die. . 
BlId'iD 
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POll' m . 
.ssa. .r. B. DcIs.-The profit and-IOss.&eeOunt of the dair7 farm moWl 

... of Ba. 17,957. 
CUilwGtl.-Cu you explain or justify the reason why there should 

•• lea' 
Ir. Hodge • ....cattIe had foot ud mouth diseale. Another reason is 

that the produce of the farm and .ughter house was also used for feeding 
OOIlvicta. 

Jlr. BatlflG"'NJMi IJletll/Gr.-You do not mean to say that you would DOt 
eharge it in the aceoonts f If it is a profit and 1088 statement, you must 
east it. 

Bir 11. Ga.tatlelt.-That is a question we are taking up, whether it will 
DOt be desirable for lIr. Campbell'a oftiee to take over the inspection of 
the Andam&Da. 

C ......... -Perhaps you would like, Mr. Hodge, when you come again, 
to see whether you can add anything. 

Ai r. H odge.-I did try ; I looked up the old reports. I eaDllot give 
any detailed information without referring to the Chief Commissioner. 

834. Mr. Baflgaftl1UfRi IY6ftlJar.-Are you in a position to say whether 
this 1088 is pmely aeeidential owing to foot and mouth diseaae or whether 
this 1088 has been a constant factor in the working of the farm. 

Clatrmatl.-Is it a recurrent 1088 and if 80 is there reasonable justifica-
tion in other directions for working at a loss f 

Mr. Hodge.-I shall try to furnish the information. 
835. Mr. JO&1&i.-1a the statement about the " Maharaja" overdue' 
ChainruJ-a.-I do not think it is overdue. It is UDder discussion this 

,.ear. It will be due next year. Can you say 88 a matter of fa.et whether 
tma account will be ready for 1926-27 repon , 

Mr. Katda.-The inspecting otBeer went there. Be has submitted his 
report. 

Sir F. Gaatatlett.-I think we can promise the report by next year. 
Chairmatl.-Mr. Joshi desires a note. We look forwanl to the reeeipt 

of the l"~}JOrt. I think we can leave it there. 
836. Mr. Neog".-There is some reference in Appendix VII. 
CluJinn4.ft..-That is one that I wanted to go to, beea1lle we p0st-

poned it, the question of the otBeer who drew his increment. The posi-
~on is that the Deputy Commissioner has put in a reprelk!ntation purport-
mg to exonerate the Treasury OfBeer and him.self from some at aDy rate 
nf the eharges that were suggested against him in last year's report. 
The question we have to put ounselvea is the one at the bottom of Ap-
pendix vn. I think it is fully explained. I do not know it the Committee 
~ant here and now to come to a coneluaioll. 

Mr. Jo,lti.-The blame illJ on the audit. I should like to know from the 
Aeeountant General. 

• Mr. N 6OfI1I.-W .. it 8.1lJ'bed7's duty to inform him about the minimum 
bit attached to the post ? 
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Clt.aWmafl.-Under the Civil Aecount Code, the audit officer is concem-
ed with the pay slip. The story a8 given by the De.puty Comnrissioner 
is accepted as being just what happened. We can mod:.fy {)ur strictures, 
without entirely withdrawing them. That is all on that point. 

Paragraph 113. 
837. Mr. Hodge.-The whole case is really stated in this paragraph. 

But it was the duty of the Secretary to aclm.owledge periodically the per-
manent advance and it was the duty of the audit officer to see that he got 
this. 

-Mr. KaUla.-There was a failure of audit there. 
Mr. H odge.-I do not think there is much more to be added. 
C1w,irmafl.-We will· ask: you, Mr. Hodge, to come again ; I am not 

quite sure when. It may be next week. But it is quite possible there 
may be a hurriedly called meeting in the. course of the Se~sion. 

Mr. H odge.-Shall I bring the answers to these questions f 
ChairmMl.-Yes. You can .tell us what the position is. 
838. Chairma."".-What is the position about railway warrants f 

• Mr. H odge.-Local Governments are at liberty to follow either the cash 
system or the warrant system as they prefer, but if they follow the war-
rant system, they must be prepared to pay the extra co~t. 

Chairman.-By Local Governments you mean in Governors' prov-
inces , 

Mr. Hodge.-Yes. I was looking at the matter from the point of view 
of GovernoN' provinces. 

839. Chairman.-As regards Delhi, for instance, what is the rule , 
Mr. Hodge.-I think they follow the Punjab sYb'tem as in everything 

else. The Punjab system is a compromise between the two. They use 
the warrant in urgent cases. In non-urgent case.s and petty cases they 
pay cash. 

Mr. Rang~'lwami lye'1J{Jar.-Has the abolition of the warrants been 
conttidered ? . 

1fr. Ho,lyv.-. We have considered it again and again from 1917 or ear-
lier. It has been repeatedly consiqered and we have a~ain come to the 
conclusion that Local Governments must do what they think fit, provid-
ed that they pay the extra cost of the warrant system. 

Mr. Rangaswami lyengar.-The point that affects us is that the war-
rant system leads to a good deal of fraud. 

Mr. Hodge.-The likelihood of fraud is more or less the same in both 
cases. 

Sir F. Ga'Ufitlett.-It is just as easy to defraud with paper as it is with 
rupee. • 

The witness withdrew after being thanked by the Chairman. 
:Mr. Clow called in and examined. 

Page 38. 
480. Ch,airmaf&.-Have you any statement to make f 



llr. ClotD .. -I am afraid it is an UDfortuDate cue. The cue is quite 
fully explained here by the Accollptant General, Central Revenues. At 
the time when the second advertisement was issued, there was actually 
no rate sanctioned. The advertisement was seen by three gazetted offlcers 
in our Department. of whom I was one and by three gazetted officers 
in the Finance Department and was passed by them. It is simply 
one of those eases where you run a certain risk of thig happening owing 
.to the practice of the Government of India which is ma1ntained on other 
grounds of continually changing officers. None of the officers <at any rate 
in our department) who saw it on the second occasion were officers who 
dealt with it on the first occasion. The case came up to me with a draft 
advertisement. The rate was the rate drawn by every officer, Buropean 
and Indian. in that class. There was no reason to assume that the pay was 
wrong. The mistake was diaeovered before any officer was appointed, but 
we took the view that having advertised for officers and having selected an 
oftieer it was hardly fair to say that we could not ofter him the post unless he 
accepted a lower rate of pay. The only other remark is that when the pay 
was fixed at 500-30-950 we told the Secretary of State that we anticipated 
considerable difBculty in recruiting Indian officers on the scale. We got 
his permission at the same time to oifer a minimum pay of Ba. 750 in the 
case of Indian candidates, who had exceptional qualiftcatioDS. The offleer . 
we got was one holding the appointment of Mine Manager. As we are 
competing with the commercial world, it is not very ellsy to get officers 
on a lower rate of pay. 

ClItJinntJa.-That is all that we can do. We can draw attention to it. 
IfJdiafl Bchool 0/ Mifles. 

841. Mr. l'l'ogy.-Has the department been fully developed f 

Mr. CllItD.-No. "re have been working last year with two professors 
and 8 principal against 8 prineipal and 4 professo1'8. W (l hope to have 
the full staB from this October. But we will Dot have the full eom-
plement of students until the present first year studen''l reach the third 
or fourth year. 

Mr. B. DtU.-The Board of Governors never met last ¥f'ar. Mr Gaya 
Prasad Singh' said that he was not invited. • 

Jt r. Cl-mr..-T do Dot think that is accurate. 

Pog6808. 
842. 8ir 'reMric Gt.fIIUtf.-lIr~ Badenoch did DOt put the foot-DOte 

page by page but put them an at the eM of the ItatiItical portion aDd the 
qU~OD W8I ~ it ..... found. to. be iDeonveDient bT the Onqamjttee. The 
question wu railed whether pleem, it out lib what Kr. KauJa baa done 
would be JI101'e expenaiw. 

Mr. ClmD.-It would be slightly cheaper if the letterp~ were 
Iep8rated f!om the statiltica1 work. WIlat _ .... ,.. will be the amount I C8Dnot say. ~"V, 

C~.-W ould it involve eoD8iderab1e delay t 
Mr • • C~.-I should not thiDk it would involve & delq provided the 

DW1l11Crlpt 18 ready at ODe time. 
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843. Mr. Neog1/.-We wouid like to have a clearer explanation of B. 
1 (1). It is difficult to follow the ,note 'given at the foot of· page 803. 

Mr. Clow.-The explanation is given below. The original grant was 
reduced to Ra. 29,67,000. 

Mr. Joshi.-You could not get the paper in India 1 
Mr. Clow.-We are getting the paper in India. The rates put on by 

the TarHf Board on paper make it more economical to purchase paper in 
India, except the very special types of paper. Our purchase in England 
has been going down steadily. The price of paper was falling steadily 
until the tariff was put on. 

Page 905. 7. F. Stores. 
844. Mr. B. Das.-I think that is an over-estimate which is due to the 

small purchase of stores. 
Jlr. ClotD.-That is an over-estimate but I cannot say what it is due to. 

Possibly it is due to the faet that we have been reducing our stocks and 
therefore need not buy so much stores. That is a pure supposition. 
Three or four years ago, when the Inchcape Committee reported, we were 
undoubtedly holding large stocks of types and things of that sort, in 

• excess of our requirements. 
Page 906.-ltems 1 9 aM I 10. 

845. Mr. Joshi.-Do you purchase your types from outsiders or do 
you have your own foundry , 

Mr. ClOVJ.-I am not quite sure ; I think we do both. 
Mr. Joshi.-Would it not be cheaper to have your own foundry , 
Mr. Clow.-We had a type foundry. Monotype and linotype machines 

make their own types. As to the hand setting, I am not quite sure. We 
are not in a position to make all the types that we want. 

Page 909. 
846. Mr. Neogy.-I do not understand exactly what the arrangement 

is with regard to Item U. l-St&tionery, Printing and Book-binding for 
the India Office. • 

Mr. ClotIJ.-I also do not know. It is not dealt with in our depart-
ment. 

Chalrma ... -Some portion of the cost is recovered from the British 
Treasury. 

Mr. Neogy.-There is a reference to the India Oftice Press. Is it 
controlled from here , 

Chatf'fntm.-That is the Press in the India Office. 
Page 910. 

847. Mr. ClOVJ.-It is rather an important point. The point is, 80 far 
as I can judge is, that the Bengal Government'8 estimate of demand was 
several lakhs in excess of the demand in the Bengal IJegislative Council. 

Sir Frederic Gauntlett.-The explanation raises the question whether 
the Central Government can include in its budget as a receipt the sum 
budgetted for by the Local Government. 
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CUinnG •. -If you take the question a little wider, we certainly do 
not accept the estimates of the PrO~cial Governments. For example, 
8M regards the amount which they are going to draw from their balances, 
we cut down their estimat.es by a crore or more. That is a question of 
estnnation. But it is a matter of very frequent occurrence. 

lIr. ClInD.-We do not really deal with these figureS. I imagine it is 
dGeto 80IDe flaw in the system somewhere. 

IN l'r«uritl o-tIIkft.-The Bengal Legislative Council has to vote 
the amount to be paid under this head and if you estimate that you were 
going to receive more than that, it is a little di8icult to say where it is 
eoming from. 

CltJinnatt.-Who supplies for the purposes of the budget the infor-
mation on which we base this estimate of receipts from the Bengal Govern-
mp.nt' 

Mr. Ka'Mla.-The indenting officers and the Controller of Stationery. 
CluJinnaA.-Are they not also in eorrespondence with the Finance 

Department of the Bengal Government , 
lIr. BajagopalMa.-Presumably they are. 
Chtrimaatl.-We might mention this in our report. 

Page 919. 

.. 

848. lIr. BatI(JtJft'ami Ifletlf/ar.-You have put down the amount 
credited on account of actual cost of depreciation for 1924-25 calculated 
on tile value of the plant. machinery and furniture. Can you tell us the 
exact percentage which you use , ," 

Jlr. ClmD.-I caDJ1ot. 
Sir Pr,.deric Ga.fltkH.-Mr. Campbell will tell you that the rates of 

depreciation would vary aceordiDg to the nature of the 888et. 
Mr. BatlgtJ61DtJ"" 11Ietlf/ar.-You have got first of all plant, machinery 

anti furniture, 60 there must be diirerent rates for these di1ferent thiDga. 
. -Mr. Ca-tJ&pbell.-There are no standard rates of depreciation for the 

maebinery. They can very easily vary from 5 to 20 per cent. 
JI r. llat&ga.nDoflli 11Ieragar.-Take, for iDStaDce, the priDtiDg maehinery : 

there must be an average standard for it f 
Mr. Ctlfl&pbeQ..-In a few C8Ie8 we did take the average rate : it is 

about 10 per cent., otherwise we judge each individual cue. 
849. Mr. Da.-I want to know whether the 10 lakba that was recovered 

from the 1fi1itary ought not to have been shown as a IlU'plua in the &nal 
&eeOunt. 

ClltJirfllatl.-No, becaWle they had to supply it. 
Mr. KatdG.-There is an exCeII in the Posta and Telegraphs and allo 

under Railways. So the sum is praet*l1y reduced. 
850. Mr. JOIli.-How mueh pereentqe of depreciation is charged OIl 

~, 

Mr. Cafl&pbeU.-In many concerns they re-value every year~ They do = have a definite l'ereentage rate for el-ery yp.ar. They write off the erence. . . 
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Sir Fr~deric Gauntlett.-I ~ig!tt say that these rates we~e fixed just 
before or Just after Mr. CaDlpbell arrived in the country and he was 
not directly concerned with the actual rates which were adopted. What 
happened was that all the Press Superintendents were called together and 
the whole thing was threshed out in consultation with them. 

Page. 316. 
851. Mr: Cocke.-The amount shown for the deficiency in stoek takiug 

is rather small. 
Mr. Rangaswami, Iyengar.-So far as the stock taking is concerned, 

it was simply given up. 
Mr. Clow.-Since then we have been going' on with it. 
Sir l'rederic Gauntlett .-Might I call the attention of the Committee 

to Appendix XV in which these accounts have now been audited and the 
audited figures are given. 

Chairman.-If the members are going to ask many more questions, 
I think we had better take up this subject after Lunch. 

The Committee then adjourned for Lunch till 3 P.M. 
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of A_m. 
852. Jlr. ezo..-Some member before lunch asked me a question about 

the type foundry. 
Jlr. 10 •. -1 did. 

Jlr. Cloto.-The foundry has now heeD abolished. It used to IIWlU-
faeture old faahicmed type and 11'88 DOt suited to our requiremeDta. As 1 
uplained before the monotype and linotype maehinea make their own type ; 
&lid we use the mODOtype euteI'8 to mMe type for haDd-eettiDg ; but we 
have to buy a certain amount of show.type. 

853. lIr. loili.-I want" to bow whether Government Itill have to ro 
to eontrado1'8 for their printing forma when they have got their OWD 
Preaa. 

Jlr. OlotD.-We do not employ ecmtraet6ra DOW to the esteDt that we 
~ to but we still pt our postal and te1epapb forma priDted at a p~ 
m Caleutta .. our own Pre.ea are fully oeeupied. 

Mr. 1000i.-1 asked that question beeauae I notiee you eead to ... 
tneton paper and stationery worth nearly 8 lakba of rup ... 
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8M. Mr. Jolhi.-I should· like to know the di1ference between the 
various kinds of issue of these stOre!l.· Some are issued to De})artments 
free-some Departments have book adjustments and other Departments 
make payment . 

. Mr. lJ.low.-Ordinary Departments like the Finance are entitled to get 
theIr reqUIrements from us free, no payment is made. A Department like 
the Army Department or a Provincial Government pays us ; and com-
mercial Departments pay us for the supplies they get from us. 

Mr. JOlli.-ln the case of the Central Government it is book adjust-
ments and others cash payment , 

Mr. Kaula.-Central Government non~commercia1.. DepartmentB are 
supplied free ; Central Government commercial Departments have book 
adjustments though certain of the Railways prefer to pay in cash. 

Page 317. 
855. Mr. Neogy.-Here I see the Auditor considers the figures to be 

absolutely worthless and the Audit actually returned the papers un-
audited . • 

Mr. Kaula.-It is only fair to state that as this was the first year 
the local people probably did not know how to present their accounts. 

Sir F. Gavntlett.-The explanation which will be found in the note 
of the Examiner of Press Accounts (Appendix XVI) is that the Auditor 
refused to audit this account because it starts with a value of books in 
stock on 1st April 1925 that is only arrived at by working backward from 
the stock on the 31st March 1926. Obviously the Auditor can only accept 
the account if every transactibrn during the year is recorded as correct 
which he has to certify as having haprened. Now that the value of the 
stock has been taken on the 31st March 1926 he will be able to certify 
next year. I 

Page 322. 
856. Mr. JOlli.-There is a loss of nearly 2 lakbs of rupees. What is 

this loss due to , 
Mr. Clow.-It is really a loss in accounting. This is not a commer-

cialised Department, and the c, loss " is based on the assumption that the 
same rate that we charge to Local Governments can be regarded as charge-
able to Central Government Departments. 

Sir F, Gauntlett .-It is entirely based on the priceR fixed for the year. 
Now that those prices have worked down to a loss of 2 lakhs of rupees odd, 
the prices fixed for the next year, I assume, will be fixed rather higher. 

857. Mr. Cocke.-Is any commission charged-
Mr. Clow.-We charge a commission on issues to paying Departments 

and Local Governments. 
858. Mr. Rangaswami Iyeflgar.-In regard to these accounts I want to 

refer to another thing,-the value of books in stock which is referred to 
at Appendix XVI. The Examiner of Government Press Accounts makes 
certain observations there. The whole of this question, not only the ques-
tion of the stores but also of the "Rlne of the books in stock, is a matter of 
made up figures. In regard to the value of the books at the Government 
Central Press in Calcutta aR well as 11)(.' value of the stocks, they have not 
been properly verified. " 
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Mr. CltnD.-I don't think it was verified until the time when we had 
this stock-taking by the Auditors b1lt: a proper stock-taking has sinee been 
made, I think. 

Mr. RaragtJBtDam. lye"gar.-If you refer to Appendix XVI again you 
will see that this stock-taking was incorrect, as it was said to ha\ye been 
taken by irresponsible day extra men and duftries. 

Mr. ClDv1.-The Publication Branch I know was working with a very 
inadequate sta1f then. 

lIr. Rattganoami lye"gar.-I want to know whether you have arrived 
at a proper valuation now, 80 that you may at least know if next year's 
accounts are oorreet. 

Sir ,. Ga •• tuff.-I am afraid I do not know much about the details 
of the Central Publication Branch. This is the statement of the Auditor 
sent down to examine the position ; and it is the first intimation I have 
received. Of oourae it has got to be put right. 

CioinntJ".-We cannot do more than draw the attention of Govern-
ment to this statement and ask them to look into the matter. 

lIr. BoflgtJftHJfft' IflftlJar.-A.re you not in a position to say whether 
it has been put right f 

Mr. C10te.-I do not think I have seen this Appendix before; but 
speaking from memory I think there has been a proper stock-taking since 
the aeeounts were made up. 

Mr. Bafl{14ltlHlrR; lyBftgor.-The stock-taking seems to be merely per-
functory, with duftries apparently to do the work. 

ClulinnaJl.-1 think we have diaeU88ed the point enough. I think we 
had better draw the attention of Government and ask them to take steps 
to put it right. I think it is recognised on all hands that we have not 
reached the position we desire to reach in regard to this. 

Jlr. Bafl{1tJftD{lmi lymgar.-We must know whether the accounts are 
aceurate ; and if they are not. they ought to be made accurate, and in the 
meanwhile we caD only regard the figures as merely approximat{!. 

859. Mr. Cocke.-I See there is a sum of Bs. 8,871 shown as " Audit 
charges ". How do you get it f 

Mr. BaagtUtDa",j lyewgGr.-There is an examiner who aeems to be 
engaged solely in dealing with theile Printing and Stationery charges and 
it should be quite easy for him to determine the total cost of this establish-
ment over the year and determine from that what mould be ebarpd to any 
Jiartieular account. Ra. 8,000 is a high figure to pay . 

• r. ClovI.-The ordiDary profeMional auditor charps a percentage 
and it would probably come to more. 

8ir P. a-a..I18tt.-A.fter all the groBI tra1J88eUoDa are nearly. erore 
of rupees and RI. 8,000 is not too much to pay on a crore of rupees. 

860. C1uJinRG".-We DOW turn to paragraph 40, pap 33 of the Report, 
whieh deals with a ditJerepancy of 'Be. 16,000 between the Stamp 0ftIce 
and a Govenunent of India Pretti in the aeeomats of po8tage stamps. Mr. 
Clow~ bave you any esplaDatioft to (ive on that and particularly .. to 
whether any orden have been _oed I 



235 • 

Mr. ClDtD.-I do not qUite follow what orders are referred to at the 
end of the paragraph. The matter· was inve&'"tigated by Governinent, orders 
were issued dismissing the cashier and forfeiting his security, writing-off 
the ~08S and paying certain sums that were due to other employees. The 
AudItor General also prepared a long report which was submitted to the 
Finance Department and which we saw for information. 

Sir F. Gauntlett.-In your opinion, Mr. Clow, all the orders that were 
DeCe&Rary have been issued' 

Mr. Clow.-Yes. 
861. Mr. Neogy.-Don't you consider this to be a serIous matter' 

Sub-clause (3) of the paragraph says: 
" There was no indication that any supervision was exercised by 

any responsible officer of the Stationery Office over the issues of 
stamps to, and their receipts from, the Press as the registers 
maintained were in a very unsatisfactory state and the original 
records from which the monthly returns to the Director General, 
Posts and Telegraphs, and the Accountant General, Bengal, 
were compiled did not bear any impress of any check by any-
one ". 

Mr. Clow.-It is a little difficult. Take the ordinary officer who comes 
into an office. You probably know how this money was lost. Stamps were 
i98Ued from one office to the Cashier for making up into booklets. The 
cashier had to account for the stamps he received in the form of booklets 
he returned. but as his balances were never checked he was able to utilise 
the stamps' he received from a subsequent order to supply the booklets 
required for a prt'yious order, until there came a serious gap in the orders 
and he was asked for the booklets of the stamps received; the delay led 
to an enquiry as the result of which it was found he had not in his p~­
sion the stamps he should have had. Now the ordinary officer who is not 
a financier coming into a Department is apt to assume that the checks 
in force are ordinarily sufficient, and that appears to be what happened in 
this case. The losses, so far as we can judge, went back over a period of 7 
years at least. The actual officer under whom the affair probably started 
did not satisfy Government that he was fully competent and retired in 
connection with another case. 

Mr. Rangaswami Iyengar.-Is it not the case that Superintendents 
or Stamps have to furnish security bond ! 

Mr. Clow.-It was not in the Stamps and Stationery Office that the 
loss took place. It took place in the Government Press where the Cashier 
furnished a security bond. 

Mr. Neogy.-Has there been any improvement in the supervision of the 
Department since , 

Mr. Clow.-The work is now done at Nasik. Except for overprinting 
surcharges, I do not think the Government Press now have anything to do 
with this work. • 

Bir F. Gauntlett.-I may say that the Examiner of Press Accounts 
regarded himself as responsible for the check on the technical part of the 
Press and not responsible for this binding up of the booklets, because it 
was not part of the presS work proper. In the same way the Accountant 
General, Bengal, thought that a.~ the stamps had gone away from 'an office 
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and 80 there was no close scrutiny on 'either side. That of course has now 
been put right. 

lIr. Neogy.-Have you assured yourself that everything is all right in 
other Departments' The state in which the reeords were found by the 
Audit is said to have been very unsatisfactory. 

OltJinlltJ •. -The records of this particular case. 
lIr. BawgGnOa.i l!/eflgar.-Are theae booklets being prepared. else-

where , 
lIr. OlOtD.-They are being prepared at Nasik now. 
863. 8ir P. o.talletl.-Mr. Claw, you were asking about the orders 

referred to at the end of this paragraph 40. You will see that a scheme 
of loeal audit has been submitted to the Government of India. but the 
orden of the Government of India have not been reeeived on that seheme. 

lIr. ClmD.-I think that concerns the Finance Department. 
8ir F. Ga.fltlett.--Of COU1'ge when we say the orders of the Govern-

ment of India we do Dot RIly \\'bo is responsible for the issue of thoie 
orders. 

lIr. Cw..-The report W88 sent to us by the Finance Department for 
information. 

C'Mif'llltlfl.-Very well, we will follow that up. 
P4{J6 49, pGf"fJIIf'GPl 68. 

864:. Jlr. ClotD.-This was undoubtedly a cue where owing to a flaw 
iD the rules aD oIleer W8I able m get a thing done in a 80mewhat irregular 
m""""1". I may "1' in the 6nt place that there was no 1088 to Government 
over the traDsaetion. There was a aaviDg of Be. 7,000 as against the 81lJD 
nee e JI&1"Y had it been carried through in the ordinary manner through 
the ageney of the Loea1 Govemmeut. 

Jlr.lltJtsgGnoa_i 1,ettgar.-Bow do you make out there was a savini , 
Jlr. OlotD.-We have the ftgurea here. The estimate BaDCtioned by 

Government ftnally wu Ba. 59,310, on which aD ex .. is anticipated of 
Ba. 661 pl .. departmental charp&, maJring a total of Ba. 72,565. The 
estimate framed by the Local Public Worb Department \V88 Ra. 65,882, 
on which they would have been entitled to departmental charges of 
Ba. 13,835, making Ba. 79,717. I do not think the Controller ever explicit. 
ly said that the t«al paymenu for the 'Work had beP.D made. Be made 
elear to us when he wrote on the 20th April 1925 the fact (which the 
Audit Oftieer observed a few months before) that the work was not fully 
paid for and our aanetion W88 given after that. The work was mperviaed 
by the Exeeutive Engineer of the Local Government aud except that the 
Controller should have had the R8Jletion of the Department of IndWJtriee 
ad Labour at the time, not of the Ji'inanee Department, his action "u 
eorreet according to the rules. 

Sir 11. OoUtatu".-Exeept that administ'rative aauetiOD for work which 
is estimated to COlt Be. 2,000 can hardly be reprded .. saDetiOD for a 
work that is going to eoat Ra. 60,000. 

Jlr. CZOW.-J.. I .. y he should have had the aanction of the admiDi. 
tratiYe Department. 



237 • 

865. Mr. Cocke.-You think his action otherwise commendable f 
Mr. Clow.-No. As a ma~er 'of fact the officer ran a ~nsiderable 

risk because after the machinery had heen installed there was a serious 
danger that the local electrical authorities would refuse to give us the 
load that was req~iredo It was only owing to the good offices of the Local 
Government who mtervened that we were able to secure it. 
o 866. Mr. Neogy.-Your idea of an emergency measure seems to be that 
It need not be completed even in 2 years. 

Mr. C~'Io.-There has been delay on account of lifts and minor things 
but the maIn part of the work was completed very promptly, I believe. 

Chairman.-The officer in question was engaged in overhauling the 
whole Department Y 

Mr. Clow.-Yes. 
867. Mr. Rangaswami lyengm·.-Would you have acted as this ,officer 

did , 
Mr. Clow.-Had I personally been Controller I should have safe-

gttarded myself by getting the sanction of the administrative Department 
concerned. 

Mr. Rangaswami lyengar.-Assuming that this Controller thought 
there would be a saving, do you think: it is a right example to follow to 
start a work and then say " Here is a saving ". 

Mr. Clo'U}.-I did not put forward the fact that there had been a 
saving as a complete answer to the case put forward by the Accountant 
General, Central Revenues. This was not stigmatised by him as a case 

. where Government has lost money but as a case of unauthorised expenditure. 
Paragraph 69, page 50 of the Report. 

868. Mr. ClouI.-I am not prepared to accept this as a complete state-
ment of the case. I think I can say that if the Controller had come up 
before the 31st March 1925 when this officer's pay was raised, and had 
given us the facts of the case we should probably have sanctioned the grant 
of rent free accommodation to the officer in question. It was after his pay 
was raised and in view of the fact that the rise in pay had taken acoount 
of all the eircumstances that we thought he 1!ad no claim to rent free 
accommodation. If we could have the officer back it would pay us because 
since he left the quarters have had to be condemned as unfit for this 
particular officer. We have had to put in a watchman. on RB. 50 a month 
in addition to giving him these quarters free. 

869. Q.-.Are you satisfied that the quarters could not be made :fit t 
Mr. ClotO.-Mr. McWatters personally visited the quarters which are in 

Dhurumtola, a very unsuitable locality and satisfied. ~ on the point. 
The officer happened to be a bachelor who did not mind ; an officer with· 
a family could not be asked to occupy the quarters . • 

Mr. Neogy.-The question of a man being a bachelor or a married man 
does not concem the fitness of the house. 

Mr. Cloto.-The average bachelor is willing to put up in a quarter that 
a married man cannot take. . 
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. 869. Mr. NHgy.-WiIl you refer" -to ~e note at the bottom Gf pap,. • 

~4' WhJ' was 1la1f the sum rea1iaed from the Tea District Labour 
AaIoeiatiOD , 

Mr. ClmD.-I think beca1J8e we reduoed the Gtent of our medical pro-
Tision ; as you will Bee from the note j1l8t above-A.-3-we eloaed dcnm 
two hospitals. 

Mr. Clow then withdrew. 
PGlle 164. 

870. Jlr. JoaM.-I WUlt to bow what was the additional work and 
urgency lor an additicmal Seeretar;y for about 21 months. 

Jlr. ~-There W88 speeial work to be done. 
Sir 1'. 6Gatallelt.-Mr. ParaoDl eventually succeeded 1Ir. Ley as Sec-

retary when lIr. Ley became Kember and there may have been lOme 
speeial work. 

JEr. Gawgtlli.-There was aome special work, I am certain, which 
could not be foreseen. Mr. Ley was required to go to Calcutta over some 
inquiry. There was a dispute between Mel81'S. La! Chand and Sona aad 
Government and Mr. Ley had to go to adjudicate 88 Lal Chand and Sons 
were entitled to have him as arbitrator. 

Cbinnaa.-The position is oonstantly arising that there is a gap 
of a month or two and very often there is BOme special work which might 
be done then, and it really is in the interests of Government that you should 
marry 80 to speak those twp opportunities. 

Sir P. GG.flfktt.-In the alternative Mr. P&l'8ODS would have had to 
return to me and I might have put him on as Accountant General in a 
distant province and might have had to bring him back. 

CluJinnafl.-Tbe rules regarding leave and reversion are a diftlculty. 
But in this case there was a special work that Mr. Ley had to do. 

871. Sir 1'. Gaufdlett.-There was an over-estimating under oontiD-
geneies in this ease , 

Jlr. Gatagtdt.-There was an over-estimate under nOD-voted pay of 
ofIieial&, Ra.4,712. We really had a sa\ing of over Ra. 23,000 and part of 
it W88 utilized in various sma)) items, and this saving is due to the fact that 
though we abolished the appointment of Deputy Secretary, Public Worb, 
we replaced him by a Consulting Eusmeer and his eoat W88 provided in the 
civil works budget. .# 

CMi,.,.. •. -That was a de8nite economy following OD the lDeheape 
Committee proposals , 

JE r. Gangvli.-Y eli. 

Sir F. Ga •• tutt.-By way of a general oommeut on this grant 
(Keteorology), I may say it indicates an inadequate bowIedp of the pro. 
greM of expenditure. 

872. CIuJirm4f1.-What are your arrangementa for watching the pro-
gress of expenditure , • . 

JI r. GaflgtUi.-Tbe Direet6r General, Observatories, it entinb' reapoDIi-
ble for controlling the expenditure. In this cue most of the itemJ to which 
the Auditor General refers are book adjwrtments. 

Bir 1'. Gavfttlett.-The old question of liabilities I 
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Jlr. BGjagopalt.Jft.-I may'say the Pay and Accounts Officer deals with 
it, and we have taken care from 1926-27 to take into account all' liabilities 
as far 88 possible. In the first. year the question of liabilities was not really 
attended to 88 properly 88 could have been done. 

Page 256. 
873. Mr. RQIIl(1a8wami 11Iengar.-What about drug manufacture f 
Mr. Gaft{Juli.-I think it is under the Central Board of Revenue. 
874. Chairman.-The Committee would like to ask you, Mr. Pitkeathly, 

questions as to how far the Indian Stores Department is becoming self-
supporting. 

Mr. Pitkeathly.-I might explain that on the purchase side of the 
Department our purchases have increased from Rs. 2,59 lakhs in 19~ 
to 2 crores 66 lakhs in lB25-26 and 3 crores last year. We have shown 
an increase of roughly 50 per cent. over the previous year. On the inspec-
tion side, the value ran up from 2 crores 13 lakhs in 1924-25 to 5 crores in 
1926-27. The revenue we have earned from inspection has increased from 
Rs .. 5,98,000 in 1924-25 to lllakhs in 1926-27. The revenue earned on the 
purchase end has increased from Rs. 2,59,000 in 1924-25 to Rs. 3,98,000 in 
1926-27. Our general revenue has increased from Rs. 7,73,000 in 1924-25 
to Rs. 14,58,000 in 1926-27. Compared with 1924-25, there was a rise of 
26 per cent. in expenditure and a rise of 40 per cent. in revenue. Last 
year our expenditure was Rs. 14,72,000, a rise of 15 per cent., our revenue 
was Rs. 14,58,000, a rise of 36 per cent. : that is to say in the last two years 
our expenditure has gone up by 41 per cent. against an increase in the 
revenue of 76 per cent. 

875. Mr. Neogy.-In 1926-27 you paid your way T 
Mr. Pitkeathly.-We didn't altogether. The difference between our 

actual outgoings and our revenue was only Rs. 24,000 on the wrong side, 
but I may explain that it does not take into account certain indirect pen-
sionary charges, depreciation and interest on capital. 

Mr. Rangaswami lyengar.-It nearly paid its way! 
Mr. Pitkeathly.-I cannot say that. I expect that the deficit is some-

where about Rs. 2 lakhs and 3 lakhs including all the indirect charges, but 
the position 18 improving year by year. 

876. Mr. Rangaswami lyengar.-We should like to know in what way in 
your opinion you can not only make it pay its way but make it give some 
return. 

Mr. Pitkeathly.-I doubt very much if the Indian Stores Department 
will ever be a self-supporting Department in the strict sense. One has got 
to keep in mind the fact that the object of establi$iVIf teo napert.on t we, 
to !!§is Indiap jrs)wa,p;sj Much of its work is non-remunerative ; for 
instance, we scrutinise the home indents, prepare bi-monthly stores lists, 
we examine them to see whether they are fit to go on the stores list for 
all of which we get nothing; anQ. also, owing to the backward state of ~ome 
of the industries in India we have to" go a ~ deal of educative work, 
and all that you can hardly measure in terms 0 money. 

877. Mr. Rangaswami Iyengar.-Can you not separate this part of 
work from the purely business. part of your work, on account of the fact 
that it is really one of the services of Government , 



, Mr. J»iIINoIWw.-We could do that, and then it would show a traer 
poaiti01lof tile Department. .:. . 

878. Mr. Cocu.-What sort of proportion would that be t 
Mr. Pilkealll,.-Somewhere between a lakh and two lakha a year. 
Mr. Cocke.-What is the percentage of the whole t 
Jlr. NbalAl,.-I thiilk about 5 per cent. 
879. Mr. B. Dcu.-Can :Mr. Pitkeathly give us some figures to' show if 

the railways have inereased their purehaaea through the lruUau Stores 
'Department t 

Mr. PilkBatll,.-There has been an inereaae of roughly 50 per cent. 
in the railway p1l1'Chases during 1926-27. We bought in 1925-26 on behalf 
'Of State Railways 33 Jakbs and in 1926-27 we bought 70 lakhs. For Com-
pany railways we bought 8 lakhs in 1925-26 and 5 lakhs in 1926-27, 
altogether we inereased 50 per eent. 

ClairtJ&CJtI.-This is Dot strictly relevant. 
Mr. B. Du.-In the Assembly we were told that there was a .con-

ferenee between Sir Charles Innes. the Railway Member, and :Mr. Pitkeathly 
so that the Indian Railways would make as far as possible their purchases 
through the Indian Stores Department. 

CMinnot&.-We must not get too far away into policy. 
880. Jlr. BottgGltl1tJmi I"sflgGr.-Have you any suggestions to make, 

Mr. Pitkeathly, whieh yon can advise this Committee to make in their 
report 80 88 to make your Department more profitable thaD it is f 

Mr. Pitluatlalll.-I might explain that this matter is under considera-
tion at the present moment in the Government of India. A proposal has 
been pnt forward that we ought to institute a at.anding committee to deal 
with the eo-ordination of purchases for various Departments. This pro-
posal has been aecepted by a number of Departments, and if it materiaJiaes, 
this is one of the particular points the Committee will eDlDine. I may 
say that 88 far 88 the railways are eoneerned the inspection work we are 
doing for them is increasing every day. 

881. Mr. Jo,hi.-You are getting about Ra. 2,66,000 out of one per 
cent. eotDJDisaion OD purcba8es. On which purchases f 

Mr. Pitkeatlt.ly.--On the purehases made on behalf of the Government 
of India and also of the provincial Governments and quasi-eommereial 
bodies. 

882. Mr. Jo.1ai.-Your Department requires more work; if you are 
doing more wo~ you can reduce the rates and the eountly wiD pin t 

Chainnaft.-The demand for reducing the rate won't arrive until you 
have balanced on the existiug rate and paid your way. 

883 .• r. Cocke.-Do you have it brought up against you at all by 
~ts of Government that they could have bought more eheaply 
direct than through the St-Ol'eB Department , 

Mr. PilielJtMg.-We have had Keven) ea~ of that .on. They .. y 
they e&D buy cheaper thfJlDlelqa wheD ther tab into COIIIideration the two 
per cent. eoJDJDi8aion.. But we hold that. iuapeetion eoIta one per eeat. aDd 
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in many cues they may buy .cheaper because they have no COlt of iDspee-
tion. In some cases we purch88e' only, and in other cases we inspect only. 
For the army we do the purqhasiDg and they do the inspection them-
I8lva 

Page 41 01 tle Report, paragraph, 54 : Cost,.4CtI. 
884. lIr. Ganguli.-We wrote to the High Commissioner, and.he is not 

doing any more contract of that sort. 
Page 88, .tem 50. 

885. CluJimwfl.-' Final orders have not yet issued'. What is that 
case t 

M,.. Ganguli.-Certain purchases according to the Audit Officer, were 
made by the Chief Controller in violation of the Indian stores rules. The 
Indian stores rules lay down that there must be a strict comparison of 
prices between the rates quoted by the High Commissioner in England and 
the rates in India. The Audit Officer, Indian Stores Department, holds 
that there has been a violation of the stores rules, and the Chief Controller 
holds that there has not been any violation, and the case is under discus-
sion, and we hope to settle it within the next few weeks. 
Pa~agraph 5 of the Home ..ttuditor's Report on the High Commissioner's 

Accounts . 
883. Mr. N eogy .-A case is referred to here in which a particular 

Government refused to accept an article unless it was manufactured by & 
particular firm and although lower quotations were available the High 
Commissioner felt himself absolutely powerless and purchased it at a higher 
price. Is it your experience that such specifications of definite manufac-
tures are made generally by people who make their purchases through. 
you t 

Mr. Ganguli.-A number of cases of this sort you will find given in the: 
half-yearly statement placed before the Assembly. 

Mr. Neogy.-That is so far as the High Commissioner is concerned :: 
what about the Stores Department , 

Mr. Pitkeathly.-There is an inclination now and then to do that but 
I don't complain as a rule. In some cases we find the executive engineer 
and others have examined the project and recommended a particular type 
of machine. I think he is then perfectly justified in indicating a preference 
for this particular type of machine. As a rule he leaves it entirely to 
us. 

884. Mr. Rangaswami lyengar.-I want to draw your attention to this 
case, to ask you whether there are cases like this in your department. 

Mr. Pitkeathly.-No, I have not. Every tender is published in the 
Indian Trade Journal. The Director of Supplies would very quickly pull 
us up in a case like this. 

Mr. Rangaswami lyengar.-I am referring to the fact that a depart-
ment may say that even if you certify, they are not prepared to agree to it 
unless it is a particular type. • 

Mr. Pitkeathly.-If a Department insisted against my advice on a 
particular brand of a particular article. I would report the matter to the 
IJoeal Government. . Or if the Central Government were concerned, I would 
take the orders of the GovernmeJlt of India before.complyu'g. 



lh. N ..... -Are tIaeIe .VfIq IIlIUIF c.eII of thi8 __ iptia t 
Mo .. PiIbtJf~.-I·· haft had a f~ iIolated easeI·Wh6te 'they' hq 

·.irMIeDted fer partieuIar types and in ever'Y ease I have -e2:&1Diaed it aDd 
found there were very important reasons for doing 80. 

)lr. NMYIf.-Ylo you ftndthem obdurate , 
.r. PfthafAlt/.-No, I think they are always opeD to reason. 
Mr. Brebner ea1led in and exa,.ined.. 

PAle 199. 
885. Sir P. o.tdleff.-! have a comment on 139, Sir. It is llOt 

obvious why the supliementary was asked for under D.I, (2), UDl_ it was 
for a new serviee. The same applies under D. 2, (2). 

CAai""IItI.--Do YOll remeIIlber what the tRlpplementary W'88 for' . 
.... Breher.-I am afraid I cannot, Sir. I was not dealing with it'at 

the time. 
CUinnGw.-I am rather inelined to think it was a eaee of a new ser-

viee. Are the arrangements for watching the progress of expenditure on 
this vote DOW satisfactory , . 

Mr. Brebur.-So far as I UDdentand from Mr. Harris, this subject 
- was diae1lB8ed last year before this committee and I understand allY deeiaioDS 

eome to then have been given e1feet to. 
886. 8ir 11. Ga."'l8tt.-There is one further comment, Sir. OIl pare 

139, the provision for establiMment is based on average pay instead of 
aetnals. I eaJled attention to that in the North-West Frontier Grant and 
apparently it obtaina here also. 

Clulinaatl.-We are drawing the attention, Mr. Brebner, of everyone 
who eomea before us to the qoestion of over-estimatiDg .taWiahment ellargea 
generally partly due to ma1riDg provision either OD an ..... or _ 1UlO-
1iODS rather thaD on actual experienee. 

P4fl6 141. 
887. Jlr. DU.-It is melltioned that the expenditure wu dependent 

- the number of oftleerB on leave from Provineial Govermnents, who have 
-earned leave onder the Central Government. CaDDot we get proper 
fllltjmates from the Provincial Governments and bring it down to aetua1s t 

C1&airmafl.-I think this brings up the general questioD of over-
eatimating on leave salaries. 

8ir F. GGtl,tlIWt.-A particular point here. Sir, is that whe11 an otIleer 
has served for a time in the Government of India and returDa to the pro-
vince, the next time be goes on leave, part of his leave salary hal to be 
borne by the Government of India. So that it is peeuliarly diIIeult for the 
Government of India to keep track of the oftlce1'8 who have gone bact to 
the province and may be going on leave. 

Page 143. 
888. Ir. Jol1li.-In the stores account there ia a elostnr baknee of S 

lakhs 42 thousand. It Heetn8 that the requirement for the year is .bout 
70,000. So that they keep a much larger atoek in Ito ... thaD ia ___ 
tary. . ' .. ....... 1 ;tJ (II." ; 



• 
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CAainntlfa.-What kind ot sior~·are these, Mr. Brebner.f . 
Mr. Breb'Aer.-I cannot .q, Sir, in detail. ItlriItk it • mainly build-

ing material. 
O~.-pn""a facie does .ot Mr. Joshi's OOIDDlent strike ,..0&. U 

being correct , 
Sir 1'. Gau'Atlett.-I also have a comment on the note for store account. 

You will see the percentage of establishment to works charges is over 80 
percent. 

Mr. Breb'A6r.-We have under consideration a proposal that these 
otleers should take over 'roads and buildings as well as irrigation. If that 
eomes about, it will reduce the cost undoubtedly. 

Chaif'mllft.-Yes, we might comment on this, that the percentage seems 
very high. . 

Mr. Cocke.-There is a large balance of stores. Can you ~ll us if it 
is serviceable material which has been brought forward year after year t 

Mr. Breb'Aer.-There are very strict orders about getting rid of articles 
t11&t are not serviceable. 

Mr. Cocke.-It does not look as if Bs. 75,000 worth of material ougIn 
to have been purchased. 

Sir F. Gau'Atlett.-The trouble is entirely on the Swat Canal. 
Mr. Joshi.-We were told that the Public Works Code sanctions on1y 

one year's stocks. ? 

Mr. Breb'A6r.-That may be but then you very often purchase material 
and for one reason or another you don't use it and you may not be able to 
ret rid of it immediately. It may pay you to keep it and dispose of it 
gradually. 

Chaim&aft.-You do keep a close watch on the building up of unneces-
aarily large stocks , 

Mr. Breb'Aer.-Undoubtedly ; it is a matter which is constantly under 
eumination. 

889. Sir F. Gau'Atlett.-But with your practical experience, 
Mr. Brebner, would you say that it is necessary on the Swat Canal to have 
over four years' stock t . 

Mr. Brebfter.-I should say it is more than likely that a very. large 
proportion of this sum is made up of big items-it may be gates and things 
like that, for which they have no immediate use. 

Grant 67. Page 273. 
890. Ckairma'A.-That grant is very close to the vote, which is pro-

bab1y unusual in civil works. 
Mr. Kaula.-On the voted side. 

Page 275. ExplaMticn E.-1. 
891. Mr. Joshi.-Why was the supplementary grant asked for when no 

grant was spent f • 

8ir F. Gavntleft.-It has to be balanced against the voted. 



Clair.MGs.-H you look at the explanation, you wi1lftnd that it wu 
decided in the C011I'8e of the year tliat e%j>eDditure OD these civil road .. of 

- JJWit&17 importance should be treated as a voted charge. 
892. Mr. JOIli.-Then I want to ask you why these military roac1a· 

iateDded for military purpoaea were Dot put into the military budpt. 
Sir ,. a._lelt-These are civil roads of military importance • 
• ,.. JoMi-Then why do you make them DOD-VOted , 

CAcrinnG •. -They are made voted. That is the e&118e of the -viD« 
on the DOD-VOted. There is a corresponding exceas in the vQted portiOD~ 

8w p. Gatl.tletf.-It was decided to treat· the expenditure u DOD-
voted but only eommencing with the accounts of 1926-27. That is to 887, 
this year it was eventually decided to keep it as ftted, but it becomes non-
voted from next year. 

Mr. RaftgGBtDGmi Il1tftgOr.-If it becomes non-voted, then Mr. Joshi '. 
point arises. 

8ir P. GavA'lett.-I think one 8IlSWer to Mr. Joshi is that while the 
Go,Yernor General is given the power of determining whether a particular 
form of expenditure is to be regarded as voted or non-voted, the Auditor 
General has the power of determining the classification within the accounts. • 

893. Mr. Bangtu1Da.mi lyeftgar.-But the point surely is that if roads 
of military importance are now under the orders of the Governor General 
DOD-voted, then the proper place to budget for them is the military bud-
~t. • 

8ir F. Ga.a&tltlett.-With all due respect to Mr. Rangaswami, the prin-
ciple of classification is that the eJawification has to be determiDed by the 
department which adminU¢en the roada. The military do not administer 
these roada-the roads are administered by the civil. 

CluJirflUJA.-As a matter of fa~ we have had this before the Stand· 
big Finance Committee too. Boaas have been divided into civil road&.. 
am roads of military importanee, aDd military roads. 

Jlr. BaflgfJft1tJfIIi I.etIf1GI".-Then, may I know, Sir, on what pounda 
this has been made DOD-voted, if it is not military apenditure t 

CIuJi".aA.-It is political. 
Mr. Ba"lltutDGffti. Iyngar.-Then it ought to go into the political 

budget. The point is, Sir Frederie, I quite appreciate that the Oovernor 
General has the power to declare whether it is voted or DOD-voted, but I 
want to know on what buis the Governor General dee1ared it DOn-voted , 

Sir P. Gaatltutl.-Let me fint of aU get the facts right. Mr. Arava-
Dludha Ayangar has pointed out to me that these particular roads have been 
the subject of prolonpd diaeuariODS in the Govel'lllDent of India and he 
.MOres me that it has been decided to distribute the eost between the 
military and the civil. 

Mr. Ba"tJtu1lJ4mi lyeftOM.-But milt it doeR Dot get away front the 
. tl"ouble. Why should it be non-votable if it is not military t 

C1&ain,u"a.-The decision of the Governor General is final. 
Mr. RaftglU1Dami lyengar.-We kn018 it is final but we must try to 

DDderstaDd it, Sir. 
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ChaimuJ.fl.-The general explanation 18 that these are regarded 81 
J)Oliti~l. '. . . " 

Mr. Rangaswami lyengar.-It they are political they should go into the 
politi~l. 

Chairman.-No, certainly not. They are roads. They come under 
civil works . 

• If r. Rangaswafll,i I yengar.-Surely, if the work is executed by the 
eivil works department and expenditure is put in the budget, you ought 
simply to make a declaration that this is votable T 

Mr. N eogy.-I find roads are included under the politieal head aLIo. 
There are roads mentioned there. 

Mr. Kaula.-The administration there rests in the hands of the 
political officers. This rests in the hands of the civil. 

894. Mr. Rangaswami lyengar.-I don't want to press this matte!' 
but really it seems to me it may lead to developments. For instance, there 
are trunk roads. Supposing questions are raised in regard to certain 
mHitary roads and you want to make them non-voted. Those are matters 
which may easily develop. 

Chairman.-I don't think anybody doubts that this division between 
vcted and non-voted is a most extraordinarily difficult one from the point 
of view of the 'Work of this committee. That one grants readily but I don't 
think there is any principle involved in this that is going to give anyone 
any trouble. 

Sir P. Gauntlett.-Might we not profitably leave this to the Statu-
tory Commission' 

895. Mr. Das.-I would like to put a small question on G.-l..-Consult-
ing Engineer, Government of India. Does the Consulting Engineer ad-
vise the Government on every work of the Government of India , 

Mr. Brebller.-1 should not think any engineer is competent to do 
that. 

896. Mr. Das.-Do the Government of India take the advice of Con-
sulting Engineers of provincial l}overnments or do they always employ 
their own Consulting Engineer t 

Mr. Brebller.-Thev do take advice from the Chief Engineers of "Loeal 
Governments, whenever they need it. • 

Mr. Das.-Do they pay for it f 
Mr. Brebner.-No, not at present. 
Mr. Das.-Do they employ their architects f 
Mr. Brebner.-Yes. 
Mr. Joshi.-Are North-West Frontier province, Baluchistan-are all 

these Local Governments f • 
Mr. Brebner.-Yes. 
997. Mr. ~Toshi.-Nearly one-tenth is the reserve. Do you require such 

a big reserve as 10 per cent. of your total grant f 
Jlr. BrebMr.-No, !lot qmle. 



Jlr. K.kI.-)rIy ilDpresaion is. tW the. reaene baa ~ _ cWwD 
very much. . • 

. C ........ -The \\1Wlotted crani • IlGt really a l'e8eI'Ve. 
PGlJe 2'/6. __ .r:. ~. I1Jftllu.-On tb.is queatiOD of est&hIiah.aellt 

has the Auditor General been able to find out the total percentage wWeh 
this establjshment bears to the expenditure on civil works , 

Sir 11. ""'.-It has DOt atruct me - being 10 sarprilina as 
to eOllIJDeDt upoa it. • 

899 .• r. Du.-G.-5 (1) (1). The extra expenditure is 2,59,000 and 
the BOte...,., ~~ Putt,. due te pre Nt. cIaarpe haviBr been Mljuted ill 
IUpplementary accounts for lIareh 1926 at a _per Nte tlIa that pro-
neW- f. in 1M b1Jiget". ..Ho.w GaD tUr ..... tIae .18 witMut 
piDg to the ,A __ bIT , 

.... B ...... --W.da .. bl. the rate&. That ia ear wflole di1IleIIIt7. 
The __ an .... at .... of the yeaz . 

• r. Da.-You did DGt go to the A_bly apin for this , 
• 

CJuainJllItl.-There is a lapse of non-voted to the esteDt of Ba. ~ 
lakhs which partly aeeounts for the UeeIII of voted. 

",. J .... -D it net aD objectionable procedure to iDereaae the voted 
by saeIa a 1arp grant from the non-voted , 

ClainIIa •. -I have no doubt jt is euctly the same question we "eM 
on before--civil works of military importance. As I have explained. it 
". not a question of ineres-jag tlle voted grant. 

PGIJ, 21'l. 
900 .• r. N«IIIfI.-G.-5 (2). Tbt is pro rata eIuarpJI on additiOllaJ 

1FOI'b. 
".r. Il4jfJgopoJatl.-That is merely due to the lapse under Delhi 

worb graIIL We had a certain eetablisbment aDd the eoat of that estab-
lisJunent had to be distnouted over the capital works as well 88 the revenue 
work&. The capital expenditure was 60 lakh& le&i thua we estimated for 
and the revenue worb had to bear a greater proportion. 

901 .. Mr. Batagtll'flJtJfftfJ lyettgtw.-It doea __ to me, IUd .. tile 
whole tAing, having regard to the establisbmeDta in the provinces which c1ea1 
with erores of rupees of expenditure-that the establishment charges are 
pretty Bti1!. CaD you tell me what the total establishment charges bear 
to the total expenditure , 

)fr. Brebftlr.-These establiahmeDt ehargea an largely eltabliabmeDt 
cha~ of the provinces, beeauae the 'Work is done for UI b7 the proviJaeeci 
and It is aU based on pro rata distribution. With the eseeptioll of the 
North-West Frontier Province we praetiea11y everywhere employ the _61 of tJte Leeel Govermatmt. All thele otltel' estaltliahmeat charges 
are Local Governments. 

• Mr. Katda.-lfr. Banguwamy Iyengar's qUestiOD is aDlWered by a 
refenmce to page 282, the ftgures are given there . 

. Sir ,. Gatt.tuft.-That ia eoMiderably \)elew tee .~ .... III 0_ 
Jnd1&. The percentage in Delhi is very -..n. 



• 24'· 
C1N~.-The pereentage we paJI to the ~vineea is the highest. 

Page 279. 
902. Jll". Neogy.-The saving under (1) was due mainly to an ad-

j1J:)tment on aecount of the city extension scheme whieh was not OOB-
templated before the close of the year but earried out in the supplementary 
accounts under orders of tile New Capital COIJlInittee. Is the New Capital 
COIDDlitMe ia a position to order tke extension of the ol<l city also J 

lJIr. Bo,jafJ01lalAIM.-Tllere was a seheme 1lDAier contemplation bllt it 
was never carried out, but some expenditure had been incurred on that 
anei it ... lying uder suspe:ose. It . had to be adj,utted. We had m.oney 
llD.ClieP t1 Civil W.Jm and 80 we adjwned it there. 

Pfl#e 280. 
903. C7uJirmatl.-Have you raised this point, Sir Frederic, in your 

lettJet' at all,. Tllere is an excess of gross expenditure and a saving on the 
Det. 

8ir F. GaUfttZdt.-Ne. 
Cha.tnnatt.-Civil works of military ~portance, voted as well as nOD-

voted-that seems to be the greater part of it. 
• Ckairmafl.-If the provision had been made at the time the budget 

was framed on the same basis as that on which the accounts were compiied, 
there would have been very little saving on gross expenditure under non-
voted and there would not have been an excess of gross expenditure under 
voted. 

Mr. Kaula.-There would have been savings both under voted and non-
vott'd. 

Sir F. Gauntlett.-Very roughly, it would have been 7 lakhs saving 
on the non-voted and about 9 lakhs saving on the voted-both gross. 

Ckairman.-I am not sure that this is a case in which to take up this 
question of gross and net. The case we want to take up is the case where 
there is an unexpectedly large receipt which turns over-spending into a 
saving under net. 

Page 283. 
904. Mr. Joski.-There are no budget grants from item No. 20 to 

No. 53. They are all unforeseen. Do you mean to say that there are so 
many unforeseen works every year ? 

Mr. Rang!Uwamy lyengar.-It may have been major works not sRooi-
fical1y provided for in the estimates T 

Sir F. Gauntteti.-I think lIr. Rangaswamy's description is correct. 
There was some more discussion after which the Accountant General, 

Central Revenues was requested to reconsider the form in order to make 
it more self-explanatory. 

Page 291. 
905. Mr. Joslti.-Providing new fumiture~ carpets and curtains at 

Belvedere. There was no budget provision. Was it unforeseen and ur-
gent , • 

Chairman.-That went before the Standing Finance Committee. Is 
it not the case that Lord Reading wanted to buy some furniture in Eng-
l&nd' 

Mr. Brcbfl.er.-When Lord B,P,ading went home about the beginning 
of summer the Question came up and we put it up before the Standing 



2M. 

FiJ:ianee Committee and they agreed to an expenditure up to a certain sum. 
being incurred. . 

CluJinnatl.-It was not foreseen because as a matter of fact Lord 
Beading had not decided to go home before the budget was prepared. 

Pq,ge 292. 
906. Mr. Du.-There is an exceas expenditure of Ra. 6,87,000 on the 

voted side. That is one point and the second point is that the PuDjab Gov-
ernment were paid Be. 52,000. Why did not our CcmaultiDg EDgiDeer 
do it , 

IIr. Breb ..... -It really required somebody who would go aDd atay 
in Kabul to do it. They got a man who went up and spent BOlDa weeki 
there in gettiDg out designs. We have DO.1ta« to do that sort of work. 
In this cue we employed an architect of the Punjab Government .. 

907. Mr. Neogr.-What is the distinction between British Leption 
and New British Legation , 

ClainntJA.-I imagine they amount to the same thing. 
Mr. Ratlf1fJltl1tJ"''' l,f1tItI4r.-1t is the new house of the British Lega-

tion and not the New British Legation. 
Pq,ge 483. 

908. Mr. Jo.1t.i.-Why is it that there is such a small grant f 
CluJinRtlfl.-It is only for purposes of productive works in the North 

West Frontier Province of which there are very few. 
Mr. NBOfI1I.-There are unproductive works too. 
8ir P. 6o •• tktt.-I may explain that all capital charges are brought 

to aeeount in the capital section of the account in detail ; then lump sUtnS 
are transferred to the revenue account in respect of those unproducth'e 
canals which have to be met from revenue. 

Page 42. PlU'fJgraph 56. 
909. lIr. Brebtaer.-A revised rule was sent to the Secretary of State 

e. few months ago. The main difterence is that in &88 e Sling rent there 
is now a limit of 6 per cent. overall {or maintenance and repairs, whereas 
before there was no limit. There are alao other minor changes in it 80 
tbRt we will only be able to charge an officer rent for the period the house 
is Iillotted to him. 

Mr. A. Baflgtutl1tJfI&" l'Bfl(Jl1r.-m fixing the monthly rent you take the 
ehartres that will be leviable for the oeeupation of 12 months and therefore 
for the period that the hoWle is not occupied you get nothing out of it t 

A.-We get nothing. 
PtJrtJgf"tJpl 57. 

910. Mr. &flgGftDGfllfi IJ/Bflllar.-Can you tell me what pereentaav 
you t!harge on the investment of furniture , 

Mr. Brebfter.-For oftleera we charge ODe per cent. per month. 
lIr. IlMtgUflJ(Jflf;lI Il1Bf1gar.-One per cent a DlODth gives you 12 paz 

cent. a year~ and it means 8 yean' life t 
Mr. Brebner.-8ome have a much longer life. 
!l1.I • . Mr .. Bollg~lJIIIlI lyeflga,..-Do yon thiDk that 6 per cent. for 

dep~latlOn 18 a faJr allowance for furniture f 
M,., l!,.eb~er.-The UIJUaI rate for furnit.ure it ahottt 7-\ 1lel" cent, b'llt 

pl'O~bly 1~ th18 C8Re 6 pel" cent. would be alright. We only· supply .,Jid 
pbnn furniture, and nothing el8e. - . 
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Paragraph 58. 
~12. Mr. Rangaswamy Iyengllr:-' i do think that if the Go'vernment 

Dlodif~ t.heir rule~ in regard to occupation of buildings by Members so 
as to limIt the perIOd to the actual period of occupation, it would be very 
much .better. At present they are charged on the whole annual rent T 

Mr. Brebner.-Not quite as much. 
. ~r. Rang~swam! Iyengar.-po you think the rates you charge are quite 

f81r In comparIson WIth those whIch you charge for officers Y Especially in 
legard to Longwood, it Reems to me that if you make the rents fairer than 
at present, probably the quarters will be in greater demand. 

Chmirman.-As regards Longwood, the question was raised last year 
by ~he Public Aceounts Committee, whether you could let out those quarterR 
which are reserved for Members of the Legislature to outsiders in the off 
8eHson T 

Mr. Brebner.-'Ve have attempted to do so this year. Latterly prac-
tically all the quarters reserved foc members of the Legislature have been 
let to officers subject to their vacating at 24 hours' notice . . 

913. Mr. Rangaswami Iyengar.-I really want to ask you whether, 
• hav;ng regard to the fact that you let out these quarters during the off 

season, you will not be able to reduce the rents for Members when they 
occupy these quarters during the session T • 

M,. Brebner.-Still there is a large deficit. 
Mr. Neogy.-So far as the Delhi quarters are concerned, some of the 

quarters meant for the Members of the Legislature are let out to ruling 
princes, and I believe that the department charges them fancy rents. 

Mr. Rajagopalan.-We charge them economic rents. 
Chairman.-I think we might say that action has been taken to reduce 

the loss on Longwood quarters by letting them out during the off season 
but that still there is a deficit. 

Paragraph 59. 
914. Mr. Brebner.-With regard to this, I may say that as time gOt's 

on assistants entering the Secretariat will go in for these quarters. They 
are not given the option of taking the house allowance and so they are 
ohliged to take the quarters that we offer them. If they refuse to take 
the quarters, then they forfeit the allowance. 

Paragraph 60. 
915. Chairman.-Are any orders issued under tms , 
Mr. Brebner.-As a matter of fact, I suggested to the Finance Depart-

ment that this matter might be left over until we had the views of this 
Committee. The point I wished to make was that all our quarters are 
let out to Government officials and therefore they all get the benefit of the 
6 p~r cent. limit and there is no point in revising the~r rents. In the secon~ 
place. with all respect to the A~c~untant Gen~ral, ~IS figures are somewh~t 
ll:;"leading, because the expendIture he has gIven IS very largely expendt-
ture on special repairs which generally take place at long intervals. Take 
for instance, Honourable Members' Houses. In aU these cases by far the 
gr,cater part of the expen?itul'e is on Rccou.nt of what we call special r;-
pair~ which are only carrled oUlo at longer mtervals of 5 or 6 years or In 
some cases once in 10 years. I have got figures of what we spent on the 



quarters ill Simla for 1925-26. I Will first take the. Europeall quariel'fJ at 
Kaithu. The actual aDlODDt spent Was "R4. 5,525 while the actual &mOllDt 
recovered in the .. ellled rent is Be. 4,000, that is to say, a tllifer8ne& ef 
about Be. 1,500. For the other European quartel'l the actual .. ount apent 
is Be. 1,500 a.nd the amount reeovered in the 8118tB!d rent is Ra. 1.42"1, 
10 the excess is only RB. 73. These 8gures relate to ordinary repairs oaly. 
Then I have got special repairatoo. 

1Ir • ..... __ ,,.,M.-In .,ny ease it leaves the capital without 
8D7 l'etunl t 

Mr. Brebaer.~In ~w..tiDc our rota we allow. 80 _uch for bI ..... , 
80 mueh for speeial repairs and 80 much for ordUlar1 repairs. 111 'riew 
of tIIIe faet tMt all oeellpants of these buildiJ)gs are _titled to the IMme-
Ita of NIe A, the questioD I wisIled to ... was whetJler there ii reaJJ.r arq 
pliltt ill JIeViaiJIc the rent. 

Cbi ....... -I do not thiDk there is really much in·dUa. 
ParagfYJIIl 64-

916. Mr. Neo".-Bave the revised rules 1Jeea received ill 1IIIe Audit o18ee , . 
• r. Brebfter.-This set of rules is in force DOW. These have Iteea 

eeeepted by Govemment. 
Paragraph 66. 

917. Jlr. BattgGftlNJfll.i Irngar.~an you net make aD)' iDlpl'OVemeDt 
on this , 

Sir Prederic Gatu&tl~t'.-I had a comment on this paragraph that 10 
long as the distribution' obtains, it is quite impoaaible to arrive at aD7 
accurate estimate of the eventual distrilfntion 11Jllesa you have aD aeeuate 
estimate of the works expenditure, and it is mainly beea~. the wow ex-
penditure is 80 badl1 estimated that these eventual distributions of 
establislunent expenditure are 80 markedly ditferent from the origiDal 
tstimates. 

Jl r. B. Du.-That makes your works more expensive than the Pro-
lineial Governments. 

CMirtJUll&.-No, it is the other way 1'01lDd. 
918. Jlr. IltJtagtutcafll.i Ireagor.-Don't you think you can make lOme 

improvement t 
Mr. Brebner.-We have accepted iD two provinces the Loeal ao,-ena· 

meDUI' del' of a fixed percenta(Je. Some of the proviDces asked for 
more, and we could not eecept their propGfJ8la. 

919. Mr. Josli-In paragraph 59, I bad just misled one pomt. There 
is a reference to undesirable tenauts and to quarters Dot hem, made avail 
able to all aDd sundry. Does it refer to any Govenament o4Ieials or to 
private people. 

Mr. BrebMr.-Thia ref en to private people. 
Mr. Neo{l1J.-If a 1arp Dumber of qaarte1'll bailt for BuropeD d'erb 

remaiD UDOCeupied. is there aD)' objection tb their beiDI reated to IDdiaft 
clerks' 

)fr. JrebMr.--Certainly not. If ludian aaaiatuita cbOOle to oee1lP1 
'DJIOIItilCMhD quarters, they are aUotted to them. ID faet, there are IIOJDe ttD-
orthedM CJUJ1en which are oeenpied by IDdian ..n.taDta, DOW. 

'the C-utee adjonraect tm 12 noon on Fridll7 the 12th Aurut 1m. 



(1) Tee Hon'ble Sir Basil Bladlett, K.C.B., K.O.S.I., Chairmata. 
(2) Mr. H. G. Coke. ) 
(3) Maul-ri Abdul Matin Chowdhury. 
(4) Mr. B. Das. 
(S) Mr. A. ~&$WlUIli Iyagu .. 
(6) Mr. N. M. loshi. 
(7) Mr. K. C. NeotU. 

(8) Sir Frederic Gauntlett, Auditor General 1 
(9) )fro C. W. C. Ca1'8Otl, Controller of Civil 

Accounts. 
(I(» Mr. G. Kaula, Accountant General, 

• .. bwt. 

Central Revenues. Were also llresent. 
(11) Mr. T. K. Rajagopalan, Officer on Special 

• .Duty. 
(12) Mr. D. C. Campbell, Director of Com-

mercial Audit. 

Mr. G. S. Bajpai, Deputy Secretary, Depart-} l~Titne8$. 
ment of Educa,tion, Health and Lands. 

Mr. Bajpai was ealled in and examined. 
920. Mr. Joshi.-. I want to ask with reference to the foot-note at page , 

136, whether the purchase of a new Super Hea,ter Boiler could not have 
waited till the next year f 

Jlr. Bajpai.-As a matter of fact when the Budget for the year 
1925-26 was drawn up we did not anticipate that the Economic section 
would be working under the high pressure that it did. The authorities 
had engaged establi8hm~nt and they wanted to keep the section working 
day and night, practically. 

Mr. Joshi.-Couldn't you ask for a supplementary grant' 
CluJirmaft.-It went before the Standing Finance Committee and it 

wa.q not necessary to obtajn a supplementatY grant bee&.UBe there was a 
saving. 
GrtJftt No. 3J.-Dwpartment of Education, Health and Lands-page 158. , 

921. Mr. Joshi.-Before we pass on I want to ask a general question of 
Forests, and that is whether the accounts are being commercialised. 

Mr. Bajpoi.-I thblk that is a general question to be taken up in con-
(, nection with the proposal for the ludit of receipts. We have no 001Il. 
, mercialised arrangement at Debra. Dun. 

922. Cltairman.-We will take that on the Andamans Fores~-, iJ the 
C .. m#·tee~. Talking on the question of audit of receipts can yo.u 
teD us what is the present position· ia the AndamaRS , . 



Mr. Bajpoi-The present .position is that·the question has not been 
eoD8idered t at all. The only thing 'W~ did consider was the question of 
eommercialisation of accounts more with a'view to the cost of production of 
timber aDd otlier things being ascertained. A system of accounts which was 
prepared by Martin and. Co. who are the agents for the aale .of this timber, 
waa introduced in the Andamans. with effect from the 1st April 1925. 
Recently in coDSUltation with the Accountant Qt,neral, Central Revenues, 
we have prepared a form which will be incorpgrated hereafter in the 
Audit Report to show the commercial result of transactions. I may also 
add for the information of the Committee that any transaet;ion which 
p ••• through Martin'. is audi~ whether it is on the side of receipt or 
expenditure~ six-mODthly by the Accountant Geueral, Bengal. On the 
question of the audit of receipts, if the Committee want me to say any-
tJliDg DOW I will do 80. 

923. C~-Aa we have got on this subject I propoae that we 
should regolarise the question and keep the Foresta together, dealing with 
both Forests and Forests in the Andam&Ds now. What were you going 
to say, Mr. Bajpai , 

)fr. &jptJi-I was just going to say, in regard to the audit' of 
reeeipts that we have not eonsidered this question before; because the 
bulk of the sales take place through our agents, Martin and Co., in 
Caleutta. and there both reeeipta and expenditure are audited in the 
ordinary way. If the Committee want us to undertake this audit of 
receipts for the very, very limited sales that do at present take p1aee in the 
Andamana, we are quite prepared to eonaider the question in consultation 
with the Inapeetor General of Foresta. 

924 .• r. ~i Iyetagtw.-You do not think you are likely to 
bve any receipts under FOl'Mt8 on any large seale either in the Andamana 
or e1aewhere t 

)fr. Bojpai.-Elaewhere we have DO forests ; except perhaps in the 
the North-West Frontier Provinee with which I am not eoneemed ; the 
Foreign and Politieal Department win be in a better poRition to 8DS1Ver 
that question. The only area which is direetly under us and for which 
we are responsible is the Andamaus. .As 1 .y. praetieally all the sales 
at the present moment take place th~h Martin 'a. With the develop-
ment of our HCheme of eoloni .. tion and the emergence of the lunda into 
the sphere of civilisation it is pussiblc more sales will take place ; But 
I cannot say that substantial sales in the islands are likely at present. 

ClairmGfl.-80 far 88 the Andamans Foresta are concerned, your 
&D8Wer i. that you are perfeetly willing to take up the question; but mill 
to the fact that for the present at any rate the bulk of the sales is doDe 
through private agency, it is a comparatively small area over which the 
a11dit of receipts will operate , 

Sir F. Gavfltutt.-AR a general principle it is almost impoeaible to 
«munereialise the accounts department ,and to audit thOle commercial 
aecounta without taking up the audit of reeeiptl. 

Chairrr&tJft.-1 see the difBcolty. 

925. Jlr. J081i.-I wanted to know the total re\'eDue from th_ 
Andaman Foresta have J'OU lOt it here ; 



Mr. Ba,jpai.-I have nothiilg ~yond what is contained in the aeeounts, 
but I may mention generally for the information of the Committee, that 
hitherto we b8.ve been living in hopes of revenue. 

Ckairmafl..-Can you tell us what is the figure of the receipts at 
present' 

Mr. Ba,jptJi.-No, Sir, I couldn't. 
Mr. Jolli.-They are spending more than they get' 
Mr. Ba,jpa,i.-As I said, we have been living in hopes of revenue . 

• Sir F. Gcwmtlett.-It is impossible to compare receipts and expendi-
ture unless the accounts are really on a commercial basis. There may be 
8 great deal of this expenditure which if the accounts were ~mmercialised 
would be shown as capital expenditure. On the other hand, depreciation 
charges and numberless other things ha,ve to be taken into account... It 
:8 impossible to go by a mere comparison of receipts and expenditure in 
finding out what the business result is. 

926. Mr. J oshi.-Fof the present at any rate it is not a revenue-
making department but a spending department. 

Chairman.-No, that is Dot the point. On the figures actually before 
us, it is not possible simply by comparing the receipts figure with the 
expenditure figure to say whether it is or is not making money, but un-
doubtedly it is being operated with a view to making money, though, as 
Mr. Bajpai has told us, 80 far at any rate as 1925-26 is concerned the 
profits were in expectation ra,ther than in actuality. 

Mr. Ba,jpai.-I may also say, speaking from a certain amount of 
experience of a similar position in the United Provinces-that there also, 
to begin with, we had more expenditure than revenue because capital 
expenditure was necessary in order to get the organisation properly 
functioning ; and the ~e applies to the Andamans. We have got to 
set up our machinery and get it working properly before we can except 
any returns. 

927. Ohairman.-Have you n~t got commereialised accounts f9r the 
Andamans Y 

Mr. Bajpai,.-These have been introduced with effect from this 
year. The pro forma account is probably going to appear in the Audit and 
Appropriation Report for 1926-27. 

Page 417. 
928. Mr. Das.-Note A.-3(3) says" Due mainly to the following DOl. 

having been purchased although provided for (1) Band Saw Mill, (2) 
Mechanical Transport, (3) Ba.nd resaw for Calcutta yard of Messrs. 
!Iartin and Co., (4) installation of wireless in North Andamans". 
What does this mean , 

Mr. F. Gauntlett.-The point is why should the Government be buy-
ing stores for a private company , 

Mr. Ba';pai.-So far as that is concerned ; we undertake, according 
to the terms of the agreement, to maintain this yard and supply all 
machinery. 

Mr. Rangaswa.mi Iyengar.-'· It is your property' 



-~ "il*i---"t- WeflNw.e 'IIle1H.d, - _. up __ buDdiD" ... fIO'tide tlae-,e1riaerj. .. . ~, , 
Mr. DAI.-At, Calcutta , .r. BoJt*.-yea. 
929. Mr. Cocie.-They get a com-iMiOB on the aalea t 
Ir. BGjpai.-Yea they do get a commi';on on tbe aaleL 
Mr. Cocie.-The 8ta.ff is .J'Our own , . 
Mr. BGJptJi.-I have DO detence to offer for that. It iI rather the 

timber for which_pay; ad clerks, aeeGmata1lt8, ~ etc., are maiD. 
tained ad paid by the eompuy. 

938 .• r. NIJOfIW.-But why wes a large pro,ision made but DOt 
utitiaed , 

Ir. BajptA.-I have no defence to offer for that. It it rather the 
practiee of the Chief Forest Oftlcer in the And.mana 'k» make proviaioD 
on a large scale! ·~or theae things. 

ClairntGtL-Was it not particularly due to the fact that there was 
a slump in timber in the year in question and it W88 decided to 10 
lIlow t 

Mr. BajptJi.-Yes that is one explanation offered. 
931. Mr. Cocb.-Have you any ftgures as to the value of thele 

forests in the Andamu' I mean what is likely to happen in the future t 
Mr. Bajpai.-I can merely I&)" that our 1Dapeetor General of 

Fonsts hopes that the And,mAlJl, will be tile moat valuable -.et of the 
OoverDJDellt of India in reprd to f .... produee, 80 far .. the direetJy 
admiuistered territories are ooneemed ; but I do not, know whether 8D1 
aetual estimate of the total value of the foreata hal ever heeD .ade .. 

932. .ClairMGta.-Ba-.e 7011 eftr Itad aDJthiDg tift a eomplete 
1Une) of the Pol .... t 

Mr. Bajpai.-Yes; the whole area capable of exploitation and 
development hu been mapped oat. 

Mr. BatagCllllHlftli I"BflgG1'.-Ma., 1 know if you are deve10piDg the 
Andama_ Fol'St8 fro. a briz _ poiDt of view or are aeJelr CU'f'7.iDI 
on the work OD aeeotmt of tM aettleaeDt there , • 

Mr. BGjpGi-I think the Foreata ill tile ADdam,. are heiDI 
developed exclUBively from the COIIlJIlereial point of view. 

933. Mr. BMtgtJftHJflli ',eflgar.-Aud your ehief CODIideratioa is to 
develop them in expectation of a protlt. You expect profits in due COU1"le , 

Mr. &jpA-Yea. 
934. M,.. B. Da.-Kay I enquire if the Bailway DepartmPDt are 

buying wood from tbe AndamaD! for the manufacture of ftrst and aeeoDd 
ela&s eaniages f 

M,.. Bajpoi.-:Martin '8 are the agents and they will be able to say 
whether any timber is supplied to the Railway Department or not. 

M,.. Das:-I find from rour report that the Andamana .upply eome 
walnut and other woodH Ilnd I wllnt to know whether the railwaYl are takiDi 
advantage of theee wooda. ' 
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Wl". ItKjptA.-I dare say.: there are several kinds of woods---resewood, 
padank, et~ . . • 

935. Sir F. Gav,fttlett.-I think·Mr. Campbell would be able to give a 
further answer to. what Mr. Cocke asked jmt now about the valuationQf 
fQrests. Thi9 questiQn has been gone into. in some detail in Madras. 

Mr. Campbell.-l\fadras is the only prQvince where' we have got a ~e­
'liable estimate Qf the fQrests, because away back from the year 1860 or 1870 
they have kept ];'l"Qper block accounts fQr each area they have been regene-
rating. Every year they regenerate certain areas. They have got the 
-cost.s fQr each area right up to. .date. That is why in Madras we have gQt 
the best cQmmercial aCCQunts fo.r forests .Qf any province in India. We 
·commercialise in small divisions ; we find that much mOl'e satisfaetory 
than commercialising large surveys. We find it mQre sati~act{)ry to keep 
it dQwn to small blocks. 

CIt.airman.-Are they remunerative? 
Mr. Ca.mpbell.-Three Qut of fo.ur are showing a net profit after 

making allQwance fo.r depreciatio.n and for charges such as a charge fo.r 
statio.nery and certain othermino.r charges which no.n-co.mmercial CQn-
cerns are nQt charged. The figures are given b~T the' Auditor General. 

• Sfr F. GO/Ufltlett.-I may say with reference to what Mr. Campbell 
said just nQW, that. we do nQt attach any specific value to. the blQck Qf 
timber standing in these areas, except the actual Co.st which has been in-
·curred Qn regenerating those areas. 

Chairman.-We will go back now to the Department Qf EducatiQn, 
Health and Lands, Grant 33 at page 158. 

936. Mr. Neogy.-There is no. explanatiQn with regard to the saving 
UDder C. and E.-2. 

Mr. Bajpai.-I shall deal with C. first. The bulk of the saving was 
under travelling allowance. What happened was that a number of our 
~erks, at the end of the Delhi season instead of CQ:rning up f()l Simla, went 
o.n leave, and their travelling allo.wances fo.r coming to. Simla have to 
:go into the aCCQunts fo.r the next financial year. 

ClaGirmafl..-It is a very small matter and perhaps the AuditQr General 
··did Dot think it WQrth mentiQning. 

Mr. R.:i'f):r;.-With regard to. E.-2, there are three explanatiQns which 
I think the Co.mmittee are already familiar with. The first is the number 
o.f vacancies, the second is that Some people got leave without pay, aud the 
third is the nQn-utilisatio.n of leave salary which is prQvided for under this 
head. 

Chairman.-The salling is not a very large Qne. 
Mr. Bajpai.-Only &. 3,000. 
937. Mr. Neogy.-With regard to contingencies, we find that many 

Qther Departments have saved a little and this is the only Department 
in which it has increased. 

Mr. Bajpai.-The explanation of the increase in our Co.ntingencies is 
given here. What happened was, as members o.f the Committee who. also 
happened to be members o.f the Legislature at the time, are aware that we 
were carrying Qn negQtiations wHh British Guiana with regard to" CQIQniza-
tion. We had to. get some infQrmation by telegraph to. place befQre the 
·House. . . .•• , .~~ 

.. ~.I.!lI 



CitJirMa •. -That is D.-" the exee8I was due to lOme 1eDgtbT foreip 
~". We are DOW dealing, ~th EA-ContiDgeneiea. 

.r. Bojpai.-I beg your pardOn. ·The eq:knation here is that we ' 
Ud made provision for a meeting of the :Members of the Historical BeoordI 
CommjaajOIl which "embles every year. When we were framin, the 
Budpt we did not anticipate that an Exhibition would be attached to this 
lIiatoricaJ. CommiMion, an exhibition of manuscripts, pictures and other 
thinp. This expenditure w8a iDeurred I think for the carriage of the 
exhibits and the provision of furniture, etc. 

938. Mr. Neon.-It says" partly to increased share of charges for 
the Commeree Department :Record Room at Council HOUBe Street, C .... 
cutta. " Are you required to pay rent for any space you oeeupy there , 

Mr. BajptJi.-Yes, the building bf!longs to the Posts and Telegraphs 
Department or rather the Department of Industries and Labour ,who are 
in eharge of it, and they ebar(r~ all other departments of the Government 
11 pro rattJ share of the rent. 

CluJirmatt.-That is one or the results of commercialising the POBta 
and Telegraphs. We now come to page 179. 

939. Sir P. GaKfltlstt.-Before we p81J8 on I would like to say with 
regard to one or two qucstiollR Mr. Neogy has asked that the volume of the 
1'eport already contains 500 pages and it has been said to be too big, with-
out adding explanations on every small variation in the accounts. 

Mr. NeO{JJl.-The total saTing in this calle was BB. 200 and we might be 
allowed to examine the details. 

• Clainaaa.-There is no objection to that. Sir Frederic simply .. keel 
a question 88 10 whether it is neee.usal'Y to go into every easuaJ. variatioa. of 
DO importance. We will DOW paIlS OD to Grant No. 44-8urvey of India. 

940. IIr. Joali-I want to ask for iDformation ; there is lOme refer-
ence here to the Bonnie Brae Estate. 

Jlr. Bajpai.-The BoDDie Brae Bstate is property whieh we wished to 
acquire for our ofIlees in Shillong. Prov_on was made for the ~ 
of this estate when the Legal Bemembraneer discovered a defect in the 
title ; 80 We thought the best thing would be to aequire the land UDder the 
Land Acquisition Act. By the time these proeeediDp were over the Graat 
had lapsed. 

Jlr.lieogJ/.-Do you pay rent at present t 
Mr. BajptJi-We were paying rent for the premi_ then occupied. 

It was a private hoU8e, but now I think the land haa been acquired aDd we 
are going to put up our own ollees. 

!N1. )lr. Coclu.-What is the explanatioD for all these savings under 
, General' f 

Jlr. Ba.jpai.-The position, &8 I dareaay the memben of the Com-
lhittee have diaeoverecl for themselves. is that there have been ('~ecINI under 
voted heads under D. whieh are set off 1>1 .. 'rings under eorreapondiD« 
sub-heads under E. There were eertain parties 'W().rking for Provincial 
Governments and the explanation offered is that when the Surveyor General 
l.ad actually launched hia ~tiODl. he found that the vari908 rt"Ovincial 
Governments were Dot prepared 10 work up to programme and therefore_ 
bad to switch them OD to the work of the ~entra1 Qo/vemment. It waa, for 
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1hiB reaaon, suggested last year that D. and E. should 00 combined,and 
that has been done now. 1 may'also.mention for the informatic3n of the 
Committee that Sir. Frederic Gauntlett has been good enough to express 
satisfaction with the better result shown this year; I may add that we as a 
Department are not yet quite satisfied ! 

:~1 

.;. Sir Frederic Gauntlett.-In that case I withdraw my remarks ! 
, .' Chairman.-Next we come to the Store Account at page 186. 

942. Mr. Das.-I have a question to ask here. You will find under 1 
(iv) that some instruments were returned as useless. 

Mr. Bajpa4.-That is not the position. By" instruments no longer 
required " are meant instruments which have been actually issued to the 
various Government Departments, and returned by them to the Mathema-
tical Instruments Department as not required by them. 

Mr. Da.&-But do you find them useful , 
Mr. Bajpai.-Of C()/Urse ; they are available for re-issue. 
943. Mr. Das.-I am satisfied. On the next page 187 there is an entry 

"Materials in stock for the manufacture of instruments RB. 2,16,136." 
Don't you think that is a very large item t 

Jf.r. Bajpai.-The demand varies from year to year and we have got 
to be prepared for all emergencies, as it were. You oonnot generalise from 
the results of one year. . 

Cltairman.-Are you satisfied that that is not an unnecessarily large 
amount of material to have in stock , 

Sir F. Gallfttlett.-It might be compared with item (III) on page 186, 
on the credit side, Rs. 2,25,449. Practically it is one year's supplies. 

Chairmaft.-Then we go back to the letter press at page 36, para-
graph 44. 

944. Mr. Rangaswam.i lyengar.-What is the present ~ition t 
Mr. Bajpai.-The present position is that the Surveyor General is 

not quite satisfiE'.d with the allotment that has been made for the provision 
of storage accommodation ; hut he is quite. willing to introduce these com-
mercial accounts, which have been prepared in consultation with the Ac-
countant Genernl. 

Chairman.-Y ou think you will have a proper account by the end of 
the year' • 

Mr. Bajpai.-I do not know whether there will be a proper aecount in 
t.he Report for 1926-27 ; but I think there will be in 1927-28. 

945. Mr. Cocke.-'Vith reference to paragraph 45, is this not a 
serious matter, a clerk being entrusted with disbursement who is also look-
ing after the accounts , 

Mr. Bajpai.-As the Committee will have observed from the explana-
tion here, or rather the statement of the action taken, we censured the 
officer in question and issued speeial instructions to the Surveyor General 
that it should not be repeated. 'rhe officer concerned has been asked to 
refund Rs. 1,200. 

Jlr. Rangaswami Iyengar.-The point is we are told that it is not due 
to a~y defect in the system and.yet you find the clerk, who was usually 
Bl6i>in 
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eatrust-ed with the disbursement, wei able to appropriate the exceE .. ~ 
in spite of. the system , '. . . -

Jlr. B(ljpai-I don't think so. The position is that if the 8UperviBiDr 
08ieer had exercised the check which he is required to exereise, this thiDr 
would not have happened. 

946. Chairmata.-That Dle~ns the s~'stt'm does permit of the same clerk 
being entrusted with the preparation of the monthly bills and the disburse-
IQeIlt of the money f 

Jlr. Bojpai.-That is perfectly true. 
Claoinuft.-Is that a system whieh you think is satisfactory t 
JJr. BGjpGi.-But the supervisiDg ofRcao is supposed to cheek the die-

bul'8ement from time to time. 
Jlr. Botlt1.II.7(.URi l,6t1gor.-The point is not that. 1l'he ~int is 

whether the same man should be entrusted with both duties , 
IIr. Bajpai.-Theoretically it is open to objection but for ever 80 maD.7 

years it seems to ha,"e worked "ithout any damage. 
CltJinnatl.-Now that it has Dot worked, is it still being coDtinuedet 
Ir. Bajpcai-In ODe ease 01117 has it not .... orked t 
CAainJlGtl.-It is a general principle, I believe, throughout the ao.-

emment that as a rule the same officer should not be entrusted with both 
duties. 

8ir P. GG_fIlleft -Where you have au ofBee in which there is 1DON 
tbaa ODe respoDSibJe clerk, it certaiDly should be carried out. 

Mr. Katcla.-There are DO regulatioDa anywhere about it. The oaI7 
~ in which it arises is in regard to stores. The clerk who preparea tile 
billa for stores should have nothing to do with disbursements. 

947. Mr. BatlgCUll1G.u ltlftllar.-But take the extreme qae. Do you 
think the m&:1 who is in charge of the eash should a1Bo be responsible for 
tJae aceount t 

Mr. Kavla.-Pel'lOnally I agree with you. I don't allow the clerk 
wile prepares a bill t,o effect the diabunement. 

Mr. Campbell.-It is just a ease of control. Work should be supplied 
for as many people as are eoncerned. In connection with wages, a dozen 
men art' engaged in conntetion with bills "and the checking of statements. 

ChainIUJft.-That, of course, in a large office. In a small ofBee it is 
more difficult. 

Mr. Bafl{/tU'Wami l~e1lgar.-You mean to say there is only one m&1L 

Mr. Bajpai.-Tbere i. only one. 
Claairmata.-Srecial provision is oh"inuJi11v n·~e".\l,sarY . .' 

Orant No. 47-BolaMcol BfA.rver : 
948. Mr. Jo.li.-I want to know wlietller the department eo't pr0-

duce ita own eiDchona bark here. 

Jlr. &jpoi.-. W e ~re tryi~ to. produce our own bark, aDd for that 
purpose we acqwred !Jm planta.tlOn I!, Me~ui in Burma ; but the emting 
purchases are made m conneebOD Wlth de agreement entered into with 
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lIowards in 1918. This agreement does ndt come to an end till 1928. So 
under the terms of the agreement we- have been buying this barl 

Jl r. Rangaswami I ye"'IJar .-Are not the Madras cinchona farms able to 
produce very much more than they do T 

Mr. Bajpai.-The reason why we are not asking them to produce up 
~ their full limit is that we have got this contract. So far as I know, 
there is no intention of continuing this contract beyond 1928. 

Mr. Rangaswami Iyengar .-W e might refer to it. 
Chairman.-As a matter of fact, we have referred to it. We had a 

discussion on the last occasion. 
Mr. I. 'mgaswami Iyengar.-We may express our opinion that after 

this contract it won't be renewed. 
" 949. Sir F. Gauntlett.-There h, a very large saving on this head. 
There was a still larger saving last year. 

Mr. Bajpai.-That is the explanation; that under the terms of the 
agreement we may either have to buy the maximum of 28,000 po-unds or 
the-lower limit which is 8,000 pounds. And we do not know when we are 
drawing up our budget how much we shall be required to purchase. 

950. Mr. Rangaswami Iyengar.-We might express the hope, Sir, that 
it won't be renewed. 

Chairman.-I would suggest that we have not had the evidence before 
us. I think the Government's view is that we understand this contract 
has given a certain amount of trouble and will not be renewed. It will be 
better than expressing an opinion. It is a long story and there are of 
course quite strong arguments on the other side. But I think the balance 
of the argument is in favour of not continuing the contract. We can say 
'We understand the contract will not be renewed. 

Mr. Bajpai.-The Committee might like to have their attention invited 
to the fact that at the time when this contract was made the world price of 
every commodity was very hig~ and we got better terms frcm Howards 
than anywhere ~e. 

Page 194. 

951. Chairman.-There is a saving again under provin~ial Gt)\'ernmentB 
expenses for the same reasons. 
,Mr. Ba.jpai.-The savings under Bengal have a special explanation of 

their" own. 'Vhat happens is that they convert our bark into quinine sul-
phate and then sell it. Any amount which is acquired by sale goes towards 
the reduction of the amount we have to pay diem for the manufacture. 
The more the sales, the greater the amount available for the revision and 
improvement of the factory. 

Ch.oirtnan.-Is that correctly shown, if it is the net figure' 
Sir F~" Gauntlett.-No, Sir, 1: should have preferred both to be shown. 
Clwirman.-The p<)sition is that you pay the provincial Gov~rnment the 

nett result. 
Mr. Ra.ngaswami Iye'ngar.-;-You think the provincial accounts win 

show the full statement , 
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ClatrlRGtI.-It is a question fot: tqe . provincial accounts then to ahow 
it. I think this is correctly shown here. 

Pag' 195.-8tor, AccOtCtlf. 
952. Sir P. Gavtl'tl.ett.-I think I might remark. Sir, that Mr. Campbell 

has recently had an ofBeer at Mungpoo and I think he has also been there 
Jrimaelf and we hope to get the accounts at Mungpoo on a commercial basil 
~l~. ' 

CltJinnatlo.-What about the other one , 
Mr. CGlllpbell.-Naduvattam is eommereialised now, Sir. 
953. Jlr. DtJI.-I 1iDd the quantity in stock is 120 million pounds. 
Jlr. Bajpat.-It ought to be 120~OOO pounds because our cOntract 

with Howards is to buy Dot more than 28,000 pounds a year. I don't see 
Iunr this could. I1lIl into mi1Ji01l8. I will be able to verify the matter. 
I ahaD find it out from my department. 

954. 8ir P. Oa"tatleH.-There is one point that remains, whether it 
• millions or th01l8llDds, and that is the size of the stock. 

• CltRnJaatl.-Y.. whether it is millions or thousands, do you need 
• 1arge stoek in hand , 

Mr. BajptJi.-Yes ; we are building up a big stock because of the 
poadbility of the termination of the agreement. But I am certaiD it iI 
IIOt millions. 

Jlr. Ka.la.-It will be noticed that the accounts were not audited. 
Gra.t 48-Zoological 8_""". 

955. CluJinnGa.-Tbe next vote is 48-Zoologieal Survey. We draw 
the attention of the witness once again to the over-estimation of the leave 
.uary and over-estimation of pay of 0'" aud estnUsbmenu,--fItrietIJ' 
pay of oJ6eers in this ease. 

Page 199.-B~iotr ~. 
956. Clairmatl.-A very large saviDg. It is laid to be due to the 

.aller extent of the Director General '8 library and the nOli-utilisation 
of the J"I'OVision for publieations. 

Sir F. GtJllfttlett.-I might draw your att.ebtion to the figure UDder 
JL It rather 100b 88 if money, instead of beiDg spent OIl the libl'8!7, ..... 
1Jeing spent on the purchase of aDtiquitiea. 

.,.. BajptJi.-W en, part of it was utilised, Sir t but the real reuoD • 
~ our not beiDg able to spend the whole of the 8'UID was that the publica-
tion of the monograph on Sanehi was not eomp1eted.lt has been pub-
lished since. 

CluJirmafl.-And a "ery fine .monograph it i •. 
8ir P. Gallft'ldt.-And the money WaH {l0!iL8ibly used under H. 
CluJirmafl.-We definitely nuthoriKf'd reappropriation from D. to H . 

• Mr. Bajpai.-And the explanation of that is that the Director Gene-
ral of A~~~ g~nerally utilises any savings there might be, te pur-
ehase antiqwtles whleh are of national value. The actual amount &pent 
deJ:enda ~n what is left over at the end of the year. . 

li,.. N eogu.-With the sanction of th~ FinaDee Department. . 
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Mr. Bajpai.-Yes. 
957. Mr. Das.-Regarding the' archreological museum at Tlxila, isn't 

it intended to build a museum at a bigger centre' . 
Mr. Bajpai.-Well, from time immemorial Taxila has been known 

as one of the museums of India ; it has been the c~ntre of Buddhistio 
activities, cultural as well as religious. 

Mr. Neogy.-You must not judge of the importance of places· by 
their present smallness. 

Mr. Das.-How about building a museum at Patna' 
Mr. Bajpai.-There is one already which the Local Government have 

built. 

Grant 51. 
958. Okairman.-There is an excess vote here. All accounted for 

by C.-4 , 
Mr. Bajpaj.-What happened was that we sanctioned, I think, quite 

early in the present century an annual grant of Rs. 5,000 a year to the 
Asiatic Society of Bengal, in Calcutta, which issues historical publications 
from time to time. During the year 1923-24, I think the Society were 
enabled to send in an application for grant because the Secretary had 
died and the affairs of the Society were in sowe confusion. The following 
year they came up with a request; not merely for a grant for that year 
but for the previous year also. So the Government of India decided to 
make a lump pant of Bs. 10,000 and pay it during the year. It was treated 
88 a special case. The actual application for the grant was received at the 
time when the budget was framed. The matter was taken to the Standing 
Finance Committee. 

Ohairman.-So far as the excess vote is ooncemed, it is one that was 
covered out of the reserve and was regarded at that time as a perfectq 
legitimate method of covering excess. 

Bose Research Institute. 
959. Mr. Neogy.-My impression is that this institute gets a fixed 

allotment of a lakh a year. How i~ it they were paid less T 
Mr. Bajpai.-The explanation of that is that a certain firm to whom 

the Research Institute had advanced some money went into liquidatiol!l ; 
and certain sums that were received from the liquidators were credited to 
Government instead of to the Institute. 

960. Mr. Neogy.-Are you going to pay it back to the Bose Research 
Institute t 

Ohairman..-I suppose the position is that Government originally made 
good the loss. Why should Government get the benefit of the dividends 
from the firm of liquidators f 

Mr. Bajpai.-I think we objected to Sir Jagadish Bose having spent 
the money like that and not having made sure of the financial solvency of 
the firm with which he was dealing. 

Chairman..-I suppose the money was paid out by the Government in 
the first instance. • 
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Jlr . ... .iJ*.-The money ia,to be ~t OD the lDstitute aDd not"~-.Dt 

to he. givep to insolvent 1lrma. .. . 
8ir p. Gft,,'Z.ti.-It rabJea the rather important question of fo1lowm, 

up the gnmts in. aid. 
GnJ'" 52, Ed~ 

961. lIr. DGI.-I only object to the grut of Ba. 13,000 to the Calcutta 
I1I1i.enity. " 

Jlr. NeDfW.-It was not provided for in the beKiJmiq. 
ClainlllJw.-The Bs. 13,000 will be paid. It was really in eonnection 

with the lIinto profe.or-ahip of economies that this rrant was made. We 
have been paying it &iDee 1910, but it was in the year 1923, that the question 
of the legality of this grant by the Government of India to institutioD8 
which were really proviDeial was taken up ; and we had to go to the See-
zetary of State to obtain his 8&Detion to these grants. There are a number 
of other grants like this. There is for instance a grant of 
lis. 3,70,000 whieh we pay to the Countess of Du1ferin Fund. 

Clainu. (To llr. Das).-You must raise an objection in the Assem~7. 
PGfl6 204. 

962. CiUHNJI4tl.-This excess amount is covered by the Aitchison Col-
lege and the reserve. That is easily explainable. 

8ir P. o-tltlstl.-It is not completely covered by the reserve, Sir. 
Oro_ 53, JI edieal Bervicu. 

963. lIr. NMfIfI.-The non-publieation of mapa and charta requiree 
uplaDation. 

llr. BajptJi.-It was not a measure of economy at aU. Our Publie 
Health Commiasioner thought he would put in certain eharts in the report. 
J'iDa1ly he found the provinces were not able to furnish him with any ma.,. 
aDd 80 the money lapaed. 

964. ClatrtnGfl.-Under A.-5 contiDgeDeies, there is a big saving. 
Mr. BtJjpai.-The explanation is given in the report. The Director 

General was not at fault although he might have serut;njaed the thiq more 
earefuIly. It was thE' Controller of Printing and Stationery who asked 
IIim to inelude this amount under CODtiDgeDeiea, and he did it. 

PGfe 206. 
965. Mr. Das.-I would like to know what service it doea to the 

eountry-thia X-Bay Institute. 
Mr. Bajpai.-The bulk of the work of course is done for the militar7 

aDd Army Department. They have their own station hospitals and so OD. 
They &end patients there for treatment, and in addition to that, aD the 
stores required by the various military hospitals are supplied by this IDSti-
tute. .As regards service to the country. Anybody iI at liberty to go aud 
pt treatment. The second service it doea"'to the country at present is that 
there are two instruction elaN. held every month, 28 aeats beiDa reael'ftcl 
for the military and 22 for private people and nominees of Local Govena-
menu. I would like to point out to the committee that at the time that 
thia X-Bay lDatitute "M formed in 1906s there wu DO lOch thilll .• 
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Nerved· and trlDlferred IUb~eotI, and the GoverDlllent of India· had 
I'eIpODSibility for all. '. . 

966. CAairrrwm.-I think D.'" is an important item. 
J 

8if' F'. GautNlett.-There is a special note on that in page 207.-
CluMrmGfI.-Have you anything to add to that f 
Jl,.. Bajpai,.-The Director General says that Ra. 27,700 is the total 

expenditure, and that only two-thirds of this is debitable to central 
:revenues and one--third to the military. In other words, instead of showing 
the share of the civil administration, the whole expenditure has been shoWb 
here. 

Mr. JoaAi.-The point (at page 207, note at the bottom) is that the 
statement given by the Direetor General did not agree with the actual 
expenditure recorded in the accounts. 

M,.. BajpoA.-The Director General says the total expenditure was 
Ra. 25,000 and that only two-thirds ought to be debited to this head. The 
matter was under reference and there has been no decision reached. 

• M,.. Joahi.-Is the Accountant General satisfied as to this explanation f 
M,.. Kaula.-If he was satisfied this note would not have been here. 

We. are waiting for orders. 
Page 209, Store Accounts. 

967. M,.. Bajpai.-I think, Sir, the Committee wanted to inquire from 
us generally as to what we had done in this matter. 

Cha4rman.-That arises really on paragraph 49 of the letter press 
page 39. 

M,.. Btljpai.-The wish expressed by the Committee on the last !)CC8-
sion was that, if we were not likely in require any of these obsolete or 
obsolescel!t 8ppmatus, for our own use, we might as well give them 
away. Ueccnlly u letter has been issued to Local Govemments contain:ng 
a list of these obsolecent stores. We have inquired whether there are any 
institutions to which they can be given away. 

M,.. Rangaswami lye1lga,..-you have tried to dispose of these unser-
viceable stores , 

M,.. Bajpai.-We really have to give them away. 
Ckai,.man.-Well, we expressed the view that it is better to give them 

away. f 

M,.. Rangaswami I yenga,..-I know there are some private institutions 
in Madras 'Who would be glad to get. them. 

M,.. Bajpai.-I don't think we would give them away for profit. 
M,.. N eogy .-Are regular accounts kept of stores , 
Jl,.. Bajpai.-Yes. 
M,.. Neogy.-He says here " no regular accounts were hitherto main-

tained ". That. is the positionestated in this report. -
M,.. Ba.ipai.-That is because originally they kept no sort of account~ 

of the value of stores. They merely maintained a list of stores. 
968. Clainnan.-I want to follow up the question of getting rid of 

obIolescent stores. Does Dobady want them , 



Mr. llajpai.-The question of giw. away of stores has been take. 
up very recently. Before that we. ~anied' to sell these things. We sent 
round lists to Local Governments and any medical institutions who might 
want to purchase them and, generally, we drew blanks. We could not sell 
them. When this committee decided that we should give them away, we I 

issued a letter to Local Governments. I think the value at the ourrent rate 
of exchange of these obsolescent stores is B.s. 2,90,000. On receiving replies 
from Local Governments, we shaD proceed to distribute this stock. 

969. Mr. Neogy.-How is it that in one year the value of this has gone 
.from Bs. 53,000 to :as. 3,87,000 t 

8ir F. Oa • .,16ft.-There is a note about that. The one is a mere 
dec1aratioD and the other is what is thought to be a surplus or obsolete. 

Mr. N«JfI1I.-CoDSidered by whom' 
Mr. BajpGi.-Considered by the Superintendent of the Institute. And 

, deelared ' by the· Superintendent, after consulting the Director General of 
IDdian Medical Serviee. But the explanation of this increase really is 
that Rfter the instruetiODS which we had from the Committee last year, 
we asked the Superintendent to put away defiDitely in the category of 
obeoleadent or oheolete stores, thOle which he could not dispose of. · 

Jlr. BoflgtutlHJai I'6ft(lar.-In other words, you think that every- ' 
thing that has been eonaidered surplus has been declared obaolete. 

Jlr. Bajpai.-Yea. 
lIr. ~i I,etll/Gr.-In previous years you bpt a diatin.etiOD 

between what was eoDSidered and what was dee1ared t 
Mr. BajpGi-AA a matter of faet, 1 have come aero. it for the ftnt 

time this year. 
Sir 11. 6 .. "'lell.-1 think there is an expiaDation. ODe ia formal 

c1.ee1aration and the other is merely expression of opinion, purely un-oftlcial. 
Mr. Baflga.nDtJffti lyetagar.-That is true, but why didn't they fonoW' 

up that declaration , 
Mr. Bajpai.-We are trying to get rid of the" considered" things 

as well as the deelare-J things. 
Page 213. 

970. Sir F. Gatlfat/ett.-lhave a Dote on C.-2 5. The budgeting 
appears to have been defective. The Public AccoUDta Committee might 
like to inquire why the provincial revenues could Dot be taken into aeeoUDt 
in framing the budget. 

Mr. Bajpai.-Tbe explanation is that the decision to share this expendi-
ture between the Provincial Government, the Govenunent of India ad 
the Port Trust wu reached rather late in the year. 

C1&airmafl.-The matter went before the Standing Finance Committee , 
Mr. Bajpai.-Yea, Sir. 

Page 214, P.rc/uue of In", bolIU,. 
971. Mr. Neogll.-Why W88 there a larger re&ene than neoe.arv f 
)fr. Bajpai.-We have DOW reduced the provision under each OD~ of 
~ heads. I ~ give you the 8m ... tor 1927-28. Be. 20,000 W8I pro-
ncted for bottles m 1924-25. Oaly Ba. Sfoeo hu been prcmded thia ,.ar. , 
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Eage 215. 
972. Mr. Oocke.-The 

whose deposits are those , 
deposits .rose in the indian Researeh Fund': 

'Mr. Bajpo,i.-The deposits of the Indian Research Fund Association. 
Mr. Neogy.-They are permitted to fund their saving T 
Mr. Bajpai.-The reason is that when the Government of India first 

decided to make a grant of 5 lakhs a year to the Indian Research .ABsocia-
tion, the idea was that whatever was saved should be available for the 
foundation of a central resear(jI institute and capital expenditure thereon. 

Mr. Neogy.-What sort of audit is done with regard.to its internal 
accounts , 

Mr. Ro,jagopalafl,.-The audit is done by the Pay and Accounts Officer. 
Page 219, (a) (5). 

973. Mr. Neogy.-There was a very large saving, Rs. 28,000, on 
account of the transfer of printing from private presses to the Govern-
ment Press' What is the explanation , 

• Mr. Bajpai.-The figures entered in the Agricultural Adviser's Budget 
I were based on the actuals of the last three years. The Controller of Print-

ing and Stationery saw no reason why the publication work of the Agri-
cultural Adviser should be done by private agency and he thought it ought 
to be done by the Government Press. 

Ohairmafl,.-Does that mean there was an actual saving , 
Mr. Bajpo,i.-It means a saving so far as this head is concerned. 
Ohairman.-Does that mean that the Government printing is done 

free , 
A.-Yes. 
974. Sir F. Gaufttlett.-(a) (6) (2). The supplementary estimate was 

necessarily large ; I have raised the question wheJther it is desirable to take 
grants until the end of the year. 

Mr. Bo,jpai.-The only explanation I can give the Committee is that 
the proposal for this expenditure aotually materialized in August 1925. 
At that stage the Agricultural Adviser was asked whether he could anti-
eipate savings, under any heads and he said definitely he could not. 

Chairmo,fl,.-It was something of the nature of a new service , 
Mr. Bajpo,i.-It was an entirely new service. 
Oho,irmo,n.-Partly also, we wanted to bring it to the special notice 

of t.he Assembly. The supplementary grant was to be sanctioned by the 
Legislative Assembly ; I think there wa..~ a reason for getting their approval. 

Mr. Bo,jpai.-There were three things. One was the Anand Ceremony, 
the second was the sugar cable service, and the third ,"as Rs. 85,000 
for the funiigation of imported American cotton. 

Mr. Rajo,gopalan.-Rs. 29,000 was surrendered as soon as it was known 
it was not required. 

975. CAairmaft..-The estimate for the Creamery seems to have been 
ratJier far out , • 
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IIr. B.jptJi.-They were jll8t aakiBr a begiJmiDr at the tiae aDd there 

".. no ~ to go upon at all. BI., 55,000 waa pro~ded for tile _veto,. 
meDt of the creamery and owing to the slump in the demand, they 4Iid 
DOt develop it to the extent they originally intended. 

976. IIr. B. DaI.-Are they doingauy useful work t 
Mr. BCljlHfi.-They are doiDg both educative and commercial work ill 

Boplore and WelliDgtoD. . 

PtIfI. 2J8. 
977. Sir F. GtJ"taflefl.-The saving was more than the whole of file 

IRlpplementary gr&I1t. 

Mr. BajptJi.-I may state for the information of the Committee tUt 
we did adopt in the last Budget the system of a . lump deduction from the 
Agricultural Adviser's Budget. 

Page 225. 

978. Jlr. B. DfJ8.-You did not acquire the land under the Land Acqui-
sition Act' If so, you still have got to pay f 

Jlr. Bajpai.-We took the farm over from the military so there W88 
DO question of land acquisition. ' 

979. Mr. Cocke.-I would draw attention to the footnote on pap 225. 
Jlr. CtlfllpbeU.-Ky report to the best of my reconection is main17 

in connection with the valuation of the &l8eta,-nothing of importaDee 
whieh will dect the pr06t except the question of the valuation of uaetI 
and depreciation. 

Sir P. Go •• tletl.-If there.are any pointa to which you call apeeial 
attention in your report whieh you deem worthy of bringiDg to the epecial 
BOice of the Committee, I think they should be extracted , 

980. Jlr. BajptJi.-There is ODe general statement in regard to th_ 
two losing concerns. We ourselves have taken up the question of aeparatiDg 
what you might describe as the et"'IlJDereiaI side from the purely educa-
tional ad experimental side. 

Clainnatl.-Theft is a whole lot of these trading and coJ'JlllleNial 
aeeounts following. 

981. )lr. B. Dtu.-I would refer to the balance sheet on pap 232. 
Can the item of Rs. 9,616, 1088 up to the previous year OD the right baud 
side be explained f 

8ir P. GtJIl.fltktt.-I p~e it means that in one year there was • 
profit of Bs. 982 and in the other years the g1"OfPt 1-. was Ba. 9,616. 

Mr. CampbeU.-These aeeounta are not in the form in which I 
present aeeounts ; they ar. in" the form in which they appeared in the 
~ceountan~ General'8 accounts for ROme. years, I understand. The qUeI-
bOD was dil(Mssed 88 to whethp1" a proper p.ommercial form should not be 
embodied in t~'is statfIJDent. Thi" is explained in CODneetion ",Uh the 
t~ading .accounts for Kamal on pages 226-229. There ia • lot of info ..... 
bOD whIeh is really not Deee •• al'1 whieh does DOt appear ill ID1 tradlnl aeeount. • 



. ~82. CUi,..a".-I would, eollUDeJ1d to the Department to eonsider in 
eoD8wtation with the Auditor General the question of the form in whi4Jl 
these are exhibited.' .. 

Jlr. Cocke.-I notice the balance sheet on page 232 is signed by yOlll" 
Alaistant Director , 

Mr. Campbell.-The figures have all been cheeked with my OWD 
accounts. It is merely a question of presentation. -
. 983. Sir F. Gaufttlett.-I would suggest, minute details of these trad-
mg accounts are not really necessary for the Public Accounts Committee. 

984. Sir F. Gauntlett.-There is one important comment on page 236: 
Rs. 11,000 loss due to deaths,-that of course was due to a serious outbreak 
of disease. The loss on page 237 is very heavy, partly due to that. 

Mr. Bajpai.-These were imported cattle and there was an outbreak. 
985. Mr. B. Das.-Page 239, fees realized about Rs. 3,700. Is it 

atisfactory that you should charge these small fees from students who ·come 
froID all over the country f 

Mr. Bajpai.-We have to take fees if we are going to run these as 
• • paYlDg concerns . 
• 
Mr. B. Das.-But you have lost so many thousands, otherwise ! 
Mr. Bajpai.-But the fees do go some way to make up the loss. 
Mr. B. Das.-But you should consider that students travel from the 

Punjab, the United Provinces, from all over the country to learn the dairy 
system t.here. 

Chairmafl.-It is for the Provincial Government to defray the expenses 
of any such concession. 

PartJf/rapl 49. 

986. Mr. Bajpai.-The position is that we are now considering the 
proposal that hereafter these officers should not be allowed the concession 
unless they make out a special case for it. 

Paragraph 51. 
987. Mr. Bajpo.t.-This was really the mistake of the Agricultural Ad-

viser and he has been warned to be more careful in future. We have com-
municated your comment to the Agricultural Adviser, that responsibility 
attaehes to the Head of the Office who signs the bills. 

988. CMirman.-Veterinary services: we have got an excess here, and 
there was an excess last year. This is an unsatisfactory form of excess 
because it is, as far as I can see, due directly to the action of the men in 
charge. 

• 
Mr. Bajpai.-I shall not be able to make an explicit statement on the 

subject because the case is sub judice. 
Chairman.-We have got to recommend to the Assembly some action 

in regard to this excess under Civil Veterinary Services. 



Mr. BGjpai.-This is explained by ~ various details under the various 
hea.ds:. • .. . '. 

989. CAairmaft.-We have got to satisfy ourselves first and then put 
up a report to the Assembly to certify to them that they should vote this 
excess. It is a little difficult in those circumstances to say that we under-
stand that the question of disciplinary action is under consideration unless 
at any rate by the time we present the report in the Assembly the Dcpart-
ment is in a position to say what action has been taken. 

llr. BajptJi-I fear it will Dot be possible. 
Mr. Katda.-The excess 'is covered by the allotment out of the reserve. 
ClainntJtl.-What is the real reason for the ueess t 

Mr. Bajp4i.-I have nothing to add to the various details put forward 
here. The bulk of the supplementary grant is explained on the ground 
that we had to meet heavy demands for sera from the provinces. I have ob. 
tained figures for the receipts. Whereas the estimated receipts from sales 
were 7 lakbs the aetual receipts were 12 lakbs. A supplementary estimate 
of Bs. 85,000 was preeented in February 1926. 

990. CiGif"lllG8.-How is it that that supplementary estimate wu in-
so!leient' Does it not show some lack of knowledge of the procr- of 
espenditure , 

Mr. BGjptJi.-I think it shows a lack of foresight on the part of the 
ofbeer; he pitehed the demand lower really than W81 neceaaa17 for his pur-
pans. 

CluHnJI4t1.-The Committee would be in a poaition to I&)" that thia 
excess W8I aetua1ly covered by appropriation from the reBerve but at the 
... e time there is DO speeial explaDation before us w117 this aupplemental'7 
demADd wu inso1Jleient , 

Mr. Neogy.-The indication in explanations (d) to (e) is that in 
CODIequenee of the prevalence of some severe disease, there was an unpre-
.eedented demand from Provincial Governments for sera and vaeeiDes. 

991. CluKrman.-(Ir) is 8 particularly bad ease. BB. 13,000 W88 fint 
asked for, making a total of Ra. 17,000; in February 1926 the aetual ex-
penditure was Rs. 40.000 more. 

Mr. Bajpai.-It was more or leas guess-work on the part of the oftloer. 
ChaiNrUlll.-When you were before us a year ago yon intimated that 

70U would be overspending in this grant in the nest year too, 10 that I 
think this really arises on paragrapb 56. 

Clurirmaft.-I suppose this question of the irregularities will have to 
«nne before another Public AeeoUDta Committee. The matter ia ftb-jtultct. 
We shall have to draw attention to this being BUb jtul~. The Puhlie 
Accounts Committee of next year wiD have to eumiDe it. Of aourae it 
is a little bit ditBcult to recommend aD e.lce88 vote to the ASMmbly when 
you have not got the faeti. 

M,.. Bajpai.-The irregularities are not directly relevant escept fmm 
the broad point of view of UDder-eatimating. 

TIle Committee then adjoumed tin 2!U in the afternoon. 
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BvideDCe taken at the 13th meeting of the Public ~ta Committee 

. . 

held on Priday, th~ !2tJi August at 2-45 p.m.. • 

PRESENT:. 

(1) The Hon 'ble Sir Basil Blackett, K.C.B., K.C. S. I. 
(2) Mr. H. G. Cocke. 
(3) Maulvi Abdul Matin Chowdhury. 
(4) Mr. B. Das. 
(5) Mr. A. Rangaswami Iyengar. 
(6) Mr. N. M. Joshi. 
(7) Mr. K. C. Neogy. J 
(8) Sir Frederic Gauntlett, Auditor General 1 
(9) Mr. C. W. C. Carson, Controller of Civil Account .. 
(10) Mr. G. Kaula, Accountant General, Central I 

Revenues. J 
(11) Mr. T. K. Rajagopalan, Officer on Special Duty 

• (12) Mr. D. C. Campbell, Director of Commercial 
Audit. 

• Education, Health and Lands. 

Chairman. 

Member,. 

Were also 
present. 

Mr. G. S. Bajpai, Deputy Secretary, Department of1 

Mr. N. J. Roughton, Deputy Secretary, Commerce I . 
Department. J W itftessu. 

Mr. G. H. Spence, Deputy Secretary, Legislative 
Department. 

Mr. A. F. L. Brayne, Secre.tary, Finance Department. 
992. Chairmafl.-Grant 62, page 253 :. Here we have another excesa 

grant: is this covered by appropriation from reserved' 
Mr. Bajpai.-It has been met by appropriation from reserve. 
Mr. RaflglUwami Iye.gar.-What is the cause of this excess , 
Mr. Bajpai.-1925-26 was an exceptional year for emigration to 

Malaya and the Inspector of Emigrants had to go to various places-
Negapatam, etc.-to look after the arrangements ; also there was a pearl 
fishery in Ceylon and we deputed a special officer to look after the people 
there. :Madras infonned us rather late in the year about this excess and 
80 we had to fall back on the reserve. 

993. Mr. Joshi-You are receiving from Emigration RB. 3,17,000 and 
spending only Rs. 1,10,000 ; do you approve of the principle of making 
a profit out of the emigration of labourers , 

Mr. Bajpai.-I do not say that I approve of the principle but there 
is no necessity actually to spend it to the actual amount that may be 
earned. The idea really was that we should realise enough to make the 
department self-supporting. • 

.11r. Rangasu10mi Iyengar.-Is it not therefore a case in which you 
should consider a case for reducing , 

• },( r. Ba.jpai.'-\V e haye already done so ; the fees to Ceylon have been 
redqced. \Ve have not by anr .means reached the limit of our expendi-
ture. 



Mr. .fiG"' ..... , ",.,.,-.--Cua ~. ~ot atreDrthen your pl'Otellh'. 
machinery in Ceylon ~d .alaya f . 

Mr. Bajpat.-W~ have already appointed an assistant to the Emi· 
gration Commissioner in Ceylon ; in due COUl'8e we shall go up to Finance 
Department with proposals for placing the organisation here and in the 
provinces on a more eflicient basis. The fees are paid by the Govern-
ments of Ceylon and Malaya ; the emigrants do not pay the fees. I 
should say the total amount of the savings up to date would be about 
S or 6 Ia1rha. 

Q.--That has all been absorbed in the general balance f 
Clainnafl.-Yes. 
Mr. Neogy .. -I should like to see it fUDded. 
Jlr.llattgtJnDGmi l,1rAgar.-It would be much better used in strength-

ening the emigration protection. 
Mr. Jo~"-That is my point. 
Claainufl.-It is recopiaed that the exent of the surplus gives the 

department a strong extra argument for additiODal e%peDditure if the), 
can make it out. 

994. Sir P. OouIl6tf.-With referenee to item A at pap 259, hat &D7' 
stock been ever taken of the Imperial Library , . 

.A.-That is a question we are ecmsidering DOW ; I do Dot think we 
Jaave taken any stock 80 far. 

995. Mr. DGI.-On page 399, item B, you have traDsferred eertaia 
grants from primary to secondary , 

Mr. BGjpai.-The upJaaation is that Government thought they should 
relieve district boards of aU re8pOD8ibility for expenditure on second-
ary education aDd leave them to devote their reaervee to primary educa-
tion. That is the policy in regard to Delhi ; I eaDJlot say anything about 
the North-West Frontier ProviDae because that is really lRanaged by the 
Foreign and Political Department. 

ClGinJacJ •. -1t is a fairly general poliey to make local bodiea respon-
sible for primary education , 

... t.-Yes. 
Mr. BasgtJItDam·j lyeragar.-So far u Madras is ccmeerned, I do Dot 

think that is the policy. 
Choinntut.-I was putting it the other way : we regard primary edu-

cation &8 the first charge on local bodies' funds for education. 
Jf r. Basga.noami I yefl{/tJr .-It would be .. weD if it is put to the pro-

vinces ; it will help us. 
Jlr. Bajpai.-We 'ha."e really no loct&I It"fIdi; but we have adopt-

ed the poliey ourselves. 
• 996. Mr. lo.li.-There is no provision in the budget for a graDt with 

regard to item D.-Ion page 402 . 
.. Vr. Bajpai.-~ explanation of that is that until about the middle 

of that year, these gardena were dealt with by the local authorities who 
were relp0118ible for nazul admiDiltration generally on behalf of the 
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2'1 
~eDt of India. About the.middle of that year the Chief Commis-
sioner came. up with a proposal that" the Govemment of India should take 
over the administration of th_ nazul properties, because the munioi~ 
pality and the local bodies were not managing it properly. We sanction-
ed that, but at the same time it was arranged that we would pay these 
local bodies the expenditure incurred by them on the upkeep of public 
gardens which is a legitimate public charge. The Government of India 
takes the income now. 

Pa,ragra:ph 3 (a) of the Auditor General's letter. 
997. Jl r. Bajpai.-Explained that ROme of the local governments 

had specifically objected to any form of the Government of India's COll-
trol ov-er land and land revenue as going against the spirit of the reforms, 
and it was finairy decided that it should be left over for the Statutory 
Commission to consider. At present the Government of India exercise 
008trol over the pitch of assessment and the period of settlement ; every-
thiag else. has been handed over to local governments. 

Mr. BcmgaswaMi l'11e"l1a.r.-Do, they not exercise control over legisla-
tiv. proposals , 

• lIr. BajptJi.-I do not know whether that arises. 
998. CIuJi ....... -There is an excess of £918 representing the exPenses 

01 _ oftleer OD deputation to British Guiana in connection with an Indian 
Colonisation Scheme, in the Secretary of State's Appropriation Account. 

Mr. Ba,jpai.-The deputation was sanctioned by the Secretary of 
State. 

Jl f'. Bajpai.-As regards the item of expenditure on " Dome of the 
Bock, Je1'1188lem ", I do not know anything. 

Sir F. GHfdldt.-I also spoke to Mr. Littlehailes and he said he knew 
nothiDg about it. 

The Chairman thanked the witness who then withdrew. -
999. 8ir P. Gaufdlett.-Before another witness comes in, might 1 

make a statement bringing up to date the information with regard to 
the oIBee at Peshawar t We have just received a letter from the Chief 
Commissioner stating that it will not be possible for us to have the build-
ing at Peshawar because it is wanted more urgently by the Military 
Works Department for the housing of their executive staff who are now 
h01l8ed in out of the way places. ' 

Mr. Rajagopalan.-A site has been secured and plans and estimates 
have been called for and it is now a question of getting the money for it. 

Mr. Roughton called in and examined. 
Grant 35, page 162. 

1000. Mr. Neogy.-There is a large saYing under contingencies. 
Si,. P. Gavfttktt.-That is partly due to the old trouble that the bud~ 

get estimate was not under the-head undel' which the expenditure was 
eventually put . 

• Mr. Neogy.-That explains Rs. 8,400. . 
(!hoirmafa.~How do you explain the considerable sa,ing apart from 

that- , • 



... v,.. BotIg"fota.-ltem .A, ean be explaiJ;led 88 non-utilisation of leaft 
aalarY : I ~hjDk that practically coftnr the whole of A. B is also explain-
ed. in the Dotes-" Due to appointment 'of men drawing lower rates of 
pay in permanent and deputation vacancies." C is due to small savinp. 
all round-there are no large items. 

1001. CMirmGft.-Would you draw' tht' conclusion that the budget 
was probably an over-estimate baaed, not so much on average of put 
aetuals, as on sanctioned posts , 

JI r. RotIg"fmt.-Yes. 
Gra,a't No. 43, page 1'13. 

1002. .,.. }t' 6OfI1I.-1 dOD't understand the descriptioD Buildin, re-
pairs, outfit, material and per8Onnel. .r. BOIIg1fOft.-Building repairs and outfit aDd per8Onnel-this ia 
due to the reeonditioDing of the " Lady Fraser ", ODe of the pilot veaaell 
of which the original estimate was 3 lakhs and the final coat was RI. 
8,63,000. This work was earried out by a private firm.. 

1003. 111'. Abd1ll Jlati" CIaatulAwy.-Is it a fact that in the BeDpl 
Pilot &lrriee Indiana have 80 far been exeluded , 

Jlr. llougAtoa.-No, the rules are that IDdjaDs should flrat be eeleot-
eel in India,and as a matter of practice, whenever there are .aeane_ 
they are advertised in India. We only recruit in England if there are 
DO awlicants in India. 

llr. Abdvl Jiati" ClatUl1.",.-Is there a single Indian in the Beapl 
Pilot Service' 

Mr. RoagldOtl.-There are 8OID:e statutory Datives of India. 
Jlr. Abdtd JltJIif& C~.-That is, 8OCOrdiug to the previoua 

rules only Europeans and Anglo-Indians were allowed to be recruited 
t~ t tll' l'il{Jf ",on "lee , 

Mr. BovgldOft.-The rules have been in force for a long time. I eaD 
eend you a eopy of the rules if you like. 80 far .. my knowledge pea. 
Tacaneiea are always offered first to the statutory natives of India. 

Mr. Abdul Jlati. Cloudlvry.-And not to pure IndiJllls. 
AI r. Boug1&tOft.-No, all Indians are eligible for appointment. 
Mr. B. DaI.-Has any Indian been appointed f 
M,.. BougltOft.-1 have DO reeolleetioD of it. On the laat two .... 

moDS vacancies were advertised but none came forward, and 10 we had 
to recruit through the High Commiaioner. 

1~. Mr. Jo.li.-May I uk whether you have a large pilot .mce 
.only m Bengal and nowhere else' I don't see any graDt for Bomba,. 

Mr. B01lghtOft.-Tbat service is ron by the Port Trust in Bombar-
There is a Port Tm.-¢ in Bengal as well and thiB Rel"Viee is managed by 
~his body, but it is. on tbt' Go,'emment of India budget. We are iDquiriDr 
~to the wbcle thmg now. 'Ve have got It set of accounts whieh haft 
lUst been prepared to put the \\"hole thing on a self-supporting baaia. • 

Chalrm~n.-The ~l'.itio~ now is that it IS actually (!()Sting the Govern-
ment of IndIa somethmg, With the result that the Commerce DepartmiDt 
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..nth the help of the Finance 'Denartment bave taken up the question of 
making the service self-supporting. . . . • 

8ir P. Gauntlett.-The question of commercialising acoount~ is being 
considered. 

Page 174. 

j' 1005. Mr. Jos~i.-B (2) (i) expenditure on account of a wireless 
nspector. Was thIS an urgent appointment Y 

Mr. RO'fl,ght~n.-The wireless inspector has to inspect the wireless 
apparatus of ships under statutory rules. Before his appointment we 
used to employ a Royal Indian Marine Wireless Inspector but now we 
have got our own inspector. ' 

Mr. Joslvi.-But why did you not include this in the Budget? 
Mr. Roughton.-We did not realise in time that we would not be able 

to continue to have the services of the Royal Indian Marine Inspector. 
It was not foreseen at the time the budget was prepared. 

Page 175. 
-1006. Mr. Neogy.-C-l. There is a large saving of Rs. 20,000 and odd 

under Bombay due mainly to non-utilisation of the provision for expendi-
• ture at Aden which was classified as non-voted. Is expenditure at Aden 

treated as non-voted T 
8ir F. Gauntlett.-There must have been a deeision upon that, because 

a supplementary grant was obtained e'V'idently to meet that expenditure. 
Page 176. 

1007. Mr. Cocke.-E-l (4) C..ontingencies. Is it due to the Department 
not being aware of the expenditure it was going to incur Y 

Mr. Boughton.-\Ve were not aware of these charges in time. 
1008. Chairman.-"inat steps have you taken to follow the course of 

expenditure during the year! 
Mr. RoughtOft.-The new instructions ha'V'e been brought into force this 

year since the beginning of 1926 under which we get much more informa-
tion. 

Chairman.-Are you personally concerned with this' Do you find 
that the instructions are being followed properly T • 

Mr. Rouglttoft.-lt is too soon. to say anything. I think in future 
the position will be much more satIsfactory. 

Page 177. 
1009. Mr. Neogy.-E. (1) (5). We find that the expenditure at Aden 

was cla.~;6ed as non-votable. Was it done because of the p~rsonnel. or 
because expenditure in Aden was to be treated as non-voted Irrespective 
of the personnel f 

Mr. BovghfOfl.-It is a ehanre in classification. 
Mr. Jo.hi.-As regards this change in the classi~cation, ma~ I suggest 

to you that it will be convenient to the Assembly. If. at the tI~e of the 
Budget you give a list of these changes, because It 18 very difficult for 
membel'l to find out theIe ehanrea· 
H18O'iD • • 



.r. I."'-Important ebaDpl wlUeh' are made are notified in .... 
tion ill of this Report. A refere~ to pap 72 will show the importaat 
.... naade in e1aesiflcatioDs. 

Ptlfle 177. 
1010. CMirMGtI.-There is a aaviDg of Ra. 28,000 which is explained 

.. due to leE CODSUmption of &tons , 
lIr. BougllOta.-The dif&eulty in this ease is that when a Local Goy· 

erament comes up for a grant, we have to uk them if they anticipate any 
otIaer saving, and if they reply in the negative, we are helpless. But I 
think we should be in a better positiOJl thia year. 

Page 35, lAg'" Boae ad ...... ,,.., .... 
1011. Cbirmlltl.-As the matter of eommercialisation is under dis· 

euasion, I dOD't think we can say anything more on it at present. 
Jlr. BovgltOfl.-We have our Light BOUIe Engineer who has gone 

round the coasts of India and inspected all the Lighth01Jle&. Be has pro. 
dueed a capital account 80 that we are in a position properly to proyide 
for depreciation and put the whole thing on a basis of commercial under-
taking. • 

ClainMft.-Legislation is being undertaken and steps are also being 
taken to commereialise the whole thing. • 

6nDat No. 57, ptlfe Jl46. 
1012. )fr. Neog,.-Grant A. (Bounties to steel industry). I suppose 

there is a clause in the Steel Protection Act which requires that a sub-
stantial portion of the materials to be U8ed in the railway W&gOns and other 
articles for which we pay bounties are to be of Indian origin. Does audit 
require a certificate to that e1feet whenever payment is made to any firm 
manufacturing W&gons or other things for which we pay bounties , 

Mr. BOHgldOf&.-As far as I know, there is an arrangement for it. 
Mr. K(uu.a.-There are arrangements bllt whether the Audit goes into 

it or not. I am afraid I cannot say oft' hand. I shall however obtain the 
information- for the Committee. 

Graat No. 59, page 250, Commercial IfdelligeftCe. 
1013. Mr. N6Of1JI.-There is a large saving under E. Payments to Ra.il .. 

ways aud Provineial Govel'DJlleJlts for Frontier Trade Begistration. This 
is due to Prol"ineial Govemmenta not having preferred claims for the oost of 
preparation of the statistics. 1" it the 1lnt year in which they did Dot 
prefer any claims or has that been the praetiee f 

Mr. Bow.glfOfl.-That haa been the practice. Soaetimea the claim. are 
delayed, BDd 80IDetimes they are not made at all. 

Mr. N eogfl.-On what basil do you budget for this amoUDt t 
Mr. BougltOfl.-We budget for the amount on the ..amption that we 

may have to pay 80 much, but we eeeape paying it IIOID8ti1IleI. AI a 
matter of faet, a lump &U1D wsa put in in that particular year, but the 
whole thing is being reorpniaed. We dill not really know how much we 
would have to pay. The sum has beeD vef'1 much eut down ; we haw 
Utered the system. We are now eollectj .. ltatiltioa of Baibra7 Statio. 
harther away from the Frontier .. aeeuraiel7 u we e&Il ret thea. • 

-&iDee tapp1iec1. • 
I 
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Page No. 451, Ecclesiastical. 
1014. Mr. Neogy.-Why is it. that ·there is a large saving ~f 4 lakha , 
Mr. Ro'Ughton.-. We have already taken steps in the matter. We have 

taken special precautions since last year by writing to Local Governments 
to make deductions from the grant against officers expected to be on leave. 

1015. Mr. Joshi.-Will this new Church measure make a great differ-
ence to your budget f 

Mr. RoughtO'n.-It does not make any difference to the payment of 
Chaplains because they are still paid by Government, but we are propos-
ing to have a block grant to the Metropolitan iilstead of providing for 
expenditure on a variety of items. We expect the budget will be reduced. 
The Church measure won't come into force for some time, because supposing 
the Church Bill goes through now, it is likely to come into force in 
January. 

Paragraph 82 of Report. 
1016. MI". Rajagopalan.-This dooble payment unfortunately took 

place just before the Pooja holidays. The mistake was subsequently dis-
covered and the clerk was warned. It is only a hundred rupees. It was 
due to the mistake of not going through the register to see whether payment 
was made already or not. Unfortunately both the bills came through the 
same-bank. 

Chairman.-I think it is a minor matter. 
Page 464, ExplanafJion A. 

1017. Mr. Neogy.-How is this expenditure divided! 
Mr. Roughton.-It was divided half and half. 
(The witness then withdrew). 
llr. G. H. Spence was called and examined. 

Page 153, Legislative Bodies. 
1018. Chairman.-What is the reason, Mr. Spence, for this big saving t 
Mr. Spence.-I do not know if I can point to any sufficient reason, 

but partially it was due to the fact-I think I am right in saying-that 
tbis was the year in which the walk-out policy was adopted in the Assembly. 
That reduced the amount of daily allowances at the rate of Rs. 20 a day 
for about 20 days. But I think there was also overestimating . 

.J.lIr. A. Rangas'U.1ami lyengar.-You will find a large saving in the 
Council of State also' 

Mr. Spence.-There I may say that Honourable Members are not very 
regular in th,eir attendance. But we are bound to make provision on· 
the assumption that Members will attend regularly. 

Ohairman.-Don't you think after a few years on the basis of your 
expectations based on previous experience you will be able to make a 
reduction f • 

Mr. Spence.-We have made a substantial reduction on the basis of 
what happened the year before, and we went down by 8notlrer B.s. 30,000. 
We- have reeeived a reference from the Accountant General, Central 
Revenues, sent up at the instance of the A.uditor General askiq us to 
eODiider the matter and we are' now conaideriDg it. 
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1019. Mr. Neogy.-Note to B. 3-an ·allotment of RB. 3,200 was sanc-
tiOJled by the Finance Department' out of tlie reserve at their disposal. 
Why was thid necessary when there was- a large saving under that head-
ing , 

Mr. 8peftC6.-That was a special ease. As a matter of fact-we acted 
possibly wrongly, but we acted on a deliberate view of what we believed 
to be the right thing to do. This B.s. 3,200 was the amount paid on account 
of passages sanctioned by the Secretary of State for Sir Frederick Whyte 
on the conclusion of his term of ofBce. wt took the line that though there 
would very likely be a saving of this amount from the allowances of members 
of the Assembly, it would nonetheless be improper to put Sir Frederick 
Whyte's Bs. 3,200 against that head. If we were wrong and there was no 
_ving we would then have to go to the Assembly to grant Rs. 3,200 for 
Members' travelling allowance which we had raided. 

1020. Mr. Neogy.-Was not that foreseen that his passages would have 
to be paid , 

Mr. 8pet&Ce.-We ne,·er for a moment anticipated that we would have 
to meet any such demand. Sir Frederick Whyte asked towards the end 
of his term of otJice whether he would be granted return passage. 'Ve 
saidr as we understood the position, he would not. He then made a formal 
application which was submitted to the Secretary of State who sanctiened 
this grant. 

PtllJB 72, ptJI"tIIJrapl 99. 
1021. Mr. Neogy.-It has been ruled by the Legislative Department 

that the passage pay is nOD-votable. This change of classification of ex-
penditure from voted to non-voted-is that a matter for disewurioD amonpt 
us, or are we entitled to put a question to the witness representing the 
Legis1ative Department. 

CUinJaaft.-lIr. Spence would tell you that the views of his depart-
ment are almost invariably obtained on the meaning of the law when a 
question arises whether any item is votable or Don-votable.-As to the ques-
tion who raises the question, I suppose he is in most eaaes the Auditor 
General. I think the Auditor General, regards, or rather the Auditor 
General in his capacity 88 Accountant General regards it as his function 
to deelare 88 regards every single item of emenditure whether it is voted 
or non-voted. 

Sir F. GavftfhH.-I have to record it in my accounts whether it is 
voted or non-voted, and if my eIa.ifteation as non-voted or voted is DOt 
aeeepted, a doubt ariaes and I have to refer it. 

Jlr. NUJfItI.-Not aeeepted by whom' By the department concerned , 
Sir e. GtJ.atktl.-Yea. 
Mr. Neogll.-And then the matter iareferred to the Legislative Depart-

ment' 
Sir P. Ga • .tlett.-If there is any r~ doubt. 
01uMrmGta.-It generally is a cue where we provide UDder voted and 

where under .the amendment of the Govemment of India Act the Auditor 
~!!" It ong~ to be DOD-voted. Ppr good, bad or indiirerent reuou 
~ .... ent..,.. it ahcndd like to continue it to be voted. (Laupter). 
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1022. Mr. Raft,gaswamt/ IY6'n{Jar.-Where it is a question of a declara-
tion of voted or non-voted, is it not also a matter which is primarily a con-
cern of the Legislature T . 

Sir F. Ga'Untlett.-The Act itself gives the final power in that matter 
to the Governor General. 

Mr. RO/II,gaswamy Iyengar.-All I say is that the Legislature is the 
primary authority concerned in this matter, and would it not be better 
that the Auditor General should also obtain the opinion of the Legislature 
as a matter of opinion T 

Mr. Ku'Ula.-The opinion of the Legislature is taken in this report. 
Mr. Rangalwamy Iyengar.-It is post-mortem. 
1023. Mr. Das.-The Assembly ought to discuss the report of the Publie 

Accounts Committee. 
Mr. Rangaswamy Iyengar.-It is all done behind the back of the Legi&-

lature and we have no opportunity of putting forward our case whether a 
particular item ouarht to be voted or non-voted . 
• 

Mr. Neogy.-In this particular case it is rather curious that the passage 
pay has been treated to be non-voted irrespective of whether the ordinary 
pay of the officer is non-voted or not. You treat the additional pay as 
beyond the purview of the vote of the Assembly although his substantive 
pay is within its vote. 

Cha.irman.-The Committee may discuss it, but I do not think we need 
llr. Spence any longer. 

The witness retired after having been thanked by the Chairman. 
Mr. Bra,yne was called in and examined. 
1024. M r. Das.-~ray I enquire what is the practice in England-

whether the report of the Public Accounts Committee is discussed on 
special days allotted for it. 

Chairman.-A certain number of members very often try to get a dis-
cussion in the House of Commons. It is extraordinarily seldom that the 
House of Commons is willing to spare a day. I do not know whether the 
President would rule that the discussion of the report as a whole is hardly 
relevant to the actual excess vote. 

Mr. Brayne.-There is some form of discussion in Bombay. 
Mr. Ralflgasu,amy Iyeflga,r.-I find that the Bombay President very 

much relaxed the rules in this matter. 
Grant No. 26. Page 147. 

1025. Mr. Brayne.-I may mention as regards that large saving on 
post office cash certificates that we have now provided a very much smaller 
amount. 

• Chairman.-The provision is I suppose for the bonus that actually 
"'slls due and not the bonus that accrues. I suppose that the Colwyn Com .. 
mittee has commented on the question whether it is entirely right to provide 
only the interest that falls due and not the interest that accrues. 

• • Mr. Brayne.-I think Mr. Cocke raised it in the Assembly. 
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, .r:. NPIfII·-W. Dot that ~ estimate in D. 3 due to the fact that 

cash certifteates were continued for aDothe;r five years t 
.r. BNJfIft6.-Very few cash eertitieates were diaeharged. It may have 

heeD paibly due to 80Dle being extended. Some are presented for pay-
ment before they are due. A considerable number come in about the third 
fear. It very larply depends on money eonditiODS generalb'. 

9rataf No. 48. PfJIIe 16'/.. 
1026. Clatnna .. -What is the general explanation of the over-

estimate t 
Sir P. Ba • .,Zeft .-Entirely the establishment problem. Some 60 

lakhs out of the 84 Iakhs is pay of the estabHahment and simply the lump 
cut wu not aulieient. There was a cut of Ii 1akhs and that was not suftt-
cient. 

P&fIe 267. 
1027. IIr. ~., 1,'tlgtJr.-What is the neeeMity of this tem-

porary establishment , 
.r. V. K. ~ AytltlftJr.-The establishment for the cur-

raey Gftices is beaed on the permanent requirements, and auy temporary 
work in eomaeetiOll with registration and caneellation of notes is eaaied 
oat by a temporary establishment sanctioned from time to time. There 
is a eertain aeale of work prescribed which each man has to do per day 
and on that basis the establishment required is arrived at. There is a 
lump pl'OTisiOD for temporary establishment ad it is distributed during 
the year over the various currency oftiees. The A1Bembly raised the que. 
tion in the first year in whieh this lump provision was made and a memo-
randum was submitted explaining it. 

GrtJAI No. 66. P&fIe 210. 
1028. 1Ir. Neon-I do Dot quite UDderstaDd this note to A. 8-Due 

to payment to High Commissioner for Australia of mint refl:ning ehal'lel 
&lid di1ferences in valuation of gold bullion sent to Australia . 

• r. Brogu.-I II1Ial1 get aD explanation of this item aDd tile Dote. 

lhMlt No. 68. 
1029. Chainnatl.-There is an exeess vote. Can you give re8801l8 for 

the exeess , 
)fr. Brafltae.-They are explained in the note on page 302. We aaked 

for leas than we ought to have uked for. 
it t ClainntMl.-Why wu not a RDppIementary estimate obtained to eover 

IIr. Bf"tIJW.-'l'be J'baallee Dep.rtmeDt made a miatake. 
Bir p. GGtWkft.-That is explained in Note 2. 
Jlr. &flgGltDtJftlt/ l"etlgtJr.-Tbere is .. mistake in the ealeulatiOD. 
Jlr. BnIJI_.-Y ... 

Pate WI·A. 
1030. M,.. J061i.-There ia ODe aDlOlUlt "hleb " • ..aetiODed twice. Co you explaia it t ' 
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Mr. Rajagopalan.-The Pay.and Accounts Officer got one order and 
also got a copy of it from the AC~01mtant General, Central· Rev.enues. 
He treated it as a ,Jj:ngle order; but the Accountant-General unde~1ood 
it to be two orders. . . . . . . . 1 

Mr. Joshi.-There was DO means'of checking it , 
Mr. Rajagopolan.-It was at the end of the year I believe. 

Page 328. 
1031. 8f,~ F. GatJlntlett.-Payment made in Aden had to be trau. 

ferred from voted to non-vsted. 
Chairman.-We have noticed that in several places in the accounts 

sums originally provided as voted have been classified as non-voted. Do 
you know anything about this, Mr. Brayne , 

Mr. Brayne.-No.' 
Chairman.-We will look that up and let the Committee know. 
1032. Mr. Neogy .. -Grant No. 70.-There is a payment of Rs. 370-15-0 

to meet the charges on account of the pay of stenographer to the Maharaja 
of .Bikaner, representative of India in the League of Nations Assembly 
at Geneva. 

Mr. B1'ayne.--A stenographer is generally supplied as a rule from 
the 1ndia Office. 

Chairma.n.-The question turns up in each case whether we are to 
supply them or not. 

Mr. Neogy.-Yon do not pay the expenses of the Ruling Princes who 
represent their order at the League of Nations. 

Mr. Brayne.-Tbey represent India. 
Jf r. N eogy .-Technically they do represent India. Do you pay all 

their expenses , 
Chairman..-There is a seale laid down for all representatives. 
1033. Mr. J ~hi.-There are items of payment to meet the cost of 

journey of Madras and Bengal Governors to Delhi and back. Are the 
amounts paid out of Central Revenues Y 

Chairman.-lf they are summoned for a conference by the Governor 
GeneraL 1hf'Y are paid out of the Central Revenues. 

1034. Mr. Neogy.-Item (iii) on .page 342 refers to share of the 
cost of Political Department. What is that , 

Mr. Brayne.-Certain States have been transferred to the Govern-
ment of India. The Kathiawar States are now under the Government of 
India. A large number of States, such as Kholapur and Miraj, are still 
under the Government of Bombay as .Agents for the Government of India, 
and the question under consideration this year was what share the Gov-
ernment of India should pay of the establishments in Bombay, that is to 
ay, of the Secretariat Establishment. 

Chairman.-It was afterwa~ds decided. 
Sir F. Gav,fltlett.-There was no expenditure under that in this 

year. 
Mr. NHfltI.-As for those States which are not directl,. under the 

Govemment of India but are· in political relatiou with the ProviDeial 

.. 



Governments, do you have to pay in e\l61'1- province the expeD8e8 of the 
Political ~ts t . . 

. Jlr. BNftI6.-Yes, this ,merely refers 1b a Ihare of the 8eeretariat _ 
charges. 

PtIfI. IU.-Not. A. 
1035. Mr. BoftgtJftHJ"" ly6taf/tJr.-" Represents refund to Provincial 

Govemmp.nt on account of revision of the rate of interest charged from 
1921-22 to 1924-25 in respect of Irrigation Capital Outlay prior to the 
Reforms aDd after 1916-17.' , Was it on acecnlnt of a elaim preferred by 
the Provineial ac.,·emment that the rate W&8 bigh , 

Mr. Bra,u.-The rate has DOW been ataDdudiaed. 
Mr. BafllltJftDtJflli Iyewgar.-Have you &lao standardised the rates in 

regard to proviDeial baJaDeea f • 
.r. Brape.-Yea. If the balance is deposited with the Government 

of India for more than six mont:hs, we allow interest at 2 per cent. below 
the Government's borrowing rate ; if it is over 12 months we allow intereat 
at 1 per cent. below the Government'. borrowing rate. If it is under 
six months we do Dot allow any interest. 

PtJg~ 345. 
1036. Jlr. BaftgflnHJfll' lyetagar.-Under note A referenee is made to 

change of proeedure of the adjustment of refunds to Provincial Govena-
menta. What is the ehange t 

Mr. Ilajagopal.aa.-The budget was originally framed under Refunds ; 
it was afterwards decided to take it under • Mjace)Janeoua adj118tmenta '. 

ClainnGtl.-lt was not reaDy a refund in the proper _. 
8ir F. Ga_.,Wt.-That qu.tioD iI Iti1l UDder OODBideratioD. I 

eannot find any charge under Adjustments with Provincial Goven~ments. 
I am asking the Aeeountant General and the Examiner of Customs Ae-
eounts to elear up the matter. 

CluJirmafl.--In View of the extinetion of Bengal'. contribution it w. 
arranged that no refund of customs duty on Government stores should 
be made to Bengal. 

Mr. Neogy.-Could it be described &8 a change of procedure t 
1037. CMlntIGfl.-It is a decision not. to CO'Dtmue the payment of 

refund to Bengal. The reason for the excess on this vote is 1 think jut 
the same 88 the others. Shall we be able to avoid eXee&I under tm. 
vote' 

Jlr. Braytte.-It is extraontinarily difBeult to arrive at an estimate. 
1038. Mr. B. Da.-It is said UDder G. 2, page 346 that the exea in 

JSombay W88 eatl8ed by refund of audit fees to the Karaehi Port Trut. 
C1uJirmaft.-Do you know anything about the refund of audit f_ 

to Karachi Port Trust, Mr. Brayne t • 
Mr. Brope.-No. 
Chairmaw.-We can ftnd that out. We will look it up. • 

• 103!t. .Jl.r. Neog".-BeTe iH the • Dome of the Hoek. .JeraIIf&1em " .... 
tioned &galD OD pare 4M.. . 
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Mr. RangaswMn!i IyengM.-Who made the increased grant' 
Chairman.-We are trying ~o IbId it out. 
1~. Mr. J08hi.-Under (17) it is said that the moiety of the re-

newed grant of Ra. 3,000 to Trinity College was not paid. Why is that 
grant paid 7 

Chairman.-That is for training of I.C.S. students. 
Page 445. 

1041. Mr. Joshi.-Commission on pensions and leave allowances paid 
abroad come to a very large figure, Ra. 80,000. 

Mr. Brayne.-It is paid in the Colonies. There are a very large 
number there. 

Mr. JOlhi.-What is the rate of commission' 
Mr. KauZa.-It dUfers for each Colony, and in return we also get 

commission for paying their pensioners here. 
1041. Mr. Cocke.-Are the Home Department responsible for 

Bs~ 60,000, secret service fund , 
Chairma •• -That is the same figure that we have dealt with before. 

This is the Secretary of State's expenditure. 
Sir F. Gatlllf,tZett.-This is exactly the amount of the grant and it is 

curious. 
Chairma •. -We give a certain amount, and whatever remains after 

expenditure is carried forward to the next year. It is treated as expen-
diture. They give a certificate for the expenditure incurred, but the 
whole amount is entered as spent. 

1042. Mr. JOlhi.-G.5 on J.'6ge 447.-1 want to know what this 
grant is. 

Chairman.-It is a payment by the Inland Revenue Department to 
the High Commissioner for services rendered to the Income-tax Depart-
ment at home in regard to leave and other salaries of Indian officials. 

1043. Mr. Neogy.-There is mention of a short recovery of Ra. 1,86,000 
under State Railways in G. 1 (it). 

Chairman.-We shall have to ask the Railway people about that. We 
will take a note of that. 

Page 497. 

1044. Mr. Josh-i.-Charges for destruction of coin come to Rs. 1,81,000. 
Does it come to so much' 

Choirman.-That is the difference between the metal value and the 
face value (If coins returned fronl circulation. 

Page 498. Loam ~M Advances bearing Interest 

1045. Mr. Brayne.-We have asked Provincial Governments to make 
a J.)(>tter estimate of their requirements for loans. 

Chaimwn.-There is material dUference between an over-estimate 
on'll Revenue charge and an over-estimate on Capital charg£'. An over-



estimate OD ReveD1le eIaarge means that 700 have lOt to raise more tuatiou 
than otMrwi&e will be neeessary.· .An over-estimate on Capital charge 
merely affects the ways and means position, and the estimates of the pro-
bable Capital expenditure that are given at the time of the budget are 
illustrative rather than accurate. 

1046. Mr. Neogy.-A.2 (3). This item refers to an urgent loan to 
the lfental Hospital, Banehi. What w .. the urpnq , 

Mr. Brafltl6.-lt is a Home Department case. I remember the early 
stages but I do not know the later developments. 

11,.. N6OfnI.-It must have been given through the Provincial Ga,"em-
mente What is the exact position , 

CAaif'tJl(Jft.-There is a special Act, Ranchi Hospital Act or aomethill,. 
We eoold deal directly with that institution. 

1047. Mr. J;\?eO{J!l.-Item A. 2 (6) refE'rs to advances under special 
laws. Grant of Ra. 1,00,000 was Dot utilised. What are the special laws 
and why was this grant made , 

Mr. AratNJtfltuUIG AJPltagar.-There are various Aets, uDder wltieh, if· 
"dvaneeB are give~ they are specially classified, fer aample the B1UUlel-
khand BDeumbered EMtates Ad. 

Mr. BMlgtJ8tDami lyefl(lar.-Are not the BDeombered kat. Act IoaDa 
onder the Provineial Government , 

.Vr. Aravanl1uilta Allaagor.-This is only for central areas. 
lOtS. Jlr. Ilaft(lGftDtl_i l"".""r.-Uoans to GoftmWflllt servants, 

BouRe buildiDg advaDeeB and advaaeea for puebue of aotor ears. .Are 
.. advaDCell ia respeet only of Central Government ot6eiala , 

Jlr. Braytl6.-They are for all. 
Mr. Bafl{ltJnDGflli l,nga,..-The entire experaditure on adVaDCt18 for 

motor cars is under the central budget t 
JI,.. BrtIf/tU.-Yea. 

1049. lIr. Neo".-Who are the people entitled to tel advances lor 
purehase of motOl" ears ! 

1Ir. Brollfle.-Nearly all oftIeiala, hjper olIIeiaIa. It largely depeDds 
on the oftieer's pay. H a clerk on Ra. 700 ub for a motor advanee of 
Ba. 10,000, he won't get it. Be would be allowed aD advanee for a motor 
cycle. I think he cannot have more than four IDOIItha' pay. 

Jlr. Neog,.-Wbat is the rate of iDtel'e8t ! .r. BrufItN.--5 per eP.nt. 
CluJirm4fl.-That is ODe of the refoJ'l'Dfl that I am respoasib1e for, 

pttiDr interest on IMivaneea. 
lIr. Neogy.-What is the rate ofjntereat for hoaae builditag adYaDee , 
Mr. Bm1f1l~.-I think it if4 the flam~. • We get more than we aetaaIly 

,.,.and lUke. a alight profit OD it .. 
JI,.. &flgGftDGlfli l,1etlfltJr.-I am 0Jr1y ukiDr ~ tIriIl1lteJa 'bf 

Ii~ .... ear aJIowaaeea IMoJd ~ he. B01III ...... ' .... t it 
the politi. fOl" iDItaDee, in the ... ,iew' · . 
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Mr. Brsyne.-It is recognised that in certain lases we have to ,ive 
~lIowances for m~intaining motor C8;1"S. These advances are only given 
if the officer requIres the car for' Government work not if he requires it 
for private work. ' 

AIr. Neogy.-It indirectly serves as an aid for the motor trade. 

Page 66.. 
1050. Mr. Rangaswami lyengar.-I am unable to understand whether 

the motor cycle was really worth Rs. 1,800. It has been certified so. 
Chairman.-It was a new second-hand one, I believe. 

A.ppendix Xl. 
1051. Chairman.-There was a question raised last year, about an 

excess of Rs. 17 lakhs of interest. The statement seems to explain the posi-
tion. 

Mr. Brayne.-We have cut it down very severely this year. 

• Page 150 . 
Mr. Kaula.-·Staff household and allowances of the Governor General~ 

, There is an excess vote there. 
1052. Chairman.-What is the reason for not coming up for a supple· 

mentary grant , . 
Mr. Brayne.-The excess is mainly special haulage charges. There 

W~ no time to come up with a supplementary grant. It is said here " The 
Guestion of improving the procedure regarding control of expenditure 
under this head is under the consideration of Government. II 

C'ha.if'man.-It is the same as the Executive Council : we have arranged 
to evaluate tours in advance. We might as well add that in view of what 
happened in the end of 1tIarch, the expediency of asking for a supple-
mentary grant can easily have been foreseen. 

Mr. Rangaswami lyenga.r.-It does cost us a good deal to have a change 
of Vieeroys. 

1053. Mr. Neogy.-Under E. 6 there is a note that" the question of 
raising the grant of Rs. 10,000 for miscellaneous by B.s. 4,000 88 recom-
mended by th\! Private Secretary is under consideration of the Finanee 
Department. " What has happened to it , 

Mr. Bra.yne.-We agreed the other day to raise it. It has been at'that 
rate (since before the war. 

Grant 39-Payments to Provincial Governments. 
1054. Mr. Neogy.-Is there any uncertainty left yet with regard to 

these claims or has the matter been finally settled' 
Chairman.-We are getting nearer every year to a complete settle-

ment and I think we have an understanding now with the Provincial Gov-
ermllents that they will not raise any new elailll8 fo~ arrears. 

Mr. BNlYfte.-They do Ilot raise claims for small amounts; we have 
8f:tiled most of the big cases. 

TIM Committee then adjo1.U"Ded . • 
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Evideace taken at the 14th meetia, of the PubHe AccouBu Commlttee 
· held 08 friday, the" 19th AlJllllt at 3 P.JII. 

PBBsoT: 
(1) The HOIl'ble SIB BASIL BLAOEB1'1', K.O.B., K.C.S.L 
(2) h H. G. CooD. 

(3) Jlaulvi ABDUL JlATIN C.OUDBUItt. 

(4) h B.DA!. 
)I ..... 

(I) h A. RuGABWA1IIIYDGAB. 

(6) JIB.. N. I. J08M. 

(7) IlL K. C. NBOGL 

(8) 8m J'uDDlc GAtnm.B'lT, Auditor General. 

-<9) Mr. G. KAt1L&, Aocountant General, Central Revenue&. 

(10) Mr. J.1l.1I.o:rLu, Acoountam-Oeneral, Railways. 

h. J. D. V. HODGE. Deputy Secretary, Home Depu1meDt.l 

J • 

lIB.. A. A. L. P AB8Olfa, Financial CommiMiOll8l', Railways. ~w ___ . 
JIB. A. II. HAYJIAN, Director of IPimUlae, Railways. J 
1005. CUfIIIGa.-You very kindly promUred to give further information 

CBl certain point. which were held over that day. The emeae grant for the 
Executive CounciL .• 

Mr. Botlge.-Theee are the &guree uDder the head of each member of Execu· 
aTe CounciL (Produces a statement). They ahow CODSiderable exoeu in the 
thee Kembemhipe in which there were changes in incumbency during the 
coume of the year. I got these &guree ODIy recently from Delhi and I have D~ 
been able to find out what tourB they repreaent. 

1056. C'iaimtma.-Tbe next point is with nprd to die aceII ODder the 
StaB Selection Board. 

Mr. B~.-Tbe number of candid_tee who appeared ... 828, the number 
ee1ected w. 122 aDd the number nf tltoae who have been appointed waa 109. 

1057. C'iaimtma.-The nut pomt relltes to aecnt _vice ~ 
Mr. B~.-The form of the oerac.WiII dais :-

" I C8Itify that the upenditnre charpd in dUe BiD ooald Jd, with cla8 
regard to the intiereRa of the public eerrioe, be avoided ". • -• W .. prallat oaIJ dadaa JIao. 'Rod,," ........... 
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M,. N«JfJ1J.-Who signs the" ceItificate ! 
M,. Hoilge.-The Director of t~e lntelligence Bureau. 
1058. Ohairman.-There is an excess vote here under grant No. 41, page 

170: 
M,. Hoilge.-I have got the details of these. They are pleaders' fees, 

court-fee stamps and so on. As a matter of fact, we did not know of this excess 
Qll the following July. 

Ohairman.-The figure Ra. 40,000 is a fixed contribution 1 How does 
it happen to be slightly exceeded 1 

M,. Hodge.-Rs. 40,000 is the fixed contribution and B.s. 3,000 contin-
gencies. The actual cost of contingencies is Ra. 3,108. I have got the details 
of the actual expenditure here and it consists mainly of fees to pleaders and 
court-fee stamps. 

Ohairman.-Y ou did not know of this before the following July 1 
.M,. Hodge .. -We got it from the Local Govemment. 
Cluzirman.-Y ou get information on the progress of expenditure ? 
M,. Hodge.-We do not, not from the Local Govemment. 

Ohairman.-And you have not made any arrangements to do so? I sup-
pose the Bengal Govemment provides this expenditure and then you budget' 

Si, F. Gau,ntJetJ,.-1 do not know the arrangements sufficiently well to 
understand why payment should be made through the provincial Government. 

Ckairman.--I think we need not spend time over it. 

Gmm No. 42, page 171. 

1059. Mr. Hodge.-This happens to be a second class Residency. In 
places like Hyderabad, etc., which are first class Residencies, the demand is 
included in its proper head. There is a Hyderabad head and 80 on, but Baroda 
has no head of its own and 80 it is brought in here. 

Si, F. Gauntlett.-Why should that be the only cantonment where tha 
charge occurs ! 

Mr. Hodge.-Apparently it is the only second class Residency in which 
a police force is maintained. 

OJw,irman.-By whom is it incurred 1 

Mr. Hodge.-It is under the Baroda Resident. 

M,. J08hi.- Why is it not pl&ced under the Political , 

Okairman.-There is not a Baroda head. In the case of Hyderabad this 
police appears under the general heading relating· to Hyderabad. But there ia 
RO. grant for Baroda separately. 



1060. CitaimltJA.-We may ask the Accountant General to look in~ the 
question qf cJauification. We come ,to J)elhi. 

Mr. Hotlge.-The statement W88' COl'!eCt in substance but not literally 
ooftect. The position is this. When we receive the Delhi Budget we divide 

. it up according to its heads and send the various portions of the budget to·the 
adminiatrative departments concerned, as for iDstance, the education part of 
the budget to the Department of . ~uqation, and 10 on. The Departmilnts 
concerned do what is necessary. They report their final figuIea to the Finance 
Department and they also report to the Home Department. H it is a question 
of getting the approval of the Standing Finance Committee to a particular 
project they do that and tell us after it has been done. So, in a 8enae literally 
these things do go to us, but practically we have at present nothing to do with 
them. 

C ___ .-That is to -y, the Chief CommiMioner is the only officer who 
is watching the expenditure and there is no department that is really success-
fully watching the expenditure ! 

MI'. Hodge.-He watches the expenditure with the help of the audit officer, 
but in addition to that, in the year subeequent to the year with which we are 
dPAling we have caUed for statements in December and early in January 
regarding his proposals for re-appropriations, additional grants, supplementary 
grants. etc. 

Chainrttm.-The answer really then is that the defect, if there was one, baa 
been remedied by the general arrangemema made for watching control. 

MI'. Hotlge.-I rather gather the point is whether the Home Department 
should take an active intBre8t in those pa.rta of the budget which are couaidered 
at present to concern other departments. 

Chmrmtm.-"~e are merely looking at it from the point of view that some 
one department is watching the JU08Ie8B of expenditure. 

111'. Hodge.-The answer to that is "No" in that cue. As I say, we 
watch the expenditure with which we are administratively concerned, but I do 
DOt think we watch any other. 

CAainltGA.-ThiB statement you have called for in December and January 
is in Itspect of the grant 88 a whole and not merely in respect of your own pol-
tioDI of the budget 1 

MI'. Bodge.-Tbat is 80. I have not got a copy of it here. If I may, I will 
look into that matter further. 

Cbnnma.-The whole point is that in addition to the Chief Commi-ioner 
there is 80Dle department of Government which is ... .,hiDg the expenditme. 
We have I think laid it down that there mast be some ODe department which 
does it. I think you will find that your aDlWer &om what you have said is 
that you are doing it now. 

1061. ~.-Now let us pea on to the ADdaman and Nicobar Is. • lands ... 
M,. B~.-I wired at once to the Chief CommiMioDer, but I have not 

got &BY more iDformation than I had before. • ~ 
The witDeII having beeII thanbd by the QUinDaa retired. 
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Messrs. Parsons and Ha.yman 'Yere called in and examined. 
1062. Ohairman.-I think the easiest way is to ta.ke up the app"ropriation 

report of each grant and then the letter press. 
Mr. Parsons.-The general explanation I would like to give covers a great 

many points raised under these grants both in the Auditor General's letter and in 
the Appropriation Report, particularly where the Auditor General has cri-
~icised the budget estimate. 

Ohaif'fMn.-If you have got to make a general statement, it will help us. 
Mr. Parsons.-The Auditor General expresses some general conclusions 

at the beginning of his letter, the first of which says that there have been serious 
errors and omissions in the preparation of the original budget estimates. 
I was not quite sure whether in that statement he was referring to the 
estimates as prepared by the Railway Department (Railway Board) or by the 
Railways themselves. 

Sir F. Gau'ntU!tt.-I think I have no concern with the estimates prepared 
by the railways themselves. I think the only thing sent out is the estimate 
prepared by the Board. 

Mr. Pars01&8.-The position, then, ~ that though in a few things there 
may be some omissions and errors I am not quite sure that the charge of serious 
errors is entirely sustainable. I have been through the actuals under each 
grant to see whether there were large excesses. There was a very large excess, 
particularly in the capital expenditure, but all I can say is that we do very 

"' much better now than we did before. 
Okairman.-By excess you mean saving ! 
Mr. Parson.!.-The original estimate was excessive, but our saving under 

Capital under New Construction was a departure from the original grant of 
Rs. 21 crOre8, whereas in the previous years it used to be 17 or 18 crores. That 
was because we introduced, as I think this Committee is aware, a system of 
lump sum cuts by which we checked the optimism of our Agents and we our-
se]ves only asked the Assembly for the amount which we thought was likely to 
be actually spent. I admit that 21 crores is still a fairly 1arge proportion. It 
is not easy to say exactly what that lump sum. cut should be to a grant of 25 
crores expenditure, which depends very much on what we do during the C01l1'8e 
of the year in the case of stores. In these years we are doing better and nearer 
to our estimates, and we do our very belt to make our lump sum cut approach 
the actuals as much as possible. These are estimates and we cannot be certain, 
particularly on these big capital figures, of the exact amount that we should 
spend. 

We also had in this year a saving of nearly 21 crores under repairs and 
maintenance and operation, which is a big saving and may be thought to 
indicate rather careless budget estimate, I do not think it does. A good deal 
of the expenditure under that h&ld depends entirely upon our revenue re-
ceipts. In this particular year we had a considerable falling off in receipts 
compared with the previous year. The real figure to look at is not the ex-
penditure figure alone, but the net figure. What we tried to do in budgeting 
was; having arrived at the figure which we thought was our expeCtation of 



!e08ipts in the following year, to estimate o,r expenditure as c10aely as poaaible 
with regard to receipts. If our expecta~GD8 of receipts failed, we would spend, 
in what is described as the dependent expenditure, less. If our expectations 
Were improved upon, we should have to spend more than what we 
asked the ABBembly for, but we always keep as far as poesible to the estimatG. 
That is on the portion of what is called the dependent expenditure oomiDg 
under grant No. lie In addition, in this particular year there were certa.in 
items under repairs and maintenance which we expected we should spend 
when we framed the budget estimate and finally did not spend, panly because 
there was llDl'e8t in the workshopB on the North,Western Railway, and for 
that reason we did not spend as much as we expected on repairs. We bad, 
I think, Ra. 70 Jakha in the budget for automatic couplers, a scheme which 
as you must be aware has not yet materialised and that has lapsed. Con-
siderable economies in bridge repair and maintenance of rolling stock were 
carried out. I am myaelf thinking at present, if I may mention about the 
future, whether it will not be desirable with regard to the repairB estimates of 
railways to follow the 8&IDe procedure 88 we do with the capital expenditure 
and make a lump sum cut. If we try and cut down the demands of railway 
administratiODB for repaim, the result might be that they will postpone !epUm 
which it is desirable to carry out but which would be more expenaive if they 
were postponed. I am tbinJring therefore whether in the next budget we 
should not apply e.xactly the same system of giving the railways a grant which 
they ask for for repairs and for fiDancial purposes making a lump sum cut. 
I think it is done, in other civil Departments of Government. 

Sir F. Gatmt.ldt.-Might I.y that I do not think that it would be in any 
way contrary to the principles which this Committee baa accepted with 
regud to lump sum cut&. .All repairs are in the nature of works and it is 
eaaentially in regard to worb estimates 88 a whole that we feel the need of the 
Jump cut. 

OAainnaa.-Mr. P&D0D8 baa made this general statement and the euieat 
course is to take the Audit« General's letter and go through each of the defecta 
mentioned there. " Them are often aeri01l8 errors and omiaaiOO8 in the pre-
paration of the original budget estimata." It is in reply to that that Mr. 
PaI'IODI has made this statement. 

1063. Mr. NeD!I1J. 8erioua enors and omjMjoaa-do they cover the same 
point 88 11'88 made by lIr. P .... exp'ejnjng the 1881008 why the eeti mate 
were not reached in actual ~ of workiDg t 

8iI F. GGwaa.t. I think my general ooncJ.DIion 11'11 baeed OD. number 
of individual points which I briDg to notice in the I'M of my letter. It meNly 
Immmariaee the spea&e datanenta OD diIerent point&. 

106l. C1aainnGa.-ThOle, I SUppol8, &Ie the particular CAMIeI to which 
we will come latet on. 

Mr. PtlrlOU.-They are mentioned in 'parasrapJa 50 of your letter. !I 
can give immediately a general Btatanent on (b) here wJUch is aD admillioll 
of the eoJ'ftJCtneII of the Auditor General'. statement. The tmfortaDate pan 
is th:-t. there .. not yet aD abeolute uniform procedure OIl dilereat railw.,. 
and It • a troubl8lOme to me 88 it is to the Auditor Gtmeral. It is aIIo a great 
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nuisance when we prepare the" estimates. What we have done now· is that We 
have put an officer on special duty to. see if he cannot get the proCedure more 
uniform by going into the budgetS of the various railways. I hope to receive 
his report by the end of the month. I trust that we shall be able to get a much 
more uniform procedure by next year. But I must admit the correofm.ess 
of the Auditor-General's statement. 

Sir Ff'~ GauntJett.-It is more difficult in the case of railways because 
you are dea1ing with semi-independent bodies. 

Mf'. Pa,.8lm8.-And partly I think it is also due to the organisation of the 
railways. It is not very easy to get charges classified uniformly when you 
have the divisional system on two or three railways and the quasi-divi-
sional system on some others and the departmental system on others. The 
Auditor-General has pointed out the extraordinary variations on the N orth-
Western Railway between the estimates as sanctioned by the Assembly on 
their submission by the Railway Board and the distribution of the sums by 
the Agent of the North Western Railway and the final figures in the accounts. 
In that particular year we introduced the divisional system. The difficulty 
is-that it is not easy to get any exact uniformity in the accounts of railways. 

Si,. Frederic Gauntlett.-I would only add one comment and that is the 
cla8sification of the accounts. It is the peculiar account of the agency through 
which a transaction is carried out. Consequently as the agency of different 
lines is diferent, the classification will be diferent. I am not objecting to 
that but what I do say is that when it is decided that a particular transaction 
should appear in the accounts it ought to appear in the budget. 

M,.. Paf'8fm8.-1 agree with that entirely. 

1065. Ohaimuln.-The provision is already in excess. 
Mr. Pa,.sons.-The details as put forward in the budget, as I think I ex-

plained last February, represent Agents' hopes as to what they are able to do 
in the case of individual schemes in the course of the year as those schemes 
are taken up. I cannot hold out much hope that we shall always be able to 
get the details of the budget worked up to exactly in practice. We may be 
held up by acquisition difficulties in the case of a new line and yet we may be 
able to get ahb8.d more quickly than we anticipated with another line. 

1066. Ohairman.-" Reappropriation during the course of the yefJtl was 
inadequate", what does it relate tot· 

M,.. Paf'MJfI,8.-1 think here they refer to the reappropriation ·by sub-
heads, which should have been done by the railways themselves. If so, the 
explanation is given in paragraph 16 of Mr. Hartley's report. There is no 
doubt that the railways did not in this particular year recognise the necessity 
of making reappropriations. Actually, in the accounts as presented by the 
Accountant-General, Railways, he has not included, if I am right in saying, 
the additions to the demands MUch under their powers the Railway Board 
or the Railway Department of the Government of India made to the various 
~nts. So, ·the statement here does not actually represent what happened. 

M,.. Hartley.-I have followed the instructions for preparing the appro-
priation report. I have taken the pink books on which the total demand of 
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the Assembly is baaed &8 the det&iled d~d of the railway grant. I have 
treated that as an original grant. Th~ .question is whether I can take any 
further additions made by the Railway ~ &8 alterations in that grant or 
whether I most stick to each grant. 

Sir FrtiJeriIJ GoutItltM.-W &8 that during the ~ of the year t 
Mr. Par8Of&B.-The position is that we have given a grant of, say, a few 

Cl'Ole8 a.nci .have distributed it over individual railways. Now, we are not 
going to spend more than a crore,. poaaibly 1_ than a -CIOI'e, and the Agent of 
another railways ia going to spend more than what we provided for in the 
originaJ grant. Supposing the Bombay ~ and Central India say that 
under the head "Working Expenses" they want an extra I) lakhs over 
and above what we have allowed them, supposing we knew that there were 
10 or 15 1ak:hs which were not going to be spent on any account, it is quite open 
to 118 to give 5 lakba in them without any chance .of exceeding our grant. As 
a matter of fact, we do not exceed our grant as a whole. 

1067. CAainRaa.-But the Aceount&Dt General is obviously in a difficult 
. position. Supposing you start by distributing a grant of one crore over all 
the Jines and then on a certain date of the year you add 51a.khs ~ one of thoee 
Jines, thus maJring the total of [105 Jakhs, nnw' you take 5lakhs formally 
from aomebody "ise ... 

Mr. Par."...-As a matter of fact, what happens is that the pink books 
contain under capital heads much more than what is aetuaDy granted by the 
A.""bly. 

Mr. BartJer.-It makes reappropriation very di1Iicult. My own feeling 
is tlIat I ought to be guided by the pmt 8&J1Ctjoned by the Aaaembly. The 
q1l88tiOD is what is that grant! Is it the main grant or are we to be guided by 
the distribution made in the pink boob which, in my opinion, is very much 
DlOle ; it e.xceeda the grant very much. 

1068. CAainRaa • ...:..()bvioualy you are guided by the grant made by the 
.&.embly. 

Mr. P ...... - We tell the Railway Adm;nistratiODl that they can spend 
80 much but very &equeDtly I withdraw &om the paDt 88 shown in the piDk 
book quite a ccaidefable 8UJD. 

1069. Mr. N.,..-May I ... """that the piD.k boob ooawn wenD-
aaDCtioned i1iema of expenditure , 

Mr. P"-'-The piDk book is aD iDdiea1iioa of what the railway pr0-
gramme is ; it by no IDM.D8 replelellta • a. 'Me propamme. 

uno. s;, Frtikric Gatn.tlttt.-There is ODe point which I do DOt under-
stand and that is that the grant u IaDctioDed by the Awembly is equal to the 
total of ~ pink books. I do DOt quite understand how you caD add anythiq 
to ODe railway un1eas you subtract it from anpther railway. 
. Jlt<. PMIOIU.-The point of subtraetiOD from &Dother railway ia not very 

diSicult. H ~e total ~t ia DOt going to be exceeded, the question wh~ 
we ahouId then subtract It from &DOther railway is zaiaed. uad I myeelf do not .. 
loY the parpoaea of finlDcial control that i~givel me AI1'1 ."1taDoe if I P. 
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take away from one railway ~d pu~ it under some other railwaJ, I know 
from my total figures that I am gQing to have a aaving of perhaps 10 lakhS. 
It is not at all likely that I shall know under which individual railway that 
particular saving will occur. UnleB8 my . figures are much more up-to-date 
than they are at present, I do not think I can do more than what is done at 
present with much advantage. 

1071. Sir Frederic Gauntlett.-My I suggest that in eB8ence, then, you are 
applying to revenue expenditure the principle which has only been accepted 
with regard to the capital expenditure. That is, you are sanctioning for indi-
vidual railways a larger sum than the gmnt. 

Mr. PMsons.-No. 
Sir FredR;rW Gauntktt.-If you do not take away from one railway then 

you are in effect sanctioning on the railways as a whole alarger sum than·has 
has been granted by the Assembly. You are runnjng the risk, and that is the 
principle which has been accepted with regard to capital expenditure. That 
is not the principle, as far as I know, which has been accepted in respect of 
revcmUeB. 

.. Chairman.-What Mr. Parsons is really doing is that he is taking the res .. 
ponsibility of saying "that I propose to re-appropriate within the savings 
which I know exist on an year's grant a sum of 5lakhs to a particular railway." 
He has on himself taken the responsibility and I think he is justified in doing 
so. 

1072. Sir Frederic Gauntlett.-Then we come back to the position that 
occurs in the Army where we called attention to the large numbers of reap-
propriations made at the end of the year. Should not Mr. Parsons be allowed 
to do that 1 

Chairman.-Provided he takes the further step at the end of the year 
of regularizing these reappropriations. I think he is within the letter of quite 
correct procedure. 

1073. ,~ir Frederi.c Gau,lIlett.-If there is eventually at the end of the 
year a correct reappropriation, such a reappropriation should be mentioned 
in Mr. Hartley'fol report. It should be mentioned that there is an excess in a 
particular railway over the amount entered in the pink book but that has been 
covered by the Railway Board under its powers of reappropriation. 

Mr. Haymo,n.-What happens is this. We do not during the course of 
the year make reappropriations to cover the anticipated excess expenditure on 
particular railw~ys. We authorize such railways to incur expenditure to the 

. higher limits in the month of February we get a complete return from aU 
admjnistrations and in March we sanction complete reappropriatioDB of which 
we supply a copy to the Accountant General. 

1074. Mr. Das.-' I have foundJrom attending this Committee that when .. 
ever a reappropriation is made in any department the Finance Department 
is consulted. In the case of the Railway Department I now understand 
tha1P is not the practice. The next point which is troubling me is that Mr. 
Parsons, as the member of the Board, reappropriates money to a Co~pany­
managed railway if he thinks fit. Itow far can the policy be correct that mon81 
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trlaich baa been allotted ~r \he EMte-~aged rtW .... )'e and which belott. 
~ the State ~ be &ll~to the Company-managed railways without oomiDg 
fa) th6 Aaeembly or 1rithout COD81l1ting the Finance Department t 

Mr. P~.-Wiih reprd to the fiIIt point, I exerciae under the super-
,vision of the Finance Member the powers of the l'inanoe Department. 
~.-The Financial CommjllRiOller eurcieeI on behalf of the Binance 

Department the poW618 of the Finan~ Departmeat in this matter subject to 
tae ultimate control of the J'iDance Member. 

Mr. Ptlf'll(1ftl.-With reprd to the other question ofStat.e and Company-
managed railways, I may say that I deal with them in euctly the aame way. 
1: ~ thme is a little miSWlderata.nding in reprd to the position of the Com-
'pany-manapi railways. They P'- a fractiODal portion of the net receipts 
ad are expected to keep Jines in good mnning Old. just.. Btate-manapd 

-nihraya are expected to do. No distinction is drawn between the two. l\ 
ii juat 88 bad for the Oovemment of India if the Bengal Nagpur Railway is 
not given auflieient fonda to carry out the repails as it is for them in the cue 

·of the North Westem Railway. . 
1075. ~.-To wbat extent are your powera of reappropriation 

.exercised subject to the Jl'jnMce Committee on Railways ! 
Mr. PtJf'lOlU.-To no extent; it is not within their purview. As a mett.er 

bf fact, actuaDy when I put the budget before them, I always alao pl84)8 
before them the Ieviaed estimates of the current year. I alao put before them 
the demands for supplementary gran •• 

1076. Mr. Du.-May I ask the opiJUon of the Auditor General whether 
there is any encroachment on the powera of the AM8mbly by the adoJ*jon 
of the method by Mr. Paraons with regard to the expenditule on State aDd 
Company-managed railways t 

Sir l'reileri£ Gauflllelt.-In audit I' apply very strictly the rolea of re-
appropriation which are laid down by the Govemor General in Co11llcil I lee 
that every reappropriation which is ordered by an authority is within the 
powers conferred upon him by the Governor General in Coancil. 

C1aGif'maft.-The position of the Assembly is clear enough. They grant votes under 15 heads for the running of the railways and reappropriatiODI 
within those heads are teeogniaed 88 legitimately within the function of the ad-
miDiatrative authorities within each head. 

1077. Mr. Jo.,n.-How much power you, as the Finance Member, have 
delegated to Mr. P&r80D8 as your repreaantative I Are there any rulea or this 
is done merely by diecret;ion t 

O1aGirfJltJft.-I, &8 a Finanoe Kember, have no powenL The neareet 
nawef tha1l I can give is that Mr. Panona 0CC1l pies the ppsitioD of the IPiDanoe 
ecretary for Railways. • 

Mr. Par .... -The rules by which we are pvemed are thOle of m. 
Excellency the Govemor General in Coucil under which partioaIar ~te 
of the Government of India are entruled with a particular buaiDel8. t am 
entrusted with the of financial aide of th railway buaineea with the provieion 
thM I should COD8Ult the Fiunce Secretary with reprd. to any .. peota 



of my w?lk which en~ch oD, his w~k. li~ for ins~~, t~ y~ ~ find that 
I was gomg to spend less than 25 orores· of 'capital expendime it would be m~ 
duty to let him know of it. li, on the other hand, I have to spend more than ~ 
orores, I shall ha\'e to ask him because the Finance Department is responsi-
ble for seeing that the money is there to spend. On the other hand, the powers 
tha.t I do exercise on the milway sideare exercised by me under the authority 
and control of the Finance Member to whom I have personal access. If there 
is a disagreement between me and the Members of the Railway Board, the 
case comes to the Honourable the Finance Member. 

1078. Mr. JOBhi.-8o the powers are delegated to the Railway Board 
as such and you exercise them as a member of the Board. 

Mr. Par80n..fl.-I do not act as a member of the Railway Board but as a 
member of the Railway Department of the Government of India. The Rail-
way Board possess certain individual powers of their own under an old Schedule. 
In practice, we do not use those powers; we use the powers of the Government 
of India in railway matters . 

• Ohairman.-In practice the arrangement now is that in all financial 
matters irrespective of the financial powers that devolve on the Railway 
Board, the Financial Conmmissioner has the responsibility for exercising 
financial powers and he exercises that responsibility subject to the same con-
trol from the Finance Member as any other member of the Finance De-
partment. 

1079. M,. Neogy.-What are the classes of cases in which you consult t~e 
Finance Member? 

Mr. Pa'ftmne.-That really depends upon my discretion, 88 is the case with 
any Secretary to Government, 88 to what cageS are of sufticient importance 
to bring to the notice of thE' Hon'ble Member. 

OliairmtJn.-I can add to this that as a matter of working arrangemen~ 
Mr. Parsons keeps me in close touch with him on all important financial ques-
tions connected with the railways. 

lOBO. ld,·. RangaBVJafAi Iyengar.-I take it that as a member of the Rail-
way Board you have powers of sanciion in respect of such m9.tters as are de-
legated by the Government of India io the Railway Board under the Act. 
Do you exerci~e that power individually or as a. corporate body ! 

1M,. ParBons.-The position is exactly the same as it is with reg~ to 
other departments. Though the Railway Board as such have powers unde.T 
the Schedule, they are not used. In all cases involving financial issues they 
come either to me or to the Finance Branch under me. 

lOS1. M,. Rangaswami IyertgGt".-In regard to aU mattiers ~ 
financial sanc,ion which are within the powers defined by the Railway Board's 
Act you act as a member of the Railway Board to a,.nction such expenditute. 

M,. ParB(,nB.-We do not uAe that particular procedure now because &8 
part of the Government of India we have much wider powers. 

• 01wArmr.m.-Whether the powers have formally been delegated or not, 
all financial powers are exercised by Mr. ParaoDS as a member of the Finance 
ne~ • 



.. 

2M 
. 

1082. II,. ~lyetlgCll'.-~t .is' to _y, &8 the Government of 
India. Therefore, I take it that it is practically the Government of India 
which sanctions the expendifme and not the Railway Board. That is the 
pnaent practice. 

Mr. PfftOIU.-yes, that is the present practice. We U8e the much 
wider powers which have been delegated to the Government of India by the 
8ecretuy of State. •. 

1083. Mr. DaJ.-Do I understand that ~e decision of the Railway Board. 
ill subject to your approval , 

Mr. PtJnOIII.-In every filULllcial matter my approval is required. 
1084:. Jir. ~ 19a9or.-What is your exact position in the 

B.M! . 
M,. P ..... -I am equally reapoDSible with other members of ~e 

Boanl for the paerallDl&lJa88lD8Dt of the railways. With regard to the ques-
tion which do not raiae financial iaaues, the conditution of the Railway 
Board is that the Chief Commiaioner of the Railways is the BOle technical 
adviser io the Gma"meIlt of India on railway matten and the 8emetary 
to the Government of India in the Railway Department. 

108fi.. Mr. Neon.-Doea Id your poIitioD as the Financial Commi ..... 
of Baihra,. ctifter ill thia JB11icuIar point from the position enjoyed by the 
Pinanci.1 Adviaera of the other departments of the Govarmnent of India in 
that you am identified witla the administration. 

Jir. PGfIOJU.-In matters which do not nile finanaiaJ iaau. the final 
.y rests with the a.ief Commi=ioner of Railways and. DOt with me. 

1086. 11,. ~ lyettgar.-May I take it that, generally speaking 
you do form part of the Baihray Board and therefore you have your say! 
80 far 88 finuac:1al JD&tteIa are conoemed, you act as part of the Government 
oflndia. 

Mr. Paf'lO'ft6.-The 8Ctual ~ent is that aD financial cues including 
thoee in which the Baihray Board as previously constituted had powers 
are referred for the appJOVal of the Pimp.a! Commi-.iODer. 

1087. 8V F~ GGtmlIea. -Do I take it that even though the matter 
thumciaDy be within thepowera of the Railway Board, the Board 88 a whole 
would not OUWCU yoa , 

Mr. ParBOfl,.-If I do not apee with the Boud aDd the Bailway Kember 
agreE8 with the Board and I do not withdraw my objection, then I shall take 
my side of the ~ue to the Honourable the Finaoce Member, and if the lI'iDance 
Membu agrEed with my view, then the method of aettJing the dilagreem8llt 
bEtwe€n the two departmentAl wiD be the ordinary method of the Government 
of 1Ddia. • 

1088. Mr. Neogy.-Haa any such occasion ariaen 10 far' .. 
Mr. PI.If'IOftoI.-I retqernber one cue which oocurred in my time. .. 
1089. Mr. Neogy.-Don't you fiDd your poatima rath. &DOJDAloua t 
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Mr. Paraona.-Not in the least" .• The fact is that ·both sides try to work 
in agreement. If a disagreement. ariseS, it is probably due to lack of full 
information and when the full information is given, then one side or the other 
sees which is the correct view. I have myself found no difficulty .. 

Ohoirman.-We have been a V&y happy family after all. As I have 
always said, this arrangement does require real amicable co-operation between 
a larger number of individuals than some of the other regular arrangements 
in the Government of India. 

Mr. Parsons.-It requires an amicable co-operation between me and my 
Railway Colleagues and also, if I may say 80, between the Finance Member 
and the Railway Member. 

1090. Mr. Oocke.-In the event of your not agreeing to a certain project, 
have they a right to go over your head in any way 1 

.LVf'. Parsons.-The case goes to the Commerce Member and he deals 
with it and then if I am still sticking to my decision I may take it to the 
Finance Member . • 

Ohaimaan.-Let me illustrate it by a hypothetical case. Supposing 
there is a new project for an entirely new railway line. The Railway Board 
is very keen on building that line, but the financial result is doubtful. The 
Financial Commissioner says that he is not prepared to agree.with the majority 
of the Board. He insists on saying: "If this case is pressed against me, 
I will take the Finance Member's orde1'8." The Finance Member agrees 
with him generally. Then the majority go to the Commerce Member and 
he agrees with them. Then you have got a perfectly clear case between the 
Finance Department and the Railway Department. 

Mr. Parsons would not agree to any big project without coming to me, 
even if he agrees with his colleagues. 

Mf'. Paf'IlO'n8.-ln actual practice the Chief Commissioner now is the sole 
final technical advisor. He can overrule both the other membe1'8. 

1091. Ohaimaan.-I think the best way is to take page 83 and look at 
the Appropriation Accounts and then come back to the letterpress. "Com-
mercial Lines.': 

Mf'. Parsons.-There is an excess of Rs. 5,000 under voted .• The 
Com mittee I understand wishes an explanation of that small excess and 
particularly I presume whether we could not have anticipated this extra 
Re. 5,000 at the time that we put up a ~pplementary ~t. The reasons 
which gave rise to this particular excess of Re. 5,000 were, first of all, in this 
year the Railway Board reduced their establishment and after we had asked 
for a supplementary grant it was decided to allow some men who were reduced 
with long service to take a certain amount of leave and their salaries came 
within this year. That caused PJut of this excess grant. The rest of it is 
accounted for by the Controller of Printing presenting a larger bill than was 
e~cted. '. 1092. Mf'. Rangaswami Iytmgar.-You mean to say that you had cut 
YOut establishment charges 80 qe that you were not able to find out that 
thieutra expenditure would be incurred' . 
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Mr. e ..... -We got the ~at,s' prettiy nearly 8OO11I'&te except for 

tIle'.printing chargfB. 
1~. M,. JoaM.-What I want to know is this. Mr. ParsoDS says that 

this UeeB8 is due to certain changes in the personnel. , 
M,. PatWl&8.-We reduced the establishment during the year and after 

we put up the supplementary grant we decided to give certain of the men 
reduced a certain amount of leave. The le8ult of that was that certain leave 
charges came into payment in the COU1'8e of 1925-26 and the balance in 1926-
?:I. 

M,. JOIli.-My question is this. You make changea in the personnel 
to suit your work, there is no doubt about that, but should there not &lao 
be some financial eonaideration in the eba~ges that you make 1 Suppose 
you find that you want to make a certain change in the personnel of your 
Board but you find there is:no provision, should you not wait for some 
~, . 

JI,: PantIU.-You mean we should fail to aecore economy beeauae we 
have not sufticient money at the time t In that case my answer is 'No, 
we always endeavour to obtain economy at once. 

10M. O ___ .-But an economy ... y involve supplementary aUIDs. 
M,. Par."...-In this particular cue these people lel'Ved us a long time 

and we thought it worthwhile giving them a little bit of leave in this pcticu1ar 
yeu-a thouaaDd rupees or 10. I do not think we .hould postpone making 
an economy becauee a certain amount of initial expenditure will be incurred. 
Yon have not to pay the ularies of these men for the whole of this year. 

1095. CiaitwIA.-Mr. Joshi'. point is supposing it oceurred in circum-
stances when it W88 too 1&1ie ro get 8 supplementary grant and you realieed 
that it would involve a supplementary gnat, would you not postpone for 
a month 1ID1il you got your Budpt pIOviaiOD t 

M,. PartlOU.-I do not think I should. I think it would be more in the 
intereatI of the Railwa,. to get the ecoDODly straight 01. 

l09f}' ~.-Even to the extent of incurring an exca vote , 
Mr. PafWftll.-I'should CODSider it more important to get the economy 

immediately, and I would like to put befcn the Committee my views generally 
on the question of these exCfJII vote, though there are very few such votes 
here. We are attempting to get our reviaed estimates .. near .. pt*ib1e. 
We do not allow 8 margin for eIeeM\votes. It is quite likely that we should 
err a bit more on the other aide. 

M,. JaMi.-My point. if I may put it a little more bluntly, is this. You 
say you have done it for the sake of ecooomy. I want to bow whether the 
Department even for the sake of economy is juatiJied in deliberately spending 
more money than is graDted.. . 

Chaif7llGft.-I would like to enforce that,}h. P&I'IOD8. SUppnaiDg you 
pot up a IUpple~~ in Fe~ruary. There is not the same objection to that 
supplementary being alightly 1D excees of fOUl' actual tequirementAI u there is 
when you &Ie put.tinl up aD origiD.I eetiraAte • the .nj"l of the ~ 



• 

in w:hich the Budget is based. That is a separate point I "aIS on here; 
but If after your supplementary is pdj; up, which is late in February, yQU. 
find that you will either have to incur an excess vote or postpone an economy 
involving the expenditure of more money on a voted service than has been 
sanctioned, deliberately, without the authority of the Assembly, then that 
expenditure ought not to be incurred. 

1097. M,.. Haymcm.-Supposing we make up our mjnds after we put in 
a supplementary that we want to bring an appointment under reduction by 
giving a gratuity or something of the sort, the payment it is" true may involve 
an excess grant but we are convinced that we do not want the man after the 
1st March, shall we keep him on till the 1st of April 1 

Ohairman.-Certainly, unless you can produce a supplementary grant. 

1098. Mr. Rangaswami lyengar.-The whole point is if you do want 
to effect an economy by paying a gratuity, would it really matter if tha~ 
gratuity is paid after the 1st of March. 

• M,.. Haymo,n.-The gratuity is paid under the terms of the service 
agreement. 

• Oiairman.-If it is due under the contract on the 1st March, you must 
pay it on the 1st of March. 

1099. Mr. Rangaswami lyengar.-That is true but would it matter if 
you delay it for a few days so that you can put it in your Budget estimate. 

Okainnan.-In the absence of Parliamentary provision of a sum for pay-
ing that gratuity, you are not justified in paying it in spite of your contract. 
Parliamentary provision should have been obtained for meeting your con-
tract. 

M,.. Hayman.-The point arises very acutely in the case of Railways. 
when we have sometimes to send away a lot of the establishment. 

OAairman.-It cannot arise acutely between the time you prepare your 
supplementary estimate and the 1st April. If it does arise, I put it to 
this CommitteP that deliberately spending money over and above the provision 
made for the voted. services by the Assembly is an offence which you ought to 
avoid at all costs. 

Mr. Pa,.80ft8.-In this particular case it did not arise. 
Ohairmo,n.-No, but it arises out of your answer, Mr. Parsons. 
Mr. Par80ft8.-I shall of course obey the orders of the Government of 

India. 
OhaimuJn.-The question is really of the supplementary estimate being 

reasonable and good. 
Mr. Par8Ofl,S.-It cannot bee absolutely successful because I do not like-

myself asking for more in the supplementary estimate than I think is going t..c> 
be spent, though I may be wrong . 

. Mr. RangtJ81JJtJmi l1Jeffg4r.-petween the two the other is the more serioua 
ofence. 



. .r. PIJf'8OIt8.-Of C011l'88 it would be preferable to have a margin on my 
lid~ . . . 

OAainnaa.-The difficulty this Committee has to face is that overestimat-
ing involves overbudgetting and overbudgetting leads to unnecessary taxation '; 
while underestimating involves the expenditure of money without the sanction 
of the Aaaembly. The best way out of that is to recognise that supplementary 
estimates are often unavoidable and some times even ..creditable. But delibe-
rately spending money if you know that you have not got it seems to me to be 
an act that no one ought to commit. 

Mr. B. DOII.-It may be well if we recommend the Government to lay down 
definite rules in this matter. 

OiainRtl •. -Of C01U8e the point made by Mr. P&r80D8 that we do not want 
to postpone an economy unneceaaarily is a good one and such 1088 of money 
should be avoided but not at the expenae of spending conaciously money that 
Parliament has not provided. 

• 
Mr. P.."...-It is in practice extremely difficult in aD C&8e8 to put be'ore 

the AAR8IIlbly propoea1a for a supplementary grant in time. Of courae I do 
not in the leut wish to take away from the control of the Aaaembly, nor have 
we done 80 in th.ia cue. 

1100. Mr. N«Jf/1I.-You could have foreaeen th.ia particular expenditure. 
It relata to the headquarten of the Railway Board. 

Mr. PtmOfU.-We cannot get all the detai1s. 
1101. CiGirmaft.-Thia W88 largely due to printing charps being brought 

to account after the end of the year. It is only a matter of Re. 5,000 but the 
principle is one we have got to stick to, to justify our e~nce at all. Now we 
will take paragraph" of the Auditor General's letter :-

" H the Accountant General baa mentioned in his notes aU the cases in 
which excesses under sub-heads have been covered by reappro-
priation the Public A.ocounta Committee will doubtl811 agree 
that too little attention has been paid to this important feature of 
financial control. tt 

Have you, Mr. Hartley, mentioned all the C88eI , 

Mr. Hartley.-On1y one was left out-the Mad.ru and Southern Kahratta 
Bailway; their report came in the other day. 

Sir F. GtJUfttlett.-Mr. Hartley has drawn attention in paragraph 16 of hie 
report that this is due to the fact that the decision to prepare the appropriation 
accounts by sub-heads corresponding to the sub·heads of demands W8I arrived at 
~ t~e .close of the year 1925-26 and the neceeaity for making re-appropria-
tions within the sub-heads of a grant was not realiaed by the Railway Adminis-
tration before this decision W88 communicated to them. I only draw attentiC:n 
to that beca1l8e of what Mr. Hayman said that be actually had followed the pr.o. 
~are for every year. 
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1102. Okairtnan.-Then we Co~&~.Grant No~ 2-Commercial Lines, page 
84. 

Mr. Neogy.-Here again there is an excess vote. 
Mr. Parsons.-Here I must plead guilty. The only explanation of this 

excess is that given in the footnote-that certain officers whose pay is voted were 
transferred to certain posts of Government Inspectors for which provision was 
made under non-voted charges. 

Mr. Rangaswami lyengar.-Has there been a net saving 1 
Mr. Parsons.-Yes, on the grant. The actual position was tha~ two offi-

oers were posted as Government Inspectors. 
Mr. Neogy.-When were the postings made 1 
Mr. Parsons.-These two particular people were posted I think after 

we prepared our revised estimates. 
Ckairman.-The fact was that you did not realise its eftect 1 

• Mr. Paf'B0ft8.-I very much doubt whether it was brought to the notice 
of the Finance Branch. One officer was, I think, an officer of the Wt Indian 
Raibvay-his pay was votable. The postings were probably made after we put 
up the supplementary estimates. 

Ckairmaft.-The fact is that the administrative section did not bring it to 
the notice of the financial section. Can you take steps to stop this sort of 
thing 1 

M,.. PMIIO'IU.-Y EIS. I must plead guilty on this occasion. 
CllaVtium.-I always have sympathy when it is a question of voted and 

Don-voted; but you have now taken steps to stop that ~ 
M,.. Hayman.-Yes. 
1103. Cllai,.man.-Then we can have a statement that there was failure 

to inform the financial section and that steps will be taken to avoid that in 
future. 

lhant No.4-page 88. 
M,.. Neogy.-We find that your estimates about the Lee Concessions were 

alwa ys in excess of actual requirement.~: alm08~ invariably we find under-some 
heads remarks like that cc Owr-estimation of payments on account of Lee 
concessions ". -

8ir F~ Gau-ntlett.-I have a general comment on that, Mr. Neogy, in 
paragraph 48 of my letter :-

cc The Railway Board when scrutinising the budgets might have checked 
more carefully the manner in which provision was made for pay-
ment of Lee concessions. The Madras and Southem Mahratta 
Railway made no piovision whatever." 

I think that was the point with reference to errors and omissions in the bUdget 
• • mg . 

. Mr. PtJf'8O'M.-The position was that the orders came out in February and I 
think special arranpments were made to pay the auean before the end of ~ 
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y~ Whtt happened OIl the Madraa ~ Southern Jlabratta Bailway'RS that 
they· thought they had about S4: Iakhs'available from aavmp and then thv 
found they had not. 

Sir F~ GauJttlett.-My point was that there wu no provision whatever 
in the Budget estimates for the Madraa &ad Southern Mahratta Railway. 

Mr. PtmoII8.-J don't think"it was agreed upon at that time. 

Mr. NtIO!JY.-But you made provision under some other Company-manag-
ed Railways. • 

Mr. PtJrBOftB.-My recollection is that we cu~ out the provision in the 
B~ There was some discussion in the Assembly and it was agreed that 
we should Plefer to put it up again. This particuJar railway had not originally 
provided anything. 

C~.-y on had a supplementary for the purpose of the Lee conce ... 
!iODS money and you disbibuted that to various railways. In the cue of the 
Madras and 80uiihem Mahratta Railway you did not thi.n1r. it neceaS'''Y to 11 dd 
any provision to their total requirements because you thought they had aavingL. 
It was not that iihere was no provision made. 

On page 89 the Auditor General has a comment paragraph 45 of hia 1 ..... -
to the eftect that 'the budgeting on ~e Bombay, Baroda and catral India Rail-
way 8f181D8 to have been poor. 

Sir Jlretloit! ~.-I was only comparing the 0ri8iDal 299 lakhs 
against the actual expenditule of 366. That is an merease of about 23 per 
oent. Part of it is due to the Lee oonc8lsiooa. 

Jir. ~ IyMgtII.-At page 90 also the same question apia 
ariaes-the general question of leave salaries. 

1104. Sir FrtAltrUJ ~.-I have a question on that, Elir-why these 
delayed adjustmentB occurred OIl this Railway alone during thelaat quarter of 
1924-25 ! 

Mr. H~.-There were delays on other State Railw&ya as well, 
though smaller delays. We got the statements from Eop.nd some ame. I 
thin", about the 10th of May, and thOM had to be dealt with in my office &nel 
then distributed to the Railways. UDder the rules the boob have to be cIoae~ 
on the 10th Kay. There was a little delay in my ofIioe. 

1105. 11,. B. Dcu.-I have aqueltiionfio uk OIl pap 90 about die Adea 
Railway. Is that; going to be vanaferred to Great Britain or is it pi. to "- .. 
~dian Bailway , 

Mr. Hapaaa.-The question is now UDder CODIiderati-. 
Mr. PGrIOU.-I have Jd Ie8D the 6le (m,.H. At the moment we hay. 

not tt:anafe.rred it. It is atiJl in oar control. I am afraid I cannot &DIW8r 108' 
question. 

1106. II,. B. DaI.-Page WT. There is an uo_ here on the JtfadzI.I Mel 
.o~~em ~ Bailwl! ot Bt. 78l000. ' . 
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1109'. Chai,fIItM.-111at is'tht! l!&JIleexplanation-Lee concessions. Page 
98. Attention is invited by the. Auditor General to the comments of the 
Accountant General. 

Sir Fred,e,'i,c Gav,'III1I!JJ,.-The original eBtimate was 4:,87. The aetnal ex-
penditure was 606. 

O~.-The explanation is really found at page Ill. Other e.nses 
.how an eX0e88. 

Mr. PGfIMl,.-It was due to defective budgeting. 
Olloimatm.-Is there any other explanation besides defective budget-

. t mg . 
M,. ParlOftl.-No. There was an increase in rates and taxes, but I think 

it was due to defective budgeting. 
Bir F,tiJerir. Gauf1tleu.-Then on page 99 we come to that very curi01l8 

transaction on the North-Western Railway which Mr. Parsons mentioned. It 
is in paragraph 77 of the Report and paragraph 18 of my letter. 

• Mr. Parlons.-The position is that we introduced the Divisional system on 
the North-Western Railway in the course of that year. The budget W88 put 
fopward for the Administrative charges under the old departmental system 
and when the Agent distributed these grants, he did so taking into account 
\he divisional system. The effect of the divisional system was to transfe~ a 
good many charges from one head to another. 

Mr. Ranganoami 19engar.-Would you find this excess under any other 
head t 

Mr. Pars0n8.-Whether there are excesses or not will depend on the ori-
ginal estimates. In the North-Western Railway, you will find increases under 
some heads, such 88 the engineering and it means that the salaries of certain 
people were quite definitely allocated. 

Mr. Ranganoami 19engar.-I understand your point. Can you show it 
in this report ~ 

1108. Okairman.-There is considerable overestimating under Grant 4. 
Is that set oft by underestimating in the grant of the N orth-Western Railway 
in one or other of the other grants ~ 

Mr. ParBOfUl.-I have not attempted to collect particular figures. 
Mr. Rangaswami 19engar.-Probably if you look into the North-Western 

Railway budget, you can find it out 1 
Mr. Hayma",.-We could not readily get a proper classification on the 

introduction of the divisional system 88 between Demand 4 and Demand 5. 
1109. Mr. Rang(J8tJ)Q,mi lyengar.-On page 117 there is a big saving. How 

is it explained 1 • 
OAairman.-Will it be difficult Mr. Parsons to put in a statement t 

• Mr. Par80ft8.-I think it would be rather d.iffi.cult. But I may say that 
idle reason for this variation .under the heads W88 the introduction of the 
diviaional8ystem~ 



Jir. ~ I1JM!1Gr.-Therefore. we· must find out whe~er tIlia 
~ which occurs here occurs elsewhere .mo , .'1. Ponou.-There is no overbu~. 

0iainIeaa.-1f your explanation is that it W81 not overbudgetiDg, we 
want to 8II8Ul'e ounelves whether it is 80. .. 

\ .'1. PIInOIU.-1f we probably look into it, we can put in a statement. 
CAairww.a&.-What we want to be satisfied with is whether there wu over-

budgeting in the North-Westem Railway. 
Sir F~ o-Clta.-Theae variations are explained in the statement 

on the general question of overbugetiing. 
CAairww.a&.-You CUl put in a statement' 
Mr. P(Jf"I(JU.-Yes, if it is wanted. 
AIr. B. Du.-When there is overbu~, 1 take it :Mr. Parsons has 

the power of reappropriating from one head to the other. 
AI,. ~ IJM9Gl".-The whole excess has occurred becaWJe of the 

introduction of the divisional system, or is it really due to a cue of bad over-
estimating ! 

AI,. PGnI1U.-If you tum to paragraph 18 of the Auditor Generar. 
letter, you will see that there is no bad overestimating by the Agent when be 
distributed the sums under the various sub-heads. Paragraph 18 will aho. 
you that the Agent overestimated only under the head Agency. 

&, F'ft'Aleric GtJunIlett.-A general statement of the budpt regarding the 
North-Western Railway is to be found at page SO. 

OiainIeaa.-Thia Beema to be under the revenue head. 
11,. Panoru.-That is under head 5, Bevenue-BepUn and Maintenance 

operations. The overestimating is partly due to the le880ns I have already 
given. The trouble to start with is we do not spend .. much u we expect. 

8W F~ GGutatktt.-I have referred to the general qaeltion of over-
budgetiDg. I ~ the atatement on page 80 ehOWl that the expendiiu.le 
wu nearly 124 Iakha .. dIaD the put. 

0""".-1 do not think we need po ... &hat point aDy farther. 
1110. Mr • ...,.....lr-gor.-In ~ 109 aDder contribution to the 

provident fund, the eqenditure is lea Do you mean to ., that you are 
not able to spend the aum budgeted t 

JI,. PtmrOJU.-It is DOt very euy to .y euetiy what &alOUDt ia zeqaUecL 
We cannot; make a cozrect torec.t of what aJD01IDi it nquirecL It all depeDdI 
on the date of retirement of the individuaJa. 

AI,. ~ lyengar.-What is tlte difficulty in IiviDs accarate 
figures t 

, 
AI,. Par6OftB.-It is Dot easy to give aecurate figurea in a very large •• 1»-

liahment where everybody is on the provident fund ayatem. There are maD 
eaaua1ties in the COUIIe of the year which we CUUlot foreeee. 
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Ohaimtatt,.-H you lcfok at the ~xplanation given by the Burma Railways 
you will find the reason for the van..ii~n. . 

Mr. B. Das.-Do all the superior Railway officials join the provident 
UDd 1 

, Mr. Par,ona.-In the State-managed railways the engineering officera 
ueed to have pensions, but the ones recruited now come under the provident 
~d. 1 

1111. Ohairman.-Have you any explanation for the great saving of 
over 17 per cent. on the rolling stock ~ (Page 119). . 

Mr. Parson,.-I think 70 lakhs is tiue to automatic couplers, and about 15 
lakhs due to special repairs. The chief railway is the North Western Railway. 

Ohairman.-That is due to economies over the railways. 
Mr. Par,on,.-Yes. 
Mr. Ranga8'UJami Iyengar.-Now that automatic couplers have been re-

ferred to I may say for the information of Mr. Parsons that a recommendation 
for nearly one crore was made for the automatic coulpers. It was resolutely 
oppOsed by the non-official members as an unnecessary provision. 

• Mr. Parson,.-We must be very glad that it has not been spent . 
• Mr. Rangaswami Iyengar.-What I want to draw attention to is that 

when this provision was made, a motion for reduction was actually made in 
the Assembly and it was defeated at the instance of the Government on the 
ground that this provision was absolutely necessary. It now transpires that 
this provision was not at all necessary. Does this not show that this provi-
sion was made in the budget without proper enquiry ~ 

Mr. ParlJOft,.-The position as I understand it is this. " At that time they 
expected to be able to go ahead with the automatic couplers scheme. Every-
body was of opinion that in that year they wanted money. 

Mr. Ranga8tJJami Iyengar.-May I state what my recollection is ~ When 
this sum was budgeted for, we were told that this capital charge was meant 
as an additional improvement to the existing rolling stock and that it should 
be put to capital expenditure. As a matter of fact we were told by Mr. Sim 
that the actual expenditure was not capital cost but that it represented the 
cost of removing the existing couplers and paying for the new ones. He lJ!&de 
a detailed statement in regard to this project and wanted to put in more than 
a crore of rupees. Then we found there was a great deal of controversy as 
to the expediency or practicability of this expenditure and we find now that 
the wJ:tole of this sum has lapsed. My point is whether we are right in assum-
ing that there was no proper scrutiny on this provision. It ought to havp. 
been scrutinised m(ll8 closely before provision was made in the budget. 

Mr. ParIlOfl,8.-1 am afraid I am not prepared to admit that it was not 
properly scrutinised. • 

Mr. JosAi.-Have you given up the idea of automatic couplers ! 
.Mr. Par,OfI,s.-They are f.till examining what types of automatic coupler 

should be adoted and also about the cost. There is no doubt the coat will 
coDslderably increrse over and abolve what we expected at the beginning. 
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Mt. ~ lyettga ... ~~en if the east is more, it will not be a 
eapital marge, it will be a revenue cllatp. Is it -rib while pnrauiDg it When 
'the A8lembiy ,was apinat it t 

Mr. Par .... -It is being examined. We ahall see what the financial 
tetreet woaId be. Whether it is debited to capital account or revenue' depends 
.oWl the facta and the rules of allocation. 

Mr. Neogg.-HAve you anybody in yourataft on whose advice you caD 
depend reprdiDg the purchaie of machinery , . 

Jlr. P.8OII •. - YeL 
Mr. NtIDfW.--Or is it the new fangled idea of 8OIDebody not in the Rail-

way t 
lir. P ..... -It is 1Ir. Wrench's proposal. 
1112. CItJi,...-It is really a general question. Provision is made for 

automatic oouplera entailing coD8iderable expenditure this year and in the 
end nothing baa been spent. What is your juatification for including the aum 
.of 70 Jakha for this expenditure in the original eatime.teB , • 

Mr. P,..""..-Becauae at the time they expected to apend it, ud sub- • 
aequently they found difticulties in deciding on the type of auto~tic coupl811 
that are to be uaed. 

OIainJlaft.-8mely at the time when the 70 lakha was inserted you had 
reached a stage when you had decided OIl the particular kind of automatic 
coupler to be UBed' 

Mr. H4",..,..-Yea, t1aat is 80. The technical aide informed 1Ir. 8im 
that they would be able to decide within the year upon a particular claaa of 
automatic conpler, but there were di8icolties about getting a suitable tranai-
tion device. They hoped that they would be able to incur the expenditure 
in the course of the year. l\'hen this traDSitiOD device question was being 
diacusaed, other queBtiOD8 al'08e. Naturally we are investigating the whole 
question. We want to adopt the most mitable form of coupler; oDe which 
would be mOlt economical 

C~t&.-It really eomes to thia, that provision wu made for a par-
ticular expenditure before you had really arrived at a decision as to the parti-
eoIar kiDd of automatic coupler to be ued , 

M1'. H4",.,..-1 would .. y, that thiB W8I partly 10. 

Ciairwua.-Is that a frequent cue of overestimation , 
• Mr. &r .... -No. I do DOt tIIiDk 1ibere are other cuee in my uperience. 

Mr. ~ IytMfJtlI.-Are there DOt lD&1ly C&I8I in which this kiDd 
of provision ia made , 

~1'. H. G. Cock-My recol1ec1a.n 11M that it "u put as a tAmtam 
prov18lOll. 

111'. ~ ItJe"9M.-Ky nco1lectioD iI to the oontnry. II, Ie-
eoUection is they said "~ iI the fint iMtalment. If thil provjaion ia fiDiabed, 
we willllave to bay automatic coaplen ript tJuough in all the Dihra,. wbich 



• -.... ~)m_""~. w. lie -.,tg ~ dUs ann this 
,... and m .a..q •• nt y.... WI wiIJ come for ... ~". • it 
~t rather Itra. to embark.OI1I.·deme like that witihOtUi .proper in ........ 
tion or scrutiny and mthout aayaortof cit .. ! 

M ... "Gf' ..... --Th~ ..... .., C8NfuJ. oheok and ecnrtiay.on the tech-
nical side. 

C,.. ....... -I thillk we ate enti1ied to make lOihe COIDJDenti because the 
teehllioal ofticera 'Nft allowed to anll the budget by putting in this prori-
sion in the budget. 

Sir Frederic GautllJelt.-I have made a geheral comment on th&t parti-
eu1ar point. The point is, I presume, that after ptovision had been i~ 
in the budget, new estimates of the cost were prepared and this is the re\thMd 
estimate of the cost. 

Mr. Par8fm8.-We have not yet got a revised estimate of the cost. We 
have got some rough figures. We have not got anything like a correct estimate. 

Sir Frederic Gauntldt.-Provision was made in the budget before final 
estimates were prepared. 

Clwirman.-That is admitted. It was one technical point which has 
heeD explained. 

Mr. Parson8.-We have incurred a certain amount of small expenditme 
in experimenting with the various types. That is the only thing done. 

1113. Mr. Neogy.-Why were the engines belonging to the North Western 
Railway transferred to East Indian Railway, Eastern Bengal Railway and tiM, 
Sukkur Barrage 1 Is it that the North Westem Railway was ove1'8tooked with. 

• 'I engmes . 
Mr. P(Jr80ft8.-Yes. 
Mr. Neogy.-What is the re&8On! 
Mr. p~.-The reason is this. PreviOUBly it was always coDlidered 

tlecessar'V to keep in ftJI!erve certt.in locomotivea, for mobilization, over and 
above the requitemenm of tailwaYB. Sublequently partly becaue the lines on 
the frontier had been strengthened and brought into use, and the locomotives 
Oh the main litle could be taken throughout the w~ole line, and partly beoause of 
the general anangementll -o~ the w~ole railway j ~hey admi~.a transf~ of 
eftgines without vitany affecting the tntema.l 8ervloeB. This w~ the reason 
why they thought it to be wmecell880lY to keep so ~y locomotives actually 
in reserve for mobiliaation purposes. Those &Ie the mam reasons for the over-
atocking. 

Mr. Neogy.-Is it only the North Western Railway that keeps a reserve of 
locomotives t 

M,.. Parsons.-I think there is no other railway so far as mobilisation 
reserve is concerned. • 

1114. Chairman.-ln page 120, under machinery and tools, there has been 
a censistent under-estimation ! 

Mr. Hanley.-The mistake was in classification. 
• • 



. . 
1115. M,. B. Dcu .. -Why is there 80 ~uch of surplus atorea 80 far as North 

Western Railway was concerned! 'J:h.eIe was only an expenditure of 64:,000,' 
-whereas there was a stock of more than 3·Cr0re8. Was there any check by 
the Railway Board when the stores were indented for' 

M,. Ha",...-The Railway Board do check the indents. New stores 
would be purchased only when there 'Yas no stock. 

0 ......... -1 think the &D8Wer is quite simple. There it a check and every 
-endeavour is made in ordering new stores to see the exact amount of stores 
already in stock. 

1116. M,. B. Dos.-lhave another suggestion to make regarding the system 
of preparation of the budget of the railways. The ABBembly is given only this 
BID&1l book. It does not contain as much detail &8 the civil budget. CoDBider-
ing the way in which it is cla88ified by the Accountant General, Railways, it 
is very difticult for the Assembly to mticise the railway budget., It would be 
much better if they are put in the same way as the civil budget. • CIuJinnatt.-That is a question to be decided by the Standing Finance 
(bnmittee on Railways. They scrutinise the budget and they have pres-
j2ibed the form in which it has to be prepared. 

Mr. ~mi lyMgllr.-My impression is that this very questioq was 
:gone into by a special committee. and we decided that the general presentation 
-of the budget should be under the heads which now appear. 

Mr. J03/ai.-1 think Mr. Das' point is that the details of the grants also 
-iJhould be given in the budget book according to the different railways. 

OIMJinJIGA.-The pink book does contain thOle details. 
Mr. JOBhi..-That is true. My friend's point is that those details should 

a1ao be given in the budget. 
Mr. B. DoB.-"1e can then criticise the budget much better. 
M,. PorlOftl.-I am afraid you will not find any general agreement OIl that 

point. We give details in the pink book and not in the railway budget with a 
view to prevent the memben of the .A88embly having to handle an unwieldy 
document. 

M,. ~ I,.,..-We U8fJCl to get theee def.aiw aIoDg with the 
financial statement in the fooJacap lise. We felt that that WM a bewi1d.eriDg 
document. In COIIIeQueDCe of a apeciaI report which the Auditor General had 
nbmittied to us, we iDiIOduced the preaent ayat;em. U my frieDd lIr. Daa waIlta 
any information, I am sure it will be 8Uppliecl by the Bailway Boazd. 

0-...-1 am afraid 1Ir. D .. ia mi';", a q1lelti01l OIl which a deoiaioD e 

had been arrived at two ,.... •. 
M,. loW.-.y friend JIr. n.. doea not want aU the-detaiJa. ID ~ ... 

tim ... , he ODly wanta the tota1a according to ~ railway. Be doea not 
want an the detai1a. • 
~.-The a.mmgement of railway bu~ is at preaent very 

much in the hands of the StaDdjng Finance Committ. on Railways- All th.e 
forma are approved by them. If the preeent system is to be cbanpd, it hal 
to be doDe by the Standinl Committee •• 
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Mr. RangQ,8tOQ,mi lyengar.-MaJ I I!&y one thing? I agree with Mr. Du in 
this sense that the pink: books which :are practically prepared by the railway 
administration give muoh fewer details for the use of the Assembly than what 
the other departments give. Generally we find we get very little light in the 
budget estimates of the railway administration. 

Mi. ParsonB.-The trouble is this. We are dealing with a much larger 
establishment than any other department. The membe18 of the .Asaembly 
have very little time to go through big books. The whole question is to what 
extent it is in their interest to go through so many books. 

Ohai111Uln.-The further discussion can be avoided. The point raised iI 
one for the Standing Finance Committee on Railways. 

Mr. B. Daa.-I only want the items spent on each railway! 
Mr. Parsons.-When the two budgets were separated the Standing Finance 

Committee on Railways specifically approved this system of preparing the 
budget. 

• Ohairman.-If there is a feeling that the system should be changed, we musi 
record in our reports that reference should be made to the Standing Finance 
Committee on Railways . 

• Mr. Rangaswami Iyengar pointed out that it was the established con-
vention th~t in respect of the form of demands of grant the Public Accounts 
Committee should be the proper authority to be consulted. 

Chairman.-I quite agree in general, -but in this case it would be better 
to leave it to the Standing Finance Committee. 

1117. Mr. Cocke.-I should like to call attention to the satisfactory figures 
of compensation and trust they will show more progress with the watch and 
ward staff. 

Mr. Parsons.-The percentage of net amounts paid during the last quarter 
on the East India Railway was only ·031-a considerable impro~ement on the 
figures before, which were 1· 2 or 1·3. The latest statistics also show a very 
satisfactory percentage accompanied with a reduction in the cost of watch and 
ward and the st.aft engaged on claims, also a reduction in the number of un-
settled claims. • 

Mr. Neogy drew attention to the saving ~der Aden Raillways on page 128. 
Mr. Hayman said that the Military Department at that time paid for the 

expenses on the section mentioned. 
1118. Chairman called attention to the Auditor General's oomment on 

pages 133 and 134-Capital-New Construction. 
Mr. Parsons.-This is a new construction. We are not able to say qui~ 

definitely at the time the budget is rrepareci whether a particular railway would 
be taken up because ordinarily tne survey has been undertaken the previou 
cold weather and we do not know the actual or probable results of the surveys 
by the time the budget is prepared. We therefore put in particular schemes 
and hope some of them at any rate will fructify. I think: we ought to ha.ve a 
free·hand really to vary our progmmme irrespective bf the 31st March. We 
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~ ....... _ ..... < ... we...,..ope .......... _= .•..... 
_as ............. ".". wJty.we .... ..clopt;ed.tlump .. ~. 

lIlt. Cki".....-What is .• e ,~J~r .tbe ~0fJINI ~~ ,qn N8 182·1 
Mr.. PGrIOftI.-It W;A8 dy:e to a ~ Ay :w:hiQh the ,~PU~. were 
~ in the .aceo1lJltB of \be y~ wlUte ~e·Pf~e.Qt .w.. &Qtuallymade 
dadng the following y~; ~e pactice h~ ~ow ,been .altered and now 
cGlIesponded to that of other raifwap. 

1120. C~.-I would just draw the ~ttentioD of ,the committee to 
page S of the report-paragraph 1,~-where the e%ce8I is ahownas 152 under 
this head-\\'hereas on page 132 it is given as 135. Which is correct t 

AI,. Hartlq.-I cannot say from memory: I shan inquire. 
1121. Mr. Neogy.-On page 133 again, the Auditor General refers to the 

Baipur-Parvatipur extension. 
Mr. Par«m,.-This is covered by the general explanation-we were not 

able to get on as quickly as ,we expected; it is a big project connected with the 
DeW harbour at Vizagapatam. I think it is almost inevitable with regard to 
new projects; I do not know of any method by which to prevent this : th .. t ill 
why we have reaorted to ·this lump eut system. 

1122. ClaaifWIQtJ.-I am a little puuled; Account No.7 states that the 
grant was MO lakhs : on the budget in the nen page the figure for probable 
~ ia ahOWll _ ~ ~l _t voted M6 lakha. 

Mr. Par6OU.-That ia the lump IUDl cot. 
~.-I take it then ~tM6iathepntUDCtioned by the Auembly 

why do you not show it on pap 134 ! . 
Mr. Par8Oftl.--OD paJe 134 we are comparing the ~nditure witb the 

aIlotmentl made to -.eh railway. 
CiatntJaa.-But auzeIT the fiat etaWOeDt in the App~tion Repon 

OQIht to be the PlOUDt voted by the AMemblyand unspent 1 
JI,. BIIfI'IIIJf&.-We do DOt make a acluotioD by __ railway. 
CMinnaft.-It is, I think, important that we should have a table showing 

the ~ .1J9te of tile Ass?'Dhiy and die actual eql8Dditure iDOUrreCi. ' 
1121. 0-"'.-& ... 141, you haft put in probabM -.viDp to get 

the right comparison. 
s;, 1'_ GCI""'.-Evea thiI very .big luaap oat of '123 ,.klM .... not ,uite 

aufticient. 
Chairman.-It was very near. 
Jlr. Paraon,.-I think the Auditor General from hia previous experience 

Im()W8 how extremely dijlicult it is. • 
1124. Mr. NetIfI1I.--On pap 147. there is & very large _ving under But 

Indian Railway. • 
Claif'fJlG.t'a.-A very fuB explanation of the I'8UOIlS is given: tbese 8~ of 

00Q!Ie the individual cues which jUltify the'amp cut. . 



• 

1125. Mr. Daw.-May I ask !' general question in regard to Grant No.8? 
'l"he Govemllifmt of' India borrows money on the capital account' for the rail-
"ys, an~ if the railways over-estim8te' their budget grid, say they want' 12 
crores ,,-hIle they can actually spend only 8 crores the Government of India 
have to pay interest on the remainder. What is the safegUard l' 

Chairman.-This is a very important question that, I hope will be settled 
some day by ~n extension of the separation of the railway and general budgets, 
80 that the railways will budget themselves and borrow themselves direct in the 
market on the security of railway stock. That is the future that I look forward 
to, but at present we borrow both fOr the provincial governments and for the 
railway department and we take the risk of borrowing an unduly large aDioUnt. 
In 1925-26, 1926-27 and 1927-28 we have not sriered any 1088 because' we liave 
not been misled by any of these estimates. 

Mr. ParBOfl".-After all this W8~ the first year that we tried this lmilp cut 
system and I hope the Committee will recognise that; also that this year's 
estimates were much better than previous ones. 

Chairman explained the position further: this year they were keeping up the balances by means of treasury bills as things have worked out so that they 
were borrowing with reference to the monthly cash position and not really with 
reference to the railway estimates; the ways and means budget put before the 
Assembly was illustrative rather than accurate. 

1126. Mr. Das.-Then I take it in 1925-26 the Government of India did 
not borrow in excess on behalf of the railways and provincial governments 1 

Ghairman.-In that year we had nothing but a conversion loan. We 
financed all new capital expenditure from the balances ,and receipts from Post 
Office Cash Certificates, etc. Our balances had gone unduly high in a sense 
because one of the first ·things I did was to try and get rid of all treasury bills 
for the time being. As for the Finance Department correcting the mistakes 
of the Railway Department, I think Mr. Parsons is quite justified in claiming 
that he did not make any particularly bad mistake this year. We recognise 
that it is difficult to estimate very accurately in advance; but ultimately you 
do want to get to the position where the borrower is responsible for his own 
ways and meanb. . 

1127. Mr. JOlli.-The five year period for which'Ra. 150 crores was bor-
rowed is now over. 18 it not due'tG the Asaemblythat you should. now mah'& 
report as to what you have dOlle, besides the' information you have given in 
your annual reports 1 

Mr. Parscms.-That question was t8ised in the Assembly last aesIieD.. 
We have explained definitely year by year what money has been spent and on 
what project&. 

Ckai"~ft.-I think there is some misgiving about it and I am not at all 
81lre that it would not'be useful in order to clear it for the railway department 
to publish a fairly full statement of its capital expenditure going back to the 
date on which this programme was sanctioned. 
• . Mr. JOIAi.-My point is this: if you now think that nothing more is 

nece88arythan what you have given in the annual reports, why did you get your 
resolution passed for five years I 
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~-I think it is the same argument &8 Mr. P&r80D8 used just now; 
I was not tIlere when it was done and I hQnestly do not think I would have dODe 
it; .but the argument UBed then was that the Acworth Committee had recom-
mended that the railways were hopelessly hampered by the attitude of the 
Finance Department and that it was in the interesta of India that a programme 
in the neighbourhood of Rs. 150 crores should be spent in the next five years to 
Jehabilitate the railways; it was the boom period. 

Mr. Jos1ai.-Experience has proved that that estimate was a very greai 
over estimate and that fact should appear somewhere in the report. 

CAainnaa.-That has been stated over and over again; but that parti· 
cular resolution can be justified: I think the Assembly were absolutely right in 
insisting that there should be a real effort made to develop Indjan railways-
that was the real meaning of the resolution. 

1128. Sir Fre4eric GatJfttlett.-, Page 171. There is an important point to 
be mentioned here, and that is, the figures do not agree with the corresponding 
figures in the Statement of Demand No. 10. That is why I called attention to 
it. 

CAairmaA.-What was the demand ? .. 
Mr. Hartlq.-& far as the grant is concerned, the figure has been takeD 

from the Board's budget. The figures under sub-heads are not those pused 
by the.Assembly, but the total shown against the various sub-heads in this 
column have been taken from the budget books of individual railways prepared 
by the Railway Board. 

CAainlllJA.-After all, the comparison must be with the grant P9sBed by 
the Assembly. That is an important point. 

Sir Frederic GauntleU..-I think we should emphasise that point. 
CAainJaaA.-What we are here to do is to compare expenditure with the 

grant. 
11~9. Sir Frederic GautttM!tl.-1 think the Railway Board might also look 

into the matter from their point of view. Page 179. I should like to know if 
the Ymancial CommjMioner has power to allot from one head to another on 
this particular line ! 

Mr. Par8Oftl.-I can explain the point. It was the price at which thia 
roDmg stockMtood in the boob of the North Western Railway and was charged 
to capital. It was subsequently written back. 

Clrairmtm.-I suppose they stood in the boob at a different figure hom 
what they were sold at. • 

1130. C~.-Page 184. Here apin the footnote aeeml to lugged 
trbat the Appropriation Report might be prepared in a slightly different way. 

1131. Mr. N«JfI1/.-P .. 186. What are the adVaDces made to the.Arakaa 
Light Railway under Subaidy t I thoupt thiI railway wu alwaY' a 10liDl 
~. . 

Mr. Poranu.-We had to pay them p&l!UteeL At one time we thoup' 
dIat~ payment should not be made, but we *'»ok lepl advice, aad we ..... 
adUed to pay this &IDOUIlt. 

• 
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Mr. Neogy.-Is this a proper head to charge' Did you pay this over and 
above the price that you settled 1 '.' . . 

Ollai",.,..-'rhe contract was such that we had to make payment not only 
of the sum requited, but income-tax and supertax thereon. We bought that 
out now. 

1132. Mr. Daa.-Page 188. You have carried out new surveys for which 
you did not receive the sanction of the Assembly. I want to know what is 
the limit of the power of the Assembly in this matter and whether new surveys 
can be undertaken without the sanction of the Assembly 1 

Mr. Parslms.-So far &8 surveys are concerned, the answer is that almost 
every week, we get proposals to survey various possible railways, and within 
the limits of our grant which the Assembly gives us we take them up. We get 
suggestions from the Provincial Governments and from commercial bodies, 
and within the limits of our grant, we take up surveys which seem likely to 
produce profitable results. 

Mr. Das.-If the project matures, I suppose it will be charged to its 
C&l'ital cost ? 

Mr. Parsons.-If we undertake the project, the expenditure is then written 
back. 

Il33. Chai,man.-This original grant for surveys was Rs. 9,74. That 
was explained at the time to the Assembly as being for individual railways. 
These minor surveys correspond to the minor works. 

Mf'. Daa.-I am referring to new projects. 
Mr. Pa·rsons.-We put down the new projects in the budget, and as far as 

we ~~n we give the details of the surveys that we hope to be able to take up. , 
1134 . .i.'Vr. Neogy.-Page 189. '''nat is this Committee to examine the 

proc.edure for the disposal of scrap materials on the Oudh and Rohilkand 
Railway? . 

Mr. Parso-ns.-There were a few bad frauds on that Railway in connection 
with the disposal of scrap materials for auction, and we have had to put on an 
accounts man anti an Engineer to thoroughly overhaul the procedure to see if 'it 
was right. 

Sir Frederick Gauntlett.-That was called attention to in considerable 
detail in last year's Audit Report. 

1I35. M,. &,ngaswamy Iyengar.-I :find that under these miscellaneous 
establishment charges, there have been. numerous C{)lllmittees appointed for 
which no grant was asked for. In some cases the expenditure very largely 
exceeded the sanctioned grant. Except in two cases, there has been excess of 
>expenditure in all the rest 1 

Ckairman.-How far was the.Finance Committee consulted in this matter , 
Mr. ParsonB.-My general arangement with the Standing Finance 

ColI\mittee is this. They are generally consulted on all proposa.ls for permanent 
superior establishment, but I don't necessarily consult them on 'small Oom-
mi.ttees. There i! no idea that) should consult them for a few tho~ 
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If I did 80, .e CoanuiltM wouW: have to ., 'in Simla and· DeUai d1arin& the 
whole. year: " , . . 

, , 

1136. Alp.~., l,.,.,.-Th.ere .... a definite lump sum voted out 
of whick you have spent only 1,5. Are DOt these Committees of the character 
described in I4-Miscellaneous Special Establishments ! 

Mr. Neogy.-Are these establishmenta attacked to the Railway Board 
or to the different Railways ! 

Mr. PGf'IIOtl&.-All ~eee Committees are under the Bailway Board, and they 
generally submit their Report to the Railway Board. 

Mr .•• ...., l,.,.ro-!lon't you think that if, .. a matier of fact 
... Committaea are a nece.ity to uamiae theae thiDp, you must uk W 
apeauIiture, or you. m.t put down a special allotment for it ~ Do you \l'at 
tIleee Ommiu.. every year , 

Mr. P(Jf30f&8.-It is all experimental expenditure iIi the course of the year. • 

Mr. Rattgtl8tlXJflty 1gewgar.-What I want to know is if it is n~ry 
every year for the Railway Admjnistration to have Committees should you not 
provide fOl' those Committees by means of a graat ! 

• 
Mr. ParMJft8.-There are neceaaarily special inquiries in the courae of the 

year some of which we cannot foresee. Where we know definitely about an 
iDquiry, we come to the Assembly, but where we cannot foresee, we do notaak 
for a grant. Where we know at the time of the budget something about the 
inquiries, we always give details. 

Mr. }.Tmgy.-What are the considerationCJ that determine as to whether a 
partieu1&r CommittA!e or inquiry is to be mentioned specifically or is to be 
lumped up under I"! Is it the amount of expenditure! 

MI'. PtJf'BOftI.-The actual procedure is that at the time the budget is 
framed, we give all details of the inquiries or Committee about w.hieh we know 
lOIDething ; the balance is the sum for various inquiriea which in the coune of 
the year it may hecome neceI8&I'Y to make. 

MI'. Rattgtl8tlXJflty 1gengtJr.-I pot it to you, Mr. PanoDl, that you yOUl'88lf 
prticu1arise 13 items here fOl' many of which you did not uk for any gran., uad 
then it turns out that under all thOle heads you have had to spend money. If 
you had put all that under unforeeeen expenditure, it would have been UDder-
atandable. 
~.-It is not quite a eaa.factory way. I thiDk you may meBtioa 

dUa and add a footnote. You could easily add a footaote to it aDCl.y "No 
estimate framed". It is only a qu_OD of form. 

1137. C1aoinnan.-Page 192. Did you take a supplementary for this 1 
M,., Pa'IOnI.-I think not. At present *e have got DO vote for it. 
ClllJif'ffUlln.-I am not at all 8Ul'e if you do want a vote for it. 
The Committee adjourned till 11 A.V. on Saturday, the 20th AUgU t 

1927. • . -, 
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Evideace taken at the 15t1181eOting ~f the Public Accounts Com.uttee 
held on Saturday, t~e "lOth August at II a.m. . 

• 

• 

(1) The Honourable Sir BASIL BLACKE'rr, K.C.B., K.C.S.I., Chairman. 

(2) Mr. H. G. COCKE. 

(3) Maulvi ABDUL MATIN CHOUDHURY. 

(4) Mr. B. DAS. 

(5) Mr. A. RANGASWAMI IYENGAR. 

(6) Mr. N. M. JOSHI. 

(7) Mr. K. C. NEOGY • 

(8) Mr. K. AHMED • 

I 

Member,. 

(9) Sir FREDERIC GAUNTLETI', Auditor General. "1 
~Were also 

(10) Mr. J. M. HARTLEY, Accountant General, Railways.) present. 

Mr. A. A. L. PARSONS, F;nancial Commissioner, Rail-
ways. 

Mr. A. M. HAYlfAN, Director of F':n8n('~, R:·,;}WPYS. 

1 
~ Witn~83es. 

) 

1138. CluJirman.-Before we go on with the Railways, there was a ques-
tion on page 447 with regard to the Central Government civjlaccounts, about 
wit ch we decided to ask the railway representative. Page «7 under expendi-
ture in England under the control of the High Commissione1'--8hort recoveries 
of Re. 1,86,000 under State railways. Anticipated recoveries did not materi-
aliae in the case of certain stores. 

Mr. Par80n8.-The explanation is that there was a lapse of about a ClOre 
each in the English material purohased by the East Indian Railway and the 
Great Indian Peninsula Railway. I don't know what the particulars were on 
tile East Indian, but on the Great Indian Peninsula it was largely materiaJ. 
for the electrification scheme. Therefore, the StoleS Department did not get 
the percentage on the 2 millions &8 was expected. ... 

With regard to the second part, I think the 1 per cent. that is shown &8 
charged is a clerical mistake for ~ half. The position is that ~ur Consulting 
Electrical Engineers take direct charge of the purchase of these stores and the 
HiP. Commissioner only did the shipping and accounting work. Therefore 
by definite agreement with him, instead of being charged the usual percentage 
,(which I think is 2 per cent.) we were charged haH per cent. 
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Jir. Du.-There was another queatiOil a~t the POItaI Department. ' 
. .. , " 

Mr . ..4.~ ..4.JGft9Gr.-The Director General has circulated a memo 
randum which shows that no action .necessary. 

, Page 193 oj de RailtDtJy ..4.ppropriation ..4.CC0Uftt8. 

. 1139." Ciait'ftIGR.-Appropriation to Reaerve Fund. We just mentioned 
this last rught. Here is an excess vote in cireumst&nces in which it is almost 
impossible to avoid the risk of an excess vote. I don't know whether it will 
be "bIe J thi . po881 or s OODlDllttee ••••••• 

Mr. ~i lyertgar.-I thought the Auditor General would be 
here. I think that this is a general question aftecting the whole of the ways 
and means part of our budget. There are many parts of the budget, for 
i~ce, in which it is absolutely impossible for us to go on dealing with the 
question of over-estimating or under-estimating. Because, there are instances 
in which loans are asked for private schemes, ways and means for various 
purposes, and in those cases we find that they take less and we have got. to 
provide for more with the result that as a matter of fact there is no question 
of real expenditure involved. Th!S is shown under the head of expenditure 
by reaaonof the fact that it alects the Central Government. I should like, 
1Ir. Chainnan, to examine the whole of this revenue position in the budget, 
and see exactly to what extent the verdict both of the Audit as well as of the 
Public Accounts Committee can improve the method On which we can deal 
with it. Take this exce18 vote of 50 lakhs. As a matter of fact, we ought to 
be thankful that it is there and there are many other cases in wh;ch provincial 
governments have asked for more money. The Government of course have 
taken to cutting down the estimates sent by the Railway Companies and I 
dare say the Central Government will in due courae also cut down the total 
estimate required in a similar case. But I would lib to examine the question: 
there are things like interest on debt, various reserve funds and " .. rious trust 
money where some people do draw the money which is due to them, some 
people don't. And in that way there i8 great variation in the budget figures. 
I should like to know whether it really forms part of the scrutiny which the 
Public Accounts Committee has to exercise over expenditure and if so what 
is the nature of the scrutiny which I dare say we are under duty to exetciae but 
would it not be po88ible to separate these two .. peets of the question' There 
are C88ea in which real expenditure is involved, where the revenue position 
is aftected. 

Mr. ParlOft8.-This question of the exceu vote here arises only with re-
ference to the appropriation to the Beaerve Fund. It caD ~ arise under 
working expenaea. That is to eay, it is quite conceivable that, however good 
my estimates are, I may get a rush of traftic.-cotton or som~ my ordi-
nary receipt side which will mean that I ahtll not have uked enough for my 
dependent expenditure. 

C1uJinnaf~.-8till, the working expeD8e8 raieeI a dilfereut area of thoupt. 
The trouble of C01U'Be is we have applied or tried to apply wholesale to the 
India poaiaon the rules of appropriation which have pown up over a eeri. 
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of yean. in EnglAnd. Now the working expenses of a department, which 
D~y de~nd on the. volume of. business o:ffering, are obvioUsly not a. 
kind of expenditure that you want' to control in the same way as the establish-
ment of ~e Post Office or a Government Department or something of that sort. 
You obVIOusly have got a difierent area of thought there. The point raiseC 
by Mr. Rangaswami is even more alien to the general idea of appropriatior 
audit. This reserve fund is simply a book-keeping transaction and the actual 
amount of it must necessarily depend on the actual return. The figure is 
interesting from the ways and means point of view but the question whether 
there is an excess vote or whether a sufficient amount is provided in the estimate 
or whether the estimate is very wide of the mark has hardly anything what-
ever to do with the work of the Public Accounts Committee or the.control which. 
the Public Accounts Committee rightly exercises. And it does I think rather 
tend to obscure the real facts with which we are dealing when we mix up the 
figure of 50 lakhs of excess vote, which is obviously a\most \a.uo.a. \)\e, 0"1 at an.., 
rate something to congratulate ourselves on, with the heinous excess of 
Rs. 17,00 with which we were dealing the other day on another vote which 
may be due directly to failure to observe reasonable precautions in estimating 
and in c.ontrolling expenditure. There is one way we could do it fairly simply 
but I don't know whether it is altogether to be commended. For instance, 
when Mr. Parsons has arrived at an estimat-e that he is going to have 3,28,000 I 
for a reserve fund, he might estimate for 4: lakhs. He might leave his figure 
of 3,28,000 as one which is to be used for ordinary budget purposes but he 
might put down th~ figure of 4: lakhs here recognising that it is an over-ap-
propriation so as to avoid any question of an excess vote. The only other 
way is either to alter the Government of India Act or to ignore it. I don't 
think we can ignore it. So that I believe it really comes back to this that we 
must content ourselves with this until the Government of India Act is altered. 

Mr. Raragaawami Iyengar.-How would you alter it ~ 
Ohairman.-Well, I think that probably you might include a power to 

the Governor General after consultation with the Public Accounts Committee 
or something like that to declare non-votable'(it almost comes to that) items 
of expenditure that are ~y only book-keeping or inter-departmental items. 

Mr. Rangaswami Iyengar.-They can be put on what you call consolidated 
charges. All that we want is that separate transactions of this nature should 
be distinguished from the other, not that the scrutiny of the Legislature should 
be ignored. And therefore, we will put it in the list of votes which are more 
or less formal. 

Mr. Oocke.-It seems to me, Sir, that we have got to recognise the vote,. 
and I don't see how we can get away from it. . 

Okairman.-Of course, Mr. Rangaswami's point touches on another poin~ 
of view, that the Public Accounts Committee is mainly concerned With 8Cruti-
nising appropriation orders. I rlen't think that it is part of its business 88 
such to become a committee of ways and means or to examine the ways and 
means side of the budget. Y 011 want rather a difIerent kind of committee 
.sitting at a different time of the year The Standing Finance Committee 
confines itself purely to questions of expenditure. 

, . . 



J!.r .. B.,. ••• ai l~.-In any cue, ',Sir, I don"t tlaink tile _tiDY 
of. the Leplature would be obviated. . What I wish is to deal'with expenditule 
which is of one tlIaaraoter on the same principle 88 that employed for that of 
adifterent ch~ And therefore they should be separate, if poBl'ible. 

CAainnan.-We might have a ~ph in the report touching on thia,:-
(It wanta thinking out more than we have the time to do)-pointiDg out that 
this BOn of exceas is quite a di&erent thing from exceu vote and not really 
a signifiCant figure at an. 

JIr. Pt.ItWJtN.-1 would like to have the remarks of the Committee on 
my appeal t& them that they would also recognise the poiJlt I~raieed 88 to work-
ill« eIpeD8I8 •• I had no idea in my mind· to tab it away &om the eritieism 
.oIthe Committee. But if'more traffic offers, the neceaity for an e%Ce88 vote 
GUght tAt be recopiIed. With the best intention in the wotld to avoid an 
Mt'e88 vof.e., it· may be absolutely unavoidable from the point of view of·the 
Railway Department. I am not referring to the exceas of B.a. 5,000 under 
Demand No. 1 or an)'thin« of that kind. 

Page 194. 
1140. CAav....-This seems to be a very good estimate. 

Page 196. ~ lirtu. 
M,. Neogy.-On this I would like to know something about this frontier 

milway reserve under Miscellaneous. 
M,. HaymtJR.-We have to keep a certain amount of reaerve material 

on the strategic 1ine8 which material could be employed at very short notice. 
We can't keep them in a regular stores depot at, say, Lahore. The expendi-
111ft in providing the reserve is kept under the strategic !ineR budget. 

Jl,. NPOIJY.-8ince when has this been instituted , 
Mr. HfI1JfIIG'&.-For a long time. 
CIczimtt.m.-lt h88 existed for a very long time but it haa been brought 

definitely under the strategic linea and not kept under the oMinary workiDg 
expeDllel or capital stores account, BO 88 to bring it out clearly in ita own place 
as part of Itrategie chugea. 

Mr. Jo •• -I WaDt "operatioDS other than fuel "to be explained, 

Air. HGfI'IWJfI.-Y 00 may have aD operatiDg staillDO'riDg from ODe podioD 
of the line which is commercial to aDOther which is strategic and you ha'ft got • 
1;0 find out the proper portion of the eII-. that is to be debited to ODe line 
or the other. 

Jl,. JoMi.-LiDea are divided, even the strategic IiDe is divided iato com-
mercial and atrategie 1 

M,. HCIpI4ft.-The North Western I&ihray is divided inte commercial 
and strategic and the strategic tiDe commencee at ODe point but you Dl& y be 
mnniDg your trains with your operating staff from a commercial point, right 
on to strategic poiDt. Then you haTe got to allocate the expenditure 
between the _0. Theft are nal'difticultiea ill practioe. 
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.... Per ... _.--*, & ,......r elf iaet, we I8Il in 4I!I1JIia ~cim]! ••• ]es go 

.from a strategic line on to a comm~rcla11ine. ~ . 
Mr. J08/ri.-Wbere does this North Western stratWe .line~ 1 
M,. Par80ns.-1 could give you &'tiBt. TDeIe .... ...-tain actienswhich 

.. l;UiJt fer ,..~ reaI088 • .Aa,~ matter·of .fact, there are.80me sections of the-
North Western Frontier Railway which are commercial 

Mr. Nqy.--:8u.p~.a strategic line ~n to pay its way and prove 
profitable, would it then he classed as commercial. 

Mr. ParsOftlJ.-We should consider the case. 
lh. ·llartley.-1t depends on the reasons for which it was built. 
Mr. N eogy.-Who determines whether the line ·is t.obe deemed *&tegic. 

or commercial. ~ 

Mr. Par~.-The question is referred to the FiDance Member. The 
classification of the existing lines was determined according as they were 
built or not built for strategic reasons. . 

• 
Mr. Neogy.-Apart from the financial aspect . 

• Mr. PaI8ons.-·That was the initial criterion. If you take an instance,. 
the lines no\\" being built in the Quetts direction (Fort Sandeman), are strategic. 
In any case I should always take it to the Finance Member. 

Mr. Neogy.-Euppoeing the Army Department wanta a pa.rUcu1ar line· 
Is the Railway Depanment helpJess about it and must as a matter of necessity 
build it 1 

Mr. P,.. ... -Now, take the recent cue of the extension on to Fort 
SandemaB. We invedipMd the prospects and stated what we thought 
wo1lld be the 10M in lDODey. We then expressed our own opinion as to 
whether the line should be built or not. In certain cases like this particular 
case, there were reasons that if it was going to be built it w01l.ld prove 
economical that it should be built straightaway. We returned the ease to-
the Army Department who were requested to conault the Finance Depari-
ment and Political Department. 

0/uA,1NU&.-1 t is 8 question for the Government of India, of course. 
Mr. Paf'IJOfl8.-lt is a question in which the Railway Department, after 

having put up all the information they can, give their own advice and leave 
the other Departments to decide. 

PageJ96. 
114:1. Mr. NUlfIY.-Here is again a reference to Reserve. 
Under (6) "No allotments were made by the Railway Board out of the 

reserve." Which reserve is meant here ! 
Oh41irman.-That is the suppiementary provision of 3,19. 
Mr. Haytnan.-A certain amount was kept in reserve as we had not & 

pft)ller estimate from the North Western Railway but we failed to make an 
allotment because we had not sufficient information at the time and up to the 
end of the year. • 
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c~","!",.-Stin, there was no n~ to Haake an .Uotmeat for the year. 
The expendIture fed short. . . 

M,.. PanoM.-Yes. 
M,. Neogy.-Is aueh a reserve kept usually' 
Mr. PtJf'MJA8.-We don't know wby they wanted it, 80 we jUBt put it down 

as reserve in the amount8 to be distributed. 
11,. Neogy.-So, it is not a normal feature in your estimates ! 
Mr. P.,."...-No, it ~ not a head under which I should wish to have 8 

l&CIve. 
114:2. Mr. ~ lye,.,..-The Auditor General baa a note on page 

196. Under (3) " The Public Accounts Committee may wish to inquire whether 
it wu ~wn that this roBing stock ....... " 

Mr. PtmofU.-We were not aware fhat that rolling at.ock had to be 
sold. 

M,. ~ lye .... -OriginaDy you made no proviBion Jor 
rolling stock. Then yoo went to the Finance Committee with a supplementary 
demand for Ra. 12,.s,OOO. As a matter of fact there is a "' .... expenditur~. 

CitJ....,..-The point is that your supplementary was entirely unneces-
sary and if you knew that the roBing stock W88 going to be 80ld at the time 
that you preaented the 8upplementary., 

Mr. P ...... -We didn't in fact know. 
Mr. ~i Iymgar.-But you didn't provide for it originaUy. 

You thought there was no need for providing for any rolling stock on these 
strategic lines. Then subsequently you said we want 121 lakhs. How did that 
ariae 1 ADd then 88 a matter of fact you found 12i lakbs were not required. 

Mr. Hapta.A.-I think I can explain the position. The total value of the 
rolling atoek on the North W~m Railway including commercial and strategic 
lines, is divided between the commercial and 8trategiC lines in accordance 
with certain formula. The formula being the engine mileage and train 
mileage. So you cannot make a very good estimate at the begi.DniDg of the 
year beeauae it depends on the traftie on each section. 80 later on in the 
year we came to find out that UDder the formula the debit apiDat strategic 
railwaya Wla Ik. 12,48,000. We didn't kno .. then that a certain amount 01 
rolling stock on theae linea would be &Old. 

P.ll11. 
l1.a. Mr. NftJ91I.-Under (~) there is • remark "The 1&pee UDder India 

....•... Tirhoot State Railway ". The Tirboot State Bail ... y WM worked 
by the Beupl lad North Weatem Railw.,.. Have they aince purohMed it 
altogether 1 ' • 

Mf'. P,.."...-Oh DO. It is a State-owned tiDe worked by them. 
Mf'. Neogy.-But why should they nile thia debenture 1 • 
Jir •. J:'CJfIIR4n.-This requires a very long explaDation. ArranpmeDfa 

for providiDg funds on the Beupl aDd North WMtem Railway have jMlD 
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up in difterent ways. You ha.ve three -torms of capital; the capital provided 
by the Secretary of Stat:e for the T~~t State Railway; the capital provided 
by the old Company r&18ed on theIr Own guarantee for capitall1expenditure 
on the company railway; then the capital provided on the guarantee of the 
net earnings namely a sort of joint capital which could be utilised either on 
the State property or on the Company's property. 

Ohairman.-The simple point is this-leaving out the State Railway 
for t.he moment, you try 1:0 k~p a definite proportion between the capital 
proVIded by the Company on Its own credit and ~he capital provided by the 
Secretary of State for the line. You try to keep the proportions level. I 
don't mean absolutely equal, but level. Then the State Railway came in 
and would have upset that level unless you dealt with them specially by that 
means. 

Mr. Hayman.-Not quite that, Sir. The Bengal and , North Westem 
Railway belongs to the Company, the Tirhoot State Railway is a Government-
owned Railway worked by the Bengal and North-Western. Both together 
are known 88 the Bengal and North Western Railway system. The Bengal 
ad North Western Railway for their own property first provided capital 
entirely on their own guarantee. For the Tirhoot State Railway the Secretary 
of State gave advances. Later, there were extensions to both systems 
an~ money was required for the capital cost of the open line requirements 
for all these lines, that is for the Bengal and North Western and the Tirhoot 
Railway and their extensions, and money was raised by joint debenture 
stock on the guarantee of the net earnings of the lines. 

That money was apportioned from time to time between these two 
systems in accordance with the capital requirements, each paying their in-
terest charges separately from their net earnings. 

Mr. Par801l8.---Let us assume for the moment (it is very far from the fact) 
that the original Bengal and ~orth 'Yestem; cost £100,000. That 
money was raised by the Company without any guarantee. The original 
Tirhoot railway cost another £100,000. That money was raised by the Secre-
tary of State, and of course he is responsible for it. "7b.en both had been built, 
capital expenditnre was still incurred on the system as a whole, that is another 
£100,000. That capital is subsequently distributed between the Bengal and 
North Western Railway Company and the Secretary of State according -to' 
how it was expended on each line. The whole Df this capita! however, is 
raised under a guarantee of the net earnings e:nd this transaction referred to 
here is merely the exchange on the money which we have to send home to 
the Secretary of Stau, without paying the interest on our portion of the 
£100,000. Is that more or less clear 1 

Poge 198. 
114.4:. Mr. N«Jf/Y.-Under (1) renewal instead of replacement by fresh 

capital of debentures. What wfS this due to ? 
Ohaif'flt4fl.-I think I can answer that. This is really a ways and means 

ftuestion. There are certain outstanding debentures of various terms, most 
of them now short term, on the market in London. AB they mature, accord-
ing to the 0,.. and means poai~on they are either paid oft or renewed or they 

• 
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.. y ))e ,.....,. a ...... 8 -01. -JIMI ...... of 6e ".,.,.. _taan ....... ........ . .r ......... 1,.,..-"100 hd' it more expediebt to !end tile 
debenture rather than inereMe capital of the eompany. 

Pwgelll. 
11"'. lb. c.a.-WJay cio we set a ~ of larmal &1ldii for the 

"Indian Railway u.d JUJt for other Bailwa,. , 
)f,. P ..... -Becauae tbe accounts of that raihray are UDder the 

experimental separation of aeeounta and audit UDder me, whereas the a.ecotlDt 
of the other State railways are under the Auditor General. 

11.6. M,. NtJIJ!I1I.-Why are there not certificates in the case of company-
managed railways given by the Government Examiners of Accounts' Why 
don't you incorporate that here in the same way 1 

M,. BMtley.-Beca.use they are given on the published 8OOOunts. 
C1aoinRmt.-That certificate is not on the appropriation aooount but on 

the balanee sheet. 
11.7. Ciaif'lJltJft.-Sir Frederic, do you think the appendix is taken 

here' 
Sir F. Gaantlfa.-It is j1Ut put of the letter preB8. 
Af,. PtInJIIU.-I can give a pneraI explanation. 

1168 .• r. 6.".-May I bow if thia appeDdiz is takea &om any Jeport 
made by )Ir. JIita 01' if it hu hem written up. 

)fr. HIIf"Ilq.-lt is :Mr. JIita'. report. In p-' I may laave baa to 
leave tltiDp out or to word it diiIereDtIy. 

11.9. II,. Coea.-lD parapaph 4: there are 22 esamplea of irreplaritiee. 
Is this t1le fint year that this has been examined 1 

M,. P",.,...-PNrioaaly thtn .. U aD EYuni.,.,.. of Accoaata. Taia 
.... the y-.r in which the But 1Ddi .. Baihray came ov .. to _ aad .... _-
tended audit w .. applied by Sir J'rederie's ofIioen. 

Thea were not aD impJaritiea. The poaitiOD of the .. bIdi&D Raihray 
W8I that their procec1me ".. d.iffereDt hom that of other 8Iate raihrays. I 
don't in the 1eut .. y that their procecl1lle .... pocI. &., J doa't t1liak 
aD thea difterencee in system t\Ul he -.i4 to be iftrepJaritieL I am .., 
glad they have been brought to oar 1diee. 

1100. M,. Nt!JOfI1I.-Bave we got suflicient eqerience 01 the system to_y 
that this separation baa reeu1ted ira aD _p!OY8IDeDt DOt ouly upon the old com-
pany ayatem .. wu obtaini", OIl tile BMt IDdiaD Baihray but also 0WlI" the 
ayatem of working on the State rail .. ,., , 

Sir F. GountIdt.-1 think tile &DArer is that it is vwy diJicGlt to dia-
entangle two ca_ which have been at work. There baa been the tea", 
over of the But Indian by the Btate,-tAe ICl'lltiDY of Ute old eyatem Of 
&OOO1I11ta which dilen, - Mr. P __ baa ~, in 80IDe NIp8CtI from the . . . 

' . • 



• 
321 

• , 
8tat;e system of accounts, an~ th~re \s a!so at the same time the independent 
a~dlt. My own personal feeling 1& that we have discovered more in the first 
year of independent audit on the East Indian than we should have, say, on the 
North Westem. -. 1151. M,.. Neogy.-Do I take it that if the State system of auditing were 
mtroduoed on the East Indian Railway, then these irregularities might not have 
come to light ~ 

Si,. F. Gauntktt.-I would not say that. But I quite agree with what 
I think is underlying your remarks that we cannot get a decisive answer to the 
question whether the separation is inherently beneficial until we apply it to a 
State Railway. 

1152. M,.. Neogy.-Would it be correct to say that although we are making 
this experiment, there has been no important change in the constitution of the 
Accounts Department in the East Indian Railway even under the new system 
and it has remained practically the same as in the days of the Company ~ 

• M,.. Pcw8rms.-I should not subscribe to that myself. 

1153. M,.. Neogy.-Supposing that was the view of the audit officer him-
self, Mr. Mitra, would you difier.from him 1 

M,.. Hayman.-It is not in accordance with the facts. 

Mr. Neogy.-There is an extnct from theaudit report of Mr. Mitra in the 
newspapers: Mr. Mitra states in the introduction that' it is no doubt true that 
manv of the difficulties noticed in the work of the internal check had been in 
exis~nce for a long time and may be said to be a legacy from the old days, 
but after the State took over the management, there has been no important 
change in the constitution of the Accounts Department and it has remained 
practically the same as in the Company days. It would therefore be hard, save 
for some outside influence to change these methods of work '. I find, Sir, 
that this observation has been omitted from this a ppendix, although the 
Accountant General, Railways was understood to say that this appendix was 
practically a reproduction of Mr. Mitra's note subject to certain verbal altera-
tions. This is a most important point, and I think he should explain the rea-
son why he thought it necessary to do so. 

M,.. Hartley.-I.t must have been because I did not quite agree with what 
Mr. llitra said there. 

Chairman..--It is a little bit awkward to go behind to some other report 
which is not the report before us, but I do not want to stop this interesting dis-. 
CU8810n. 

Mr. Hartley.-Mr. Mitra is a Chief Auditor under me the same as other 
Chief Auditors of State-worked railways. His report is a report to me and in 
preparing my report therefrom I s\ould of course omit those portions of his 
report in which I did not agree. 

• '1154, Mr. Neogy.-Am I entitled to point out that 80 far as the aocounts 
sieJe of the system is concemed~_ there has been no improvement even on the 
report of the audit officer himseH 1 



Mr. HcaptJfl.-I understand that this It'port of Mr. Mitra's is the ~port 
for the ~ 1925-26. We took over the. ~ Indian Railway under the separa-
tion proposals on the 1st December 1925. The first task we were confronted ' 
. .vith was that there were serious arrears of work. This was due to two reaSons. 
One was the amalgamation of the Oudh and Rohilk1].and Railway with the 
East Indian Railway oilice. The second was the intrOduction of the divisional 
system of 8CC01lIlting, which was a very big measure. For three or four months, 
from December to March, we did not introduce any changes because we though, 
we would be foolish to do so. We thought we should tackle the arrears first. 
Since then under the dirootion of the Financial Commissioner very considerable 
changes have been made and you will hear about them later . 

. ·115,11. Mr. Neogy.-I take it then that it is premature to make an observa-
tion like this that this change of system has Jed to remarkable results, on the 
statement made by Mr. Hayman just now? 

St.r F: GaUllllelt.-1n 80 far as it was a statement of fact relative t.o three 
months' work, it is 00lTeCt because during those three months, &8 Mr. Hayman 
says, no changes were made, hut the fact remains that Mr. Hayman 888Ul'e8 us 
'that sinee then there have been very considerabli' changes. But if you ask me 
what my opinion is of ihe reault of those first four months of .'{r. Mitra's work, 
my opinion is that it is a very successful result. From the. audit side I em 
thoroughly satisfied. 

1156. Mr. Neogy.-Can we say that similar irregularities may be going on 
over company-managed railways at the present moment 1 

Bi,. F. Gaunllett.-We have our Government Examiners. The point there 
is that the Government Examjner works with a 1rery smal1staft, and the instruc-II tions which obtained certainly up to a year or two ago, were practically to the 
etIect that the Government Examiner was not to apply any minute check to 
those upectB of the 8ccounta administration in which the interests of the ('om-
pany and Government were the same. The auditor is confined to the points 
at which there was divel'Bity of interest 80 that he can safeguard Government 
intmes11s. He 8881U'ed that the organization and administration of the aceountB 
ofIiee w.are good. Of COUlle we had the checking work done in these various 
companyoftices by test audit for three or four Ye&r8, bot if you uk me whether 
the result of this experiment is such u to induce me to uk for a larger staff for 
the Government Examiner, I 8&y that every time. 

CiGinnta.-I do not 11lppoee reaDy that this will atIect anything in our 
aport ! 

Mr. Neogg.-We might point out the neceeaity of giviDg extra staft for 
the Government Examine!l. 

Mr. H..tley.-A. aport is under preparatioD DOW on the experiment of the 
exteDded audit in two Govemment ExamineJ'B'otJicee, one in Bombay and the 
~t in Calcutta (the Bengal Nagpur and tpe Bombay, Baroda and C-entral ama). 

1157. Mr. RangalJtD(Jmt lyengar.-Would the bringing to light of the ~ 
plaritie8 by the ~m of audit DOW on the East Indian Railway enable your 
G;tV~tmnent P..emitlen 1M- {,'r.mpaniea' IiDta f,o improve matteR , 



Bit' F. Gatmtlett.-Yes, if they ·had the &taft and of. coUrse oif we could 
get the co-operation of the Railway Board in insisting on their putting their 
houses in order, and that is a practical difficulty, beca1J8e possibly there is a 
reluctance on the part of the Railway Board to interfere in m.inute details of 
administration. 

M,. Pa'80fi8.-I won't say that. Generally, we have to consider any pro-
posal of that kind very carefully and in the light of the rights and obligations 
arising out of the contracts with the Railway Companies. 

M,. Rangaswami Iyenga,.-I think it is a matter to which a referen~e should 
be made in our report, to this extent that with regard to this quesGlon oi audit 
the position of the Government auditor in regard to Companies' lines difiera 
in some respects, and it should be considered in the light of all these irregulari-
tie~ on the East Indian Railway brought out whether we cannot take steps to 
find out whether similar irregularities exist in other railways if necassary by 
means of additional staff and what improvements can be effected, subject to the 
rights and obligations arising out of the contracts with the Railway Companies. 
I should like Mr. Parsons to examine the contracts to see how far they enable 
you to exercise a closer supervision. 

" M,. Pa'80f1,S.-! should have to do it for each individual railway . 
• 1158. M,. Rangaswami Iyengar.-The only point I want to put to Mr. 

Parsons is whether it is not worth while to get legal opinion exactly on the 
difficulties that he has found in enforcing supervision. 

J.ll,. Parsons.-I do not know that we have had any special difficulties and 
in order to take legal opinion we should have to have a concrete case, I think. 

Chairman.-The point then is this, that the Committee would like the 
question taken up whether in the light of experience gained on the East Indian 
Railway, improvements in the audit of Company lines can be introduced by 
means of an increase of staff of the Government Examiners, and that in that 
connection the question of the powers of the Railway Board under the con-
tracts be examined. 

1159. j.fr. R. Das.-There is one point. The Accountant General, Rail-
ways, here gives as an appendix the report of the auditor. I thought the ex-
tract from the auditor's note would have been given by the Auditor General 
himself and not by the Accountant General; here we have seen a certain para-
graph which went to criticize certain defects which had been omitted from 
this report. 

Chai1"man.-This appendix is to the report of the Accountant General. 
He is perfectly entitled to put it in. He has told us quite frankly that he has as 
a matter of fact plagiarised ; but that is not strictly our aftair. 

1160. M,. J081ti.-We find from the experience of the EaSt Indian Rail-
way that the auditing on companJi-managed railways is not quite as good as on 
Staie railways; it is said that we can improve it by giving a larger 8taB. Is it 
not po88ihle that these difficulties are due to the fact that the auditors on th~ 
ccJmpany-managed railways are not independent of the Agents' 

. OAairman.-\\,ge cannot go back to that queation; we have had it twice 
before. 
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1161. I want to suggest to the Comrftittee that although it is perfectly 
true that certain defects have been found here, they are making more of those 
difficulties than is entirely jUBtified. I do not want to quarrel with the view 
that probably auditing is better on the State railways than on the others, but 
there is a certain amount of begging of the question. 

Ha,"e you, Mr. Parsons, any statement to make on paragraph 3 1 
Mr. ParlJOR8.-IIr. Hayman has actually made a preliminary statement as 

to Why~ere were difticultiea in the accounts office of the East Indian Railway, 
chiefly owing to the introduction of the divisional system and also to the 
amalgamation of the Oudh and Rohi1kband Railway with the East Indian 
Ra.itway. That is the main reason I think for the large amount of arrears to 
which the Auditor General caUed attentio€J It was very difficult to separate 
out the accounts, and they did get into arrears. 

Paragraph 3.-The Traffic Book, Capital Works and other regista's are 
up to date, but there are certain Oudh and Robilkband outstandings which are 
still being investigated. The Provident Fund registers are not yet up to date. 
We have made special arrangements including the use of machinea which Will 
bring them up to date very shortly. 

IJ 

I think generally you, Mr. Hartley, will support me that there has been a 
considerable improvement 1 

Mr. Hanlq.-Yes. 
Mr. PMIJOU.-No. 1.-8~oD8 have been accepted. 
No. II.-Instructions have been issued and I think there is no further 

trouble. 
No. lII.-Introduced. 
No. IY.-Bec.orda of service already being maintained for State Railway 

and Companies ofticen and those appointed after 31st December 1924. Supply 
of fonns being indented for all the other stafts; a start is being made with the 
work. 

No. Y.-The East Indian Railway have prepared a price list but that 
is not at the moment a final price list because it dependa upon a matter which we 
shaD subsequently deal with. 

Nos. YI cf YIl.-8tock verifications-This have been dealt with. 
No. YIII.-Arrangements have been made to reduce the balances 

materially. 
No. lX.-The levy of the charges is now made at aD depots. 
No. X.-They are now levying theae chargea. The East Indian procedure 

.88 difterent from that on State Raihray. ; peraonally I think it was defective. 
Such iaue of fuel has been stopped. • 

No. XII. 8V F. Gatlfltl«t.-It is I think eIIeJltial that the repreaentative 
of the Locomotive Department receiving BtoreI into a worbhop should be a 
man of status: that question of status &role very prominently in the D61hi 
case. One ~t sugeat ~t such vmr valuable stu! ought DOt to be entrusted 
to a man who 18 comparatively low-paid. • . 
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M,. Parsom.-The present position is that the weighment of materials at 
the time of i88ue is witnessed by the f~man or his assistant. . 

No. XIII.-They have made arrangements and this is being done. 
No. XIY.-The chief accounts officer has made the necessary arrange-

ments. 
No. XV.-The rates are now revised periodically. The credit balances 

actually referred to were due to inaccurate estimates. Arrangements have been 
made to revise the estimates. 

No. X·YI.-This matter is under consideration. The question here is 
whether, when a holiday comes and a workman does not happen io be present 
either on the day before or on the day after the holiday he should get the benefit 
of the holiday. I understand the view of the administration is the one which 
Mr. Joshi will approve, that probably he should get the benefit of the holiday. 
That is still under examination but I understand that is the view. 

No. XYII.-They have taken steps which will very largely reduee the 
amount of private work. 

• 
1162. M,. Joiki.-Is it not advisable to stop this 1 
M,. Parsom.-If a workshop is not full of work, work of that kind enables 

us to keep the stail and carry on. I do not think it is a thing we should try to 
extend. 

M,. Oooke.-The result of that, Mr. Joshi, would be that certain workmen 
will be dismissed. 

M,. Joshi.-But there are also other troubles on account of officers getting 
their work done. I have had several complaints. 

M,. Pa,sons.-Instructions have been i88ued by the Chief Mechanical 
Engineer in June 1926 that no article or repair that can be obtained or under-
taken in the open market or by an outside agency should in future be manufac-
tured or executed in the railway workshops and that his prior approval is 
necessary to any work being undertaken for persons not directly connected with 
the railway. 

M,. Rang(J8fJJQ,mi lyenga,.-If you have got a workshop the temptation is 
for the officer to spnd it to the workshop on the ground that there is no repairing 
shop near by , 

M,. BarlJey.-In some cases officers find that Railway workshop chalges 
are heavy owing to high overhead charges. 

M,. Parsons.-One has got to go to the Chief Mechanical Engineer before he 
gets such work done, and I should myself have thought that sufficient. 

Ohairmaft.-We might mention it needs watching. 
No. XYIII.-Necessary instructions have been i88ued. 
No. XX.-The question whether the invoice checking section should be 

strengthened is being considered. • The point is whether it is worth while to put, 
in a number of supervising and checking stail and whether that will prevent 
defective weighments to an extent that would justify its existence. 

• it,. Baymma. No. XXI.-We have to admit that the procedure in force 
on the East Indian Railway is not 1)8 good 88 it ought to have been. A certain 
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amount of accounts work ~ heiDg done by the Operatiug Department. Mr. 
Parsons during his last visit to C&lcutta went into-this matter and we have asked 
the Chief Accounts OfIicer to investigate the whole matter. A certain amount 
of the accounts work is being done by the Operating DepartIGent, and the 
Chief Accounts Officer has been asked to see whether he could not take over all 
the accounts work from the Operating Departments'. We hope to receive a 
report soon and we hope also that all defects will be removed. 

1163. Claainncm.-No. XXII. 
Mr • .......... lyeagar.-I quite &pee with what Mr. Parsona haa said 

he,e, but I thiakthe multiplication of 8Upervising officers is scaroely a cure, 
becauae tlae eases generally show iaadequate supervision on the part of theee 
men. 

Claainncm.-There is the further poiDt that it is important that there should 
be supervision even if it does not pay its way in order to prevent encouragement 
of dishonesty. 

Mr. Par .... -I was not thinking 80 much of the finance of the matter aa 
of the cases in which the railways can be defrauded by coDwrien between the 
railway officials and the publie, which are very diticult to deal with. 

Mr. ~i 1!P'fPJf".-Take the case of these luggage charges. I feel 
that no amount of supervising sta.ft can prevent these things, and I think it 
would be beat on the whole not to have the8e meticulous rules, but some simple 
easily worked rules. Sometimes at present they are strictly enforced and some-
times not. I take it there is no idea of maJrjDg revenue oat of them. 

J/.f'. Par .... -"·e do expect to make some revenue. The con0e88ion we 
make is provided in the free allowance. 

1164. Mr. Rafl9ll"«J",i Iytmgaf'.-My point is, is all this recurring expendi-
ture on a huge staff worth while. 

Mr. Bartleg.-The staft more than pays its way. 
Chaif'llltJfI.-I think the feeling of the Committee is this, that you make 

rather light of XX and UII. 
Mr. Parton,.-I had no intention of doing 80 at aU. I think both import-

ant. It is a matter with which the Bailway Administrations deal from day to 
day, and it is a question of the extent to which supervising aft can be put 
on. I will take this question up with the East Indian Bailway anel find out 
what the Chief Accounts Officpr thinb should be done. 

Mr. Haymara.-To show that we really have taken the matter aeriously 
we have as an experiment put on staft to check invoices, cent. per cent. That is 
with regard to item XX. Item XXII has reference to matteJ'H dealt with by 
other Departmentl, and we will go into it with them. 

Chairman.-I do not quite like this diatinction between the Railway 
Departments. But I think the Committee is entirely satisfied with Mr. 
Parsons'statement. 

1165. Sw Frederic GatMtlett.-Hu the Chief Aooounta O8ioer pat up'any 
NIIODI why many of theM defecta in the.y~m have Dqt been IItteDded _to 
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before; because they seem very ob\"ious and the fact of this amalpmatil)n has 
not afiected the reasons 1 .' ' 

Mr. ParllO"ns.-1 do not think I have any general explanation of that fact 
from the Chief Accounts Officer. When I was there my own feeling was that 
under the old Departmental system thert} was some lack of co-ordination between 
the Heads of Departments. My feeling was that instead of the Chief .Accounts 
Officer going in and talking to the Chief Engineer or whoever it may be, he 
wrote letters, and therefore these things were not dealt with as thoroughly 
as I should like. As a whole we agree with the criticism made by the Account-
ant General and are taking steps to improve the position. I have not been 
given any definite explanation, and what I have stated is the impression I 
have gained in going into it. 

1166. Chairman.-We now come to page 1 of the report, section 1, General 
Review-Reappropriations. Paragraph 7, 

.Hr. &ngaB'llJami lyengar.-Did you explain on what basis you cut down 
the estimates of the Railway Administrations ! 
• ... Hr. P(JIf'lJ(Jf'I.s.-We made the best guess we could of what they were likely 

to spend; what W(~ thought was likely to be their capacity to spend. • 1167. Chairmo;1t.-Paragraph 9. 
Mr. Joski.-It would appear from the lasi sentence that larger cuts are 

necessary. 
Mr. Parsons.-In this particular year it was. But last year our lump 

sum cut was rather too large, and we had to get a supplementary grant for 
capital expenditure. 

1168. Ckairman.-Paragraph 11. 
Mr. Rangaswatni Iyengar.-Is this part of the steps taken to make your 

estimate accurate ~ Has this investigation been completed! 
Mr. Parsons.-I hope to get the report at the end of this month. I cannot 

say whether the estimates received this year from Railway Administrations will 
be any better. 

Chairman.-Paragraph 12. We have dealt with excess grants., We 
shan have to recommend these to the Assembly. 

1169. Chairman.-Paragraph 14. 

Mr. B. Da~.-I object to the transfer of officials from the voted to the 
non-voted side. 

Mr. Pat"lKJlI~.-May I say straight off that it is quite impossible lor me to 
accept that. Take a.n easy case, that of the inspection staff, who are responsible 
for the safety of the travelling public. They are selected from the eDgineera 
of all the railways. If they happen to be East Indian ,Railway o~cers they 
will be' voted.' If the) happen to be North Western Railway men they will 
be non-voted. I cannot avoid it. • • 

Chairman.-I think the Committee is well aware that its work is verr 
nearly doubled beoaUie of this·difterence in vot.ed and non .. ,oted. 
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1170. M,. JOBm.-That is true. 'lIut.if you read both 14. and 15 you 
will find that a large number of non .. voted offiCers were appointed to voted 
~ while there was only one voted. officer appointed to a non-voted post. 
It IS really checking IDdianir.a.tion. 

M,. PtJI'BOU.-It is doing nothing of the kind. We have a &taft of officers 
whom we move about as the needs of the administrations require. A certain 
number 81"6 at present non-voted while an increasing number are voted. 

1171. CAairIJltJll.-Paragraph 15. Here is a note by the Auditor GenerrlI. 
BiT F1f1ilwic Gauwtlett.-The point which really arises out of 15 is that 

the whole of it is illegal. It is recognized right through that you cannot 
transfer money from one grant to another. 

C1aaimaan.-It is really something which has no meaning. No Depart-
ment can formally make a transfer from a voted to a non-voted grant. It 
must apply for an additional grant. 

M,. &mgtJlflltlflli IY£fI!IGr.-The position is.ru.t it must ask the A.saembly 
for an additional grant. Only the Government 88 a whole has the power. 
That is really the question I want to ask the Auditor General. 

Sir Fredmc 6auNlett.-](y answer will be the same as it w~ S weeb .". 
CAaif7lltJR.-That is common to any Government. The distinction 

between voted and non-voted. a particular form. If it budgets at the begin-
ning of the year for a balance of just a few pounds or rupees, and if in the COU1'8e 
of the year there are savings in expenditure under certain heads, and increases 
of revenue under certain heads, it either ends the year with a large surplus or 
it may, either by Mking the Assembly to vote additional 811IIl8 for particular 
voted grants or by giving additional811lll8 for non-voted purpcl888, use up some 
of that saving. But if you examine the accounts for the five years I have 
been. responsible for the finances of the Government of India, you will find that 
the complaint against me is that every year I have finished up with a fairly 
large surplus which I have not appropriated to any other grant. 

Mr. Raft{PltlJtJmi lyengar.-I am misunderstood. I do not suggest that 
the Finance Department has not made the utmost savings. But my real 
point is that when the Assembly votes a certain sum and that sum. is not 8pent, 
bas the A.embly no power in regard to the reappropriation of that saving to 
lODle other grant ? 

1172. Mr. Neogy.-I think there is a special point which arises in regard 
to Railway Department in this connection. I think the position is that if 
there is a saving under a voted head that saviq ought to be absorbed in the 
pneral balances; and if any further non-voted expenditure is required, 
that can be met from thOle general savings formiDg part of the general 
balances. 

CllGinJlClft.-The savings on the railway budget DOW go to the railway 
reaerve, mbject of C01I!8e to the Goverument'8bare in the aurplaa. The belt 
aD8Wer which can be made to this point is, I think, that undoubtedly if the 
~bly find eaaea in which they think that Government have taken advan~ 
of savmgs on voted expenditure to incur large additiOD&l expenditure on non. 
yoted itema. then it is a maUer not 10 muc~ for this Committee u for the 
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.Assembly &8 a whole, and this· Commit\ee might draw attention to it. But 
~ should like respectfully to challe~ .aBy member of this Committee to say 
If he knows of any definite case of that kind. 

Mr. Neogy.-Having regard to Mr. Parsons' peculiar position-for in one 
-"'~C8pacity he is Financial Commiuioner for Railways and in another capacity 

he exercises the functions of the Finance Department of the Govemment of 
India-suppose a saving is made in a voted grant and it is absorbed in the 
general balances, then he can in his capacity as representing the Finance De-
partment very easily reappropriate from that saving for a non-voted purpose. 

Mr. Par8Ofl,8.-ln regard to the special position of the Railway Depart-
ment, here actually the Assembly has I think a larger safeguard than anywhere 
else, bacause I place before the Standing Finance Committee all large 
schemes irrespective of whether the expenditure on them is voted or non-voted 

Ckairman.-I think Mr. Neogy's question assumes more independence on 
Mr. Parsons' part of the Finance Department than I should like to admit. 
As the Finance Member I have a watching brief and I am sure he would not do 
a t!ring like that without coming to me. The interests of the general tax· 
-payer and of the Finance Department of the Railways are united in the person 
of myself as the representative of the Finance Department . 

• 
M,.. Pars0n8.-1 may say also that the question of large expenditure on 

non-voted heads does not arise, because as you know the only non-voted item is 
one of salaries of certain officers. • Mr. Rangaswami lyengar.-I desire, Sir, that I should not be misunder-
stood. I accept unreservedly the position as put by the Finance Department 
that in cases where it does appear that Government has saved on the voted to 
spend on the non-voted, it would be within the competence of this Committee 
to ask the Assembly to deal with it. I accept that and desire to say that I do 
not say that any such thing has actually taken place or would take place so long 
as you are in charge of the Finance Department. 

Sir Frederic Gauntlett.-I think the logical sequence to your arguments is 
that there ought to be separate powers for voted and non-voted. 

Ckaimw,n.-It would be a very unhappy thing from the point of view of 
general finance. I think one can easily exaggerate the importance of tJIiI 
subject, because the number of purposes on which the Government can optionally 
.pend non-voted money is extraordinarily small. They cannot add a large staff 
of non-voted peo~le, because quite apart from the Secretary of State's approval, 
it involves a very much larger voted expenditure. The one direction in which 
the savings from voted grants may be spent-and there is always a possibility 
()f that-is for military purposes. 

Mr. Pars0n8.-1 never sanction transf~rs from a voted to a non-voted grant. 
I am not quite sure of the correctness of paragraph 15. 

01w.imaan.-As I say, a non-voW grant is nearly always for the purpose of 
expenditure on a few non-voted items associated with a large number of voted 
items. You cannot really increase your civil expenditure merely by aciditiODB 
to DOD-VOted. You must trust the Finance Department . 

• 
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1173 .. Oiairma".-Paragraph 19. . . 
M,. ParlKmS.-All the items havec beml settled with the exception of one 

which was 'a colliery owned jointly by the Bengal Nagpur and East Indian. 
Bailways. The reason why it was not settled is because negotiations between 
the two companies have been going on. I know those negotiations have now 
been completed and I expect that this case also has since been settled, though 
I am not quite '8Ure. 

Paragraph 22. 
1174. M,. J081i.-Thereis a sentence:" which onlyindicate8 the weakneaa 

of internal audit under company-managed railways". 

Ciainnata.-We thmilied that out and came to BOme conclusion. 
Sir Fretlmc GounIleIt.-I think the position wu that it would necessitate 

alteration of contract. ' 
1175. Mr. Neogy.-How does the position of the Accounts Officer on the 

East Indian Railway differ from the position occupied by the internal &.'ldit 
under company management! Is he not also answerable to the Agent t 
And does he not ordinarily carry out the Agent's instructions ! 

M,. Paf"lOftB.-He is answerable to the Agent, but if he disagrees with the 
instructions he refers to me. 

M,. Neogy.-Ordinarily he is bound to carry out his orders t 
Mr. Pa'Mm6.-It is more a question of oo-operation. 
CluJirmaft.-It must be remembered he is not the auditor; he is only the 

Accounts Officer. 
M,. Neogy.-80 far 88 the accounts side is concerned the position of the 

Accounts Officer is much the same &8 that occupied by the company Auditor. 
The position of Mr. Mitra is not very different from that of a Government 
Audito) . 

M T. BtJf'dey.-On the old company lines he was more or leu independent. 

Sir FretUrie GtJtmtIett.-Tbere is one point in Mr. Neogy's question, and that 
mers to the dua) relationah1p of the Chief Accounts Officer to the Agent on the 
one Ride and to Mr. Panons on the other. 

Mr. Par .... -I think I am right in saying that that dual relationship 
existAd under company management as wen, namely, to the Agent and to the 
Board of Directors. 

Mr. Neogg.-Do you think the Accounts OfIicerwiU take the risk of incurr-
ing the displeasure of the Agent by coming up to you. 

CIuBrmtm.-In the C&8e of the separation of accounts from audi~. you are 
able to have the position of the Accountant not merely that of a critic in the 
conscience from the expenditure point of view of the administrative authority 
but aleo their co-adjutor and co-operator. If he i. &leo the auditor, . it :is 
undesirable that he should be in that position. But if he is not the auditor, 
then he is of Kft&t advantap under the nerantem. 
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Sir Frederic GauntleU.-There is one important point and that is that the 
Chief Accounting Officer now is rep.onsihle for the-efficiency of 1)is internal 
check. If it is discovered that he has Permitted an error to be made, he is 
responsi hie. Also if he has accepted an order that he ought not to accept, he is 
responsi hie. The corollary to that is that when he gets an order which he knows 
he ought not to act on, he is entitled, in order to save himself, to get that order 
in writing. An order in writing is shown to my audit staff 80 that the in-
accurate order is hrought to notice. That is the safeguard of the Chief Ac-
counting Officer. 

Paragraph 23.-~·le8ring House Scheme. 
1176. Mr. J08hi.-May I ask one question on paragraph 24 where it is said 

that the chief obstacle to the establishment of a clearing house is the various 
rates. Do you refer only to pa88enger rates or to goods rates 1 

Mr. Hartley.-Goods rates. 
Mr. Oocke.-Have youanyotherCompanies come into this arrangement 

oow1 ' 
• Mr. Par8O'M.-The Bombay, Baroda and Central India Railway have 

asked us &8 an experiment for three months to let them have their accounts 
bo\h under the old system and under the new system in order to determine 
whether they will come in or not. I feel fairly confident from the conversa-
tion I have had with Sir Ernest Jackson that they will come . in. Other 
compani& have not yet addressed us. The more Companies we can get in, 
the greater the economies we would effect. 'Ve ,have made some economies 
already and we shall effect more. 

Paragraph 26. 
1177. Mr. Neogy.-May I know when we can expect commercial accountS 

of these Railway Collieries 1 
Mr. Par8O'1l.8.-I had hoped to get Sir Arthur Dickinson's, Report in June 

hut I am expecting it any week now. I propose then to take special measures 
to introduce 8S quickly &8 possible such changes as may be decided on as a 
result of the consideration of his report. 

Mr. Neogy.-I take it that the Railway Department undertakes to prepare 
th·, commercial accounts as soon as possible. 

Mr. Par8oo8.- We propose to do so. 

1178. Mr. Neogy.-Why do you make an exception in the case oftheEaat 
Indian Railway Company. Do I take it that the reason why a special officer 
was appointed to carry on this audit work in regard to the railway collieries 
was due to the fact that so far as other collieries are concerned, they were 
not working satisfact.orily. 

Mr. Hartley.-The East Inditn Railway account is a separate one. 

Mr. Hayman.-Among ot.her things, Mr. Parsons has under conf\ideration 
th~ question of having one colliery accounts office for the East Indian Railway 
ana the collieries that are at preRent under the colliery audit. A decision will 
be .taken when. ,we have ~oD8iciered Sir Arthur Dickinson's Report. 
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Paragraph ~1. 
1179. Mr. Ooc&.-I should like to _Ie whether the difficulty referred to in 

the last line haR been overcome ! . 
Mr. ParIJfMB.-I have already sent to the Finance Department for circula-

tion a Memorandum on the sUbject. .. 
OAaif7Jlt.U&.-We have already dealt with this. 

Paragraph 41. 
1180. Mr. RangaBtDami lyengar.--I should like to ask a question about"the 

South Indian Railway. Are they not the people who have made the largest 
profits ! 

OAaimetJta.-Tbe percentages are, on the whole, high. 
Mr. ~ lyeregar.-Can you tell us whether this high percentage 

is consistent with the efficient administration ! 
Mr. ParMmB.-I think the administration of the South Indian Railway 

is efficient. 
• OlainRaA.-ItB return on the capital outlay is very good rompared to most 

other raihraYR. 
Mr. ~ lyertgar.-Are you sa.tisfied with these returns' Do you 

think it would be worth while examining these figures 1 
Mr. Par .... -In the comparative statement we do find that this is the 

highest figuN. 
M.r. ~i Iymgar.-)fy experience is that not only the 1'&tes are 

~ but the eervice is very poor. 
Mr. Par .... -It is a little difficult for me to &DIWer that question. 
Mr. ~i lyengar.-The difticolty is that you have a share of the 

contract and if they have higher profita you share them. 
1181. Mr. Du.-On the general system of budgeting, I find the Great 

Indian Peninsular Railway has dropped from 2,85,34,000 to 4:7,36,000. What 
I want to find out is whether there is any budget for the new capital grants and 
the expeD8e8 in thOle railways. Are these low profita in the previous yeam 
taken account of , 

M.r. Par .... -I think you are aware that in deciding what capital we can 
profitably 8ink in a railway line we take into account the additional receipte 
which it is likely we will get on that line during the quinquennium which we are 
considering. To do that, we take into aceount the put figures. 

01aaimaaa.-The reduction in the wheat ClOp is"'ly reIpODIible for t1ae 
low scale of pro&t. 

Mr. Par.on.t.-And also the cotton crop. 
( 

Paragraph d. 
1182. 14r.l_Ai.-" The improvement in eamiDp on the Eutem ~I 

~ JIadraa and Southern Jlahratta Railways i. maiDly due to inClelaed trdIc 
m PUIeDpll." Was Dot that a pod CAue for 10weriDl the __ , 
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. , 
Mr. ParsO'M.-I have asked OlU' Statistical officer to examine the effect 

of the reduction in passenger rates but'l have not had time to go into the 
matter. 

Mr. Joshi.-In the case of the Madras and Southern Mahratta Railway the 
'"",, rates were lower, therefore the traffic is increased ~ 

Mr. Pa'80ft8.-1 shall examine that point. 
Chairman.-Were the rates lowered during the year 1925-26 ~ 
M,. ParsMUI.-They were. 
1183. Mr. Neogy.-It is stated that the deficiency on the East Indian 

Railway was due to depre88ion in the coal industry. Are you going to help t;his 
industry ? 

Chairman.-I am afraid that does not arise. 
Table on page 15. 

1184. M,. Das.-The mileage of each railway should be given here and the 
train mileage will be given on page 18. 

• 1185. Chairman.-One wants to be careful really not to overload these 
appropriation reports with the administration report figures . .. 

Sir F,ederic Gauntlett.-This table was introduced at the wish of this Com-
mittee and sets out the details which they said they wanted. 

Chairman.-I think that is about all we can take in. 
Paragrap61. 

1186. M,. Joshi.-You get more revenue on account of introducing 
return tickets. Can you not introduce the same system on other railways ! 
If you do so, you will get more revenue. You are really lOsing on Great Indian 
Peninsula Railway. What happens is that travelling by intermediate class 
is of no use at all because by second cl&88 you get these return tickets very 
cheap. 

Chairman.-These observat~ ons are very interesting but I suggest that they 
will be more useful in the Assembly than in the Public Accounts Co~ttee. 

Mr. Joshi.-I WIshed to draw the attention of Mr. Parsons. 
Paragraph 65., 

1187. M,. J08hi.-The Auditor here makes certain remarks about certain 
office being over-manned. It seems he meant over-manned by clerks. Does 
the Auditor ever inquire whether the-administration is overmanned with 
officers ? 

Chairman.-Undoubtedly he would if he thought 80. 

M,. Joshi.-But we do not see any such remarks anyWhere. 
Ohairman.-Because he rather thinks the opposite. 

Paragraph 69. 
1188. Q.-Are the instructions to which reference is made here are fully 

understood now by the officers? . 
M,. Hartley.~1 think so. Most of the economies have not been fully 

reported. • 
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1189. Mr. Das.-I do not quite understand the last two lines and I 
would like to have a little explanation of them. "But on the separation 
of the Railway finances the balance of the liabiIitiee outstanding on 31st 
JIaroh 1924: was permanently debited to the Capital account and the 
Revenue account is now charged with the full interest on the amount thus 
debited to the Qr.pital account, the balance required to make up the total 
annuity and sinking fund charges being met from General Revenues." Do 
I understand that out of the general revenues there is something on behalf of 
the railways! 

Claaif'mlJfl.-Tbe Sinking Fund is treated as a sinking fund for debt gen-
erally. The railways are debited with the capital they s~nd and .they pay 
interest on that. It is the Government as the- borrower which is using the 
Sinking Fund for reducing its liabilities. 

Paragraph 71. 
1190. Mr. Battgaswatni lyengar.-\Vas the arrangement of bringing out 

Accountants from England and America done with the sanction of tlhe 
Finance Committee ! 

Mr. HaymtJft.-It was put before the Finance Committee. 
Mr. Ooc1r.e.-Are they likely to be here again 1 
Mr. PtJf'80ft8.-1 understand from the last letter that I received from the 

India Office that they will submit their final report. 

Mr. ~ lyengar.-Don't you think that they have been ins-
tructed to examine the preparation of these commercial accounts with re-
ferenee to the preparation of accounts for budget purposes! Are they deal-
ing with that aspect of the matter l 

Mr. ParBOnB.-We wanted the view of the experts on commeroial accounts 
It will then rest with us and the other authorities to Bee to what extent we 
shall have to modify their mggestions in order to bring them into the budget 
of the Government of India. • 

Sir Frederic Gaufltlett.-AftB we got the report on the Posts and Tele-
graphs it took us two years to find out 88 to which recommendations would be 
accepted. 

C ___ .-Generally speaking, the form of commercial aadit woUld 
give you ex tremely good division for keeping commercial accounts but 'hef 
find great di1Iieulty in • .umjla.tiDg the peculia.r neceaaities of parliamentary 
budgeting and the -presentation to Parliament. 

1191. Mr. Neogy.-lD the caae cl. the Poetal inquiry by theee expert 
accountant. if I remember aright, we had not only to pay very handlOlDe 
fees but also had to meet their medal biDi, dentist'. billa and cigarette billa 
wlUeh r&D to lieYeral hUDdred rupees. I I1lppeee you are DOt paying these 
Accountants on the same acale. .. " 

Mr. PMIIYIlI.-I am glad to .y that we ~ our men very weD and ~e1 
did not require their teeth to be looked after: 
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ParagraIlli.73. . 
Mr. Par8Ofl,s.-The statement in palagraph 73, although correct at the time 

when it was written, is not correct now. Until we receive Sir Arthur Dickinson's 
report we should continue the existing procedure of budgeting and accounting. 

1192. Mr. J08hi.-Regarding Lee concessions, what is the proportion of 
increase to the total salaries paid? You have now got 77 lakhs. 

ChaifWllJ,n.-This includes arrears. It was not a recurring total of that 
grant. 

Mr. Parsons.-So far as arrears were concerned they were paid up. 
Mr. Joshi.-Can you give us the proportion? Is it 20 or 25 per cent. ? 
Mr. Parsons.-I am afraid, I have not got the figures. 

1193. Mr. Ranga8wami Iyengar.-In respect of railway grants, as well &8 
in other grants there has been a great deal of over-estimating regarding the 
Lee cencessions. 

-,ill r. N eogy.-Here is another point. Vl e find that after distributing 
33,54,000 to the individual railways, a balance of 3,46,000 was kept in reserve 
by the Railway Board. To that extent, certainly the Railway Board could 
have foreseen that the amount would not be necessary. Even after distribut-
ing to the various railways, there were savings. Why did you ask for 3,46,000 
more? 

Mr. Parsons.-I presume we overestimated the amount required. 
Mr. Hayman.-We had to make a guess. 
Mr. Neogy.-I take it that you made an estimate without taking into 

account the requirements of the difierent railways. 

J.l1r. Par8ons.-Yes. 
1194. Mr. Neogy.-· Immediately after getting a supplementary grant, 

you keep that sum of 3,46,000 in reserve 1 

.. lIr. Hayman.-'Ve had to make an estimate on the data available in the 
Railway Board office from, the classified list of railway establishment. On 
the basis of voted and non-voted salaries, we had to make an estimate of the 
total amount required. In the meantime we took t.he precaution to ask the 
different railway administrations who have got better knowledge as to the num-
ber of Asiatic and non-Asiatic officers. Their estimates came later on and on 
going through their estimates we found that we do not require the total 
amount that we asked for. Therefore we kept the balance, a small sum of 
money,· in reserve. 

M,. Neogy.-Are some officers domiciled. and others not-' 
Mr. Parsons.-Tbere may be ~wo brothers, one of them~domiciled out of 

India and he may get the allowance, whereas the other may be domiciled in 
India and he may fail to get the alloW8l1Ce. 

• • 
1195. Mr. Nrogy.-In paragraph 77, 16ere is a suggestion by tlie Auditor 

General that the actual ex~ndiiuie should be shown side by aide. Yoa 
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have got only two columns, whereas in. the A.uditor General's letter, W8 get 
three columns. ' . 

Mr. Par80f&8.-Yes. 
1196. Mr. JOIllai.-What was the disciplinary action taken against the 

person mentioned in paragraph 79 ! 
Mr. ParsO'I&8.-The officer is at present on leave ~d he is coming back 

shortly, unless he retires. The C888 is under conaideration. 

Mr. NtAJfW.-This happened in 1923-24 ! 
Mr. Parst1II8.-This was in 1925-26. H I might suggest, I should prefer 

not to be examined on this particular point until next year. 

Claairmaft.-The case is under conaideration. We will note this for dis-
C08Bion next year. 

1197. Mr.lla"!JGftXIm' lyengtJr.-Regarding the 1088e8 of cash mentioned 
in paragraph 86 canJyou make a comparative statement! .. 

Mr. Haywm.-It is in the report which Mr. Parsons placed before the 
Assembly. 

1198. Mr. BaffgGBflJtJflti l,tmgar.-Regarding, irregularities mentioned in 
paragraph 88, W88 there definite proof of dishonesty against the Executive 
Engineer! Have the Railway Board examined this case ! 

Mr. PGr'8MU.-No. 
Mr. BaffgGBflJtJflti lrengar.-You really think that it is merely .: case in 

which dishonesty is not proved ! 
Mr. Paraou.-There W88 merely strong suspicion; we could not get de-

finite proof. 
1199. MI'. B. DaB.-Baa the Railway Board ,introduced a general system 

of roles to check such irregularities ! 
MI'. HagmtIfl.-Yes; we have measures to cheek the system of fraud. 

All'. B. Du.-Is it generally applicable to aIlsystelJl8 of railways ! 
Mr. Haymata.-Yes. 
1200. Mr. Neogy.-Regarding the actual COBt of coal supplied mentjoned 

in paragraph 91, does the actual 00Bt include ainJring fund and rate of interest 
or does it merely represent pitAnnouth rate , 

Mr. Par,ons.-The pitAnnouth rate is at preeent intended to cover All these 
charges. 

1201. All'. Das.-Have any steps been taken to check the wrong payment 
of contractar's' billa endomed to a third patty , 

Paragraph 93. 
MI'. ParlOftl.-We have brought this case to the notice of all railway 

administrations with the request that step! ahouJd be taken to prevent ,ueb 
wnmg paymeata. 
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1202. Mr. Du.-When a co~tr~r does not pay the money· he o*~ ~ 
the railway and has taken money which does not belong to him, should riot 
his name be stnlck off the list of contractors 1 

Mr. Par8lm8.-1 imagine that the contractor in this case haS been removed 
from the list. I imagine there is no chance of his ever getting any further 
contraCts. 

Mr. J08hi.-Why not you stop this system of endorsing bills to third 
parti t e8 • 

Mr. PIJf'BOfI.8.-I should have to examine whether we can stop it. 
OAaifflltJn.-I do not think we can stop it. That is a matter of btisi-

neB8. 
Sir FredMic Gauntktt.-I call the attention of the Committee to the last 

three lines of paragraph 95: 

-
"The measurement book entries were not considered reliabie by the 

court dn the evidence of the Sub-permanent Way IDspector that 
he had copied them from his rough diary." 

Tbat is a case where the Court has expressed the view recently that the keeping 
of correct measurements of initial records was of primary importance. 

1203. Mr. RJJngaawami Iyengar.-One point arises out of this. People 
~nerally prepare what is called rough notes and then they get it on to, another 
book and they produce that in court. If you have an original book, the docu-
ment that is produced is then treated as 8 copy. The court probably wanted 
the production of the original. I think instructions should be issued that these 
measurements should be maintained as original or primary documen~. 

Mr. Hayman.-There are strici instmctions to that effect. 
Mr. &ngtJ8tDtImi lyengar.-I am referring to the fact that ihere is no use 

iii yotP- saying that you have the originals in the shape of rough hooks. That 
introduces complication. 

Mr. Parsou.-There are instructions to that effect. 
Paragraph 97. 

1204. M,~ Da8.-Who is responsihle for 1ilie loss of records ! Was it 
,,1Iol_e destruction or was it the destruction or loss of a particular record ! 

jji. Ptmons.-OIily a telegram was not; forthcoming. The telegram Was 
cleatroyed whether advertently or inadvertently I do not know. 

lb. C'Aairman.-Have you taken measures to Check a recurteiiee of 
Ili61i cues! 

Mr. Par'onIJ.-We have issued letters to all railway adminisnations draw 
iiijt attention to this case and asJihg them to make proper arrangmnentB. 

Paragraph 99 • 
• . 1206. Mr. Das.-Who was responsible for the misappropriation' oniy 

the It'IW8l atal seems to have been punished. • 

: Mr~ ~.-Th~ people-responsible were the station iD'astB Itltl par.-
tieularly £lilt ~Ution tDaiter'i clerk; he was dismissed. '!'hi Ply cletk wai 

HI64Jin. 
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d;ami8aed. I do not think there has beep' anYthing very unfair in the action 
taken there. 

. Paragraph 111. 
1207. Mr. J08Ai.-I would like to know who made these purchases of 

UJlDeCfJB8&I'Y machines. Were these purchases made locally' 
Mr. PMlKmlf.-The machinery was all from England. It was obtained 

actually not only for the workshops at Rurwadih but for all divisional head-
quarters. Originally plans were prepared for the roDStrucUon of certain lines 
and for repairs for 301 miles, but it was subsequently reduced to 163 miles and 
it was 8180 found that the mechanical plants required much lighter repair&. 
That nlJuhed in the surplus of machinery. We bought this machinery 88 an 
insurance against the existing machinery failing us. Out of this surplus list, 
machinery valued at RB. 47,860 bas flO far been diapo6ed of and it fetched Rs. 
36,808. The remaining machinery is going 1;0 be transferred 1;0 one of 1ihe 
East Indian Rai1way workshops. 

1208. Mr. Joilri.-Were not these plans finally made before the machi-
Dery was purchased' . 

Mr. PGI'3OM.-The plans which were originally prepared had to be ohan~. 
Paragraph I~. 

l~. Mr. lJtJB.-Have you introduced the Rowan Bonus system to 
other railways ! 

Mr. ParMmB.-A special officer, Mr. Wrench has been deputed to go round 
the various workshops and introduce reforms. M.r. Wrench recently told me 
that he was hopefnl that owing to the introduction of revised methods of 
working, etc., he hoped to show a saving of half a ClOre. 

Paragraph 122. 
1210. Mr. lJtJB.-Why are the storeR which are not expected to be 

utilised indented for 1 Ie any check kept by the railway board with regard to 
the indent for stores 1 . 

Mr. PMIJOU.-We were proceeding to take aetion in regard to this im-
portant matter. We diBeusaed it with the Auditor General and Accountant 
General, Railways; but we have actuallv left over the issue of otd818 until we 
~ Sir Arthur Dickinaon's reoommend8tion who wa~ asked to go into the 
matter. I think he is going to recommend the maintenance of some type of 
materials at eitA! accounts. That is how the matter etands at present. 

1211. Mr. ~i lyengar.-Whatwe want to bow is whether you 
have looked into the question of the misleading mann,. in which etoreB have 
been reduced ! 

Mr. H~.-Y es. To take one instance. Stores in engine sheela on the 
North-Western Railway ueed to be treated al charged oft to repairs .. if they 
had actually been used on engines. This haa now been changed and theN 
stores are treated &8 impreate, thus remaining on the boob 88 part of ~e~.,. 
balance. AB the stores are actually iMued they are shown u mch In aD lm-
prest account which is Bent in periodically fop recoupment of balance. Only 
the eo&t of eueh iteme as are recouped are charged to workiDs expent •• 
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Paragraph 123. .' 

1212. Mr. Da8.-It is said:. . 
" It is hoped that these suggestions will tend to bring down the balances 

at the debit of Materials at site or at any rate bring to light any 
tendency to purchase special stores long before they are actually 

uired " req . 
In view of the large 81l1'plus stores, what I would suggest is one special officer 
should be deputed to go through new' indents. 

-
Mr. HQ,~n.-We have already taken action to prevent stores being 

obtained for nnsanctioned works. No indent for materials can at present be 
made against works programme until the work is actually sanctioned. The 
Railway Board has also issued orders that once a work is sanctioned, it must 
be proceeded with rapidly to completion. You will not have the past danger 
of stores being taken to the site of works long before they are required. 

CluJirma",.-I think the committee are satisfied that attention having 
been drawn to this point, it, is being attended to with real zeal. 
• Mr. Par8onB.-I do not want to give an incorrect statement of stores 

balances. , 
Paragraph 124. 

1213. Mr. Joahi.-Wbat is meant by " adjusted by debit to reyenue" ! 
Does it mean writing down the value of stores. I want to know the distinc-
tion between reduction of stores by writing out and valuation by real reduc-
tion. You say you have got 80 much stores. The balance may have been 
reduced either by revaluation or by not purchasing more. How can you dis-
tingui8b between the two ~ 

Mr. Hartley.-In paragraph 124 you will find the figures. ,.. 
Sir Frederic Gauntlett.-Reduction by revaluation will appear only in the 

valuation accounts, whereas reduction by non-purchase will appear in both 
the accounts. 

Paragraph 126. 
1214. Mr. Joahi.-I want to know whether the responsibility was 

brought home to the superior officers in this matter ~ 
Mr. Par8onB.-The actual position was this. The proposal was an aftrac-

tive one from the traffic point of view. Subsequently it happened to be a case 
in which our expectations were not realised. Before we started the line, we 
did not get any guarantee from the firm that they would give us a 
certain amount of traffic in each year. 

1215. Mr. Neogy.-The Auditor General in commenting on this says that 
this is perhaps the most serious individual case brought to notice in the report. 
Was any explanation taken from the Agent ~ He seems to have taken an 
extraordinary stJ6P in pushing forward the scheme disregarding the ordinary 
mles of business. Has the Rlilway Board satisfied itself about the blame 
to be attached to the Agent for doing this on an urgent footing ! 
.• . Mr. ParBOn8.-AB I have already said, at the time we took up the scheme, 
It was certainly an attractive one. The error, in my opinion was in the 
railway not obtaining a guatan* from the firm at the time when the work 
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was started. The Agent m~t have ~~ himself by taking a guarantee 
that. the. traffic would be enough as te make the line wol1;h l>uilding. 
I really admit there was an error. 'Ve have been able to lemecly it now 
by taking a guarantee from t.he firm. . 

.r. Neogg.-Who is responsible for the error ~~y t 
Mr. Panon,.-The Agent. 
M,. Neogy.-Don't yon think 80JUething should he .done to bring home the; 

responsibility of that officer in thiIJ ~t_ t 
Mr. PIIIIDfI,.-l\.., particul-.r oflicer has left service of tlte ra.il.ay. 
O~.-We might endol'8e the view of the Auditor General that 

this was an u.ofortuDat,e cue. We have already obtained a guarantee fro~ t~e 
firm. . 

Paragraph 130. 
1216. Mr. DaB.-Bave any steps been taken to check the in-ellJJarity 'l 
Mr. Par .... -y,s. 

PUIgl&ph Id. 
1217. Mr. Dtu.-\\lly were only the Inter and Third cl88B }Ml88engan 

prosecuted! ,,'by wcre the l~nd clus ~l'6 let oft t 
Mr. Par...,.-We omnot prosecute them if they pay up. 

. ~ 

Mr. Neogy.-Tlte question came up before the .A.dvlsory CQmmit1et. 
whether legia1ation should not Ix~ undertaken to amend th, a.i1)l'.Y Act u.d 
~e it an oftence even for seco~d claaB pauengers to tzavel withQUt ticket' 

Mr. Par:«ma.-I shall be glad if the law is altered. • 
Mr. Cocke.-\\~y not ask the Advisory Committee to consider it! 
AIr .. Par .... -I presume it will be within the competence of tbiB commit-

tee to do 80! 
ClIaimaaft.-Ye8. We ought to make a recommendation that this sbould 

be considered. 
Paragraph 144:. 

1218. M,. Joali.-Why should you not appoint a caw for each carriage , 
I think it is dODe in Europe. 

---
Mr. Par«1M.-I do not think BO. I have travelled in France and other 

OOUDtries and I do not think you ale right. 
Mr. J oaki.-Probably there is one for two or three carriagee. 
Mr. P",BOIl,.-1f they are corridor carriages, it ia pouible ~ to put ODe 

man for the whole carriage. But corridor carriagee have not been 10 far 
successful in India. They take 80 much of space. 

Paragraph 1&0. 
1219. Mr. Neogy.-Here the audit authority oonaidered that the diacip-

liDary action taken was not BUfticient. What baa haJlpened since t 
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!I,. ~t:.~.-We are incline.fJ tp.a.gree ahbut this particular case and 
liaye toW tlJ~ Agent that th~ cleJ:Jc. co!lc,rned ought to bave been discharged. 
The Apn.t w~ tQ14 that the actien ta~en against the s~ft ~t the re.eeiving 
station was quite inadeqUltote. He has just submitted a further explanation. 
I have not seen the letter myself but it is under consideration. 

Paragraph 151. 
12~. OMirman.-The .\udimr General baa 80 nc comments. 
Mr. Paraon8.---·I agree with the Auditor General's remarks. 

Paragraph 153. 
1221. Mr. Neogy.-Here also the Accountant Gen~ral is inclined to 

think that there was a lack of supervision on the part of the gazetted 
ofticers and that they should share the responsibility for this overpayment. 
What has happened since 1 • 

¥S. Paf'Btm8.-The Home Board expressed their keen dissatisfaction with 
the case and we concurred with their view. I t is not possible to take further 
«\isciplinary action jp. view of the following facts reported by 1;4e Agent: 
"\here was a lack of eftective organization in the goods section, the direct 
~nsibility WR<i difficult to fix as there has been considerable changes in 
the personnel of the Department and all the officers responsible have left the 
~,*. :w this cue not onl, the otfice,a but the clerks also who were res-
ponsible have left the service." The excuse was that the mistake oocurrecJ 
tot a time of considerable pressure. 

Ohairman.-I don"t suppose that is a bright spot in the administration. 
p.~ Hili. 

1222. MI'. Daa.-I find that here the Military Department repudiated 
tbe claim for rent. I don't think that fair to the Railway Department. 

Jif'. PGrIJOftll.-Well it is a charge due from 1902. That is the reason 
why we did not press the claim against them. It is almQat impossible to do 
80. 

Oiainna ... -Rent is now being recovered 1 
Mr. ParllOfU.-Yes. 
1223. MI'. lla~i 1gengtJf'.--Can yqu tell' me w4y no d~ 

action has been taken against the officer on the South Indian Railway JUen-
tioned in (~) of paragraph 1561 

Mr. Paf'llOfI8.-lt was ~use individual responsibility CQuId not be 
, fixed. We did not like the ca.se at ~. 

MI'. ~i lyetIIJM.-There e.re to<) many pepple involved in it, 
I suppose' 

MI'. ParllOfl8.-Y~, it OQme& to that. We have written 9ne of the 
!tiflest letters I have seen in my experience of railway administration. " 

1224. MI'. Neogy.-Sir, I wanted to ask about this case of ~ Qrickfield 
aiau,.g in the Eastern Bengal Railway 1!lentioned in ,ii) of pa1'&.Bl'f.,h 15 
what baa been done' " , 

• 
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Mr .. !'ar.".".-It appears that the ~1it had left the service and the 
railway authorities considered nothing' would be gained by putting him on 
his defence or by communicating their cenSure on his conduct of the case. 

Mr. Neogy.-Does the Agent enjoy any pension' 
Mr. Parllf1U.-Y M. 

Mr. Neogg.-Why do you think you cannot get'" him in this way' 
Mr. P,.."...-I am doubtful wh~er we can tiouch pensioua. 
1225. M,. N~.-I want to know wbat the exact position is in such 

maUerB. Supposing a man retires on pension is that a su1licient; justification for 
not taking any action that might otherwise have been justifiable , 

C'-""".-We had the whole question of pensions up before, didn't we 
Mr. Neogt! 

Mr. PtII'IKIJU.-I think it W88 examined hy *he Government of India but I 
am & little doubtful. 

Mr. ~ l!JM!lG1.-It is being examined, I think. . 
C~.-It is obviously only in groas cases that we can do anythWg. 

This is not a C888 where we could have interfered. .; 
Mr. Neogy.-The question is whether it is not proper in such cues at least 

to COJIUDDnicate O8D8Ilte, if any 08Il8UI'e is justified, to him. 
• Mr. Panou.-Mr. Hayman thinks that the eaBQ about pensioua is still 

under coDBideraaon. 
ChtAffIIGA.-The qutSon of action against; pensioned officers is a general 

queskon which I think we cloaed. 
Sir F. Gcuatlta.-No, it is not clo8ed y~. The C88e8 toO which I call special 

attention are paragraphs 65, 66 and 82 of the last Audit Report (to which 
Mr. Iyenpr has referred). 66 refen fjo overpayment to contractors OIl the 
Beupl Nagpur Bail .. y. 

Mr. P~.-The action taken appea.rs to be that the. two oBioem who 
were responsible for the loI8 were removed from the company's service and no 
gratuities paid to them. We have already dealt with 82. 

1226. CAtDmtaft.-Then we come to paragraph IV under (6) Appropriation 
Report. 

Mr. J~Iti.-I want to ask one quedioo. They reduced the 1st aad 2nd 
claM mn., and the nRlt' W88 a dureol8 in the eaminp. I hope they wiD 
make a similar mist'ke in ihe cue of 3rd cJua farea. . 

1227. Mr. Neogy.-I Bee Ba. 3,17,000 W88 wlitten off for tJae castor-oil 
plantation. 

( Jif'. Por .... - That was dealt with in ¥ year's !epOrt. 
CIIa",,*,.-This is simply the fiDaI nsult of that. 
1228. Mr. J08m.-I have not had an &D8Wer to my question. Why Wet'e 

theBe lit aDd 2nd cJau fares reduced , 
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M,. PantIM.-Becanse we tho~~ it would stimulate traffic ... 
M,. JaMi.-But you did not acQuilly stimulate it. 
M r. ~ mgy.-Ha"e you increased the fares since , 

. 
f 

Mr. Par80n8.-No; at the present moment the whole thing is under my 
examination. It is too early yet to say whether the reduction in tile fares will 
have the efect of stimulating traffic. I am trying to exan;rine the question 
but we have not had a long enough expenence. The only thing I can say is it 
does not seem to have stimulated traffic &8 fait as we thought it would. 

M,. JOBhi.-If you did not succeed in stimulating traffic as you expected, 
then certainly it was your duty to increase the fares again and get more revenue. 

M,.. ParBtmB.-I am afraid I cannot quite accept that. 
OAaimmn.-T think that concludes our examination of the . Railway 

accounts. I would like to say that I have been personally struck by the 
pl'f'parationa made by Mr. Parsons and Mr. Hayman for answering questiona 

~ There was not a single case in which they were not able to give us some 
at any rate which threw light on it. 

The Committee adjourned sine d~ . 

• 

• • . . 
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